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LOKSABHA 

W~Y. November 28, 2OO!IA,raMya". 7, ,_ 
(Saka) 

The Lok Sabha met at Eleven of the Clock. 

[MR. SPEAKER In the Chair) 

{English] 

(Interruptions) 

SHRI A. KRISHNASWAMY (Srlperumbudur) : SIr, I 

would like to raise an important Issue. . . .(Interruptions) 

MR. SPEAKER: All the issues are important; raise It 

at the proper time. 

Q. NO.1Bl. 

(Interruptions) 

MR. SPE~R : Please cooperate. Walt for It. 

(Interruptions) 

MR. SPEAKER: You are 89 cooperativ~; you are a 

wonderful leader. Why are· you doing. It? 

(Interruptions) 

MR. SPEAKER : Plea88 walt. I will allow you after 

Question Hour. 

(Interruptions) 

MR. SPEAKER: You only want to speak; you do not 
want to listen to the Speaker. I wiD allow you. In one hour, 

the issue will not become less important. 

ORAl ANSWERS TO QUESTIONS 

(English] 

MA. SPeAKER: Q. No. 181, Shri M. Anjan Kumar 

Yadav - not present 

Shri Tukanun GanpatRao Range p •• 

Recognition to Medical COlleges 

+ 
*181'SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRl M. ANJAN KUMAR YADAV : 

Willlhe Minister of HEALTH AND. FAft,1/L Y WELFARE be 

pleased to state : 

(a) the number 0' complaints received against 

th4I decisions of the MedIcal Council of India regarding 

grant of recognition to private medical eolleges, 

particularly In respect of the grant 0' recognition on the 

basi8 of f.... representations about the staff strength in 

those ~~ 

(b) " 80. the details thet80f and the action taken in 

this regard; and 

(c) ~~, ~ pfOPOS8d to streamline 

the procedI.!re in thiI repd? 

[EnglIsh) 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR.ANB,UMANI RAMADOSS) : <a) to(c) A statement is 

laid on the Table of the HoI:tae. 

The MedICal CouncH of India (Mel) carries out 
Inspection of medical colleges as per the provisions of 

Indian Mec:IicaI Council Act. 1958. and Regulations made 

thefeundar. Rapresentations have been received against 

Mel In the matter of .in8pection and Its recommendations 

In ragaId to grant of permissIonIrecognition 0' degree. In 

some casea. it has been stated Jhat permisslonl 

recogniIio.n has been given deapiae lack of faculty and 

there are other cues where it has been stated that though 

the ~ meets the requirements, they are not accepted 

by the MCI for grant 0' permisaionlrecognition. The Central 

Government, however. takea decisions on the recommen-
dations of the Mel after obtaining necessary clarifications! 

inputl from the Mel/Institutions and, if necessary. getting 

It verified through its team of experts. 
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.... ~ ........ -~ .............. '-

. !: ,; '.,:' .. ~. I . , 
In order to ensure that teacherS are' SUbmitting correct 

documents in regard to their qualifications and experience 

and are not erT4)Ioyed .in, ~,~ one instiMi9n. the 

MCI has introd~ a ~m ~ ~rt ,1.0. Card for the 

faculty in which important details like academic qualifica-

tions', 'regi~tratiOh' particulars'aria 'teaching' $Xperience 

along with a thumb print and signature ot teactler'~r8 

el'l1bedded in t~ c~ ,of the. Card itself. ~ intro<iuction 

of. the .sy~telT!, ~ Jike/y to en~~r~ correct sl[ength~f f~culty 

and. their q~aJjfication in,. ,various i!"stitutio". 

> ~ • 

[Translation] . 
t' . ~ .. 

SHRI TUKARAM GANPAT RAO RENGE,PATlL: Mr. 

Speaker, Sir. I ~ asked in OueJtion No.181 ymether the 
;' • '."";," -OJ! ). • <. • 

medical colleges were required to meet \tie ,criterion of 
, .. ,."" ' .. 

required staff and infrastructure laid down in the 

guidelines before" grant· td permilslORfreoognition of 

degree by the Medical Councll'-ot india, Bur.bra are 
several such medical colleges in the country which have 

been recognized by the Medical Council of India (Mel) in 

spite of lack;of,requiredf~~.traIned~ staff. 
I have specifically. _ed ~.the flUlJlber, of .. QOf1'1plaints 
received by the MCI in Ihis regard but it has not been 
mentioned in the reply. of the han. Minister. My question 

is regarding to the specific inin,ber of complaints received 

by Mel in this ~ard •. ~ 

(English1 

DR. ANBUMANI RAMAOOSS·;:Everyyear, wege! .. 
.Ieast a' few, may be 50. 60. or 78 complaints. TheN Is 

no specificity of dates 11_ ! woUld be-Nppy to share with 

the . Mil.' Member that 'some of -thasecomplalnts"in fact 

aIf thecomplalnfs. we addrfts1Oan(home we send back 

to the Medical'CdcmoiI 01 tndia; : For some cornptelnls, we 
send ourtelm1. Then we calflhe' institutions wf1ICh have 
grievances on these' iasues~' We 'take· cog~. d 

almost all the complaints WhiCh .Cc;me Ilnd watry' to 'SOrt 

out these issues. 

[Translation1 

SHRI TUKARAM GANPAT RAO RENGE PATIL: Mr. 

~eak~r. 'sir"1h8rear~''SOm'" colleges 'which' havr:tbeen 
granted recognition on the' basis of wrong Information and 

the names of those institutions have not been mentioned 

in the written r~ply. I wan'! their names also. 

MR. SPEAKER: Whose names do Y9u want to know? 
) , 

SHRI TUKARAM GANPAT RAO RENGE PATIL; The 

institutions which have been granted permission .... 

MR. SPEAKER : How-.manynames he will;glve. 

[English1 
I .\~. ?: . 

You send the list to him. How can he give aIIthIt, 
names! 

OR. ANBUMANI RAMAOOSS: The hon. Member has 
~.. . . . 

not asked the question about the colleges which have 

produced 'falae information; he' has . asked about the 

number of complaints. ~~lved. Anybody could make a 

complaint against any college. The list. definitely, I will be 
abIe·-to provlde .. to the. hon. Member. But when the Issue 
is about cornpIaints,.1t does not' meenthat It • only about 

faculty or Infrastructure; there are other issues Involved 

also In these complaints ... . (lnterruptions) 

MR. SPEKAER : Please sit down. 

OR. ANBUMANI: ,RAMAOOSS ~ Some of these 

complaints are based on false statement of infrastructure 

~r f. st8t~ment of f~lty. Some of the complaints say 
"'j .", " ."', ' '.' 

that faculty mentbers, work .in two different colleges. A lot • 

of such complaints have been received. We address each 

and every- :COmp1alnt. Sometimes We' process·1t back to 

the Medical Council of India and stili if the complaint , ' 

persists, then we send our own team from the 

Govemrnent of India to go and verify. ·After taking due 

cognizance of that verification, we give the renewal or reject 

the renewal' accordinglY. 



s 

DR. BABU RAO MEDIYAM : Sir, medical pro1.essiqr'! is 

considered to be a sacred one and a noble one but this 

nobil/tYand saCredness 'are now belngniarketed. 

Especially the private medical ,colleges are getting 

recognition by faculty means. They just put some colourful 

boards, there is no infrastructure at all within the college, 

the faculty members are not there, and the physical 

infrastructure is not there, iri thissituation°,' I Waule:!' "ke to 

know whether the hon. Minister considers appointing a 

national level third partY inquiry into the prOceSs or 

recognition given to these medical colleges: 

DR. ANBUMANI RAMADOSS.: Sir, if you permit. ~would 

like to enlighten the hon. Member about ,the' process . of 

recognition of a college. -Firstly, they get the permiaslon 

from the, State Government,' then they, get affiliation of the 

local University and then they apply 'to the GovemmeDt of 

India. W,e send compliance reports to the Medica. Council 

0; Indja, They go and inspect it,then they 'approve or reject 

it, they recommend ii, and finally we give the permission. 

The h~. Member is also p~rtly right, Some 0' .. the 

complaints which we have got al$o prove to, Qe, right. 

These compl.ints say that faculty, members are I)()t .,.."e. 

there is no adequata bed str8'1Qth, there is no patient care 

load,.,infr~,SlflJCture ane! ~ these things.Tohe inspect~rs 

of 'he. ~dicaJ ,Council of India go and Inspect and ~ 
they say I ,run all th~S& were, rectified but when we send 

our inspectors it is on the contrary. A lot of, on-Q()ing,issue.s 

are there, 

I also brought to the notice of the hon. Members in 

this august House about' the' functioning of' the Medical 

Council of India, I have brought it about a number of times. 
'... . :,,- ." \,' .' '" .. "'!, i!-".1 

We have been tl)ing to have an amendment to the MedIcal 

Council Act for quite some time. It had gone to the Standing 

Committee and finally it had been, recommended to the 

Govemment of India. We,are proc:essing it. We WOuld have 

brought this amendment in this Session itself but this 

Session nas been' adVanced. So.' In the next Session of 

Parliament. we will be bnnging a comprehensive Bill for 
,.,- .... ,.,". "","'. " ,,: . 

aniending the MedIcal Council Act so that there will be, 

to (Jufstions 6 

more transparen<;y, and there will be more responsibility -. ~ .. : -, : . . . :.: '", .', 

~d accountab,1Ii1y to everybc:ldy, not only to the Govemment 

but to the general public as well. 

In themeanwhHe, waare 'also testructuring a lot of 

pr6cediJie. We are making a 101"of ~anges 'iii the 

regulatIOns' and rules as such to make It more t,anspare~ 

a~ welt ail to make it; easier in some of the'difficu/t areas 

tlke the North-East and the National' Rural Health 'Mfssfon 

areas stich as Madhya' 'PradeSh, Uttar Pradesh, Bihar; 

Orissa, Rajasthan and -Jammu and Kastitrilr. There'is '8 

lack of medical colleges in these areas. We are definitlHy 

trying to have a, co,mpr~he~Siv~J>?Iic:y. We are, trying our 

best to streamline it and make it more functional. , . 

" .. DR. CHINTA MOHAN: Milny stOct8ntsfrom Am8r1ca are 
coining and' studYing fh' out' medical cOlleges. 'llIat -goes 
to prove that tt1e 'standartt of' tTiectlCal' education 'In In&! 
Is wry 'high. We must appr8Cfatt' \he' effOrta''r8ken uP by 
the tJ/ed1cal Council of India:' , <,,' 

,I.' .. , ",", 

When you compare the Dental Council' of India with 

the Medical Council of India and also when you" • 'the 
Anil ~v Singh Committee Report, you ,will tind that the 

.• , _. :.. '. .' . . . ., ' .~ I ' ... :. ., ~~,.: 

Dental Council of India Is not doing well. 
- ." •. ~ ," -". ~~ .~:~ I 

• Here. IWotIld like 1'0 mention abOut ,: the 'Manipal 

Academy of Higher EduCation. In oneCtirilpus, two 

medlcat colleges are there. Thl$' is agamst1h8' Acf'Of 

Parfi8rnen( lind against the 18w: The Medical 'COuncil' of 
India has given its Report, and the Govemment hlUa.~~V~r;t, 

is permission to go ahead. How do you justify that your 

actions ant correct? ' ';." .. , 

DR. ANBUMANI RAMADOSS : Sir, I do riot want to 

oompare ,the- Dental Council, of IJlldiawith·. the Medical 

Council of Jndia. We a18 iathe proeeaa of I88tructuriag 

all the Councils. As soon I joined, the hon. Prime Minister 

called me and said that he had: al~o b~n hearing' ~ lot 

of .~laints, and he had asked ,me to, recUf}t it, clean 

It up and make It transparent, rational and wor1<able. 

,Sir, the hon; ~r has, ~ ,~ ~e Manipal 

College. It is one of the oldest colleg~: it is a reputed 
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college and it has a lot of raputatIon. The CouncIls have 

their right to go and inspect the college at any point of 
time, even after recognition.· Rec:ognitioo procaea Is up to 

nearty about five and _. half years. When the first batch 

of M88S students pass out In the 'flnal year, after that the 

college is recog~8fld. TIU such time, each year, the 

Council QQ8s· for renewal of inapection. After the 
recognition, at any point of time if the Council or the 

GoYemment feel . that the college js not following the 

procedures, they can go and have an inspection .. 

such. 

In one Such inspection of ManIpaJ MedicaJ College, 
it was found that there were some minor defIc:IencIea, 
which we have wriIIen to ~; and the Stale Government 

of Kamataka has a1~ aid that these ~ would 
be rectified. They also. asked us to pleaae pennit it, and 

under the guidance of ~ Stale.Government of Kamataka, 
we have permitted it. But there are still some daficienciea, 
wmch they said that they would compty with it. 

SH~iGANi:SH SINGH: Mr. Speaker, Sir, the MedicIlI 
Council of India "cartles 'out lnapection and other raIIIIed 
worb in reaped. of private medical colleges but it has 
been obMrved that the student$ ant aubjectad to pay herty 

fees. I would!ik, to know from the han ........ whether 
any criteria· have been laid down ntg8fdIng. the ..... 

{Eng1JSlj] 

DR. ANBUMANI RAMAOOSS : Sir, I am sorry, I could 

not follow hi$ question. 

MR. SPEAKER: -Ant you II8king about the notmS for 

students for admiealon in the Medical CoII9s? 

SHRI GANESH SINGH: Yes. 

MR. SPEAKER : This does not come under the main 

Question. 

DR. ANBUMANI RAMAOOSS : Sir, he I. uking about 
the norma for admission. e 

(TrantIIdon] 

SHRI GANESH SINGH : Private medical coUegea are 
charging hefty fees. Some norma should be laid down in 

thIa regard. .. . (/ntrmupt/ons) 

{English} 

DR. ANBUMANI RAMADOSS : Sir, the issue about both 
" 

the fee structures as well as the admI8sion procedures, 
has bean going on for quite some time, and then It had 

been taken to the hon. coulta. The judiciary had Intervened 

and finally Mid to set up committees In each respective 

Stales under the ChaIrmanthip ·of retired Judges. So, a 

lot of CornmiItaea were set up in dllferant States. Theee 
Conlnllteee were repraaented by these individual instltu-

tiona. According to the Infrastructure, capacity and 

8lCJI8I .... In the individual Inatitutiona, they were catesP. 

rtzed; and the fees were graded for each different 

InatItuIIonaIn different States. 

Sir, along with the HRD Miniatry, we, in the Health 

MInJatry, are also trying to bring in a ~reheneIve law 

to regulate the fee atructures aa well aa the admi8aIon 
procedures. In due course, we would be bringing it. But 
III such time, these commItteea put up by each different 

Slate GovemmenIs, are reeponaibfe for fixing the fee 

IIl'Uctura8 of individual Inatitutiona. It varies from inIItItu· 
tIon8 to InatituIIons, and States to States accofdIng to the 
fIICiIities they have. 

MR. SPEAKER: Shrl C.K. Chandrappan. 

SHRI C.K. CHANORAPPAN : Sir, Q. No. 182. 

IIJllennlum Developnlent Goa .. 

+ 
-182. SHRI C.K. CHANDRAPPAN : 

SHRI GURUDAS DASGUPTA : 

WIll the PRIME MINISTER be pleaud to a1ate : 

<a) the aaliant features of the Mlllennium'Develop-

ment Goaia (MDGa) and the progress made eo far In the 



9 Oral Answers AGRAHA Y ANA 7. 1929 (SAKA) to Questions 10 

eacutlon of the stated goals and the achieYementa made 

10 farpalticularfy in regard to IICC8SI to sanitation and 
safe drinking water by the people; and 

(b) the eff~rts madelproposed to be made by the 
Government to aChieve the targets outlined In the MOOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEI(HARAN) : (.) and (b) A 

Statement is laid on the Table of the HouN. 

(a) The Millennium Declaration adopted by the 
General Assembly of the United Nations in September 

2000 adopted achievement of 8 development goals by 

2015. The eight goals are as under. 

MDG 1: Eradicate extreme poverty and hunger; 

MOG 2 : Achieve universal primary education: 

MOG 3 : Promote gender equality and empower 

women; 

MOO 4 : Reduce child mortality; 

MOO 5 : Improve maternal health; 

MOG 6.: Combat HIVlAIOS. malaria and other di&-
eases; 

MOO 7 : Ensure environmental sustaInabIIity; and 

MOO 8 : Develop a global partnership for deve1op-

ment. 

These are goals pledged by 189 Heeds of SIns to 

adopt measures in the fight against poverty. hunger. 
illiteracy. gender inequality. disease and environmental 

degradation. The eight goals are divided into 18 targets 
comprising 48 indicators. 

The achievements with regard to various goals for 

India are given below: 

Goal. 1 : As per Planning Commission estimatea. the 

poverty ratio declined from 36% in 1993·94 to 27.5 

percent in 2004-05. Regarding hunger. according to 
Report of the NSSO entitled. "Perceived Adequacy of 

Food Consumption in Indian Households 2004·OS". 

In the rural areas. the percentage of households 

where all the members reported enough food 

everyday throughout the year rose from 94.5% in 

1993-94 to 97.4% in 2004-05. For urban areaa the 

percentage of households Who reported enough food 

everyday throughout the year increased from 98.1% 

in 1993-94 to 99.4% in 2004-05. 

Goal. 2 : The number afout of school children 

dectined from 32 miIIIon.in 2001-02 to 7.1 mifIion In 

2005-06. The literacy rate Incre88ed from 52.2% in 
1991 to M.9% in 2001. The gross enrolment ratio in 

primary education crossed 100 % mark for both boys 

and gIrta. 

Goal. 3 : FemaIe-male proportion In primary ecb:atJon 

improved from 71:100 In 1190-91 to 88:100 In 2004-
05. SImIlar proportion In secondary education im-

proved from 50:100 to 71:100 during the same period. 

The grou enronment ratio of girls increased by nearty 
20 percentage points In the period. 2000-01 to 2004-

OS. 

Goal. 4 : Under five mortality rate (U5MR) declined 
from 125 deaths per thoUsand Jive births in ·1988-92 

to 98 In 1998-2002. The infant mortality rate (IMR) 

declined from 80 per thousand live births in 1990 to 
58 in 2005. 

Goal. 5 : The Maternal Mortality Ratio (MMR) declined 

from 407 per 100.000 live births in 1998 to 301 during 

2001-03. The proportion 01 births attended by skilled 

health personnel increased from 33% In 1992·93 

(National Family HeaIttI Survey ·1 (NFHS ·1) to 48.3% 

In 2005-06 (NFHS-III). 

Goal. 6 : The prevalence of HIV among pregnant 

women declined from 0.74 per thousand pregnant 

women in 2002 to 0.68 in 2006. The death rate 
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associated with TB declirled from 42 deaths per 

100,000 population ih 1990 lei" 29 in 2604. The 

·ii;eva~~ of Malaria decn~. The proportiOn of TB 

patients suCCessfullY treated i~s8d from 81 per 

cent in 1996 fo 86 Per Cent' in' 2005. 

, Goal. 7 ': As -per assessment made in 2003 the total 

land area, under rorasta is 20.64%. ,The reeerv:ed and 

Pf'()tected fQ£ests constitute 19%, of the total land area. 

The,peroantage of househol~h4ving access ,to safe 

drinking water (water supplied from a tap, hand-pumpl 

tube-well) increased from 62.3% in 1991 to 78% in 

2001. Ttt8 proportion of lbJseholda having toileV 

bathroom facilitIeS wllhin the house, increaaed from 

23.7 per cent in 1991'10 36;1·per cent'in 2001. 

Goal. 8, : The overall tele-dens~ increased from 

2.86% In 2000 to 18.31% In March ~7. Use of 

personal computers increased from 5.4 million in 

2001 to 19.8 million in 2006 and there are 3.5 intemet 

usersper' 100 population. in March 2OQ6. 

(b) The Govemmen~ has not drawn any separate 
". .-, _ .,' 1 - ,.... ", .~ 

programme to meet the Millennium Development Goals. . ':'~,' " ", ' ... 
However" .the MiUennium Development Go8Is are quite 

'.. .• ..:., -I,' 

similar to the objectives and targets laid down in 'the Five 

Year Plans. In fact, some of the, targets as specified in 

Ih&Approach papeno ~,Elevenlh Five Year P\arI relating 

tQ poverty aJleviatiol), iAlantmortaiitYf' qI8t8~1 mortality, 

school enrolmttflt, etc. are more ambitioua than the, ones 

speoified in the Mille/1nium Development Goals. 

MA. SPEAKER : There should be a proper discussion 

t:m.tb~ issuein$te$d of a Question. Okay, carry on. 

SHRr C.K. CHANDRAPPAN : Sir, the Mirlister ~s given 

a 'Je'ry detaJled statemem. Probably, he is depicting a very 

Shi~g piCtu~' of the 'achievement In regard' to the 

fulftlrn,e;,t of ~"MlHennlum Deve~' ~1~:' . 
" 

But, Sir, yesterday, there was a Report published by 

the United Nations~ UNDP and It dOes n~ share·W'ftt, the 
,:::-;:._,.. F,'; " .('. , '"',; • .,,-,-

optlrntsm eicpreHed by the . hon. Minister.' Due to time 

cOnstral,,( I am not gOing into the detaifS of this' Report. 

But 'it Says that in· sevel1ll of the Millennium: Development 

Goals' 'achievement, India is far behind, especially In 
relation to children, their nutrition standard and their 

educ~tional achievement. In that Report, it is also said that 

half of the poverty in the world will be eliminated. 

MR. SPEAKER: Now, please put your Supplementary. 

SHFU C.K. CHANDRAPPAN : Sir, the 'Government Is 

saying something so rosy about the achielo'8ments 

whereas the United Nations is contradicting it in their 
" ' 

Report, which has been published yesterday. So, I would 

like to ask the Minister ~hy this contradiction, whether you 

are· correct or whether the United Nations' Report is 

correct 

MR. SPEAKER : How can you say that he Is incorrect? 

SHRI C.K. CHANDRAPPAN : But then this is what the 

United . Nations is saying. 

. ¥R. SPEAKER: Very ~~, already we have found a 
comment in today's newspapers. 

SHRI M.V. RAJASEKHARAN : The parameter for the 

Human Development Index Report which has been 
published by the· . UNDP is quite different from the 

Millennium, ~velopment Goals. Sir, if you look at the 

achi8vements which our Gov~mment has made for the 

last three years, the figures are very much revealing. It is 

not just the tlhining of the NDA Govemment. This Is the 

shining of the UPA Government. If you take the various 

figures.' . . . (Interruptions) 

MR. SPEAKER: You have mentioned the details in 
the written answer. 

SHRI M.V. RAJASEt<!iARAN : Most of \he goals and 
targets for the Millennium Development Goals haye. been 

intemalised in our development Process for a long time. 
Most of the goals and targets mentioned In the Millennium 

Development Goals get reflected In· the various Five Year 

Plans prepared by the Planning Commission. While some 
of the targets are expected/y specified in quantitative 

te~,menfion' has been made about other qualitative 
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terms, In fact, for certain targets mentioned in the JWprpach 

Paper to the Eleventh Five Year Plan are more ambitious 

than the goals and ta'rgels of the MiUenniuin DeVelopment 

Goals. 

SHRI CK CHANDRAPPAN : Sir, I am very sorry that 

the Minister failed to answer the question at least to my 

satisfaction. I do not know whether you are satisfied. Now, 
the pOint is that if India is taken in Human Develqpment 

Index, we are gradually going down. There is"an Arjun 

Sengupta Commission Report published recently, and the 

Report says that-I need not quote the statistics-()ut of 35 

crores 01 Indian unorganized workers, 83 per cent of the 

people of that sector is living with a meagre income of 

Rs. 8 or Rs. 20. The Millennium Development Goal is to 
" 

uplift those people who are getting less than a dollar . . ~. 

income. They should be developed toa stage where they 

aFe much better than that. Here, Arjun Sengupta says' that 

most of the Indian unorganized. people are living nat even 

with ~)Oe dollar, income; So, ,when that is the case, how 

can we Pelieve in, thess . rosy pictures depicted, ,by the 
Government? 

I would like to ask another thing. The Forbes 

megazi1'le published' the World's Millionaire' Report and 

India is quite~sful in achieving' its nuntJer in 

producing millionrinaires. They 'even claim that our "our 

billionaires will be even bigger than the 'so blHionaires of 

the world put together. But the fragedy is this. The Minister 

said about the rosy picture of UPA and the shining pictura 

of UPA. They also produced a very, very shining picture. 

. (Interruptions) 

MR. SPEAKER : No, this is not a debate. It you want 

a debate, I will allow a debate on this. Please put tbe 

question, 

SHRI C.K. CHANDRAPPAN : So, I am only asking him 

whether he would go again to the details of this and 

present a picture which is realistic. 'I would, also' request 

you to atlow a discuasiori on this. 

MR. SPEAKER : I have been,offeripg myself but you 

ar~; pLJ!ling the question. 

SHRI ~.V. RAJASEKH{'RAN : Sir, the statistics would 

give the",c~r pjcture where, the UPA Government has done 

~, .~ to improv~ the quality of life of the poorest of the 

poor. Look ~ the. various flagship programmes which have 

been ,launched for the last three ye~rs. The Sharat Nirma!l 

is targeted to, i bring down and provide, facilities and 

servjQQs to the rural poor. 

U"der the Jawaharlal Nehru Nati9fUl\ Urban Renewal 

Misaipn, ,we have targeted the. people. who are living in 

the slum areas in providing good drinking water facilities, 

housing, roads and other things. So, if you look at 'the 

monitorable sociO-eConon'lic targets of the Eleventh Plan, 

it ,will give you the detai'~" I can quote the details here, 

MR. SPEAKER : Nat here. 

SHRI.M.V. RAJASEKHAf;'AN : 11.1 canqu6te the details 

here. thtm I shall be most happy to convince our hon. 

Member how we are able to targeUt}e poore~t of the. pcx>r 

and ,improve - their quality of life through various 

programmes .. 

, , 

MR. SPEAKER : The hon. Minister feels' to be on a 
,\·'-r, . 

very strong ground. 

Shri, Gurud~s , Dasgupta, is oot present. He has 

inf?rmed, me that he has so~ important conference. 

8hri N.N. Krishnadas.;Put 'a relevant question and do 

not restrict it to Kerala. 

SHRI'N.N. KRlSHNADAS : Sir, ~ is a global matter only . 

In the statement given by the hon. Minister, eight 

Development Goals are mentioned. Among these eight 

Development Goals, unemployment is the very important 

challenge which we are facing In our country. So,' among 

1hese eight OeY8IopmenHloats; there is no mention at 
all about the ,generation of employment in 'the coUntry for 

meeting the Millennium Development Goals. Our hon, 

Prime Minister being an eminent scholar in economic 

affairs, he may be aware that as part of economic 

develop~. employmenlt ate 'generellygenerate auto-

matically, but in our country, we are indicating the growth 
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only in our economic field. So, groWth and development 

are quite different. We are talking about the growth. Now, 
the phenomenon is the jobIeaa growth. So, I would like 

to' know from thehon. Minister why the generation of 

employment for meeting the Miltenniunf Development 

Goal is excluded and what the COIlCrete plan Is to generate 
employment to meet the ch8ftenge of -unemployment. 

MR. SPEAKER : Government has not framed those 
goals. These goals have been framed by the General 

Assetnbly. What can they do? 

Hon. Minister. would you like to respond to it? 

SHAI M.V. RAJASEKHARAN : Sir, poverty is very much 

prevalent in rural India. To target that, we have launched 

one of the most unique schemea which you do not have 

'anywhere in the world and that Is NatIonal Aural 
Employment Guarantee Scheme. We !'lave been able to 
generate 116 crore marHfays and this Is a very 'unique 

programme which no Government had ever envIaageCf to 
do, This is the way in which we are tacldlrig it and 

encouraging employment to the rural poorest of the poor 

who are in a very bad condition. This is one thing. 

In the coming years, under the Eleventh Plan, we are 

targeting to create 70 million jobs. Now, these are the 

definite steps which have been taken by the UPA 

Government under the Inspiring leadership of our Prime 

Minister, , , ,(Interruptions) 

MR. SPEAKER : If anybody it shouIIng, he Will be 
disqualified immediately. 

(Translation) 

SHRI GIROHAAI tAl BHAAGAVA : Sir. I am .uIdng 

questionS regarding both - ·aanItaticin and wat8r. If you 
think that this question Is not appropnate, you may reject 

it. 

{English] 

MR. SPEAKER connect it aomehow to the 

Minennium Goals, 

(TranstatIOn) 

SHRI GIROHARI tAl BHARGAVA ; I would like to 
request that watertines are alao laid along the sewer lines 
in the cities and due to this water Is contaminated thera. 
There Is a place named Lakshmlnarayanpur in Jalpur. 

where seVeral children died and many others ten HI after 
drinking contaminated water. I. therefore. ~uest the 

Govemfnenl to lay the waterlines at some distance from 
the sewer lines and make arrangements to check hump 

caused by dtInking water containing ftuoride. 

(English) 

SHRt M.V. RAJASEKHARAN ; Sir, 88 far 88 Jalpur is 
concerned, I do not have the figures with me. If the hon. 
Member can send a separate question. I would ba moat 
happy to answer. As far as water supply Is concerned ... 

MR. SPEAKER: Do not go into the details; you look 
into It because It comes under Millennium Development 

Goal No.7. You are also looking after Goal No.7. 

[Translation} 

SHRI RAM KAIPAL YADAV : Mr. Speaker, Sir, first or 88 
I thank you Han. MInister has mentioned in his reply 
raIatIng to Goal No.7 that according to an asses.ment 
made In year 2003 the total land aIR under foreets Is 
20.64%. The reaerved and protected to.... constitute 
19% of the total land area. The percentage of ftouaehoIda 
having accesa to safe drinking water (water supplied from 
a tap, hand-pumpltube well) increased from 62.3% in 
1991 to 78% in 2001. The proportion of households having 

tolletJbathmorn facHlties within the hoUM Increased from 

23.7% in 1991 to 36.1% In 2001. 

MR. SPEAKER: Please do not go l!'Ito the detaRs, only 

ask your question. 

SHAIRAM KRIPAL YAOAV : It has been given in the 

written reply. The han. Minister has not given the fatest 

posHion. He has mentioned the poeHion of year 2001 only 

in his reply. Even today there are several villages and 
cities in our country where there is no provision for pure 
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drinking water and toitets. I think there is not onty one such 

place but there are many such places. I hall from Bihar 

and in Bihar at many places people get contaminated 

water and water containing arsenic. The results of the 

efforts of the Government of India are not reaching 

the people. Independence has no meaning if even after 

sixty years of independence people do not get pure 

water. 

MR. SPEAKER : Ask question only, please. 

SHRI RAM KRIPAL YADAV: I am asking question only. 

The women have no option but to defecate on roads at 

many places. I want to know from the hon. Minister as 

to what efforts have been made by him so as to provide 

pure drinking water to the people along with the goal fixe(j 

in order to deal with the problem of defecation In public 

for women especially in villages, ·the achievement made 

therein and special campaign .started therefor? 

{Eng/ish] 

SHRt M.V. RAJASEKHARAN : Sir, I would like to share 

with the hon. Member that as far as the Accelerated Rural 

Water Supplyprograrnme (ARWSP) is conoerned, we have 

been able to provide substantial allocation in it. It has been 

Increased from As. 1,715 erore in 1999-2000 to Rs. 2,900 

crore in 2004-2005. OUt of the total number of 14.22 lakh 

rural habitations in the country, water supply has been 

extended to most of the habitations till 31 December 2003, 

and only 8.686 habitations are still classified as 

habitations that are not covered. 

MR. SPEAKER : Please give all those details to the 

hon. Member separately. 

SHRI M.V. RAJASEKHARAN : Sir, I have all the details 

with me, and I would be most happy to share further 

details with the hon. Member if he needs them. 

MR. SPEAKER: Thank you. 

MR. SPEAKER : Shri P .C. Gaddigouder - not present. 

Shri K. Virupakshappa. 

Shortage of Medlclnn for Dog 81tH 

+ 

·183. SHAI K. VIRUPAKSHAPPA : 

SHRI P.C. GADDIGOUDAR: 

Will the MInister of HEALTH AND FAMILY WELFARE be 

pleased to state : 

(a) whether there is an acute shortage of medicines 

for dog bites in the country; 

(b) if so, the reasons therefor; and 

(c) the action taken by the Government in this 

regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANaUMANI RAMADOSS) : (a) to (c) A statement is 

laid on the Table of the House. 

Statement 

There is no shortage of Anti Rabies Serum (ARS) and 

Tissue Cufture Anti Rabies Vaccine (TCARV) required for 

the treatment of dog bites. 

The production .capacity of the institutions manufac-

turing these vaccines within India is sufficient to meet the 

requirement in the country. The State Govemments can 

obtain the vaccines by placing advance supply orders with 

the institutions manufacturing these vaccines. 

{Translation] 

'SHRI K. VIRUPAKSHAPPA : Hon'ble speaker Sir, the 

Hon'ble Minister in his 18ply said there is no shortage of 

Anti-Rabies-Serum in the country. But in the country poor 

people and downtrodden are not being provided the Anti-

Rabies Vaccine. This vaccine is not available even ir1 the 

Government hospitals. Therefore, I would like to know from 

the Hon'ble Minister whether the Govemment proposes to 

*English translation of the speech originally delivered in 

Kannada. 
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provide Antl·RabieS-Vaccine 10 the poorest of the poor free 

of cost. 

If so what steps are being taken by the Government 

in this regard. Please give detail$. 

[English] 

DR. ANBUMANI RAMADOSS : Sir, the Anti-Rabies 

Vaccine does not come under the routine immunization, 

which the Government of India sponsors. It is the 

responsibility of the State Govemment to pick up the 

Anti-Rabies Vaccine as well as the Anti-Rabies Serum 

(ARS). There are enough of vaccines as wetl as serums 

manufactured within this country to be supplied to each 

State Government. The problem is actually with the State 

Government. They do not pick up these vaccines, and 

they do not have a planning of logistics t~ say that : 

°All right, this season there is going to be a lot rnoJ8 

of dog bites or animal bites." This is why the .problem 

is there, but enough Or vaccines are present in this 

country. 

I would also like to share that the Government of India 

is now going ahead with a pilot project in the Eleventh 

Plan. This is a new initiative where, in the first phase, the 

project is being implemented in Delhi, Pune, Ahmedabad 

and Sangalore on the study of rabies vaccine. 

Nearly about Rs. 26 crore Is going to be spent, which 

is further going to extend it to other citiee. But then, today, 

this is the problem of the State Government, which we are 

trying to address. We have asked the State Governments 

repeatedly to tell beforehand about the logistic support, 

and we have the public sector also manufacturing these 

vaccines and serums. 

{Translation] • 
·SHRI K. VIRUPAKSHAPPA : I would like to know from 

the Hon'bIa Minister whether the GoVemment proposes to 

"English translation of the speech originally deflvered in 

Kannada. 

provide more funds to Kamalaka to purchase Anti-Rabies-

Vaccine. " so detaHs there of? 

[English], 

DR. ANBUMANI RAMAOOSS : Sir, I have already said 

that this is a Stale issue. The Centrlll Government does 

not . have any funds for this Inltiati\le. The State Govem· 

ments have the funds, and it is their responsibility to help 

them. Since there is a responsibility on the Centre also, 

we will consider, in futUre, certain efforts Ioslreamline and 

centralize it. We will try to support the State Govemments' 

initiative in the future. 

MR. SPEAKER : Only one suppletnentary is sufflci8nt, 

and that will be put by Shri Ramdas Athawale. 

{Translation] 

SHRI RAMDAS ATHA'AALE : Mr. Speaker, Sir, the 

number of cases of dog-bHes in the country are on the 

increase. He is talking of resolving this problem with the 
help of anti-rabies vaccines. But has he got any vaccine 

for those .anti·sociaI elemems who are creating animosity 
and dividing the society. You should develop a medicine 

which helps create unity and equality in the society. 

(English] 

MR. SPEAKER: What type of dogs? Mr. Minister, have 

you understood the question? 

DR. ANBUMANI RAMADOSS : I do not know what type 
of dogs he is talking about. 

MR. SPEAKER : He is talking of some dogs in human 

shape. 

DR. ANBUMANI RAMADOSS : If there are dog bites, 

not only dog bites, but animal bites per 88, Including 

monkey bites, there are three things which should be done 

immediately. One is that the wound should be washed off 

with running water and soap for minimum ten minutes. 

Second, this virus is very vulnerable to any antiseptic or 

alcohol, so it should be washed off with it. Third is that 

the anti rabies serum which should be applied at the spot 
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where there is a bite, and then the virus will be eliminated. 

Also. a vaccine should be inoculated through the" infected 

tissue. These are the procedures followed Which has 
been prevalent from earlier times, and the doctors as well 

as the trained professionals in the country are aware of 

this. 

MR. SPEAKER : I think, for Lutyen's Delhi, you should 

give special training' for treating monkey bites. 

[Translation] 

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, I have 

not got the reply. 

MR. SPEAKER: You have got enough reply. Please 

sit down. 

MR. SPEAKER : Q. 184, Shri Sukdeo Paswan - not 

present. What shall we do? I will request the hon. Leaders 

to suggest what should be done. Shri Magunta Sreenivasulu 
Reddy; 

Inadequate Port Facilities 

+ 
*184. SHRI M. SREENIVASULU REDDY: 

SHRI SUKDEO PASWAN : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) whether the existing port facilities in the country 

are inadequate to handle the Intemational trade; and 

(6) if so, the steps being taken for the improvement 

of the port facilities to meet the demand completely? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND. HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) A 

Statement is laid on the Table of the House. 

S~tem.nt 

(a) Yes, Sir. 

(b) In order to increaae the capacity of major ports' 

a total of 276 projects invoMng an' estimated' investment 

ofRs. 55,804 crores have been identified in the, Major 

Ports under the National Maritime Development Progra~ 

(NMDP) to be taken up for implementation by 2011-12. Out 

of the above an investment of Rs. 34,505 crores is 

expected from the private sector and the balance through 

public funds. These projects cover the entire gamut of 

activities in the ports including construction of new berths, 

upgradation of existing berths, deepening of port channels 

to receive large size ships, equipment upgradation and 

modernization, raiVroad connectivity and other associated 

projects. While Public funds will be utilized for creating 

common user infrastructure, private sector investment IS 

envisaged in commercially viable projects like develop-

ment and operations of berthsiterminals etc. 

To facilitate smooth flow of traffiC throLl9h the Major 

Ports, during the 11th Five Year Plan period, the aggregate 

capacity in the Major Ports is planned to be enhanced to 

1001.8 MTPA to cater to increasing traffic by the year 

2011-12. The Non- Major Ports are under the control of 

respective State Govemment under whom the responSi-

bility for their development vests. The State Govemments 

have also drawn up plans to expand their port capacitieS. 

SHRI M. SREENIVASULU REDDY : Keeping in view 

the spiralling oil prices at almost 100 dollars per barrel, 

shipping has taken more importance and is going to play 

a major ,role in the development of the country. In the 

reply given by the hon. Minister, it has been stated that 

the port facilities in the country are inadequate. So, it is 
the right time that the hon. Minister must take up this 

Issue on war-footing basis to start more facilities in the 

country. 

In this context, I wish to know from the han. Minister 

as to how many ports under public-private participation are 

nearing completion and are under construction, particu-

larly what is the status of the port at Nellore District at 

Krishnapatnam and what is the time by which it is 

expected to be completed. 

SHRI T.R. BAALU : To my surprise, when I took over 
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the Ministry, there wat! no specific policy as to the maritime 

activities. There was no comprehensive development plan 

for the business actMties of the ports. Now, under the 

guidance of our hon. Prime Minister,'we have established 
a development programme. We have identified 276 

projeCts which win be completed within seven years. We 

have also identified the poliCy which is under discussion 

at the inter-Governmental leVel. It win be approved very 

shortly by the competent authority of India. Out of 276 

projects which have been identified in the port sector 

alone, the estimated investment involved in this is to the 

tune of As. 55,000 crore. About 26 projects have already 

been completed; 63 projects are in progress; 18 projects 

were approved by the competent authority; 41 projects are 
in the process of approval; and 19 projects are in the 

planning stage. As far as Krishnapatnam Port is 

concemed. I am sorry to say that it comes under the 

purview of the State Govemment and not that of the Central 

Govemment. 

SHAI M. SAEENIVASULU AEDDY: Sir, in my State of 

Andhra Pradesh. it is said that the historical sea port at 

Machilipatnam was the entry point for the import of goods 

for over thousand years. and it is being rebuilt. I wish to 

know from the hon. Minister about the status of the port. 

The Govemment of Andhra Pradesh has reconunended 
the name of this port also. Along with Machilipatnam Port, 

some other Ports have also been recommended. I 1IVOU1d 

like to know from the hon. Minister about the status of 

these ports. 

SHAI T.R. BAALU : If the development of minor ports 
per se is proposed by the State Government, definitely, we 
will consider the development of ·those minor ports, and 

we will provide whatever financial assistance they want to 

have. In each and every maritime State, we are going to 

take up one minor port for development. 

SHAI B. MAHTAB : Increase of c8pacity of major ports 
is an on-going process. As trade and commerce activities 

have increased considerably, there is an urgent need to 

develop and increase the capacity of major ports in the 

country. I would like to ~, after due «",estment of 

As. 34,505 crorethfOUgh private sector and As. 20;299 

aore from public funds, and thereby ~Ing the 
aggregate capacity In the major porta ~ 1001.8MTPA. will 
we be in a position to meet the demand during 2011·12 
or will we still be far behind? I would like to know whether 

the Government is contemplating to develop some deep 

sea ports to cater to the ocean liners. 

SHAI T.R. BMLU: As far as the port sector .1& 

concerrIed, we are not having adequate capacfty. As far 

as 12 major ports are concerned, the cepacltyavallabte 

is 505 million metric tonne.. and the utilization Is 464 

million metric tonnes, that Is, we are making use of 92 

per cent of the capacity, but still it Is not sufficient. As far 

as minor ports are concerned, 200 minor ports are there. 

and the capacityavallab1e is 230 million metric tonnes out 

of which, 185 million metric lonne. capacity Is being 

utilized, which roughly constitutes 82 per cent. However, 

we should have at least 30 per cent cover for having a 

perfect port capacity. If there is a cover, we can utilize It 

at the time of demand in a particular port. The question 

pertaining to their completion by 2011-12, we have 

envisaged 8 programme so as to have a capacity of 

1500 million metric tonnes. Out of these 1500 mHHon 

metric tonnes, major ports capacity wtn be' Increased to 

handle 1000 million metric tOrmes and lite minor ports 

capacity will be increased to handle 500 million metric 

tonnes. 

SHAI P. RAJENDRAN : Sir, considering the need of 

the hour, would the Govemment of India provide any 

assistance for developing small and medium ports an 
over the country in general and in Karala In particular? The 

Minister has talked about the major Ports only. What about 

the position of minor and medium ports? 

MR. SPEAKE A : Minor Ports are a State Subject. 

SHAI P. RAJENDRAN : Does the Government of IncIa 
have any plan to provide a88ietatlce for the d8wI1opment 

of minor and medium . ports? 
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SHRI T.R. BMLU :' AS advised by the hon. Prime 

MinISter of India, we are having a programme to give 

financial assistance to minor porllJ if they come forward 

with !I specific Proposal. 

[Translation] 

SHRI REVATI RAMAN SINGH: Mr. Speaker. Sir, the 

Government had started work on introducing ferry services 

from Allahabad in Uttar Pradesh to Hooghly four to five 

years ago and work was also being .carried out on the 

said project but it is going on at a very slow pace. Wdl 

the hon. Minister tell the time by which ferry aervices 
between Allahabad and Hooghly is likely to start? 

[English] 

MR. SPEAKER : This is aboUt ports. 

[Translation] 

SHRI REVATI RAMAN SINGH : It is also a port. 

MR. SPEAKER : Not Hooghly, not Allahabad is a 

port. 

[English} 

SHRI T.R. BAAlU : The particular waterway Is 

receiving attention. However, this is beyond the ambit of 
the Question. I will pass on the message to the han. 

~r. 

MR. SPEAKER: Please send him the infoimation. Very 

good! Thank you. 

*185. SHRI VIJAY BAHUGUNA : Will the Minister of 

SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 

pleaSed to state : 

(8) whether the Union Government proposes to 

declare any new stretch of the roads as a Nati.onal 

Highway; 

(b) if so. the State-wise details thereof; and 

(c) the funds required for upgrading the newly 

Identified stretches? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (S/IIRI 

K.H. MUNIYAPPA) : (a) to (c) A Statement is laid on the 

Table of the House. 

Sts"ment 

(a) and (b) At present, the total length of National 

Highways in the country is 66,590 km. Huge resources 

are required to develop the existing National Highways. 

Due to constraints of resources, the declaration of 

National Highways is of low priority. However in order to 

complete the East-West Corridor of the National Highway 

Development Project (NHDP) (Phase II) and to give 

connectivity to the new International Container Transship-

ment Terminal (ICTT)al Vallarpadam in Kerala. the Union 

Government has decided to declare following two 
stretches as National Highways: 

(1) The h4ghway starting from NH-31 near Siliguri 

and joining NH-31C near Salsalabari v~ 

Fulbari, Mainaguri, Dhupguri, Falakata and 

Spnapur in the State of West Bengal having a 

length of 110.00 km. 

(2) The highway starting from NH-47 near 

Kalamassery. crossing NH-17 and terminating 

at Vallarpadam in the State of Kerala having a 

Illngth of 17.2 km. 

(c) The identified route in the East-West Corridor of 

the NHDP (Phase II) in West Bengal is a realigned route. 

The cost of upgradation to 4 lane standard is likely to be 

Rs. 1000 crore based on the average cost of As. 810 10 

crore per kilometer. 

The project cost for constfUCtion of the stretch to 

provide connectivity to the new ICTT at Vallarpadam In 

Kerala has been assessed as Rs. 557 crore. 
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MR. SPEAKER 0 .. No. 191 is similar to this 

question. I think I can take It 'Up along with this 

question. 

Four~ing of NH 

+ 

*191. SHRt SANTOSH GANGWAR : 

SHRI MAHAVIR BHAGORA : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased. to state: 

(a) the details of stretches of National Highways 

(NH) convertedllikely to be converted into four-lanes, State-

wise; 

(b) the present status of wori< on each of these 

NHs, State-wise; and 

(c) the funds allocaled'released and spent there-

from for the purpose during the last three years, year-wise, 

State-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T. R. BAALU) : (a) to (c) A Statement 

is 1aid on the Table of the House. 

s,.,.",.", . 

(a) and (b) The State wise details of the stretches of 

National Highways (NH) convertedllike/y to be converted 

into four-lanes and the present status of work on each 

of these NHs. are given in the enclosed Annexure I and 

II respectively. 

(c) Funds are not allocated work wise but Stale 

wise. The State-wise allocation for development of 

National Highways including four-Ianing entrusted to the 

State Public Wori· Departments during the last three years 

ate given in the enclosed Annexure-III. Funds to NatIonal 

Highway.s Authorities of India are not allocated State-

wise. 

SI. Name of State 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhatishgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Matlaiashtra 

17. Manipur 

18. Meghalaya. 

19. Mizoram 

to Questions 28 

Status as on 31.10.2007 

4-Lane 4-Lane 

converted likely to be 
1 

(in kms.) converted 
(in kms) 

3 4 

1209.39 1288.20 

0.00 22.00 

36.50 1328.80 

240.04 1591.88 

36.40 178.69 

51.10 20.00 

20.00 208.00 

1391.01 667.10 

298.00 351.85 

0.00 117.69 

17.90 482.57 

184.69 272.06 

556.45. 801.03 

53.60 789.00 

'182.00 1465.83 

829.60 858.26 

13.00 116.50 

0.00 198.00 

0.00 . 95.00 
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1 . ",0; 
2 3 4 2 3 4 5 

20. Nagaland 0.00 28.00 2; Arunachal Pradesh 

21. Orissa 383.84 694.41 52A 0.00 22.00 

22. Pondicherry, 3.57 0.00 Sub-Total 0.00 22.00 

23. Punjab 280.76 379.02 
3. A.sam 

24. Rajasthan 1007.48 1328.15 
31 0.00 164.80 

2&. Tamil Nadu 576.27 2617.16 , . .' 

31C 0.00 93.00 
26. Tripura 0.00 195.00 

36 0.00 154.50 
27. ,Uttar Pradesh 949.21 1773.81 

37 36.50 124.00 
28. Uttrakhand 7.24 130.63 

44 0.00 116.00 
29. We~.t Bengal 443.50 832.25 

52 0.00 314.00 
Total 8699.55 18830.89 

52A 0.00 9.00 

Anne1lU""" 
54 0.00 353.50 

Status as on 31:10.2007 
Sub-Total 36.50' 1328.80 

':,. 
51. Name of State NH 4-Lane 4-Lane 

No. No. converted likely to be 4. Bihar 
r- (in kms.) converted 2 198.74 7.26 

(in kms) 
rr 

19and77 13.00 60.00 
2 3 4 5 

28 0.00 184.52 
1. Andh ... Pradesh 

5 1015.76 0.00 28A 0.00 67.00 

7 46.63 724.30 30 0.00 53.00 

9 117.00 272.00 31 18.30 279.85 

18 0.00 198.80 57 10.00 482.00 

202 30.00 36.60 57A 0.00 13.00 

205 0.00 56.50 77 0.00 89.00 
,. 

Sub-Total 1209.39 1288.20 80 0.00 70.00 
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2 3 4 5 2 3 4 5 

84 0.00 130.00 8A 300.69 91.40 

85, 19 0.00 153.00 88 180.50 33.50 

·98 0.00 3.25 Be 44.<42 0.00 

Sub-Total 240.04 1591.88 80 0.00 127.00 

8E 0.00 6.80 
5. Chhall.prh 

14 104.20 47.90 
6 31.40 127.69 

15 97.00 9.20 
43 3.00 23.00 

15, SA 62.00· 28.30 
200 2.00 28.00 

59 0.00 210.00 
Sub-Total 36.40 178.69 

NE-l 93.40 0.00 
6. DeIhl 

113 1.60 0.00 

2 12.00 0.00 
Sub-Total 1319.01 667.10 

8 13.00 0.00 

9. He.., .... 
10 17.70 20.00 

116.00 10.00 
24 8.40 0.00 

2 74.00 0.00 
Sub-Total 51.10 20.00 

8 78.00 0.00 
7. oa. 

10 2.00 143.49 

4A 0.00 69.00 
21, 22 0.00 6.00 

17 7.00 139.00 
22 2.00 20.00 

178 13.00 0.00 
64 0.00 0.48 

Sub-Total 20.00 208.00 65 14.00 0.00 

8. Gujarat 71 3.00 98.88 

6 0.00 113.00 71A 0.00 73.00 

8 435.20 0.00 718 4.00 0.00 
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2 3 4 5 2 3 4 5 

72 1.00 0.00 63 2.00 4.40 

73 4.00 0.00 206 0.00 11.50 

Sub-Total 298.00 351.85 209 0.00 1.30 

10. Himachal Pradesh Sub-Total 558.45 801.03 

1A 0.00 11.00 14. Kerala 

22 0.00 108.89 17 0.00 451.00 

Sub-Total 0.00 117.69 
47 53.80 338.00 

11. Jammu and Kashmir Sub-Total 53.60 789.00 

1A 17.90 .482.57 15. Madhya Pradesh ;:",.0, 

3 109.00 166.80 
Sub-Total 17.90 482.57 

7 3.00 105.83 
12. Jharkhand 

12 21.00 297.00 
2 184.69 7.06 

25 15.00 50.00 

33 0.00 265.00 
25.76 25.00 138.00 

Sub-Total 184.69 272.06 26 0.00 275.70 

13. Karnataka 59 0.00 169.00 

4 .519.25 152.87 69 0.00 t3.00 

4A 0.00 84.00 75 3.00 ""~~.~ 

4 (MKB) 2.20 1.60 75.3 0.00 42.00 

7 33.00 71.36 86 Extn. 8.00 40.00 

13 0.00 194.00 Sub-Total 182.00 1465.83 
, .. ..,r 

13. 17. 48 0.00 37.00 16. Maharaahtra 

17 0.00 89.00 3 147.80 190.00 

48 0.00 154.00 4 427.55 0.00 
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2 3 4 5 2 3 4 5 

24. Aajuthen 45 93.00 292.27 

3 20.00 9.00 45.4 and 15.20 16.80 

8 .319.10 82.00 5 

11 78.80 225.25 45 Ext. 0.00 73.00 

11A 2.50 0.00 458 9.00 244.00 

12 26.70 328.00 46 145.00 0.00 

14 0.00 288.00 47 0.00 254.04 

15 18.00 0.00 478 0.00 0.00 

65 11.10 0.00 49 0.00 186.00 

76 225.68 322.90 66 0.00 208.61 

76, 14' 0.00 43.00 67 0.00 369.10 

79 171.87 0.00 .68 0.00 136.36 

79, 76 0.00 30.00 205 0.00 81~50 

79A 36.23 0.00 205, 4and 0.00 4.00 
45 

89 4.00 0.00 
207 0.00 0.00 

112 35.00 0.00 
208 0.00' 0.00 

114 5.00 0.00 
210 0.00 200.00 

, 11C 53.50 0.00 
219 0.00 0.00 

Sub-Total 1007.48 1328.15 
220 0.00 57.00 

, 
25. Tamil Nadu 

Sub-Total 576.27 2617.16 
4 92.60 0.00 

5 41.80 0.00 26. TI'IpunI 

7 179.67 447.28 0.00 195.00 

7A 0.00 47.20 &b-Total 0.00 195.00 
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2 3 4 5 2 3 4 5 

27. Uttar Pr8dHIt 93 1.00 0.00 

2 701.54 52.95 119 1.00 0.00 

2.3 0.00 32.80 Sub-Total 949.21 1773.81 

2,25 0.00 92.80 
27. UttnIkhanci 

3 23.00 0.00 
58.72 0.00 56.00 

11 0.00 24.75 
72 3.24 71.33 

24 61.76 412.25 
72-A 0.00 3.30 

, 24-A 10.79 0.00 
74 2.00 0.00 

25 53.12 313.60 
87 2.00 0.00 

25,26 0.00 49.70 

25,76 0.00 20.00 Sub-Total 7.24 130.63 

26 0.00 87.30 2&.W .......... 

27 6.00 0.00 2 215.46 0.00 

" 28 0.40 438.11 6 115.33 1.25 

29 0.31 1.00 31 46.85 51.00 

56 1.35 0.00 31 and 0.00 201.00 

56A and B 10.00 12.85 31C 

58 34.60 79.00 31C 0.00 32.00 

:.: ~ -
34 0.00' 434.00 58,72 0.00 21.00 

73 8.40 0.00 35 0.00 60.00 

75 0.00 11.50 41 0.00 '53.00 

75·E 3.00 rO.oo- 60 65.86 0.00 

86 3.05 4.00 Slb-Total 443.50 832.25 

91 29.89 120.20 Total 8699.55 18830.89 
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Annuure-lll 

Allocation and Expenditure of funds for the delltllopment of National Highways during the /list 3 ·years. 

2004-05 2005-06 2006-07 

SI. StatelUTs Allocation expenditure Allocation Expenditure Allocation ExpendHure 

No. (As. in Crore) (As. in Crore) . (As. in Crore) (As. In Crore) (As. in Crore) (As. In Crore) 

2 3 4 5 6 7 .. 8 

1. Andhra Pradesh ·90.00 89.86 70.00 69.65 58.41 58.40 

2. Arunachal Pradesh 6.00 5.91 6.00 6.00 8.30 8.00 

3. Assam 78.00 78.00 58.00 58.00 n.25 76.94 

4. Bihar 66.07 47.11 65.00 64.92 97.20 97.20 

5. Chandigarh 1.00 1.00 1.00 0.89 1.00 0.97 

6. Chhattisgarh 35.00 34.89 49.85 49.34 37.00 36.75 

7. Delhi 4.00 3.95 1.00 0.51 3.00 1.50 

8. Goa 5.00 5.00 6.00 6.00 2.95 2.64 

9. Gujarat 60.00 53.64 94.50 94.50 60.00 60.00 

10. Haryana 46.00 37.87 57.42 57.42 64.00 64.00 
)(: 

11. Himachal Pradesh 45.00 40.48 39.00 .39.00. 39.50 39.44 

12. Jammu and Kashmir 0.22 0.21 0;00 0.00 0.00 0.00 

13. Jharkhand 35.00 14.04 40.00. 39.97 34.86 34.86 

14. Kamataka 76;91 78.90 84.00 84.00 85.00 84.90 

15. Kerala 60.00 58.38 65.00 65.99 55.00 54.96 

, 16. Madhya Pradesh 83.00 82.86 74.07 73.61 84.09 82.93 

17. Maharashtra 70.00 ~.64 112.00 111.93 148.75 148.75 

18. Manipur 14.00 13.78 20.00 20.00 . 14.65 14.65 

19. Meghalaya 28.00 28.28 24.00 24.18 24~50 20.00 

20. Mizoram 25.00 24.91 15.75 15.75 15.53 13.50 



43 Oral AnswIN's ~R28,2007 to OIINtions 4<t 

1 I 2 3 4 

21 Nagaland 16.00 16.00 

22 Orissa 72.75 72.33 

23 Pondicheny 2.13 2.13 

24 Punjab 53.00 SO.72 

25 Rajasthan 60.00 46.45 

26 Tamil Nadu 85.00 65.31 

27 Uttarakhand 27.00 26.48 

28 Uttar Pradesh 1.72.00 171.99 

29 West Bengal 70.00 71.90 

30 National Highway 3848.00 ~1.00 

Authority of India 

(NHAI)* 

Total 5234.08 7587.00 

·Statewise allocation are not made for NHAI. 

SHRI VIJA Y BAHUGUNA : Hon. Speaker, Sir, the 

Himalayan States in general and the State of Uttarakhand 

in particular have got tremendous potenllal in the field of 

tourism, floricuhure and horticulture. In this context I would 

like to ask the hon. MInIster whether there is any proposal 

under consideration for the construc:ti(ln of a Himalayan 

Highway connecting the Slates of Jammu and Kashmir, 

Himachal Pradesh and Uttarakhand. 

SHRI K.H. MUNIYAPPA : Mr. Speaker, Sir, the Govern-
ment of India has 66.590 km of National Highways. 

MR. SPEAKER: That is already there in the NJ)ly. 

SHRI K.H. MUNIY APPA : We have plan to develop 

SO,OOO km of National Highways by 2015 by Investing 

Rs.2,4O,OOO crore .. Until wortt on the declared National 

5 6 7 8 

11.25 11.25 11.82 9.00 

66.00 65.n 72.00 71.99 

2.65 2.64 5.00 5.00 

62.SO 62.50 72.00 72.00 

83.00 83.00 75.00 74.29 

86.00 81.80 82.00 80.95 

40.00 40.00 52.75 52.43 

186.00 185.97 91.40 91.33 

56.00 55.75 47.00 46.56 

7019.74 6305.56 8662.15 8917.22 

8495.73 n7S.90 10082.11 10321.16 

Highways is completed there is no necessity to take up 

new highway projects. 

MR. SPEAKER : That is quite proper. 

SHRI VIJAY BAHUGUNA : Sir, in the reply the hon. 

Minister has said that due to the constraint of resources 

the declaration of national highways is of low priority, That 

being 80 I would like to know from the hon. Minister 

whether he is considering increasing the fund aHocation 

to the hill States for maintenance and widening of the 

existing highways. 

SHRI K,H, MUNIYAPPA: Mr. Speaker, Sir, I would Uke 

to Infonn the hon. Member that priority will be given to hilly 

States wherever It is necessary. We have already planned 

to develop hill roads on priority. We have planned to 
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complete the existing highways in the hili areas and then 

only talte up new highways. We will provide assistance 

for the hill roads. 

[Translation] 

SHRI SANTOSH GANGWAR : As the hon. Minister has 

stated in reply to the Question No. 185 just now that a 

huge sum is required for the development of the national 

highways. In addition to this. he has stated that on an 

average the cost of construction of four laning of highways 

is atleast eight to ten crore rupees per kilometre. The 

Govemment had spent Rs. 5234 crore on national 

highways in 2004-05. 

Similarly, the Govemment spent Rs. 1082 crore in 

2Q06.-07 i.e. it spent almost double amount in three years 

but unfortunately while Rs. 172 crore were spent in Uttar 

Pradesh in 2004 and 2005 only As. 91 crore" were spent 

in 2006-07. Uttar Pradesh is a large State and you have 

proposed four laning of 1 n2 kilometres of national 

highways which will need rupees one lac crore as the hon. 

Minister had replied. Several national highways and 

proposals for four laning of several highways, particularly 

between Delhi and Lucknow is pending for nearly ten 

years. I would like to know i' any time limit can be fixed 

'or completion 0' four laning 0' Lucknow-Delhi national 

highway which is pending since 1997-98 and which needs 

overbridges 3-4 places. A demand for this has been made 

many times earlier? Could more funds be allocated for 

Uttar Pradesh. as it is a large State? 

{English] 

MR. SPEAKER : We should have brief and specific 

questions. 

SHRI T.R. BMLU : As far as four-Ianing of National 

Highways is concerned, there are seven programmes -

the Golden QuadrUateral project. about which my friend Is 

aware of; the National Highways Development Programme; 

the East-West Corridor; four-Ianing of 12,109 kms.; alx-

laning of 6,500 kms.; the Expressway of 1,000 kms.; the 

Grade Separator, ROB and 80 many other projects are 

there. As far as Lucknow-Delhi is concerned, it Is reoeMng 

particular attention of the Ministry. Definitely we would 

complete it in time. 

[Translation] 

SHRI MAHAVIR BHAOOAA : Mr. Speaker, Sir, through 

YOU. I would like to tell the hon. Minister that according 

to the figures given by him for the three years, total 

allocation was Rs. 5234 crore in 2004-05 but expenditure 

was Rs. 7587 crore. I want to know from where did he 

bring the rest of R8.2352 crore? Wherefrom this money 

was spent when it was not even allocated? This has to 

be understood. 

{Engish] 

MR. SPEAKER: How did you spend money when you 
did not have. That is what he Is asking. 

SHRI T.R. BAALU : We cannot stop some of the on-

going projects m!d-way. We hav"" to spend money to 

complete those projects. 

MR. SPEAKER: From here to there. 

Are you sorry for yesterday. Shri Kiren Rijiju? 

SHRI KIREN RIJIJU : Yes, Sir. 

MR. SPEAKER : All right. I will call you. 

SHRI KIREN RIJIJU : Thank you, Sir. First of all, I 

congratulate the hon. Minister for starting SARDP for North-

East. That is very ambitious but we need to keeps our 

spirits up. But my question is that because he has started 

his answer with a negative note that due to constraints 

of resources., declaration of national highway Is a low 

priority. Hon. Prime MInister had stated earlier that for 

building the infrastructure, resources will not be a 

problem. Now, there is a con~ in" the statement 

of the MInieter with the policy stated by the hon. Prime 

Minister. 
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You did not answer to the question ofShri Bahuguna. 
. (Inlenuplions) 

MR. SPEAKER: Put your own question. 

SHRI KIREN RIJIJU : Are you not going to declare any 

road as National Highways? What about those strategI-

cally important roads in the borders areas of Himalayan 

region. Can you have a specific programme for the 

Himalayan region or do you contemplate to declare some 
o~ tile roads as .National High~? 

SHRI T.R. BAALU: North-East Is the soul and heart 

of our hon. Prime Minister and 1M Government of India. 

Under the leadership of Dr. ManmOhan Singh, W8 are 

definitely considering the North-East. as a priority area. I 

never said that there is constraint of funds as far as North-

East is concerned. I never said that. It is not like that. Some 
of the priorities are there. In that particular priority, North-

East is given the first priority .. 

More than 8,700 kms. of stretch has been Identified 

by the UPA Government. In some places, there will be two-
lane roads; wherever the PCU of the. total number of unit 

that plies Is less, definitely we will go for two-Iane roads. 

When the number of units is more than 15,000 - car or 

trucks, etc. - that Is plying In a particular area, definitely 

we will be doing it as 'four-Iane roads:' 

The North E~ is receiving a lot of attention as far 

as the UPA Government is concerned; whatever may be 
the programme, this is going to be done by the UPA 

Government. and by Dr. Manmohan Singh alone and not 

by anybody else. 

MR. SPEAKER : Shri Sonowal, another Member from 

th~ No'rth-East. 

. SHRI SARBANANDA SONOWAL : Sir, through .you, I 

would like to know from the hon. Minister regarding the 

proposed four-Jane road. ~ruction from Dibrugarh to 

Jairarnpur and to Steelwal Road. In this connection, what 
is the progress that has. been made so far? I want to know 

specifically from him. 

SHAI T.R, BAALU : Steelwel Aoad is the most 

Important road connecting the rest of India. It Is In 

progtess; definitely it will be completed in' time. 

MR. SPEAKER : Shri Khagen Das, yet another 

Member from the North East. 

SHRI KHAGEN DAS : Sir, the hon. Minister is aware 

of this. Tripura is connected with the rest of the country 

by the one and only National Highway No. 44. During the 

rainy season, the road becomes Inundated; landslide 

creates road blockade, resulting In total suspansion of 
traffic for months together. Consequently, the movement 

of food grains and other essential commodlUes remain 

totally stopped. There is no proposal to declare any stretch 

of road as a National Highway in the North-Eastem States. 
The people of Tripura have been agitating for long for an 

alternative National Highway from Kukital In Assam to 

Subroom in Tripura. May I know from the hon. Minister 

whether the Government will consider declaring this 

stretch of road 88 a National Highway? 

SHRI T.R. BMLU : Declaration of National Highways 

Is not the only thing which can develop a particular stretch 

of road. As far as the North East is concerned, a special 

programme has already been launched and more than 

almost 9,000 kms. and this particular stretch of that road 

forms a part of this programme. It need not necessarily 

be declared as a National Highway. 

SHRI KHAGEN DAS : Sir, I specIIicaJIy asked a 

question whether he would consider declaring that stretch 

of that road as a National Highway. The hon. Minister 

knows that very well. 

MR. SPEAKER: Yes, he asked about Tripura. 

SHRI T.R. BMLU : In that particular stretch of road 

on the, National Highway 44, the embank~nt was not 
properly laid previously. In the new construction, we have 

to have a proper embankment so that H will not be eroded 

during Inundation. Moreciver, the sub-soil has to be 
identified - what sort of data Is there In the subsoil areas, 

by borehole details and other things. Now, with proper type 
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of engineering, we will construct a particular road without 

having any further damage. But announcing a particular 

stretch as a National Highway is not the only thing which 

w~1I help solve the issue. 

MR. SPEAKER : I think, Tamil Nadu deServes a 

supplementary. Shri Krishnaswamy. 

SHRI A. KRISHNASWAMY : I would like to know from 

the hon. Minister. about the proposal to construct a road 

connecting Delhi-Hyderabad-Bangalore-Kanyakumari. It 

was stated that these are being made as feur-Iane roads 

and six-lane roads. Woutd the hon. Minister come out with 

the details of these important National Highway connect-

ing two major Metros in the South? 

MR. SPEAKER : No details can be made available 

OOw. 

SHRI T.R. BAALU : Is it Oelhi-Hyderabad? 

SHRI A. KRISHNASWAMY : Oelhl-Hyderabad-Banga-

lore-Kanyakumari. 

SHRI T.R. BAALU : Sir, it is a corridor road on National 

Highway No.7. This particular road is almost nearing 

completion. It will be completed within a year. The hon. 

Member can wait for some time. 

MR. SPEAKER: For the safety of the Speaker, Bihar 

needs attention. 

(Interruptions) 

MR. SPEAKER : These are· matters frt for a fuller 

discussion provided· hon. Members are little more 

concerned. Members' concern will be responded by the 

Chair. 

(Interruptions) 

{Translstion] 

SHAI PRABHUNATH SINGH: Mr. Speaker, Sir, through 

you I want to tell the hon. Minister that the Central 

Government is biased in giving funds to the States for 

maintenance and upkeep of old national highwaYs. This 

question is not related to the main question but is about 

the construction of new national highways. I, therefore, 

want to ask the question related to that only i.e. what are 

the norms for taking decision, by the Government for 

construction of new national highways? Is the decision is 

taken on the basiS of State Government's recommenda-

tions or the survey conducted by the Central Government 

or on some recommendation or on the importance of the 

roads? If the decision is taken on the basis of the 

importance of the roads then I want to know whether the 

Guwahali to Gorakhpur N.H. via Gopalganj and the road 

'coMecting the Chhapra - Hajipur - Ghajipur National 

Highway known as Unk National Highway. . . .(Interrup-

tions) 

{English] 

MR. SPEAKER : There wiH be no time left for the 

Minister's reply. 

(Interruptions) 

{Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, it is yet 

to be named. Would you like to include the N.H. between 

Mohammedpur to Chhapra via Masrakh and Gaura which 

is just 60 kms. long and connects two States and which 

will shorten the distance between the N.H. substantially 

in the N.H. Unk. 

{English] 

MR. SPEAKER Your question must be brief and 

speCific. 

SHRI T.R. BAALU : In February 2004 about 7457 kms. 

of road has been identified and declared as National 

Highways. During the UPA regime 1551 kms. of the road 

has been declared as National Highways. Declaring I 
National Highways is not any solution for the improvement 

of any road. You will be surprised to know even the paddy 

field has been declared as National Highways. 
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MR. SPEAKER : Or probably National Highways has 

now become a paddy field. 

(Interruptions) 

SHRI T.R. BAALU : People could not find even the 

alignment of the particular road near the Kosi bridge. 

These things have already been taken. Things which were 

not correct, we are correcting them. This particular 

qaestion regarding the criteria which my friend has asked, 

I will pass on the information to him. There are about 11 

criteria. 

MR. SPEAKER: You may pass on the infonnation 10 

him. 

{Translation] 

T8 Control 

"186. PROF. VWAY KUMAR ·MALHOTRA : Will the 

Mimster of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) TB-related Millenium Developmant Goals; 

(b) the tmpact of the 'new Stop TB Strategy' taken 

up for implementation in 2006; 

(c) the mechanism available to test the quaIlty of 

anti TB medicines being supplied to the patients; and 

(d) the total number of patients who have not 

completed their full treatment in 2006 and the special 

efforts made on this front as these persons constitute the 

potential to spread the disease further? 

[English} 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) to (d) A statement is 

laid on lhp. Table of the House. 

SllItemen' 

The Millennium Development Goal related to Tuber-

culoels control is 10 halt and begin to reY8188 the incidence 
of TB by 2015. The indicatOfS are as follows: 

Indicator 23: between 1990 and 2015 to halve 
prevalence of TB disease and deaths due to 

TB 

Indicator 24: to detect 70% of new infectious 

cases and to successfully treat 85% of detected 
sputum posRlve patients 

The WHO recommended TB Control strategy, better 

known as DOTS, is being implemented in the entire 

country. The WHO recommended 'New STOP TB Strategy' 

launched in 2006, in addition to pursuing quality DOTS., 

seeks to p/ace further emphasis on the steps to be taken 

to address drug resistant TB, TB-HIV coordination Iasuea 

and involvement of other sectors in the programme. The 
RNTCP is already addressing these issues. The country 

has been consistently achieving the target of 85% 

treatment success of new sputum positive patients put on 

treatment for the past several years. It is also detecting 

70% of the new estimated infectious cases. It is estimated 

that the deaths due to TB have declined to less than 5%. 

The number of deaths has been brought down from 5 lakh 

annually in 1990 to 3,70,000 currently. Recent studies 

conducted by Tuberculosis Research Centre, Chennai, 

suggest that there has been a 12% annual decline in the 

prevalence of TB. Therefore, there has been a substantial 

reduction in the deaths due to TB and prevalence of TB 

disease which suggests that the programme is Hkely to 

achieve the aforesaid targets. 

Anti-TB drugs are procured through Intematlonal 

Competitive Bidding mechanism. All batches of drugs are 

inspected prior to dispatch at the premises of the 

suppliers. Random samples are selected by central and 

State level drug inspectors from the medical store depots 

for testing. RNTCP has contracted an independent 

laboratory approved by regulatory authority. through which 

the quality of RNTCP drugs is monitored. In addition. 

Central and State Drug Inspectors also pick samples 

randomly on receipt of SpecifIC complaints. 
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Approximately 6.5% of the 14 lakh cases put on 

treatment. have defaulted in 2006. Although a certain 

percentage of TB patients is always likely to default, the 

programme recognizes this challenge and is taking 

adequate steps to reduce the same. Due stress is laid 

on address verification prior to commencement of 

treatment for all cases of TB. TB patients and their family 

members are counseled on all aspects of treatment and 

follow-up, The programme has involved NGOs, Self Help 

groups, panchayats and other community leaders for 

reducing default and strengthening default retrieval. To 

address the issue of migration which is a leading cause 

oi default, strategies like referral and feed back along with 

strengthened supervision and monitoring are being 

implemented at the district and State level. The programme 

is committed to provide patient friendly DOT services and 

improve access by providing f1exi-time DOT. 

[Trans/ation] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 

hon. Minister has said that 3,70,000 persons die of TB 

every year in the world over. A large number, out of the 

total 'number of people dying of TB in the world are from 

India. Is it true that the medicines distributed by the 

Govemment are having little effect and TB patients are 

becoming incurable. What are the measures being taken 

by the Government to reduce the number of people dying 

of T.B.? 

[Eng/ish} 

DR. ANBUMANI RAMAOOSS : Sir, as clearly mentioned 

in the answer the quality of drugs is being monitored 

frequently by vanous organisations both national and 

intemational organisations. Definitely,there is not even 

one per cent truth in saying that the quality of drugs is 

not according to the standards. The revised National 

Control Programme of TB is one of the best performing 

programmes of the Health Ministry. We have been getting 

a lot of appreciation both nationally. and internationally. The 

WHO has said that this is an inspirational success story 

from India and has also said that this is the largest and 

the fastest expanding programme in the world in the public 

health sector. WHO has even given us a Caution Award 

in 2007 for this programme. In fact, the entire country is 

covered under this programme, There have been a lot of 

activities. I could say, Sir, the death rate which was 29 per 

cent has come down to four per cent. In fact, the success 

rate was 25 per cent and it has gone to 86 per cent. The 

detection rate is about 70-71 per cent. Globally it is 70 

per cent and we have reached 71 per cent. So, we are 

achieving more. This is an expanding programme where 

the entire country is covered. I am sure the hon. Member 

will appreciate the efforts this Government is taking. 

[Trans/ation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,l 

had asked whether it is true that many patients undergoing 

treatment are becoming incurable and medicines are not 
working on them and their Immunity is going down, to 

which hon. Minister did not give a reply. Have some new 

medicine been developed in India for that or some action 

is being taken in this regard? Why the government is not 

taking it seriously? 

12.00 hr •. 

[English} 

DR. ANBUMANI RAMAOOSS : Sir, the hon. Member 

says that some patients have been given treatment but 

it is not effective. There are two types of resistance in 

patients. One is the primary resistance where literally three 

per cent people of the country who are ta~ing this drug 

have primary resistance where they are primarily resistant 

to the first line drugs. Some of the patients who 

discontinue the drug, they have secondary type of 

resistance. Nearly 12 to 16 per cent of the patients have 

secondary type of resistance. For secondary resistance, 

we have second line of drugs and also what we call Mulli-

Drug Resistance Therapy in which we are spending nearly 

Rs. 1 .20 lakh for one patient whereas for primary patients 

who require first line drugs, we spend Rs. 500 per month 

for six months and we have to treat them for 24 months. 
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We are rolling this out in Maharashtra and Gujarat In the 
first phase. There would be nearly 24 centres In this 

country which are going to have these DOTS plus, I.e. 

Multi-Drug Resistance Therapy for tubercolosis. So, we 
are addressing the concerns of the han. Members. 

WRIITEN ANSWERS TO QUESTIONS 

{Translation} 

Corporate Social Responsibility of 

Government Coal Compenla 

·187. SHRI TEK LAL MAHTO : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the water level has gone down in 

various coal mining areas in the country due to coal 

mining activities that has affected the supply of drinking 

water to the people in those areas; 

(b) if so, the details thereof; 

(c) whether the coal companies of the Union 

Govemment have taken any steps as a part of their 

corporate social responsibility to provide this facility to the 

affected people; 

(d) If so, the details thereof, and 

(e) if not, the reasons therefor? 

TIE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. DASARI NARAYAN RAO) : (a) and (b) During the 

course of mining the water table in and around a coal 

mine gets affected but the same gets recharged during 

the monsoon period and as a result the drinking water 

sources In such areas are not adverSely affected. Various 

studies conducted for assessing the impact of mining on 

water levels revealed that underground mining operations 

dO not affect the top water table from where normally the 

local people draw the water. The studies also proved thai 

impact of opencaat mining on ground water level is only 

a temporary phenomenon. 

(e) Yes, Sir. 

(d) Under community and peripheral development 

activities of national coal companies, provision of drinking 

water to the local people is one of the prime actlvitie8. 
This is being done by means of installation of hand 

pumps, tube weDs and through pipelines/mobile tankera 

etc .. Further, water pumped out from the mines is being 

treated In water treatment plants and supplied for usa of 
local population wherever it is feasible. 

Apart from the above, recharging of ground water table 

is being facilitated through large scale plantation in the 

overburden dumps, colonies, sites of rehabilitation and 

adjoining villages. Construction of check dams along the 

course of water streams Is also being done for harvesting 

rain water. 

(e) Does not arise in view of the answer to the point 

(c) above. 

[EngDsh} 

DlscMrge of Industrllli Wnte Into Riven 

*'88. SHRI K. SUBBARAYAN : WUI the PRIME 

MINISTER be pleased 10 stata : 

(a) the quantity of industrial wasta d1acharged intO 

the rivera Ganga and Yamuna; and 

(b) the measures takan by the Govemment to check 
untreated discharge of industrial waste Into the rivers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT \ AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) According to the Central Pollution Control 
Board (CPCB), an estimated quantum of 365 million litre 

and '49 million litre of Industrial wastes are discharged 

everyday in Ganga and Yamuna rivers respectively by the 

Grossly Polluting Industries. 

(b) The measures taken by the Government to 

check the industrial pollution into the rivera include the 
following: 
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(I) Notification of Industry specific standards, pro-

moting setting up of Effluent Treatment Plants 

(ETPs) by industrial units, encouraging waste 

minimization through adoption of clean technol-

ogy, recycling and re-use of treated effluent, 

conducting regular environmental monitoring 

and surveillance through the CPCB, State 

Pollution Control Boards (SPCBs) and Pollution 

Control Committees (PCCs). 

(II) Stipulation of conditions for pollution control, 

mitigation and monitoring for the industrial 

projects requiring environmental clearance. 

(iii) Identification of Grossly Polluting Industries 

discharging into rivers by the concerned spcas 
and PCCs and enst.!ring compliance of pre-

scribed effluent discharge standards. Action is 

taken against the defaulting units as per the 

provisions of the Water (Prevention and Control 

of Pollution) Act, 1974 and the Environment 

(Protection) Act, 1986. 

(iv) Undertaking centrally sponsored scheme with 

financial assistance for enabling the small 

scale industries (SSI) to set-up new Common 

Effluent Treatment Plant (CETP) for their wastes 

and upgrading the existing ones. 

(v) Adoption of the Charter on Corporate Respon-

sibility for Environmental Protection (CREP) for 

17 categories of polluting industries and its 

implementation through various task forces. 

(vi) Strengthening capacity of National and State 

Level Institutions for effective environmental 

regulation, improved enforcement for pollution 

prevention and Improved industrial compliance. 

Pre-lmport Inspection of Veccines 

·189 CH. MUNAWAR HASSAN: Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether his Ministry has prescribed any pre-

Import tests for Importing various vaccines from abroad; 

(b) if so, the details thereof; 

(e) whether any violation of thiS prescription has 

come to the notice of the Union Govemment; and 

(d) if so, the details thereof and the action taken 

thereon? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) to (d) Quality control of 

import of vaccines is regulated under the Drugs and 

Cosmetics Act, 1940, and rules made thereunder. The 

manufacturing facilities of the vaccine abroad as well as 

individual vaccines are required to be registered under the 

said rules prior to their import. The manufacturer is 

required to provide information in Drug master file 

containing details of manufacture and testing procedures 

followed by him as pre requisite to ensure that vaccine 

from qualified manufacturer is permitted to be imported 

into the country. Each batch of the imported vaccine is 

required to be accompanied with the test report and batch 

release certificate duly signed and authenticated by t~ 

manufacturer and National Regulatory Authority of thai 

country. The protocols of test of each batch of the imported 

vaccine are examined by the National Control Laboratory 

I.e. Central Drugs Laboratory, Kasauli, before It is released 

for. marketing in the country. However, import of small 

quantities of vaccines for test and analysis purpose is 

exempt from system of registration. 

No violation of this prescription has corne to the notice 
of the Govemment. 

International Conference on Poverty 

*190. DR. M. JAGANNATH : Will the PRIME MINISTER 

be pleased to state : 

(a) whether a three-day Intemational Conference on 

Poverty attended by National and International experts was 

recently held at Patna in July, 2007; 
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(b) if so, the details of the issues discussed therein 

and the outcome thereof; 

(c) whether the Conference had concluded that the 

criteria/methodology applied by the Planning Commission 

for determining the extent of poverty in this country are 

deeply flawed: 

(d) if so, the details thereof; 

(e) whether the Government proposes to change 

the criteria/methodology to determine the extent of poverty 

in the light of the decisions of the aforesaid Conference: 

and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (f) Yes, 

Sir. A three-day international conference on 'Revisiting the 

Poverty Issue: Measurement, IdentiflC8tion and Eradica-

tion', was organized jointly by Institute for Human 

Development, New Delhi, A. N. Sinha, Institute of Social 

Studies and Asian Development Research Institute, Patna, 

during July 20-22, 2007 in Patna. 

The conference discussed the issues relating to 

measurement of poVerty and identifICation of poor. A 

consensus statemenf circulated in the conference noted 
the method of poVerty estimation by the Planning 

Commission and the"'BPL (Below Poverty Line) census 

conducted by the State Governments to identify the poor 

households, and suggested their review. 

The Planning Commission in December 2005 

constituted an Expert Group to review the methodology for 

estimation of poverty under the Cheirmanship of Prof. 

Suresh D. Tendulkar. The report of the group is awaited. 

{Translation] 

Air and Noise Pollution 

'192. SHRI HEMLAL MURMU : Witt the PRIME 

MINISTER be pleased to state : 

(a) whether the Government has undertaken any 

awareness campaign to check air and noise pollution in 

the country; 

(b) if so, the detaHs of the works undertaken by tha 

Central Pollution Control Board and Stata Pollution Control 

Board in aach State in this regard; 

(c) whether there has been a sharp rise in tha 

quantity of suspended particles of sulphur dioxide in tha 

air on the occasion of Deepawali, particularly in Delhi, 

during this year; 

(d) if so, the State-wlse detaRs thereof; and 

(a) the measures taken by the Government to check 
air and noise pollution In country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA) : (a) Yes, Sir. 

(b) The State Pollution Control Boards (SPCBa)l 

Pollution Control Committees (PCCs) are organising 

mass-awareness programmes periodically through ban-

ners, posters, mobile exhibitions, print media etc. In 
respect of prevention and control of air and. noise pollution. 

SPeBs and PCCs In the union tarrttorles were requested 

by the Central Pollution Control Board (CPCB) to 

undertake air and noise monitoring in their respective 

areas during Deepawall 2007. In addition, monitoring of 

air and noise pollution ware also carried out directly by 

CPCB in Delhi, Bangalore, Bhopal, Vadodara and 

Lucknow. 

(c) and (d) While the level of sulphur dioxide (502) 

during Deepawan 2007 when compared to Deepawa" 

2006 is uneven showing an Increase In some places and 

decrease in· others, the general trend in the leveia of 
suspended particulate matter (SPM) and respirable 

suspended particulate matter (RSPM) in DeIhl show an 

increase. Under National Air Ouality Monitoring Programme 

(NAMP). monitoring of 502, SPM and RSPM alongwlth 

other parameters 18 undertaken to ascertain ambient air 
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quality. Suspended particles of sulphur dioxide are not 

monitored under thiS programme. 

(e) The measures taken to abate air and noise 

poUution include: 

[English] 

Standards for control of noise pollution from 

various sources have been notified. 

Noise and emission standards for Diesel 

Generator (DG) Sets have been notified. 

Ambient air quality standards have been 
notified. 

Ambient noise quality standards have been 
notified. 

Noise standards for fire crackers have been 

notified. 

Testing of firecrackers for noise levels for 

compliance of noise standards is undertaken by 

CPCB for the last five years. 

Emission standards for various categories of 

industries have been notified. 

Mass emission nonns tor the vehicles at the 
manutacturing stage as well a8 tor in-uae 
vehicles have been notitied. 

Pollution under Control (PUC) Certificate Sys-
tem is in place tor in-use vehicles. 

Unleaded petrol has been introduced through-

out country. 

Revamping of National River Conservation 

Programme 

"193. SHAI N. JANAADHANA AEDDY : 

SHAI ASADUDDIN OWAISI : 

Will the PAIME MINtSrER be pleased to state : 

(a) whether the Government proposes to revamp 

the National River Conservation Programme: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHAI NAMO NAAAIN. 

MEENA) : (a) and (b) Conservation of rivers Is a dynamic 

activity with the ever increasing pollution load due to 
increase in population. Review ot the strategies of 

conservation policy and identification of additional towns 
and rivers is a continuous process. Watar being a State 

subject, it is the responsibility of State Goyemments to 

create proper sewerage infrastructure to prevent pollution 
from entering the rivers. Central Govemment only 

supplements the efforts ot the State Govemments by 
prOviding one time grant for capital works for identified 

polluted stretches. The National River Conservation Plan 

is a major programme ot the Govemment under which 

pollution abatement works of major rivers in the country 
are undertaken. 

Preliminary meetings have been held for discussing 

the revampIng of the National River Conservation 

Programme with concemed Ministries, Independent ex-
perts in the field and Non Government Organizations 
(NGOs). The proposals discussed to revamp the strategy 

Include among others, tocuslng on quantity of river waters 

as much as on quality, redeSigning institutional arrange-
ments at the national and State level, developing suitable 
Indicators tor measurement ot water quality, integration 
with urban development Plans, social mobRization and 
independent oversight. 

NatIonal Afforestation and Eco-

Development Board 

"194. DR. BABU RAO MEDIYAM Will the PRIME 

MINISTER be pleased to state : 

(a) whether the National Afforestation and Eco 
Development Board is involved in the development of 
forest villages: 

(b) if so, the details thereof, State-wise; and 
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(e) the details of the existing schemea to provide 

minimum facilities to the Scheduled Tribes dwelling In the 

forest areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) 10 (e) A specifIC scheme for. development of forest 

villages titled "Development of Forest Villages· Is being 

implemented by the' Ministry of Tribal Affairs under the 

Special Central Assistance (SCA) of the Tribal Sub Plan 

(TSP). Under the scheme, funds are provided by the 

Ministry of Tribal Affairs to the Tritial or Social Welfare 

Department of States which in tum provides funds to the 

Forest Development Agencies (FDAs). The scheme alms 

to' provide basic infrastructural facilities Rke approach 

roads, drinking water, healthcare, minor irrigationete. and 

support to the livelihood of the villagers. The National 

Afforestation and Eeo-Development Board (NAEB) does 

not directly implement this scheme, it assists the Ministry 

of Tribal Affairs in examination of the proposals received 

from States under this scheme. The NAEB has also 
issued guidelines in April 2004 to assist the formulation 

of projects under the scheme. 

As per information provided by the Ministry of Tribal 

affairs, proposals covering 2388 forest villageslhabitations 

in 11 States have been approved and a total amount of 

As. 45924.71 lakhs have been released during 2005-06 

to 2007-08 (as on 15-11-2007) under the Development of 

Forest Villages Scheme. The State wise details are given 

in the enclosed Statement. 

S. 
No. 

State 

2 

1. Assam 

Smtement 

Total No. 

of forest 

vinages 

3 

499 

Total No. Total fund 

of forest released 

villages so far 

supported (As. in 

lakhs) 

4 5 

475 5876.42 

2 3 4 5 

2. Chhattisgarh 425 422 9554.37 

3. Gujarat 199 199 4007.00 

4. Jhartdtand 24 24 303.58 

5. Meghalaya 23 23 390.71 

6. Madhya Pradesh 893 867 19492.07 

7. Mizoram 85 85 1710.00 

8. Orissa 20 20 290.80 

9. Tripura 62 62 930.00 

10. Uttarakhand" 61 41 566.96 

1,. Uttar Pradesh 13 0 0.00 

12. West Bengal 170 170 2803.00 

Total 2474 2388 45924.71 

"Forest Habitations 

StIInciardIaIIon of Ayurwdlc Drup 

"195. SHRI G. KARUNAKARA REDDY : WID the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether.a major hurdle In the wide acceptability 

of ayurvedic drugs Is the absence of standardization and 

the lack of acceptable procedure to establish standards; 

(b) If so, whether any step has been .taken by the 
Govemment to establish standards for ayurvedlc drugs; 

(e) If so, the details thereof; and 

(d) ,the action taken by the Government In this 

regard? 

THE MINISTER OF HEALTH AND FAMilY WELFARE 

(DR. ANBUMANJ RAMADOSS) : (a) to (d) Yes, Sir, 

Standardization of Ayurvedlc and other traditional medicine 
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compound drugs is more complex than standardization of 

single or combination pharmaceutical drugs. Government 

of India set up the Ayurvedic Pharmacopoeia Committee 

for laying down phamiacopoelal standards. So far 

pharmaceutical standards of 418 most widely used single 

crude Ayurvedic drugs have been laid down. First Volume 

of Pharmacopoeial Standards of 50 most commonly used 

Ayurvedic compound drugs has also been published in 

October. 2007. The science of standardization of botani-

cals is constantly evolving and the pharmacopoeial 

monographs are accordingly reviSed from time to time. 

The Ayurvedic Pharmacopoeia Committee is following 

international norms for pharmacopoeial monographs of 

single and compound Ayurvedic drugs. Scientific work for 

laying down Pharmacopoeial standards for another 200 

most commonly used Ayurvedic formulations as well as 

the work of preparation of pharmacopoeial standards for 

Ayurvedic plant based extracts has also been undertaken 

by the Ayurvedic Pharmacopoeia Committee in collabora-

tion with laboratories of Department of AYUSH. Council of 

Scientific and Industrial Research as well as other reputed 

laboratories. 

[Translation] 

Integrated Foreat ProtecUon Scheme 

*196. SHRI SANJAY DHOTRE : 

SHRI BAPU HARI CHAURE : 

Will the PRIME MINISTER be pleased to state : 

(a) the details of the norms for providing grants to 

various States under the Integrated Forest Protection 

Scheme (IFPS); 

. (b) whether the Government is contemplating to 

allocate grants on the basis of the proportion of forest land 

in a State under the IFPS; 

(c) if so. the details thereof; and 

(d) the time by -when this norm is likely to be 

adopted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) Integrated Forest Protection Scheme' (IFPS) was 

initiated during Xth plan. This scheme provides financial 

assistance to StateJUT Governments on sharing baSis for 

protection of existing forests. The financial assistance is 

made available for forest fire control and management, 

strengthening of infrastructure. preparation of working 

plans and other protection related measures. 

The allocation of funds to StateslUTs is determined 

by various factors; such 88. availability of funds. demand 

projected by States. past performance in terms of 

utilization of funds. etc. 

(b) There is no such proposal. 

(c) and (d) Does not arise. 

{English] 

Ec~1ty Project 

*197. SHRI KINJARAPU YERRANNAIDU Will the 

PRIME MINISTER be pleased to State : 

(a) the status of the 'Eco-City Projecr taken up by 

the Central Pollution Control Board for demonstrating 

verifiable environmental improvement in the core area of 
some . selected towns; 

(b) whether the Govemment proposes to include 

some more places in the country under this project; 

(c) if so. the details thereof. State-wise; and 

(d) the action taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) The Central Pollution Control 'Board(CPCB) 

has undertaken six towns for the 'Eco-city Programme'. 

namely. Kottayam. Tirupatl. Unain. PUri. Thanjavur and 

Vrindavan. The main objective of the Programme is to 

demonstrate visible change In the environment around the 
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core-area in the selected towns. The status of environmen-

tal improvement schemes undertaken In these towns on 

50:50 sharing basis is as under:- . 

(i) Tirupati: The Eco-city Project in Tirupati aims to 

bring environmental improvement around 

Govinda Raja Swami Temple, which is the core 

area of the town. The activities sanctioned under 

the Programme cover storm water drains, 

connecting water pipeline from Konneru to 

Narshimha Tirtha, cleaninglde-silting of drains 

in the core area. The works sanctioned are in 

an advanced stage of completion. 

(ii) Puri: Eco-city development in Puri is around the 

Jagannath Temple for undertaking improvement 

of drinking water at Uon's gate, improvement of 

public toilet near 'Narendra tank' and construc-

tion of cement concrete drains with cover aJabs 
along the roads around the Lord Jagannath 

Temple. The feasibiltty study for undertaking the 

works has been completed and the Detailed 

Project Report (OPR) is under formulation. 

(iii) Vrindavan: The Eco-city Programme aims at 

. improvement of the core-zone of Vrindavan, 

where improvement of 2 kms stretch from 

Kaliadaha Ghat to Kesi Ghat on 'Parlkrama Path' 

and improvement of Banke Biharl T ample 

surroundings have been sanctioned. For imple-

mentation of the above activities, the Vrindavan 

Municipality is to identify funding agencies to 
meet their financial contribution. 

(iv) Ujjain:' The work includes improvement of the 

area around Mahakal Temple and the cleaning 

of Rudra Sagar lake. The activity of excavation 

and embankment of Rudra Sagar has been 
sanctioned. In addi1/on, traffic and transporta-

tion, road improvement, sewage and drainage, 

laying of the water-supply line for Rudra Sagar, 
underground electric cabling and plantation and 
landscaping are to be taken up. 

(v) Kottayam: The worke under the Programme 

include rejuvenation of Mudar river and I'8flOYIto 

tion of Kacherlkadavu Boat Jetty Canal and the 
same are in an advanced &tage of completion. 

(b) There is no proposal for Inclusion of more 

places under the Programme at present. 

(c) and (d) Does not arise. 

SettIng Up of Blood Stor8ge Centree 

*198. SHRI ABU AYES MONDAl : WlR the MInIster of 
HEALTH AND FAMIlY WELFARE be pleased to state: 

(a) whether the Government has any proposal to 
set up blood storage centres at block level health centres 

to reduce the matemal mortanly rate in the country; 

(b) If so, the details thereof; and 

(c) the action taken by the Government in this 

regard? 

THE MINISTER OF HEAlTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (c) Yes, Sir. The 

Government of India Is supporting the State GovemmenI8 
by providing essential equipment and mobile vans for 

transportation of blood, training personnel and financial 

assistance to establish 3 blood storage centres at block 
level CHCs to reduce maternal mortality rate in the country. 

[Translation} 

*199. DR. DHIRENDRA AGAFfNAL : 

SHRIHA~KEWALPRASAD: 

Will the MinIster of PANCHAYATI RAJ be pleased to 

state: 

(a) the basis for allocation of funds to the vlUage 

panchayats; 

(b) whether any talks have been held with the State 
Governments In this regard; and 
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(c) if so, the outcome thereof? 

THE MINISTER OF PANCHAYATI RAJ, MtNISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

• MANI SHANKAR AIYAR) : (a) There is no uniformity In State 

Govemments irnplementing Panchayati Raj and hence no 

universal basis for the allocation of fllnda to viUage 

panchayats. Panchayati Raj is a State subject. 

(b) and (c) Yes, Sir. The performance of elected rural 

bodies all these years has beeR constrained by a crunch 

of resources. Panchayats can perform effectively only if 

there is an appropriate devolution of adequate untied 

funds to enable thern to deliver on their assigned public 

responsibilities. The 'sound finances' of the Panchaya!s 

Is a Constitutional obligatl90 enjoined po the, States by 

Article 2431. State Finance Cornmlssions are specifically 

charged with preparing recommendations to ensure this. 

The MiniMry of Panchayatl Raj has been repeatedly urging 

• State Governments to scientifICally organise the devolution 

to Panchayats of the Functions, Finances and Function-

aries on the basis of detailed Activity Maps so that the • 
devolution of functions is matched IJY the devolution of 

finances on the same pattern and supported in turn by 

the devolution of functionaries. The Minister of Panchayati 

Raj has thus far concluded 22 Memoranda of Understand-

ing (Joint Statements of Conclusions) with Chief Ministers 

of States and Union Territories concerned. 

Typically, finances flow to Panchayats from the Central 

Government and agencies authorized by Central Govern-

ment (Finance Commissions, for instance), State Govern-

ments and agencies authorized by State Governments 

C:;tate Finance Commissions, for instance) and through 

the mobilization of own revenues. The Ministry of 

Panchayati Raj has been contlnu~11y in dialogue with the 

Union Government's Ministers, State Governments and 

agencies over the devolution of finances to the three tiers 

of Panchayati Raj InstituUons. 

At the First Round Table Conference of the State 

Ministers of Pallchayati Raj convened'in Kolkata in July 

2004, consensus was reached that State Governments 

would specify in their respective State Budgets the domain 

of Panchayati Raj as this would clarify the devolution of 

tied funds and untied funds. State Govemments were to 

include a component on PRls in their State Budget, and 

this would be reflected in each sector. Consensus was 

also reached during that meeting that State Governments 

would encourage Panchayati .Raj Institutions to mobilize 

their own resources. It was also agreed that the basis of 

allocation of funds to viUage panchayats ought to be 

guided by the principle of subSidiarity which ~ys that any 

tasklaotivity that can be. assigned to a lower level need 

not be assigned to any higher level. 

The Committee of Secretaries constituted in 2005 has 

had nine meetings so far with the Chief Secretaries of all 

State Governments as well as with Secretaries of 

Panchayatl Raj Departments of all State Governments 

repeatedly urging each State Government to speedily 

devOlve functions, fmances and functionaries to Panchayats . 

The Council of Ministers of Panchayati Raj headed by the 

Union Minister of Panchayati. Raj, which has been 

convened three times, has constantly urged State 

Govemments to expedite the devolution of functions, 

finances and functionaries. 

The Empowered Sub-Committee of the NDC, chaired 

by the Minister of Panchayati Raj, has also repeatedly 

acldressed these issues and their directions have been 

communicated to State Governments. Compliance re-

mains uneven. 

DUring July 2007, Ministry of Panchayati Raj organized 

a National Seminar on 'Panchayat Level Resource 

Mobilization and EffICient Fiscal Transfer'. State Govern-

ments as well as State Finance Commissions participated 

in the deliberations and it was decided that State 

Govemments would assist the State Finance Commis-

sions on policy work to explore more appropnate tax and 

non-tax revenue aSSignments to Panchayat Raj Institu-

tions such, that each level of PanchRyat is assigned a 

basket of at least one or two critical tax handles. 
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[English] 

ChlldObestty 

"200. SHRI M. RAJA MOHAN REDDY: 

SHRl SUGRIB SINGH : 

Will the Minister of HEALTH AND FAMILY WELFARE be 

pleased to state : 

(a) whether there is an alarming rise '" the 

incidence of child obesity, especiaHy among the school 

going children in the country and most of such children 

also suffer from liver disorders; 

(b) if so, whether the Government proposes to 

set up any' Committee to identify the reasons for the 

same; 

(c) if so, the details· thereOf; and 

(d) the steps taken by the Govemment to check 
obesity amongst chHdren? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (d) According to 

Indian Council of Medical Research (ICMR), the overaU 
cross sectional study suggests an increaae in the 

prevalence of obesity. A cross sectional study undertaken 

in Delhi Schools showed that the prevalence rate of 

overweight and obese children is 29% this is an increase 

from previous studies whiCh showed it as 16% (2002-04, 

adotescenls). The reliSOns attributed to the rising 

prevalence of over-weight and obesity Include reduced 

level of physical activitylincrease in sedentary life as also 

increased consumption of calorie dense nutrient deficient 

food items. Since creating aware~ss through information, 

educational and communication is the main strategy to 

tackle this issue, this component has been incorporated 

in the proposed National Programme for Control of 

Diabetes and Cardiovascular Diseases (CVO). School 

health programma. which would amOng others deal with 

heaHhy life style, is also an integral part of National Rural 

HeaHh Mission. 

{Translation] 

Time Schedule for 'aaue of P.aaports 

1616.SHRI MOHO. TAHIR : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether any limit has been prescribed for 

submitting applications and Issue of fresh passports or 

in cases of reissue/renewal of passports by the Passport 

Offices under normal or Tatkal Scheme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b) 

Under, normal category, time target for issue of fresh 

passports Is 30 days subject to receipt of clear Police 

Verification Report and completion of all formalities. In Re-

issue cases, time target for issue of passports is 15 days 

from the date of application subject to completion of at 
formalities. Under the "Tatkal Scheme", passports are to 

be issued within 7 days or within 14 days depending upon 
the payment of prescribed fees and subrnl8aion of 

documents required under the Tatkal Scheme. The r. 
issue of passports under the Tatkal scheme is within 3 
woftdng days on payment of prescribed fee and 

submission of prescribed documents. 

Queationnalre on NfHS 

1617.SHRJ RAKESH SINGH: Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Questionnaire prepared for National 

Health Survey have some objectionable Questions; 

(b) If so, the details thereof; 

(c) the action taken by the Govemment in this 

regard; 

(d) whether the Govemment has taken any action 

to prevent the r.accu1'l'8l'lCfl of such incidents In· future; 

and 
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(e) i' so. the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) No, Sir. 

(b) to (e) The National Family Health Survey (NFHS-

'~. III) conducted in the year 2005-06 has coUected 
Information on mortality, marriage and fertility, family 

planning. maternal and child health. immunization of 

;f~ 

children. treatment of nutritional status of children and 

adult, prevalence of anemia among childre.l and adults, 
knowtedge. attitude and behaviour with regard to HIVIAIDS 

and its prevalence as well as several emerging issues 

such as perinatal mortality, male jnvolvement in maternal 
health care, adolescent reproductive health, higher risk 

sexual behaviour, domestic violence and knowledge and 

treatment seeking behaviour about tuberculosis and 

malaria. 

The questionnaire for the survey were designed and 
prepared in consultation and wider discussions which 
included representative from the Central Ministries and 

Departments like Mlo Women and Child Development, 
Mlo Statistics and Programme Implementation, Registrar 

:;: General of India, National AIDS Control Organization, State 
';i Govemments, Donor Partners and experts in the field of 

demography, health etc. field work for the survey was 
conducted by 18 Field organizations. 

Decisions about policies and procedures including 
If ;,. deSign, methodology, questionnaire, contents etc for 

NFHS-3 were reviewed by three project committees, 
namely; (i) Steering Committee,. (il) Administrative and 

" Finance Management Committee and (iii) Technical 
:% 
;~, Advisory Committee . 
. ;~ I' {English] 
}~ 

Setting Up of New Body for Promotion of Drugs 

1618.SHRI S.K. KHARVENTHAN : Will the Minister of 
"d· 

i~ HEALTH AND FAMILY WELFARE be pleased to state: 

. ,~ (a) whether the Union Govemment has any pro-

j;fOSal for setlingup of new Body to streamline the 

~i ,;;;~, 

f'" II 

manufacture, licensing, import, storage, promotion and 

use of drugs; 

(b) if so, the details thereof; 

(c) whether there is also a proposal to set up Zonal 

Offices for such Body; 

(d) if so, the time by which the Body is likely to be 

set up; 

tel whether there is lack of adequate staff in the 

Drug Control Division; 

(I) if so, the action taken by the Govemment 

thereon; and 

(g) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI AAMADOSS) : (a) and (b) The Ministry of 

Health and Family Welfare has introduced a Bill in the 

Rajya Sabha for settilllj up of Central Drug Authority of 

India to upgrade National Regulatory system for drugs and 

cosmetics and providing techni~1 vision and policy 

direction in respect of quality of drugs marketed in the 

country. The authority would have ten main divisions at 

Head Quarter to dischafge functions as envisaged under 

the Drugs and Cosmetics Act, 1940. The centralization of 

grant of manufacturing licenses is proposed to be done 

in a phased manner. 

(c) Yes, Sir 

(d) The Central Drug Authority of India will come into 

existence after the Drugs and Cosmetics Act, 1940 is 

amended by the Parliament as proposed. 

(e) Yes, Sir 

(I) The infrastructure for regulating Drug Control 

wtll be suHably augmented under the authOrity to 

discharge functions assigned under the Drug and 

Cosmetic Act for regulating quality of drugs marketed in 

the country. 
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(g) Does not arise. 

[TranslatIOn] 

XDR .nd MDR form of T .B. 

1619.SHRI RAGHUVEER SINGH KOSHAl : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) w~ether the XDR form of T.B. is fatal and 
incurable and more dangerous than MultI Drug Reaiatant 

T.B. (MDR. TB); 

(b) if so. the details thereof; 

(c) whether World Health Organisation has asked 
to be vigilant in this regard; 

(d) if so, the details thenK?f; 

(e) the steps taken by the Government for treatment 

and control of both the types of TBs namely XOR and MOR, 
TB; and 

(f) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes Sir. MuItI-
drug resistant tuberculosis (MDR-TB) is disease by an 

isolate of M. tuberculosis resistant to at least isoniazid and 
rifampIcin. Extensively-drug resistant TB (XOR-TB) is a 

sub-set of MDR-TB which is further resistant to at least 
two more drugs which are second line drugs and is thus 

lIirtuaily incurable. XDR TB was first described in March 

2006 following a joint survey of laboratories by the WHO, 

IUATLD. and CDC, Atlanta. 

(c) and (d) Yes Sir, XDR-TB is a serious emerging 

threat to public health and TB cuntrol, raising concems 

of TB epidemics with severely rest. cted treatment options 

that could jeopardize progress made in TB control. To 

combat this threat. WHO has recommended MOR-TB 

prevention through sustained high qU&lily DOTS lmple-

mentation, improvement of laboratory capacity for diagn0-
sis of MDR and XDR TB, prevention of emergence of XOR 

TB through effective treatment of MDR TB. and to addres8 
Indiscriminate use of second line anti-TB drugs. 

(e) and (f) The Revised NatIonal TB Control 
Programme (RNTCP) widely known as DOTS, a WHO 

recommended strategy, Is being implemented in the 
country. The objective is to achieve cure rate of 85% of 

new sputum positive cases and to detect at least 70% 

of such cases. 

The country.has been consistently achieving the target 
of 85% treatment SUCC888 of new sputum positive patients 

put on treatment for the past several years. It is aI80 
detecting 70% of the new estimated infectious cases. It is 
estimated that the deaths due to TB have declined to tess 
than 5%. The number of deaths has been brought down 
from 5 lakh annually in 1990 to 3,70,000 currently. Recant 
studies conducted by Tuberculosis Research Centre, 
Chennai suggest that therlthas been a 12% annual decline 
in the prevalence of TB. As per the latest estimates, the MDR . 
TB incidence in new cakes is less than 3%. 

The programme is establlshtng a netwoft(of quality 

assured accredited taborator1e8 at least one in each large 

State capable of undertaking culture and drug eensItivIty 

lasting for diagnosis of MDR TB and treatment as per 
DOTS Plus guidelines. MDR TB treatment has been 
started In the States of Maharashtra and Gujarat and will 
be extended to entire country In a phased manner by 2010. 

[English] 

.......,.. to seve LeopenIa 

1620.SHRI DALPAT SINGH PARSTE: WUI the PRIME 

MINISTER be pleased to state : 

(a) the number of leopards at present, State-wise; 

(b) the number of leopards deaths that have corne " 

to the notice of Govemrnent during the year till date, State-

wise; 

(c) whether some cases of akin seiZure have come 
to notice in various States of the country; 
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(d) if so, the details thereof, State-wise; and 

(e) the steps taken by the Government to save the 

leopard, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) As per the information available, the State-wise details 

of the number of leopards present, are given in the 

enclosed Statement-I. 

(b) Delails of death of leopards that have come to 

the notice of the Central Government during the cummt 

year are given in the enclosed Statement-II. 

(c) and (d) As per the information available, the State-

wise details of poaching/seizure Incidents (including 

skins) involving major species, namely, tiger, leopard, 

elephant, rhino, star tortoise, bear, musk deer and otter 

during the year 2003, 04 and 05 are given in the enclosed 

Statement-III. 

(e) The measures taken by. Government of India to 
ensure protection of leopards, inter alia, Include the 

following: 

1. Leopard has been included in the Schedule I 

of the Wild Ufe (Protection) Act, 1972, thus 

according them the highest degree of protection. 

2. A network of National Parks and Wildlife 

Sanctuaries has been set up across the country 

to protect wildlife including leopards. 

3. Wildlife Crime Control Bureau, with a network 

of five Regional and three Sub Regional Offices, 

has been set up to control wildlife crimes. 

4. Financial support is being provided under the 

Centrally Sponsored Schemes - Development 

of National Paries and Sanctuaries, ProjBct Tiger 

and Project Elephant, to State/UT Governments 

for the conservation and development of wildlife 

and its habHats. 

5 India is a Signatory to the Convention on 

International Trade In Endangered Species of 

Wild Fauna and Flora (CITES) that regulates 

Intemational trade In wildlife and Hs derivatives. 

In addition, the StateIUT Govemments have also taken 

the following measures to protect wild animals including 

leopards: 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. Development of wildlife haMat to increase the 

population of wild animals. 

2. Intensive patrolling in sensitive areas. 

3. Deployment of Ex-service men for patrolling. 

4. Coordination with other law enforcement agen-
cies. 

5. Provision for arms and ammunition, and 

communication facilities. 

6. Training to frontline staff. 

7. Conducting nature awareness campaigns for 

the public. 

Number of leopards - State-wise 

Name of State No. of Leopard 

2 3 

Andhra Pradesh 550 

Arunachal Pradesh 98 

Assam 243 

Bihar and Jharkhand 164 

Goa and Daman and Diu 41 

Gujarat 1070 

Haryana 25 
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2 3 2 3 

8. Himachal Pradresh 785 4. Gujarat 37 

9. Jammu and Kashmir 7 5. Haryana 

10. K~mataka 620 6. Himachal Pradresh 4 

11. Kerala 16 7. Jammu and Kashmir 12 

12. Madhya Pradesh and Chhatlsgarh 2206 8. Jharkhand 

13. Maharashtra 717 9. Kerala 4 

16 Mizoram 200 10. Maharashtra 23 

17. Nagaland 14 11. Orissa .7 

18. Orissa 487 12. Rajasthan 5 

19. Rajasthan 587 13. Slkkim 2 

21. Tamil Nadu 360 14. Tam" Nadu 3 

22. Tripura 18 15. Uttarakhand 58 

23. Uttar Pradesh and Uttarakhand 2168 16. Chhattlsgarh 2 

24. West Bengal 331 17. Madhya Pradesh 10 

25. Dadra and Nagar Haveli 14 
Statement-l" 

26. Chhattisgarh 1293 
Number o( important casss of poat:hiniJIlUlizuffI of 

sr.t.ment-ll 
wildlife and its products 

State-wise details of death of leopards that have S. Name of State Year 

come to the notice of Central Govemment No. 

during the current year 2003 2004 2005 

S.No. Name of State No. of leopard Death 2 3 4 5 

2 3 Andhra Pradesh 2 11 

1. Andhra Pradesh 3 2 Assam 2 4 

2. Assam 8 3. Bihar 2 

3. Bihar 2 4. Chhatisgarh 2 5 



81 Written Answers AGRAHAYANA 7, 1929 (SAKA) to Questions 82 

2 3 4 5 

5. Gujarat 2 

6. Haryana 2 4 

7. Himachal Pradresh 3 3 

8. Jammu and Kashmir 

9. Jharkhand 6 9 2 

10. Kamataka 8 10 3 

11. Madhya Pradesh' 11 11 11 

12. Maharashtrs'" 15 14 9 

13. Manipur 

14. Meghalaya 

15. Orissa 17 19 20 

16. Punjab 10 

17. Rajasthan 2 4 

18. Sikkim 3 

19. Tamil Nadu 24 14 

20. Tripura 

21. Uttar Pradesh 13 10 6 

22. Utlarakhand" 23 14 3 

23. West Bengal 39 11 6 

24. NCT of Delhi 13 8 21 

• In Madhya Pradesh, three skin seizures during 2007 

have been made. 

.. In Uttarakhand, five skin seizures during 2006, and 

two In 2007 have been made. 

••• In Maharashtra, two cases of skin seizure were 

reported '" 2007. 

{Translation] 

Condition of Health Services 

1621.PROF. PREM KUMAR DHUMAl : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether a large number of people die every year 
due to poor health services in different parts of the country; 

(b) if so, the details thereof; 

(c) whether the Government has any proposal to 

include ttJe health services in the concurrent list to monitor 
the health services in different States: 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Despite 

improvements recorded in the health sector, deaths still 

occur from disease like TB, malaria, and HIVlAJDS, 

Cancer, Cardio Vascular disease etc in different parts of 

the country. The Government is Implementing various 

disease Control Programmes namely National Vector 
Borne Disease Control Programme, Tuberculosis, Lep-
rosy, AIDS, Cancer and Mental Health which have 
contributed to improvement of situation. 

Launching of the National Rural Health Mission 
(NRHM) in 2005, is another major step taken in the 
direction of improving the health care services specially 

in the rural areas. The mission aims to provide 

accessible, affordable, accountable, effective and reliable 

primary health care facilities, especially, to the poor and 
vulnerable seCtions of the population . 

(c) and (d) There is no such proposal. 

(e) The Government provides funds for the public 

health system and extends assistance to States in 

implementation ~f Centrally Sponsored Health Programmes 

like Reproductive and Child Health (RCH), Vector Borne 
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Diseases, TB, Blindness, Leprosy and AIDS. The continu-

ance of health as a State subject allows the States to take 

the leadership role, which is required for a good functional 

health system. 

Non-Complianc. with CIC Instructions 

1622.SHRI KIREN RIJIJU : 

SHRI DHARMENDRA PRADHAN : 

Will the PRIME MINISTER be pleased to state : 

(a) whether some MinistrieslDepartments have 

failed to comply with the instructions of the Central 

Information Commission (CIC); 

. (b) if so, the details thereof; 

(c) whether the Govemment proposes to give more 
power to the Central Information Commission for initiating 

contempt proceeding against such MinistrieslDepartments; 

(d) if so, the details thereof; 

(e) whether the Govemment has received any 

recommendations from the Commission in this regard; 

(f) if so, the details thereof; and 

(g) The action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHAI SURESH PACHOURI): 

(a) The Central Information Commission has infOrmed 

that some MinistrieslDepartments failed to comply with 

their instructions. 

(b) The information is not centrally maintained. 

However, when such an instance is brought before the 

commission. it addresses the matter. 

(c) to (9) The Central Information Commission In its 

Annual Report for the Year 2005-06 has stated that the 
Commission should be given powers of contempt of 
court. 

[English] 

TI"8IIbnent for Cleft Up P.lata Defect 

1623.SHRI G.M. SIDDESWARA : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether 2.5 million chUdren are suffering 'or 

cleft lip; 

(b) If so, the details thereof, State-wise; 

(c) whether any medical facilities are available In 

the country; 

(d) if so, the details thereof; and 

(e) if not, the measures taken/proposed to be taken 

by the Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY WElFARE 

.(DR. ANBUMANI RAMADOSS) : (a) to (e): No large studies 

have been carried out in India to establish the prevalence 

of.cleft lip. However, as per rough estimates. the incidence 

of cleft lip and palate Is approximately 1 per 700 to 1000 
children. Considering the population of the country, it is 

estimated that approximately 1 .5 million children are 

having ·cleft lip and palate. 

The facilities for management of such deformities 

required surgical interventions and these are available 

both in public and private hospitals in the country. More 
than 1500 plastic surgeons are available to operate the 

cleft lip and palate children in the country. Such facilities 

are available at Central Govemment Institutions, namely 

Dr. R.M.L Hospital, New Delhi; Safdarjung Hospital, New 
Deihl; Kalavati Saran Children hospital, Lady Hardlnge 

Medical College, New Delhi; AIIMS, New Delhi; PGlMER, 

Chandigarh and JIPMER, Pondicherry. 

[Translation] 

1624.SHRI CHANDRA MANI TRJPATHl : 

DR. LAXMlNARAYAN PANDEY: 

Will the PRIME MINISTER be pleased to state : 
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(a) whether there is.a sharp .increase of Nitrogen 

level .In the air as reported in the Dalnik Jagran, dated 

October 25. 2007. 

(b) If so, whether the Govemment endorses the 
estimates prepared by the European Space Agency; 

and 

(c) if so, the steps being taken by the Government 

to keep the quantity of Nitrogen Dioxide within permissible 

limit? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) and (b) The news item in Dainik Jagran, New 

Delhi, dated 25th October. 2007 and entitled The Rising 

Levels of NitrQg8n Dioxide (N02) in Indian Ambient Air' 

refers various estimates pertaining to N02 and its trend. 

The Central Pollution Control Board ~CPCB) is monitoring 

ambient air quality including N02 at 339 locations across 

the country under the National Air Quality Monitoring 

Programme (NAMP). The monitored data from 1989 

onwards in various cities indicates that annual .average 

concentration of N02 is within the permissible norms and 

showing uneven trend. 

(c) Various steps taken to keep the quantity of 

Nitrogen Dioxide within permissible limits are: 

notification of general and source specific 

environmental standards; 

implementation of Bharat Stage-III emission 

norms, for vehicles at manufacturing stage; 

introduction of improved Pollution Under 

Control (PUC) CertiflCBlion system for in - use 

vehicles; 

encouraging the use of low NOx burner in 

thermal power plants; and 

regular monitoring for environmental campli-

ance. 

[English] 

Oral Subatltute Therapy Programme 

1625. SHAI KULDEEP BISHNOI : wnr the Minister of 

HE.!d-TH AND FAMILY WELFARE be pleased to state : 

(a) whether the Govemment has formulated an Oral 

Substitute Therapy (OSn programme tor Intravenous Drug 

Users (IDUa) in th~ country; 

(b) if so, the details thereof; 

(c) the estimated number of IDUs in the country, 

State-wise; and 

(d) the steps taken by the Govemment' for early 

implementation cif OST programme especially in North-

Eastem States? 

THE MINISTER OF HEALTH AND i=AMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) The Govern-

ment under the 3rd phase of the National AIDS Control 

Programme has developed comprehensive guidelines for 

injecting drug users consisting of package of service: 

abscess management, needle/syringe eXChange, oral 

substitution. condom provision etc. 

(c) The estimated number of IDUs in the country 

is given in the enclosed Statement. 

(d) Assessment of institutional capacities for the 

implementation of the harm reduction strategy has been 

undertaken. 

Statement 

Estimation of IDUs (State-wise) 

S. Name of the State 

No. 

2 

1. Ahmedabad 

Mapped 

3 

No data' is available 
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2 

2. Andaman and Nicobar 

ISlands 

3. Anclhra Pradesh 

4. Arunachal Pradesh 

5. Assam 

6. Bihar 

7. Chandigarh 

8. Chennai 

9. Chhattisgarh 

10. Dadra and Nagar Haveli 

11. Daman and Diu 

12. Delhi 

13. Goa 

14. Gujarat 

15. Haryana 

16. Himachal Pradesh 

17. Jammu and Kashmir 

18. JharXhand 

19. Karnataka 

20. Kerata 

21. Lakshadweep 

22. Madhya Pradesh 

23. Maharashtra 

24. Manipur 

25. Meghalaya 
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3 

No data is available 

2640 

864 

2000 

5890 

3000 

No data is awHable 

No data is available 

No data is available 

No data is available 

17000 

1050 

11300 

7300 

1000 

No data is available 

No data is available 

4819 

12000 

No data is available 

3530 

9000 

39334 

1500 

2 3 

26. Mizoram 12800 

27. Mumbai 622 

28. Nagaland 27774 

29. Orissa 7750 

30. Pondicherry 1040 

31. Punjab 15860 

32. Rajasthan 3780 

33. Sikkim 1000 

34. Tamil Nadu 12620 

35. Tripura 7000 

36. Uttar Pradesh 17200 

37. Uttaranchal 2135 

38. West Bengal 17300 

Total 249108 

Study on Glaciers Conducted by ISAO 

1626.SHRI K.S. RAO : Will the PRIME MINISTER be 

pleased to state : 

(a) whether Indian Space Research Organisatioh 

(ISRO) has conducted any study on glaciers in the 

Himalayas; and 

(b) if so, the detail. of the key fmdinga thereof? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) Yea, Sir. 

(b) The Indian Space Research Organisation (ISRO) 

has carried out investigation of select.ed glaciers in the 

Parbati basin, using satellite images. The results of the 

study show a reduction in aerial extent of the glaciers to 
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the tune of 5.4% during the period 1998-2004. Statistics 

01) reduction in aerial extent of the glaciers studied Is given 

in the enclosed Statement. 

S",,.,,,.,,, 
Loss in Glacial Area 

Name of Year of Observation loss in area 

Glaciers in and Area in sq. km. (sq. km) 

Parbati Basin 

1998 2004 

Parbati 38.21 36.17 2.04 

52H08005 • 1.21 1.20 0.01 

52H12001 27.29 27.13 0.16 

52H12004 0.63 0.62 0.01 

52H12005 2.62 2.54 0.08 

52H12006 0.44 0.40 0.04 

52H12008 21.80 19.27 2.53 

52H12009 9.70 8.93 0.77 

52H12010 8.68 8.25 0.43 

52H12011 2.81 2.75 0.06 

Total 113.39 107.26 6.13 

%/oss in area 5.40 

{Translation] 

Supply of Sub-Standard Coal to Power Plants 

1627.SHRI HANSRAJ G. AHIR : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the various coal companies are 

supplying sub-standard coal to the Thermal Power 

Plants; 

(b) if so, whether Govemment have received any 

complaint in this regard; 

(c) if so, the details thereof, Compa~y.wise; and 

(d) the action taken by the Govemment against 

these companies for supplying sub-standard coal? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. DASARI NARAYAN RAO) : (a) to (c) Sometimes 

complaints are received trom power houses against the 

poor quality of coal supplied by subsidiary companies of 

Coal India Limited (CIl). Details of the complaints 

received by CIl, company· wise is given as under:-

S. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Company 

Eastem Coalfields Limited (ECl) 

Bharat Coking Coal Limited (BCCl) 

Central Coalfields Limited (CCL) 

Northem Coalfields Limited (NCl) 

Westem CoaIfI8Ids Limited (WCl) 

South Eastem Coalfields Limited (SECl) 

Mahanadi Coalfields Limited (Mel) 

Number of 

Complaints 

16 

11 

73 

0 

19 

20 

13 

The above complaints of 152 rakes is against 

despatches of about 110.02 million tonnes i.e. about 

0.05% by weight and slightly more than one complaint per 

milliOn tonnes of despatch. Thus the number of complaints 

are extremely small. 

(d) Cil has been advised from time to time to take 

remedial actions in respect of specific complaints. Cil has 

also· taken following initiatives to improve the quality of 

coal:-

(i) Selective mining of bands of greater than 1 

. meter thickness. 
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(ii) Appropriate positioning of OB and coal benches 

to avoid contamination. 

(iii) Scrapping/cleaning of coal benches before 

blasting. 

(iv) Installation of metal detectors/magnetic separa-
tors over running conveyors before coal loading. 

(V) All the major projects having high capacity coal 

handling plants to ~ sized and uniform 

quality of coal to suit tne requirement of the 
consumers. 

(VI) Establishment of well equipped laboratories at 

all the projects for regular. quaiity assessment. 

(vii) Arrangement for joint sampling and 3rd party 

sampling with consumers, based on which 
consumers are compensated. 

(viii) Shale picking, if any, at mine face, stocks 

sidings and from the wagons. 

{EngliSh] 

Air and Water Pollution in OrIua 

1628.SHRI ANANTA NAYAI<: WiU the PRIME MINISTER 

be pleased to state : 

(a) whether the Government has identified the 
industrial units which are causing Air and Water PoUution 

in Orissa, particularly in Keonjhar; 

(b) if so, the details thereof; . 

(c) whether' any action has been taken against such 

p«?"uting units; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NAAAIN 

MEENA) : (a) to (d) The Orissa State Pollution Control 
Board has identified various industrial units which were 
causing air and water pollution in Keonjhar District. As per 

information provided, during the lilst three years 78 
industrial units mainly In the sectors of mining and sponge 
iron plants were issued show oause noiIces by the OrIssa 
State Pollution Control Board due to noncompliance. 

Presently, closure order is in force for two units namely, 

Tikarapada Pyrophllite Mine, Tlkarapada, Keonjhar and 

Malati Minerals (P) Ud., Keonjhar. 

Study on Cholera 

1629.SHRI M.K. SUBBA: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state : 

(a) whether a Central Member Team was sent to 

Assam to study the recent outbreak of Cholera; 

(b) if so, the maln observations and suggestions 

made by the Central Team; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes, a Central 

team comprising of officiaIa from National Institute of 

CommunIcable Diaeasea (NICD) and National Institute of 

Cholera and Enteric Diseases (NICED), Koikata visited 

Assam to investigate an outbreak of Acute Gastroenteritis 

in Padumphukurl area of Uznabazar, Guwahatl. 

The main observation of the Central Team was that 

the outbreak of Cholera was due to contaminated water 

and unsafe disposal of excreta in the affected area. The 

team suggested improvement of surveillance activities 

and provision of safe drinking water. 

(c) Health being a State subject, the action by State 

Govemment of Assam included: 

Responae by the civil authoritlesllocal health 

authorities by setting up a 24 hour MedIcal 
Camp in the affected area including ambulance 
facilities. 

Inveetlgatlon for water and stool samples by the 

Local Agencies which yielded, VibriO cholerae 
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from the affected cases. All 3 water samples 

failed in presumptive coliform testing. 

Repair/replacement of defective pipelines of 

water supply of Guwahati Municipal Corporation 

in the affected areas. 

Super chlorination of drinking water source. 

[Translation] 

Effect of CUmate Change on People 

R .. ldlng In Forests 

1630.SHRI MOHAN RAWALE 

MINISTER be pleased to state : 

Will the PRIME 

(a) the adverse effect of Climate Change on the 

people residing in the forests; 

(b) whether the Government p'roposes to bring any 

device for reducing the effect of climate change; 

(c) if so, the details thereof; 

(d) whethe! the Government proposes to formulate 

any long term scheme for the rehabilitation of the people 

dependent on the forests; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) to (e) Preliminary assessment of impacts 

of projected climate change on forest ecosystem under-

taken for the preparation of India's Initial National 

Communication to the United Nations Framework Conven-

tion on Climate Change during 2001-2004, indicates shifts 

in forest boundaries, changes in species composition 

(forest types), changes in net productivity, loss of 

biodiversity, forests die back in the transient phase and 

adverse socio economic implications. More comprehen-

sive research and in depth studies are required to validate 

these preliminary results. Several existing policies and 

schemes of the Government seek to address the Similar 

impacts of current climatic variability. 

Over Brld .. at Mehar Railway Crossing 

1631.SHRI GANESH SINGH: Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether approval for construction of over-bridge 

at Mahar Railway Crossing on NH-7 in Madhya Pradesh 

has been granted; 

(b) if so, the details thereof; and 

(c) the present status of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. The construction 

of Road Over Bridge at Mahar (Maihar) Railway crossing 

as a part of two lane Malhar bypass from km.299/6 to 304/ 

6 on NH-7 has been approved on Build Operate and 

Transfer (BOT) basis. 

(c) Documents for pre-qualifICation of bidders are 

under finalization. 

Collection of Toll on Banas Bridge 

1632.SHRI SUBHASH MAHARIA: Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the State Government of Rajasthal:' has 

requested for discontinuation of toll collection on Banas 

bridge; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K. 

H. MUNIYAPPA) : (a) and (b) Yes, Sir. In May 2006, Minister, 

Public Works and Parliamentary Affairs Department, 

Government of Rajasthan and In March 2006, Chief 

Engineer (National Highway), Public Works. Department, 

Rajasthan had requested for terminating toll collection on 

Banas bridge. 
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(c) As per the National Highways (Fees for the use 

of National Highways Section and Permanent Bridge-

Public Funded Projects) Rules. 1997 made pursuant to 

the National Highways Act, 1956, the fee for this bridge 

is being collected in perpetuity by the executive agency. 

As such toU collection on this bridge is not to be stopped. 

[~nglish] 

Regional Research Centre for Ayurveda 

1633.SHRI VARKALA RADHAKRISHNAN : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 

state : 

(a) whether the Government has agreed to estab-

lish a Regional Research Centre for Ayurveda at 
Thiruvananthapuram; 

(b) if so. whether the State Government has 

acquired the land required for the construction of the 

proposed building for the centre; 

(c) if so, the details thereof; and 

(d) the present status of the project? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) A Regional Research 

Center for Ayurveda Drug Research is already functioning 

at Thiruvananthapuram. 

(b) to (d) The State Government has allotted land 

measuring 1.54 acres in Thiruniala Village for construction 

of a building for the Regional Research Center (Drug 

Research), Thiruvananthapuram. The land has been taken 

over by the Central Council for Research in Ayurveda and 

Siddha (CCRAS) and the de~n and estimate for 

construction of the building has been finanljzed In 
consultation with CPWD. 

introduction of Business VI .. between 
India and Paklaten 

1634.SHRI MllIND DEORA : WiN the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Pakistan have signed a new 

business VIS8 agreement that Is Nicely to address the 

problems faced by the entrepreneurs travelling between 

the two countries; 

(b) if so, the details thereof; and 

(c) the broad features of the agreement and the 

time by which the agreement is likely to come into effect? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) In October 2005, the 

Government of India had proposed to the Government of 

Pakistan that the existing visa agreement be revised and 

had also handed over the draft of a revised visa 

agreement. 

(c) The draft agreement proposes liberalisation in 

issue of different categories of visas including business 

visas. The matter Is being discussed with the Govemment 

of Pakistan 

(Translation] 

PeMIon for Unmarried Daughter 

1635.SHRI SHANKHlAL MAJHI : Will the PRIME 

MINISTER be pleased to state : 

(a) whether unmarried daughters ant entiUed to 

avail family pension after death of their parents; 

(b) if so, the detalls thereof; 

(e) the age upto which they can avail family pension 

alongwith the percentage of pension to be paid to them; 

(d) whether the Government has Issued any 

guidelines in this regard recently; 

(e) if so. the detalls thereof; and 

(f) the procedure laid down for avalling the pension 

by unmarried daughters? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
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AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) : 

(a) to (f) The unmarried daughters are entitled to avaH 
family pension after the death of their parents 88 per the 

instructions issued by Govemment on 8.9.2007 which, 

inter-alia stipulate that the unmarried daughter beyond 25 

years of age shall be eligible for family pension at par 

with the widowed/divorced daughters subject to other 

conditions being fulfilled. Grant· of family pension to 

unmarriedlwidowedldivorced daughters ahaIl be payable 

in order of their dete of birth and younger of them wUl not 

be eligible for family pension unless the next above her 

has become ineligible for grant of. family pension. The 

family penSion to unmarried/widowed/divorced daughters 

above the age of 25 years shall be payable only after the 

other eligible children below the age of 25 years have 

ceased to be eligible to receive family pension and there 

is no disabled child to receive the family pension. 

[English] 

1636.SHRI ASHOK ARGAL : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

<a) whether plantation of trees along the National 

Highways are being undertaken; 

(b) if so, the details thereof; 

(e) whether plantation of trees and their mainte-

nance is being undertaken on contract basis; 

(d) if so, the National Highway-wise details thereof; 

(e) whether large number of trees. haw died or 

dried down due to negligenc~ of contractor, particularly on 

Agra-Gwalior NH; and 

(f) if so, the action taken/proposed to be taken in 

thiS regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING ROAO TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) and (b) Yes. Sir. Trees are provided 

on either side as avenue plantation based on availability 

of land within Right of Way (RoW). The plantation of trees 

is generally taken up by the State Forest Department. In 

some of the projects under BOT. the tree plantation is 

being undertaken by the concessionaire. 

(e) and (d) Plantation of trees and their maintenance 

is generally not Included in the civil works construction 

eontracta. In some stretches entrusted to National 

HighwaYs Authority of India. maintenance of trees is 

included 88 a part of ongoing Operation and Maintenance 

contrachl. The details 8/8 asunder: 

(I) NH-8: Jaipur bypass. 

(Ii) NH-79A: K1shangarh - Kanwaliyas-Jajaro Ka 
. Khera seelion (km. 0 to. km. 35) and 

NH-79 (km. 15 to km. 163.90). 

(iii) NH-78: (Udaipur-Chlttorgarh (km. 113.825 to 

km. 220.00). 

(iv) NH-5: Bhubaneswar-Jagatpur-Chandikha!e 

(km. 0 to km. 61). 

(e) No, Sir. The trees on Agra-Gwalior section are 

being maintained through State Forest Department. 

(f) Does not arise. 

1637.SHRI PANNIAN AAVINDAAN: 

SHRI C.K. CHANDRAPPAN : 

SHRI UDAY SINGH : 

Will the Minister 0' EXTERNAL AFFAIRS be pleased 

to state: 

(a) whether some passport offices have i!sued 

passports of same number to many persons as reported 

in the Times of India. dated November 12, 2007; 

(b) if 80, the details thereof; 
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(c) whether the\"e is any nexus between the 
passport issuing staff and travel agents in the country; 

(d) if so, the details thereof and the stepa taken to 

streamline the functioning of passport oIfIces throughout 

the country; 

(e) whether any complaints have been received 

regarding hardships faced by the passport applicants; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MlNtSTRY OF 

EXTERNAl AFFAIRS (SHRJ E. AHAMED) : (a) and (b} Incia 

Security Press Nashik had printed Jumbo pauport 
booklets bearing numbers from Z-OOOOO1 to Z-056000 in 

2006. The booklet numbers were a 'repeat' sertes of an 

earlier series issued by 1~~Secu~ Press. Nashik in 
1995. As this resulted in problems at ifrvnigration counters 

for some citizens. the Go~mment have Instructed all 

P~rt Issuing Authorities in India and abroad not to 

issue any of the 'repeaf series printed In 2006. The 
Passport Issuing AuthOrities were also instructed to I'ecaU 

the passport booklets already issued to citizens and to 

issue to them new passports gratis. 

(c) and (d) As regards corrupt practices between the 

paSsport issuing staff and trevet agents, whenever such 
instances corne to the notice of the Government, action 
against errant officials is taken immediat81y by sanctioning 

prosecution by the concerned agencies or through 

disciplinary pr0caeding8. as raqultad.· The Government 

have also been taking a number of corractive measures 

to check malpractices and deficienciee In . Peasport 

Offices, such as regular . and surprise inspections 

including vigilance inspec!ions of Passport OffIces, 
strengthening of vigilance mechanism In the Central 

Passport Organization and ensuring greater accountability 

in· the working 01 Passport Offices. 

(e) . and (f) W~r ~Iaints 8Je received by the 
Govemment regarding .. har~ips f~ .by passport 

applicants, suitable remedial measures are taken imme-

diately. 

The Go\Iemmant are aware that 1M applicants at 
times face some delay In iaauance 01 passpolta. The 
reaona Include delays in receipt of Police Verification 

Reports (PVRs) and adverse or i~ PVRa, 
Incomplete information and/or documents fumished by Itle 
applicants. Rapidly growing workload of the PeaspoI\ 

Offices Is also contributing to pendencies. The number of. 
passports Issued by Central Passport Organization went 
up by 24.4% in 2006 as compared to the correapondIng 

fIgUre of 2005 (f...... 35.7 I8khs in 2005 to 44.41 Iakha 
in 2006). 

Passport Offices have been instructed and onared 

assistance from time to time to clear any backJog resulting 
from rush of applications. The pendency figure is being 

closely monitored by the MInistry on a weekly basis. 

1638.SHRIIOBAL AHMED SAAADGI : Wdl the Minister 
of HEAlTH AND FAMILY WELFARE be pleased to state : 

(a) whether he has exprused conoem·over delay 

in reporting 0' fund utilization in various health programmes 

Including the National Rural Health Misalon which has led 

to large pendency of utilization certificates; 

(b) If so, whether addressing the two-day meeting 

of the State Health Secretaries In July 2007, the Minister 

has felt that there is an-urgent need fOr trnprovIng the 

capacity for fund utilization by the States; 

(c) whether the delayed reporting of fund utilization 
has led to a large pendency of utilizatIOn certiflQates; and 

(d) if 80, the steps the Gov,"",*,t p~ to 

take to urge upon the States to provide utilization 

certlfIcaIesof the funds used for health? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (c) Yea, Sir. 

(d) In order to weed out the pending UCs of 

preceding years, the position of outstanding UC. against 

the GranIHI was brought to the notice of Chief S8cretary/ 
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Secretary and copy endorsed to Resident Commissioners 

of States by Secretary, Health and Family Welfare, for their 

early settlement. Subsequently, a reminder Is Issued by 

Chief Controller of Accounts to aU State Resident 

Commissioners 'or early settlement of outstanding UCs. 

(Translation] 

Excess Payment to Coal Contrecton 

1639.SHRI BHUVANESHWAR PRASAD MEHTA: Will 

the PAIME MINISTER be pleased to state : 

(a) whether the Coal India Umltad and Ita subsidi-

aries have given excess payment to contractor without any 

A and A policy; 

(b) if so, the details thereo' including excess 

payment made company-wise and Project-wise 0' Cil 

during the last three years; 

(c) whether the Government has identified the 

officers to whom excess payment has been made under 

the schemes; 

(d) if so, the detaila thereof; and 

(e) the action taken by the Govemment against the 

erring officers? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. oASAAI NARAYAN RAO) : (a) A and A benefits are 

provided only to eligible displaced persons as per Coal 

India limited's Resettlement and Rehabilitation (R and R) 

policy only and there is no scope for such payment beyond 

the A and A policy. 

(b) to (e) 00 not arise in view of reply at (a) above. 

Study of Sports Science In Tratning Programme 

1640.SHAI KAILASH NATH SINGH YADAV: 

SHAI MOHO. TAHIR: 

Will the Minister of YOUTH AFFAIAS AND SPORTS be 

pleased to state : 

(a) whether study of Sports-8Cience has been made 

compulsory in the training-programme of the 

sportsperaons; 

(b) If 10, the dataHa thereof; and 

(c) the action taken by the Govemment in this 

regard ? 

THE MINISTER OF PANCHAYATf'RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS ··AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHAI 

MANI SHANKAR AIYAR) : (a) and (b) Yes, Sir. Sports 

Sciences are an integral part of the training of 

sportsperaons. Sports AuthOrity of India (SAl) Centres at 

the National Institute of Sports (NIS), Patiala and 

Bangalore have well-established sports science facilities 

In Sports MedIcine, Sports Psychology, Anthropometry, Bioi 

Mechanics, Exercise physiology and training methods 

which are managed by highly qualified and experienced 

teams of Sports Scientists. Besides, the latest fitness 

equipment and recovery methods facilities are also 

available at· these centres. The scientific support to 

National Campers Is an essential part of the system of 

preparation for international competitions. 

(c) Yes, Sir. ScIentific 8Upport is being provided to 

Nationat CoacheI In the form of scientific analyses· of 

sportspersons and. providing 8Cientlfic inputs in sports 

training. especially in the ftelds 0' Sports Medicine, Sports 

Psyc:hology, Sports BIoIMechanIca. Sports Physiology and 

methods 0' sports training to enhance the performance 

of athletes. In the two-year Master of Sports Science with 

Coaching Course, Research .Project are compulsory along 

with the theoretical knowledge. 

Trauma eemr.. In Deihl 

1641.SHRI RAMoAS ATHAWALE: Wdl the Minister of 

HEALTH AND FAMILY WELFARE be pleased to s~te : 

(a) whether the Govemment of NeT, Delhi has sent 

any proposal to the Union Govemment for setting up of 

Trauma Centres in Delhi; 
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(b) if so, the present position of the proposal; and 

(c) the funds allocated for said purpose? 

THE MINISTER OF HE~ TH .AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (c) No such proposal 

has been received for setting Up of Trauma Centre in Delhi 

from the Government of NCT of Delhi. 

Na.aUtea lind Ma ... Caught In 
SllnctUliriea and-. Tiger Rea..".. 

1642.SHRI V.K. THUMMAR : 

DR. DHIRENDRA AGARWAL: 

Wi" the PRIME MINISTER be pleased to state : 

(a) whether the Naxalites and Mafia have been 

caught in several sanctuaries and tiger resefV8$ in the 
country; 

(b) the steps taken by th&Government to drive them 
out of those areas; 

(c) the sanctuary and tiger reserve-wise details of 

the villages falling under their areas; and 

(d) the success achieved by the Government in this 

regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) 10 (d) Information in this regard is being collected from 

States and would be laid on the table of the House. 

{English} 

Auctfon ofCoeI Blocks 

'643.SHRI 8ASU DEB ACHARIA : Win the PRIM!:: 

MINISTER be pleased to state : 

(a) whether the move of the Government to auctiOn 

coal blocks has beeri strongly Opposed; 

(b) if so, the details thereof; and 

(c) the reactiOn of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. DASAAt NARAYAN RAO) : (a) to (c) R888IV8tiOns 
were expressed from certain quarters . agairl&t the 
proposed system of allocation of coal and lignite blocks 

through competitive bidding on, inter-alia, the .foIIowing 

grounds: 

(i) There would be increase in the cost of coal and 

thereby in the cost of poWer generatiOn; 

(ii) The prerogative 0' the States Govemment In the 

selection of a lessee will get diluted, 

(iii) Allocation of lignite blocks thro~h competitive 

bidding would place 1he lignite bearing State at 

a disadvantage while negotiating other terms 

and conditions with the power PfQject develop-

ers; 

(iv) The proposed system o' a1tocatlonthrough 

compelilive bidding would not provide higher 

priority to power sector. 

The view of the Govemment has been lhatrational 
bidding is unlikely to increase the cost o' coal when 

compared to notified price of CIL. Through competitive 

bidding, prerogative in the selectiOn of a lessee will be 
exercised in a more transparent and objective manner. 

Allocation of lignite block. and award 0' power projects 

could be done in a planned and coordinatadmanner 
between .the concerned Slate Governments and the 

Central Government. There would be no bar on holding 

separate auction of coal blocks to different sectors as per 

the proposal under co~ration. The power Ylillties In 

the public sector will still have access to coal blocks 
through the Govemment company dispensation, without • 

neceasarily participating in the competitive bidding. 

Pollution In DeIhl 

1644.SHRI BAlAS HOWRY VALLABHANENI: Will the 

PRIME MINISTER be pleased to slale : 

(8) whether the' pollution in DeIhl has gone baok to 

pre-eNG level; 
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(b) if so, the details thereof and f8880nS therefor; 

and 

(c) the steps proposed to be taken in this regard? 

THE MIN1STER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) and (b) The Central Pollution Control Board 

is monitoring ambient air quality at seven locations in 

Delhi including residential areas, industrial areas and 

traNic Intersections. The monitored data indicates that the 

levels of Sulphur Dioxide concentration in ambient air are 

showing a decreasing trend and the Nitrogen Dioxide 

levels increased in the year 2006 In romparison 10 1996 

and 2001 data. The concenlretion of Suspended Particu-

late Malter (SPM) in residential and industrial areas in 

2006 Indicated that it was below the levels recorded in 

1996. The increase in the levels could be attributed to 

adverse meteorological conditions, which prevent dis-

persal of pollutants. 

(c) The steps initiated for mitigating pollution in 

Delhi include: 

Introduction of Bharat Stage '" norms at 
manufacturing stage for vehicles; 

Introduction of cleaner fuel in public transport; 

Use of beneficiated coal' in thermal power 

plants; 

A Source Apportionment Study has been Initiated 

in Delhi for ascertaining contribution from 

various sources to air ·pollution. 

Non-Payment by various Contractors to SECL 

1645. SHRI CHANDRA SEKHAR DUBEY : WiU the 

PRIME MINISTER be pleased to shiite : 

(a) whether various contractors are not making 

payments to the South Eastem Coalfields Limited (SECL) 

on account of lease rent, electricity, maintenance and 

water supply; . 

(b) if so, the Company-wise details thereof; 

(c)' whether there has been any audit objection in 

this regard; and 

(d) If so, the details thereof and steps taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. DASARI NARAYAN RAO) : (a) to (d) The information 

is being coUected and will be laid on the Table of the 

House. 

Allocation tor North East 

1646. DR. ARUN KUMAR SARMA: Will the Minister of 

DEVELOPMENT OF NORTH EASTERN REGION be 

pleased to state : 

(a) total accrual and current balance in the non-

lapsable pool of resourc,es created out of the unspent 

balance of the ten peroent budgetary allocation of each 

Ministry for the North Eastem Region shQwing the year-

wise accrual and actual disbursements made to the 

Ministry of DONER; 

(b) the Ministries, which are exempted from making 

ten percent budgetary allocation for the North Eastem 

Region; 

(c) whether some mega projects are directly funded 

from this pool; and 

(d) if so, the project-wise allocation made and 

balance amount available with the Ministry of Finance ? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHAN.KAA AIVAR) : (a) Information on the year-wise 

accruals in the Non·lapsable Central Pool of 

Resouroes(NLCPR) and aUocations made under the 

NLCPA Scheme in the budget of Ministry of Development 

of North Eastem Region (WOoNER) sinoe the inception 

of. the Scheme is as given below: 



107 N9VEMBER 28, 2007 108 

S. Year Unspent balances Budget allocated 

No. accruing to the .,nder NLCPR 

Nori·Lapsable Fund Scheme to MI 
during the year DoNER 

(As. crores) ( As. crores) 

1. 1998·1999 1189.85 0106.34 

2. 1999·2000 1571.78 0409.96 ~ 

3. 2000-2001 1"40.60 0308.25 

4. 2001-2002 1603.84 • "91.57 

, 5. 2002-2003 1339.70 550.00 

6. 2003·2004 657.24 550.00 

7. 2004-2005 663.35 850.00 

8. 2005·2006 1960.12 879.17 

9. 2006-2007 #1329.53 700.00 

10 2007·2008 800.00 

#I ProviSional 

@ In addition, an amount of As. 1605.38 cr, i.e., the 

expenditure incurred by the North Eastern Council In 

. tne initial 4 years, i.e., 1998-99 to 2001.Q2, was also 
deducted from the Pool. Ministry of Finance has been 
requested to reconcile the ,discrepancy of an amount 

of As. 29.60 cr. 

The balance in the NLCPR, as on 1.4.2007 is Rs. 

5074.74 cr (Provisional) 

(b) MinistrieslDepartmenls which ant. exempted 

from making Lump Sum budgetary. allocation for the North 
EastemRegion (as on 1st January 2007) are: 

(i) Atomic Energy, (Ii) Company AIfaJnt, (Iii) Eco-

nomic Affairs, (Iv) Expenditure, (v) External 

Affairs. (vi) Legal Affairs, (vii) Earth Sciences, 

(viii) Official Language, (ix) Per80nneI and 
Training, (x) PetrOleum and Natural Gas, (xl) 

Planning, (xii) Revenue.(xiiI) SocIal Ju.tIce and 

Empowermenr, (xlv) . Steel, (xv) Space, (xvi) 

Science and Technology and (xvii) ScIentific and 
Industrial Resaarch. 

In respect of the Ministry of SocIal Juab and 

Empowerment, only 2% of the funds for 

Scheduled Caste 0ivIaI0n (SCD) of the MInIaby 

are allocated to the NE. The nonn of 10% 
allocation Is applied to sectors other than SCD. 

(c) and (d) No, Sir. No mega projects are directly 

funded from this pool. The balance in the NLCPR, as on 
1 .... 2007 is Rs. 5074.74 cr (Provisional) . 

1B47.DR. THOKCHOM MEINYA : Will the PRIME 
MINISTER be pleased to state : 

Ca) whether the poor and small State. have 
financial diffICUlties in providing matching grants;. 

(b) H so, the detaifs thereof; 

(c) the action taken by the Government In thia 
regard; 

(d) whether the matter has been taken with the 
Planning CommIuIon; and 

(e) H 80, the detalIa thereof? 

THE MINISTER OF STATE IN THE ..,INISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (e) States 
of North Eastem RegIon had represented about financial 
difficulties In contributing their stipulated share (25%) 
under the Sarva Shiksha Abhiyan. They have also 
demanded a uniform pallern of 90:10 for all Centrally 
Sponsored Schemes. These States were provided 0ne-

time apectaI di8pensatIon during the last two years of the 
Tenth Plan (2005-06 and 2006-(7) whereby they contrib-
uted only 10% and the remaining 15% was made 
available from the Non Lapsable Central Pool of , 
Resources (NLCPR) of the Ministry of Development of 
North Eastem Region (OoNER). 

In . view of the demand from the many States about 

the diffICUlties In changing over to 50:50 funding pattem 
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under the SSA in the Eleventh Plan, this pattern has been 

modlfled to a tapering ratio of 65:35 for the first two years 

oHhe Eleventh Plan, 60:40 for the third year, 55:45 for the 

fourth year and 50:50 thereafter. The special dispensation 

for NE States during 2005-06 and .2006-07 would continue 

for the Eleventh Plan whereby each of the NE States would 

contribute only 10% as State's share and the remaining 

portion would be met by the Govemment of India. 

Y.cancIH of Coaches In SAl 

1648.SHRIMATI NIVEDITA MANE: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state : 

(a) whether a number of vacancies/posts in the 

selection grade of Coaches in the Sports Authority of India 

are lying vacant; 

(b) if so, the details thereof and the time since when 

these posts are lying vacant; 

(c) the reasons for keeping these post unfilled; 

(d) whether the Government has any proposal to flU 

up these posts; and 

(e) if so, the details thereof and if not, the reasons 

therefor? 

THE MINISTER OF PANCHAYAn RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVElOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) to (e) Yes, Sir. Around 500 
posts of coaches in different sports disciplines are lying 

vacant. Based on a report submitted by the Staff Inspection 

Unit (SIU) in July 1998 recommending large-scale 

reduction in the sanctioned strength of the Sports Authority 

of India (SAl), including coaches, the Ministry made it 

incumbent on SAl to seek prior approval of the Govemment 

before the creation of any post. However, as an interim 

measure SAl has been permmed to engage coaches on 

a contract basis, whenever required. SAl doing so. 

[Translation] 

Persons .ffected by HepatH"'E 

1649.SHRI RASHEED MASOOD : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of persons affected by Hepatitis-E 

In the country so far; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Viral Hepatitis is 

the infection of the liver. Hepatitis-E is water born disease 

caused by Hepatltls-E virus. It Is a self limiting acute 

disease and no case of chronic Hepatltis-E has been 

reported. 

The data regarding number of cases of Hepatitls-E 

is not separately maintained. however number of cases 

and deaths due to Viral hepatitis Including Hepatitls-E for 

period from the year 2005-2007 is given in the enclosed 

Statement. 

Reported Cases and Deaths Due to Principal Communicable DiSBasBs in India 

VIRAL HEPATITIS - 2005 

SI. 
No. 

StatelU.T. 

2 

1. Andhra Pradesh 

Cases 

3. 

15835 

Male 

Deaths Cases 

4 5 

30 43447 

Female 

Deaths Cases 

6 7 

9 29282 

Total 

Deaths 

8 

39 

Reference 

Period 

up to 

9 

Dec., 05 
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1 . 2 3 4 5 6 7 8 9 

2. Arunachal Pfadash 235 2. 208 2 443 4 Oec.,.os 

3. Assam 15938 0 991 0 16929 0 Dec .• 05 

4. Bihar NR 

5. Chhatlisgath NR 

6. Goa 11 a 8 0 19 0 Apr., 05 

7. Gujarat 5175 5 3875 7 9650 12 Dec .. 05 

8. Haryana 2437 15 1021 5 3458 20 Dec., 05 

9. Himachal Pradesh 1432 0 1237 0 2669 0 Dec., 05 

10. Jammu and Kashmir 7908 Dec., 05 

11. Jhartthand 17 0 6 0 23 0 Dec., Ex-
cept Jan. 

to Mar .. 05 

12. Ksroataka 10144 20 7769 26 17913 46 Dec., 05 

13. Kerala 5539 12 3366 3 8905 15 Dec., 05 

14. Madhya Pradesh 3792 115 3255 13 7047 128 Dec., 05 

15. Maharashtra 27490 39 11677 43 39167 82 Dec., 05 

16. Manipur 1.06 0 100 0 206 0 Dec., 05 

17. Meghalaya 122 0 147 0 269 0 Dec., 05 

18. Mizoram 343 299. 642 2 Dec., 05 

19. Nagaland 37 0 15 0 1117 0 Dec., 05 

20. Orissa 1543 12 979 9 2522 21 Dec .• 05 

21. Punjab 1086 6 729 1815 7 Dec., 05 

22. Rajasthan 1484 43 777 7 2261 50 Dec., 05 

23. Sikkim 148 2 102 a 250 2 Dec .. 05 

24. Tamil Nadu 8263 20 Dec., 05 
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2 3 4 .5 .6 7 8 9 

25. Tripura 185 2 158 343 3 Dec .• 05 

26., ·Uttaranchal 616 268 0 884 Nov" 05 

27. Uttar Pradesh 1143 5 999 .6 2142 11 Dec., 05 

28. West Bengal 3269 89 2357 46 5626 135 Aug., 05 

29. Aadaman and Nicobar 172 5 95 2 267 7 Dec., 05 
Islands 

30. Chandigarh NR 

31. Dadra and Nagar 97 7 62 2 159 9 Dec., 05 
Heavli 

32. Daman and Diu 6 0 5 0 11 0 Nov., 05 

33. Delhi 6276 59 4326 44 10602 103 Dec .• 05 

34. Lakshadweep 22 0 18 0 40 0 Dec., 05 

35. Pondicherry 448 0 341 0 789 0 Dec., 05 

Total 105748 470 58637 227 181621 718 

Data is provisional and not comparable due to ill defined coverage 

- Not Reported 

NR - Not Received 

The sum of male and female may not tally with the total figure as some StateslUTs. have not reportedgenderNise 
information separately. 

Source: Monthly Health Condition Reports of StateslUTs, Directorate of Health Services. 

3.1.1.15 StateslUTs wise Cases and Deaths Due to VirBl Hepatitis (All Causes) in India 2006 

SI. StatelU.T. Male Female Total Reference 

No. Period 
Cases Deaths Cases Deaths Cases Deaths up to 

2 3 4 5 6 7 8 9 

Andhra Pradesh 9154 18 8692 10 17846 28 Dec., Except 

Aug., 06 
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2 3 4 5 6 7 8 9 

2. Arunachal Pradesh 272 4 281 2 553 6 Dec., oe 

3. Assam NR 

4. Bihar NR 

5. Chhattlsgarh 865 2 606 0 1491 2 Dec. Except 

Jan. and 
Sept., 06 

6. Goa 10 0 5 0 15 0 Dec., 06 

7. Gujarat 5874 10 3522 6 9396 16 Dec., 06 

8: Haryana 2303 8 1860 3 3983 11 Dec., 06 

9. Himachal Pradesh 452 6 383 5 835 11 Dec., 06 

10. Jammu DiY. 1470 0 999 0 4393 0 Dec., oe 

Kaahmir Div. 819 0 670 0 1489 0 Dec., 06 

11. Jhafkhand 30 0 21 0 51 0 Dec., 06 

12. Kamataka 8674 19 8308 5 14980 24 Dec., 06 

13. Kerela 4206 5 2812 .7018 6 Dec., 06 

14. Madhya Pradesh 1578 6 921 3 2499 9 July, 06 

15. Maharashtra 30608 75 12607 56 43215 131 Dec., 06 

16. Manipur 192 0 154 0 346 0 Dec., 06 

17. Meghalaya 156 2 138 0 294 2 Dec., 06 

18. t;.4Izoram 314 8 232 3 646 11 Dec., oe 

19. Nagaland 150 0 85 0 235 0 Dec., 06 

20. Orissa 1841 22 1046 16 2687 38 Dec., 06. 

21. Punjab 2385 11 1444 6 3829 17 Dec., 06 

22. Rajasthan 2470 49 1399 29 3869 78 Dec., 06 
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2 S 4 5 6 7 8 9 

23. Sikkim 157 2 133 0 290 2 Dec., 06' 

24. Tamil Nadu 10075 15 Dec., 06 

25. Tripura 1602 10 1166 5 2768 15 Dec., 08. 

26. Uttaranchal 1914 0 1467 0 3381 0 Dec., 06 

27. Uttar Pradesh 2451 3 1265 3 3716 6 Dec., 06 

28. West Bengal 4275 131 3158 74 7433 206 Dec., 08 

29. Andaman and Nicobar 176 37 3 213 4 Dec., 06 
Islands 

30. Chandigarh NR 

31. Dadra and Nagar 86 3 40 0 126 3 Dec., 06 
Haveli 

32. Daman and Diu 0 2 0 3 0 Feb., Apr., 

Nov. and 

Dec., 06 
Only 

33. Delhi 2339 29 1741 13 4080 42 Dec., 08 

34. Lakshadweep 53 0 33 0 86 0 Dec., 06 

35. Pondlcherry 385 5 230 2 615 7 Dec., 06 

Total 87082 429 53275 245 152356 689 

Data is provisional and not comparable due to In defined coverage 

.. - Not Reported 

NR - Not Received 

The sum of male and female may not tally with the total figure as some StateslUTs. have not reported genderwise 

information separately. 

Source : Monthly Health Condition Reports of StateslUTs, Directorate of Health Services. 
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No, of reportBd Cases and Deaths Due to Principal Communicable Diseases in India 

vtRAL HEPA nTIs • 2007 

SL State/UT Male Female Total Reference 
No. 'Period 

Cases Deaths Cases Deaths Cases Deaths up to 

2 3 4 5 6 7 8 9 

L Andhra Pradesh 3932 19 2947 10 6879 29 Aug .• 07 
',; 

2. Arunachal Pradesh NR 

3. Assam NR 

4, Bihar NR 

5. Chhattisgarh 53 0 38 0 101 0 Feb .• 07 

6, Goa NR 

7, Guiarat 1638 1018 2656 2 Aug .• 07 

8. Haryana 832 1 602 0 1434 Aug .• 07 

9. . Hirriachal Pradesh 1601 2 1278 2879 3 Aug .• 07 

10. Jammu Oiv. 2301 0 1751 0 4052 0 Aug .• 07 

Kashmir Ok 427 0 270 0 697 0 Aug.. 07 
except Jan. 

11. Jharkhand 85 0 53 0 138 0 July. 07 

12. Kamataka 3524 19 2684 2 6208 21 July. 07 

13, Kerala 2989 9 1972 2 4961 11 Aug .• 07 

14, Madhya Pradesh 1496 8 1062 2558 9 May. 07 

15, Maharashtra NR 

16. Manipur 106 2 52 0 158 2 June. 07 

17. Meghalaya 7 0 22 O· 29 0 July. 07 

18. Mizoram 122 3 109 231 4 Aug .. 07 

19, Nagaland 2 0 0 0 2 0 May. 07 
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2 3 4 5 6 7 8 9 

20. Orissa NR 

21. Punjab 1732 6 1161 2 2893 8 June, 07 

22. Rajasthan 482 10 269 2 751 12 July, 07 

23. Sikkim 63 63 2 126 3 July. 07 

24.· Tamil Nadu 200 0 May, 07 

25. Tripura 752 3 505 0 1257 3 July, 07 

26. Uttarakhand 770 7 517 4 1287 11 June, 07 

27. Uttar Pradesh 1272 10 799 2 2071 12 June, 07 
except May 

28. West Bengal 1231 34 838 10 2069 44 June, 07 

29. Andaman and Nicobar 108 2 63 0 171 2 Aug., 07 
Islands 

• 
30. Chandigarh 320 33 June, 07 

31. Dadra and Nagar 39 0 23 0 62 0 Sept., 07 
Haveli 

32. Daman and Diu ,1.5 . O. 8 0 23 ,0 July, 07 

33. Delhi 1643 37 939 18 2552 55 Aug., 07 

34. Lakshadweep 45 0 41 0 86 0 June, 07 

35. Puducherry 154 . 1 78 0 232 Aug., 07 

Total 274'01 175 19162 58 47083 266 

. Data is provisional and not comparable due to ill defined coverage 

- Not Reported 

NR - Not Received 

The sum of male and female may not tally with the total figure as some StaIeaIUTs. have not f4lJ)Ol'led genderwise 

iniormation separately . 
. , 

Source Monthly Health CORdition Reports from Directorate of Health Servioes of StateslUTs. 
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{English] 

T.B. Eradication Programme 

1650.SHRI S. AJAYA KUMAR: Will the Minister of 

HEAlTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is considering to 

la~ a TB eradication programme with the help of World 

Bank; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) The Govem-

ment has already launched a revised TB Control 

Programme (RNTCP) based on WHO recommended 

DOTS strategy in' the entire country. Under RNTCP 

diagnosis by sputum microscopy instead of by X-ray helps 

in detecting and curing infectiOus cases on priority. 

Facilities for diagnosis by sputum microscopy have been 

decentralized and strengthened. Drugs are provided under 

observation and patienls are monitored so that they 

complete their treatment. Drugs are provided free of coat 

in patient-wise boxes. Tin date. the RNTCP has placed 

more than 78.00 Iakh patients on DOTS treatment. averting 

more than 14.00 lakh deaths. Every month more than 1.0 

lakh patients are placed on DOTS. In 2006 alone. India 

placed around 14.00 lakhs cases on DOTS. more than 

any country in a single year in the world: OveraR 

performance of RNTCP has been excellent with cure! 

treatment completion rat8\consistently above 85% and 

death rate reduced to less than 5%. To increase .,. 
accessibility of the m8sses to the facilities provided under 

the Programme, speciaJ emphasis is laid on the IEC 

activities, involvement of NGOs, private sector and medical 

coHeges in the revised strategy 

[Translation} 

Funde for Connuctlon or NH 

1651. SHRI RAJNARA YAN BUDHOLIA : 

SHRI RAYAPATI SAMBASIVA RAO: 

SHRI KINJARAPU YERRANNAIDU : 

SHRI CHANDRA MANI TRtPATHI: 

DR. LAXMINARAYAN PANDEY : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) the length In kilometers of the National 
Highways constructed/proposed to be constructed during 

the current year and the funds allocatedlsanctioned for the 

same, State-wise; 

(b) the details of major road projects undertaken for 

the last three yea .... State-wise. and the present status of 

the ongoing projects; 

(c) whether any new NH Road Project has been 

undertakelVpropo8ed to be undertaken during the CUf1'8nt 

year; and 

(d) if so, the details thereof. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to- (d) The information Is being 

collected and wiU be laid on the Table of the House. 

Short8ge or IledlcIIlM In HoapItala 

1652.SHRI PUSP JAIN: Will the MInIster of HEALTH 

AND FAMILY WELFARE be pleased to atate : 

(a) whether medicines for critical diseues are not 

available in adequate quantity in all the Central Govern:-

ment hospitals of the country; 

(b) whether the patlenta have to purcha8e theN 

costly medicines from the open market; 

(c) If to, the total amount made available to these 

hospitals for the purchase of medicines and diagnostic 
. tests: and 

(d) the steps taken/proposed to be taken by 

Government to bring theN medicines within the reach of 
poor patients? 
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THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (d) Adequate quantity 

of life saving medicines are available in Central 

Government hospitals in Delhi. Tl:Iere is also a provision 

of imprest money kept with the Medical Superintendent of 

the hospitals for local purchase in case of non-availability 

of any essential medicine. The details of budget allocation 

under the head 'Supplied and Material" which includes the 

expenditure on medicine and disposable diagnostics 

tests are as under:-

Name of Institute 

S.J. Hospital 

Dr. RMLH 

LHMC 

(English] 

2004-05 
Actual 

205671 

107852 

69427 

(Rupees in thousand) 

2005-06 
R.E. 

2006-07 
B.E. 

197435 195000 

99240 119200 

71590 71590 

Fuel EffIcIency Norm. for Automotive Sector 

1653. SHRI JASUBHAI DHANABHAI BARAD : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBAADSUL : 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) whether the Committee to 'onnulate fuel 

efficiency norms for automotive sector has been set up; 

(b) If so, the details of tenna of reference along with 

composition thereof; 

(c) whether the Committee has submitted Ita report 
to the Government; and 

(d) if so, the details thereof and the action taken by 

the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) Yea, Sir. 

(b) The Committee Is required to analyse the type 

approval and conformity of production (COP) data on 

. CO2 and fuel consumption for diesel and gasoline 

vehicles. this Committee Is functioning under the 

Chairmanship of Dr. G.K. Sharma, Director (Technical), 

National Automotive Testing and R and 0 Infrastructure 

Project (NA TRIP) and includes representatives from 

Automotive Research AssocIation of India (ARAI), Pune, 

Society of Indian Autornobll~s Manufact,:,rera (SIAM) 

and Ministry of Petroleum and Natural Gas (MoP and 

NG). 

(c) No, Sir. 

(d) Does not arise. 

DetlnlUon of FOI'Mt 

1654.SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRIRAVIPRAKASHVERMA: 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Union Government has finalized the 

definition of forests as reported in the Times of India dated 

October, 10, 2007; 

(b) If 50, the details thereof; 

(c) whether the new forest definition is likely to 

affect tribal rights; and 

(d) If so, the measures taken up by the Union 

Government to protect the tribal rights ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) No, Sir. 

(b) to (d) Does not arise 
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Wortd . BaRk A .. 1stuce for Affor •• a.uon 
ProglalDlH 

1655.PROF. MAHADEORAO SHIWANKR : 

(a) Yes, World Bank I'laa provided loan assistance to 

Government of .Andhra Pradesh 1,II'ICIer.·lheproject ·WorId 
Bank Assistance for Afforestation Programme·. 

PROF. M. RAMADASS: 

WiH the PRIME MIMSTER be pleased to state : 

(b) DetaUs of Financial assistance provided by 

World Bank during last three years is as under: 

(a) Weather the World Bank has provided any 

assistance for Social Afforestation Programme and 

National Afforestation Programme; and 

1b) " so, the details of financial assistance provided 
by World Bank during the last three years aIongwiththe 

actions taken ~ ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

SI. Years 

No. 

1. 2006-07 

2. 2005-06 

3. 2004-05 

Statement 

Amount 
(As: In Millions) 

1115.445 

1300.00 

1263.749 

Physical AcIIIev9ments from inception till 31-03-2006: 

Statement 

enclosed 

-do-

The following Bre the achievements under Forest Treatment component tiN 31-03-2006. 

SI. 
No. 

Activity 

2 

A. Forest Treatment (31~2005): 

1. Teak 

2. Non Teak 

3. Bamboo 

4. Red Sanders 

5. SRWPINTFP (Plantations) 

(i) Slopes 

(ii) Plains 

(iii) M=' 

Total 

Grand Total (Upto 31-03-2005) 

Project Target 

3 

1,50,000 

1,00,000 

50,000 

5,000 

5,000 

4,000 

1,800 

10,800 

3,15,800 

AchIevement till 
31-03-2006 

4 

147910 

77586 

27230 

1142 

12655 

8708 

504 

21867 

275735 

0/0 of achievement 

5 

98.61 

77.59 

54.46 

22.84 

253 

218 

28 

202.47 

87.31 
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2 3 4 5 

B. Plantation. (2006-06) 

1 . Under Planting Bamboo 31074 

2. Afforestation of Barren Hills 3646 

3. Afforestation through Semi Mechanical Method 9927 

4. Inter Planting 4566 

Total (2005-06) 49213 

Grand total (upto 31-03-2006) 3,15,800 324948 102.81 

·Appraisal for the year 06-07 has not been done till date. 

Prime Mlnlater'. vi... to Ru •• 1a 

1-656.SHRI BRAJA KISHORE TRIPATHY : 

SHRI BALASHOWRY VALLABHANENI: 

SHRI MOHAN SINGH : 

SHRI KIREN RIJIJU : 

SHRI DHARMENDRA PRADHAN : 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(a) whether the Prime Minister has recently visited 

Russia; 

(b) if so, the details of the various issues discussed 

during the visit and the outcome thereof; 

(c) the details of the agreements signed on the 

occasion; and 

(d) the extent to which bilateral agreements are 

likely to be beneficial for both the countries? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) Yes, the Prime Minister visited 

Russia on 11-12 November 2007. 

(b) to (d) During the visit"lhe Prime Minister held wide-

ranging discussions with the President of the Russian 

Federation, Mr. Vladimir V. Putin on strengthening bilateral 

relationS. particularly in the areas of trade and economy, 

energy security, defence, high technology and culture. 

Additionally, the two lead4ilrs 4ilxchanged views on regional 

and International issues of mutual int4ilrest. The Prime 

Minister also met with the Russian Prime. Minister Mr. 

Viktor Zubkov to discuss economic. sciantific and cullural 

cooperation. The foUowing agreements/documents were 

signed during the visit to enhance cooperation in 

respective fields: (i) Agreement on cooperation in 

devalopment and production of multi role transport aircraft; 

(ii) Agreement on cooperation to combat illicit trafficking 

in narcoticS, psychotropic substances and their precur-

sors; (iii) Agreement on cooperation in the field of Joint 

moon exploration; (iv) Letters of Exchang4il for utilising 

rupee debt funds for Russian investmants in India. 

[TranslStion] 

Inspection of Pa •• port 0ffIcea 

1657.SHRI JIVABHAI A. PATEL: 

SHRI V.K. THUMMAR : 

Win the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the passport offICes in various States 

are inspected regularly; 
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(b) if so, the details of inspection of passport offices 

co1ruucted during each of the last three years aIongwith 

the outcome thereof, State-wise; and 

(c) the remedial measures ta'ken by the Govem-

men! on the basis of the findings of the lnapectlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b) Yes. 

A list of passport offlC8S inspected during the last three 

years Is enctosed as Statement. During the Inspections 

of Passport Offices, shortcomings falling in the following 

major categories have been noticed: 

i. not conducting proper scrutiny of appIicatlona at 

the time of receipt of the same; 

ii. not making special amtngements for Tatkal 

cases; 

iii. delays in despatch of Personal particular forms 

to Police Authorities; 

iv. instances of delays in the granting and issue 

of passports after receipt of clear Police 

Verification Reports; 

v. wrong 'Emigration Clearance Requirecf (ECR) 

endorsements; 

vi. delays in despatch of passports; 

vii. absence of prompt redressal of grievances of 

passport seeking public; 

viii. absence of requisite amenities for passport 

apph~ants. 

(c) After each inspection, a Hst of shortcomings 

noticed is sent to the concemed Passport OffICe with the 

instrucllOns to take prompt remedial stepa. Major 

shortcomings are also brought to the notice of all pasaport 

Offices through periodic circulars so that suitable steps 

could be taken to avoid the same. 

Detlliis of InspecIion of v.rlous P.."ort 
OffIces in the Il18t thIN )'Hilt 

S. Passport OffIce 
No. 

2 

1. Ahmedabad 

2. Bangalore 

3. Bareilly 

4. Bhopal 

5. Bhubaneawar 

6. Chandigarh 

7. Chennai 

8. Cachin 

9. Delhi 

10. Ghazlabad 

11. Guwahati 

12. Hyderabad 

13. Jalpur 

14. Jalandhar 

15. Jammu 

16. Kolkata 

Date of in8pectIon 

3 

20-21 Feb 2004, 29 Mar 2006 

and 07 Nov 2006 

31 Aug - 2 Sep 2004 

12 May 2005. 30 Jun 2006. 
20.07.06. 26.10.07 

08.12.06 

01.03.2006 and 12-14 Oct 2006 

08-10 Feb 2004. 05-06 Dec 05. 
07.06.07 

24-27 Aug 2003,18.10.06, 
31.08.07 

30 Mar 2006. 26.05.07 

13 Jun 2006 

20 Jan 2005, 20.06.06. 27.09.07 

2~21 Mar 2006. 14-15 Nov 
2007 

23-24 Jan 2006. 05.04.07. 
17.05.07 

30 Jan-Ol Feb 2006. 08.12.06. 
31.08.07 

23-24 Feb 2006 

01 Apr 04 

24-25 Jan 2007, 23-24 Mar 07 
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2 

17. Kozhlkode 

18. Lucknow 

19. Malappuram 

20. Mumbai 

21. Nagpur 

22. Patna 

23. Pune 

24. Ranchi 

25. Srinagar 

26. Surat 

27. Tiruchirappalli 

3 

31 Mar 2005, 29.05.07 

19-20 Apr 2006, 30.10.07 

28.05.07 

15.02.07 ,~1.09.07 

17 Nov 2006 

31 Aug 2004, 09.10.07 

30 Nov 2006, 27.09.07 

19.07.07 

19-20 Jan 2005 and 17-18 Jul 

2006 

28-29 Dec 2005 

13-15 Feb 2006 

28. Thiruvananthapuram 10-11 Jan 2006, 24-25 May 

2007 

29. Vishakhapatnam 08-09 May 2006 

(English) 

, Making Sports Mandlltory in School8llnatltutlona 

1658.SHRI HARIBHAU RATHOD : Will the Minister of 

YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government is considering to ,make 

sports mandatory in schools and other educational 

• institutions; 

(b) if so, the details thereof: 

(e) whether the Govemment proposes to earmark 

certain quota for sports persons for various Sports Boards 

of the country: 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) and (b) In accordance with 

, the National Policy on Education, 1986, the New National 

Curriculum Framework, 2005 has identified health and 

physical education as one of the other curricular areas. 

The curriculum area adopts a holistic definition of health 

within which physical education and yoga contribute to the 

physical, social, emotional and mental development of a 

child. Recognizing the Importance of this su~ject, the new 

National Curriculum Framework proposes that health and 

physical education must continue to be a core subject 

from the primary to the secondary stages and an optional 

subject on the higher secondary stage. The draft National 

Comprehensive Sports Po/icy 2007 also emphasizes the 

need to integrate physical education and sports with the 

formal education. 

(c) to (e) The Guidelines for Assistance to National 

Sports Federations (NSFs) stipulate that at least 25 per 

cent of members with voting rights in the National Sports 

Federations should belong to the category of prominent 

sportspersons. 

Repreaentatlon Received Regarding 

Four-laning of NH 

1659.SHRI A.V. BELLARMIN : Will the Minster of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(8) whether the representation has been received 

from the residents and occupants of agricultural lands 

along the proposed alignment of the four-lane road from 

Kanyakumari to Trivandrum apprehending damage to their 

properties; 

(b) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 

Govemment in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. Representations 

have been received from about 14 persons regarding 

agricultural lands along the proposed alignment of the 

fOur-lane road from Kanyakumari to Trivandrum appre-

hending damage to their properties. 

(e) The affected persons would be paid" due 

compensation as per actual acquisition and norms. 

Financial Assistance to Blood Banks 

1660.DA. K.S. MANOJ : Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state: 

(a) whether the NACO is giving any financial 

assistance to the blood banks in the country; 

(b) if so, the State-wise details thereof; 

(e) whether it has received any proposal from IMA 

Blood Bank, Kallam for the upgradation of the unit into a 

blood component separation unit; and 

(d) if so, the action taken in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes Sir. Under 

the scheme for mOdernization of Blood "Banks, Govern-

ment of India is providing financial assistance to the blood 

banks at various levels as: annual recurrent grant for Kits, 

Consumables. Salary of Labo~tory Technicians 8I1d 

organization of Voluntary Blood Donation Camps. The 

State wise allocation of funds in 2007.()8 is given in 

enclosed statement. 

(e) and (d) NACO received a proposal from IMA Blood 

Bank, Kallam, Kerala through Kerala State AIDS Control 

Society for providing support. An annual recurrent grant of 

Rs. 2.03 Iakh is provided to this blood bank since 2005-

06. The blood bank is not supported as Blood Component 

Separation Unit, because the annual collection of blood 

IS less than 5000 units per year. 

Sf"""nt 

Funds allocated to State AIDS Control Societies by 

NACO for the financial year 200~-()8 

SI. Name of the State 

No. 

2 

1. Andaman and Nicobar 

Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Chhattiagarh 

8. Dadra and Nagar Havell 

9. Daman and Diu 

10. Delhi 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jammu and Kashmir 

16. Jtiarkhand 

17. KamaIaka 

18. Kerala 

19. Lakshadweep 

>" 

Allocation of funds 

2007-08 
(Rupees in Lakhs) 

3 

34.49 

459.89 

24.72 

230.57 

169.05 

48.87 

88.27 

4.06 

4.06 

196.99 

38.1 

418.74 

115.56 

58.91 

118.67 

191.9 

401.17 

358.2 . 

2.28 
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20. Madhya Pradesh 264.12 

21. Maharashtra 664.7 

22. Manipur 54.69 

23. Meghalaya 57.4 

24. Mizoram 40.89 

25. Nagaland 93.23 

26. Orissa 190.97 

27. Pondicherry 65.43 

28. Punjab 180 

29. Rajasthan 252.24 

30. Sikkim 9.25 

31. Tamil Nadu 532.82 

32. Trlpura 48.78 

33. Uttar Pradesh 517.79 

34. Utlaranchal 105.58 

35. West Bengal 499.06 

All India 6541.45 

Diagnostic Facilities In Safdarjung Hospital 

1661.SHRI PRABHUNATH SINGH: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to 

state : 

(a) whether the number of MRI, CT Scan machines 

installed and functioning in Safdarjung Hospital are 

sufficient to cater to the needs of the patients; 

(b) if so. the detaHs thereof Including the number 

of such machines; 

(e) the total number of MRls, CT Scans carried 

out by Safdarjung Hospital and each of the CGHS 

approved centres in Delhi during each of the last three 

years; 

(d) whether there Is any proposal to make available 

MRI, CT Scan, X-rs.Y etc. facilities in each and every ward 

of Safdarjung Hospital for the benefit of the patients; 

(e) if so, the details thereof and If not the reasons 

therefore; and 

(f) the steps taken to install more such machines 

in Safdarjung Hospital? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (f) In Safclarjung 

Hospital one MRI, One Spiral CT machine are installed 

and are reasonably sufflcjent to cater to the needs of the 

patients in the Hospital. Number of MRls and CT Scans 

carried out in Safdarjung Hospital during last three years 

are as under. 

CT Scan 

January 2005 to December 2005 11504 

January 2006 to December 2006 12228 

January 2007 to October, 2007 14457 

MRI (Started In 2006) 

March- 2006 to December 2006 935 

January 2007 to October, 2007 2263 

In so far as number of MRIsiCT Scans done in CGHS 

approved centres is concerned, this information is not 

maintained centrally as serving beneficiaries of CGHS are 

being' granted permission for these diagnostic tests by 

their respect administrative Ministry/Department! 

Organisation. It is not feasible to provide MRIICT Scan 

facilities in each and every ward. However, bed-side 

portable X-ray machines are available for patient admitted 
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in various wards. Further, proc:urement of new diagnostic 

machines including MRI, CT Scan and X-Ray rnachInee 
is a continuous on-going exen:iae depending upon the 
requirement and availability of resources. 

Deatructlon C8uMd by Wild Anima .. 

1662.SHRI SARBANANDA SONOWAL: 

DR. ARUN KUMAR SARMA : 

DR. BABU RAO MEDIY AM : 

WiR the PRIME MINISTER be pleased to state : 

(a> whether the Government provides ~ 

tion to the families of the victims of wild animals including 

elephants who destroy the crops, dwelling houses land 

property and kill the people recently in A$8am; 

(b) if so, the details thereof alongwith the criteria 

fixed in this regard; 

(c) the number of such incidents which carne to the 

notice of the Government during the last three years and 

current year, till-date, State-wise and location-wise; 

(d) the amount of compensation paid or proposed 

to be paid to the families of persons killed in such 
incidents during the said period, State-wise; and 

(e) the steps taken to protect the lives of people 

from such attacks and to keep the animals in their 

habitats; 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) and (b) Yes, Sir. As reported of the State Government, 

following norms for payment of compensation have been 

fixed by the Government of Asaam:-

(i) Rs 40,000 for death of any peJ'8on 

(ii) Rs 20,000 for permanent disability 

(iii) Rs 10,000 for loss of single limb 

(iv) Rs 1 ,000 for treatment of any injury 

(v) As 500 for damage to each liveatock subject to 

maximum of As 2,500 

(vi) Rs 1,000 for crop damage per blgha subject to 

maximum of Rs 2,500 

(vU) As 1,000 for partial damage and As 2,000 for 
total damage to a dwelUng houM. 

(e) and (d) As reported by the State Government, year-

wIae c:IetaIIs of damage caused by wild elephants and the 
ex-gratla paid by the State Government dOrtng the last 
three years are as follows:-

Details of damages caUSfld by Wild Elephants 

Year Persons Damage of Damage of 

killed Households crops area 

in heel. 
Full Partial 

2004-05 57 1280 468 417.42 

2005-06 67 1347 140 1100.64 

2006-07 47 315 90 1107.30 

Details of Ex Gratia PIIid by the SIlf. Go\Iemment 

SI. 
No. 

Year 

1. 2004-05 

2. 2005-06 

3. 2006-07 

(As in Iakha) 

Ex-gratia amount paid 

by State Government 

23.00 

29.911 

25.935 

(e) Central Government is providing financial usia-

tance to the State Government under the Project Bephant 

scheme to take actions for protecting the Uves of people 

and for ensuring conservation and development 0' the 

elephant habitats. 
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(Translation) 

National Lake ConeervatIon PIlI" 

1663. YOGI ADITY A NATH : Will the PRIME MINISTER 

be pleased to state : 

(a) whether the Govemment proposes to include 

the historical Ramgarh Taal Lake situated in Gorakhpur 

(Uttar Pradesh) in National Lake Conservation Plan 

(NLCP): and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
M.EENA) : (a) and (b) The Detailed Project Report on 

'Pollution Prevention Scheme of Ramgarh Tal' at Gorakhpur 

(Uttar Pradesh) has been submitted to this Ministry by the 
Nagar Vikas Vibhag, Govemment of Uttar Pradesh, for its 

consideration under the National Lake Conservation Plan 
(NLCP). The total estimated cost of the proposal is Rs. 

60.87 crOr8. The proposal is mainly oriented towards 

interception, diversion and treatment of sewage in the 

catchment area of Ramgarh Tal. Other components 

proposed include de-weeding, de-silting, in-situ lake water 
body treatment, lake front development works, facilities for 

aco-tourism, public awareness and participation. The 

proposal has been found lacking in respect of many of 
the mandatory requirements like commitment for opera-

tion and maintenance. revenue generation mechanism, 

Schedule of Rates etc., the necesSary prerequisites for 

consideration of the proposal. The State Government has 
been informed about the same. 

The proposals for new lakes are considered subject 
to their admissibility as per NLCP guidelines, prioritization, 

pollution status and availability of funds under the Plan. 

[English) 

PSU. for fighting HIVIAIDS 

1664.SHRI RAYAPATI SAMBAS IVA RAO : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether any initiative has been attempted to 

bring in Public Sector Undertakings (PSUs) to fight! 

eradicate HIVIAIDS; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment is this 

regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes, Sir. The 

public sector undertakings are collaborating to control HIVI 

AIDS in the country by adopting the workplace policy in 
their organizations, spreading awareness about HIVIAIDS, 

promoting and distributing condoms, training personnel 
and using available health infrastructure for HIV counsel-

ing and testing. Selected PSUs are providing ante-

retroviral therapy to their employees. 

(c) the Govemment is providing technical support, 
supply of condoms and financial support to some. of the 
undertakings. A malnstreamlng unit has been constituted 

at National AIDS Control Organisation for this purpose. 

ReatricUon. on Older ShIps 

1665.SHRI NIKHIL KUMAR: 

SHRI ADHIR CHOWDHURY : 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether a report prepared by an inter-ministerial 

group of experts has called for restricting ships older than 

25 years from sailing in Indian waters; 

(b) if so, the details thereof; and 

(c) The number of ships over 25 years old sitting 

on Indian coasts/seabed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) The 

Report of the Committee or. Urgent Measures for 

Prevention of Marine Casualties and Emergency Re-
sponse, headed by Director General of Shipping, Mumbal 
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has suggested that all vessels ovar 25 years of age 

~uld be discouraged from plying in Indian waters during 
the monsoon months. 

(c) There is no historical statistical record of ships 

wrecked or those not salvaged on the Indian coast! 

seabed. However, as per the limited data available with 

the Directorate General of Shipping, Mumbai, for last 3 

years about ships that were 25 years of age when they 

met with shipping casualties and now sitting on Indian 

coast!seabed after such incidents the information is as 

follows: 

S.No. Year No. of Ships 

1. 2005 3 

2. 2006 4 

3. 2007 12 

Atomic Power P ...... In Tarapur 

1666.SHRI JYOTIRADlTYA M. SCINDIA Win the 

PRIME MINISTER be pleased to state : 

(a) whether two more Atomic Power Plants of BARC 

at Tarapur, TAPP-3 and TAPP-4 have been dedicated to 

the Nation on August 31, 2007; and 

(b) if so, the cost and generating capacity and other 

outstanding features thereof? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PAITHVIRAJ CHAVAN) ; (a) Yes, Sir. The 
Hon'ble Prime Minster dedicated Tarapur Atomic Power 

Plants (T APP) units 3 and 4 to the nation at Tarapur, 

Maharashtra on August 31, 2007. 

(b) TAPP 3 and 4 are indigenously designed 

Pressunzed Heavy Water Reactors (PHWAs) of 540 MWe 

each. The total generating capacity of these units is 1080 

MWe. The units were completed at a cost of As. 5570 
crore. The project was completed ahead of schedule, in 

August 2006. against the approved date of January 2007. 

Although a first of its kind reactor, achievement of 

criticality of T APP-4, in less than 5 years from first pour 

of concrete Is comparable to intemational· benchmarks in 

this regard. 

Rubberlaed Roads 

1667.SHRI P. C. THOMAS: WiD the Minister of 

SHIPPING, ROAO TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether rubberized roads using natural rubber 

are found to be more durable and efficient than other 

pavements: 

(b) if so, the details thereof; 

(c) whether India has plans to encourage natural 

rubber or other rubber pavements; and 

(d) if so, the details thereo'alongwith action taken 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHAI 
K.H. MUNtYAPPA) : (a) and (b) Bitumen modified with 

natural rubber Is reported to have beef'I used on some 

of the National Highways.' The condition of wearing 

courses such as BItuminous Concrete, Semi Dense 
Bituminous Concrete and MIxed Seal Surface laid with 

bitumen modified with natural rubber Is reported to be 

good. The relative performance and economics of wearing 
courses laid with bitumen modified with natural rubber 

under variable condition of traffic and climate Is yet to be 

established. 

(e) and (d) Indian Roads Congress (lAC) has 

published guidelines entitled "Guidelines· on use of 
Polymer and Rubber Modified Bitumen in Road Construe-

tion~ -IRC: SP: 53-2002 and the same has been accepted 

by the ~inistry for adoption. These guidelines inter-alia 

include natural- rubber as modifier along with other 

modifiers. Use of bitumen modified with natural rubber or 

other rubber in pavements will depend upon its availability 

and economics. 
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Committee on Mand~ory Rural Service 

1668.SHRI P. MOHAN: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state : 

(a) whether the Govemment has constituted Dr. 

Sambas iva Rao Committee to Inquire into the Medicos 

recent protest against the proposed mandatory rural 

service for one year in PHC; 

(b) if so, the details thereof; 

(c) the time by which the Committee is likely to 

submit its report: 

(d) whether such compulsory rural service in PHC 

would entail them the right to employment State medical 

service; and 

(e) if not, the reasons fO'r such insistence of rural 

service? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (e) With the view to 

ensure availability of doctors in the rural araas of the 

cOuntry, this Ministry has constituted a High Level 
Committee under the Chairmanship of Dr. R. Sambasiva 
Rao, Additional Director General of Health Services, to 

assess the opinion of the students community, medical 
faculties arid other stakeholders on the prOposal of the 

Ministry regarding one year compulsory rural posting of 
fresh medical graduate, The Committee will submit its 

report on completion of their ongoing tours to various 

states In' the country; The terms and conditions of the 

compulsory rural posting have not yet been finalized. 

Delay in Four-Laning of NH 

1669.SHRI M. SHIVANNA : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether the work on four-Ianiog of the 8C road-
Suratkal is being delayed; 

(b) if so, the reaspns therefor; and 

(c) the time by when the work is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to (c) Yes, Sir. Four laning of B.C. 

RQad-Suratkal has been taken up by NHAI under 

Mangalora Port Connectivity Project. The completion of 

work has been delayed mainly due to delay in completion 

of land acquisition process, pending legal cases against 

land acquisition and shifting of utilities. The work is likely 

to be completed by December, 2008. 

Non-Submission of Utilization Certificate 

byNGOs 

1670. SHRI ABDUL RASHID SHAHEEN : Will the 

Minister of YOUTH AFFAIRS AND SPORTS be pleased to 

state: 

(a) the number of NGOs who have not submitted 
Utilization Certificate till the end of financial year 2006-07, 

State-wise; 

(b) whether there is some involvement of Ministry'S 

officials or lack of initiative on the part of the officers for 
not pursuing NGOs to submit the Utilization C4>rtificate; 

(c) if so, the details thereof; and 

(d) the specific initiatives/efforts made by the 

Govemment to recover the amount from the defaulting 

NGOs? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 
YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a) There were 7614 Utilization 
Certificates amounting to Rs.243.73 crores pending till the 

end of financial year 2006-07 from Organizations including 

NGOs. 

(b) to (d) As a result of the concerted efforts of the 

Ministry's officials, the number of pending Utilization 

Certificates, which stood at 1 0,576 involvin~ an amount 
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of As. 1233.4 crores in March. 2005. has come down to 

7235 amounting to Rs. 143.72 cOrores in August. 2007. 

With the objective of reducing the number of pending 

UCs. the Ministry had taken the initiative to streamline the 

procedure for sanctioning grants under various sports and 

youth schemes. In 80 far as various youth schemes are 

concerned. an State GovemmentsIUT Administrationa have 

been assigned a greater role in pre-appraisal. scrutiny 

and prioritization of NGO proposals for consideration by 

the Ministry. The Ministry has also launched a drive to 
reconcile UCs in respect of grantee institutions and NGOs 

who have received grants under different schemes of the 
Ministry. 

As per the provisions of Rule 2091211 of the General 

Financial Rules. notices have been issued to aU defaulting 
NGOs to submit UCs and accounts. failing which they 

wouJd be blacklisted after following the preecribed 

procedural steps in this regard. 

While the recovery from grantee organizations of 

unutiUzed Government grants together with the penal 

interest as specified in the GFR is an ongoing process. 

action has been Initlated by the MInistry against defaulting 

NGOs in a number of cases. 

[Translation] 

AIIdIo-ActIvHy Leebge In Atomic 
Pow. Plant. 

1671.SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Win the PRIME MINISTER be pleased to 
state : 

(a) the names of the atomic power plants which 
have completed or are about to complete their life spans 
in near future; 

(b) the steps proposed to be taken to prevent 

leakage of radio-activity and its consequent effects from 

these power plants; 

(c) the names and details of the atomic power 

plants where radlo-actlve elements had leaked during the 

last three years; 

(d) whether any study has been conducted or 

proposed to be conducted to ascertain the effects of theI8 
plants on people staying nearby; and 

(e) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVlRAJ CHAVAN) : (a) Nil. Internation· 

ally. the economic life of nuclear power statlona ia 30-40 
years. Based on the systematic life assesament studies 

and life extension measures. the nuclear power plants can 

be safely operated for another 20-25 years. In India also 
our experience has been similar. Operation of all plants 

is subject to licenaing by the Atomic Energy Regulatory 

Board (AERB) and review of operation from time to time. 

(b) Not applicable. 

(c) In the past three years. there has been no 
incident of leakage or discharge of radioactivity from a 
nuclear power plant beyond the limits specified by AERB. 

(d) and (e) Environmental Survey Laboratories are 

located at every Nuclear Power Plant sHe. These 
laboratories regularty monitor the radiation levels In the 
samples of water. soil. food. vegetation. etc. to ...... any 

impact of radiation In the surroundings. MonItoring over 

several years in the past has indicated that the radiation 

received by persons residing In the vicinity of the station 
is only a very small fraction of the dose Hmit preecrIbed 

byAERB. 

{English] 

Etr.ct of CIIm8te Change on Wdand 

1672.SHRI FRANCIS FANTHOME: WHI the PRIME 

MINISTER be pleased to state : 

(a) whether the Government has aasessed the 
impact of climate change on wetland areas; 

(b) if 80. the detaUa thereof; and 
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(c) the action takenlproposed to be taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) to (c) Climate Change Impact Assessment 

Studies specifically on wetland areas have not been 

carried out. However, due to global warming glaciers are 

reCeding and because of which there is change In water 

level of high altitude wetlands which ultimately effects 

doWn stream areas. Though glacial lake outbUfSt floods 

(GLOF) have been reported in Nepal and Bhutan, no such 

incidents have been reported from India. For conservation 

of wetlands, Gc.vemment have initiated a number of 

programmes, which include preparation of management 

action plans for survey and demarcation, catchment area 

treatment, desiltatlon, weed control, fisheries develop-

ment, community participation, water management, public 

awareness and pollution abatement. 

Paralysis Caused due to Conjectlvltia 

1673.SHRI MILIND DEORA : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether some part of human body get affected 

by paralysis when one suffers from Conjectivltis; 

(b) if so, the details thereof, State-wise, particularly 

in respect of Maharashtra; 

(c) whether the Govemment has taken any initiative 

to make people aware of the effects of the disease and 

the reasons, of its occurrence; and 

(d) the action taken/proposed to be taken by the 

Govemment to prevent its recurrence in future? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) ; (a) and (b) In conjunctivitis, 

conjunctiva is the only part of eye which is affected. 

However, in severe csses, the comea of the eye may also 
be affected. 

In only one occasion in 1970, some rare cases of 

conjunctivitis with neurological complication (Polio like 

motor paralysis) were reported from Mumbal, Maharashtra. 

Paralysis due to conjunctivitis is a rare occurrence. No 

reports about occurrence of this disease have been 

received from other parts of the country. 

(c) Information Education Communication (IEC) is 

an on-going activity under the National Programme for 

Control of Blindness (NPCB) with the aim to make people 

aware about various Eye diseases including conjunctivitis 

to avoid further complication. 

The primary reason of the occurrence of conjunctivitis 

and its related complications is poor sanitation mainly 

during monsoon period. 

(d) The following steps have been taken under 

NPCB to prevent Eye diseases Including conjunctivitis to 

avoid further complications:-

1. IEC activities have been intensified to make 

people aware about various eye diseases 

including conjunctivitis. At the central level, 

masses have been advised through poster, 

booklets and mass media to wash hands and 

face with clean water frequently, keep separate 

towel, handkerchief, bed linen etc for each 

member of the family, wash them with clean 

water, daily and avoid touching of the eyes 

frequently to avoid spread of Conjunctivitis. The 
State Govemments have been advised to carry 

out the following activities as a part of IEC 

activities under the programme to control 

various eye diseases including Conjunctivitis:-

(a) Utilization of local cable network and 

Regional Doordarshan Kendras and lo-
cal Radio Stations 

(b) Use of print media by replication of the 

materials in regional languages, press 

advertisement in local newspapers etc. 

(e) Out-door publicity through wall paintings, 

hoardings, cinema slides, film .... hows 
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through field publicity Unit of Ministry of I 

and B, 

(d) Involvementltraining of Panchayati Raj 

Institutions, Health Workers and other S. 

List of 16 Organisations 

Name of the Organisation 

system functionaries like ASHA, School No. 
Teachers etc. to create awareness about -------------------

eye diseases. 

2. Eye care facilities are being provided to the 

needy people at Primary, Secondary and Tertiary 

levels through Primary Health Centres, District 

Hospitals, Medical Colleges and Regional 

Institutes of Ophthalmology. 

Infant and Young Child Feeding 

1674.SHRI PRATIK P. PATIL : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the 16 organisations for the Centre 

Staging Infant Nutrition have submitted a paper alongwith 

joint statement on • Infant and Young Child Feeding· 

offering practical ways to reach. out to the children in 

0-2 age group; 

(b) if so, the details thereof including the proposals 

suggested therein; 

(c) whether the Planning Commission has char-

tered any action plan on the proposal; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) Yes, Sir. 

(b) The list of 16 organisations and the details of 

the paper are given in the enclosed Statement. 

(c) and (d) The issues related to Infant and Young 

Child Feeding practices and offering practical ways to 
reach out the children in 0-2 age group need focused 
attention. The 11th Plan is under preparation. While firming 

up the same, various issues relating to the maternal and 

child health would be addressed. 

1. Trained Nurses Association of India 

2. Indian Academy of Paediatrics 

3. Breastfeeding promotion network of India 

4. Federation of Obstetric and Gynaecological Societies 

of India 

5. Centre for Women's Development Studies 

6. Christian Medical Association of India 

7. Indian Association of Preventive and Social Medicine 

8. Jan Swasthya Abhiyan 

9. Indian Public Health Association 

10. Right to Food Campaign 

11. All India Drug Action Network 

12. Association for Consumer's Action on Safety and 

Health 

13. National Neonatology Forum 

14. Indian Medical Association 

15. Navdanya 

16. Samayak Foundation 

Joint Statement on Infant and Young Child FHding 

. To recognize breastfeeding as food security for . 

infants, and include it in the national food 

security plans, ·and make it a part of the annual 

reporting of the Government of India. 

To . recognize optimal infant and young child 
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1. 

feeding as a poverty Nduction strategy in the 

country's PRSPs; 

To recognize 0-6 months ·infants as entities in 

the programmes and support the mothers' 

needs to fulfill infants' right to food (beginning 
within the first hour of birth, and exclusive 

breastfeeding for the first six months) as a 
national priority for rapidly bringing down infant 
mortality; 

To declare 'breastfeeding education' as a 
service equal to immunisation in both health 
and nutrition sector, and 

To recognize breastfeeding as a core interven-
tion, central to both health and nutrition sectors, 
through the following 5 actions. 

Ensure that adequate budgets are earmar1led 
for the national and Staie Plans for protecting, 
promoting and supporting breastfeeding and 
optimal infant and young child feeding in the 
11th and subsequent plan, with clear goals both 

in health and nutrition sectors. 

2. Create specifIC coordination for optimizing infant 
nutrition e.g. an authority on infant nutrition, 
under the National Nutrition Mission, rejuve-
nated National Breastfeeding Committee (Order 
No. 12-6197-NT of WCD/HRD) may report to the 
National Nutrition MiSSion. 

3. 

4. 

Establish accountability and coordination mecha-
nisms on infant nutrition in the MOH and MWCD 
and direct them to mak.e plans of action, as a 
part of National Plan of Action on Children to 
enhance optimal breastfeeding rates Including 
breastfeeding within one hour and exclusive 
breastfeeding for the first six months, and review 
these on an yearly basis; and similar mecha-
nism be reflected in district and State planning. 

Provide legislative support to all women to 

ensure health care support particularly to enable 

them to begin breastfeeding within one hour of 

birth and consider it a health wor1ler's obligation. 

5. Provide six months maternity leave with the 

context to ensure breastfeeding as a means to 

attain optimal child health and survival, as 
mandatory for all women wor1ling in Govern-

ment, private and unorganized sectors, and 

ensure maternity entillements for at least BPL 

women in the unorganized sector by giving cash 
benefits of a minimum of As. 10001- per month 
for six months post delivery (Tamil Nadu Model). 

Concesslonal Treatment to Poor and 
BPL Persons 

1675.DR. ARVIND SHARMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether, there is any proposal under consider-

ation of the Government to provide concessional treatment 
to the poor and the persons below poverty line in the 
GovemmentlSemi Government, Government aided hospi-

tais including the hospitals of Government of NCT of Delhi; 

(b) if so, the details thereof; 

(cl whether Members of Parliament have aiso 
made any recommendations in this regard; 

(d) if so, the guidelineslinstructions issued by the 
Government thereon; 

(e) whether the letters of the Members of Parlia-
ment for the treatment of the poor and the persons below 

poverty line in these hospitals are not being attended 
property: 

(f) if so, the details thereof alongwith the reasons 
therefor; and 

(g) the action taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) There is no 
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proposal under consideration for treatment to the poor and 
the persons below poverty line In the semi Government, 

Government aided hospitals. However, this Ministry has 
two schemes namely; Rashtrlya Arogya Nldhi and Health 

Minister's Discretionary Grant under which financial 

assistance is provided to poor patients for operation! 

treatment at CentraVStates Government hospitals, Includ-

ing NCT of Delhi and Tata Cancer; Research Hospital, 

Mumbai which is a private hospital. 

(c) to (g) Letters received from Hon'ble Members of 

Parliament for providing financial assistance for the 

treatment of the poor and the persons below poverty line 

are being attended to promptly and properly. Cases are 

examined in the light of the guidelines for sanction of 

funds and the Hon'ble M.Ps are informed accordingly. 

Impact of Climate change on World 
Heritage Sites 

1676.SHRI EKNATH MAHADEO GAIKWAD: 

SHRIMATI NIVEDITA MANE: 

Will the PRIME MINISTER be pleased to state : 

(a) whether the wortd heritage sites including Mount 

Everest are likely to be adversely affected due to the impact 

of climate change; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 

Government to protect the Mount Everest and other 

heritage sites from such impact in the country? 

THE MINISTER OF STATE IN'THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) and (b) There have been media reports, 
mostly in the international media, regarding impacts of 

climate change on wortd heritage sites. Some references 

to Mount Everest have been made following a meeting of 

Unites Nations Educational Scientific and Cultural 

Organisations' (UNESCO's) World Heritage Committee in 

July 2005. Mount Everest is not located in India but is 

situated on the border of Nepal and China. 

(0) The Wortd HerItage Centre and the International 

Union of Conservation of Nature and Natural Resources 

(IUCN) have not recommended Inclusion of Mount Everest 

as a heritage site In danger. 

lncfta.Chlna DlK ..... on. on W ..... Sharing 

1677.SHRI S. K. KHARVENTHAN : Will the Minister 

of EXTERNAL AFFAIRS be pleased to atate : 

(a) whether any discussions were held between 

India and China on the lasueof river water sharing; 

(b) if so, the details thereof; and 

(c) the steps taken to settle the disputes amicably 

between the two countries? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) No. 

(b) Does not arise. 

(c) Does not arise. 

Agreement with Netherlands 

1678.SHRI ASADUDDIN OWAISI : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether a number of agreements have been 

signed with Nethertands during the recent vlalt of the 

Queen of Nethertands to India; and 

(b) If so, the detaHs thereof ? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) During the State visit 

of Queen Beatrix of the Netherlands to India, the following 

two Memoranda of Understanding (MaU) were signed on 

24 October 2007: 

1 . MoU on Cultural Cooperation between the 

Ministry of Culture, India and the Nethertands 

Ministries of Foreign Affairs and Education, 

Culture and Science; and 
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2. MoU between the Indian Council for Cultural 

Relations (ICCR) and the .Stichting Amsterdam 

India Festival (AIF) 

fT. ransiation J 

1679.SHRI RAGHUVEER SINGH KOSHAL : 

SHRI CHENGARA SURENDRAN : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) whether any cess is levied on per litre of petrol 

and high speed diesel in order to mobilise funda for the 

road construction projects; 

(b) if so, details thereof; 

(c) the details of the cess. allocated for road 

co!1struction, State-wise; 

(d) whether the Union Government proposes to 

set apart any amount from this fund for Road Safety; 

and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) Yes, Sir. 

(b) Presently Rs.2.oo per litre are levied as cess 

on both petrol and high speed diesel. 

(c) State-wise details of the allocation to the Statea/ 

UTs from Central Road Fund for development of State 

roads other than rural roads during the current year are 

given in the enclosed Statement. 

(d) and (e) The Committee on Road Safety and Traffic 

Management have recommended creation of a Road 

Safety Fund by way of earmarking 1% of the total proceeds 

of cess on Petrol and Diesel. 

The State-wise details 01 accruaValloclltJon from 

cess for the year 2007-08 for development of 

State roads other than rural roads 

SI. Name of the 

No. StateAJTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

(Amount As. in crore) 

Allocation made Allocation made 

under Central 

Road Fund 

3 

131.07 

16.74 

26.13 

38.52 

40.35 

8.18 

97.07 

61.56 

18.07 

under the 

schemes of 

Inter-state 

ConnectMty and 

Economic 

Importance 

4 

5.91 

6.38 

6.38 

3.15 

2.00 

0.00 

6.40 

6.62 

2.05 

10. Jammu and Kashmir SO.86 1.73 

11. Jharkhand 35.37 0.94 

12. Kamataka 97.92 23.32 

13. Kerala 48.42 2.68 

14. Madhya Pradesh 93.85 12.81 

15. Maharashtra 161.49 20.71 
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2 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Unarakhand 

27. Uttar Pradesh 

28. West Bengal 

UNION TERRITORY 

29. Andaman and Nicobar 

Islands 

30. Chandigarh 

31. Dadra and Nagar 

Haveli 

32. Daman and Diu 

StationlY ear 

3 

5.28 

8.12 

4.74 

4.13 

52.14 

62.90 

119.83 

2.13 

106.78 

3.29 

19.07 

143.11 

53.65 

1.90 

2.28 

1.10 

0.79 

Tarapur Atomic Power Station (TAPS) 

Rajasthan Atomic Power Station (RAPS) 
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4 

0.08 

0.72 

2.92 

5.75 

12.08 

2.83 

5.91 

12.70 

0.16 

1.97 

6.38 

6.65 

5.70 

0.00 

1.00 

2.00 

2.00 

2004-05 

2 3 4 

33. Delhi 44.69 0.00 

34. Lakshadweep 0.12 0.00 

35. Pondicherry 3.67 0.00 

Power Generation from Atomic Energy Sources 

1680.PROF. PREM KUMAR DHUMAL : Win the 

PRIME MINISTER be pleased to state : 

(a) whether very less amount of power is being 

generated from atomic energy sources; 

(b) if so. the details thereof and the reasons 

therefor including the capacity and actual generation of 

power during the last three years. plat'lt-wise. year-wise; 

(c) the status of india via-il-vls other nations in this 

regard; and 

(d) the steps .,.., by the Government to Increase 

production of atomic energy In the counlry? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRIPRITHVIRAJ CHAVAN) : (a) The nuclear 

electricity generation Is about 3% of the total electricity 

generation in -the country. 

(b) The current InstaUed nuclear power capacity Is 

4120 foHNe. about 3% of the total installed capacity. The 

capacity at the end -of the year and actual generation of 

electricity during the last th.. years ara: 

2005-06 2006-07 

CapacIty GeneratiOJl C8pacity. Generation Capacity Generation 

(foHNe) (MUs) (MWe) (MUs) (tome) (MUs) 

2 3 4 5 6 7 

320 2587 860 3667 1400 6501 

740 4743 740 4440 740 3668 
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2 3 4 5 6 7 

Madras Atomic Power Station (MAPS) 440 1482 440 1852 440 2622 

Narora Atomic Power Station (NAPS) 440 2760 440 2138 440 1024 

Kakrapar Atomic Power Station (KAPS) 440 2513 440 2367 440 2446 

Kaiga Generating Station (KGS) 440 2926 440 ·2860 440 2541 

Notes: 

(1) MAPS-1 under Renovation and Modernization from 20.8.2003 to 17.01.2006 

(2) RAPS-1 shutdown from 9.10.2004 for review of continuation of operation. 

(3) TAPS-4 commenced commercial operation on 12.09.2005. 

(4) NAPS-1 under Renovation and Modernization from 01.11.05 

(5) TAPS-3 commenced commercial operation on 18.09.2006. 

(c) The nuclear share in developed countries like 

France- 78%, Germany-32%, Japan-30%, Korea- 39%, 

UK- 18% and USA- 19% iii high, while that in developing 

countries like BraziJ-3%, China-2% is comparable to that 

of India. 

(d) The present installed capacity of 4120 MWe 

will reach 7280 MWe by completion of the projects 

under construction by the year 2011. Work is also at hand 

to take up construction of additional nuclear power 

plants. 

Per Capita Length of NH 

1681.SHRI M. ANJAN KUMAR YADAV: WiJlthe Minister 

of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) the State-wise per capita length of National 

Highways in the country, till date; 

(b) the details of repair works of roads done in the 

terms of kilometre and the funds spent on it during the 

last two years State-wise, particularly in Andhra Pradesh; 

and 

(c) the steps takenlbeing taken to make more fund 

available for maintenance/repair of NH? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) The State-wise per capita length 

of National Highways (~Hs) till-date in the country is given 

in the enclosed Statement-I. 

(b) The State-wise details of funds spent for 

maintenance and repair on NHs and the length in 

kilometer improved under the Periodical Renewal (PR) 

during the last two years, including the details for the State 

of Andhra Pradesh, are given in the enclosed Statement-

II. These do not include the State-wise details of the length 

improved under PR during the last two years in the 

stretches of NHs entrusted with the National Highways 

Authority of India (NHAI), which is being collected. 

(c) The Government is encouraging the involvement 

of private sector in the development and maintenance of 

National Highways through the Public Private Partnership 

(PPP) model on Build-Operate-Transfer (BOT) and 

Maintain-Operate-Transfer (MOT) basis. 
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51. Name of StatelUnion 

No. Territory 

2 

1. 'Andaman and Nicobar 

Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Chhattisgarh 

8. Delhi 

9. Goa 

10. Gujarat 

11. Hatyana 

12. Himachal Pradesh 

13. Jammu and Kashmir 

14. Jharkhand 

15. Karnataka 

16. Kerala 

17. Ma(llya Pradesh 

18. Maharashlra 

19. Manipur 

20 Meghalaya 

21 Mlzorllm 

NOVEMBER 28. 2007 

Length Qf National 
Highways in kml 
lakh population 

3 

84.3 

5.9 

35.7 

10.6 

4.4 

2.7 

10.5 

0.5 

20.0 

6.4 

7.2 

19.9 

12.3 

6.7 

7.3 

4.S 

7.7 

2 

22. Nagaland 

23. Orissa 

24. Puducherry 

25. Punjab 

. 26. Rajasthan 

27. Sikkim 

28. Tamil Nadu 

29. Trlpura 

30. Uttarakhand 

31. Uttar Pradesh 

32. West 'Bengal 

St. Name of StateI 
No. UTa 

2 

Andhra Pradesh 

to au..tions 164 

3 

24.8 

10.1 

5.4 

6.4 

9.9 

11.5 

7.2 

12.5 

23.5 

3.5 

3.0 

".,.",.",.." 

(As. in Crore) 

Length in Amount spent 
kilometer on maintenance 
improved and repair of 
under the National 

Periodical Highway. (NHa) 

RenewaJ (PR) during lest 
during last two yeaI'8 

two years (As. In Crore) 

3 4 

203.00 - 95.68 

4.3 2 Arunachal Pradesh 335.00 0.19 

41.8 3 Assam 807.06 48.70 

34.9 4 Bihar 169.54 69.04 

104.4 5 Chandigarh 3.00 0.76 
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2 

6 Chhattisgarh 

7 Delhi 

• 8 Goa 

9 Gujarat 

10 Haryana 

11 Himachal Pradesh 

12 Jammu and Kashmir 

1 3 Jharkhand 

14 Kamataka 

15 Kerala 

16 Madhya Pradesh 

• 17 Maharashtra 

18 Manipur 

19 Meghalaya 

20 Mlzoram 

21 Nagaland 

22 Orisaa 

23 Puducherry 

24 Pllnjab 

25 Rajasthan 

26 Tamil Nadu 

~7 Tripura 

28 Ultar Pradesh 

AGAAHAYANA 7, 1929 (SAKA) to Questions 166 

3 4 

439.07 43.64 

0.00 0.07 

14.00 7.17 

256.00 72.03 

119.00 35.46 

259.00 36.47 

1080.00 0.03 

99.00 36.47 

433.00 81.75 

50.20 82.61 

651.00 104.40 

375.85 111.52 

·272.50 11.89 

232.04 15.59 

34.00 8.70 

177.00 6.48 

335.22 85.00 

2.60 1.06 

202.00 34.60 

736.25 121.45 

139.50 73.65 

378.53 National 

518.00 

Highways are 
entrusted 
with BRO 

98.55 

2 

29 Uttarakhand 

30 west Bengal 

31 Border Roads 

Organisation (BAO)" 

32 National Highways 

Authority of India 

(NHAI)* 

3 

514.00 

206.20 

The length of 

NHs on which 

PR works have 

4 

31.26 

44.43 

37.80 

been done by 479.69 

BRO are added 

to the States· 

concemed 

*The Statewise allocations are not made for NHAI and 

BRO 

{English] 

Shipyards In the Country 

1682. SHRI K.S. RAO : Will the Minister of SHIPPING, 

ROAD TRANSPORT AND HIGHWAYS be pleased to 

state! 
.'. 

(a) the number of shipyards for building an~ repair 

of small, medium and big ships in the country; 

(b) the number of ships bulh at these shipyards 

each year during the last three years; and 

(c) the number of ships under construction and 
proposed to be constructed in the shipyards? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) There are 27 

shipyards in the country out of which 3 Shipyards are 

under the administrative control of Ministry of Shipping, 

Road Transport and Highways, Department of Shipping 

viz. Cochln Shipyard Limited, Kochi; Hindustan Shipyard 

Limited, V1sakhapatnam; and Hooghly Dock and Port 

Engineers Limited, Kolkata. Three Shipyards are under the 

adminiatrative control of Ministry of Defence, viz., Mazagaon 

Dock Umtted, Mumbac Garden Reach Shipbuilders and 
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Engineers Umited, Kolkata; and Goa Shipyard Umited, 

Goa. There are two Shipyards under the administrative 

control of the State Govemments i.e. Ws Alcock Ashdown 

and Co. Ltd., Bhavnagar under the State Government of 

Guiarat; MIs Shalimar Works Ltd., Kolkata under the State 

Govemment of West Bengal. The rest are In the private 

sector. 

(I) Centrel PSU Shlpywda 

S. 

No. 

Name of Shipyard 

1 . Cochin Shipyard Umited 

2. Hindustan Shipyard Umited 

3. Hooghly Dock and Port Engineers 

Limltad 

2004-2005 

4 

12 

2 

(b) and (c) The number of the ships built/under 

construction and proposed to be constructed by the 

shipyards under the administrative control of Department 
of ShIpping and some of the State Govemment and private 

sector shipyards which are members of the Shipyards 

AssocIation of India during the last thee years is given In 

the enclosed Statement. 

2005-2006 

3 

2 

1 

2006-2007 Under construction! 

6 

5 

2 

propsed to be 

constructed 

24 

19 

15 

(Ii) .... Government and Private Sactor ShIpprda who ... members of Shlpyarda Association of india 
(Source: ShIp"" •• NCI8tion of Ind,.) 

S. Name of ShIpyard No. of Ships Built during No. of Ships 

No. under construction! 

2004-2005 2005-2006 2006-2007 propsed to be 

constructed 

2 3 4 5 6 

1. Land T*. Hazira Nil Nil Nil Two at present. In 

near future exp~ 

the capacity to 

build 8 ships per 
year 

., Sholl Shipyard, Bhat'auch 2 2 Nil 7 

cl Pip.lyaV Shipyard Nil Nil Nil 22 

4 Dempo Shipbuilding 7 11 11 17 (In 2007-08) 
- --. 
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2 3 

5. Chowgule and Co.·· 16 

6. Tebma Shipyards Ltd. 

7. ABG Shipyard Ltd. 5 

8. Bharati Shipyard Ltd. 5 

9. Alcock Ashdown 

10. Modest Infrastructure Nil 

11. Corporate Consultants 5 

4 

3 

3 

5 

5 

5 

Nil 

5 

5 

Nil 

3 

6 

3 

5 

2 

6 

6 

4 (in 2007-08) 

Information not 

available 

-do-

-clo-

-do-

-do-

-do-

'L and T proposes to have a new shipyard to be implemented in a phassd manner with capsc;ty to constructed 5 VLCC 

and 20 Panamax vessels per year and repair of about 60-80 ships per year. 

"Yard development work in progress since early 2005, hence no vessel was delivered In 2006-07. Shipyard has export 

orders for 20 vessels to be delivered by end 2009. Out of this 4 vessels are being delivered during this year. Work 

on next 4 vessels is in advanced stage of OOIIStruction. 

A ...... of Funds to Andhra Pradesh 

1683. SHRI M. RAJA MOHAN REDDY: Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Union Government has received 

any request from the State Government of Andhra Pradesh 

for release of funds under the National River Conservation 

Programme (NRCP); 

of Andhra Pradesh on their request on a recurring basis 

dependent upon the physical and financial progress 

achieved in Implementation of the National River 

Conservation Plan (NRCP) as well as proportionate 

contribution of their share of funds by the State 

Government for the purpo~. So far, the Central 

Govemment has released funds amounting to Rs. 175.38 

erore for the impIementa~on of the NRCP In the State 

of Andhra Pradesh and no request for further release of 
(b) if so, the details thereof and the action taken by . the Central Govemmenrs share of funds Is pending In 

the Union Govemment thereon; and 

(c) the funds released under the programme for 

Environmental Action Plan tor Hyderabad during the last 
• three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 

MEENA) : (a) and (b) The Central Govemment releases 

funds to the implementing agencifS of the Govemment 

the Ministry. 

(e) Thera is as such no programme for Environ-

mental ActIon Plan for Hyderabad approved by the 

Govemment. However, the detalls of funds released by tm 

Central Government as their share for conservation 0 

Musi River and Banjara Lake at Hyderabad for anviror 

mental upgradation during the last three years are a 

folloWS: 
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S.No. Scheme 

1 . Conservation of Musi River under the National River 

Conservation Plan 

2. Conservation of Banjara Lake under the National 

Lake Conservation Plan 

R and D ActIvItIa In Public Health 

1684.SHRI ANANTA NAYAI< : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to increase 

Research and Developrnent activities of country's Public 

Health Department; 

(b) if so, the details thereof and the steps taken by 

the Central Government in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILV WELFARE 

(DR. ANSUMANI RAMADOSS) : (a) to (c) Aeseatch and 

Development activities In public health are part of number 

of schemes of this Ministry like NAHMIOisease Control 
Programme etc"; implemented by the Central Government 

to supplement the initiatives of the State Government in 

providing heaHh care to the people. 

In order to give an impetus for bie-medical research 

activities, a separate Oeptt. Of Health Research has been 
established and plan allocation for ICMA has been 
increased from As. 167 crores in the EIght Plan to As. 
970 crores in the Tenth Plan and As. 5000 CfOrea has 
been proposed for ICMRIOepartment of Health Research 

during XI Plan. 

[Translation] 

Supply of Vaccines to StIIIea 

168S.SHRI SUBHASH MAHARIA ; Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state : 

(As. in Lakh) 

2004-05 2005-06 2006-07 

1000.00 5200.00 4185.00 

83.00 0.00 0.00 

(a) whether ~ Govemment Is supplying Hepatltis-

B, Anti-rabies, Anti-dotes injections etc. to various States, 

especially Rajasthan;· 

(b) if so, number of said injections auppIied during 

the last three years tiD date, State-wise, year-wise; 

(C) the details of expenditure incurred by the Central 

Govemment during the said period, State-wise; 

(d) whether the State Govemments have requested 
the Central Govemment to supply the said injections on 
regular basis; and 

(e) if so, the details thereof aJongwith the steps 

taken by the Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR.ANBUMANI AAMAOOSS) : (a) Ves, Sir. Govemment of 

India Is supplying HepaIItis B vaccine to 33 dlstrlcls and 

15 cities since 2002 where pilot project was Initiated 

inctudlng Jaipur district of Rajasthan. 

(b) and (c) DelaUs of Hepatitis B vaccine supply to 

the Stales is given in the encIoeed StaIement-1 and anti 

rabieS vaccine, normal horse serum, anti rabies, serum, 
anti diptheric serum and anti snake venum serum 

supplied to States given In the encIoaed Statement-II. The 

expenditure incurred on Hepatitis B vacdne ~ given In the 

enclOsed Statement-III. 

(d) and (e) The Hepatitis B vac:clnation is being 

expanded to 1.1 States (Andhra Pradesh. Chhattisga1:h, 
HImachal Pradesh, Jammu and Kashmir, Kamataka, 

Kerala, Madhya Pradesh, Maharashtra. Punjab, Tamil 
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Nadu and West Bengal) during this year and Hepatitis B 2 3 4 
vaccines have been supplied to States. 

SIIItement-l 
Jammu and Kashmir 112600 79000 70000 

HBpatms B VaccillB supplied to States 
Kamataka 349500 519500 266000 

during /sst three yeatS Kerala 237000 336100 170000 

(in doses) 
Lakshadweep 2500 3500 2000 

StateIUT Year Maharashtra 713500 958500 390000 

2005-06 2006-07 2007-08 Madhya Pradesh 274500 254000 190000 

2 3 4 
Orissa 90000 52000 10000 

Andhra Pradesh 509500 535000 315000 Punjab 119000 160000 100000 

Assam 101000 171000 80000 
Pondicheny 33000 40500 30000 

Andaman and Nicobar 23000 21000 12000 
90000 Rajasthan 155000 90000 

Island 

Tamil Nadu 340000 595500 320000 
Delhi 415000 900000 660000 

Gujarat 453000 627000 260000 
Uttranchal 45000 71000 20000 

Goa 66000 57000 50000 Uttar Pradesh 200000 170000 160000 

Himachal Pradesh 66000 54500 36000 West Bengal 157180 180000 120000 

Haryana 87000 111000 80000 Total Vaccine 4549280 5986100 3431000 

$mtement-ll 

Detail of Anti Sera supplied by C8ntral Research Institute, Kasauli for the year 2006-07 

State Normal Horse Anti Rabbies Anti Diptheric Anti Snake Venum 

Serum (NHS) Serum (ARS) Serum' (ADS) Serum (ASVS) 

(Ml) (Ml) (Vials) (ML) 

2 3 4 5 

Andhra Pradesh 1000 100 

Assam 110 200 

Bihar 15250 
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2 3 4 5 

Chandigarh 4100 1750 300 

Delhi 1000 84100 1000 66100 

Gujaral 750 100090 

Haryana 16280 

Himachal Pradesh 100 9240 

Jammu and Kashmir 30 

Kamataka 90 340 

Kerala 1000 

Maharashtra 1800 800 200 

Punjab 3000 1530 

Rajasthan 3500 1100 200 

Tamil Nadu 200 63 

Tripura 250 

Uttar Pradesh 250 

West Bengal 1800 60 

Total 5300 95590 6953 209840 

Detail of Anti Rabies Vaccine Supplied by 2 3 4 
Pasteur Institute of India. Coonoor for 

the last three yeatS Gujara! 0.1 0.03 0.25 

(in lakh doses) Maharashtra 0 0.12 0.16 

Meghalaya 0.06 0.08 0.02 
State 2005-06 2006-07 2007-08 

as on date Tamil Nadu 0.74 1.5 0.4 

2 3 4 West Bengal 0.12 

Andhra Pradesh 0.02 0.06 0.02 Total 0.92 1.91 0.85 
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Statement-lll 

Details of State-wise Expenditure incurred for the last three years 

51. 5tatelUT Expenditure (in lakh) 
No. 

2005-06 2006-07 2007-08 

1. Andhra Pradesh 107.9637 111.9443 0 

2. Assam 22.52433 32.159 4.558 

3. Andaman and Nicobar Islands 5.31615 3.93295 0.68625 

4. Delhi 80.14481 137.58 30.8175 

5. Gujarat 93.02597 117.9412 14.8135 

6. Goa 14.76426 10.71345 2.84875 

7. Haryana 18.27112 20.0709 4.558 

8. Himachal Pradesh 14.70135 10.0124 2.046 

9. Jammu and Kashmir 24.54358 14.2605 3.98825 

10. Kamataka 74.8751 96.71785 0 

11. Kerala 50.95716 63.21034 0 

12. Lakshadweep 0.54066 0.66069 0 

13. Maharashll'a 153.36057 180.3107 22.22025 

14. Madhya Pradesh 61.01563 47.8172 10.8125 

15. Orissa 19.32299 9.7776 0 

16. Punjab 25.41661 28.7536 5.6975 

17. Pondicherry 7.02415 7.61955 0 

18. Rajasthan 10.6243 16.1366 3.4185 

19. Tamil Nadu 74.11368 112.133 0 

20. Ullar PriWesh 43.18297 30.30825 6.837 

21. Uttranchal 9.26907 9.9817 2.279 

22. West Bengal 32.2339 33.8025 6.837 

.. 
Total 943.19206 1095.84428 122.418 
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[English] 

us SenctIoM Impoeed on Iran 

1686.SHRI C.K CHANDRAPPAN : 

SHRI GURUDAS DASGUPTA : 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state : 

(a) whether the US Govemment has imposed 

sanctions on Iran; 

(b) if so, the details therecif; and 

(c) the reaction of the GoverMl8nt thereto? 

THE MINISTER OF EXTERNAl AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) to (c) Yes. The latest set of 

sanctions on Iran was announced by the US on Oct 25 

2007. The US has designated several Iranian military and 

fmancial institutions and individuals as entities facilitating 

nuclear proliferation and fmancing terrortsm. As per the 

sanctions, no US citizen or organisation win be allowed 

to engage in financial transactions with these persons and 

entities. 

Government of India have consistently maintained that 
the nuclear issue of Iran should be resotved peacefully 

through dialogue and negotiations within the fral"ll8WOft( 

of the lAEA. 

[Translation] 

Mandatory Tt_tnlellt of Poor 

PatIente In Hoepitale 

1687.SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of HEALTH AND FAMILY WELFARE be 

pleased to state : 

(a) whether it is mandatory for hoepital8 in the 

country to provide treatment to poor patienta to the' extent 
of 30 percent in their hospitals; 

(b) if so, the detaita thereof; 

(0) wtlether the GoIIemm&nt is contemplating to 

refer patients from Government h~ to private 

hospitals in order to ensure that the said conditIonaInorms 
are being followed by the private hospitals; 

(d) if so, the details thereof; and 

(e) if not, the steps taken by the Government In this 

regard? 

THE MINISTER OF HEAl.. TH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (a) 10 (e) Health being a 

State list subject, it is for the concerned State Government 

. to provide medical faoiIities 10 the people in aocordange 

with the prevalent rules and regulations in their respective 

State. There are no CentraJ ActIAuleslAegulatlonslguide-

lines which make it mandatory for hospitals in the country 

to provide treatment 10 poor people to the extant of 30 

percentage. 

However, as per directions of the Delh.i High Court, 

Government of NeT of Delhi have framed guidelines for 

provision of free treatment facilities to the extent of 10% 

free beds and 25% free OPD patients of Economlcaliy 

Weaker Sectlon category by those private hospitals which 
have been provided land at conceaslonal rates. These 

guldelinea have been·aent to 36 hospitals for compliance. 

Any of these private hospitals found to be not complying 

with these guidelines is to be proceeded against 88 per 

the direction of the Hon'ble High Court and such hospital 

wHI aIao be liable for contempt of the Court. 

Central Govemment Hospitals In Delhi are referring 

poor patients to such private hospitals. 

[English] 

1688.SHRI P.C. GADDlGOUDAR: 

SHRI K VIRUPAKSHAPPA: 

WtH the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to atate : 
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(a) whether the Union Government has rec:eived a population of Irrawaddy Dolphins in Ghilka in the recent 
proposal from the State Government ot Kamataka for youth years. 

festivals/programmes; 

(b) if so, the details thereof and the action taken 

thereon; and 

(c) the time by which the proposals are likely to be 

approved? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AlYAR) : (a) Yes, Sir. 

(b) and (c) This Ministry had received a proposal from 

the Kamataka State on 6.3.2007 tor hosting the National 

Y~uth Festival for the year 2006-2007 in Karnataka. 

However, prior to this, Similar proposal were also received 

from the States of Tamil Nadu, Punjab and West Bengal 

on 12.2.2007, 13.2.2007 and 23.2.2007 respectively which 

were examined in the Ministry. The proposal of Tamil Nadu 

was found acceptable and approval was conveyed to them 

for hosting the 13th National Youth Festival at Chennai 

from 12-16 January, 2008. 

Irrawaddy Dolphins 

1689.SHRI ABU AYES MONDAL : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the tourists visiting Chllka lake may 

soon miss the sight ot the rare Irrawaddy Dolphins; 

(b) if so, the reasons theretor and measures taken 

to combat the problems; and 

(c) the fund aUocated by the Union Govemment for 

this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) and (b) As per reports of the State Govemment, 

Irrawady Dolphins can be Sighted in Chilka through out 

the year and there has been an increase in the estimated 

(e) A total amount of Rs. 589.335 lakhs was 

released to the State Govemment for overaD conservation 

and development of Chilka during the X Five Year Plan 

period while an amount of Rs. 111.00 lakha has been 

released during the year 2007-08, by the Central 

Govemment. 

[Translation] 

Per. Capita Income 

1690.SHRI RAKESH SINGH : Will the PRIME 

MINISTER be pleased to state : 

(a) the details of the Per Capita Income in the 

country during the last two years; 

(b) whether any increase has been r9{!istered in the 

Per Capita Income; 

(c) if so, whether there is any decline in the number 

of poor persons in proportion to the increase in Per Capita 

Income; 

(d) if so, the details thereot; and 

(e) if not, the steps takenlproposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
. PLANNING (SHRI M.V. RAJASEKHARAN) : (a) As per the 

Central Statistical Organisation of the Ministry ot Statistics 

and Programme Implementation, the per capita income 

of the country, measured in terms of Net National Product 

at factor cost (at 1999-2000 prices) is estimated as As. 
20,7341- in 2005-06 and Rs. 22.483/- in 2006-07 (Press 
Note dated 31st May, 2007). 

(b) The per capita income registered an increase 
of 8.4% from 2005-06 to 2006-07. 

(c) The eatimates of number of poor persons for 

the years 2OOS-06 and 2006-07 are not available from 
official agencies. 
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(d) and (e) In view of (c) above, do not arise. 

Drying Up of Rivers In Maharashtra 

1691.SHRI SANJAY DHOTRE : 

SHRI BAPU HARI CHAURE : 

SHRIMATI BHAVANA PUNDALIKRAOGAWALI : 

Will the PRIME MINISTER be pleased to state : 

(a) whether some rivers flowing in Maharashtra are 

drying up: 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) and (b) In accordance with 

the resolutions passed in the Seventh Ro~ Table of 

Ministers of Panchayati Raj held at Jaipur on 17-19 

December 2004, the Ministry of Panchayati Raj has 

initiated a Mission Mode Project under the National e-

Governance Programme (NeGP) of the Govemment of 

India for providing computers to all the Panchayats in the 

country during the Eleventh Plan Period ( 2007-12). The 

(b) if so, the details thereof and the reasons. main components of the Mission Mode Project are to 

therefor: 

(c) whether the Govemment has made any eHorts 

to ascertain the reasons by conducting any survey; 

(d) if so, the details thereof; 

(e) whether any steps have been taken or proposed 

to be taken to save these rivers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) to (f) Information is being collected and will 

be laid on the Table of the House. 

Computer Education In Panchayats 

1692.SHRJ RAMDAS ATHAWALE : Will the Minister 

of PANCHAYATI RAJ be pleased to state: 

provide hardware upto the Gram Panchayat level; network 

connectivity; training and capacity building of the el~ted 

representatives and officials of PRls in &-govemance; and 

. content management.' 

The computerization of Panchayati Raj Institutions will 

make their own functioning transparent and will help 

improve the deRvery of citlzen-centrtc services rendered by 

Panchayats such as Issuing Birth Certificates, Death 

CertIficates, Income Certificates, Land Records, Manage-

ment of Financial Accounts, Redressal of Grievances and 

prompt issue of application forms and documents. An 
added benefit of the computerization of Panchayats win be 

the penetration of computer education In the villages. 

(c) The· Ministry came into existence on 27 May 

2004 and during the financial year 2004-05 there was no 

scheme for providing financial assistance for the comput-

erization of Panchayats. During the financial year 2005-Q6, 

under the Scheme of Information Technology, assistance 
(a) whether the Govemment proposes to provide at of Rs 1.00 crore each was provided to the Govemment 

least one computer in each Panchayat to encourage . of Goa and Orissa for 1he computerization of Panchayats. 

computer education in viUages; Assistance of Rs 2.00 crore was also provided during the 

(b) if so, the details thereof; 

(c) the details of funds allocated for the said 
Ptlrpose during each of the last three years and tiU date, 

State-wise; and 

(d) whether the funds provided are suffICient to 

achieve the targets? 

financial year 2005-06 to the Govemment of Sikkim for the 

comp~tion of Panchayats under the allocation for the 

development of the North-Eastern Region. 

During the financial year 2006-07, an allocation of Rs 

8.00 crore was made available to the Ministry under the 

Information Technology Component of the Rashtriya Gram 

Swaral Yojana. This was utilized for assisting States for. 
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the provision of computer hardware as per the following 

deta.ls:-

S. State Amount (Rs in Crores) 

No. 

.,.. Kerala 2.53 

2. West Bengal 2.60 

3. Rajasthan 2.00 

4. Puducherry 0.87 

Total 8.00 

In addition, an amount of Rs 3.04 crore was provided 

during the financial year 2006-07. to the Government of 

Sikkim for the completion of the computerization of their 

Panchayats under the allocation for the development of 

North Eastern Region. 

(d) No, Sir. Funds, are not at·present sufficient for 

the computerization of all the Panchayats. Therefore, in 

order to achieve the Computerization of all Panchayats in 

the country, the Ministry of Panchayati Raj has planned to 
augment its funds under the Mission Mode Project of e-

Panchayats. The Ministry is also in consultation with the 

World Bank which has shown interest to fund part of the 

Mission Mode Project of e-Panchayats under the e-Bharat 

Programme. 

Complaints against Quacks 

1693. SHRI TEK tAL MAHTO : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there has been an increase in the 

number of complaints received against quacks for 

undertaking medical practice on the basis of fake 

certificates/degrees; 

(b) if so, the total number of complaints received 

by the Government during each 01 the last three years, 

Siale-wise: 

(c) the number of quackslfake medical practitioners 

against whom action· has been taken during the said 

period; and 

(d) the steps taken by the Government to check 

such illegal activities? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (a) to (d) The State Medical 
Councils who grant registration to practitioners take action 

where called for against Quacks. The provisions exist in 
the Indian Medical Council Act, 1956 and Indian Medicine 
Central Council Act, 1970 and Homeopathy Central 
Council Act, 1973 to take action against unqualified! 

unregistered practitioners of medicine. Any person who 
acts in contravention of the provision can be punished with 
imprisonment and line under respective Acts. Since, the 
responsibility of enforcement of the statutory provisions is 
that of various State Governments, no data on complaints 

against quackslfake medical practitioners is maintained 

by the Ministry. 

[English] 

Maternal Mortality Rate 

1694. SHRI K. SUBBARAYAN : 

SHRI M. RAJA MOHAN REDDV : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 
SHRI ANANDRAO VITHOBA ADSUL : 
SHRI KIREN RIJIJU : 
SHRI DHARMENDRA PRADHAN : 
SHRI RAVI PRAKASH VERMA: 

Will the MInister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether more women die in India during child 
birth than any where else in the world as reported in the 

'Times of India' dated October 16,2007; 

(b) If so, the facts reported therein and the reasons 
therefor, 

(c) the present maternal mortahty ratio in India as 
well as in other dewloping countries; and 
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(d) the steps taken by the Union Government in this 

regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) to (d) As per the latest 

survey report of Registrar General of India (AGI-SRS 2001-
03) published in the year 2006, the Maternal Mortality Ratio 

(MMR) for India is 301 per 100,000 live births which 
translates into 77,000 maternal deaths per year. This high 

absolute number of Maternal deaths in India is because 
of the larger size of the population along with a higher 

number of births. 

As per the "Estimates of Maternal MottaJity d9ve/opfld 

by WHO, UNICEF, UNFPA and .World bank, in the 
publication, 'Maternal Mortality in 2005", the MMR in India 

is much lower than in many other developing countries. 

A . list of these countries along with their MMR is enclosed 
as Statement. 

The National Rural Health Mission (NRHM) launched 

by the Government of India in the year 2005, in order to 

improve the availability of and access to quality health care 

including services for Immunization and Safe Motherhood, 
seeks to provide effective health care to rural population 

throughout the countly with special focus on 18 Stales with 

weak public health indicators andfor weak Infrastructure. 

In order to bring about a teduction in MMR, the 

Government of India is implementing the following key 

interventions allover the country, which include: Jananl 

Suraksha Yojana (JSY), a cash benefit scheme to promote 

Institutional Delivery with a special fOCUS on Below Powerty 
Une (SPL) and SC/ST pregnant women; AppoIntment of 
an Accredited Social Health Activist (ASHA) for every village 

to. facilitate in accessing of health care services by the 

community including pregnant women; operationalizlng 

Community Health Calders as First Referral Units (FRU) 

and 5O"A. of all Primary Health Centers for providing 24X7 
delivery services by 2010; augmenting the availability of 
Skilled Manpower by means of different skin based 

trainings such as Skilled Birth Attendant, Training of MBBS 

Doctors in Life Saving Anesthetic SkiHs and Emergency 

Obstetric Care Including Caesarian SectIon; prevention 
and treatment of AnemIa by auppIementatIon.wIIh Iron and 
Folic AcId tablets; orgenIzIng of VIllage Health and Nutrition 

Day at ~I center; supplementary nutrition to 

pregnant and lactating women under the \COS scheme 
and strengthening of aub-centers by proVIding each with 

an untied fund of Rs.16,0001- to imp~ service delivery .. 

Countrifls wnh Maternal Mortality Higher than India 

(Estimates 01 Maternal Mortality developed by WHO, 

UNICEF, UNFPA and Wot1d bank, In the pubIicaIJon, 

'Matemal Mortality in 20057 

51. Countfy WAR 
No. 

2 3 

1. Afghanistan 1800 

2. Angola 1400 

3. Bangladesh 570 

4. Benin 840 

5. Burkina Faao 700 

6. Burundi 1100 

7. Cambodia 540 

8. Cameroon 1000 

9. Central African Republic 980 

10. Chad 1500 

11. Congo. 740 

12. Cote dlvolre 810 

13. Djibouti 650 

14. Democratic Republic of the Congo 1100 
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15. Equatorial Guinea 

16. Ethiopia 

17. Gabon 

18. Gambia 

19. Ghana 

20. Guinea 

21 . Guinea-Bissau 

22. Guyana 

23. Haiti 

24. Kenya 

25. Lao People's Democratic 

Republic 

26. Lesotho 

27. Liberia 

28. Madagascar 

29. Malawi 

30. Mali 

31. Mauritania 

32. Mozambique 

33. Nepal 

34. Niger 

35. Nigeria 

36. Papua New Guinea 

37. Rwanda 

38. Sene.gal 
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680 

720 

520 

690 

560 

910 

1100 

470 

670 

560 

660 

960 

1200 

510 

1100 

970 

820 

520 

830 

1800 

1100 

470 

1300 

980 

2 3 

39. Sierra Leone 2100 

40. Somalia 1400 

41. Togo 510 

42. Uganda 550 

43. United Republic of Tanzania 950 

44. Zambia 830 

45. Zimbabwe 880 

Fixed Dose CombinatIons 

1695.CH. MUNAWAR HASSAN: 

DR. M. JAGANNATH: 

Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether Drugs Controller General of India 

(DCOI) has conducted a meeting at Mohafi to discuss the 

issue of Fixed Dose Combinations (FDCs); 

(b) if so, the outcome thereof alongwlth name of the 

Participants; 

(c) the follow-up action taken or being taken by the 

Govemment to weed out FDCs on the ~is of the 
decisions taken in the said meeting; 

(d) the names of the FDCs alongwith their 

compositions and the name of Companies who are 

engaged In the mar1utting of these drugs; and 

(e) the details of the combination drugs which are 

likely to be banned for lack of therapeutic efficacy and 

withdrawn from the market? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) Yes Sir. 

(b) and (c) The Drugs Consultative Committee 
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meeting was attended by State Drugs Controllers at Mohali 

and an interaction with major Pharma Industry associa-

tions was also held. 

The consensus decision taken at Mohall for with-

drawal of the manufacturing licenses granted to the 

manufacturers for the unapproved Fixed Dose Combina-

tions (FOCs) and also to withdraw these from the market 

was communicated to all State Drugs Controllers. 

(d) and (e) Ust of unapproved 294 FDCs which was 

circulated to an State Drugs Controllers is enclosed as 

Statement. States have been directed to withdraw the .. 

294 FOCs as rationality. safety. and effICaCY has not been 

established by the manufacturers as per the provisions 

of Drugs and Cosmetics Act and Rules thereunder. On 

receipt of application for such FOCs, they will be examined 

for their rationality, safety, and efficacy and then only 

marketing authorization can be considered. 

Statement 

Consolidated List of FDCs Licensed by SLAs but not permitted by DCG(I) 

Name of FOC 

1. 5-bromosalicyl-«hloranilide+Salicylic acid 

2. AcecJofenac+Paracetamol+Chlorzoxazone 

3. Aceclofenac+Paracetarnol+Serratiopeptidase 

5. Aceclofenac+Paracetamol+ Tramadol 

6. Aceclofenac+Serratiopeptidase 

7. Aceclofenac+ Tramadol 

8. Acetamlnophen+Codine phosphate 

9. Acetyl salicylic acid+Ethoheptazine 

10. Acetylcysteine+Selenomethionine+Choline+BitaJ1rate+Pyridoxine+FoIic Acid+ 
Vilamin+E+Cyanocobalamin+Chromium Nicotlnate+M:anganese Sultate+ 

Zinc Sulfate 

11. Acriflavine+Gentian violel+Brilliant green 

12. Activated charcoal+Fungal clistase+lactic acid 

13. Adapalene+Methyl Paraben 

14. Adenocyl Cobalamine+Caroonyl Iron+Folic Acid+Zinc Ascorbate 

category 

2 

Dermatologleals 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Cough and Cold 

Analgesics 

Nutritionals 

Dermatologicals 

GI 

Dermatologicals 

Nutritionals 
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15. Adenocynocobalaminerbonyl lron+follc acid 

16. AIendronate 8OdIum+Calclum Carbonate+VIt·D3 

17. AIendtonate lOdIum+ChoIIcaIaJcium Cttrate+Magneeiu Hydroxide 

18. A11anloin+Dimethicone+MethyiparabeMPropylparaben 

19. AJlantoin+TrIcIo8an+VIt·E+Zlnc Oxide 

20. AlIantoIn+Vft-E+Cammellna SlnensIa 

21. Allobarbltone+Phosph~I·l8opropyt.pyraz%ne 

22. Aloe extract+8llantocln+Alfa tocoferaJ aceblte+D-panIherno/VItA 

23. Aloe extract+VIt·E+DImethIcone+Glycerine 

24. Aloe ver&+Jojoba oiI+Vn·E 

25. Aloe Yera+Orange oil 

26. Aloe vera+vn·e acetate 

27. Aloe+tocopheroi 

28. AJoeyer8+GlycerIne+PEG 100 stearat8+Vn E 

29. AIoevera+Jojoba oiI+Wheat germ oII+Tee tree oil 

30. A1oevera+Vit·E+Herbai 

31. Alprazolam+Melatonln 

32. Alprazotam+Propranoiol 

33. Amlodipine+Loyutatln 

34. AmoxlcfHIn+CIoxaoIllIn+Lactic acid bacillus 

• 35. Amoxicillin+Serratiopeptida88+LactobeciIIuI Sporogenes 

36. Amoxyci\lIn+Ctavulanic acld+Lactlc acid bacIIIua 

37. AmoxyciHin+Clawlanic Acid+LactobaciIlue 

38. Amoxycil/in+c~xacinin+Lacllc acid bacillus 

39. Amoxycillln+C/odCtllin+LaC acid bdtue+Serrapeptaae 

2 

NutrItIonsla 

Orthopaedlcl 

Orthopaadlca 

DennatologlcalS 

Dennatologicala 

Dermatologicala 

AnaIge8lca 

Dermatological. 

Dermatologlcafa 

Dermalo/oglcate 

Dennatoioglcala 

Dennatologicala 

(Dennatologlcala 

.DennatoIogIcaIe 

DennatoJogicala 

Dermatological. 

CNS 

CNS 

CYS 

Antimicrobial 

AntimIcrablaJ 

. Antimtcrobial 

Antimicrobial 

AntimIcrobial 

AntImicrobiel 

194 
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40. Amoxycilliri+CfOxabllRn+Lactic Acid Bacillus 

41 . AmoxyciHinttactiCi' add bacillus 

42. Amoxyciftlh+LactoliaCillus 

43. Amo~lIIn+ladobacIIlus Acidophilus 

.. ".: ",. 

44. Amo~acIIlus acidophilus+Clawlanic Acid . 

45. Amo~aClllus acidophilus+Flucloxacillin Sodium 

46. AmoxyciUin4SetTalklpeptidase 

41. AmpiCiIIJn+Cfo~Lactic acid bacillus 

48. Ampici1lln+FluclOl Sodium Salt 

49. ~ SodIum SaIt+Lactobacillus Acidophilus 

so. AmpicIIIIn+t:8e. add baciHus 

51 . Analgittf.Dexlniptipoxyphene 

52. Analgi1'H;:Otaztiparn "" 

53. AnatgiMDluepam+Olphenhydramine 

54. Analgin+Oiazeparn+Paracetamol 

55. Analg~ylene Glycol 

56. Analgin+Oicyciomine+Oiazepam 

57. Analgin+Dihydroethav8rine chloride 

58. Analgin+Keloprofeft--'· 

59. Analgin+KET-P-PJPeA.ETH-O-CARB M 

60. Artesunale+Arteethei'+Artemether 

61 . Atenolol+HydrOchIon)Itiazide+Amiloride 

62. Alenolol+LOS8ftaR1Mydrochlorothiazide 

63. AlorvaslatiA+Ace¥. Wcytic acid 

64. Alorvastalin+Acety1 Salicylic. acid+Caffeine 

• tf -' •.• 
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, AntImIcIObiaf 

AnIimicrobIai 

AntImicrobial 

Anttmlcrobial " 

AnUntIcrobiai 

Antimicrobial 

Antimicrobial 

Antimicrobial 

Antimicrobial 

AntimiciObiaJ 

Antimicrobial 

ArIagIesioS .. 

Analgesics .. 

eNS 

Analges1c8 

AnalgeSics 

GI 

"·61 

Otlhopaedtcs 

Analgeslca 

Antimalart~I' 

CVS 

CVS 

CVS 

" . OrthopMdlcs . 
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65. Atorvastatin+Aspifin 

66. Atorvastatin+Aspirin+'Ramipril 

• 67. Atorvastatin+Mecobalamine+Folic acid 

68. Atorvastatin+Mecobalamine+FoIic acid+Vit-B6 

69. Atorvastalin+Omega 3 Fatty Acid 

70. Atorvastatin+Aamiprii 

71. Atorvastatin+Ubidecarenone 

72. Atorvastatin+Vitamln 

73. Benfotimine+Pyridoxine+Mecobaiamine+ln08itol+A1phalipoic Acid 

74. Calcium Dobesllate+Decusate Sodium 

75. Calcium Dobeslfate+Lignocaine 

'6. Calcium DobesItate+Ugnocaine+Hydrocortisone 

77. Calcium DcJbesilate+ Troxerutin 

78. Cefadroxyl~Ai1ibroxol 

79. Cefadroxyl+lactic acid bacillus 

SO. Cefadroxyl+Probenecid 

81. Cefdinir+lactic acid bacillus 

I 82. Cefixirne+Ambroxol+Lactic acid 

I 

~, 
~ 
r 

83. Cefixime+Ambroxol+lactic acid bacillus 

84. Cefixime+lactic acid bacillus 

8~~ Cefixime+lactic acid bacillus+Ambroxol 

86 . Cefixime+Lactobacilius acidophllus 

. ,.87. Cefixime+Lactobacilius acidophilus+Ambroxol 

\ 
.S. C.".me+laotobacollus Acvidop",u, 

,,89. Cefixime+Lactobacillus+Clavulanic Acid 
; ------------------~--------~----------
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CVS 

CVS 

CVS 

CVS 
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CVS 

CVS 

CVS 

CVS 
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Antihaemorroid 

Antlhaemorroid 

Af'ltihaemorrold 

Antihaemorrold 

. , Antlmicrobla1 

Antimicrobial 

Antimicrobial 

Antimicrobial 
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Antimicrobial 

Antimicrobial 

Antimicrobial 

Antimicrobial 

Antimicrobial 

Antimicrobial 

,. Antimicrobial .. 
Antimicropial 
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90. Cefixime+Lactobaclilua+Dlcloxaclllln AntImicrobial 

91. Cefixime+Omidazole GI 

92. Cefpodoxime prozetil+laclic acid becIIIu8 AntImIcrobial 

93. Cefpodoxlme+CIoXIICiHIn+Lactobacillua Anllmlcrobtal 

94. CeIpodoxime+LacIic acid I:*:IIIua AntImIcrobIal 

95. CeIpodoxime+Lactobacillua AntinIIcrobi8I 

96. CefproziJ.tLactobacillua AnIImIcrobial 

97. Ceftriaxone+VancomycIn AnttmIcrobIaI 

98. Cefuroxime+Omklazole GI 

99. Cefuroxime+Serrtlopeptidaae AntimicfobieI 

100. Cefuroxime+Cloxacillin+L.actIc acid t.ciIIua AntimIcrabiaI . 

101. Chlormezanone+ParacetamoI+OIcI 80dium 0IthapM<f!ce 

102. Chlormezanone+Paracetamoi+lbuprofen ~ 

103. Chlorzoxazone+lbuprofen+PIlI8C8tamoI+DIcIofeneo+Oxynbutuone+ Orthopudice 
Magnesium I)ydroxide 

104. Chlorzoxazon8+Nime8u1ide Orthopaedlca 

105. Chlorzoxazone+Paracetamol Orthopaedics 

106. Chiorzoxazone+Paracetamol+Olclofenac Orthopaedics 

107. Chlorzoxazene+Paracetamol+lbuprofen 0rtfI0paedIca 

108. ChJorzoxazone+Parac:etamoI+~ 80dIum Orthopaedica 

109. Chlorzoxazone+Paracetamol+NImeauItde 0rth0paedIca 

110. Ciprofloxacin+ Tinldazole+Dlcyclornin GI 

111. Cnndamycin+Clotrlmazole+MetIonidazoie Antlmicroblal 

112. Clonidine+Chlorthalldone • CVS 

113. ClonIdlne+Hydrochlorothlazide CVS 

114 .. Clopidogrel+Aapirin+AtorvaatatIn CVS 
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116. Diclofenac potauium+Pitofenone hydrochIortde+IenpIvinIneum bromide+ 
Paracetamol 

117. D1clofenac potUSIum+Serratiopeplldaae 

• 118. DicIofenac Sodium+Rabeprazole 

119. Diciofenac sodium+Serratiopeptidale 

120. Diclofenac+Dextropropcxyphene+Paracetamoi 

121. Diclofenac+Famotidine 

122. DIcIofenac+Methyl SaIIcylate+UnoIeIc acid+Menthoi 

123. Diclofenac+Paracetamol+Chlormezanone 

124. Dlclofenac+Paracetamol+Chlorzoxazona 

125. Dlclofenac+Paracetamol+Dextropropoxyphene 

126. DicIofenac+Paracetamol+Serratlopeptida18 

127. Diclofenac+Paracetamol+ Tizanidlne 

128. Dlclofenac+Parcetamol+Chlorzoxazone 

129. Diclofenac+Rabeprazole 

130. Dlclofenac+Serratiopeptida18 

131. Diclofenac+Serratiopeptida18+Paracetamoi 

132. Diclofenac+ Tizanidlne 

133. Diclofenace Sodium+Serratiopepridase 

134. DiclofenaC8+Serratiopeptldaae 

135. Dicyclomlne+Dextromethorphan+Paracetamol 

136. DIcycIomine+DicIofenac SodIum+Paracetamol 

137. Dicyclomlne+Mefanamic acid+Paracetamol 

138. Dlcyclomln&+Paracetamol+Analgln 

139. Dicyclomine+Paracetamol+Chlordiazepoxide 
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Nutrltlonals 

Orthopaedlca 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics. 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

Orthopaedics 

GI 

GI 

GI 

01 

GI 
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140. Di~Paracetamol+Clidinium Bromide 

142. Dicyclomine+Paracetamol+Dextropropoxyphene 

143. Dicyclomine+Paracetamol+Dextropropoxyphene+Chlordiazepoxide 

144. Dicyclomine+Paracetamol+Dimethylpolyslloxane 

145. Dicyclomlne+Paracetarnol+Phenylisopropyi Pyraz%n 

146. Dicyclomine+Paracetamol+Simethicone 

147. Dicyclomine+Ranitidine 

148. Dicyclomine+Serrartiopeptidase 

149. Dioylomine+Parcetamol+Dimethylpo/ysiloxane 
-.i. 

, 
150. Domperidone+Paracetamol 

151 . Domperidone+Paracetamol+ T ramado! 

152. Domperidone+Ranitidine 

153. Doxycydine+Lactobacillus 

154. Doxycycline+ Tinidazole 

155. Drotaverine hydrochloride+Mefenamic Acid 

156. Drotaverine+Mefenamic acid 

157. Drotaverine+Nimesulide 
~ , - ';-

158. Drotaverine+Orneprazole 

159. Drotaverine+Paracetamol 

160. Duloxetine+Mecobalamin 

161 . Fenpiverinium bromide+Analgin+Pitofenone hydrochloride 

162. Fenpiverinium bromide+Diclofenac Sodium+Pitofenone hydrochloride 

163. Fenpiverinium hydroxide bromlde+Oiclofenac Sodium+Pitofenone 
hydrochloride 

164. Gabapentin+M~amln+ Thioctic acid 

.. 10· (JcatJons 294 
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165. Gabapentin+MeclobaIamin+ Thioctic acid+FoIic Acid+P.yrtdl»cine 

166. Gabapentln+MecobaIamine+Pyridoxine+FoIic Acid 

167. Gliclazide+Chromium picolinate 

168. Glucosamine+Ascorbic Acid 

169. Glucosamine+Boswellia Serrata 

170. Glucosamine+Calcium Carbonate 

171. ~lucosamine+Cetylmyristate Oleate 

172. Glucosamine+Chondroitin Sulphate+Methyl SulphonyiMethane 

173. Glucosamine+Chondroitin SuJphate+Vit+C+Manganise Sulphate 

174. Glucosamine+Chondroitin+Vit C+Vit E+Manganese 

175. Glucosamine+Chondroitin+Vit-C 

176. Glucosamine+Chondroitin+ Vit-C+ Vit-E+Manganese 

177. GJucosamine+ChQndroitin+ Vit-C+ Vit-E+Manganese Sulphate 

178. Glucosamif!80:t9hondroitin+ Vit-C+ Vit-E+Manganese Sulphate+SodIum 

Borate+Selenium Dioxide 

179. Glucosamine+Colecalciferol+Manganese+Ascorbic acid 

180. Glucosamine+Manganese 

181 Glucosamine+Mecobalamin+Dimethyl Suifone 

182. Glucosamine+Mecobalamine 

183. Glucbsamine+Mecobalamine+Milk calcium 

184. Glucosamine+Methyl Sulphonyl Methane 

185. Glucosamine+Methyisulfonal Methenamine+Cetyimyristate 

186. Glucosamine+ Vit C+Calcium+Methyl Sulfonyl Methane+Chondroitin+ 
Manganese --

187. Glucosamine+Vit-C+Vit-E+Chondroilin Sulphate+Methyi sulfonyl Methane+ 

Manganese sulphate 

i" 

:.J 
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188. GIucoumine ~Su/phlle+w..el"""" •• 
189. GIucoaamine+CaIVIt-D3 

190. ~IUIde+Ramipdl+Loaartan PaIuIUn SIll 

191.~ 

192. ibuprofen+Codei 

193 IbupIoten+CoIchioine 

194. 

195. 

196. IbuproIan+P~ 

197. 

198.~~ 

199. ~1"".eIum T ....... 

200. lbupfoIiIn+P ....... moIlMagnaeium T~ 

201. 1bupr0000000 ...... ~zc .... IPhMyli.QfIftIPYI PyIuoIcn 

203. Ibuprofen+ParacatafnOk.~ ... 

204. /buproten+PMudoep.'1edrine+ChIoIphenir8mine MeIeate 

205. Ibuprofen+TIZMidIne 

206. lan8oprazo/e+AmcNcyciIIIn+Clerithromycin 

207. Lanaoprazole+AmoxydIItn+ TInIdazoIa 

208. Lanaoprazofe+Domperidone 

209. Lanaoprazole+~ 

210. Levocetrizine+Montelukut 

211 . Levofloxacln+AmbroxoJ 

212. Levoflolt8Cin+Ornidazole 

2 

0JthapMdica 

0JthapMdica 

eva 

0JthapMdica 

0JthapMdica 

0JthapMdica 

0tIh0p .... 

0Ith0peecb 

Cough Met Cold 

0JthapMdica 

0Ith0peecb 

0Ith0peecb 

0fI!!!0 ..... 

Cough and Cold 

Cough and Cold 

0JthapMdica 

01 

GI 

GI 

G\ 

Antihiataminea 

AntimIcrobial 

QI 
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213. Unoomycin+LactobaoillU8 

214. Losartan+Hydrochlorolhlazide+Atenolol 

215. Losartan+Hydrochlorothlazide+Ramipril 

216. Losartan+Perindopril 

217. Mebeverin8+Alprazolam 

218. Mebeverlne+Plantago Ovata 

219. Mecobalaminalphallpoic Acid+Folic Acid+V"It-b6+ChoIine 

220. Mecobalamine+AIpha LIpoic Acid 

221 . Mecobaiamine+AIphaIipoIc Acid+FoIic Acid 

222. Mecobalamine+AlphalipoiC Acit+V"It-b1+FoIiC Acid 

223. Mecobalamine+Biotin 

224. MecobaIamine+Calcium Pantothenate 

225. Mecobalamine+Carotinoid+Alpha Upoic Acid+Chromim+Vit-b1+Vit-b Complex 

226. Mecobalamine+Follc Acid 

227. Mecobalamine+Methenamine Mandelate 

228. Mecobalamine+ Vit-A+ VIt-E+ Vit-C+Vit-B 1 + Vit-S6+ Vit-03+Selenium 

229. Mecobalamine+Vitamins+Minera/s 

230. Mecoba/amine+VIt-S1+Vit-B2+Vit-B6+FoIic Acid 

231. MecobaIamine+Vit-B1+Vit-B6+Folic Acid+A1pha Upoic Acid 

232. Mecobalamine+Vit-B1 +Vit-B6+Nicotinamide+O-Panthenol 

233. Mecobalamine+Vit-B6+FoIic Acid 

234. Mefenamic acid+Oicyclomine 

235. MeIoxicam+Paracetarnol 

236. Metformin HydrochJoride+Mecobalamine 

237. Methocarbamol-+lbuprofen 

2 

Antimicrobial 

CVS 

CVS 

CVS 

GI 

GI 

Nutritionals 

Nutrltionals 

Nutritionals 

Nutritionals 

Nutritionals 

Nutritionals 

NutriUonais 

Nutritlona/s 

Nutritionals 

Nutritionals 

Nutritionals 

Nutritionals 

Nutritionals 

Nutritionals 

Nutritionals 

GI 

Orthopaedics 

Antidiabatica 

Orthopaedics 
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238. Methocalbamol+Nimesulide 

239. Methocarbamol+Paracetamo/ 

240. Metoclopramide HydrochIoride+Paracetamol 

241. Muptrocin+Mettonldazote 

242. Naproxen+Domperidone 

243. Nimesulide+Paracetamol+Chlorzoxazone 

244. Nimesulide+Paracetamol+Serratiopeptidase 

245. Nimesulide+Phenylpherine+Chlorphenrimane Maleate+Caffeine 

246. Nimesulide+P-Piperidinoethoxy-o-Calbomethoxybenzophenone+Oiphenyl 

Piperidenoethyl Acetamide Bromomethylate 

247. Nimesulide+Pseudoephedrine+Cetirazine 

2~8. Norfloxacin+Omidazoie 

249. Norfloxacin+ Tinidazole+Oicyclomine 

250. Norfloxacin+ Tinidazole+Lactobaclllus 

251. Norfloxacin+ Tinidazole+Loperamide 

252. Ofloxacin+Oiclofenac+Ugnocaine 

253. Ofloxacin+Lactic acid bacillus 

254. OfIoxacin+Metronidazoie 

255. Ofloxacin+Omidazole+Lactobacillus 

256. OfIoxacin+Prednisoione 

257. OfIoxacin+ Tlnidazole 

258. Ondansetron+Omeprazoie 

259. Ondansetron+Paracetamoi 

260. Ondans&tron+Ranitidine 

261 . Omidazole+Ooxycycline 

262. Omidazole+Flucanazole+Azithromycin 

2 

GI 

Dermatological$ 

Orthopaedlca 

Orthopaedics 

Cough and Cold 

GI 

Cough and Cold 

GI 

GI 

GI 

GI 

Orthopaedics 

Antimicrobial 

GI 

GI 

Orthopaedics 

GI 
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263. Paracetamol+Alprazolam 

264. Paracetamol+Analgin 

2(;5. Paracetamol+Diclofenac Sodiurn+Amoxicillin+Cloxacillin+Pantoprazol9+ 

lactic Acid BacHluS+Serrapeptase 

266. Paracetamol+Diclofenac Sodium+Magnesium Trisilicate+Chlorphenamine 

Maleate 

267. Paracetarnol+Diclofenac+Chlorzoxazone 

268. Paracetamol+Dicycloverine+Mefenamic 

269. Paracetamol+Ketoprofen+Dextropropoxyphene 

270. Paracetamol+Lignocaine 

271. Pregaballn+Mecobaiamine 

272. Pregabalin+Mecobalamin9+Pyridoxine+ Thioctic Acid+Folic Acid 

273. Pregabaltn+ Thioctic Acid+Fplic Acid+Pyridoxine 

.274. Propranolol+Alprazolam 

275. Propranolol+Diazepam 

276. Propranolol+Hydraliazine 

277. Propranololol+Hydrochlorothiazide+Dihydrallazine 

278. Ranitidin9+Cisapride 

279. Ranilidine+Dicyclomine 

280. Ranitidine+Dicyclomine+Clidlnium Bromide 

~81. Ranitidine+Dicyelomine+Nimesulide 

282 Ranitldine+Dicycloverine+Slmethicone 

283. Ranitidine+Domperidone 

284. Ranitidine+D,rotaverine 

285. Ranitidine+Omeprazole 

286. R4nitidlne+Ondansetron 

to Questions 214 

2 

Analgesics 

Analgesics 

Analgesics 

Orthopaedics 

Orthopaedics 

GI 

Orthopaedics 

Analgesics 

CNS 

CNS-

eNS 

CVS 

CVS 

CVS 

CVS 

GI 

GJ 

GI 

GI 

GJ 

GI 

GI 

GI 
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1 

287. Roxithromycin+Ambroxol 

288. Roxithromycin+Carbocisteine 

289. Satranidazole+Oftoxacin 

290. T elmisartan+Ramipril+Hydrochiorthiazide 

~1. TlZanidine+DIcIofenac Sodium+Paracetamol 

292. Tizanidine+Nimesulide+Paracetamol 

293. Torsemide+Spironolactone 

294. Tramadol+Paracetamol+Domperidone 

[Translation] 

IIinImuna ..... far .....,....,... In 

1696.SHRI SANTOSH GANGWAR : WUI the Minister 
of OVERSEAS INDIAN AFFAIRS be pleased to alate : 

(a) whether there is a huge demand in the 

ovente88 countries for Indian hoUsemaids and home 
nurses; 

. (b) if 50, the details thereof including the number 

of houaemaids and home nurses presenUy working, 
country-wise; 

(e) whether the Government has entered into any 
agreement with the fonJign countries, eapeciaIIy with the 

Gull countries to ensure minimum wages for the 
houaemaid8lhome nursee; 

(d) if 80, the details thereof; 

(e> if not, the reasons therefore? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

(SHRI VAYAlAR RAVI) : <a) Yea Sir. Demand of Indian 

housemaidslhome nurses is mostly in gull countries. 

2 

AnttmiCrobIa' 

Antimicrobial 

GI 

CVS 

CVS 

Analgesics 

approximate number of Indian women employed 88 

housemaidsIhome nurses in Gulf count..... Pf888I'IIIY 18 
as under: 

Oman Saud ArabIa Bahrain Qatar Kuwait 

. 31000 9000 15000 10000 72,386 

In the UAE, only a moderate number of Indian women 
are employed 88 hou8emaid8. 

(e) to (e) The Gull' Co-operation Council (GCC) 
countries have praeently no law to regulate wages for 
domestic workers. However, minimum ... for variou8 
host countries has been fixed by the Indian Miaaiorw and 
enforced by the Protectors of EmIgrants while granting 
emigration clearance. In order to .,."e the protection of 
Indian workera by the host countries, Government of India 

has entered into bilateral labour MoUe with the UAE and 

Kuwait. An additional protocol has been signed with Qatar. 

MoUe with Oman and Malaysia have been fmallzed. 

(English] . 

1697. SHRI G. KARUNAKARA REDDY : WHI the 

Mlniater of HEALTH AND FAMILY WELFARE be pleased to 
(b) As per data fumI8hed by Indian MIssIona, the &tate : 
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(a) the total number ,of NGOs working for the cause 

of blindness, State-wise; 

(b) the details of allocation of funds to these NGOs 

during the last three years, State-wise and year-wise; 

(e) whether the works undertaken by the NGOs 

have been found to be satisfactory; and 

(d) if not, the action taken by the Govemment 

against the defaulting NGOs? 

THE MINISTEA OF HEALTH AND FAMILY WELFAAE 

(DR. ANBUMANI RAMADOSS) : (a) Total about 881 Non-

Govemmental Organizations (NGOs) have been working 

for the cause of blindness in the country, A list of leading 

NGOs (State-wise) is enclosed as Statement-I. 

(b) The details of funds . (non-recurring grants) 
allocated to these NGOs during the last three years, State-

wise and year-wise under National Programme for Control 

of Blindness (NPCB) are given in the enclosed Statement-

II and IIA. 

In addition to this, As. 750/- per Intra-ocular (IOL) 

Implantation, As. 1.000/- per pair of eyes to Eye Banks in 

Vpluntary Sector and As. 1251-per spectacJe in School Eye 
Screening is being provided to NGOs working In the field 

of Eye Care through StatelDistrict Blindness SocietIes 

under NPCB. 

(e) Yes. Sir. 

(d) Not applicable. 

NATIONAL PAOGRAMME FOACONTAOLOF BLINDNESS 

S. 
No. 

State-wise number of NGO Hospitals with 

Eye Care facilities in the country 

StateIUT 

2 

No. of NGO Hospitals 

witt! Eye care facilities 

3 

1 • Andhra Pradesh 76 

2 

2. Bihar 

3. Chhattisgarh 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Jharkhand 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maherashtra 

14. OrIssa 

15. Punjab 

16. Aajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. Uttarekhand 

20. West Bengal 

21. Arunachal Pradesh 

22. Assam 

. 23. Manlpur 

24. Meghaleya 

25. Mizoram 

26. Nagalend 

218 

3 

15 

10 

113 

29 

9 

4 

4 

79 

14 

41 

77 

20 

64 

26 

59 

139 

21 

37 

20 

1 

3 
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2 3 2 3 

27. Sikkim 0 32. Daman and Diu o 

28. Tripura 1 33. Delhi 13 

29. Andaman and Nicobar Islands 0 34. Lakshdweep o 

30. Chandigarh 1 35. Pondicherry 

31. Dadar and Nagar Haveli 0 Total 881 

NATIONAL PROGRAMME FOR CONTROL OF BLINDNESS 

Non-recurring assistanc6 to NGOs for strengthening/developing Eye Banks! 

Eye Donation C8ntres in VoIuntaIy Sector 
(As. in La~) 

Year S1.No. Name of NGO Amount 

2 3 4 

2004-05 1. Sewa Eye Bank, Mathura Road, Jangpura, New Delhi 10.00 

2. Jayapriya Medical Eye Foundation, HubD, Kamataka 5.00 

3. Mahatma Eye Bank and Eye Hospital, Nagpur, Maharashtra 5.00 

4. Akola Netradan and Netraropan Sanshodhan Kendra, Akola, Maharashtra 0.50 

Total 20.50 

2005-06 1. MGM Eye Institute, Aalpur, Chhattlsgarh 5.00 

2. Netra Jyoti Sewa Mandiram, Verayalam. Nalanda Bihar 5;00 

3. Poorva Eye Bank, West Bengal 5.00 

4. Ram Raja Nabin Sangha Eye Bank and Seva Kendra, West Bengal # 1.00 

5. Punar Orishti. Asansol, West Bengal # 1.00 

6. Murshidahad Eye Care and Donation Society, West Bengal # 1.00 

Total 18.00 
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1 . 2 3 4 

2006-07 1. Rotary Charitable Mid-Town Eye Bankl· Shimoga, Karnataka 0.00 

2. Indira Gandhi Memorial Hospital, Agartala, Tripua 10.00 
... 

3. Shroff Charitable Eye Bank, Delhi 10.00 

4. Sir Jamshetji Duggan Govemment Eye Bank, Byculla, Mumbai, Maharashtra 5.00 

Totat 35.00 

Grand To~1 73.50 

# = Eye Donation Centre 

Stlltement-ilA 

NATIONAL PROGRAMME FOR CONTROL OF BLINDNESS 

Non-recpning Grant-in-aid to NGOs for strengtheninlexpansion of Eye Cars Unit 

(Rs. In Lakhs) 

Year SI.No. Name of NGO Amount 

234 

2004-05 Swamy Vivekanand Youth Movement, Mysore, Karnatalal 17.75 

2 Globe Eye Foundation, Bangalore, Karnataka 17.75 

3 Shri Vivekanand Nursing Home Shrishivajinagar, Rahuri, Ahmednagar, 14.85 
llaharashtra 

4 Sneh Bahuuddeshiya Sanstha, Katol, Nagpur, Maharashtra 16.73 

5 . Kakasahib Mhaske Memorial Medical Foundation, Ahmednagar, Maharashtra 12.94 

6 SEWA Rural, Jhagadia Dist. Bharuch, GuJarat 17.75 

7 Devdaya Charitable Trust,· Wankaner. Gujarat 25.00 

8 AG Eye Hospital. Tiruchirapalli. Tamil Nadu 25.00 

Total 147.77 
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, 
2005-06 

2006-07 

2 

NOVEMBER 21, 2007 

3 

Pujya Tapaawi Jagjiwan JI Maharaj Chachu ChIkItaaIaya, Petarbar (Bokaro), 

JIuIrtdwMI 

4 

12.50 

2 Shri Aravindo Medical Research Center, Pachpedl Naka, ChhIdtI....... 12.50 

3 Netra Jyoti Sewa Mandiram Veerayalan, Rajglri, Nalanda, IS .... ' 12.50 

4 Jhargram Uons Eye Hospital, VtllaQ8 Ghalghata, P.O. Jh.tgram, DIstrict, 

Paachim Medinipur, Wat Bengal 12.50 

5 Parmalama Chand Bhandari Charitable Trust, PIpad, Jodhpur, ............ 12.50 

Total 82.50 

Parmatama Chand Bhandari Charitable Trust, Plpad, Jodhpur, ............. 12.50 

2 Jaya Priya Eye Hospital, HubII, Karnldab 25.00 

3 Shant MedIcal Care, Ghanapur, MedchaJ Mandai, Range Reddy DIetrict, 12.50 

Andhra ......... 

4 Muzaffararpur Eye HospItal, Juran Chapra, Road No.2, Muzatfarpur, ..... 25.00 

5 P.C. Chanerjee Memorial Eye Hospital, Dharma Nagar, North TrIpurIi 25:00 

Total 100.00 

Grand Total 310.27 

DIrect funding to a PanchapI by U.K. (d) If so, the outcome thereof; and 

1698.SHRI KlNJARAPU YERRANNAlOU : Will the 

Minister of PANCHAYATI RAJ be pleased to state : 
(e) the concrate stapa .." by the GcMmvnenI In 

this regard? 

(a) whether the. Government of BrItaIn has provided 

direct grants to a Panchayat in Tamil Nadu; 

(b) if so, the delails thereof and the reaction of the 

Government thereto; 

(e) whether the Government has examined the 
adverse implications of a foreign Government directly 

extending financial I188ietance to a Panchayal In the 
country; 

THE MINISTER OF PANCHAYATI RAJ, ~Nl8TER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR A1YAR) : (a) and (b) AccordIng to 

information racaIved from the Stele Government end the 
MIniatry of Finance, to the best of their knowledge no 
Panchayat In Tamil Nadu hu directly reoeIved any granla 
from the U.K. GoYemment. 

(c) 10 (e) Do not arile. 
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(Translation] 

Improvements In the Working of 

Pauport Otncea 

1699.DR. DHIRENDRA AGARWAL: 

SHRI HARIKEWAl PRASAD: 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(8) '. whether National Institute of Smar:tGGvemment, 

Hyderabad.has submitted {completed) ita report (study) for 

bringing jmprovements in the wortdng of passport offices 
in the country; 

(b) if so, the reforms suggested by the Institute; 

(c) whether the Govemment has accepted the 

reforms suggested by the Institute; 

(d) if not, the reasons therefor; and 

(e) the timeframe that had been fixed for implemen-

tation of the reforms suggested by the Institute? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes. 

(b) to (d) The Govemment had entrusted the National 

Institute of Smart Govemment (NISG), Hyderabad, with the 

task of undertaking a time-bound study on the passport 

issuance system, including its IT aspects with the 

objective to deliver passport related seryices to tha citizens 

in a timely, transparent, more accessible, reliable manner. 

NISG has submitted its report, which has been accepted 

by the Govemment, and it has been decided to launch 

·Passport Seva Project". 

The project is expected to result in the issue of 

passports witnm 3 days and in cases, which require police 

verification, within 3 days after the completion of the 

verification process. Tatkal passports are expected to be 

issued the same day. The proposal is to have 68 Passport 

Facilitation Centres all over the country where the non-

sovereign functions. involved in the passport issuance 

process, such as initial 8CNtiny of the application forma. 
acceptance. of fee, scanning of the documents, laking 
photos, etc. will be done by the II8nriOe provider to be 

selected through an open bidding process. The Govem-

ment staff at the Passport Facilitation Centres will verify 

the documents and decide on granting' of passport. The 

other activities such as printing and disPatchwtll also be 

done by the Govemment staff. Pollee verification wiU be 

expedited through electronic linkage of the Passport 

Facilitation Centres with the police authorities in State 

Capitals. 

(e) The Government have fixed a ti~frame of 19 

months for implementation of the 'Passport seve Projecf. 

[English] 

New ColI. DlattIbution Policy 

1700.SHRI JASUBHAI DHANABHAI BARAD : 
SHRI J.M. AARON RASHID : 

DR. RAJESH MlSHRA : 
SHRIRAVt PRAKASH VERMA : 
SHRI ADHALAAO PATll SHIVAJIRAO : 

Will the PRIME MINISTER be pleased ·to. state 

(a) whether the Union Government prOposes to 

announce a new coat distribution policy as reported in the 

'Hindu' dated October 20,2007; 

(b) If so, the objectives and salient features of the 

new policy; 

(c) the extent to whiCh the· new policy will help 

meeting the growing demand of various other sectors; 

(d) the time by Which the new coal distribution policy 

is likely to be operational; 

(e) whether the new policy will have any adverse 

impact on any sectors; and 

(f) if so, the detaHs thereof, sector-wise? 

THE MINISTER OF STATE IN THE MINISiRY OF COAL 

(DR. DASARI NARAYAN RAO) : (a> and (b) Yes, Sir. The 
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New Coal ·oistribution Policy has been announced by the 

Government on 16th October, 2007. The salient features 

of the new policy are given below:-

(i) The existing classification of consumers Into 
Core and Non-core has been reviewed and it 
has now been decided to dispense with the 

same. Instead. each sector/consumers would 
be treated on merit keeping in view, inter-alia, 

the regulatory provisions applicable thereto and 
other relevant factors. 

(ii) Requirements of defence sector and Railways 

will be met in full at notified price .• as at present. 

(iii) While 100% of the quantity as per the normative 

requirement of the Power Utilities including - . .. ' - . 
Independent Power Producers (IPPs)/ Captive 

Power Plants ( . CPPs) and Fertilizer Sector 

consumers would be considered for. supply of 

coal. through Fuel Supply Agreement (FSA) by 

Coal India Limited (GIL), 75% of the quantity as 

per· ·the normative requirement of the Other 

consumers/actual users would be considered 

for suppiy of coal through FSA at fixed prices to 

be declared/notified by CIL. 

(iv) Enhancement of present cap of 500 tonnes per 
annum to 4200 tonnes per annum for the small 

and medium sector .consumers. The earmarked 
1 .' I " 

quantity would be distributed through State 

Government agencies, Central Government 

agencies or industry associations as notified by 

the State Governments. The quantity earmarked 

for distribution to these agencies would also be 

increased to 6 million t9nnes annually, to start 
with. 

(v) The linkage syste..:0 will be replaced with a more 

transparent bilateral commercial arrangement 
o.f. enforceabl~ . Fuel Supply Agreement FSAs. 

(vi) The Letter of : As~urance (LoA) to be issued to 
new consumers now. pursuant to the .new policy 

will have a validity of 24 months for consumerSJ 

applicants of Power Utilities, CPPs and IPPs 

and 12 months for other consumers instead of 

30 months as earlier. The allottee of LoA would 

be required to fulfill certain stipulated conditions 

and meet the milestones within this period and 

there upon approach coal companies for 

entering into FSA. 

(vii) E-auction scheme for distribution ·of coat to be 

introduced to provide access to such consum-

ers, who are unable to source coal through 

available institutional mechanisms, 

(viii) CIL would undertake verification of such con-

sumers of erstwhile non-core sector consum-

ers, in a time bound manner, either directly or 

through an agency, so as to check the veracity 

of their claim of being bonafide consumers of 

coal and thereafter act accordingly. 

(c) The New Distribution Policy envisages an 

efficient and fair distribution of coal resources among 

various consumers of economy. Therefore, to that extant 

it would address the issues concerning demand for 

coal. 

(d) The New Coal Distribution Policy provides for a 

time frame of two months to one year for implementation 

of various provisions of the policy. 

(e) and (f) There is no such adverse report received 

from any ·sector on introduction of the New coal 

Distribution Policy. The new policy is not likely to have any 

adverse impact on any sector. 

Utlllsatlon of Funds by the Panchayats 

1701.SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI RAVI PRAKASH VERMA: 

SHRI MUNSHI RAM : 

Will the Minister of PANCHAYATI RAJ be pleased to 

state : 
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(a) whether some Panchayats in the country have 

expressed their inability to utilize funds earmarked for 

them due to non-availability of district plans; 

(b) if so, the details thereof; 

(c) whether the Union Government has issued any 

instructions to the Panchayats In this regard; 

(d) if so, the details thereof; and 

(e) the mechanism developed within the Panchayati 

Raj Institutions to prepare district plans and to monitor the 

works executed by Gram Panchayats. 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) to (d) The basic constitutional , 

objective of empowerment of Panchayati Raj Institutions 

(PAis) is to enable them to function as institutions of self 

Government. Preparation of plans for economic develop-

ment and social justice and impl~mentation of schemes 

entrusted to PAis is written into the Constitution. Utilization 

of funds by Panchayats at present depends on the role 

given to them in the Centrally Sponsored Schemes and 

the schemes along with the funds devolved to them by 

the State Government. District Planning is the process of 

preparing an integrated plan for the local Government 

sector in a district taking into account the resources 

(natural. human and financial) available and covering the 

sectoral activities and schemes assigned to the district 

level and below and those implemented through local 

Governments in a State. 

Planning Commission has Issued guidelines to State 

Governments on 25th August 2006 on the preparation of 

district plans in a participatory manner by the Uiree tiers 

of the Panchayats and their consolidation by District 

Planning Committees set up in accordance with Article 

243 ZD of the Constitution. Such a plan would be holistic, 

participatory and efficient in execution. 

(e) Art1clo 243 ZD (3)(d) of the Constitution makes 

provision for the District Planning Committee to consult 

such instilutlons and organisations as the Government 

may specify in preparing the draft development plan. MoPR 

has released Rs. 10 lakh per district in the 250 districts 

covered undor Backward Regions Grant Fund (BRGF) 

programme to enable the districts to access professional 

support In the preparation of their Annual Plans 2008-09 

and 5-year perspective plans for the 11th Plan period. 

Safety Arrangements In Coal Mines 

1702.PROF. MAHADEORAO SHIWANKAR : 

PROF. M. RAMADASS: 

Will the PRIME MINISTER be pleased to state 

(a) the funds allocated for undertaking safety 

arrangements in coal mine during each of the last three 

years, company-wise; 

(b) the funds utilised so far in each State, company· 

wise; and 

(c) the details of programmes undertaken for the 

purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. DASARI NARAYAN RAO) : (a) and (b) The details of 

funds allocated and utilized m coal mines during each ot 

the last three years from 2004-05 to 2006-07, company-

wise with States where coal companies are being 

operated are given in the enclosed Statement. 

(c) The following programmes have been under-

taken for the purpose: 

1. 

2. 

3. 

4. 

Procurement of Gas Chromatograph equip· 

men!. 

Procurement of Multi-gas Detectors. 

Man-Riding System for mines having long and 

arduous travelling road. 

Mechanized . Roof Drilling Machines tor roof 
bolting. 
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5. Environmental Tele-Momtoring Systems (ETMS) 

6. Chemical 02 type self-contained seIf-rescuers 
(SCSR) 

7. ProcurerTl4Hlt of safety and. rescue related 
equipments. 

8. Subsidence management bY' filRng cracks with 

earth. including, t~~ .. cutting. , .' 

9. Di'fersion Qf nallahs over .and in the vicinity of ., . 
depillaring panels. 

10. ProviQing embankments ~ naJlahslrivers 

where HFl is close to mine entries and 

operational area. 

Company Name of State 

where company 

is operated 

ECl 

BCCL 

CCl 

NCl 

WCL 

SECL 

2 

West Bengal 

Jhartdland 

Jharkhand 

West Bengal 

Madhya Pradesh 
Uttar Pradesh 

Maharashtra 

Madhya Pradesh 

ChhaUisgarh 

Madhya Pradesh 

2004-05 

Funds 
aUocated 

3 

12974.00 

14283.87 

2252.21 

4960.00 

6950.00 

10025.75 

Funds 
utilised 

4 

9241.43 

13417.6J 

2161.5) 

4102.9 ' 

6798.67 

10020.45 

11. strata management with roof bolting including 

provlaJon of roof bolters. 

12. Re-organization of ventilation after conducting 

detailed surveys In some cases with experts 

from ~tions of repute. 

13. Making basket loading free mines. 

14. Conducting de-pillaiing operations in conJunc-

tion with sand stowing. 

lS.' Ufting of loose' coal to prevent fires In 
underground mines. 

16. Sectionalisation of old working and continuous 

monitoring. 

(As. in lakha) 

Year 

2005-06 2006-07 

Funds Funds Funds Funds 

aUocated utilised aJIocated utilised 

5 6 7 8 

125S8.00 10001.00 13055.55 10281.96 

16017.43 15539.20 22549.17 19685.39 

2~.91 2461.00 2407.97 2562.70 

4998.00 4113.00 4108.20 3718.13 

7474.80 7197.Q9 7475.76 7172.16 

10799.45 10799.45 11311.00 9558.00 
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2 3 ., .. 4 

MCl . Orissa .5054.48 4695.66 

, NEe A$sam 274.00 244,10 

Cil (Overall) 56774.31 50682.59 

SCCl Andhra . Pradesh' 23760.00 25215.00 

SIcnN Progress of Infranucture projects 

1703.SHRI BRAJAKISHORE TRIPATHV : Will the 
PRIME MINISTER be pleased to state : 

(a) whether there has been slow progress of the 

infrastructure projects in various sectors such as power', 
road. port, telecom and railway in the country; 

(b) H so, whether the Committee on Infrastructure 

has reviewed these projects; 

(e) H so. the details thereof. project-wise; 

(d) the reasons responsible for slow progress in 

each of such projects; and 

(e) the action taken by the Government to expedite 

lor timely completion of each of these projects? 

THE MINISTER OF STATE IN THE MINISTRV OF 

PLANNING (SHRI M. V. RAJASEKHARAN) : (a) Power : 
During the Tenth Plan 21080.24 MW additional generation 

was added as against target of 41109.84 MW. The b'kely 

expenditure of the central power sector during the Tenth 

Plan is As. 90677.85 crores as against an outlay of 

Rs. 117050.64 crores. 

RaHway. : The Railways has sean a remarkable tum 

• around in the Tenth Plan. The originating freight traffic 

during the terminal year of the Tenth Plan has been Rs. 

728.4 million tonnes as against target of 624 million 

tonnes. Similarly, the originating passenger traffic for the 

terminal year of the Tenth Plan has been 6352.07 million 

as against target of 5686 million. 

5 6 7 8 

5293.00 4200.96 5668.39 4106.25 

404.00 288.50 ' 653.13 601.93 

60058.59 546QO.20 67211.17 57686.52 

27936.00 29042.00 34064.00 30570.00 

Roads : The expenditure of the central sector has 

been Re. 48~93:95 c~res as against 10th Plan outlay of 
As. 59490.00 crores. 

Ports : The 13 major ports handled 463.80 million 

tonas cargo In 2006-07 as against 10th Plan projected traffic 

of 415.00 rmllion tonnes. The expend'rture of the central port 

sector during the Tenth Plan has been Rs. 2891.45 crores 

as against an outlay of Rs. 5418.29 crores. 

Telecom: The teledensity target of the 10th Plan was 

exceeded by 149%. 

(b) to (e) The Committee on Infrastructure regularly 

reviews progress of key infrastructure projects to ensure 

that established targets are realized. The Empowered 

Sub-Committee of the Col also regularly reviews the 

progress of various infrastructure sectors. 

The Eleventh Plan. under fo~lation, outlines a 
comprehensive programme for development of infrastruc-

ture. The total investment needed in infrastructure defined 

to include power. roads. railways. ports, airports. telecom-
munications, irrigation. drinking water and sanitation and 

storage will have to increase from an estimated 5% of 

GDP in 2006-07 to almost 9% by the terminal year of the 

~eventh Plan. 

ffranslationj 

NatIonal HIghwIIys during 11th Flve-Vea, Plan 

1704.SHRI MAHAVIR BHAGORA: 

SHRI BALASHOWRV VALLABHANENI : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAVS be pleased to state : 
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(a) whether the details of constructionlupgradation 

of National Highways in the country during the 11 th FIve 
Vear Plan; 

(b) if so. the details thereof; 

(e) the target fixed for developmentlupgradatlon of 

National Highways during 11 th Plan . Including the target 

ftxed for the current year. aeparately; 

(d) the target achieved 80 far; and 

(e) the details of National Highways converted! 

proposed to be converted Into eight-lane. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to (d) The 11th Five Vear Plan has 
not been finalized. Targets and achievements in raspect 
of upgradatlon of National Highways for the year 2007-08 

Is given In the enclosed Statement-f. 

(e) The details· of National Highways converted! 

proposed to be converted into 8 lanes by the Government 

are given in the encIo8ed Statement-II. 

Scheme-wise Physical flltget IIItd achievenJflnt during the CUl18nt year 2007-08 

SI. 

No. 

Scheme 

(i) Improvement of low grade section (kms) 

(ii) Widening to four lanes (Kms) 

(iiil Strengthening of existing weak pavement (Kms) 

(IV) Widening to two lanes (Kms) 

(V) Improvement of riding quality proramme (IRaP) (Kms) 

(vi) Construction of 8ypa88 (Nos:) 

(vii) Construction of Missing link (Kms.) 

(Viii) Rehabilitation/Construction of Bridges (Nos.) 

SIII"""nt." 

2007-08 
Target 

25.00 

2919.00 

577.00 

919.00 

1602.00 

3 

22.00 

24 

Achievement 

(upto 30.9.2007) 

13.13 

702.00 

346.10 

406.53 

573.96 

2 

10.00 

21 

Details of National Highw.ys COIMHfetJ/pfopo to be converted into 8-lane by the Govemment 

S. 
No. 

Slate 

2 

Delhi/Haryana 

Section 

3 

I;>eIhi-Gurgaon(Accesa controlled 816 lane) 

NH No. 

4 

8 

Length of 8 lane 

(in Km.) 

5 

22.33 
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2 3 4 5 

2 Delhi 8 laning of Haryana-Delhl Border to Mukarba Chowk 12.9 

Mukarba Chowk to Mall Road 

Delhi to Uttar Pradesh Border 

Delhi to Haryana Border 

[English] 

Uranium Found In Llldakh 

1705.SHRI SUGRIB SINGH : Will the PRIME MINIS-

TER be pleased to state : 

(al whether scientists have found Uranium in 

exceptionally high concentration in Ladakh region of 

Jammu and Kashmir; 

(b) if so. the details In this regard: 

(c) whether samples of rock has been analyzed to 

find out the Uranium content; 

(d) if so. the outcome thereof; and 

(e) the steps taken by the Govemment for explora-

tion of such reserves? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) to (d) The 

scientists of the AtomiC Minerals Directorate for Exploration 

and Research (AMD), a constituent unit of the Department 

of Atomic Energy, have participated for 3 years during 

1973-75 In Puga-Chumathang multi-purpose multi-disci-

plinary project of the Geological Survey 01 India (GSI), 

Ladakh area. Detailed investigations have been carried 

out near Chumalhang area. AMD has reported low grade 

uranium mineralizallon in association with fluorite miner-

alizallon in a shear zone from Chumathang area. Grab 

samples (whole rock) have been analyzed and found to 

contain up to 0.021% U30 •. 

8.5 

24 8.4 

10 5.2 

(e) In view of no signifICant uranium mineralization, 

there is no plan for further . exploration. 

Impact of Tribal Act on Wildlife 

1706.SHRI BALASHOWRY VALlABHANENI : Will the 

PRIME MINISTE~ be pleased to state: 

(a) whether the National Board of Wild/ife has 

decided to set up a sub-committee to look into the adverse 

impact of the Tribal Act passed recently; and 

(b) if so, by when the sub-committee is likely to 

submit its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S .. REGUPATHY) : 

(a) No, Sir. 

(b) Does not arise. 

Fund for o.v.topment of Auam lledlcal College 

1707.SHRl SARBANANDA SONOWAL : Win the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 

state : 

(a) whether the. Union Government hes allocated 

special fund for the Assam Medical College in Dibrugartl 

for its development to a centre of excellence to reach the 

level 01 AIIMS; 

(b) il so, the details thereof; 

(e) whether the Institution 1881i11 facing problems 

due to non-fulfilment of Mel guidelines; arid 
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(d) if so, the details thefeof? 

THE MINISTER OF HEALTH AND FAMILY WELFA~ 

(DR. ANBUMANI RAMADOSS) : (a) and (b) No, Sir. 

(e) and (d) MedIcal Council of India conducted 

inspection of the Assam MecficaI College on 25th and 26th 

September, 2006 for continuance of recognition of MBBS 

~ree granted by Dibrugarh University in respect of 

students being trained at Assam Medical College and 

noted certein defic;iendea In the college. Further action will 
be taken as per the provisions of IMC Act, 1956 only after 

receipt of compliance report from the college through State 
Govemment. 

eenr..nc. on 'PIeprocIuctIve s.xu.1 
HuIth end 'Nghts' 

1708,SHAIIOBAL AHMED SARADGI : Will the t.tnister 

of HEALTH AND FAMILY WELFARE be pteaaed to alate : 

(a) whether the Fourth Asia-Pacific Conference on 

Reproductive Sexual, Health and RIghts was held recently 

in Hyderabad; 

(b) ilso, the isaueedisclissed and the main 

decisionsarriYed at In the Conference; 

(e) whether the Union Government Is considering to 

Implement the suggestions made in the Conference; and 

(d) if so; the deIaiI8 in this ragard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) Yea, Sir. 

(b) The main theme of the conference was 

Exploring New Frontiers in Sexual _: Reproductive 

Health and AiQhtS., The major areas discussed ware: 

1 . ExplOring and empowering the sexual and 
Reproductive Health and Rights moment. 

2. Moving beyond Tokenism - Enabling and 

r~izing young peoples potentIaJ In Improving 

sexual and Reproductive Health 
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3. Equ81islng Sexual Relationship; Gender, Sexu-

ality and Sexual Diversity. 

4. Responding to Emerging Issues in Sexual and 

Reproductive Health Services. 

5. Addressing Unmet. Need for Sexual and Repro-

ductive Health Services. 

6. Making pregnancy safe and wanted: A non-

negotiable Entitlement for Women. 

(e) So far, the Govemment has not received any 

report of the conference. 

(d) Does not arise. 

Lou of Fo"" cover due to SettIng 
Up of SEZS 

1709.SHR. RAYAPATI SAMBASIVA RAO :WiR the 

PRIME MINISTER be pleased to state : 

(a) whether there has been any loss of 'forest cover 

as a result of setting up of Special Economic Zones 

(SEZs) m various States including Gujarat; 

(b) if so, the details thereof; and 

(e) the action takenlproposed to be taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 

(a) to (c) No assessment is made by this Ministry about 
the loss of forest cover as a result of setting up of Special 

Eoonomic Zones (SEZs). There Is no such data available 

for any State including Gujarat. 

Non - utilization 01 Senc:tloned 

Development Puncta 

1710.DR. ARUN KUMAR SARMA: WiD the Minister of 

. DEVELOPMENT OF ,NORTH EASTERN REGION be 

pleased to state ; 

(a) whether As. 356 crore aanctloned under varioU8 

developments schemes of MInistry of Development for 
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North East Region is not being utilised by State 

:Govemment of Assam. as reported 10 the Regional 

Asaameae dally News- 'Asorniya Pratldin' dated October 

29, 2007; 

(b) If so, the details thereqf; and 

(C)' the action taken by the Unlon Govemment in this 

regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND' SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

M!\NI SHANKAR AIYAR) ; (a) and (b) The Ministry of 

Development of North Eastem Region (DoNER) have 

released Rs. 1304.84 crore under the scheme of Non 

Lapsable Central Pool of Resources (NLCPR) to the State 

Govemment of Assam as on 31.1 O.2007~ Utilisation 

Certificates (UCs) have 'so far been received for As. 
948.93 crore. Rs. 355.91 crore is the balance with the 

State G~vemment for submission of pending UCs. The 

Government of Assam have informed the Ministry that of 

this, amount, As. 225.57 crore have been reIeaaed for 

works already executed and a balance about As. ,130.35 

crore is with the State Govemment for release to the 

implementing agencies. 

(C) The sanction of new projects and release of 

funds against various projects by the· Govemment of India 

under NLCPR and submission of UCs by the Govem-

~nts ,of the North Eastem States, including Assam, Is 

a continuous process. The Ministry of DoNER have been 
regularly pursuing progress of implementation of projects 

with the State Govemments through quarterly progress 

reports, regular review meetings, video conferences, 

follow up letters at all levels including Minister DoNER and 
project .ite visits by the offlC8fS of the Ministry. 

Ute Expectancy 

1711. SHRI M. SREENIVASULU REDDY : WUI 'the 

Minister of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) the life expectancy rate in India vis-a-vis other 

countries; and 

(b) the measures taken to improve the life expect-

ancy in the country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) The Life Expectancy 

Rate of India and selected countries is given in the 

enclosed Statement. 

(b) The Govemment has initiated comprehensive 

health sector reforms to Improve Primary Health care 

system and provide medical facilities to citizens in rural 

areas. The National Rural Health Mission (NRHM) Is the 

main vehicle for these reforms and is a flag ship 

programme of the Govemment. It is being operationaljzed 

throughout the country, with special focus on 18 States 

which includes 8 Empowered Action Group States (Bihar, 

Jharkhand, Madhya Pradesh, Chhattlsgarh, Uttar Pradesh, 

Uttaranchal, Orissa and Rajasthan), 8 North-East Slates, 

Himachal Pradesh and Jammu and Kashmir. The main 

aim of NRHM Is to provide accessible, affordable, 

accountable, effective and reliable primary health care 

facJrdies, especiaDy, to the poor and vulnerable sections 

of the population. NRHM seeks to strengthen the Public 

, Health delivery system at all levels. The interventions! 

initiatives launched under the NRHM aim to reduce 

mortality and morbidity so that the life expectancy of the 

people improve. 

Life Expectancy for selected countries 

81. Country ute Expectancy 

No. Male Female 

2 3 4 

China 70.7 74.4 

2 Japan 79.1 86.3 

3 Korea 74.4 81.8 
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2 3 4 (a) whether some foreign countries have estab-

lished Ayurveda UniversHies and about to get patent rights 

4. Indonesia 66.7 70.2 over traditional Indian System of Therapeutic practices; 

5. Malaysia 71.8 76.4 

6. Myanmar 58.7 64.6 

7. Philippines 69.3 73.7 

8. Singapore 77.5 81.2 

9. Thailand 68.2 74.8 

10. VIetnam 69.8 73.7 

11. Afganistan 47.2 47.7 

12. Bangladesh 63.7 65.6 

13. Bhutan 63.5 66.0 

14. India 2 62.1 63.7 

15. Iran 70.0 73.3 

16. Nepal 62.8 63.9 

17. Pakistan 64.4 64.7 

18. Sri Lanka 72.4 77.7 

19. Australia 78.4 83.4 

20. More Developed Regions 72.5 79.8 

21. Less Developed Regions 62.7 66.2 

World '64.2 68.6 

Source:- (1) State of Wortd Population 2007 UNFPA 

Publication 

(2) SRS Based abridged life Table 2000-2004 

Plltent for TradWonallndian System of 

TherapeuticPracticu 

1712. SHRI VARKALA RADHAKRISHNAN: Will the 

MInister of HEALTH AND FAMILY WELFARE be pleased to 

slate: 

(b) If so, the details thereof; 

(c) whether the Govemment proposes to have any 

institutional arrangements to standardize Ayurvedic treat· 

ment and to scientifically establish the efficacy of the 

medicines and practices in Ayurveda; 

(d) if so, the details thereof; 

(8) whether the Government has received any 

proposal for establishment of the Intemational Institute 01 

Ayurveda at Thiruvananthapuram; and 

(I) if so, the details thereof and the adion taken by 

the Govemment thereon? 

THE MiNISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) and (b) There are some 

NGOs in some foreign countrtes engaged in actMtles 

relating to teaching of Ayurveda and running of Ayurveda and 

Panchkarma cenlres. Department of AYUSH also deputes 

Ayurvedlc experts to conduct orientation courses in Ayurveda 

in medical colleges and undertakes other IEC adivities for 

popularizing Ayurveda in other countries. An International 

Ayurveda Conference was held in Budapest, Hungary in 

collaboration with Indian Embassy and a local NGO in 

September, 2007. Firsllntemational Conclave of Traditional 

Medicine was held by Department of AYUSH in November. 

2006 at New De1hi and an International Meet of Traditional 

Medicine Regulators and Industry was held at New DeIhl 
on the sidelines of AROGYA·2007 in October, 2007. Patents 

cannot be legally granted on Traditional Indian Systems of 

medicine which are 'Prior Art'. Department of A YUSH in 

collaboration with Council for Scientific and Industrial 

Research have created a Traditional KnoWledge Digital 

Library in five International languages on the basis of 

claSSical texts 10 prevent misappropriation of Traditional 

Indian Medicinal knowledge. 

(c) and (d) Ayurveda is a holistic health care system 

comprising of preventive, promotive and curative treatment 
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protocols which may vary from individual based on the 

Prakruti of the individual. However, Govemment of India 

have established Central Council for Research in Ayurveda 

and Siddha for standardization and scientific validation of 

various Ayurvedic medicines and drugless therapies like 

Panchkarma and Ksharsutra. Scientific validation of 8 

most widely used herbo mineral preparations and 

development of R and D based drugs based on classical 

texts has also been undertaken under the Golden Triangle 

Partnership initiative launched by Department of AVUSH in 

collaboration with Council for Scientific and Industrial 

Research and the Indian Council of Medical Research. In 

addition. Extra Mural Research projects are also given to 

reputed researchers and institutions for standardization 

and scientific validation of traditional medicines and 

drug less therapies. 

(e) and (f) A proposal fOf setting up an international 

Institute of Ayurvedic Medical Sciences in Thiruvanantha-

puram. Kerala at a total cost of Rs. 101.60 crores was 

received from the Govemment of Kerala in 2004. 

Govemment of Kerala was informed that the Department 

of AVUSH did not have any scheme under which financial 

support could be extended to the proposed project. 

However. financial assistance has been provided to 

Govemment Ayurveda College. Thiruvananthapuram under 

the scheme of Development of Institutions in the 10th 

Plan. The State Govemment can obtain assistance in the 

11 th Plan also for upgradation of this college as a Centre 

of Excellence in Ayurvecla. 

Fund. Dlaburaed by NEDFC 

1713.SHRI KIREN RIJIJU ; Will the Minister of 

DEVELOPMENT OF NORTH EASTERN REGION be 

pleased to state : 

(a) the total amount of fund disbursed by North East 

Development Finance Corporation (NEDFC) during the 

last three years, State - wise; 

(b) whether the NEDFC is operating in few areas 

of North - Eastem, States; 

(c) if so, the reasons therefor; 

(d) the details of financial disbursement to each 

Slate of North East by NEDFC; 

(e) the priority sectors given by NEDFC alongwith 

the reasons therefor; and 

(f) the details of financial help rendered by NEDFC 

to each sector, sector - wise during the last three years? 

THE MINISTER OF PANCHAVATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) The State - wise disbursement 

of funds by the North Eastem Development Finance 

Corporation Ltd (NEDFC) during the last three years is as 

follows; 

(Rs. in lakh) 

State 2004-05 2005-06 2006-07 

Arunachal 778 610 725 

Assam 2285 5342 6680 

Manipur 105 50 69 

Meghalaya 1542 3199 1321 

Mizoram 85 70 115 

Nagaland 152 32 105 

Sikkim 88 128 354 

Tripura 200 1000 55 

Total 5235 104:31 9424 

(b) and (C) NEDFC operates in all States of the North-

East including Sikkim. Though NEDFC makes efforts to 

achieve balanced deployment of credit in all the eight 

States. however, on aCcount of inadequate entrepreneur-

ship in some States, uneven development of infrastructure 

and industrial growth within the region, and remoteness, 
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the capacity for ab~ of credit is differeot in different 

States. 

(d) The details of financial diaburaements by 

NEDFC to each State of the North East are available on 
their web-site www.nedfl.com under the head "State-wise 

sanctions and disbursements". 

(e) NEOFi has not prioritized any sector for financial 

AgO and Allied 

industries 

Micro Finance 

Misoellaneous· 

2 

99 

93 

682 

3 4. 5 

51 4.38 588 

313 303 709 

1546 4085 6313 

assistance. It has extended credit to viable projects in the Total 8932 13132 13871 35935 

following sectors: industrial projects, infrast~re. equip-

~t 1easin9fflnanci. tourism, medical and aromatic 
plants, agriculture and allied activities, bamboo process-

ing, Information Technology - Enabled Services (lTES). 

commercial complexes, micro enterprises etc. 

(f) The sector - wise sanction of projects by NEDFC 
in the last three years is given in the following table: 

Sector - wise sanctions in last 3 yeBIS 

As. in lac 

Sector 2004-05 2005-06 2006-07 Total 

2 3 4 5 

Basic Metal 1429 2608 2368 6405 

Cement 0 2309 3000 5309 

Food Products 518 400 202 1120 

Services 612 812 1203 2627 

Infrastructure 3332 2134 1899 7365 

Chemical Products 1534 2504 0 4038 

Textiles 86 32 133 251 

Information Technology 96 2 6 104 

Paper Products 265 0 234 499 

Plastic and Plastic 186 421 0 607 
Products 

·Miscellaneous sector includes pharmaceutical. stone 

crusher, brick and construction materiaJs, trading and 
retail activities. electronic equiprllent$, .~ procesa-
ing, handicraft, essential oil and other miscellaneous 

micro Industries. 

Functioning of ........ CentNa 

1714.SHAI P. MOHAN: Will the Ministei' of HEALTH 

AND FAMILY WELFARE be pleased to state : 

(a) the number of Rural Health Centres (AHCs) 

functioning with a qualified Medical Ofllcer. State-WIS8; 

(b) the number of AHCs defunct, State-wlse; 

(c) the reasons therefore; 

,d) whether the Govemment has any plan to 
rejuvenate the defunct AHCs; and 

(e) if so, the details of action taken in this regard? 

THE MINISTEA OF HEALTH AND FAMilY WElfARE 

(DR. ANBUMANI RAMADOSS) : (al to (c) There are 22669 

Primary Health Centres (PHCs) functioning in the country 

on the basis of reports submitted by the States as on 

March. 2006. Out of these 16113 PHCs 8f'8 functioning 

with at least one doctor as reported by the States. The 

State of Jhar1<hand, Tamil Nadu and Uttar Pradesh have 

not reported the status of PHCs functioning with doctors. 

Although the number of doctors sanctioned in PHCs are 

more than requirement (26229 against requirement of 

22669). 1314 PHCs a~ reported to be without a doctor (as 

on March, 2(06) because of mis-disttlbution. poor transfer 
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policy of the State Govemment, lack of basic amenities and contractual basis. Untied fund of Rs. 25,000, Maintenance 

incentive for working in rural/difficult areas. The State-wise grant of Rs. SO,OOO and grant of Rs. one lakh to Rogi 

positiOn is given in the enclosed Statement. Kalyan Samiti of PHC is given to every PHC. under NRHM. 
State/UT Govemments have to incorporate the requirement 

(d) and (e) TM National Rural Health Mission (NRHM) of funds for PHCs in their Annual Programme Implemen-

envisages support to PHCs by provision of one doctor tation Plans (PIPs). Under NR~M, StatesIUTs have 

including AYUSH practioners and 3 staff nurse to make appointed 6807 doclorslsp8aalists, 36312 AUXJ,.llary NUrse 

PHCs 24 x 7 functional. NRHM also envisages support Midwife/Staff Nurses and have made 9395 PHCs 24 x 7 

for upgradation, drugs, equipment and' manpower on functional upto October, 2007. 

Smw".."t 

Number of PHCs with Doctors and without Doctor 

S. StateIUT Total PHCa 
No. functioning 

2 3 

1. Andhra Pradesh 1570 

2. Arunachal Pradesh 85 

3. Assam 610 

4. Bihar 1641 

5. Chhattisgarh 518 

6. Goa 19 

7.. Gujarat 1072 

8. Haryana 408 

9. Himachal Pradesh 439 

10. Jammu and Kashmir 374 

11. Jharkhand 330 

12 Kamstsks 1679 

1 3 Kerals 909 

14 Madhya Pradesh 1192 

with 4+ 
doctors 

4 

o 

o 

26 

141 

o 

13 

o 

o 

o 

o 

NA 

o 

28 

o 

Number of PHCs functioning 

with 3 
doctors 

5 

71 

o 

80 

137 

o 

o 

o 

100 

4 

26 

NA 

34 

201 

o 

with 2 

doctors 

6 

221 

o 

314 

317 

518 

o 

o 

254 

51 

308 

NA 

197 

70 

86 

with 1 
doctor 

7 

983 

78 

190 

, 925 

o 

6 

907 

54 

373 

o 

NA 

1448 

591 

839 

(As on March, 20(6). 

without 

doctOr 

8 

'295 

o 

o 

121 

o 

o 

165 

o 

11 

o 

NA 

o 

19 

253 

with lady 
doctor 

9 

644 

o 

NA 

74 

80 

12 

o 

112 

67 

308 

NA 

360 

392 

22 



255 Writt8f"l AnswslS NOVEMBER 28. 2007' to· QuestIons 256 

2 3 2 3 

17. Pune 133 43. Ahemdabad 96 

18. Agra 133 44. Nagda 91 

19. Jodhpur 130 45. Mumbai 86 

20. Sural 121 46. Jabalpur '82 

21. Ankaleshwar 121 47. Hyderabad 81 

22. Dehradun 121 48. Vijayawada 81 

23. Jaipur 118 49. Kumool 80 

24. Kota 116 SO. Parwanoo 76 

25. Vadodara 114 51. Cuttack 75 

26. Palna 113 52. Durgapur 75 

27. Solapur 111 53. Bhubaneshwar 74 

28. Howrah 111 54. Dimapur 73 

29. Vap, 110 55. Tutlcorin 72 

30. Dhanbad 109 56. Nagpur 70 

31. Indore 109 57. Aurangabad 70 

32. Chandrapur 106 58. Nashik 69 

33. Guwahati 105 
59, Angul 69 

34. Bhilai 104 
60. Trivendrum 68 

35. Jamnagar 
61. 'Hubli-Dharwad 67 101 
62. Hassan 63 

36. Rourkela 101 
63. Udaipur 63 

37. Damtal 100 
64. Shimla 62 

38. Varanasi 100 
65. Rajkol 61 

39. Koikata 100 
66. Rayagada 60 

40. Visakhapatnam 99 
67. Berhampur 60 

41. Korba 98 

42. Chandigarh 96 Note: The data of Jharia is of indUItIIeI area and data 
01 Taj (Agra) is of sensitive area. 
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(English] 

Prtv_ mstltUt .. for Marine Englneertng 

1716.SHRI FRANCIS FANTHOME: Will the Minister 

of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether ,thera is any policy or guideline 

regarding coaching by private agencies for marine 

engineerin,9 courses approv9d by the International Mari-
time . Organisation; 

(b) if so, whether the coaching by private agencies 

f8quires any prior permission or approval of DG Shipping; 

(c) if so. the details thereof; 

(d) whether any complaint has been' received 

against any agenCies In this regard; and 

(e) U so, the details thereof and the action taken in 

this regard? 

,THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : ,(a) to (c) The 

Qirectorate Gene~1 of Shipping does not grant approval 

for conducting coaching classes by private agencies and 

no guidelines have been issued by Directorate General 

of Shipping as such. However, the Directorate General of 

Shipping grants approval for various marine training 

oourses. IMO issues Model Courses and guidelines for 

various Maritime Training Courses which aregenenilty 

followed by the Directorate Genetsl of Shipping: There are 

23 private training I~tutes which are conducting 

Marine Engineering CoUrses out of about 130 training 

institutes conducting variotis' types of' Maritime Training 

Courses, 

(d) and (e) No complaint,S has been received in the 

matter of conduct of coaching classes by private agencies. 

Ban on Life Savin.9 Drugs 

"1717.SHRI PRAnK'p. PATIL': Wililhe Minister of 

HEALTH AND FAMILY WELFAFlE be pleased to slate: 

,(a) whether the' Government has imposed ban on 

, the be of fife saving' drugs produQed by the ,Ayu~. 

Yoga, Naturopathy, Unani, Siddha and Homoeopathy; aQd 

(b) if lOr Ihe details thereof and the reasons 

therefor? 

THE MINISTER OF HEALTH AND FAMILy.wELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b). No. Sir., The 

Govemment has not banned, use of any life saving 

Ayurveda, Siddha. Unaniand Homoepathy drug. Hon'b18 

Supreme Court upheld the validilyofRule 2 (88) (iii) of 

the. Drugs and Cosmetloa Rules, 1945 as well as the 

notifationa issued by varioue State Govemrnems there-

under aJlowing Ayurveda, Siddha;. Unani and Homeopathy 

practitioners to prescribe allopathic medicines. ACCOIdingly 

Ayurveda, Siddha, Unani and Homeopathy practitioners 

can PteScribe allopathic medicines unt1Etr Rule 2 (ee) (Iii) 

of the DrUgs and CO$metics Rules. 1945" 'only in those 

States where they are authbrlzed to do so by a general 

or speCial order made by the' concem State Govemmem 
in this regard. Practitioners of Indian medicine holding' the 
de~rees in integrated ,courses can also prescribe 

a"opa~hic, medicines if ~ny State act In the State, in which 

they are practicing recognizes their qualification as 
I .... : 

Sufficient for reg!stration in the State Medical Register. 

Allocation of Coa" "locks to MSMC 

1718.SHRI HARIBHAU RATHOD : Will the PRIME 

MINISTER be pleased to" state : 

(a) whether the State Government of Maharashtra 

has recommended for allocation of 27 Coal Blocks to 
'.'"';' 

Maharashtra State Mining Corporalion (MSMC); 

(b) if so, the detailS thereof; 

(c) whether the Union Government has approved 10 

principle only four coal blocks to MSMC; 

(d) if so. the reasons therefor; 

(e) the .status of aUocation of remaining coal blocks 

to MSMC; 



259 NOVEMBER 28, 2007 to 0uM1ions 280 

(f) whether the Slate oav.mment or Maharuhtra 

has requested to c:onaicfer allocation or additional coal 

blocks to MSMC; and 

(g) if so, the time by which these coal blocks are 

likety to be allocated to MSMC? 

THE MINISTER OF STATE IN Tt£ MINISTRY OF COAL 

('?A. DASARI NARAYAN RAO) : (a) and (b) Ministry of Coal 

had invited applications on 7 NoYember, 2008 from 

centrallState Public Sector Undertakinga for allocation of 

27 coat blocks aennarked for allocation through the 
Government Company dispensation route. In ruponae, a 

total of 279 applicationa W8Ie receiwd. The Mahafuhtnl 

State Mining Corporation· Umited (MSMCL) had applied for 

alocatiOn of 12 coal blocks. 

(c) and (d) Out of 27 coal blocks, MSMCL hal been 

allOcated Agarzari and Warora ~ blocks located in the 
State of Maharaslhra. AnoIher coal block viz Marki-Zari-
Zamani-Adkoli was allocated to MSMCL in the previOus 

round of aJIocabon made in 2008. 

(e) 44 CentrallState Public. Sector COfI1)anles 

including MSMCL had applied for allocation of coal blocks. 

Considering the relative merit of each case, the remaining 

coal blocks have been allocated to other Central/State 

Publics Seotor Undertakings 

~ No. Sir. 

(g) Does not arise in view of the reply to part (f) 

above. 

III-Effecg of TobIIcco 

1719.SHRI ANANDRAO VITHOBA ADSUL: 
SHRI K.S. RAO : 

WiD the Minister of HEALTH AND FAMILY WELFARE be 

pleased to slate : 

(a) whether six million children, aged between 4 to 

14 are Working full· ... in the bid! incluslry as. reported 

in the Hindu dated November 14,2007; 

(b) If so, the detalls thereof; 

(e) whether mor.than half of Tobacco uters ... 

. killed due to HI effecta of Tobacco In the country; 

(d) if 50, the dMaIIa thereof; and 

(e) the concrete steps taken propoaecl to be taken 

by the Union Government In this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (.) and (b) The Labour 

Welfare Organisation ldenliflea and IuueI identity CardI 
to Bid! workara who are over the age of 18 years.' Data 

regarding children In the age group of 4-14 Is ...... 

not maintalned. As per NSS 50th Round (1993), an 

estimated 2.25 lakhs children were found to be engaged 

In bid! making, accounting for about 8.4% of the total 

labour force employed in bid! manufacturing. 

(e) and (d) No centralized data is being maintained 

regarding number of tobacco users kHIed due to IU effeelS 

of tobacco in the country. However, atudIn indicate that 

tobacco consumption Is U80Ciated wiIh wldelPftNld 
morbidity and mortality and is raponaIbIe for majority of 
the di8ease burden(8) such as Cancer, CatdIo-YUCUIar 
0Iaeaaes and Lung Oiaorders. " Is estim8Ied that 40% 
health related problems and 50% cancer deaths are 

ueocIated with conaumptIon of taMcco. 

(e) The 0DwemIMnI of India has enacted the "The CIga...... and Other Tobacco Products (Prohibition of 

Advertisement and ReguIaIion of Trade and Commerce. 
Production, Supply and D1stribuliOn) Act, 2003" with the 
aim of discouraging conaumpIion of toba:lco including 

cigarettes and bidia. The salient provisions Include: 

(i) Prohibition of smoking in a public place. 

(ii) Prohibition of direct and Indirect advertisement 

of cigarette and other tobacco products. 

(iii) Prohibition of sale of cigarette and other tobacco 

productS to • person below the age of eighteen 

years. 
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(iv) Prohibition ot sale of tobacco products near the 

~tional institutions. 

(v) Mandatory depictlon of statutory warnings (In-

cluding pictorial warnings) on tobacco packs. 

(vi) Mandatory depiction of tar and nicotine contents 

along with maxirnum permissible limits on 

tobacco packs. 

The Government of India has launched the new 

National Tobacco Control Programme to Improve aware-

ness and enforcement of the Anti Tobacco Laws. Under 

the 11th Five Year Plan a budget of approximately As. 450 

cr'. is proposed. It Is also proposed to establish the 

National Tobacco Regulatory Authority to ensure effective 

Implementation of the laws. 

UpgnKl8tlon of Mental Hospital. 

1720.SHAI EKNATH MAHADEO GAIKWAD : 

SHAIMATI NIVEDITA MANE: 

Will the Minister of HEALTH AND FAMILY WELFARE be 

pleased to state : 

(a) whether the Union Government has received 

proposals from State Govemment of Maharashlra for 

upgradation of Mental Hospitals in Akola, Vaahim, 

Amravati, Mumbai, Pune, Jalgaon, Dhule under the 

National Mental Health Programme during the Tenth FIve-

Year Plan; 

(b) if so, the details thereof; and 

(c) the time by which the said proposals are likely 

to be cleared? 

THE MINISTEA OF HEALTH AND FAMILY WELFAAE 

(DA. ANBUMANI AAMADOSS) : (a) to (c) The Central 

Govemment received a proposal from the Government of 

Maharashtra for modernization of Aegional Mental Hospi-

tal, YaNada. Puna under National Mental Health Programme 

and the same was sanctioned in October, 2005 with an 

auiatance 10 the tune of As. 2,71,00,0001-. It has not 

received any proposal from the Government 01 Maharashtra 

for upgradation of mental hospitals in Akola, Vashim. 

Amravati, Mumbai, Jalgaon and Dhule under National 

Mental Health Programme. The Central Govemment WIll 

provide under National Mental Heallh Programme, assis-

tance for modernization of the existing Govemment Mental 

Hospitals, upto As. 3 crore each sUbject to the Institutions 

fulfilling the requirement under the scheme. 

[Tran&/ation] 

Roads 01 Strategic ImpOl1ance 

1721.SHAI RAGHUVEEA SINGH KOSHAL : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to state: 

(a) whether the roads of strategic Importance has 

been identified and constructed in the country; 

(b) if so, the details thereof, State-wise; particularly 

in Rajasthan; 

(c) the details of . length of identified roads and 

funcla allocated and released for the same, State-wise; 

(d) whether above-said works are being accom-

plished with assistanc» of any other departrnerrtlMiniStry 

(e> if so, the details thereof; and 

(I) the present status of such roads? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPOAT AND HJG~AYS (SHRI 

K.H. MUNIYAPPA) : <a> to (f) Yes, Sir. The roads of strategic 

importance rntve been identified and 21 numbers of 

strategic roacla have been entrusted to Border Roads 
,~ , 

Organisation <BRO) at present. Border Roads Organisation 

is constructing the strategic roads departmentally. The 

State wise list of these strategic roads Including those of 

Rajasthan showing the length, fund allocation and present 

status is enclosed as Statement. 
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SIll,.",.", 

81. Name of Roads Total length in Completed Funds Allocation Present Statusf 

No Kma \8ngth In Kms 2007-08 Progress during 

as on 1-4-07 (~ In Lakh) 2007-08 (Km) 
'I 

2 3 4 5 6 

A. STATE-JAMMU A~D ~IR 

1. Woyil Bye Pass 33.41 15.15 421.03 1.83 

2. Sopore By Pass 5.00 4.35 447.65 0.16 

3. Banihal Old alignment", 40.20 15.00 284.00 12.5 

4. Donnel-Jindra-Kharta 30.50 25.20 592.67 . 1.78 

Total 108.11 59.70 1745.35 5.01 

B STATE-SIKKIM 
., 

5. Saklang-Toong 42.00 30.00 468.26 1.41 

C STATE-RAJASTHAN 

6. Shivpur-Sawai-Madhopur-Makrana- 633.00 0 46.29 0 
Nagaur-Nokhamandi 

7. Sridungargarh-Jasraaar-Nokhamandi 250.00 27.78 1529.11 0 

8: . Kuljodha-Shergarh-Phaisund-Shiv 150.00 0' 0 0 

9. Shetrawa-Bhiniyana-Sanluadevikot 140.00 0 0 0 

10. Jodhpur byepass 43.80 38.29 1022.65 1.60 

11. Gudha-Oharimana 33.00 0 0 0 

12. Gandhav-Bilkssar 68.00 0 383.76 1.15 

13. Oharimana-Ohanau 32.00 0 367.57 0.78 

14. Abu-Sanchor 140.00 0 657.65 '1.90 

15. T anot-Ghotaru-A.sutar 79.00 0 0 0 

16. Aamgarh-Laungewala 43.00 0 0 0 
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2 

1-'. Jaisalmer-Ramgarh 

Total 

o STATE-HARYANA 

18. Rohtak-Bypass 

19. Sonipat-Bypass 

ESTATE-ASSAM 

20. Thelamara-Misamari-Foothhills 

F· STATE-TRIPURA 

21. Approach road to RCC Bridge on 

Muhun river at Balonia in Tripura 

Grand Total 

[English] 

3 

65.00 

1676.60 

24.50 

6.70 

36.93 

0.30 

3685.85 

Adverse Drug ReactIon MonRori", Centres 

1722.SHRI S.K. KHARVENTHAN : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether some of the leading hospitals in the 

country have been identified as Adverse Drug Reaction 

MonitOring Centres: and 

(b) if so. the details alongwith its functions thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Yes Sir. Under 

National Pharmacovigilance Programme. some of the 
leading hospitals in the country have been identified as 

Adverse Drug Reaction (ADR) Monitoring Centres as 

Zonal. Regional. and Peripheral centers. Details of these 

centres are given in the enclosed Statement. 

Penpheral centres coReet ADR reports from the 

PhYSICians and send to the ReglOna1 Centres. Regional 

4 5 6 

o 947.62 1.25 

66.07 4954.65 6.68 

o o 

o o 

27.50 238.74 2.98 

o o o 

183.27 7400.00 16.08 

Centres analyse the reports and send them to Zonal 

Centres. Zonal Centres accumulate data and prepare 

comprehensive report on ADRs and submit to the National 

Pharmacovigilance Advisory Committee to give necessary 

recomme.nda1iona on such data. 

SIs.",.n' 

List of All Centers Under National 

Pharmacovigilance Programme 

ZONAL CENTRES 

Seth G. S. Medical College and Ki;t.4 Hospital 

M. S. Building. Parel. Mumbai 

Department of Pharmacology 

AIIMS. Ansari Nagar, New Delhi-110 029 

REGIONAL CENTRES 

IPGMER-SSKM Hospitals, 
244 AJC Bose Road. Koikata 
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Dept. of CHnical Pharmacology 

TN Medical college and BVL Nair Charitable 
Hospital. Mumbai Central. Mumbal 

Department of Pharmacology 

Indira Gandhi Govemment Medical College 

Nagpur, Maharashtra 

Department of Pharmacology 

Jawahartal Institute of Postgraduate Medical 

Education and Researc!\ 

(JIPMER). Pondlcherry - 605006 

PERIPHERAL CENTRES 

Department of Pharmacology. S.C.B. Medical 

College and Hospital. 

Cuttack-Orissa . 

Or. B.C. Roy Postgraduate Institute of Basic 
Medical Sciences. Cerstwhile University College of 

Medicines. Under IPGMER. Archarya J.C. Bose Road. 
KoIkata. 

Department of Pharmacology. IPGMER. (Institute of 
Postgraduate Medical Education and Research). 
AJC Bose Road. KoIl<ata. 

Gauhati Medical College. Dept. of Pharmacology. 

Guwahati (Assam) 

Dr. BC Roy Memorial Hospital for Children 

Narkekianga Main Road. KoII<ala 

Hindu Pha!TT18cy. Cunha Rivara Road. 

P.O. Box NI.'. 149. Panaji-Goa. 

Department ot Pharmacology. Prakukhswami Medical 

College. Karamsad. Diat. Anand (Guj8rat) 

Department of Pharmacology. 

B.J. Medical College. Ahmedabad (Gujrat) 

Krishna Institute of MedIcal Sciences. 
Near Kafad-Dhebewadi Road. Pune-BangaJore 

Highway. Karad. Dist. Salara. Maharashtra. 

Department of Pharmacology 

Jawaher Lai Nehru Medical College and AVBR 

HoepItaI. Sawangi (Meghe). Wardha. Maharuhtra 

Department of Pharmacy. AD Gardl MedIcal College. 

Surua. Ujain. Madhya Pr8desh 

Dept. of Pharmacology. V.P. Cheat Institute: 

University of DeIhl. Delhi 

Modal Pharmacy. Apothecaries FoundatiQn. 
DevIl New Delhi 

MauIana Azed Medical College. 

UnivereIty of Delhi. New Delhi-110002. 

Chhatrapati ShlvaJI Subharatl HoIpItaI 

Subharatipuram. DeIhl-Haridwar MeeNt 
. By Pass Road. Meerut. 

Department of Pharmacology 

Era', Lucknow Medical College and HotIpItaJ 

Srafraz Ganj. Moose Bagh PicnIc Spot, Hardoi Road. 

Lucknow-226 003. 

Department of Pharmacology. 
PSG Institute of Medical Sciences and Reaearch. 

Avlnaah Hoed. Peelamedu. Combalture-641 004. 

Tam" Nadu 

Department of Phannacy Praclice. 

Menipal College of Pharmaceutical Sciencet. 

Manipal Academy of Higher Education (MAHE). 

Manipal-576 104. Kamataka. 

Department of Pharmacy Practice. 

AI-Ameen College of Pharmacy. 

Hosur Road. Near Lalbagh Main Gate. 

Bang~lore-560 027. 

Department of Pharmacology 

Amrtta Institute of MedIcal Sciences (AIMS). 
Amrita Lane. Elamakkara (Post) 

Kochi-682 026, KaraJa 
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Department of Pharmacy, AnnamaJai University, 

P.O Annamalal Nagar, Tamil Nadu-608 002. 

Department of Pharmacology, 

Sri Devaraj URS MedIcal College, Tamaka Kolar, 

Kamataka·563 101. 

Department of Clinical Pharmacy, 

JSS Medical College and Hospital, 

Rllmanuja Road. Mysore-570 004. Kamataka. 

Department of Pharmacy Practice, 

JSS College of Pharmacy, Rocklands, 

Ootacamund-643 001, Tamil Nadu. 

Underground Coal ....... 

1723. SHRI ANANT A NAYAK : win the PRIME MINISTER 

be pleased to state : 

ground mines under Coal Inda ltd. (Cll) and Ita 

aubaidlaries are gIveri below: 

Company Uncler· Mxed 

ground (Under 

(UG) Ground 

and 

Opencast) 

Eaatem Coal Fields ltd.(ECl) 88 5 

Sharat Coking Coal Ud.(BCCl) 50 20 

Central CoalfIelds Ltd.(CCl) 22 4 

Northren Coalfields Ltd.(NCl) 0 0 

Westem CoaIfIeIda Ltd.(WCl) 42 6 

South Eastem Coalrlelds Ltd. 69 1 , 
(a) the details of the underground mines under Cil . (SECl) 

and Its sublidiaries; 

(b) the quantum of superior grade coal extracted 

from these mines annually In the last three years; 

(el whether Cil proposes to offer the superior 

grade coal to non·core sector consumers; and 

(d) if so, the detaHs thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR. DASARI NARAYAN RAO) : (a) The details of under· 

Company 

2 

Eastem Coal Fields Ltd.(ECl) Coking 

Non·Coking 

Total 

Mahanadi CoalfIelds Ud.(MCl) 9 o 

North Eastem Coalfields (NEC) 3 o 

Total 283 36 

(b) The quantum of superior grade coal i.e. Coking 

Coal and Non-Coking coal Of A.B,C.D grades extracted 

from these mines during the last three years are as 

under: 

(Fig. in Lac Tonnes) 

2004·05 2005·06 2006·07 

3 4 5 

0.91 0.74 0.47 

93.65 92.61 82.19 

94.56 93.35 82.66 
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Bharat Coking Coal Ltd.{BCCL) CokIng 

Non-Coking 

Total 

Central Coalfields Ud.(CCl) Coking 

Non-Coking 

Western CoaHields Ud.(WCl) Cokil'l9 

Hem-Coking 

ToI8I 

South Eastern Coalfields Ud.(SECl) Coking·· 

Non-Coking 

Total 

Mahanadi Coalfields lJd.(MCl) Coking 

Non-Coking 

'Total 

North Eastem Coalfi8lds (NEC) Coking 

Non-Coking 

Total 

Total Coking 

Non-Coking 

Total 

(e) and (d) Cil has already. been offering ~or 

grades of non-coking coal to non7core sector since long. 

During t~ J)$l'Iod when linkage system was in vogue. heat 

intenSIve industries such as glass. pottery, refractories, 

272 

3 4 5 

41.69 35.10 28.48 

22.07 " 20.53 

63.76 54.70 49.01 

13.57 11.64 9.30 

12.99 11.47 10.25 

26.56 23.11 19.55 

7.00 "8.60 . 6.91 

75.54 n.28 

85.88 83~97 

1.47 1.50 1.57 

164.3 163.74 160.43 

'. 165.77 165.24 162~00 

o o o 

21.77 20.16 19.73 

21.77 20.16 llil.73 

o 8 o 
1.49 1.22 1.10 

1.49 1.22 1.10 

64.64 57.58 46.73 

391.81 386.08 371.29 

,456.45 443.66 418.02 

ceramic industries were accorded linkage for such higher 

grade of coal. After complete decontrol of coal distribution 

from 01.01.2000 and consequent withdrawal of' linkage 

system. higher grade coal is being made available to 
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non-core'sector depending upon availability. Moreover, the 

new Cbal DiStribution PolicyinOtft'led On 18.10.2007 'has 

done away with 'th8 cl8$slfic8tion of core/non-cOfe sector 

consumers .. 

HaIth Petley: for8PO EmpI.,.... 

1724. SHRI K.S. RAO : 

SHRI MILIND DEORA : 

Will the Minister of HEALTH 'ANO ~AMIL Y WELFARE be 

pleased to state : 

(a) whether the Govemment is . planning to create 

a dedicated IT work. place Heabtl.. Policy for BPO 
,:4 ',' '". . 

employees as reported .in the Times of Jndia. dated 

September 29,2007; 

(b) if so, the details thereof; 

(c) the salient features of the Health Policy that is 

to be announced; 

(d) :: whether the pew policy is likely to minimize the 

strains ,a~d stresses.·of BPO employees; and .. 

(e) if so, -the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI R.AMAOOSS) : (a) to (e) The Govemment 

proposes to re·strategise the National.. Mental. Health .' . . 
Programme during 11 th Plan to expand District Mental 

Health Programme to 'COver;. the areas of suicide 

prevention stress management at wort< places, School 

Mental Health etc. 

Birds Sanctuaries 

1725.SHRI P.O. GADDIGOUDAR Will the PRIME 

MINISTER be pleased to state; 

(a) whether the mIgration of birds to sanctuaries 

from other parts of the globe has decreased C(lnSiderably 
.,' 

due to unfavourable conditions at birds sanctuaries; 

(b) if so, the details thereof; 

(c) whether a ConiiTllltee has been constituted to 

review the wort<ing of birds sanctuaries; 

'Cd), if so, the' detaiis thereof; and 

(e) the steps taken by Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):· 

(a) and (b) This Ministry has reports of only Siberian 

CraneS not' being sighted at Keoladeo National Part<, 

Rajastan during the last several years. Factors attributed 

to the decline of Siberian Cranes, inter lilia, include habitat 

degrac;lation, water scarcity, war in countries falling In the 

migratory routes, hunting en route, etc. 

(c) No, Sir. Central Govemment has not set up any 

such Committee to review the wort<ing of bird Sanctuaries. 

(d) Does not arise. 

(e) The initiatives taken by Govemment of India to 

protect wildlife including migratory birds, inter alia, include 

the following: 

1. Important migratorY sPecies of birds have been 

included in the Schedules of the Wildlife 

(Protection) Act, 1972 thereby according them 

legal protection. 

2. .Financia,l and technical assistance are provided 

to the StatelUT Govemments under the Centrally 

Sponsored Scheme .:... Development of National 

Parks and Sanctuaries for the protection and 

development of habitats of migratory birds. 

Denial of Information under RTI Act 

1726.SHRI ASADUDDIN OWAISI : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the information sought under RTI Act is 

denied under the pretext of Official Secrets Act 1923 (OSA); 

(b) If so, whether this amounts to a violation of the 

provisions of Right to Information Act; 
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(e) if so, whether the Government prOposes to give 

more power under the RTI Act; 

(d) if so, the details thereof and If not, the raaaona 
therefor; 

(e) whether the Second Administrative Reforms 

Commission recommended the Government to repeal 

Official Secrets Act: and 

. (f) if so, the details thereof and the 8leps taken or 

being taken by the Government in this reganf? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 

(a) and (b) No such instance has been brought to the 

notice of the Government. 

(el and (d) Does not arise. 

(e) and (f) The Second Administrative Reforms 

Commission has recommended that the Official Secreta 
Act. 1923 may be repealed, and substituted by a chapter 
in the National Security Act, containing provisions relating 

to Official secrets. There is no prOposal to rapeaJ the 
Official Secrets Act. 

[TJanslation1 

1727.SHRI SANTOSH GANGWAR : WIN the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the Union Government intenda to allow 

its employees to avail medical facilities dlrecIIy from the 

empanelled private hospitals without getting their praacrip-

lions referred from the CGHS dispensaries; 

(b) if so, the delails thereof; and 

(e) 'f nol. the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

fOR. ANBUMANI RAMADOSS) : (a) to (e) ServIng CGHS 

benaficiarie8 can go directly to an empaneIIed private 

hospital only In emergency liluationa. Under normal 
circumatanc:es, they can go to prtvate empenelied 
hospitals only if they are referred to It by the Minlstryl 

Department in which halahe ia employed on the 
rac:ommendationa of the specialist from a Government 
hospital. 

[Eng1lsh1 

1728.SHRI G. KARUNAKARA REDDY : Win the PRIME 
MINISTER be pleased to state : 

(a) whether the State Govemrnent of Karnatalca hu 
demanded for an Increase In Its plan outlay; 

(b) if 80, the details thereof; and 

(c) the plan outlay approved by the UnIon Govern-
ment, State-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 

. PLANNING (SHRI M.V.RAJASEKHARAN) : (a) and (b) : The 
Annual Plan outlay for Karnataka for 2007-08 as appnwecl 
by the Central Government Ie As. 17,782.58 CI"Or&S. The 
State Government has not demanded an increasa in lis 

Plan outlay, 

(c) A. statement showing the State-wiae Approved 

OuUays for the year 2007..()8 Is endoMd. 

Annual Plan 2007-08 - Approwd OutlIIy .$, .... 

SI. 
No. 

States 

2 

1 . Andhra Pradesh 

2. Arunachal Pradash 

(As. Cror.) 

Annual Plan 2007.()8 

Approved Outlay 

3 

30,500.00 

1,320.00 
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2 

3. Assam 

4. Bihar 

5. ChhaHlagarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jhartchand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17 Meghalaya 

18. Mizoram 

19. Nagaland 

20. Onsaa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25 Tnpura 

26. uttar Pradesh 

27, Ullarakhand 

28. West Bengal 

AGRAHAYANA 7, 1929 (SAKA) to Questions 278 

3 

3,800.00 

10,200.00 

7,413.72 

1,430.00 

16,000.00 

5,300.00 

2,100.00 

4,850.00 

6,676.00 

17,782.58 

6,950.00 

12,011.00 

20,200.00 

1,374.31 

1,120.00 

850.00 

900.00 

5,105.00 

5,111.00 

11.638.86 

691.14 

14,000.00 

1,220.00 

25,000.00 

4.378.63 

9,150.00 

[Translation] 

Action P"n to ComlNlt Waw-some DI ...... 

1729.SHRI SANJAY DHOTRE : 

SHRI BAPU HARI CHAURE : 

SHRlMATI BHAVANA PUNDALlKRAO GAWALI : 

WiHthe Minisferof HEALTH AND FAMILY WELFARE be 

pleased to state : 

(a) whether the Union Governrrnmt has formulated 

any action plan to combat possible outbreak of water-

bome diseases and other diseases in the ftood affected 

areas of the country, especially Maharashtra; 

(b) if so, the details thereof, State-wise; and 

(c) the details of the funds allocated by the Union 

Govemment for this purpose? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Health is a State 

subject, therefore, the State Govemment is primarily 

responsible to combat outbreak of water-home and other 

diseases arising due to natural disasters including floods. 

However, the Central Govemment supports the State 

Govemment in terms of human resource and material 

supplies on their request or if the extent of disaster is 

beyond the control of the State. Besides. the Contingency 

Plan to combat floods is Circulated to all the States in the 

pre-monsoon period. The Emergency Support Functions 

(ESF) plan is also circulated, which details the emergency 

support functions including identification of nodal officers 

for coordination, crisis management committ,ee and quick 

response team at Headquarters and field leVel, resource 

inventory etc. 

As reported by the State Govemment of Maharashtra, 

a system of 'Rapid Response Teams' at the district level 

has been implemented to combat outbreaks of water-

bome diseases. The teams are equipped with IV fluids, 

Oral Rehydration Salts media bottles for collection of stool 

samples and also stocks of antibiotics for exclusive use 

during outbreaks, 
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(c) On the basis of recommen~tions made by the 
Damage .Assessment Team, appropriate ~nancial support 

is also extended to the States under Calamity Relief Fund 

(CRF)INCCF norms to overcome the health sector 

damage due to natural calamities. In addition. various 

national health programmes like' National Diarrhoeal 

Disease Control Programme. now merged with Reproduc-

tive and Child Health Programme, National Rural Health 

MIssion (NRHM) also aim to tackle water borne diseases 

by means of supply of ORS packets, ensuring. sanitation 

and hygiene etc. Integrated Disease Surveillance Project 

(IDSP) has also been launched by the Government of India 

to strengthen surveillance activities and to promote early 

detection of outbreak of communicable diseases including 

Diarrhoeal diseases. National Institute for Communicable 

Diseases (NICD) is also providing technical support to 

Department of Drinking Water Supply to monitor quality of 

drinking water in the States to prevent occurrence of water-

borne diseases. 

{English] 

Review of Ganga and Yamuna ActIon Plan 

1730.SHRI ABU AYES MONDAL: 

SHAI KAILASH NATH SINGH YADAV : 

SHRI MOHO. TAHIR: 

Will the PRIME MINISTER be pleased to state : 

(a) whether. the Govemment proposes to review the 

Ganga Action Plan and the Yamuna Action Plan; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : la) to (cl Conservation of rivers is a dynamic 

activity Wllh the ever increasing poHution load due 10 

increase in population. Review of the strategies of 

conservation policy and identification of additional towns 

and rivers is a continuous process. 

The Ganga Action Plan (GAP) has been Implemented, 

since 'Its inception in 1985, in phases' by the Government 

of India, taking up the pollution abatement worts in the 

river Ganga in the polluted stretches identified by the 

Central Pollution Control Board (CPCB) with the objective 

of improving the water quality. Besides Ganga, its major 

tributaries namely. Yamuna, Gomti, Damodar and 

Mahananda are included under the GAP for pollution 

abatement worl<s. The Government of India has also 

undertaken Yamuna Action Plan (yAP) for abatement of 

pollution of river Yamuna with the assistance' from Japan 

Bank of International Cooperation (JBIC), Government of 

Japan in a phased manner. A total of sewage treatment 

capacity of 1747 (mid) million litres per day has been 

create so far for Ganga and Its above tributalies. 

The pollution abatement worts are ~ted 

through Implementing Agencies nominated by the State 

Governments for the purpose. A multi-tier monitoring 

mechanism at the Centre and State level revieVl!S the policy 

issues, funding pattern and progress of worts from time 

to time. The States have been advised to ensure 

coordination among various Departments/agencies at the 

implementation level through holding ragular meetings by 

Principal Secretary/Chief Secretary and to sort out inter-

sectoral issues like acquisition of land, power supply, 
mobilization of resources among others. 

Promotion of Homeopathy . 

1731.SHRI JASUBHAI DHANABHAI BARAD : 

PROF. MAHADEORAO SHIWANKAR : 

PROF. M. RAMADASS: 

WiD the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether the Govemment proposes to launch a 

national campaign to promote Homeopathy in the country, 

particularly for mother and child care; 

(b) if so, .the detaiis thereof; 

(c) the steps taken by the Govemment in this 

regard; 
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(d) whether India has the largest number of 

Homeopathic Jlractitioner. and also the ~rgest turnover 
of Homeopathic medicines; 

(e) if so, whether homeopathic medical colleges 

and the services of the physicians are being properly 
utilized in various national health' programmes; 

(f) if so, the details ltIereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : '(a) Yes Sir, 

, (b) and -(e)' The Department of AYUSH has launched 

a National Campaign on Homeopathy, for Mother and Child 
Care, The campaign was kick started by a Natronal 

Workshop organized from '5th- 6th November, 2007 at 
N~w Delhi. A total of 293 delegates from India and abroad, 

including Heahh administrators and policy makers, 

allopathic physicians and home?pathic physicians partici-
pated in the w'orkShop, Representatives of the homeo-
pathic pharma industry' and NGOs' also participated. 

B~sed on the deliberations at the workshop,' recom-

mendations have been made about the manner in which 

the national campaign. should be co~ucted. The 
campaign is to now move to State and District .I~vel. 

(d) Yes Sir. India ha.s the largest number ot 

registered Homeopathic practitioners. The annual sales 
ot homeopathic medicines in India areestiiTlated ·to be 
around Rs. 500.00 crores including the'imports. 

(e) and (t} Homeopathy has its. own strengths as a 
medical system. and these strengths are utilized in the 

National Health Programmes relating to malaria, maternal 

and child health, mental health and HIVlAtDS. The 
mainstreaming of AYUSH systems is one of the objectives 

ot the National Rural Health Mission (NRHM). The setting 
up of Homeopathic infrastructure and .thtil creation o,t posts 
of Homeopathy phYSicians is being done under the 
NRHM, 

(g) Does not arise. 

[Translation] 

expansion of Health Services In ARMS 

1732.SHRI RAMOAS ATHAWALE : Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any proposal regarding expansion of 

h~1th services in All India Institute of Medical Sciences, 

New palhi is under conSideration of the Government; and 

(b) if so, the details' thereof alongwith the latest 

position of the said proposal? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANl RAMAOOSS) : (a) and (b) The expanSion 

of All India Institute of Medica/ Sciences is an ongoing 

exercise, Proposals for expansion and up-gradation of 

infrastructural facilities including super speciahy services 

to be implemented during the 11 th Plan period are under 

.the active consideration of the Government. Clearance of 

the proposals will, however, depend on the' appraisal by 
various authorities and plan allocations during the 11 th 

Plan period. 

{English] 

Energy Coaldinetion Committee Recommendation 

on Allocation of Coal Blocks 

1733.SHRI BRAJA KISHORE TRIPATHY Will the 

PRIME MINISTER be pleased to state : 

(a) whether Energy Coordination Committee has 

given recommendations on aUocation of coal blocks to 

Public and Private Sector Companies; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (D~. DASARI NARAYAN RAO) : (a) to (c) In the 

5th meeting of the Energy Coordination Committee held 
on 10,02.2006, a view was taken that the Ministry of Coal 
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would identify adequate number ot coal blocks aggregat-

ing to 20 billion tonnes of reserves. Accordingly, 81 coal 

blocks with geological reserves of 20.02 billion tonnes 

were identified for allocation to public/private sector 

companies lor specified end-uses. Out of 81 identified coal 

bIoCt.. :2 7 blocks with 8536.38 million tonnes reserves 

have been allocated to CentraVState Public Sector 

Undertakings under the Govemment company dispensa-
tion for power generation and other end uses. Further, 15 

coal blocks with 3622.45 million tonnes reserves have 

been allocated to private companies (including one Joint 

venture between a StAte Govemment enterprise and 
private company) 'under captive dispensation for power 

generation. 23 coal blocks oHered for non-power end uses 
will be considered by the Screening Committee in the 

meeting scheduled in December 2007. 

Further, out of 16 coal blocks earmarked for allocation 

to power sector on the basis Of tariff based competitive 

bidding, 4 blocks with 1857.24 minion tannes of reserves 

have been allocated to Ultra Meg8 Power Projects and 2 
blocks have been allocated to the Rajasthan Rajya VIdyut 
Utpadan Nigam Ltd. 

[Translation) 

PoHcy tor AIIocIItIon of Funds 

1734.SHAI MAHAVIA BHAGORA: 

SHAI GANESH SINGH : 

Will the Minister of SHIPPING, AOAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether there is any policy for allocating funds 

for maintenance and repair of National Highways; 

(b) if so, the details thereof alongwith the funds 

sanctioned during current year, State-wise; 

(c) whether there is any provision for clearing the 
bacKlog in the policy; and 

(d) if so, the details of back log of the funds 
allocated to various States during the last· three year 

partIcularly In RaJasthan? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
SHIPPING, ~Ao TRANSPORT AND HIGHWAYS (SHAI 

K.H. ~UNIYAPPA) : (a) and (b) The funds for MaIntenance 
'!I . 

and RePair (M and A) of National Highways (NHs) are 
allocated for canying out various types of M and R activitIeI 

like Ordinary Repair (OR). Periodic Renewal (PR). Special 
Repair (SA) and Emergent Repei", due to natural 
calamities like flood, rain. earthquakes. tsunami etc. The 
funds are allocated on the basis of the prescribed norma 
of the Ministry and avallabillty of the funds. The norma for 
aUocation of funds for different types of M _ R actiYItin 

Is based on the length. width of National ~ys. terrain. 
ctimatlc condition. cost of material. traffic clenalty and aIM 
preecrIJes renewal cycle for periodic renewal. The fundi 
allocated during the current year for M and R of National 
Highways to the Statea. National Highway Authority at India 

(NHAI) and Border Road Organization (BAO) are given In 
the enclosed Statement-I. 

(c) and (d) Funds are allocated separately to compIeIe 

the sanctioned works of emergent repairs and special 

repairs 0' previous years. The State-wi8e details of fund 
including Rajasthan. allocated for such purpoae in the Iut 
three years are given in the enclosed Statement-II. 
Provision of funds for completion of works of Periodic 

Renewal works of previous yeara is also made in the 

allocation for Periodic Aenewal work •. 

S. 

No. 

1. 

2. 

3. 

4. 

De,.. of Fund Allocation for ~ Md 
RepW 01 NatioMI Highqys In 2007-08 

State Allocation 
(Ra. in crore) 

2 3 

Andhra Pradesh 68.88 

AruMchal Pradesh 0.87 

Assam 31.01 

Bihar 34.51 
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2 3 SIdImenI~ 

o.t.ils of fund allocation for Continued Specisl 
5. Chandlgarh 0.83 

Repair and Etnllrgent Repair worlrs 

6. Chhattisgarh 25.90 
S. Name of State! Fund Allocated (As. in Crore) 

7. Goa 4.57 No. Union Territory 

8. Gularat 33.01 
2004- 2005- 2006-

2005 2006 2007 

9. HafYana 14.17 
2 3 4 5 

10. Himachal Pradesh 18.45 
1. Andhra Pradesh 0.59 0.54 4.95 

11. Jharkhand 22.61 
2. Arunachal Pradesh 0.16 0.02 0.1 

12. Kamataka 39.44 
3. Assam 3.47 8.15 1.85 

13. Kerala 27.53 
4. Bihar 12.18 9.73 5.19 

14. Madhya PradHh 80.88 
5. Chhattlsgarh 5.81 1.38 0.75 

15. Maharaahtra 55.30 
6. Chandigarh 0 0 0 

16. Manipur 12.10 

7. Deihl 0.29 0 0 
17. Meghalaya 11.59 

8. Goa 0 0 0.69 
18. Mizoram 5.43 

19. Nagaland 4.84 
9. Gujarat 1.32 3.78 0.69 

20. Orissa 44.01 10. Haryana 0.1 0.17 1.18 

21. Puducherry 1.41 11. Himachal Pradesh 1.6 2.4 4.54 

22. Punjab 18.42 12. Jammu and Kashmir 0.01 0 0 

23. Aajasthan 61.13 13. Jharkhand 2.77 0.5 1.5 

24. Tamil Nadu 27.75 14. Kamataka 0.94 1.2 1.5 

25. Uttar Pradesh 56.74 15. Kerale 0.6 0.85 1.8 

26. Uttarakhand 19.09 18. Madhya Pradesh 7.1 1.95 

27 West Bengal 19.51 1~ Maharaahtra 1.41 0.42 7.68 

28. NHAI 80.00 18. Manipur 5.31 4.52 0.1 

29. BAO 20.06 19. Meghalaya 1.96 1.05 1.04 



287 Written Answers NOVEMBER 28,2007 288 

1 . 2 
.. 3' 

20. Mizoram 1.1 

4 5 

0.25 0.38 

taken by the Government of Orissa. There are some 
proposals with the Government of Orissa for setting up 

more ports in the Orlasa Coast by priyate developers 

under Public Private Partnership mode. Details of major 
21. Nagaland 0.3 0.25 0.41 projectS are given below:-

22. Orissa 3.59 2.05 1.4 

23. Punjab 0 0.15 o 

24. Pondicherry 0 0 o 

25. Rajasthan 4.28 0.99 o 

26. Tamil Nadu 0.59 0.63 0.71 

27. Uttarakhand 1.09 1.07 

28. Uttar Pradesh 3.83 0.95 3.28 

29. West Bengal 2.08 5.6 2.39 

[English} 

Setting Up of Porta and ShipyIIrds 

1735.SHRI SUGRIB SINGH : Will the Minister of 

SHfPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the Government proposes to set up 
shipyards and more ports in the country, particularly aJong 
the coast of Orissa; 

(b) if so. the details thereof; and 

(e) the estimated expenditure likely to be incurl1l(l 

thereon? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.A. BAALU): (a) to (e) AI pt'8Mnt. 

no such proposal Is under consideration of the Govern-
ment of India.' However, the Goveinment of Orissa has 
intimated that it has received a proposal for setting up a 

ship building yard and ship repair facilities at the mouth 

of the Dhamra river in Bhadrak District in Orisla as a joint 

venture project. The estimated project cost is around 

As.2200 erore.Finai decision in the matter .. yet to be 

(i) Dhamra Port, a Greenfield Project has already 

~n handed over to private developer re-
named as Dhamra Port Company Umited for 

establishment of a Mega Port of International 

standard. Estimated project cost Ie Rs. 2469 

crore. 

(ii) 'Similarly. GopaJpur Port has also been handed 

over to a private developer. i.e. Gopalpur PQrts 

Umited (GPL) for development of this port as 

an all weather port. GPL will invest As~ 1700 

crore in this project 

(iii)Jatadhar Muhan which is ano~r $a.tegic point 

for development of Minor port has been 
proposed to be developed by' Poaco India 
Umited as a captive minor port. Govemment of 

Orissa has given In-principle approval for this 

proposal. Estimated cost for the ,first phase. Is 

As. 1432 crore. 

(IV) For development of Port on Subamarekha, Mouth 
In Balasore district, Government of Orissa has 

entered into a Memorandum of Under$tanding 

with Creative Port Private Umited. Chennai on 

. 18th December. 2006. Total estimated cost of 

this project is As. 2000 crore. 

eo.I Production In NEer: 

1738.SHAI SAABANANDA SONOWAL; Will the, PRIME 

MINISTER be pleased to state : 

(a) the quantity of coal produced from coalfields in 

Assam; 

(b) "whether the coal mining is undertaken directly 

by North Eastern Coal Fields (NECF) or by privat, 

operators; 
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(c) whether local induatdea in Auam I'8C8ive coal 

from NECF; 

(d) if so, the detail8 thereof; and 

(e) annual revenues of NECF for the 1aat three 

years, year-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
(DR. DASARI NARAYAN RAO) : (arThe quantity of coal 

produced in Nortit Eastern CoaItieIda (NEC) during the 

last three years is given beJow:-

(Quantity In Million Tonnes) 

2004-05 2005-06 2006-07 

0.63 1.10 1.05 

(b) In NEC, underground coal mining is done 

departmentally and open cast mining Is done through 

hiring of equipment. 

(c) and (d) Yes, Sir. In 2006-07, total dispatch of coal 
to Assam from NECwas 3.07 lakh tones which included 

cement, paper and other JocaI Industrieslbuyers. 

(e) Annual revenue of NEC for the last three years 

is given below:-

(Ra. In Lakhs) 

2004-05 2005-06 2006-07 

8889.22 22579.67 23769.22 

Expansion of Educ:aUon Sector during 
Eleventh Plan 

1737.SHRIIQBAL AHMED SARADGI : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Planning Commission has dis-

cussed the expansion of the education sector during the 

Eleventh Five-Year Plan; 

(b) if so, the detail. thereof; 

(e) whether any final decision in this regard has 

been taken; 

(d) if so, whether the suggest/0n8 of the Planning 

CommiuIon has been fuRy accepted; and 

(e> if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHAAAN) : (a) to (e) The 

FuR Planning COI'Mli88Ion Meeting on. Education Sector 

'*" on 13.9.2007 diaclisaed the expansion of the 

Eclucation aector during the Eleventh Fi~ Year Plan. The 

thrust of the EJeventh Plan Ia on expansion, Inclusion and 

Improvement In quality throughout the education system 

from prtmary ~tIon through aecondary and vocational 

educalJon to higher education. This is sought to be 

brought about by enhanced allocation and by undertaking 

inIItItutIonaI and policy reforms. 

[TfBnslaliDnJ 

1738.SHRI SUBHASH MAHAAlA : 

SHRI KULDEEP BJSHNOI : 
SHRIBRAJESH PATHAK: 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether any study has been conducted to know 

the causes of increasing road accidents particularly on the 

NH In the country; 

(b) If. so, the details thereof; and 

(c) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a)· and (b) Yes, Sir. A Research project 
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R-64 titled "Establishment of System for Identification 

and Rectification of Accident Black Spots" was under-

taken by this Ministry In the year 1995. 18 selected 

sections of 100m each on 15 NHs were considered in 

the study. 

Based on accident analysis, the following conclusions 

have been drawn with regard' to road abcidents, their 

causes, occurrences, casualties and vehicle I~rove­

ment. 

(i) Maximum nunlber of accidetlts, especially fatal 

.. accidents are found to occur on str8ight 

stretches dUe' to high spe8d. 

(ii) Four -arm junctions were found to be moet 
YUlDerabie mainly due, to insulficienl . site dis-

, 1ance, lack of traffic guidance; absence of road 

martdngs and poor road geometries. 

(iii) Head on collisions are found to be m8ximum 
due to high speed and bad overtaklngpt:8Ctice. 

(iv)Pedestrian6-ant moet wlneritbJe vicIims due to 

insufficient pedestrian facilities and poor knowl-

edge of traffic rules. Pedestrians are ranked 

second in making errors and one of the main 

causes of aCcidents. 

(v) - Driver error is fOund to be main cause of many 

accidents. 

(VI) MaxmlUm number of casualties are observed by 

car, followed by i>edestrians and then by hGavy 

goods vehicles. 

(vii) During night tima trucks are involved in 

maximum numbers of acciQents 

(viii) The share of negligence and over-speeding in 

accidents is found to be as high as. 90%. 

The breakUp of Causes of road accidents tor road 

stretches is as under: 

(I) Road User Behaviour 78% 

(ii) Vehicle Defect 11% 

(iii) Poor Road Geometries 7% 

(iv) Poor visibility 4% 

The break up of factors for acciden~ at Intersections 

is as under: 

(I) III Designed Layout of Interaection 20% 

(Ii) Road User Behaviour - 31% 

(iii) Absencelinadequacy of Advance 

Traffic Guidance Devices 35% 

[IV) Insufficient Visib!lity 11% 

(v) Absence of Street lights 3% 

(c) The safety of road uaers Is primarily the 

responsibility of the concerned State Government. How-
ever, this department has taken several steps to Improve 

ro8d safety for road users which are ail under: 

(i) It is ensured that road safety is the Integral part 
01 road design at the planning stage for National 

Highways/Expressways. 

(ii) Various steps to enhance read safety such as 

road furniture, road markings/road signs, Intro-

duction of Highway TraffIC Management System 

using Intelligent Transport System, enhance-
ment of discipline among contractors during 

construction, road safety audit' on selected 

,stretches, have ~. undertaken by National 

Highways Authority 9' India (NHAI). 

(iii) Refresher training to I-ieavy Motor Vehicle drivers 

in the unorganized sector by Department of 

Road Transport and highways. 

(Iv) Involvement of NGOs for road safety actiVHHlS by 

Department of Road Transport and Highways 

and NHAI. 
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• 

(v) Setting up of Model Driving Training School In 
the country. 

(vi) Publicity campaign on road safety awareness 

through audio-viaual-prlnt media. 

(vii) Institution of National Award for voluntary 

organizationslindividual for. outstanding work in 

the field of road safety. 

(viii) Tightening of safety standards of.. vehicles. 

(Ix) Provic:fmg cranes and ambulances to' various 

State GovemmentslNGOs under National High-

way AccIdent Relief Service Scheme. National 

Highways Authority of India also provides 

ambulances al a distance of 50 Km. on each 

of Its completed highways under Its Operation 

and' Maintenance contracts. 

(x) Widening and improvements of National High-

ways ·from 2 lanes to 4 lanes and 4 lanes to 

6 lanes etc. 

• [English] 

• 

Eleventh Plan Proposal of NEe 

1739.DR. ARUN KUMAR SARMA: Will the Minister of 

DEVELOPMENT OF NORTH EASTERN REGION be 

pleased to state : 

(a) whether the North Eastem Council has formu-

lated and finalised its Eleventh Plan proposals; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be ~na"sed? 

THE MlNlSTER OF PANCHAYATI RAJ, MINt!?TEROF 

• YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) to (c) The Eleventh Five year 

Plan proposals of North Eastem Council has not yet been 

finalized. The Eleventh Plan proposals of NEC will be 

finalised on receipt of budgetary allocations from the 

Planning Commission. 

Smuggling of Norkya Vanaepatl from the Forest 

1740.SHRI PRATIK P. PATIL : Will the PRIME 

MINISTER be pleased to state : 

(a) whether smuggling of Norkya Vanaspati from 

the forests near Shirala in the Sangli district of 

Maharashtra has came to the notice of the Government; 

(b) If so, the action laken against those found guilty; 

and 

(e) the steps taken by the Govemment to curb the 

smuggling. activities? 

. THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 

(a) As per the report received from State Forest 

Department, Maharashtra, smuggling of NOrkya Vanaspati 

from the forests near Shirala in the Sangli district of 

Maharashtra has been reported . 

(b) During April 2005, fifteen Preliminary Offence 

Reports (PORs) were registered under various sections 

of Wildlife Protection Act, 1972, Indian Forest Act, 1927 and 

Bombay Forest Rules, 1942. Out of the 15 PORs in seven 

cases, charge sheets have been filed in the Court, In 

addition, six trucks, six tractors with trolHes, two jeeps, 

three motorcycles and ten donkeys have also been seized. 

(c) The steps taken by the Govemmentto curb the 

smuggling:-

1. Five patroRing units of, two guards and three 

labourers each were formed to patrol the area 

round the clock 

2. Five gates with locks were installed to prevent 

movement of vehicles in the area. 

3. . Regular beat Inspections. 

4. Strengthening of communication system. 
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1741.SttRI ANANDRAO VllHOBA ADSUL: . 
SHRI ANWAR HUSSAIN: 

Will the Minister of HEALTH AND FAMIlY WElFAFE be 

pleased to state : 

(a) . wheiher there is shortage of doc:tons. nurses 

and para.medical staff in the country; 

(I}) if so, the details thereof; 

(c) whether there is any prOposal to set up a task 
force 10 assess the shortage of medical prof888iona1a and 

healthcare workers; 

(d) if so. the details thereof and the time by when 

the said task force lslikely to be set up; 

(e) whether the Government is also considering the 

oeed of PPP (Public Private Partnership) in the Health 
Sector; 

. (f). if so, the details thereof; and 

<g) the other steps taken by the Union Government 
to meet the shortage of doctors, nurses and para-medical 

staff in the country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

<DR. ANBUMANI RAMADOSS) : <a) and (b) There Is no 
shortage in the aggregate number of doctors and nurses 

in the country. As per information furnished by MedIcal 

Council of India at present there are 6,83.682 allopathic 

registered doctors in the country. Apart from this. there are 

271 medical colleges with 31,172 annual intake capacity 

and students passing out from these medical colleges 

every year are also adding to the strength of doctor in the 

country. In adOrtion, there are more than 6 lakhs 

practitioners of Indian Systems of MedicIne and Homeopa-

thy in the country. However. there is an imbaJaoce in the 

availability of doctors in the rural and urban areas of the 

country. As regard nuBeS. currenlly.thefeare 1597 

Graduate Nursing MIdwIfery (OHM) Schools functIonlng In 
the country with an Intake capacity of 80000 students 

(approximate) per year. 

(e) and (d) Ai present there is no propoeaI to set up 

a task force to assess the shortage of m8dIcaI 
professionals and heaJthcare workers. 

(e) to (g) In order to expand the faciIItIe8 of MedIcal 

Education and health related services. under Pra<Ilan 

Mantri ~88thya Surakaha Yojana (PMssy) the Govern-

ment has decided to set up six AIIMS like InstItutionS In 

under served-Stales and also to upgrade 13 existing 

Government MedIcal CoIIegeIIn8tituti0n8 In ten States. 

Further. the Government encourages setting up of new 
. college In the Government as well as privale. sector and 

also increase in Intake capacity of medical students. The 
Government is also exploring the ~ to allow . 

utilization of district hoapItaI 88 teaching hoepItal by the 

promoter of private medical edIegas under public private 

partnership model In the undersetved areas In the country , 

and NRHM focus states . 

Under National Rural Health Mission (NRHM). aU 
PHC's are envisaged to be strengthened by upgrading 

single doctor PHC to 2 doctOrs PHC by posting of AYUSH 

practitioners and skilled nurses at PHC level. The States 

are encouraged to appoint doctors. specillli8te and 

paramedics on contractual basis. Multi-skill traininu of 

doctors and In-service training of ANMslNurses Is done. 

The States have been requested to strengthen their 

nursing cadnt. Requirement of funds for estabIlshmentI 

. strengthening of nursing and ANM schools. 88 lncorpo-

rated In the PIP of some States under NRHM (2006-07) 

has been approved. 

Strategic frame work has been J)I'8INIt'ed to meet 
shortage of nurses in future in the following manner:-

(i) Establishing Auxiliary Nurse MidWifery (ANM) 

and General Nursing and MidWifery (GNM) 

. schools In those districts (230) which are not 

having ooth these training programmes. 
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(Ii) EstablIshing post graduation Nursing (M. Sc. 
(Nursing» institutions. 

(iii) Developing Cadre of nurse midwifery practitio-

ners and establishing training institutions. 

• In order to check the exodus to doctors and also to 

• 

• 

attract the doctors to join Central Heahh Services (CHS), 

the Govemrnent Is provkfmg better service condlllona e.g. 

higher pay and. allowances, better promotional avenues, 

lnaaase in age of retirements etc. to CHS doctors. A 

proposal to make mandatory rural posting Is under 

consideration of the Govemmenl. 

SyntheUc Surfaces for varlou. Sporla 

1742.SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE: 

SHRI NAVEEN JINDAL: . 

WiH the Minister of YOUTH AFFAIRS AND SPORTS be 

pleased to state : 

<a) whether synthetic surfacesltl'llCb are being 

manufactured in India for Hockey, Tennis, Badminton, 

A~hletics and other sports; 

(b) if so, whether the present level of produclion of 

synthetic substances is enough to meet the demand in 

the country; 

(c) if not, whether the Govemrnent Is planning to . 
encourage public and private enterprises to manufacture 

and supply quality synthetic SUIfaces in view of the 

forthcoming international events in India; and 

(d) if so, the details thel'1M?f? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
• DEVELOPMENT OF NORTH EASTERN REGtON (SHRI 

MANI SHANKAR AIYAR) : (a) No Sir, synthetic surfaces are 
not being manufactured in India &or hockey, tennis, 

athletics and other sports. 

(b) Does not arise. 

(c) and (d) AI pl'888nt there Is no such proposal. 

[Translation] 

eru ... Shipping Policy 

1743.SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to state: 

(a) whether the Govemment proposes to introduce 

a Cruise Shipping PolicylProject in view of its popularity; 

(b) if so, the details thereof; 

(c) the detailed report on Cruise Shipping in India 

at present tn comparison with rest of the world; and 

(d) steps taken/proposed to be taken to boost 

Cruise Shipping in the country? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BAALU) : (a) A cruise 

shipping policy to promote tourism is On the anvil. 

(b) The objectives of the proposed cruise shipping 

policy Include making India a major cruise destination 

by popularizing cruise shipping, facUitating creation of 

requisite infrastructure and creating a condUcive environ-

ment 

(c) This Industry annually generates· approximately 

US$ 14 billion worldwide and enjoys a passenger base 

of over 10 million, which Is expected to increase two fold 

by 2009. India's share is only about 2%. Ai present, no 

Indian shipping line owns a luxury cruise liner. 

(d) The steps taken/proposed to be taken to boost 

cruise shipping in the country are as under:-

(i) Cabotage has been relaxed for cruise ships for 

8 period of 5 years from December, 2003. 

(Ii) Up to 50% rebate has been given in vessei 

refated chIIrgee including berth hire, pilotage, 

etc. 
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(iii) Cruise operator Mis. Ocean Cruises india Pvt. 

Ltd. has been permitted to operate cruise from 

Goa to lakshadweep via Cochln. SImilarly 

Cruise Operator Mis. Star Cruises (Ubra) has 

been permitted to operate cruisas from Mumbai 

to Lakshadweep (Kadmat Istand) and Mumbai 

to Goa. 

(iv) 100% FDI is allowed in Shipping Sector 

including Cruise Shipping. 

{English] 

Pension of Seafarers 

1744.SHRI S.K. KHARVENTHAN : Will the Minister of 

SHIPPING, ROAD TRANSPORT' AND HIGHWAYS be 

pleased to state : 

(a) whether there is any pension policy for port 

wortters and seafarers; 

(b) if so, the details thereof; 

(c) whether demand for increase of pension to the 

retired Seafarers is pending for a long time; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRt T.R. BMLU) : (a) and (b) At 

present, there is no Government pension scheme for 

seafarers. Details of pension schemes for various 

categories of port wortters are being co"~ed. 

(e) to (e) The Seafarers' Welfare Fund Society (SWFS), 

Mumbai, a society under Societies Registration Act, 1860 
Implements various welfare schemes for retired seafarers 

and their family members, viz, Monthly Ex-gratia Monetary 

Assistance (MEMA), Ad-hoc Ex-gratia Financial Assistance 

to the widow of the deceased seafarers, Death Compen-

sation,. Educational Scholarships to two childrenJbrothersl 

sisters of working seamen, etc. 

Retired seafarers' have been repf888n1lng for en-

hancement of amount under the MEMA Scheme. 

However, since the funds available with the Society will 

not be sufficient to continue the scheme for more than 3-

4 years, enhancement of amount of MEMA could not be 

considered. 

Inter-State Check Post on NH 

1745.SHRI K.S. RAO : Will the Minister of SHIPPING, 

ROAD TRANSPORT AND HIGHWAYS be pleased to 
state; 

(a) whether Government proposes to introduce 

green channels on highways and inter-State check 

posts; 

(b) if 80, the details thereof; 

(c) whether a detailed study has been conducted 

in this regard; and 

(d) If 50, the details thereof and likely benefit drawn 

from this system? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) ; (a) and (b) This Ministry is 

responsible for development and maintenance of Na-

tionat Highways. There is no proposal to introduce green 

channels on National Highways and inter-Sta1echeck 

posts. States/U.Ts have been advised to have an 

integrated check post at entry point at inter-State border 

to ensure barrier free movement on National Highways 

both for goods and passenger vehicles across the 

country. National Highway Authority of India (NHAI) is 

planning. to install electronic toU collection system at toR 
pI8zas for unhindered movement of freight and passen- ' 

gar vehicles. 

(c) No, Sir. 

(d) Does not arise. 
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[Translation] 

Construction of AddHlona. Stadia for 

Sports Facilitiea 

1746.SHRI SANTOSH GANGWAR : "VIII the Minister 

of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Govemment proposes to construct 

additional Stadia and provide additional Sports training 

facilities in the country; 

(b) if so, the details thereof, State-wise particularly 

in the SAl Centre situated in Bareilly, Uttar Pradesh; and 

(c) the actions taken by the Govemment in this 

regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) to (c) As of now, the Centrally 

Sponsored Schemes for the development of rural sports 

infrastructure stand discontinued. But the issue is being 

reviewed In the context of Eleventh Plan' and the Draft 

Comprehensive National Sports Policy. 

Clinical Tria .. by Multinational Companies 

1747.SHRI SANJAY DHOTRE : 

SHRI BAPU HARI CHAURE : 

SHRIMATI BHAVANA PUNDALIKRAO GAWAU: 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether Multi-National Companies are conduct-

ing clinical trials of certain medicines on Indian patients 

without the consent of patients and without the approval 

of Competent Authority; 

(b) if so, the details thereof; 

(c) whether the Govemment· has conducted any 

inquiry to ascertain the facts in this regard; 

(d) if so, the outcome thereof; and 

(e) the total number of new drugs and formulations 

tested by the Multi-Nat.ional Pharma Companies on Indian 

patients during the last three years and the impact thereof 

on the health of such patients? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(Oft ANBUMANI RAMADOSS) : (a) No such instances have 

been reported so far, that multinational companies are 

conducting clinical trials of certain medicines on Indian 

patients With~ut the consent of patients and without the 

approval of competent authority. 

(b) to (d) Question does not arise. 

(e) The total number of Clinical trial permissions of 

new drugs and formulations granted to the multinational 

pharrna companies in Indian patients during the last three 

years are as follows:-

Year 2005 180 

Year 2006 259 

Year 2007 (upto Oct.) 190 

No . such Instances have been reported so far, where 

these clinical trials have adversely affected the health of 

patients. Clinical trials are required to be conducted as 

per Good' Clinical Practices, Schedule-Y ~f Drugs and 

Cosmetics Rules. Clearance from Ethical Committee is 

also required before conduct of such trials to safeguard 

the right, safety and well-being of the trial subjects. 

{English] 

Achlevem.nts In Space R .... rch 

1748.SHRI 'ABU AYESMONDAL : Will the PRIME 

MINISTER be pleased to state : 

(a) the details of achievements in space research 
during the last three years; 

(b) whether the union Government has fixed targets 
to fulfil World Space Vision-2050'; and 
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(c) if so, the deteRs thereqr? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE (SHRI PRITHVlRAJ CHAVAN) : (a) The map 
achievements of India in Space Research during the lest 

three years are as below: 

(a) Successful launch· and recovery 01 Space 
Capsule Recovery Experiment (SRE-1). 

(b) Testing of Indigenous Cryogenic Engine and 

Stage. 

(c) Establishment of State-of-art Second launch pad 

facilities at Srlharikota. 

(d) Operationalisatlon of GSl V through launch of 

EDUSAT. 

(8) Augmentation of INSAT system with 72 tran-
sponders with the launch of four aateIIitea 
(EDUSAT, INSAT-4A, 48 and 4CR). 

(f) Launch and operatlonalisation of advenced high 

resolution Cartography aateIIftes, Cat1Oaat-1 
and Cartosat-2 for mapping appIIcatIona. 

(g) expansiOn of Tele-educatlon and Tele-medlclne, 
Initiation of VHlage Resource Centres. Space 

based Disaster Management Support and 

Natural Resource Management Applications. 

(h) Achievements in Space COtm'I8f'C8: 

First dedicated commercial launch of 
Italian Satelllta by PSL V and 

Winning of two c::ontrIICta for supply of 

sophisticated communication sateIIitea 

viz., W2M and HYLAS. 

(b) and (c) No, Sir. However, taking into accounI the 

National development needs and the global trends in 
space technology, the Department of Space has drawn up 

a long-term vision for the Space Research Programme 

identifying the goals, programne directlona and techn0l-
ogy requil'8m8nt8 up to 2020. 

1749.SHRI ASADUDOIN OWAISI : 
sm DAlPAT SINGH PARSTE : 

WIll the MinIatar of HEAlTH AND FAMIlY WELFARE be 

pIeued to 8bIte : 

(a) whether the Government has ievtewed the 

pyogrees made In the field of eradication of leprosy; 

(b) If so, the outcome thereof; 

(c) whether any futu... strategy has been chalked 

out by the Government to eradicate leprosy from the 

country; and 

(d) if." the details thef8of? 

THE MINISTER Of HEALTH AND FAMILY WELFARE 
(OR. ANBUMANI RAMAOOSS) .: (a) and (b) Yes Sir. 

Independent evaluation of NLEP was carried out by Indian 
Institute of Health Management Reeearch, Jaipur during 

2005. The outcome of the study Is enclosed as Statement. 

(c) and (d) After achieving the goal of elimination of 

leprosy at NatIonal Level, the followlllg ~ has 

been chalked out by the GcMtmment of India to further 

reduce the bwden of ~ 

(i) Focus on every district achieving goal of 

elimination. 

(it) Decentrelized integreted leprosy .. rvtaes through 

General Health Care System. 

-(ill) Training in leproay to all Central Govemment 
services functionaries. 

(iv) Renewed emphasis on pr&ventlon of disability 

and MedIcal RehabWtaIion care, and 

(v) Intensified monitoring and evaluation. 
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IndtIpentJent 9vslu.tlon of National Leprosy 

Eradication Programme by Indisn InslitutB 01 

Health Management· Ressarch, 

Jaipur (IIHAIR) 

Following are the major findings of the study. 

The PR reduced from 3.74 in March 01 to 1.99 in 

December' 04 a 47% reduction snd ANCDR reduced from 

S.6 to 3.1 (4S% reduction). MB proportion increased in 

almost all States and percentage of female in new cases 
increased from 3S.S. to 36.2%. Child percentage reduced 

In most of the States Indicating success in controlling 

transmission. The percentage of Grade-II disabUity in new 
cases significantly reduced from 2.24% in March' 01 to 

1.S% in December' 04. 

Median delay in diagnosis decreased from 8 months 

to S. months. More than 80% offacilitles had completed 

Integration, but the Integration process was weak In urban 

areas. Except the SIS guideline aI~ other SIS formats were 

found available in most of the health facilities. The quality 

of MDT services was found highly satisfactory. The overall 

MB cure rate was 88% and PB cure rate was 94%. About 

80% of General health workers received training on 

leprosy. 

Level of awareness was high but was more or less 

stationary. IEC was more high risk centric and leas 

community centric. The partnership between GOI and 

NGO's was extremely useful to weaken the bottlenecks 

against integration. 

The Major Recommendation suggested were - (a) 

Internal monitoring system at Primary Health Center level 

should be strengthened (b) Counseling of RFT cases, 
patients and their family members needs to be empha-

sized (c) For spreading community awareness, target 

groups in high endemic areas should be identified and 

embark on Inter Personal Communication (IPC) (d) IEC 

messages should also tal"Qet community in low endemic 

areas (e) District Technical Support Teams (DTSrs) 

should Intensively focus on capacity building of the District 

Nucleus Team. 

External BorrowIng for Infnlatructure 

17S0.SHRI SUGRIB SINGH: Will the PRIME MlM8-

TER be pleased to siate : 

(a) whether the Govemment has made any assess-

ment for External Commercial Borrowings (ECB) to 

fmance infrastructure project in the Eleventh Plan 

period; 

(b) if 80, the details thereof; 

(c) whether the Govemment has made any ar· 

rangements to finance infrastructure projects in the 

country; 

(d) If so, the details thereof; and 

(e) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M. V: RAJASEKHARAN) : (a) and (b) The 

Eleventh Five Year Plan is under formulation. The 

estimates in this regard have not yet been finalized. 

(c) to (e) The Government has initiated two schemes, 

viz., Viability Gap Funding (VGF) and Financing through 

India Infrastructure Finance Company Umiled (IIFCl). 

VGF aims at supporting infrastructure projects that are 

economically justified but fall short of financial viability. 

Through the provisions of 20% grant assistance several 

projects may become bankable and help mobilize the 

much needed private capital and efficiencies. 

IIFCl addresses the need for providing long term debt 

for infrastructure projects that typically Involve long 

gestation periods. IIFCl provides debt finance for such 

projects of a sufficient tenure that enables cost recovery 

across the project life. 
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DiRetea Drug. under Ch8rak ~hlta 

1751.SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE : 

Will the Minister of HEAlTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether the Indian Council of Medical Research 

(ICMR) has manufactured some medicines for diabetes 

as per the Charak Samhita; and 

(b) if so, the time by which such mediCines are 

likely to be mede available in the market? 

THE MINISTER OF HEAlTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : '(a) and (b) The Indian 

Counctl of Medical Research (ICMR) has not manufac-

tured medicine for diabetes as per the Charak SamhHa. 

However, ICMR has conducted studies on the efficacy of 

the plant 'Vijaysar" mentioned in classical text for 

treatment of diabetes and found it to be safe and effective. 

There are some Ayurvedic medicines containing Vijaysar 

in. the market. 

us Support to Protect india'. WIld T1gera 

1752.SHRI ANANDRAO VITHOBA ADSUL : Will the 

PRIME MINISTER be pleased to state : 

(a) whether the US has offered support to protect 

India's wild tigers through collaborative efforts between the 

two countries as reported in the 'Hindu' dated November 

7, 2007; 

(b) if so, the detalJa thereOf; 

(e) whether the India and US have agreed to c0-

operate with each other against wild-life trafficking; 

(d) if so, the details thereof; 'and 

(e) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) : 
(a) and (b) No such offer has been received. 

(c) to (e) InOla, along with the United States of America 

and United KIngdom has joined the 'Coalitlon Against 
. Wildlife Trafficking', which Is a global coalition of 
Govemmet Its and international business and conserva-

tion organizations working together to support each others 

efforts to end the illegal trade in wUdlife and wildlife 

products. A preparatory meeting was held on 20th and 21st 

November, 2006 In London. which was followed by the 

meeting of the Ministerial Partners of the Coalition on 10th 

February, 2007. 

(Translation] 

Rail-Road Unking of Porta 

1753. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of SHIPPING. ROAD TRANSPORT AND HIGH-

WAYS be pleased to state: 

(a) whether the Committee of Secretaries for 

reviewing raU and road connectivity cf major Ports has 

suggested to develop high capacity raH and road routes 

within a stipulated time in view of tuture demand of majorl 

minor ports; 

(b) if so, the details thereof; 

(c) the project-wise details of work undertaken! 

proposed to be undertaken and amount sanctioned, 

expenditure incurred in the region; 

(d) the, present status of work undertaken 80 far; 

and 

(e) the time frame fixed for completion of the 

projects? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) and (b) Yes, 

Sir. The Committee has noted that each Major Port should 

preferably' have atleast four lane road connectivity as well 

as double line rail connectivity. It has identified actionable 

plans for port connectivity projects, their completion 

schedules and financing arrangements. 

(c) to (e) Details are given in the enclosed Statement. 
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OngoinglSanctJonBd Railway Projects 

81. Name of 

No. Port 

1 2 

1. Haldia 

2. New 

Mangalore 

3. Kandla 

4. Jawaharlal 

Nehru Port 

5. Paradip 

6. Tutlcorin 

7. Kandla 

8. Paradip 

Scope of Work 

3 

Doubling of Panskura-Haldia 

section (Phase-I) 

Aresikere-Hassab-Mangalore 

rail link 

Gandhidham-Palampur Gauge 

conversion 

Doubling -of Panvel-Jasai 

section 

Haridaspur-Paradlp Hnk with 

mines and steel plants 

Doubling of Madurai-Dindigul 

section 

Bhildi-Samdhari gauge 

conve~on 

Second bridge over Mahanadi 

Total 

length 

(km) 

4 

14 

236 

313 

28.5 

82 

62.06 

223 

3 

961.56 

Eatimated 

Project Cost 

(Rs. in Crore) 

5 

26 

357 

550 

69 

456 

126 

290 

1430 

2014 

Present status 

6 

Completed and comrnia$ioned. 

Complete section has been commissioned 

for goods traffIC. 

Completed and commissioned. 

Project completed and commissioned. 

Fixed line survey completed. Special Pur-

pose Vehicle incorporated. Works started 

on luna Bridge and Mahanadi Bridge. 

Scheduled completion date is December, 

2008. 

Ambatural-Kodaikanal road doubling has 

been merged with this work. Detailed 

estimate sanctioned. Tenders for earthwork, 

85 minor bridges, 7 major bridges awarded. 

Tenders for one mega bridge (Vagal bridge) 

and earthwork between Kodaikanal-Dindigul 

also awarded. Scheduled completion date 

is December, 2008. 

Earthwork and bridge works on Samdhari-

Bhimmel (122 Ian section) is being ex-

ecuted. Scheduled completion date is June, 

2008. 

Work in progreea. Scheduled completion 

date is June, 2008. 
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St. Name of 

No. Port 

2 

1. Koikats 

Scope of Wort 

3 

Rail connectlvity to proposed 

j8ttie$ atOiamond Harbour 

2. Mormugao DoubIng of londa-Dharwar 

section 

3. Haldia 

4. Mumbai 

5. Ennore 

Doubling of Panskura-Hakia 

section (Phase-II) 

DedicaIed height line between 

WadaIa and Kuda 

The new chord line (PuItur-

AttipeItu) 

Total 

length 
(km) 

4 

2 

70 

5.06 

144 

263.66 

Estimated 
. Project Coat 

(As. In Crore) 

5 

22 

175 

230 

Present status 

6 

Survey COfI1JIetad in Jan. 2007. 

Report received from RVNl. is under 
appraisal. 

The proposal has been approved by RVNL 

Board of DIrectoraand 'S now being 

proceaaed for consideration and approval 

of Govemment. 

104 (Incl. The project is under consideration for ap-
As. 55 cront8 pJWal of the Gov.rnment. 
for hutment 

removal) 

435 

944 

Project Report for the new Chord Una is 

under appraIaaI. 

SfaIus 01 0ngD/ng'SIIncIJ Port ComectMty Road Projects 

St. .Name of Scope of Work length Project Coat Present status 
No. Port (km) (As. In Crore) 

2 3 4 5 6 

1. Haldia 4-\aning of KoIaghat-HaIdia 522 273 42% work completed upto termir1ation of 
section conh'act. CumulatIve expenditure upIo Au-

gust 2007 Is As. 130.28 CfOre. 

2. Paradlp 4-taning of NH-SA 77 427 Cumulative expenditure upto August 2007 fa 

As. 301.06 CfOr8. 

3. V ... khapatnam Port Connectivity 12.47 94 Project Completed on 30.11.2006. 
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2 3 

4. Chennal and' Chennai-Ennore Port 

Ennore 

5. Tuticorin 

6. Cochin 

7, New 

. Mangalore 

8. Mormugao 

9. Jawaharlal 

Nehru Port 

10. Jawaharlal 

Nehru Port 

11. Tuticorin 

(BOT) 

12. Cochin 

CoMeCtivity 

4-1aning of Nt:t-7 A 

4-laning of NH-47 

4-1aning of NH-17. 

NH-48 and bypaaa 

4-laning of NH-17B 

4-laning· of SH.54 with 

6 - lane bridge on 
Panvel Creek. (Package 

II) 

Package-I 

Four laning of Tuticorin-

Madurai Road' (1'IiH-45B) 

Connectivity m ICTT, 

Vallarpadam 

4 5 6 

30 309 Progress upto Nov., 07 - 9.7% in case 
Pha8e-1 : 9 km Awarded cost of Phase I. 

Phue-li : 15 km Phase-I: 39.2 - In case of Phase-II, with the approval 

Phase-II : 6 km Phase-II : 76.76 of NHAI Board, the wort was awarded 

to a Central PSU (MIa Engineering 

Projects (india) Ltd.). 

47.2 

10.40 

37.5 

18.3 

.14.35 

30 

144 

172 

231 

106 

196 

80 

143 

177 

629 

- Resettlement and Rehabilitation of 

Project Affected Families for Phase-III 

worts has been taken up. 

Cumulative % of wort ia: 

22.4%. Cumulative expenditure upto 

August 2007 laAs. 71.02 crore. 

Cumulative % progress of wortt is 43%. 

Contract terminated. 

Cumulative % progress upto Nov., 07 

is 11.34%. E)rpendIture upto August 

2007 is As. 28.24 .crore 

13.1 km completed in May, 04. State 

Govemment could not give land free 

from encumbrances to take up balance 

5.2km of wortt. 

Cumulative % progress upto Nov., 07 

is 87.26%. 

Completed. 

Wortt awarded in Feb., 06, Agreement 

signed in July, 06. Cumulative % 

progress upto Nov., 07 is 23.5%. 

330 (revised The wortt commenced in August 2007 
to As. 557 with scheduled completion in February 

crora) 2010. 
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Status of Port ConnectMry ProjecIs to be Sanctioned 

81. Name of 

No. Port 

1. KoIkata 

2. Paradip 

(BOT) 

{English] 

Scope of Work 

Kona Junction on NH-6 to 
Netajl . Subash Dock 

Four Ianing of Panlkoili-

Barbil NH-215 

AagIOllllI Srllnch SecretIIrtat 
Offices of MEA 

length 

(Ian) 

14 

189 

1754.SHRI S.K. KHARVENT,-,AN : Will the Minister of 

EXTERNAl AFFAIRS be pleased to state : 

Estimated Present statui 

Project Cost 

(Rs. In Crore) 

Detailed Project Report not finalized. 

1050 The project is at bid stage. 

IntegrIIt8d Transport PolIcy 

1755.SHRI M. APPAOURAI : 

SHRI MOHAN RAWAlE : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Government proposes to prepare 

(a) whether the Regional Branch Secretariat Offices . an Integrated TransPort Policy to take Into account the four 

of his Ministry are functioning in various cities In the 

country; 

(b) if so, the details thereof; 

(cl whether the Government has received any 

demands for setting up of such an office In Chennai and 

. other parts of the country; 

(d) if so, the action taken by the Government 

thereon; and 

(e) the time by which SUCh offICeS are likely to be 

set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAl AFFAIRS (SHRI ANAND SHARMA): (a) to (e) 

Branch Secretariats of the Ministry are functioning in 

Kolkata, Hyderabad and Chennai. There is a. proposal 

to open an office in Guwahati. There is no prpposal 

to open such offices in other parts of the country, at 

present. 

principal modes of transport; 

(b) if so, the details 1her8of; 

(c) whether the Government has conducted any 

study in this regard; and 

(d) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PlANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) The 

evolution of Transport Policy, keeping pace with the 

changing requirements, advancements in technology and 

expanding opportunities and challenges. 18 an ongoing 

process. Before the commencement·of any Five Year Plan, 

various ~ral Working Groups on transport are 

constituted. which provide crucial inputs for formulation of 

a PIan/policies relating to various modes of transport. 

Transport Policy accordingly. gets delineated in the various 

Plan Documents. 

(c) and (d) Various sector&Vsub-sectorai studies in the 
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field of transportation, have been done periodicaHy. These 

constitute Important Inputs for formulating Plans, policies, 

processes and procedures. 

India'. Contribution to UN Regular Budget 

1756. SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state : 

(a) the contribution paid by India to United Nations 

the regular budget of during the years 2006-07 and 2007-

08; 

(b) the basis for such contribution; 

(c) the year in which the Committee of Contribu-

tions reviewed the scale of assessments on the last 

occasion; 

(d) whether the Govemment proposes to reduce the 

Indian contributions in view of the financial conditions of 

the country; 

(e) if so, whether the issue has been taken up with 

the Committee of Contributions; and 

(f) if so, the reaction of the Committee of 

Contributions thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) The contribution paid by India 

to UN regular budget during the financial year 2006-07 

was Rs. 40.3 crores. The required contribution is intimated 

by the UN towards the end of the year and the. same has 

not been received as yet for 2007-08. 

(b) The contributions are based on an assessed 

scale of contribution. This assessed scale takes Into 

account the country's share of the global Gross National 

Product adjusted with a discount for low per-capita income 

and the country's external debt. 

(c) The Committee on Contributions reviewed the 

methodology of the scale of assessments for the UN 

regular budget in June 2007. 

(d) No. 

(e) and (I) Do not arise. 

. (Translation] 

Committee on Toll Tax 

1757.SHRI RAMJILAL SUMAN: 

SHRI BALASHOWRV VALLABHANENI : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) whether a committee has been set up by the 

Union Govemment to suggest the rates of toll tax to be 
levied on the vehicles plying on National Highways; 

(b) if so, the details thereof alongwith the vehicl. 

wise rate suggested by the Committee; 

(e) whether the said rates are higher than the ones 

which are in vogue now; 

(d) if so, the details thereof and the reasons 

therefor; 

(e) whether any meeting with some private parties 

have also been convened to consider the issue; 

'(t) if so, the outcome thereof; and 

(g) the revenue realised from toll charges during the 

last two years including the current year and target fixed 

for the Eleventh Plan Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K. 

H. MUNIYAPPA): (a) and (b) No, Sir. No extemal committee 

has been set up by the Government. 

(e) to (9) Do not arise. 
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[English] 

Special Drive for immunization 

1758.SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to atate : 

(a) whether the Union Government has carried out 

special drive for immunization in the States where the 
immunization process is very slow; 

(b) if so, the details thereof; 

(c) whether the Union Government has provided 

inputs and funds for the purpose; and 

(d) if so, the details thereQf, State-wise? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) Yes, Sir. 

(b) The Government of India have oonducted 
special drive as immunization we8ka in Slates where 

immunization Is very aIow. The Special drive wu 
conducted in the States of Uttar Pradesh. UUrakhand, 

Bihar, Jharkhand, Madhya Pradesh, ChhatIIsgarh, OrIssa, 
Rajasthan, Arunachal Pradesh, Asaam, Manlpur, 

Meghalaya, Mizoram, Nagaland, SIIddm, Trtpura and West 

Bengal during 2005-06 and 2006-07. 

(c) Yes, Sir. 

(d) I. The Government of India have provided Vw:-

cines, A.D. Syringes and other IogIstic8 as per 
requirement of the States. 

il. No additional funds were released however the 

requirement of funds for the special drives was 
met through the funda made available under the 

Routine InvnunIzation for State Program lmple-

mentation Plan (PIP). 

iii. Details of Release of funds to the StateslUTs is 
attached Statement. 

Status 01 release 01 funds during 2005-06, 2006-07 and 2007-08 tOr Immunization ProgramtI'III 

S. Stale Fund Released Fund Released 

No. during ~ during 2006-07 during 2007-oa 

2 3 4 5 

1. . Andaman and Nicobar Islands 6,52,176 7,15,448 0 

2. Andhra Pradesh 4,14,91,785 3,13,76,361 4,26,31,639 

3 .. Arunachal Pradesh 40,26,626 . 94,89,948 81,99,373 

4. Assam 6,00,19,847 80,09,473 10,04,79,490 

5. Bihar 13,64,55,415 9,79,64,351 20,84,65,974 

6. Chandigarh 6,89,400 1,25,765 8,25,516 

7. Chhattisgarh 4,23,51 ;675 4,20,90,512 25,67,760 

8 .. Dadra and Nagar Haveli 1,91,125 3,05,725 5,401 

9. Daman and Diu 2,06,965 2.i4,217 1,38,521 
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2 3 4 5 

10 Delhi 18,65,130 29,26,109 27,89.568 

11. Goa 6.90.395 ·6.83.849 0 

12. Gujarst 2,72.63.618 0 0 

13. Haryana 1,08,29,700 113.17.462 1.06.62.031 

14. Himachal Pradesh 2.02,26,727 0 0 

15~ Jammu and· Kashmir 1.10.28.736 60.74,739 72.77.602 

16. Jharf<hand 10.00.64.800 84,87.140 2,12.84.889 

17. K"rala 2,34.39.640 23.19.401 1.30.53,143 

18. LakshadWeep 1,14.357 5.86,377 28.418 

19. Madhya Pradesh 8.56,49.007 5.38,20.985 7,40,23,379 

20. Manipur 53,98,000 12.06,105 57,09,070 

21. Meghalaya .85.03,220 95.39.480 13.48.451 

22. Mizoram 41.95,030 65.34.728 0 

23. Nagaland 36,27,085 35 .. 74.795 45,39,833 

24. Orissa 6,97,38,119 6.32,26,945 4,75,00,594 

25. Pondicherry 8,09,533 90,205 0 

28. PunJab . 1.56.33,1 SO 1,36,33,382 83,85,621 

27. Rajasthan 11,40,90,661 74,87.357 2.15,24,475 

28. Sikklm 10.55.025 22,61,849 18,10,763 

29. Tripura 36,15,720 24,63.905 14,77,175 

30 .. ; Utlaf Pradesh 29,85.92.906 20,49.20.151 20,54,98 ... 69 

31. Uttranchal 3,39,83.055 43,75,380 1,25,86 .. 37 . 

, 32. West Bengal 8,60.80,022 6.31,18,005 1,18,28,505 

33 . Maharashtra . 10.28,45.570 0 2,27,08.032 
• 

34 Tam" Nadu 5,95.40.000 2,82.89,250 4,59,64.513 

35 Karnataka 7.94.47. ·;92 94.56,202 41.64.575 

Totai 1,45,50,11.412 69.66.95,601 89.34,79.317 
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Co-operatIon betwMn BrazIl, RunIa, 
India and. ChIna 

1759.SHRI KISHANBHAI V. PATEL: wm the MinIster 

of EXTERNAL AFFAIRS be pleased 10 slate : 

(a) whether Brazil. Russia, India and China (BRIC) 

have decided to intensify their bilateral cooperation; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PAANAB MUKHERJEE) : (a) and (b) Foreign Ministers of 
Brazil, Russia, India and China (SRIC) met on 24 
September 2007 in New York. It ~ decided that the 
Heads of Missions of the four countries in New York, 
Geneva, Vl9f1na, Nairobi, Paris and Washington would 

consuh to identify issues for discussion among BRIC 

countries. This would be followed by a meeting at the level 
of DeputyNice Ministers in Brazil. 

[T rans/atiof'l] 

Conversion of Hatrd Coke Into Soft Coke 

1760.SHRI BHUVANESHWAR PRASAD MEHTA: Will 

the PRIME MINISTER be pleased to state : 

(a) whether the Coal India Umiled has given 

contracts to Pvblic Sectors and private . sector Coal 

companies to convert hard coke into soft cok~; 

(b) if so, the details thereof, company-wise, year; 

wise; 

(C) the details of the payment made by the coal 

companies for such conversions, company-wi8e; 

(d) whether the Gov&mrrl9f1t has found any ir-

regularities In the process of converting hard coke into 80ft 
coke; and 

(e) if so, the details thereof and the acIion taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 

(DR DASARI NARAYAN AAO): (a) No Sir. There.no such 
technology available 

(b) to (8) Do not artae In view of reply given to part 

(8) above. 

[EngII$h] 

1761.SHRI P.C. THOMAS : WIt the ...,..01 HEALTH 
AND FAMILY WELFARE be pleased to state : 

(a) Whether' Incian MedIcal Studenta puNUIng their 
etudleeabroad can do their houee. eurgenehlp in India; 

(b) • 80, the details thereof; 

(e) whether limllar requeeta have been obI8Ined 
hom the fndIen studenta PU'**'G their medical COUfM8 

abroad; and 

(d) If 80, the details thereof aIongwIIh action taken 

by the Government In this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI AAMAOOSS) : (a) to Cd) Yes SIr. An Indian 
citizen poa8888ing a primary medical qualification awarded 

by any medical institution outside India, who Is cte.irous 

01 geIUnf prov1sionai or permanent regI8IratIon wIIh the 

Medical Council of India (Mel) or any State M8dica1 Council 

on or after 15.3.2002, Is eligible to do Intemahip In India, 

provided heIahe hea obtainad provIsionaJ regietnlUon from 

Mel after qualifying the ScreenIng Teat conducIed by the 

National Board of ExamInations, u per the pI'OViIiona 01 
the Screening T 88t Regulatlona, 2002 of the Medical 
CouncIl of India. However, the primary madIcel qua1ifica-
tion must be a recognized quallflcatlon for enrolment u 
madIcel practIIioner In the country In whk:h .. IndIutIon 
awarding the said qualification Is situated. 

(TransIdon] 

ReconInwIdldlon of c..traI ............ 
CommIuIon 

1762.PAOF VUAY KUMAR MALHOTRA: 

SHRI SANTOSH GANGWAR : 

Win the PRIME MINISTER be pIeued 'to stale : 
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.' 
(a) whether the Central I~tton ComnIsaIon, 

In Ita AnnuaJ~, has .~ that Public 
Information Officers poated In the ~ depart-

ments be aocorded the staIua of the Officer of the 

Commission. 

(b) If so, the details thenIof and the reasons 
therefor, and 

(c) the meuur8I taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBUC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARUAt.,ENTARY AFFAIRS (SHRI SURESH PACHOURI): 

(a) and (b) The Central Information CommJuJon In Ita 

Annual Report for the year 2OOS-06 has recommended 

that the Public Information 0fIic8ra should be considered 

as offlcera of the Central Information Commission. 

(c) The Right to Information Act. 2005 contains ... 
provillona enabling the Public Information OffIcers to work 

objectJveIy and fearlea8ly. 

[EngIWJ] 

1763.DR. BABU RAO MEDIYAM : WID the PRIME. 

MINISTER be pleased to state : 

(a) the extent of degraded foreat land and non-
forest land brought under ~ Afforestation, 

State-wIee; 

(b) the details of varlou8 forms of afloreltatlon and 
..vegetation undertaken by the Government; and 

(c) the number of forest vlIIages evacuated for the 

purpose of afforestation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) 

: (a) loa on 19-11-2007, 5,28,801 hectares of fOI'8It and 

non forest lands have been brought under ~ 

Affore8tation. State- wile details are given In the enclosed 

StaIement. 

(b) The MJniatry of Environment and Forests Is 

implementing the National Afforestation Programme 

8Cheme for regeneration of degraded forests and adjoining 

..... The Scheme envisages varloua models of IIIores-
tatIon and regeneration including Aided Natural ~-

. tIon, ArtIficIal Regeneration, PuturelSiM-pasture 0eveIap-

mant, Bamboo Plantation, Planting of Canes, MIxed 
Plantation of trees having MFP and Medicinal Value, and 
Regeneration of Peremial Herbs and Shrubs of MedIcinal 
Value, 

(c) As per information available with this Ministry, 

no forest village has been evacuated for the purpose of 

afforestation. 

As on: 19,11.2007 

• S. StatelUT Area brought under cornpenaatory afforestation in hectares 

No. 
Forest Land Non Forest Land Total 

2 3 4 5 

1. Andaman and Nicobar Jlland 225.29 1,701.49 1,926.78 
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2 3 4 5 

2. Anethra Pradesh 4,587.n 15,805.98 20,393.73 
; 

3. Arunachal Pradesh 5,388.21 88.00 5,474.21 

4. Assam 1,183.06 636.98 1,700.03 

5 Bihar 848.56 0.00 . 846.56 

6. Chandigarh 0.00 0.12 0.12 

7. Chhattisgarh 27,284.00 3,331.00 30,615.00 

8_ Dadra and' Nagar HaveIi 269.15 210.15 479.30 

9. Delhi 0.00 0.00 0.00 

10. Goa 1,131.44 18.00 1.149.44 

11. Gujarat 17,233.29 27,141.00 44,374.29 

12. Haryana . 2,251.83 1,091.89 3,343.51 

13. Himachat Pradesh 5,769.70 137.00 .5,906.70 

14 •. ·Jammu and Kashmir 28&.00 0.00 288.00 

15. Jharkhand 36.00 0.00 36.00 

16. Kamataka 9,212.02 28,841.12 38,054.04 
~ 

17. Kerala 49,448.53 n6.00 50,224.53 

18. Madhya Pradesh 129,559.84 38,134.11 187,693.95 

19. Maharashtra 44,082.00 27,722.00 71,804.00 

20. Manipur 181.16 0.00 1~1.16 

21. Meghalaya 258.45 4.80 263.25 

22. Mizoram 38.15 5,520.85 5,558.81 

23. Orissa 9,7n.94 20,849.33 30,427.26 

24. Pondicherry 0.00 0.00 0.00 

25. Punjab 3,917.78 929.28 4,847.06 

26. Rajasthan 3,088.01 7,267.00 10,333.01 
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27. Sikkim 2,012.97 

28. Tamil Nadu 1,252.83 

29. Trlpura 2,591.54 

. 
30. Uttar Pradesh 2,457.57 

31. Uttaranchal 8,333.53 

32. West Bengal 1,237.35 

Total 333,902.67 

(Translation) 

Allotment of Land to Em ....... 

. 1764.SHRI RASHEED MASOOD : WiN the MInIster of 

EXTERNAL AFFAIRS be pleased to alate : 

(a) ,whether S8ve~1 foreign~triea have applied 
for allotment of land in Delhi to open their Embassies; 

(b) if so, the details thereof; and 

(e) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to (e) 

Yes. As per records of the Ministry, 58 countries (including 

those who already have land In the capital and othens who 
are functioning from rented premises) have applied for 

allotment of land in Delhi and the list is enclosed 88 

Statement. Previous allotment offers have lapsed and 
frhh offers will be made when revised rates are received 

from the Ministry of Urban Development. 

Statement 

List of Countries Wanting Land in New DtIIhI 

1. Algeria 

2. Angola 

4 

18.00 

1,009.35 

58.21 

4,687.50 

6,558.00 

2,683.89 

194,898.60 

3. Argentina 

4 . Armenia 

5. Azerbaijan 

6. Bahrain 

7. Belarus 

8. Brazil 

9. Brunei 

10. Burkina Faso 

11. Cambodia 

12. Chile 

13. Croatia 

14. Columbia 

15. Cuba 

16. Denmark 

17. DPR Korea 

18. Estonia 

19. European Commission 

to Questions 330 

5 

2,030.97 

2,649.75 

7,145.07 

14.891.53 

3,901.24 

528,801.27 
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20. AJi 

21. Guinea 

22. Iceland 

23. Iran 

24. Ireland 

25. Jordan' 

26. Kazakhstan 

27. Kenya 

28. Kyrgyzstan 

29. Laos 

30. Libya 

31. Lebanon 

32. League of Arab States 

33. Luxembourg 

34. Mauritius 

35. Maldives 

36. Mexico 

37. Morocco 

38. Mozambique 

39. Namibia 

40. Portugal 

41. Romania 

42. Rwanda 

43 Seychelles 

44. Somalia 

45. South Africa 

46. Suriname 
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47. Syria 

48. Trinidad and Tobago 

49. TeIIJdatan 

60. Turkmenistan 

51. Tunisia 

• 
52. Uganda 

53. USA 

54. Venezuela 

55. Vietnam 

56. Vemen 

57. Zambia 

58. Zimbabwe 

176S.DR. DHIRENORA AGARWAl.. : WIll the Minister 
of HEALTH AND FAMIl V WElFARE be pIeued to state : 

(8) whether the GoYemment has provided any 
financial or any other aaalatance to the Non-Govemment 

Organisetlona In Jharkhand for the Implementation of 

heaIttI achamae; 

(b) if so, the detaIIa thereof; 

(c) whether the. Government has reviewed the 
works of the Non-Govemmant Organisations; 

(d) If 80, the Iacun8e noticed by the Government 
during the review and the names of the Non-Govemment 

Organisations responsible for the 88id lacunae; and 

(e) the action taken by the Govemment In this 

regard? 

THE MINISTER OF HEAl.. TH AND FAMIL V WElFARE 

(DR. ANBUMANI RAMADOSS> : (a) Vas, Sir. 

.j 
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(b) As. 112.5 IMha waa I8Ieaaed till date. 

(c) The State Health SocIety of the concern State 
reviews the functioning of the NGOa. 

(d). No such report has been racelved from the 

State. 

(e) Does not ari8e in view of the above. 

(EngHsh] 

1766. SHRI N. JANARDHANA REDDY : 

SHRI DALPAT SINGH PARSTE : 

SHRI UDAY SINGH: 

SHRI S.K. KHARVENTHAN : 

Will the PRIME MINiSTER be pleased to state : 

(a) whether the Central Pollution Control Board has 

identified some rivers which are moat poUuted and need 

invnediate cleaning; 

(b) if so, the details thereof; 

(c) the amount allocated for cleaning the polluted 

rivers during the current Five-Year Plan; and 

(d) whether a comprehensive programme has 

been worked out in consultation with the Ministries and 

Slates concerned; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA) : (a) and (b) Yes Sir. A ~tudy was conducted by 

the Central Pollution Control Board in the year 2001 in 

which 71 polluted stretches of rivers were identified 8Ct'088 

the country having the Biochemical Oxygen Demand 

(BOD), a key parameter indicating organic pollution, 

greater than 6 mg/I. 

(c) to (e) Allocation of outlay under the current FIve 
Year Plan has not been finalized. However, an amount of 

As. 254 crorea has been provided in the Budget for the 

financial year 2007 -os for pollution abatement works under 

the National River Conservation Plan. , 

The Centrally Sponsored Scheme of National River 

Conservation Plan (NRCP) covers 164 towns in the 

country along polluted stretches of 35 identified rivers 

spread over 20 States at a sanctioned cost of Rs.4793 

crore, against which an expenditure of Rs.2617 crore has 

been incurred 80 far upto June, 2007 including the 

expenditure of the respective States' .shares. The pollution 

abatement works are implemented through implementing 

Agencies nominated· by the State Governments for the 

purpoee. A multl-tier monitoring mechanism at the Centre 

and State level reviews the policy issues, new works to 

be taken up, funding pattem and progress of works from 

time to time. 

[Translation] 

Appeal Filed Against CAT 

1767.SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI HARIKEWAL PRASAD : 

Will the PRIME MINISTER be pleased to state : 

(a) the number of appeals filed by the Central 

Govemment against the decision of the Central Adminis-

trative Tribunal (CAT) during the last three years till date 

and the number of cases in which the High Courts has 

given verdict against the Central Government dunng the 

same period; 

(b) the nature of action taken against high ranking 

offICers; and 

(c) the number of offICers of the Central Govern-

ment against whom the Government has taken action in 

. this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARUAMENTARY AFFAlRS.(SHRI SURESH PACHOURI): 
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(a> The number of appeals ftted by the Central Oovemment 
against the decisions of the CAT and the nurrber of casea 

in which the High Courts have gtven verdict ageIntt the 
Central Government are not monitored centrally. However, 

as per the information maintained by the Priocipel Bench 
of the Central Administrative Tribunal during 2003 to June, 
2006, the Central Government filed 2362 appeals where 

the CAT was a proforma party, out of which 1167 dactaIon8 

of the CAT were upheld by the High Courts. 

(b) Action is taken as per the DIsciplInary Rules. 

(e) The data is not centrally moulloled. 

[E;ngIish) 

1768. SHRI P. MOHAN : WiD the Minister of HEALTH 

AND FAMILY WELFARE be pleased to stale : 

(a) whether the GoYemment proposes to atart 
Organ Retrieval Bank Organisations (0RB0s) In the 

country; 

(b) if so, the details thereof; 

(e) the names of the States where ORBOa are likely 

to be set up; 

(d) the budget estimate therefor; 

(e) the proposed modus operandi for procurtng 
human organs for such ORBOs 

(f) whether the existing law permfta this type of 

human organ transplantation; and 

(9) if 80, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) The Organ 

Retrieval Banking Organisation (ORBO) a national facIIty 

and nodal centre for the country Is already operatioIl8I at 
All India Institute of Medical ScIences (AtlMS), New Delhi. 
A network of 15 hospitals (Government, Public and 

Charitable) with ORBO haabeen formed for Irnooth 

functioning and coordination tor process e( Organ 

Donation and Traneplantatlon In DelhI. 

(c) to (g) Do not arlie, In view of reply to part (a) 

above. 

u. of F ..... Land for Public o.v.Iopment 
So ....... 

1789.SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : WIll the PRlMEMNISTER be pleased to 
state: 

(a) whelher various State ·Gbvammenta have re-
quested the Union Government to allow them to provide 
equal measurement of /and In lieu of for8It land to be 
utilized by them; 

(b) If 80, the reaction of the Union Government 
thereto; 

(e) whether In light of this, the UnIon Government 
propoaea to make arnendrnenta in the Forest (Conser-

vation) Act, 1980 and environment (Protection) Act, 1986; 

and 

(d) If 80, tbe details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 

(a) to (d) No Sir. No such proposal, 80 far, has been 

raceived In the MnIatry of Environment and Foraats from 
any of the StateJUT Governments. 

....... Up of Eco-CIuba 

1nO.SHRI RAMDAS ATHAWALE : Win the PRIME 

MINISTER be pleased to stale : 

<a) whether any decision has been taken to 881 up 

'Eco Clubs' In the schools of aU the d1strlcta of the country 
to raise a NatIonal Green Army and to create awe,.,.. 
among the people about environment; 

(b) If 80, the details thereof; 
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(e) the . name of schools identified In each district; 

and 

(d) the expenditure likely to be incurred thereon, 

state-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa· NARAIN 

MEENA) : (a) and (b) The E~ub8 have been set up by 

the Government in the schools under the National Green 

Corps (NGCl Programme since 2000-01, with underlined 

objective 0' spreading environmental awareness amongst 

school children. Th8$e clubs are set up in each district 0' the country, with the focus on action oriented 

environment programme through the active involvement 0' 
the students. Though State GovemmenVUTs are at liberty 

to aet up any number of Eco-cIubs In a dstrict the financial 

assistance under the Programme Is restricted to 250 Eco-

~b8 per district 0 2,500/- per Eco-cIub per annum. 

(cl Names of schools Identified in each district are 

maintained by the State Nodal AgencIes. 

(d~ A list showing State-wise grants released to the 

State Nodal Agencies during the current financial year is 

enclosed as Statement. 

S""",.nt 

(As on 23.11.2007) 

S.Ne. Stat8llJr Amount in Lakhs 

2 3 

·1 Andhra Pradesh 156.97 

2 Bihar 195.98 

3 Chhattisgarh 107.41 

4 Chandigarh 3.23 

5 Gujarat 1n.12 

6 Kamataka 231.9 

1 2 3 

7 Madhya Pradesh ·321.6 

8 Manlpur 36.63 

9 Mlzoram 34.47 

10 Nagaland 52.47 

11 Pondicherry 14.n 

12 Punjab 135.52 

13 Ra,jasthan 214.4 

14 Tamil Nadu 201.08 

15 Tripura 16.8 

16 West Bengal 123.5 

Indo-Iren GIla Pipeline ~ 

1n1.SHRI ASADUDDIN OWAISI : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether USA has asked India not to move 

'orward with the planned pipeline project that would bring 

natural gas from Iran to India; 

(b) the reaction of the Government in this regard; 

and 

(c) the present status of the pipeline project ? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) No. 

(b) Does not arise. 

(cl The Ministry of Petroleum and Natural Gas has 

been negotiating the pipeline project with Iran and 

Pakistan. The sixth meeting of the tripartite Joint Working 

Group was held In DeIhl on 28-29 June 2007. Three 

meetings of the India-Pakistan Joint Working Group and 

five meetings of the India-Iran SpecIal Joint Working Group 
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h~ve been held so far. Several key issues including pricing 
formula, transit fee and transportation tariff are under 
discussion. 

12.01 hrs 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) : I beg to lay on the 
Table-

(1) (i) A copy of the Annual Accounts (Hindi and 

English versions) of the Kandla Port Trust, 
Gandhidham, for the year 2006-2007, 
together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the 
Audited Accounts of the Kandla Port Trust, 
Gandhidham, for the year 2006-2007. 

[Placed in Library, See No. LT 7405/2007) 

(2) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the 

Chennai Port Trust, Chennal, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government on the 
Audited Accounts of the Chennal Port 

Trust, Chennal, for the year 2006-2007. 

(iii) A copy of the Review (Hind.I and English 
versions) by the Government on the 
working of the Chennal Port Trust, Chenriai, 

for the year 2006·2007. 

(Placed in Library, See No. LT 7406/2007) 

(3) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the 
Jawahartal Nehru Port Trust, Navi Mumbai, 
for the year 2006-2007. 

(ii) A copy of the Review (Hindi and .English 
versions) by the Government of ,the Work-
ing of the Jawahartal Nehru Port Trust, 
Navi Mumbai, for the year 2006-2007. 

[Placed in library, See No. LT 740712007] 

(4) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the 

Para,dip Port Trust, Paradip, for the year 
2006-2007. 

(ii) A· copy of the Review (Hindi and English 
versions) by the Government of the 
working of.the Paradip Port Trust, Paradip, 

for the year 2006-2007. 

(Placed in .Library, See No. LT 740812007) 

(5) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the 
Mumbai Port Trust, Mumbai, for the year 
2006-2007, along with accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by. the Government of the 
working of the Mumbai Port Trust, Mumbai, 

for the year 2006-2007. 

[Placed in Library, See No. LT 7409/2007) 

(6) (i) A copy of the Annual Accounts (Hindi and 

English versions) of the Mormugao Port 
Trust, Goa, for the year 2006-2007, 

together with Audit Report thereon. 

(ii) Acopy of the Review {Hindi and English 
versions) by the Government on the 
Audited Accounts of the Mormugao Port 
Trust, Goa, for the year 2006-2007. 

[Placed in Library, See No. L:r 7410/2007) 

(7) (i) A copy of the ·Annual Administration 
Report (Hindi and English versions) 

of the Vishakhapatnarn Port Trust, 
Vishakhapatnam, for the year 2006-2007. 
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(ii) A f copy o the Review (Hindi and English 
versions) by the Govemm t f en o the 
working of the Vishakhapatnam p rt T o rust, 
Vishakhapatnam, for the year 2006•2007. 

[Placed in Library, See No. LT 7 411120071 

(8) (i) A copy of the Annual Accounts (Hindi and 

English versions) of the Vishakhapatnam 

Port Trust, Vishakhapatnam, for the year 

2006·2007, together with Audit . Report 
thereon. 

(ii) Acopy of the Review (Hindi and English 

(11) (i) A copy of the Annual Accounts (Hindi and 

English versions) of Iha Jawaharlal Nehru 
Port Trust, Navi Mumbai, for the year 2006· 
2007, together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the 
Audited Accounts of the Jawaharlal Nehru 

Port Trust, Navi Mumbai, for the year 2006· 
2007. 

[Placed in Library, See No. LT 7407/2007) 

(12) (i) A copy of the Annual Administration Report 
versions) by the Government on the (Hindi and English versions) of the 

Audited Accounts of the Vishakhapatnam Kolkata Port Trust, Kolkata, for the year 

Port Trust, Vishakhapatnam, for the year 2006-2007. 
2006-2007. 

[Placed in Library, See No. LT 7411/2007) 

(9) (i) A copy of the Annual Accounts (Hindi and 

English versions) of the Paradip Port 
' ~ ~·· I 

Trust, Paradip, for the year 2006·2007, 

together with Audit Report thereon. 

(ii) A copy of the Review .. (Hindi and English 

versions) by the Government on the 

Audited Accounts of the Paradip Port Trust, 

Paradip, for the year 2006-2007. 

[Placed in Library, See No. LT 7408/2007] 

(10) (i) A copy of the Annual Accounts (Hindi and 

English versions) ·of the New Mangalore 

Port Trust, Mangalore, for the year 2006· 

2007, together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government on the 

Audited Accounts of the New Mangalore 

Port Trust, Mangalore, for the year 2006· 

2007. 

[Placed in Library, See No. LT 741212007) 

(ii) A copy of the Review (Hindi and English 

versi.ons) by the Government of the 

working of the Kolkata Port Trust, Kolkata, 

for the year 2006-2007. 

[Placed in Library, See No. LT 7 413/2007] 

(13) (i) A copy of the Annual Accounts (Hindi and 

English versions) of the Tariff Authority for 

Major Ports, Mumbai, for the year 2006-

2007, along with . audited accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government on the 

Audited Accounts and the Tariff Authority for 

Major Ports, Mumbai, for the year 2006· 

2007. 

[Placed in library, See No. LT 7414/2007} 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : I beg to lay on the Table-

( 1 ) A copy each of the following papers (Hindi and 

English versions):-
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(Shrl Mani Shankar A1yar) 

(i) Memorandum of Understanding between 
the North Eastern Handicrafts and 

Handlooms Development Corporation 

Umited and the ~try of Development 

or North Eastern Region. for the year 

2007-2008. 

[Placed in Library. See No. LT 741512007] 

(ii) Memorandum or Understanding between 

the North Eastern Regional Agriculture 

Marketing Corporation Umited and the 

Ministry of Development or North Eastern 

Region. for the year 2007-2008. 

[Placed in library. See No. LT 741612007] 

(2) (i) A copy of the Annual Report (Hindi and 

EngHsh versions)· of the Nehru Yuva 
Kendra Sangathan, New DelhI, for the year 
2005-2006. along with Audited Account8. 

(ii) A copy of the Review (HIndi and English 
versions) by the Government of the work-

ing of the Nehru Yuva Kendra Sangathan, 

New Delhi, for the year 2005-2006. 

(3) Statement (Hindi and English versiona) showing 
reasons for delay in laying the papet'8 men-
tioned at (2) above. 

[Placed in library, See No. LT 741712007] 

(4) A copy each of the following papers (HIndi and 

English versions):-

(i) Youth in Panchayati Raj Campaign-A 

Report 

[Placed in Library, See No. LT 741812007] 

(ii) Dakshin Kranti (Freedom Struggle in 
South India) 

[Placed in Ubrary, See No. LT 741912007] 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBUC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

. PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) : 

I beg to lay on the T.,. 

(1) A copy of the Central VIgilance ConvnIaaion 
(Staff) Rules, 2007, (Hindi and Engllah varaIona) 

pubtiahed In NotIftcation No. G.S.R.698(E) In 

Gazette of india dated the 8Ih NoV8rN)er, 2007, 

under SectIon 22 of the ~ VlgIJance 
Commisaion Act, 2003. 

[Placed in library, See No. LT 7420f2007] 

(2) A copy each of the following papers (Hindi and 

English versions) under article 323 (11) of the 
Constltution:-

(i) The 57th Annual Report or the Union 

Public Service CommissIon. New Delhi, 
fO( the year 2006-2007. 

(ii) Memorandum explaining reasons for non-, 
acceptance or advice of the Union Public 
Service CommIssion in respect of casas 
referred to in Chapter 10 of the Report. 

[Placed In library, See No. LT 742112007] 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HlmiWAYS (SHRI 

KH. MUNIYAPPA) : I beg to lay on the Tabla-

(1) A copy each or the following Notifications (Hindi 

and English versions) under aection 10 of the 
National Highways Act, 1956:-

(I) S.O.l383(E) published In Gazette of India 

dated the 29th Auguat. 2007, ragardIng 
acqui8Ition of land for building (widening! 

four-laning, etc.), maintenance, manage-
ment and operation of National HIghway 
Noe. 13, 17 and 48 in the State of 
Kamataka. 
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(iI) S.O.l583(E) published in Gazette of India 

dated the 10th August, 2007, regarding 

acquisition of land for building (widening! 

four-laning, etc.). maintenance. manage-

ment and operation of National Highway 

No. 4 (Haveri-Hubli Section) in the State 

of Kamataka. 

(iii) S.O.1452(E) published In Gazette of India 

dated the 23rd August, 2007, regarding 

acquisition of land for building (widening! 

four-laning, etc.), maintenance, manage-

ment and operation of National Highway 

No. 4 (Mulbagal-Kolar-Bangalore Section) 

in the State of Karnataka. 

(Iv) S.O.159O(E) published in Gazette of India 

dated the 25th September, 2007, regard-

ing acquisition of .land f!3r building (widen-

inglfour-laning, etc.), maintenance, man-

agement and operation of National High-

way No. 76 (Kola Bypass Section) in the 

State of Rajasthan. 

(v) S.O.1817{E) to S.O.182O(E) published in 

Gazette of India dated.the 25th October, 

2007, regarding acquisition of land for 
building (wideninglfour-Ianing, etc.), main-

tenance, management and operation of 

different stretches of National Highway No. 
11 (Mahua-Jalpur Section) in the State of 

Rajasthan. 

(vi) S.O.1828(E) published In Gazette of India 

dated the 26th October, 2007, making 

certain amendments in the Notification 

No. S.O.602(E) dated the 19th May 2004. 

(vii) S.O.1464(E) published in Gazette of India 

dated the 29th August, 2007, regarding 

acquisition of land for building (widening! 

four-laning, etc.), maintenance, manage-

ment and operation of National Highway 

No. 22 (Zirakpur-Parw&nOO Section) In the 

State of Punjab. 

(viii) S.O.1465(E) published in Gazette of India 

dated the 29th August, 2007, making 

certain amendments in the Notification 

No. Sp.86(E) dated the 25th January 

2007. 

(Ix) S.O.1429(E) published In Gazette of India 

dated the 20th August, 2007, regarding 

acquisition of land for building (widening), 

maintenance, management and operation 

of National Highway No. 8 (s8mbalpur-

Raipur Section) in the State of Chhattisgarh. 

(x) S.O.1427{E) published in Gazette of India 

dated the 17th August, 2007, regarding 

acquisition of land for building (widening), 

maintenance, management and operation 

of National Highway No. 28 in the State of 

Madhya Pradesh. 

(xl) S.O.1733{E) published in Gazette of India 

dated .the 11th October, 2007, making 

certain amendments In the Notification 

No. S.O.1819(E) dated the 18th October 

2004. 

(xli) S.O.l766(E) published in Gazette of India 

dated the 17th October, 2007, regarding 

acquisition of land for bulldi~ (widening! 

four-laning, etc.), maintenance, manage-
ment and operation of different stretches 

of National Highway No. 3 (KhaIghat-M.P j 

MaharaShtra Border Section) in the State 

of Madhya Pradesh. 

(xiii) S.O.1315(E) to S.O.1318(E) published In 

Gazette of India dated the 1st August, 

2007, regarding acquisition of land for 

bulking (wideninglfour-Ianing, etc.), main-

tenance, management and operation of 
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IShri K.H. Muniyappa]. 

different stretches of National Highway 

No. 3 (Khalghat-M.P.JMaharaahtra Border 

Section) in the State of Madhya Pradesh. 

(xiv) 5.0.1567(E) published in Gazette of IncIa 

dated the 18th September, 2007, regard-

ing acquisition of land for building 
(wideningnour-Ianing etc.), maintenance, 

management and operation of National 

Highway Nos. 21 and 22 in the State of 

Punjab. 

(xv) 5.0.1209(E) published in Gazette of India 

dated the 25th July, 2007, regarding 

acquisition of land for building (widening), 

maintenance, management and opendion 

of National Highway No. 6 (Durg-Nagpur 
Section) including construction of by-

passes in the State of ChhatIisgaItI. 

(xvi) S.0.1829(E) published in Gazette of India 

dated the 26th October, 2007, regarding 

acquisition of land for building (wideningI 

four-laning etc.), maintenance, manage-
ment and operatiOn of National Highway 

No. 31 (Nalbari-Bizni SectIon) in the State 

of Assam. 

(xvi) S.0.1'3O(E) published in Gazette of India 

dated the 26th October, 2007, regarding 

acquisition of Jand for building (widening! 

four-laning etc.), maintenance, manage-

ment, and operation of National Highway 

No. 37 (Jagiroad-Thekeraguri Section) In 
the ~te of Assam. 

(xviii) S.O.l535(E) published in Gazette of India 

dated the 13th September, 2007, auIhoriz-

ing the offioera mentioned therein to 
acquire land for building (wideningIfour-

laning etc.), maiotenance, management 

and operation of NaIIonaI Highway No. 17 

In the S&ate of KamaIaka. 

(xbt) 5.0.1578 (E) published In Gazette of India 

dated the 20th September, 2007. regard-
Ing acquisition of land for building (widen-

ingIIour-ianing etc.). maintenance. man-
agement and operation of National High-

way No. 48 (Nelamangala-Haaaan Sec-

tion) in the State of Kamataka. 

(xx) 5.0.1835 (E) published in Gazette of India 

dated the 26th October. 2007, regarding 

acquisition of land for building (wIdenIngI 

four-Ianing ate.). maintenance, manage-
ment and operation of National HIghway 
No. 48 (Nelamangala-Haaaan Section) In 

the State of Kamataka. 

(2) Two statements (Hindi end English versiona) 

showing reasons for delay In laying the pep8f8 

mentioned at Item No. (I to III) of (1) ebcMt. 

[Placed In l.I)rary, See No. LT 7~ 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHR' NAMO NAAAIN 
MEENA) : I beg to lay on the T.,. 

(1) A copy each of the following NoIJftcatIon (HIndI 

and EngIIah Y8f'8i0n8) Iuued under Section 3 
of the Environment (Protection) Ad., 1988:-

. " 

(I) S.O.l735(E) published in Gazette of India 

,dated the 11th October. 2007. consIItuIIng 

sessmant Authority 

Himachal Pradesh. 

(ii) 5.0.1737(E) published in Gazette of IncIa 

dated the 11 th Oc:Iob8r, 2001, making 

,certain erne .. dmenta In the NotIIicaIIon 
No. S.O.I533(E) dated the 14th September 
2OC)6. 
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(Iii) S.O.1738(E) pubII8hed In GazatIe of India 
dated the 11th October. 2007. COI18IIIuIIng 
the Union Territory level EnvIronment 
Impact Aue8ament Authority for the Union 
Territory of Daman. Diu. Dadra and Nager 

Haveli. 

[Placed in Library. See No. LT 742312007] 

12.011ol1 hrs. 

MESSAGES FROM AAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

[EngI"} 

SECRETARY-GENERAL: Sir. I have to report the 

following messages received from the Secretary-General 
of Aajya Sabha:-

(i) ·In accordance with the proviaiona of rule 111 
of the Rules of Procedure and Conduct of 

BuaInesa in the Aajya Sabha. I am cirected to 
enclose a copy of the Indian Boilers (Amend-

ment) Bill. 2007 which has been puaed by the 
Ra;ya Sabha at lis lilting held on the 27th 

November. 2007." 

(iI) ·In accordance with the provisiona of rule 127 
of the AuIee of Procedure and Conduct of 

Business in the Aa;y_ Sabha. I am directed to 

inform the Lok· Sabha that the AaiYB Sabha at 
Ita sitting h8Id on the 27th November. 2007 

agreed without any amendment to the Aircraft 

(Amendment) Bill. 2007 which wae puaed by 
the Lok Sabha at lis aitting held on the 101h 
September. 2007." 

2. Sir. I lay on the Table the Indian Boiters (Amendment) 

BiD. 2007. as passed by Rajya Sabha on the 27th 

November. 2007." 

12.02 bra. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

32nd Report 

[EngJJshJ 

SHRI CHARNJIT SINGH AlWAL(PhlAaur) : I beg to 

preeent the ThIIty-eecond Report (HIndi and English 

versions) of the Committee on Private Members' Bills and 

Resolutions. 

12.021ol1 bra. 

COMMITTEEONPAPERSUUDONTHET~ 

14th Mel 15th Reporta 

[EngJJsh} 

SHRI HANNAN MOUAH (Uluberla) : I beg to present 
the Fourteenth and fifteenth (ActIon Taken) Report (HInd 

and EngUeh veriions) of the CommIttee on Papers Laid 
on the Table (2007-2008) and the mInutee relating thereto. 

12.03 bra. 

COMMITTEE ON PUBLIC UNDERTAKINGS 

[English} 

SHAJ RUPCHAND PAL (Hooghly) : I beg to preeent 
a copy each of. the following Reports (Hindi and Engtish 

ve~s) or the Corninlttee on Public Undertakings:-

(1) . Twenty-first Report on Airports Authority of IndIa-
Review of Infrastructure and Operational Facili-

ties and 

(2) Twer:-ty-18COl1d Report on Action Taken by the 
GoverTwnent on the recommendations c0n-

tained In the 15th Report of COPU (14th Lok 
Sabha) on Coal India Umited. 
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12.04 hra. 

STATEMENTS BY MINISTERS 

(I) Slay of lis. T .. 1Ima ......... In india-

{English] 

"THE MINISTER OF EXTERNAl AFFAIRS (SHRI 

PRANAB MUKHERJEE) : I rise to inform the House of the 

Government of India's stand on an issue which has 

attracted considerable public attention in recent days. AJj 

hon. members are aware, noted Bangladeshi writer Ms. 
Taslima Nasreen has been in India for some time. 

Throughout history. Incia has never I9fused .tMtIIer to 

those who have come and sought ()Ur protection. This 

civilizational heritage. which is now Govemrnent policy, will 

continue.' and India will provide shelter to Ms. Nasreen. 

Those who have been granted shelter here have always 
undertaken to eschew political actiYities ·in tndie or any 

actions which may hann India's' reIationa. with friendly 

counbies. It is also expected that the gueet8 wiI refrain 

from activities and expressions that may hurt the 

sentiments of our people. 

While these guests are in India, the Union and the 

State Governments provide them protection. This policy will 

aJso apply in Ms. TasIfma Nasreen'a case ... . (Interrup-

tions) 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Where Is 
she now? . . (Interruptions) 

{Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 
Speaker. Sir. BangladeShI writer Ms. Taslima Naareen was 
sent to Rajasthan from Bengal and then to Delhi. Where 

she has been taken to now from Delhi and where aha 

has been kept? No information has been provided 
whether she is safe or not .. . (Interruptions) 

'(Placed in Ubrary, 588 No. LT 742412007] 

PROF. RASA SINGH RAWAT (Ajmer) : ExcNa •• 

COfNnIlled agI1nat women ehouId be checked. . . . 

(Intern.tPflons) 

(English] 

SHRI BRAJA KISHORE TRIPATHY : Where Is she 
staying now?. .(fnffnruptlons) 

{Translation] 

PROF. RASA SINGH RAWAT : She was taken to 

Rajasthan from Bengal ... . (InternJpIIoM). 

{English] 

MR. SPEAKER : If at aD you want a di8cus8ICIn, 1hen 

it has to be done In 8 proper manner. Altthe hon. Membens 

are aware that there has to be a procedL!,.. ThIs cannot 

be done here and now. Your rernarb have already been 

recorded. 

(Interruptions) 

MR. SPEAKER : I woUk:t now come to Important 

matters. 

Shri Kiren RlJlju. NOthing else to be recorded. 

(Interruptions) • 

MR. SPEAKER : A proper procedure has to be 

followed. I have aIr8ady called the ,.". d an hon. 

Member to speak on en important i8sUe. 

(lnttlrruptlon$) 

{English] 

SHRI ARJUN SETHI (Bhadrek) : Sir, I allO have given 

notice. A aerious. thing hal happened In the Stale of 
. Orissa. . . .(lnttlrruptJona) 

"Not recorded. 
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MR. SPEAKER : Shri. Rijiju, the hon. MinIster has 
already made a Statement on Assam. 

(Interruptions) 

MR. SPEAKER : Anything being spoken without my 

permission will not be recorded. 

(Interruptions)" 

MR. SPEAKER: Hon. Members, if you behave like this, 

then I will adjoum the House and go away. I would not 

allow this. Nothing' will be recorded. 

(Interruptions)" 

MR. SPEAKER : I must say that it is very painful. It 

is extremely painful. I am trying to accommodate everyone 

to the best of my ability and in acc:ordance with the time 

available, but if you all stand up like this, then nothing is 

being recorded. 

(Interruptions)" 

12.01 hrs. 

(AI this slage, Shri ATjun Sethi and some other hon. 

Members came and stood· near the TBbIe.) 

MR. SPEAKER : There is one more item to be taken 

up. Shri Aiyar, t am sorry you had to lay some Statements. 

You may do it now. 

12.o8Y. hrs. 

(II) Stetus of implementation of the recommenda-

tions contained In 169th Report of the StandlntiJ 
Committee on Human Resource Development 

.,..,.Inlng to the Ministry of Youth Affairs and 
Sport.-

THE MINISTER OF PANCHAYATI RAJ. MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

'Not recorded. 

"Laid on the Table and also placed in Library See No. 

L T 742512007 

DEVELOPMENT OF NORTH EASTERN REGION (SHRt 

MANI SHANKAR AIYAR) : Sir, I beg to lay a Statement on 

the status of implementation of· corrrnents contained in 

the 189th Report of the Standing Committee on Human 

Resource Development (14th Lok Sabha) in pursuance of 

the direction 73A of the hon. Speaker, Lok Sabha vide Lok 

Sabha Bulletin - Part II, dated 1st September, 2004. 

The 189th Report of the Standing Committee on 
Human Resource Development was laid in the Lok Sabha 

on 13.12.2005. The Report relates to the action to be taken 

by the Govemment on the comments of the Committee. 

The present status of implementation of various 

comments made by the Committee is indicated in the 

Annexure to my Statement, which is laid on the Table of 

the Hou8e. I would request that this may be considered 

as react 

12.0Iy,. hrs. 

(III) Statu. of implementation of the recommend&- . 
tIons contained In 185th Report of the Standing 

Committee on Human Resource Development 

pertalnJng to the MInistry of Youth Affairs and 
Sport.· 

[English] 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRt 

MANI SHANKAR AIYAR) : Sir. I beg to lay a Statement on 

the status of implementation of comments contained in 

the 185th Report of the Standing Committee on Human 

Resource Development (14th Lok Sabha) in pursuance of 

the direction 73A of the han. Speaker. Lok Sabha vide Lok 

Sabha BuUetin - Part II. dated 1st September. 2004. 

The 185th Report of the Standing Committee on 

Human Resource Development was laid in the Lok Sabha 

""aid on the Table and also placed in Library. See No. 

L r 742612007 
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[Shri MaO! Shankar Aiyar] 

on 30.11.2006. The Report retaIas to the action to be 

taken by the Government on the cOINne"ts of the 

Committee. 

The present status of implementation of varioUs 

comments made by the Committee is Incicated in the 

Annexure to my Statement, which Is laid on the Table or 
the House. I would request that this may be considered 

as read. 

12.0I~ hrs. 

(Iv) St8tu. of Implemellt.lon of the reea .... __ 
tions contained In 1l0III Report 01 the-... 
Committee on HutMn Resource DenIop .... nt 
pertaining to the IIInI8try of Youth Atr.In MCI 

Sport.* 

{English) 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : Sir. I beg to lay on the Table a 

Statement on the status of implementation or comments 

contained in the 190th Report of the Standing Committee 

on Human Resource Development (14th Lok Sabha) in 

pursuance of the direction 73 A or the han. Speaker, Lok 

Sabha vide Lok Sabha Bunetin - Part II, dated 1a! 

September. 2004. 

The 190th Report of the Standing CommIttee on 

Human Resource Development was laid on the Table of 

LOk Sabha on 01.3.2007. The Report relates to the action 

to be taken by the Govemment on the cormtenta of the 

Committee. 

The present status of implementation of various 

'Laid on the Table and also placed in Library. See No. 
L T 742712007 

comments made by the COmmitIae II IndIcUId In the 

Annexure to my Statement, which Ie laid on the Table of 
the House. I would request that this may be considered 

88 react. 

12.01 ..... 

(v) Statua of lmpIa ... datIon of the recommenda-

[EngIiNI} 

tions cord8Ined In 1 ... Report of ........ 

CommIIIIMon ......... ~~ 

pertaining to the IIInIetry of Youth AffIIIrs Mel 
Sparta. 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 
YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MAN! SHANKAR AIYAR) : Sir, I beg to lay on the Table a 

Statement on the status of implementation 01 r.commer .. 
datIons contained in the 195th Report 01 the StandIng 

CommIIIee on Human Resource Development (14th Lok 
Sabha) in purauance of the diraction 73 A of the han. 

Speaker, Lok Sabha vide Lok Sabha Bulletin - Part II, 

dated 111 September, 2004. 

The 195th Report of the StandIng CommItt.. on 
Human Reaource Development was laid on the Table of 
Lok Sabha on 04.05.2007. The Report raIabt8 to the action 
to be taken by the Government on the recomrnendaIioIlII 

observations of the CommIttee. 

The praaani IIatu8 of implementation of the vartoua 
l'8COI.mendalione made by the CommIttee Ie indicated in 

the Annexure to my Statement, which is laid on the Table 

of the Ho&.u. I would request that thI8 may be conalderad 

as read. 

*Laid on the Table and also placed In library. s.. No. 
LT 742812007 



357 AGRAHAYANA 7, 1929 (SAKA) 358 

1~"". 

(vi) ....... of InlplelMntllllon or ... NCOIIIIMIIde-
tIonaconlained In 1271h Report or ....... dIng 
Committee on Home AffIIIra on ~ for 
GNnte (2007-2001) ............ to ........... y 
or .o..Iapment of North Eatem RegIon.-

{English] 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : Sir, I beg to lay on the Table a 

Statement on the status for the Implementation of 

recommendations contained In the 127th Report of the 

Department related Parliamentary Standing Committee on 

Home Affairs pertaining to consideration of Demands for 

Grants (2007-08) of the Ministry of Development of North 

Eastem Region in pursuance of direction 73 A of the 
Hon'bfe Speaker, Loll Sabha. 

2. The Standing Committee on Home Affairs (dealing 

with Ministry of Development of North Eastern) examined 

the demands for grants of the Ministry of Development of 

North Eastem Region for the yeer 2007 -os and praeented 

their 127th Report in this regard on 815107. 

3. Action Taken Statements on the recommendations! 
observations contained in the report of the CommIttee had 

been sent to the Standir1g Committee on Home Affairs on 

718107, 

4. There are 21 recommendations made by the 

Committee in the said report, where action is called for 

on the part of the Government, These recorMl8ndations 

mainly pertain to utilization of funds available under Non-

Lapsable Central Pool of Resources (NICPR) for 

implementation of developmental projects, review of 

exemption granted to certain Ministries from making 

contribution to NLCPR Corpus. allocation of additional 

'Laid on the Table and also placed in Library. Sse No. 
L T 7429/2007 

funda to NEC and review of Its ongoing projects. Initiation 

of innovative projects under the 8Cheme of N:Jvocacy and 

Publicity and Capecily 8uIdIng and earty commencement 

of the training cowae for piIota and Airhostesses, 

restoration of 10% loan component in the budget of the 

Minl8t1y for ........ of aaaI8tance to State Governments 

for implementing externally aided projects.. strengthening 

of the NERAMAC, transferring of Hill Area development and 

border 8188 development programme to the ooncemed 

Ministries. promotion of tourism in the NER by projecting 

it as a safe destination. acconIng priority and special. 

impetus to the civil aviation actIvtt1e8 in the NER by 

upgrading the extating airports in the NER., early 

implementation of the project for setting up airport at T eju 

and setting up of Puot Institute at Ulabari. setting up of 

a ropeway at Tawang, promotion of Industrial and 

agricultural sectors, fmalization of "VISion Document-2020" 

by incorporating in It the estabIIahment of national level 

sports schools, an institute like National Institute of 

Fashion Technology and setting up more medical 

colleges. In the region for expanding the. Infrastructure 

health base for providing proper health facilities in the 

region and promotion of trade etc. 

5. The status of implementation of the various rec0m-

mendations made by the Committee is indicated in the 

Annexure to my Statement which is laid on the Table of 
the House. I 'would not like to take the valuable time of 

the Houle to read out all the contents of this Annexure. 

I would request that this may be considered as read. 

{English} 

MR. SPEAKER : Let me get a notice on this issue 

I will consider. Why do you say that I am anti-Orissa? 

Please do it In a proper manner. 

[TflIIJ8"tion] 

What is the use of speaking hom here? Please make him 

understand. 
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[English] 

I Will call you. I Bmrtally -sony about It. 

. (Interruptions) 

MR. SPEAKER : The House atanda adjourned till 

12.30 p.m. 

12.10 .... 

The Lole Sabha then IIdjoumed till thItty minutes 

~t Twelve of ",. Clock. 

12.30 In. 

(The Lole Sabha 18assemb1ed at thirty mlnUtea 

past twelve of the clock) 

(MR. SPEAKER in the ChahI 

. [Translation] 

SHRI KIREN RI.JIJU (Arunachal West): Mr. Speaker, 

Sir. you have given me an opportunity to apeak on a very 

~ant issue. My heartfelt thanks to you. 

Sir, yesterday I listened to the Home Minister's 

Statement r-arefully and found to my regret that the basic 
".. .! 

reason due to Which the 'ncldent occurred and Its 

consequences were not made clear in the Statement. 
Dunng the last two or three days a very wrong image of 

North·East. partICularly Assam, has been put forward by 

the Press The Press has made It seem as if reepect for 

women h:J!'> wken II backseat in the North-East. The 

pICture "\~I has been splaShed has atso distUfbed the 

poSItion 01 the State. I had thought that the Centre would 
dispatch a large Contingent for inspecting the SItuation but 

this has not hafJVenttU 

Sir, if any Incident occurs in Hyderabad, Mumbai or 

Uttar Pradf;.sh all the big leaders inclUding the Prime 

MInister and Sm!. Sonia Gandhi visit the place. But no one 

visited the Norst-Eaat despite such a big Incident. It 

....... that the region holds no Importanoe for them. From 
what I have been obeervIng for the Jut .. van years, I feel 

. that merely lip I8rvIc8 is paid when poIitIcIana say that 

NorIh-Eathaa a apecIaI piece In their hearts and that 

they want to work fof 118 betterment. But when any such 
untoward incident occurs there acant attention is paid 

towards it. 

Sir. It Is the constituency of the Prime Miniater. The 

han. Prime Minister Is an MP from Assam. The brutality 

displayed in Assam's capital Guwahatl and in Oispur is 

not acceptable in any civilized society. I do not want to talk 

.about the demands or the tnbals at the moment. This 

demand is a separate matter altogether. Thousands of 

people were demonstrating for their demand and only one 

Assiatant Inspector and four constables were posted on 

duty there. Just think when this IS the situation of MCUrtty 

in Guwahati what would be the situation In villages In 

Assam and other North-Eastern States. You must have 

seen the conditions in places such as Karblyanglong. 

There are just fQur police stations to maintain law and 

order in the entire district. This is a clear example 0' the 

Government. failure. 

Mr. Speaker. Sir. through you, I would like to express 

my feelings In the House. Even when no political Issue 

is at stake they keep on saying that the Government would 

like to do something for the North-East. If so. then the first 

priority should be to ensure peace in the region. Till peace 

is restored, the State wiD not make progress. Hence I 

would Hke to place two or three dernanc:?s before you. The 

State Government has ordered a ludioial probe. My first 

demand is that a CBI inquiry should be conducted in view 

of the facta of the Incident. I am talking of the CBI inquiry 

becau.. there are a lot of hidden issues behind the 

Incident. It is important. to find out how the group 0' tribals 

which was heading towards somewhere was provoked 

and what haPPened thereafter. It is importsnt to know. Till 

you reach the root of the matter, the facts Will not come 

to light. The Government has already made the pro-
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nouncement that the violence has been committed by 

Adivasis. H has made the indictment before holding any 
di8cussion. This is wrong. 

Sir, H the tribala have broken vehicles or attacked 

houses, I condemn that also but it should be ascertained 

as to why they were provoked. I do not want to make 
allegations but according to the report that has come out, 

some NSUI members ... . (Interruptions) 

[English} 

MR. SPEAKER: Hon. Member, may I suggest you that 

I will allow a Calling Attention Motion on this Issue? H you 

want, you can give a notice for that. 

(Interruptions) 

SHRI BASU DEB ACHARIA(Bankura) : Sir, I have also 

given a notice ... . (lnterruptions) 

MR. SPEAKER : I will allow every hon. Member who 

has given a notice till today on this subject to apeak on 
the Calling Attention Motion. I will allow you all but not at 

this time because the hon. Minister concerned is not here 

to answer it. Therefore, I will allow you next Monday to 

speak on this issue. If you want, I will allow a discussion 

under Calling Attention Motion. 

(Interruptions) 

MR. SPEAKER : As a special. case, I wID allow every 

Member who has given notice on this issue till today. 

[Translation] 

SHRI KIREN RIJIJU : Mr. Speaker, Sir thank YOU. I 
would Hke to participate in debate on calling attention 

motion. 

{English} 

MR. SPEAKER: On Monday, I will aHow you to speak 

on this issue.. I think you Will get a better opportunity to 

speak. Those notices are with me. I have got notices from 

six other han. Members. I wIH call them, as a special case, 

because this Is an Important matter. 

(Interruptions) 

(TraMIatJon) 

SHRI KlREN RIJUU : AH right, Mr. Speaker, Sir. you 

have given me an oppportunity to speak today. I thank 

you for this and I want a CBI Inquiry Into the incident. 

. . .(Interruptions) 

[English] 

MR. SPEAKER : I wlH allow all of you. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir. you please read out 
the names who have given nolIce8 on this matter .... 

(Interruptions) 

MR. SPEAKER : I 888Ul8 all the hon. Members that 

those who have given noIIc:es on this important matter will 

be called on Monday. What more can I do? I will give you 

better opportunity to speak instead of what is called 'Zero 

Hour'. 

. (Interruptions) 

MR. SPEAKER : I will call you. I am honour bound. 

I will call you also. 

(Interruptions) 

SHRI SARBANANDA SONOWAL (Dibrugarh) Sir. 

please give me a chance. . . .(Inte~) 

MR. SPEAKER : The hon. Minister has made a 

Statement Some reference has been made. Today is 

Wedne8day. There is a very Important debate. I will give 

you the Calling Attention. That is the best method. I ~II 

call Shri SonowaI also. 

(Interruptions) 
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(Translatkm] 

SHRI DEVENDRA PRASAD Y AOAV (Jhanfharpur) : 

Sir, please read out the names of mambera who have 

submitted their names ... (lnterruptions) 

[English] 

MR. SPEAKER : Those who have given noIIcee wi! 
be caRed. 

Now, I am giving a chance to Shri I<rishnuwamy. I 
think you should express regrets. PIeue at IeuI tall the 

country that you 8f8 eony what you have done. 

(lnterruptJons) 

12.37 tn. 

RE: NEED TO RECONSIDER THE PROPOSAL 
FOR USE OF HINDI AS A LANGUAGE IN 
HIGH COURT AND THE SUPREME COURT 

SHRt A. KRtSHNASWAMY(Sriperumbudur) : Sir, I am 
sony. 

Sir, we are surprised to know that the 0fficIat 

Language CommIttee of the Parliament has rec0m-

mended to the Legal Department to enable Hindi as the 

official language and ueage language in the High Court 
and Supreme Court for delivering ludgments on degree. 
. . . (lnterruptions) 

Sir, we 8f8 equaJIy hurt to learn that the DepatIment 
of Legal Affairs, Ministry of Law and Justice, has forwarded 
a copy of the note dated 29th March, 2006 from the Joint 

Secretary and Legislative Counsel, Legi8Iative Depart-

ment, along with the recommendations of the CommftIee 
of Parliament on Official Language, to' Chainnan, Law 
Commission of India, seeking the views of the Law 
Commission on the matter without even examining in-

House the gravity of the recornmendatlon8 and 88C8f1ain.. 

ing the views of the various potiticai parties representing 

the length and breadth of the nation ... . (lntIIrrIJptioM) 

·Not recorded. 

MR. SPEAKER: Name will not be racorded. It will be 
deleted. 

(If'IIWruptItJns) 

SHRI A. KRlSHNASWAMY : Thia move 01 the Central 
Government has coma as a bolt fromlhe blue at a.juncture 
when the hon. L.eader of the CPA of Tamil Nadu and 
President of the DMK, Dr. Kalaignar M. KarunanldhI, has 
aItaady gone on record urging the Han. prtnie MinIster to 
facilitate usage of other regional 0fficfaI l..anguIgH 
including Tamil as IaI'lgU9 of the reepecIIYe hon. High 

CouI1s. . . . (lntemJplions) 

So, the move which i8 In...., by the Government of 

India should be stopped. . . .(lnffmupIions) 

{Translation] 

SHRI PAABHUNATH SINGH (Mahara;gan;, BIhar) : 
Mr. Speaker, Sir, it should not be aIIowad to raise such 
qu.tiona here 8inoe HIndI Is our NIIIoneI language ... 
(Inletruptions) 

MR. SPEAKER : Prabhunath II, let It be, he has been 
given time to apeak. Why don't you understand? 

(InlfInuptJotts) 

[English] 

MA. SPEAKER : It Is enough . 

Shrl S.K. Kharventhan, Shri K. Subbarayan. Dr. 
SenthR, Shrl Bettannin, 8M Ravichandran can associate 
with him on thi8 matter. 

(Interruptions) 

MR. SPEAKER : Shri Aarnji LaI Suman. I have gIWn 

you a chance. AM your names are recorded. 

(Interruptions) 

MR. SPEAKER: Or. Kriehnan and Shri P. Mohan ateo 
can UIOCiate wiIh him on this matI8r. 

(IntlltrllptJtJN) 
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MR. SPEAKER : I request the han. Members to give 

their names and their names win be Included. 

(Interruptions) 

SHRI GURUDAS DASGUPT A (Panekura) : We dIsaI-

IOciate from theee cornrnente. . . .(lnllHnJplions) HindI 18 

the official language of this country: .• • (lntBrruptions) 

[Translation] 

PROF. RAM GOPAL YADAV (SembhaI) I eIeo 

dIeaaocIate myeelf from It ... . (Interr/Jplfolu) 

[English] 

MR. SPEAKER : Nobody Ie bound by any other 

Member's commente. 

(Int.nuptiorl8) 

MR. SPEAKER : PIeue allow the House to function. 

Shri Prabhu Nath Singh, pleaee I8ave It. Who can affect 

Hindi? 

(Interruptions) 

MR. SPEAKER: I have allowed you and even then you 

are diatulbing. 

(Interruptions) 

MR. SPEAKER : Dr. Krishnan, you are a senior 

Member. 

Only what Shri Ramji lal Suman eaye win be 

recorded. 

(Interruptions)" 

MR. SPEAKER: Shri POMUlwamy, pIeaee go to your 

seat. let us hear the Minister. 

(Interruptions) 

"Not recorded. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRfYA RANJAN DASMUNSI) : Sir, every Committee of 

Parliament and every Commission of India has a right to 

examine the recommendations of any kind of commlUee 

appointed by the Parliament or by the Govemment. But 

ultimately the decision Is taken only by the Government 

who is the Executive functionary and accountable to the 

House. I alao read such recommendations in the 

newspapers. We are quite serious to the unity of the 

nation. We are respectful to all languages in the 

ConetiIution including Hindi and Tamil ... . (Interruptions) 

Government has not, 80 far, taken any decision to 

reveralng the eartler decision. 

MR. SPEAKER : Thank you. 

[TransIIItIon] 

PROF. V/JAY KUMAR MALHOTRA (South Delhi) : 

OffIcial work is not carried-out in Hindi in Supreme Court. 

Hindi should be allowed as a medium for carrying-out 

official work there 88 well. . . .(Interruptions) 

[English] 

MR. SPEAKER: That is your opinion. They have given 

their opinion. You have a right to give your opinion. 

(Interruptions) 

MR. SPEAKER : let us do some work. 

[Translation] 

SHRI RAMlILAl SUMAN (Firozabad): Mr. Speaker, Sir, 

VAT was started in the year 2002 and the matter was 

discussed in the House as well. This replaces sales tax 

and surcharge etc. . . . (Interruptions) 

[English] 

MR. SPEAKER . Please refer to the Central law. 
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[Translation] 

SHRI RAMII LAl SUMAN : Important thing ta that the 
tax structure should be same at! over the country and this 

alone was the objective behind introcIuction of VAT. A 

Committee was constituted under the chainnan8hip of 
Shri Asim Das, the Fmance Minister of Wast BengaJ and 
the Committee had prepared a model which was sent to 
different State Governments with the expectation that the 
State Governments would introduce VAT on the basis of 

that model. 

In Uttar Pradesh, 'Bandh' against VAT was observed 

yesterday and today. Through you, I would 1ike to submit 
that VAT is proposed to be enforced in Uttar Pradesh wilh 

effect from 1st December, however VAT in the neighbouring 

States of Uttar Pradesh like Delhi, Madhya Pradesh, 

Uttarakhand, Bihar, Jharkhand and Rajasthan Is different. 

First of all~ survey would be conducted in Uttar Pradesh. 

The procedure of the VAT being imposed in Uttar Pradesh 

is very complicated and the most regrettable thing is that 

the Government has approved .the draft of the VAT 

submitted by the Uttar Pradesh Government without going 

through it. Some items were identified for keeping them 
under VAT and items of everyday usa were proposed to 
be kept out of the VAT when imposition of VAT was initiated. 

I was saying that some items were identified for keeping 

them under VAT and items of everyday use went to be kept 

out of VAT. VAT on cIoIhes, VAT on food, VAT on wheal, VAT 

on shroud is being charged in Uttar Pradesh today. 

Through you. I would like to submit that it Is a very 

serious matter. There is anger among the traders in Uttar 

Pradesh. Ninety percent small traders are against it and 

this situation is creating tension in Uttar Pradesh. There 

was Bandh yesterday and even today ... . (lntsmJpti0n8) 

{English] 

MR. SPEAKER : It is enough. 

[Translation] 

SHRt RAMlt LAl SUMAN: People are agitated in Uttar 

Pradesh. I expect that the Government takes cogn/ianc:e 

of It and VAT Is Imposed within the parameters of the draft! 

model prepared in this regard and the proposal approved 
by the Government for imposition of VAT should be taken 

back. 

[English] 

MR. SPEAKER : Chaudhary 8ij8ndra Singh-not 

present: Shri Ganesh Singh-not present. Shr! Syed 

Shahnawaz Hussain. You have to refer the 88COOd matter 

about shortage of power. 

[Translation] 

SHRI SYEO SHAHNAWAZ HUSSAIN (Bhagalpur) : Mr. 

Speaker. Sir. I am grateful to you'for giving me an 

opportunity to speak. 

I want to remind you that etectricIty Is provided to Bihar, 

Bengal, Orissa and Jharkhand through Power Grid from 

Tala in Bhutan and wh8n water level reduces there this 

supply also decre8888 and Bihar bears the maximum 

loss as a result thereof. Bihar gets 260 MW electricity from 

Tala but the IUPPIy decreues to 51 MW in winter and 

Bihar has to pay As. 7 crore as tranSmission charges 

also. Bihar -does not get electriCIty and has to pay As. 7 

crore also. Similar losses are incurr&d by Bengal and 

Orissa al80. 

Through you, I would like to urge that there is an NTPC 

project in KahaIgaon. Bhagalpur in Bihar where from I am 
a Member. Delhi is getting 12% electricity from KahaIgaon, 

Uttar Pradesh 19% and Punjab 12% but Bihar is getting 

only 700 MW from this plant whereas it should get 1170 

MIN. Even out of this 700 MW electricity, 85 MW has to be 
given to the Railways, 60 MW to Nepal and 100 MIN to 

Defence establishments. Thus, Bihar needs 1700 MW 

electricity but it is getting only 450 MW. There is darkness 

even in my con~tuency Bhagalpur where NTPC project 

is situated. This project u... local water and employs 

local people but poflution il spreading there and my area 

is in darkness, in fact. whole of Bihar is in darkness. When 

we were in power, then, the Centre provided electricity to 
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Bihar from Kahalgaon but, today, when UPA Govemment 

is in power ... . (Interruptions) 

{English} 

MR. SPEAKER You are the best light of your 

cOnstituency. 

{Translation} 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, through yoU, 

I wanted to say that. .. . (Interruptlons) 

{English] 

SHRI UDAV SINGH (Pumea) : Mr. Speaker, Sir, I would 

like to associate myself with the matter raised by him. 

{Translation I 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, through you, 

I would Hke to urge that Bihar has put step towards light 

after 15 years. Darkness should end in Bihar. Efforts 

should be made to supply electricity in Bihar where people 

are dying fn the age of lantems. . . .(Interruptions) 

MR. SPEAKER: Ram Kripal Yadavji, please take your 

seat. 

CHAUDHARY BIJENDRA SINGH (Aligarh) : Sir, I thank 

you for giving me an opportunity to speak on a very 

important subject. . . . (Interruptions) 

{English} 

MR. SPEAKER : Please, do not disturb. He is raising 

a very important issue. 

{Trans/atlOll} 

CHAUDHARY BIJENDRA SINGH : Sir, our country Is 

agricuhure dominated country. Eighty percent people 

depend. directly or indirectly on agricuhure. Uttar Pradesh 

is' an important State of our country. The main occupation 

of the farmers here is farming. Now is the sowing season 

of Rab! crop. The fertilizer problem has assumed gigantic 

proportIon in the State. Even a single bag of fertilizer has 

not been sent for cooperative sector in the State. The 
farmers there are deprived of fertilizer even after they have 

repaid the loans taken from the cooperaUve societies and 

NSSO on time. Not only this, thousands of farmers are 

spending their. nights in society premises. Demonstra-
tions and Rail Roko campaign are also going on at the 

District Headquarters.' I want to say that the fertilizer 

problem Is the problem of the whole country. 

{English} 

MR. SPEAKER: Don't mention the State Govemment. 

Please bring it to me. 

{Translation] 

CHAUDHARY BIJENDRA SINGH: A severe crisis may 

crop up before the Govemment if production will decrease 

leading to shortage of foodgrain. Most important is the fact 

that the financial condition of the farmers wiD deteriorate 

too much. Formers will be ruined financially and it will lead 

to shortage of foodgrain. The country may face foodgrain 

crisis in the near future. I want to say that the Central 

Govemment has given thousands of crores of rupees to 

the State Govemment on the Baijnath report.' 

Sir, I want to urge that keeping in View the interests 

of the farmers you should' so that Rabi crops are sown 

on time and the country ... . (Interruptions) 

{English} 

MR. SPEAKER : You cannot make critical reference 

to any Stale Govemment, please bring it to me. 

[Translation} 

CHAUDHARY BIJENDRA SINGH: And the farmers do 

not face the financtal problems. With these words, I thank 

you ... . (Interruptions) 

MR. SPEAKER : Issue of Bhojpuri language has been 

taken up many time. 

(Interruptions) 

'Not recorded. 
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[English} 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir,I have 

also given a notice. 

MR. SPEAKER : 46 hon'ble Members have given 

notices. 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
not raising this issue in the House for the first time. Infad, 
many hon'ble Members have raised this iaaue earlier. 

. . . (Interruptions) 

MR. SPEAKER: If you repeal it you will not be called 

to speak during the whole session. 

SHRl PRABHUNA TH SINGH : Shri Raghunath Jha jI 

and Prof. Vtjay Kumar MaIhoIra ii, have raised Iheee 

questions a number of times and it is very unfOItLnde that 

neiIher hon'ble Minister of Partiamentary AIfaIra nor the 

Minister of Home Affairs Is present In the House. . . . 
(IntBnuptions) 

SHRI SYEO SHAHNAWAZ HUSSAIN : AI .... one 

Cabinet Minister should be present in the House. 

MR. SPEAKER: There is no such rule. 

(Interruptions). 

[English} 

MR. SPEAKER: It is disorder time. 

(Translation) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, on the 
QuestIOn of Bhojpuri .... (IntBmJplJons). 

[English) 

PROF. VUAY KUMAR MALHOTRA : Mr. SpeaIrar, Sir, thia 
IS a very important issue. At least one Cabinet MIrUter 

should be present in the ~. 

MR. SPEAKER: No, I do not agree. Sooner we aIIeh 
this hour, It Is better. If I ~ for • WhIle, I will ... that 

It Is abolished. 

[TIWJSIatJon/ 

SHRI PRABHUNATH SINGH: Sir, on thta QWItiOn. 
Hon'ble MInieter of Home AffaIre had given an auurance 
In this House that In the next Seaion • 8111 for IncIuIIon 
of Bhojpuri and RajuIhanI languages In the EIghth 

Schedule would be inIroduced. 

MR. SPEAKER: Ok. 

SHRI PRABHUNATH SINGH : If you would say Ok IIlce 
this than It would ~ pua hom here. Therefore, tnI 
of an pIeue IIsIen 10 what I have 10 say. 

MR. SPEAKER : I have Iietenad an of your points. 

SHRI PRABHUNATH SINGH : If you .. y like that then 

1hII .... I188If will get dIIuled. 

MR. SPEAKER : It will not get diluted. 1 have aIway8 

helped. 

SHRI PRABHUNATH SINGH : SIr, we would like you 

to i88ue direclions in this regard 10 that this Iuue gaInS 
aorne Importance. 

[English) 

MR. SPEAKER : Hon. MInIatent, p/eaae take • 

nola about Bhojpuri language and ... what Is the 
position. 

(Int.~) 

{Translation] 

MR. SPEAKER : It has been done, now what more. 

(/~) 

PROF. RASA SINGH RAWAT (A;ner) : Sir ~ 

may also be. . . .(lnterrr.tplJoM) 
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[English} 

MR. SPEAKER: Also please find out the poeiIIon In 

Rajasthan. I will find out the poeitIen. 

[TraMIation} 

. SHRI PRABUNATH SINGH : Sir, please tell the 

Government that In this aesaion. . . .(lnterruptJon$) 

MR. SPEAKER : I have said thai they must consider 

Rajasthani also. What is wrong with you? 

(English] 

SHRI SUR~VARAM SUDHAKAR REDDY (NaJgonda): 

Mr. Speaker Sir, I would like to bring to the notice of the 

august House and the Union Government that a big 

agitation is taking place in Andhra' Pradesh for raising the 
Minimum Support Price of paddy to As. 1 000 per quintal 

on par with the MSP of wheat. Earlier there used to be 
parity in the Minimum Support Price of these two crops. 

I appreciate the decision of the Government of India 

for giving the Minimum Support Price of Rs. 1000 per 

quintal of wheat. This is very much justified. The cost of 

the inputs of the paddy has increase abnormaJly like any 

other crop. The expenditure per acre of paddy production 

in Andhra Pradesh State is much higher than the rest of 

the country. The present MSP of paddy is less than the 

cost incurred by the peasants. 

Even though the Government has increased the MSP 

of paddy by announcing a bonus of Rs. 50 twice, It is not 
sufficient enough to meet the expenditure. I would request 
the Government to take a positive decision in this regard. 

I would also urge upon the Govemment to increase the 

MSP of cotton and other agricultural crops as the cost of 

inputs and other expenditure on agriculture are increasing. 

SHRI SANTASRI CHATTERJEE: Sir. I would like to 
draw your attention to kindly ask the hon. Minister of CivU 

Aviation to make a Statement here or will such situation 

be allowed to contInue. Sir. I want your intervention in this 

matter. 

MR. SPEAKER : Sir Girdhari LsI Bhargava, the best 

MP I am calling. 

SHRI P.C. THOMAS (Muvattupuzha) : Sir, I would like 

to 8880Ciate with him ... . (Interruptions) 

MR. SPEAKER: You can send the slips mentioning 

names. 

(Interruptions) 

MR. SPEAKER : Please cooperate. Mr. Thomas, you 

have not eve!) bothered to give notice and are trying to 
take advantage of other Members' notices. 

(Interruptions) 

MR. SPEAKER : Shri Dharmendra Pradhan and Shri 

Bikram Keahari Ceo would like to associate with him. 

SHRI SANTASRI CHATTERJEE (Serampore) : Mr. 

Speaker Sir, I want to draw the attention of the hon. Minister 

of Civil Aviation to the plight of the passengers whICh has 

become a regular feature. It has also appeared in The 

Timss of India of 27th instant titling 'Delhi to Dubai in over 

two days'. 

Sir, it has also appeared that many passengers 

booked on Air India's Delhi-Dubai night on Saturday and 

they had to walt 49 hours to take off. They had been 

offloaded because of overbooking and put on the next 

day's night which got cancelled due to a bird hit. Kept in 

suspense. they were taken to 8 hotel only at 2 a.m. They 

returned to the airport at 11 a.m. and waited another 10 

odd hours before taking off on Monday night. The picture 

is there. 

MR. SPEAKER: You cannot read newspaper in the 

House. 

[Tl1Inslation] 

SHRI GIRDHARllAL BHARGAVA (~) : Mr. Speaker, 

Sir. I would like to draw the attention of the House towards 

a very important question. A handful of people who 
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participated in the Freedom struggle are stlllalive. It Is my 

humble request that their families be declared as national 

families. Those families have been awarded plaque as 
well as pension. The persons whom pensions were 

granted are no more. I would Hke to request that families 

of such persons must get sustenance allowance. Since we 
have declared them National famiHes, therefore, it is 

extremely necessary to grant pensions to those families 

to' meet their household expenditure. If • national family 

is starving and is not leading a respectable life and wander 

from pillar to post then it can not be called a national family. 

Therefore. it is my humble request to the Government that 
if the persons who were honoured by conferring plaque 

and granted pensions had died, then pension should be 
granted to their families forever and wards of such families 

should be given priority in Government jobs on the basis 

of their qualification and such pension should be equal 
in an the States. This is my request and I think that the 

Govemment would certainly look into this matter because 

It IS a very serious mailer. There are only a handful of such 
surviving people who had participated in the freedom 

struggle. Therefore. the Govemment must look into this 

matter. 

[English] 

MR. SPEAKER : Other matters at the end of the 

Schedule Business. 

12.53 hr.. 

MATTERS UNDER RULE 377" 

MR. SPEAKER : The Matters Under Rule 3n may be 
treated as laid on the Table of the House. 

(I) Need to Improve the mobile urvtce. provklecl 
by MTNL and BSHL In.the country. 

(Translation] 

SHRI RAGHUVEER SINGH KOSHAL (Kota) Mr. 

'Treated as laid on the Table. 

Speaker. Sir. Bharat Sanchar Nigam UmIted and 

Mahanagar Telephone Nigam UmIted are public sector 

undertakings. The quaJIty of their mobile aeMce Ie not 

good and they are not providing broadband connectlona 

as per demand and lakhs of villages are out of WLl 

telephone ambit. Their employees have gone on strike 

a number of times demanding Improvement In the 

system 88 well as purchase of necessary equipmenla. 

Due to this shortcoming one does not get a call 

connected and If at an it gela connected reception Is not 

clear. the can gela dIaconnected while talking and 

rediaHng also does not help. 

Through you I would like to request that an necessary 

efforts should be made to improve quality of service. 
Required equipments should be procured and the vacant 

posts must be filled up. The inconvenience to the 
subscribers must be avoided by making available the 

necessary equipments. Effective steps should be taken in 

this regard. 

(II) Need to ensure IIdequate wages and 8OCia1 

securHy to BeedI work.... In Bhandant and 

Gondia dlatrtcts of Maharuhtnl 

SHRI SHISHUPAl N. PATlE (Bhandara) : Mr. Speaker, 

Sir, beedi-manufacturing unita have been functioning in 

Bhandara district In Maharashtra for the last 50 years. 

Nearly 2 lakh beadi workers are employed in this industry. 

Beedi companies pay As. 20 for per thousand number 

of beedis tor 14 hours of work whereas as per the 

inatNctiona of the court they ought to be paid As. 69 for 

per thousand beedia. Many labourers are not issued 
employment cards by the companies due to which they 

are deprived of PF. health facilities, scholarships for 

students and pension. 

Pension laws are also outdated in view of the 
prevalent rate of inftatlon. PJesentIy they are getting a 

meagre amount of As. 200 or As. 300 as pension. The 

. Government should amend the .. to IncI8U8 their 

pension to As. 15001- and should a/8o Increue their 
wages and number of beedI carda issued to them. 
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(III) Need to provide subsidy to fannerw directly 
with a view to Improve' their condition. 

SHAI RAKESH SINGH (Jabalpur) : Mr. Speaker, Sir, 

a subsidy of nearly 45,000 crore rupees is provided in the 

country for agriculture and this subsidy is given to the 

fertilizer companies. There is a likelihood of this subsidy 

being augmented by 60-70 thousand crore rupees this 

year. Sir, there is nearly 35 crore acres of arable land in 

the country. If proportionate subsidy is provided directly to 

the farmers then the subsidy would amount to ':'9arly As. 

2000 per acre. This would provide direct benefit to the 

farmers. Similarly, the Govemment intends to raise the 

ceiling of loan amount for the farmers whereas the 

farmers have not been able to repay the loans they have 

already taken. Hence, Sir, the farmers should be provided 

loans but they should not becOme debt-ridden. Their loan-

repayment capability should be strengthened. Hence, I 

would like to demand, through )'ou, that loan amount 

proposed to be provided to farmers should also be 

granted in form of subsidy on per acre of land. This would 

enable the farmers to get a subsidy of As. 7000 per acre. 

Asa consequence, the economic condition Qf the country's 

farmers would improve and 75 crore rural citizens of the 

country would reap the benefits. 

(Iv) Need to grant ~rance for the construction 
of Chandla dam project In diWict Sagar, 
Madhya Pradnh 

SHAI VIAENDAA KUMAR (Sagar) : Mr. Speaker, Sir, 

some span of submerged land area of Upper Chandia 

dam situated near Shahgarh in my constituency Sagar 

(Madhya Pradesh) falls under the jurisdiction of Forest 

Department. In this context, the State Government has sent 

a proposal for NOC to the Union Forest and Environment 

Department. This dam would not only benefit the fanners 

but in fact the land area which gets submerged in water 

would help in extending irrigation facilities and the 

problem of drinking water scarcity would also be resolved. 

The wildlife of the area would also get a sanctuary and 

would floul'ish 8S a consequence. 

Hence, the Union Government is requested to assist 

in getting NOC for Chandia dam from Central Forest and 

Environment Department. 

(v) Need to repair the stretch of N.H.-215 from 

Panlkolll to RaJamunda In Orl ... 

{English] 

SHAI ANANT A NAYAK (Keonjhar) : The condition of 

National Highway No. 215 from Panlkolli to Rajamunda is 

getting bad to worse due to-m:ad8quate atte.ntion paid on 

repair, renovation and upgradation. The road from Raisuan 

to Aajamunda has not been upgraded despite the fact that 

the urgency of the completion of the widening wort( has been 

brought to the notice of the Government time and again. 

More than 15000 trucks carrying minerals are plying on 

that National Highway everyday. The truck owners are 

depending on that road for transporting iron ore to 

Paradaep. TraffIC jam is the order of the day causing a great 

difficulty for public transport. At times the passengers are 

stranded for hours together to reach 5 to 10 kilometres while . 

they are going to the district Head Quarters or to mineral 

belt of Joda and Barbil areas. People going to the 

commercial city of Cuttack or the State Capital Bhubaneswar 

are not able to their destination on time. 

Unless the construction of this National Highway is 

taken up on war footing, the people of this traditionally 

backward and predominantly tribal area win continue to 

suffer. 

Since that National Highway is the life line for the 

people of my Parliamentary Constituency, I demand that 

the completion of the entire stretch upto Rajamunda be 

started expeditiously with adequate Central assistance. 

For permanent solution the proposed fourlanlng wort( 

should be started simultaneously. 

(vi) Need to appoint a nodal agency for monitoring 

the Special Central Aulstance to Tribal Sub 
Plan In Stat •• 

DR. BABU RAO ME DIY AM (Bhadrachalam) : Special 
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Central Assistance to Tribal Sub Plan (TSP) is a 

constitutional obligation under article 275(1). Planning 

Commission issues guidelines for its Implementation. 

Government of India allocate b~ to States and ask 

them to implement through a nodal agency. Out of 22 

States only 2 States had nodal agencies. 

TSP has been implemented In AP without nodal 

agency tilt now. After a prolonged agltiltion, the Govenvnent 

formed a symbolic nodal agency last month. If we see the 

allotments to our State, the amount released during 10th 

pt8n Is not as per the guidelines. Only 1..2% Is eIotted 

as against 8.6% of Tribal population. The echerne8 taken 

up under TSP are neither area specific nor pro-tribal. For 

example, minor irrigation projects taken up are moetIy 

beneficial to non-tribal population because tribaI8 are 

landless. Often the funds are diverted to other 8Chemea. 

Hence I urge upon the Ministry of Tribal Affairs to monitor 

the TSP funds through a proper nodal agency and aJJot 

the funds to States as per the propoftion of the ST 

population. 

(vii) Need to open ProcuretMnt Centres In peddy 

growing ..... 

SHRI P. MOHAN (Madural) : The Agrlcutturlsls an over 

India are demanding immediate hike In minimum support 

price of paddy. As there has been steep riae In the prices 

of jnputs like seeds, fertillzer, peaticiIjes. power. Irrigation 

etc., the MSP for paddy announced f8C8ntIy by the Central 

Government i.e. As. 6451- p.q. for common variety and 

As. 875/- p.q. for grade A, does not f8IIecI the praent day 

coat of cultivation. Therefore, the agrtcuIIuriata are 

demanding that the M.S.P. for paddy for this year must be 
above As. lOOO1-p.q. 

Separate Purchase Centres should. be opened 

immediately throughout the Cowltry particuIar\y In all 
paddy growing regions. 

(vii) ...... to ...... the Agr8 airport to ....... 
of an.1IdemIdtonII Airport 

[T,...",tIonJ 

SHRI RAWI LAL SUMAN (Firozabad) : Mr. Speaker, 

Sir, Agra Is a world-famous tourist spot. Foreign touriata 

visit Agra in large numbers to view Taj MahaJ and other 

buildings of the MughaI period but there are no 

internationaJ flights from Kheria airport In Agra. Nearly 

12000 touriats visit Agra dally and they face great 

dltficultiea. The Government of India has recently given 

permission to establish Taj International Airport at Jabar 

(Bulandshahr) which is altuated between Greater Naida 

and Agra. h is a puraIy political decision. The experts say 

that the distance between two airports 8houid be at least 

200 km. Agra already has the Infrastructure for en airpoI1 

end it lies at a distance of around 200 km. from DelhI. 

I urge the Union Government to upgrade Kheria airport 

In Agra to the level of an Intemational airport. 

(Ix) ,.... to ........ COIIUIMIIDOI'dv ...... 

......... honour 01 hndIt ......... MI ...... 

fNecIom ...... from 8undIIId\IMMi region 01 

Uttar PnMIMh 

SHRI RAJNARAYAN BUDHOUA (Hamirpur, Uttar 
Pradesh) : Mr. Speaker, Sir. the great freedom fighter, late 

Pandlt Pannanand was born In a Kayatha family In 

Sikrondh village, In tahsil Ralh, diItrIct Hamirpur In 

BundeIkhand region of Uttar Pradeeh. He dedIcaled his 

life to freedom atruggIe for the country. ~ travelled to 

many countries in this connection. He was endowed with 

the tlUe of 'PandIt' as he knew many languages. He 

remained imprisoned in various prisons In the country for 

nearly 40 years. He served an ~ sentence of 

22 years in Cellular Jail. Port Blair. Even today Cellular 

Jail boaetI of his nameplate. He Is recalled deIIy in the 
aound and light programme. The recognition end rnpect 

due to him In view of his contribution towards the country 

has not been accorded to him due to which people are 
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agitated. He was known as Parmanand Jhansiwala. 

Parmanand Jhanslwala. 

Hence. it is my request. through the House that 

instructions be given for issue of a commemorative stamp 

In the name of Pandit Parmanandjl in order to keep alive 

the memory of the contribution made by him for the country 

a~d to immortalize him for his countrymen. 

(x) Need to expedite the HtUng up of AIIMS at 

Patna 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker. Sir. 

one of the six Institutes equivalent to AIIMS proposed to 

be set up in different States is being set up at Patna 

(BIhar). Allocations for the setting up of AIIMS al Palna were 

made in the budget for 2002-2003. Now going by Ihe 

progress made in Ihls regard during the lasl six years, 

it is highly unlikely that the AIIMS al Patna would come 

up even ten years from now. Bihar is one of the most 

backward States in the country. The people 0' Bihar have 

to travel to Delhi or other places 'or treatment. Majority of 

the patients are not able to get medical treatment and they 

lose their lives. Setting up of one AIIMS at Patna will 

provide much relief 10 the people of Bihar, partiCUlarly the 

patients from the remote areas who do not have the 

capacity to afford medical treatment. 

I, therefore. through this House would like to draw the 

attention of hon. Minister of Health and Family Welfare to 

it and request him to expedite the setting up of proposed 

AIIMS at Patna and to make appropriate arrangements to 

get it completed at the earliest. 

(xl) Need to conatruct railway line linking 

Bhadrachalam-Kovvur ,and Manuguru-

Ramagunclam In Andhra Pradesh 

{English] 

SHRI B. VINOD KUMAR (Hanamkonda) : A survey has 

already been conducted to the Bhadrachalam to Kowur 

and Manuguru to Ramagu~ new Railway lines which 

will serve and connect the backward areas of T elangsna 

and the coastal area of Andhra Pradesh. 

nle Govemment of Andhra Pradesh has already 

agreed to contribute 50% for the new lines between 

Manuguru and Ramagundam. 

The line between Bhadrachalam and Manuguru is 

already existing hence If the above two lines are taken up 

Immediately connectivity between the coast of Andhra 

Pradesh to the Northem India will shorten and the rale 

of returns is expected to be 26% as per survey. 

Hence the new line may be taken up immediately. 

(xII) Need to cont.r the atatus of a classical 

language to Kannada 

SHRI M. SHIVANNA (Chamrajanagar) : The Govem-

menl of India has been pleased to accord Tamil the status 

of a Classical language. It has also indicated that similar 

recognition will be extended to other Indian languages 

which fuHiII certain criteria. We welcome this imaginative 

step which will enable languages with a rich heritage 

spanning several centuries. to accelerate their planned 

development and thus add to the brightness of the 

glorious spectrum which we CIlII Indian Uterature. 

The Govemment of India have subsequently speh out 

the criteria for the recognition of a language as a Classical 

language. These are as follows : 

1. High antiquity of its early texts/recorded history 

over a thousand years. 

2. A body of ancient literatureltexts; which is 

considered a valuable heritage by generations 

of speakers. 

3. The literacy tradition has to be original and not 

borrowed from another speech community. 

4. The classical language could be distinct with its 

later current form. or could be discontinUOUS. 
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I submit thai Kannada more than satisfies these 

criteria. 

The earliest recorded word is IsisIa', occurring in the 

Brahrnagiri inscription of King Ashoka (3rd Century). 

Kannada is a member of the Dravidian Family of 

Languages and has a history of more than two thousand 

years. Ptolemy of Greece visited India. Names· of cities 

recorded in his travelogues are clearly of Kannada origin. 

Over 25,000 inscriptIOns In Kannada have been found, not 

only in Kamataka, but also in Maharashtra, Tamil Nadu 

and Andhra Pradesh. 

The Kannada script is derived from Brahmi. The 

Courier' the official document of the UNESCO, writing on 

Asia Scripts (1964 page 16) recognizes the Kannada 

script as one of the major scripts of the wortd. 

I, therefore, urge upon the Government to aocord the 

status of a classical language to Kannada on priority basis 

12.54 tva. 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(GENERAL),2OO7·2008 

{English] 

AND 
DEMANDS FOR EXCESS GRANTS 

(GENERAL), 2005-2006 .. . contd. 

MR. SPEAKER: We now come to hem No. 14, 

Supplementary Demands for Grants (General). Shri K.S. 

Aao. 

SHRI K.S. AAO (Eluru) : Mr. Speaker, Sir, I congratulate 

the hon. Finance Minister. for k"Ping. India as a 
c.' 

destination for investment by all· the wortd r-a1ion8. We 

know it very wetl that most of the muHlnational companies 

throughout the world are' giving finll preference to India, 

having felt that this is the best place where !bey can invest 

their money In Industry, trade, buaIn8I8 and In fiNery OCher 

field. 

Sir, there is another aspect. I also congratulate him 

for aeeing that the tax revenue is growing. 

MR. SPEAKER ; Well, there win be no luncheon 

recess today; this debate will continue till 2 p.m. 

SHRI K.S. RAO : The tax revenue is growing very 
'r· " 

impressively. There Is excellent tax compliance with 85 per 
cent of the assesses filing tax returns. P088IbIy, there Is 

a change In the thinking of the assesses these days that 

they must pay the tax and then make their f!IOI18V offlciaI. 
Particularly, the direct tax revet"lun are increasing by 43 

per cent, which is a good Indication, thereby leaomg to 

a very robust growth in the. economy. \ ~ . 

12.58 hra. 

When it comes to the question of purchasing power, 

we stand very high In the world of nations. We are perhaps 

one of the largest world economies. I am very happy thai 

the GOP growth rate was 9.4 per cent in 2006-07. I am 

always optimistic that with a little more effort. it can always 

cross the two digits. 

Yesterday, my BJP friend, while speaking, appreciated 

that there is a GDP growth rate of 9 per cent during the 

tenure of our UPA Govemmept. But he was telling that it 

was very natural. If it were to be natural, , do not 

understand why it was not 80 during the NDA Government. 

It had gone down to the extent of 4 per cent at one time. 

Similarly, my BJP friend was referring to pension 

funds. He said thai they used to pay 10 per cent during 

their tenure and now it Is being reduced. Every one of us 

Is aware that by virtue of increase in the averagetiving 

age of the people, most of the employees now live longer 

than what they I.ed to Itve eartIer. Natundly, the burden 

on the Government Is going up. The burden on the 

Exchequeri8 going up year after year. So, without affecting 
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the interests of the employees, we have to find an 

alternative wey. For that, the Government of India has 

already brought a Bill, and then referred It to the StandIng 

Committee where we discussed it. We fen that by giving 

It to the fund managers and putting adequate aecuritiea 

for the funds. the employee will be benefited more than 

what he will by taking the 10 per cent guarantee. But then, 

as my colleague said, there was difference of opinion In 

regard to this, particularly from our Left friends, because 

of which it could not be decided. But this is very good even 

for the employees also without putting any burden on the 

Government. So, my humble request in this context to our 

Left friends, is to accept the BiH and then bring it 

immediately so that we can pass it. That is in the intentat 

of the employees also. 

In regard to the petrol priCes, my BJP friend was 

referring that during their tenure they had dismantled the 

Administered Price Mechanism. Now, in spite of the fact 

that the international prices of oil have gone up from 35 

to 100 dollars per barrel, the Government of India is not 

increasing the prices. He found fault for that. Actually, IHI 

yesterday, they were raising the slogan that the Govern-

ment should not increase the oil prices. But now he found 

fault for not Increasing the oil prICes. Possibly, he could 

not find means to make allegations on the Govemment 

of India in the comihg elections in Gujaral. He thought that 

the other way of making allegations is speaking about 

their not increasing the oil prices. This is very surprising. 

I could not understand the rationale behind it. He also said 

that It is a fraud on the common man. Not raising the 

pr.ices for the common man particularly in regard to 

kerosene and cooking gas, is it a fraud on the common 

man? Does it mean that raising the prices is not a fraud? 

13.00 bra. 

I just want to understand this from my friend. He also 

said that the regime of the NDA Govemment was an era 

of plenty. and now it is an era of scarcity. I do not know 

what IS scarce in this country now. We have got everything 

available. If he were to say thet we have imported paddy 

or wheat, that was done during the regime of the NDA 

Govern",!nt. So, such occasions can come once in a way 

in any Government because of the nature. There may be 

some rains or may not be some rains and because of 

which there ean always be fluctuation in the production 

of food grains, about which we need not be perturbed. The 

country has reached a stage of self-sufficiency in. food 

grains. On that account, he cannot find fault. 

Now, I come to the foreign exchange reserves. Now, 
the foreign exchange reserves have gone up to more than 

260 biUion dollars, which is possibly one of the seventh 

largest in the world. That is a plus point f98IIy but my fnend 

was finding fault even on that. 

Sir, possibly because he sits in the Opposition, he 

felt that It was. his duty to criticize the Govemment. If that 

were to be his motive, I can understand that but I do not 

find any substance in criticising the Government in this 

regard. Had he raised some other points pertaining to 
poor or people below the poverty line or the farming 

community, I would have been happy and even supported 

him but I do not find any substance in his criticisms. 

The Information, which was 7.4 per cent in April had 

been brought to 3.01 per cent in November. In spite of 

this hectic activity In Industry and flow of foreign funds into 

the country - It Is really to the credit to the hon. Finance 

Minister - the hon. Finance Minister is able to regulate 

and control the Inftatlon to 3.01 percent. 

Similarly, the hon. Finance Minister had promised to 

the nation that he would bring the revenue deficit to zero 

over a period of time. It is coming to that very soon. In 

regard to the fiscal defICit, he promised to reduce it to three 

per cent by 2008-09, and I am sure that he will be able 

to keep that up. This is also the best indication about the 

national economy. 

Now, I come to capital flow, which is 62 billion dollars. 

It is not In the entire year but between April and October 

of this year, there is a capital inflow to the tune of 62 billion 
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dollars and FFI to the tune of 17 billion dollars. ~t more 

is required to show that the ecorlomy is fIourIahfrlg1 

Sir, in this context I wish to bring to the notice of the 

hon. Finance Minister some of the poInis which t have In 

my mind and which I expressed time and again during 

my speech on several occasions. 

Sir, the growth in agriculture is 2 to 2.5 per cent in 

this country. It has necessarUy to. be brought to four per 

cent. Now, the agricultural sector is contributing about 17 

per cent of the GOP. and by bringing It to four per cent 

growth. the share of the agricUltural sector can go up to 
35 per cent. That is essential because more than 65 per 

cent of the people are living in the rural areas and most 

of them are depending on agriculture. Their income has 

to. go up. Their purchasing power has to go up. No matter 

how much development we have achievecI CKt no matter 

how much growth we have achieved in this country, It will 

not have real rneani~ unless it reaches those 60 per cent 
of the people who are living in the rural areas. How will 

the rural income go up? Now will the income of the 

agricultural farmers go up? Firstly, the production per acre 

must be increased. That is possible only when the hon. 

Finance Minister concentrates on giving more allocation 

to Research and Development. The production of food 

grains In China, which bas leas cultivable area than what 

we have in India, is to the tune of 400 miUion tonnes, and 

the production of food grains in India is only 209 million 

tonnes. But this has to go up. So, my humble request to 
the hon. Finance Minister is to please consider It. He 

should not get satisfied with the shooting up of the share 

prices with the Sensex moving up to 19,000 or 20,000 

points. There is 8 terrific inflow of money, and India has 

become a centre for investment. Everything is positive. But 
unless this growth, this boom, this Income, and this 

wealth generated, reach to the people living in the rural 

areas including the farmers and the farm labours, It would 

not make any sense. 

So, I want the hon. Anance Mintater to concentrate 

In the coming years on agrlcultura, rural areas and the 

-people living below poverty line. I do not say that he has 

not done anything for the farmers. I do say and I 

congratulate him that he has increaaed the credit to the 

agricultural communities, to the farmers from As. 75,000 

crore to more than As. 2.3 Iakh crore. Similarly, the rate 

of interest also has been brought down from 12 per cent 

to seven' per cent. I give him fuU credit for doing all this. 

But having seen the plight and the problems of the 

farmers in the field - I had made a request to him earlier 

also - I am again requesting him that the rate of interest 

on the credit to the farmers must be reduced to three 

per cent; or even brought to zero per cent after some 
time. There Is nothing wrong in it. It Is because. in three 

days when the share price index had gone UP. It was 

said in the newspapers that the market value of the 

capital of those industries have gone up by As. 5.4 Iakh 

crore ... 

(Translation] 

MR. CHAIRMAN 

benefited. 

(English] 

The mill-owners have been 

SHRI C.t<. CHANORAPPAN (Trichur) : It Is only on 

papers. 

SHRt K.S. RAO : All right, It is on papers. Even on 

papers, their wealth has gone up. When the wealth hu 

gone up to As. 5.4 /akh crore in three days pertaining to 

the industrialists. should It not be the same thing with the 
farmers? 

M~, CHAIRMAN: For sugar mill owners, It 18 zero per 

cent. 

SHRI K.S. RAO .: Yea, Sir. I em limiting myself only 

to fanner8 and BPl famillea. Evan to Self Help Groupe, 
this has to be done I em aure, he would realize and he 

would lake • decision to reduce the rata of interest. 
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further on the lending to the farmers, farm labours, BPL 

people and Self Help Groups in the coming years. 

Sir, I have seen the allocations made In the 

S~pplementary Demands. I have been telling since 1985 

in this House that I do not find any reason 88 to. why the 

Budget allocations must be made to the Economic 

MInistries, be It the Ministry of Civil Aviation, be It the 

Ministry of Railways or be it the Ministry of Petroleum. All 

these MInistries must not be given any allocation In the 

Budget. The entire revenue collected must be put on either 
education, welfare or on connected"ilCtlv\tles for the benefit 
of poor people and the rural development. I can 
understand about the allocations being made to the 

MInistry of Rural Developmeclt but certainly not to the 

Ministry of Civil Aviation. Why should allocation be made 

to the Ministry of Civil Aviation? If a private corporate sector, 

who is purchasing an aeroplane and paying interest on 
it, and then also paying tax to the Govemment could 

survive, why should not the Ministry of Civil Aviation run 

on their own? If they want any money, they must raise the 

money from the mart<et and then pay interest, but it should 

not be from the Budget resources. 

While I am not against the Govemment support to the 

Public Sector Undertakings but those Public Sector 

Undertakings, which are incurring losses in spite of 

getting package after package, should not be considered 

for such support regular1y. Suppose, a steel Industry in the 

Govemment of India were to lose because of its 

inefficiency and if they demand and get a package or 

permission to increase the price of steel, the real benefit 

is taken by the private sector because they wort< efficiently 

and Increase their margin. That is why I say that such 

industries under the Government should not be encour-

aged at any cost. You can give .them some powers. 

Suppose, if they are given money, they must ensure that 

their industry runs into profit; then, they can allocate some 
profits to the employees or they can give more and more 

benefits to their employees; there is nothing wrong in it. 

But continuously feeding them from the budgetary 

resource Is putting tax on the common man. 

(Interruptions) 

[Translation} 

MR. CHAIRMAN : Shr1 Ram Kripal ji, It is not proper 

toward newspaper in the House. You should go to library 

for this purpose. 

[English} 

SHRI K.S. RAO : Sir, I have seen the allocation. The 

allocation made to the Ministry of Civil Aviation is As. 548 

crore; the allocation made to the Ministry of Coal is· 

As. 127 crore; the allocation made to the Ministry of 

Commerce ill As. 900 crore. I can understand some 

allocation to the Ministry of Petroleum for some time, but 

even then, it is As. 11,256 crore. Then. see the allocation 

to the Ministry of Textile? Should it be a continuous 

process for decades together? In spite of a huge allocation 

to the Ministry of Textile for decades if it runs into losses, 

should the Govemment go on providing such allocations 

to them year after year? Is there no end to it? Shall we 

not put a fuR stop to that at some point? Sir. I want the 
hon. Minister to think on this matter and do not waste the 
funds of the public on these industries and deprive the 

poor people who are below the poverty line. I have been 

asking the hon. Minister that the entire BPL families in this 

country must be provided with health insurance. I gave the 

statistics. It does not cost more than As. 6,000 crore. All 

the families must be provided with health insurance, and 

the burden can be shared by the State Govemments and 

the Central Govemment. 

Now, today if a poor man were to go to the 

Government hospital anywhere in the country, he Is not 

getting the right treatment In fact, he has been neglected. 

Even if he were to be at the stage of dying in another one 

hour, no doctor Is coming and looking at him. If he wants 

to go to a corporate hospital, he cannot pay. So, what Is 

his situation? We have to take care of him. He will also 

be wortdng right from the age of 10 or 12 and· up to the 

age of 65. When he had been working, he could not save 

even one rupee either to purchase a house site or 
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construct a house, while the wealth of the industrialists like 

Ambanis is going up from As. 1 lakh crore to As. 2 Iakh 

crore in one year. How long should it continue? Sir, 60 

per cent of the poor people remain in debt for ever and 

then they go on selling their land y~r after year, acre by 

acre while these people are making money by lakha and 

lakhs of crore. 

How much disparity is being created between a 
section of the poor and the rich? How long should It go? 

How can there be peace in this country? Over a period 

of time, we blame the Naxalites; we blame the terrorista; 

• and we blame all these people. But we must go into the 

genesiS why all this agitation is coming. It is because the 

disparities are very vulgar, too much. That is the reason 

why this entire situation is coming. So, while appreciating 

the creation of wealth, which is basically to be done, we 
must also ensure that this one reaches the common man 

also to a reasonable extent. It is not that everybody must 

be equal. 

Now, in this context, I would like to say about the 

Minimum Support Price fixed for the agricultural products. 

What IS the mode of fixing the price for the industrial 

products? While fixing the price of industrial producIa, If 

you were to take 80 per cent of the loan from institutions, 

the interest paid on that 80 per cent is loaded into the 

cost of the products and for which year of 20 per cent of 

investment, he is taking profit on it and then he is charging 

for his own services rendered. His wife, himself, his 

daughter and every member acts as a Director. All those 

things are loaded into It. Over and above that, the shant 

value increase and all these things are added to that. 

While in the case of a farmer, the method 01 
calculating the Minimum Support Price for paddy, they take 

only the inputs' cost into the farm cultivation, that Is, tilling 

the land. raising the seedlings, plantation, cutting and then 

taking the produce to the house plus nominally As. 3,000 

per acre. An acre costs Rs. 3 Iakh or As. 4 lakh or even 

As. 10 Iakh In certain al'88 •. If you were to pay even 8bt 

per cent per acre. he must pay As. 20,000 on Interaet 

alone. Why is this different method of fixing the price 

adopted in the case of farmers? 

We have asked recently when the paddy price was 

fixed. Even In that context I appreciate the Union 

Govemment because during the NDA'. Government. In 
nine years, they have ratsed the price of paddy by As. 180 

only. In three years of the UPA Government, we have raised 

the price of paddy up to As. 185. So, In comparison we 

have done wen. But we must go to the root cause IU'Id 
then see whether It is stili reasonable. So, I humbly 
request that not only for paddy but also for cotton, maize, 

groundnut and aImoat for all the agro-producta. while fixing 
up the price, it must be done on the same pattem 88 the 

Government is doing in regard to the industrial goods. 

Sir. I wiD take two or three minutes more. 

Similarly. now. today how can a poor man in a village 
come up? We agree that once again he has allocated 

good money for Sarva Shiksha Abhlyan to see that the 

drop-outs are reduced. Our observation Is that If 100 

people were to join the primary school, by the time they 

go to the college, only six per cent goes. 

That means the drop out rate Is 94 per cent. Why Is 

it happening? A poor man says that inatead of sending 

his chDd to a school, H he were to send him to the field, 

he can gel a wage of As. 50 or As. 60 whereby his income 

is increa8ed. In the net effect, the child is remaining 

without getting education. So, they are providing the funds. 

What kind of education are we giving to them? We are 
giving them education of 10th class, 12th cIa8s, and 

intermediate, and by the time, he completes his SA or MA, 

he does not have a job. So. once again, the situation 
remaIna. So. my humble request to the hon. Minister is 

to pIeue do it on a war-footing and' see that vocational 

education In the c:ountI'\I starts from 8 class. If a boy. be 
it from poor aeclion or middle class. were to be traIned 
in a profeaaion in which he has got some interest and 
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if he were to leam and acquire skills in that profeaaion, 

by the time, he completes 12th class, he must come to 

a stage where he will acquire seH-confidence and the skin, 
on which he can depend on his own either for self-

employment or for getting employment. So, I am saying 

that this require immedlately alIocaUng funds for giving 

skills to all the people in the rural areas in one sector 

or the other by which their lifestyle can be improved. 

The poorer sections have got 8 lot of patience in this 

country. All that they are asking for Is food grains at a 

subsidised price, then shelter, a permanent house, then 

healthcare - we may put some limit to take treatment from 

the hospital of their choice - and finally good education. 

Can we not provide these things? Is it not the duty of the 

Govemment? 

Similarly, for old people, I am happy that the other day, 

he started Indira Gandhi National Pension Scheme and 

without putting a limit to it. He said that there was no limit 
of the money and any number of people can come in. I 

am very happy about it. I had been asking for it for a long 

time. Let him not restrict the number and let it be anybody 

from a below the poverty line family. If he crosses 65 years, 

he must be provided this pension. I would request the han. 

Minister to allocate more funds to such schemes than to 

the economic Ministries. 

I support this Bill and while supporting it, my humble 

request is that these points should be taken care of. 

SHRI P. KARUNAKARAN (Kasargod) : Sir, I support the 

Supplementary-Demands for Grants (General) for the year 

2007-08 presented by the han. Finance Minister. Sir, it is 

true that any Finance Minister has to come with the 

Supplementary Demands and there is nothing wrong with 

it because no Finance Minister can understand what 

expenditure we can take in the near future or in the coming 

year. 

Yesterday when my friends belonging to NDA spoke, 

they said what they had done wa~ not being followed by 

the UPA Govemment. The UPA Government came with the 

popular verdict and It was against the policies of the NDA 

Govemment. So, there is no question of following the 

norms or steps taken by the NDA Govemment. So, the UPA 

Government is to take steps according to the National 

Common Minimum Programme adopted by it in the 

begiMlng 1taeIf. 

It is true that there is high growth rate of above 9 per 

cent and it Is also true that we have been able to check 

the inflation rate, but I could not understand one thing that 

while we have such a good growth rate and we are also 

able to check the inflation rate, these factors are not 

translated into the experience of the common peopl~. That 

Is the main Issue that the people now lace 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : The issue is govemance. 

SHRI P. KARUNAKARAN : So, we have to think about 

it because I think that the discussions - we have to 

approve the Supplementary Demands - may give some 

more facts, especiany in the economic situation beyond 

these facts and figures. There are a number of 

Govemment surveys and intemational surveys wi~h us. You 

see that there are about 146 million people in the world 

who are suffering because of malnutrition. It is sad to say 

that 57 million are In India. Sir, we are at the forty seventh 

stage. We see that in Africa, it is 33 and in China, it is 

9. When we see the growth rate, at the same time, we 

are not able to see these realities in the lives of the 

common people. As per another survey, 72 per cent of the 

rural people are suffering due to lack of better drinking 

water. It further states that 75 per cent of the people are 

living in small huts where there are no facilities; 55 per 

cent of the Indians do not have enough land; and 33 per 

cent are illiterate. I am highlighting these figures because 

we say that there is high growth rate and iow inflation rate 

and it is true, but we are not seeing this being translated 

in the lives of the common people. Six crore people have 

a monthly income of only As. 322, and those are 

considered below poverty line. Therefore, we can imagine 

the situation being faced by the rural people in our country. 
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The NOA Govemment and the people from the NOA 

side were speaking about 'India Shining'. I do not say that 

no change has been brought about In the situation In this 

country by the UPA Govemment. Of course, there ant some 

changes that are visible, and I would like to give some 

more details of it. The World's Billionaires Report brought 

out by Forbes mentions about 946 billionaires. We can 

be proud that 36 of them are from India, and 14 of them 

have been enlisted last year. Therefore, on the one hand, 

we can see that there is high progreas, but we also get 

to see the stari( reality when we go to the villages and 

see the rural people there. 

Now, I would like to talk about the life of the common 

people. The main issue that is being talked about 

nowadays is price rise. We are still not in a position to 

control rising prices of rice, wheat. sugar, pulses, 

vegetables, cement or metals. I do not know the reason 

for not being able to control the price rise. We have got 

some suggestions regarding this issue. and the G0vern-
ment has to think over It. We had made theee points 

during the di8CU8Sion that we had last time also. 

Firstly, there is failure in the food policy. I am saying 

this because the Govemment has to procure grains 

whether it is wheat or rice from the market. But we find 

that big companies like Reliance take away the food 

grains, and fill theIr godowns with it. Hence, we are faced 

with shortage of food grains. 

Secondly, there is failure in the POS. Our experience 

in Kerala shows that price rise can be controlled to some 

extent with effective implementation of the PDS. But the 

POS can function properly only if they get suffICient quantity 

of food grains. The States are getting very less quota of 

food grains in relation to the cl88Siflcatlon of the APUBPL 

card holders in the States. As far as the State of Kerala 

is concemed, it is getting only 113rd of its quota because 

of this classification issue. Therefore, I would request that 

the POS has to be strengthened. If the people can get 

the essential commodities through the Mavell Stores or 

the NeethI Stores or the Fair Price Shops (FPS), then to 

some extent they can get the essential commodities at 

a reasonable price. Many of the major Items were taken 

out during the NOA regime. I would request the 

Govemment to strengthen the POS. ThIe .can only be 

achieved If we prevent hoarding and bIack--marketing. I feel 

that we have to take these points Into consideration when 

we talk about controlling price riae. 

I fully support and agree with Shrl Rao's views on the 

issue of agriculture. We have penaIon scheme in every 

sector except for the farmers. The larmers have no 

confidence to go to their fieIda because they have to lace 
drastic laU in prices of their produce, low productivity and 

various diseases that affect their produce. We want to 

encourage confidence among the farmera. Hence, I would 

auggest that there ahoukI be a pension scheme - as is 

there in other sectors - for the farmers in order to achieve 

this objective. In Kerala, we have lormulated such a 

scheme costing about As. 200 crore, and the Govemment 

of Kerala has requested the Central Govemment to give 

an assis1ance of As. 100 crore in it. Therefore, the issue 

of the farmers has to be taken up seriously. 

I also fully agree with a point made here that the 
procurement price must a110 be considered. There Is an 

Incra8ae of As. 150 in wheat. We reaJIy congratulate the 

Government lor taking this step. At the same time, such 

importance Is not being given to paddy. This has to be 
taken Into consideration. 

In the committees, there was dl8CUS8ion about 

providing preservation faciIIIIea In rural areas, as lar as 

perishable goode are concerned. Nearly 30 per cent to 

35 per cent of perishable goods like potatoes, vegetables 

and fruits are lost due to non-avaHability of storage 

facilities. To i~rove the storage system, the Govemment 

has to allot some more money becausa we need storage 

lacilitles in the villages, and it is not poaaIbIe for the 

farmers to create storage facilities as they. do not have 

the necessary financial support. 
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The Swaminaihan Committee has auggeated aeme 

clear plans for Kelala, especially for AIIeppey and 

Kuttanad. They have suggested to the Government to allot 

Rs. 1824 cl1k'e for this purpose, but no action has been 

taken. I would request the Govemment to take the 

necessary steps immediately. 

As far as our country is concerned, on the agriculture 

side, there are problems relating to cash crops. In my 

State, it is true that the major income comes from these 

cash crops. It is so for not only Kerala but for entire India 

because the Govemment eams a lot of foreign exchange. 

If you look at the figures, 90 per cent income comes from 

pepper; 83 per cent income comes from rubber; 56 per 

cent comes from cardamom; 46 per cent from coconut; 

26 per cent from coffee; 12 per cent from cashew; 7.5 per 

cent from tea and 2 per cent from areca nut. This means 

that the cash crops have become a major source of 

income for the States, and they also contributa to some 

extent to the Central revenue. At the same time, we see 
a drastic fall in the prices of cash crops like pepper, tea, 

coffee. areca nut, etc., excepting rubber. It is to some extent 

due to the import policy of the Govemment. Earlier, the 

price of one quintal of pepper was Rs. 21,000 in Kerala, 

a~ now it has gone down to Rs. 7,000 or As. 8,000. 

Similarty. the price of areca nut per kilogram was As. 160, 

and now it has gone down to Rs. 50 or As. 60 only. Some 

steps were taken by the Minister of Agriculture with regard 

to coconut. Some policy decision was taken in that regard. 

However, the fall in prices is due to the policies that are 

being adopted. These are all issues where the Central 

Govemment has to take necessary action. 

Of course. we cannot fully disapprove of imports. At 

the same time, restnclions and q!Jalitative control should 

be there. Necessary steps have to be taken by the 

Govemment. 

There are strong protests by the retail traders 

throughout the country. There are nearty 5.5 crore people 

who are doing retail trade and the number of dependents 

on them is much more. They should not be abandoned, 

and the Govemment should come up. with some legislation 

for monitortng or supervising them. We are not able to take 

. any action because there :s no low. That step has to be 

taken by the Govemment. 

There was a discussion with the Civil Aviation Ministry. 

In Kerala and also in other sectors, Indian Airlines and 

Air India have taken on some additional routes, but the 

charge on fuel which Indian Airlines and Air India have to 

pay Is higher. I do not know why Air India or Indian Airlines 

should suffer .• ThIs duty should be taken away or the 

charges should be lowered. We have been demanding 

that for a long time. 

I admire the fact that some positive measures were 

taken by the Govemment in the last two or three years, 

as far as my State is concerned. However, I am said to 

say that public sector investment in Kerala is gradually 

reducing. It was 2.9 or 2.8 earlier; then it was reduced 

to 2.2 and 1.9. 

Planning Commiasion says that education, health .. 

housing and other sectors in KeraJa are in a better 

position and so Government investment in thosa sectors 

can be less. It Is true that in these sectors Kerala has 

made much progress. However, KeraJa needs assistance 

in higher education, health, security and judiciary sectors. 

New diaeases like Chikungunya are occurring and cancer 

cases are on theri8e. KeraJa has a long coast and it 

requires special financial assistance for the security of its 

coast. Modemisatlon of judiciary is the need of the hour. 

I, therefore, request the Govemment to provide more 

assistance to Kerala. 

Norms of some of the Central schemes need to be 

changed. Implementation of NREGA is an issue which we 
~ 

have to look into. It is a very good scheme. However, 

. norms of this scheme. apply equally to all the States. In 

India we have different States belong to different 

categories of development having different features. 

Therefore, there should be some flexibility in the norms 

for implementation of this scheme. The Govemment of 
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Kerala has suggested that construction of houaea by BPL 
families should also be a1Iowed under the schema. That 

is not allowed under the scheme now. If th4lt Is also 

allowed, that would be of assistance to the people. 

. 
PMGSY is being implemented for construction of 

roads in rural areas. Under the scheme, norm for the 

width of the road is about eight metres everywhefe. The 

density of population in Kerala is very high. So, it is very 
diffICuh for the State to take up projecta under this 

scheme. So, changes have to be made in the norms of 

thl5 scheme also so that it can be really of assistance 

to the people. 

Finally. I would like to raise the issue of pension for 

freedom fighters. I have raised this Issue sometime earlier 

also in this House. We are entering the 61st year of our 

Independence. However, we see that a large number of 

OUr freedom fighters are not getting the Central pension. 

The Central Government has identified 88 to which are 

the struggles that are to be considered struggles for this 

purpose. In my own State there were many 8InJggIes Hke 

Punnapravayalar, Kayyur, KarivaHur, etc. There are many 

other struggles like Te\angana, Thebaga. Goa, in other 

parts of the country. On the Instruction of the Central 

Government, the State Government had conatItuted a 
CommIttee at the State and District levels which monitors, 

screens and decides 88 to the people eligible for this 

pension. The State Government takes a decision based 

on that and releases pension to them. We demand that 

the Central Govemment should also follow that decision. 

If those people go to the High Court, they may get their 

pension. But it is not possible for them to do so as most 

of them are old and sick now and some of them are not 

even alive now and are being represented by their 

relatives. When we come here, the offICers, not the 

Ministers, ask us to produce a certificate. How is it 

possible to get a certificate about something that 

happened in 1943? If the Govemment can take a decision 

based on this and release pension to those people who 

are draWing pension from the State Government, it will be 

of Immen8e help to them. That Is a long panding matter 

which needs to be nt8oIved. 

[Translation) 

SHRI AAMJI LAL SUMAN (Arozabad) : Mr. Chalnnan • 

Sir, the Central Govemment has presented Demands for 

Supplementery Grants and it is 33,290.87 crore rupees. 

Every Govemment comes to the House and puts demands 

for money. It is not a new tradition. To support the 

demands is an obligation but I would like to state that after 

the budget the Government has placed its demands in 

the House for the second time. It means that our budget 

estimates have been proved completely wrong and the 

approach of those people, who prepared the budget, 

was not practical. They did not act wisely and therefore. 

the Government had to come to the House twice. That is 

why the Various Ministries have presented demands 

for 30420.12 erore rupees and the Govemment has 

presented the demand for the remaining 11 ,879 crore 

rupees in cash. 

Mr. Chairman, Sir, the Government is demanding 7051 

crore rupees for Plan expenditure and a hefty amount on 

non-plan expenditure. Apart from this the, Govemment has 

demanded 4300 erora rupees for market stabi1Ity. The 

Irresponsible policies of the Govemment have led to 

destabilization of the market. J would like to tell the hon. 

MinIster of Finance that along with these demands he 

should review all those factors leading to the destabili-

zation of the market. It is the need of the hour that the 

Government should review those wrong policies leading 

to present circumstances. The Finance Ministry has. stated 

that it would provide 3000 erore rupees to the projects 

being Implemented In several Stetes. These projects are 

being executed for a long time and these have not been 

completed yet due to inaction on the part of the 

Govemment. I have already raised this issue many times 

before in the House. 

Mr. Chairman, Sir, the Govemment of India has no 

mechanism to check whether the funds aHocated by the 
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Government of India for the development of the States is 

being spent on the rightptace and at the right time or not. 

It is my request to the hon. Finance Minister that H needs 

to be checked. The Govemment of India has given 1500 

crore rupees to the State Govemment for expenditure on 

the projects but the State Govemments are not spending 

the same properly rather they are spending the same on 

other Items. It is the need of the hour that it must be 

reviewed whether that money is used property or not. 

Mr. Chairman, Sir, the Govemment will give 11,257 

crore rupees to the oil companies. I cannot understand 

that those oil companies which will issue bonds are likely 

to incur loss afterwards. A question was asked from the 

Government on 15th November whether the oil companies 

10· our country were running in profit or in loss. The 

Government replied that the IOC's profit before tax was 

i400 crore rupees, the net profit of BPC was 1864 crore 

rupees and the net profit of HPC was 1150 crore rupees. 

Keeping in view the appreciation in the value of rupee vis-

a-VIS dollar. the exchange rate is estimated to go up during 

April to September, 2007. According to that estimate the 

profit of fOC, BPC and HPC is respectively 966 crore 

rupees, 304 crore rupees and 264 crore rupees. I want 

to know from the han. Finance Minister that on the one 

hand the Government says that these oil companies are 

making profit and on the other hand funds are being given 

to those all companies. I cannot understand this and 

whenever the Minister rephes. he should clarify why the 

need lor giving more lunds to these oil companies was 

felt. 

Mr Chairman Sit. the Government has provided 565 

crorf< rupees to support and promote agnculture in the 

States Agriculture is such a sector where there are larger 

opportunities of employment. The major part 01 agnculture 

depends on the rains. The Government has fixed the 

minimum support prICe of wheat at 1000/- rupees per 

qUintal but the Government too acknowledges thiS fact. as 

reported In the the newspapers, that the wheat crop is not 

likely to be good. The main reasons lor it are that the 

fanners do not have irrigation facilitieS and other 

resources. When the fanners do not have these facilities, 

they cannot be benefited even if the price of wheat is fixed 

by the Government at 1000/- rupees per quintal. There are 

no proper arrangements for irrigation. 

The irrigation projects which were started in our 

country during PandH Nehru's times and also during the 

Second and Third Five Vear Plan have not been COf'I1)Ieted 

yet. As a result, their project costs keep escalating and 

the fanners are not benefited by them. I am of the view 

that more amount should have been allocated for this 

sector so that farmers would have been able to produce 

crops. Government is not providing any protection to 

farming. I would like to request the Government through 

you that it should set the order of pnonty with regard to 

the various sectors and provide them lunds and protecllon 

accordingly . 

Mr. Chairman, Sir, finally, through you, I would like to 

request the Finance Minister to fix ~ order of priorities 

with regard to spending amount. More amounts should 

be spent on subjects related to baSic needs of the 

common man. In particular I would like to request to 

provide more protection to the agriculture so thaI farmers 

may prosper. If farmers prosper, the country will prosper. 

Thank you. 

·SHAI M. SHIVANNA (Chamrajanagar) : Thank you 

Chairman Sir, I am grateful to you for giving me an 

opportunity to partiCipate in the diSCUSSion on Supplemen-

tary Demands for Grants (General) 2007-08. 

Sir, fanner is the backbone of our Indian economy. 

This is being said by the Government for the last 60 years. 

But unfortunately, the condition of the Indian fanners has 

not improved. Our Hon'ble former Prime MInister Shn Lal 

Bahaddur Shastri Ji has given a slogen • Jal Kissan Jai 

Jawan". but the farmers in India are born in debt, live in 

"English translal10n of the speech originally deHverad in 
Kannada. 
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~t and die in debt. Sir during the 16th century A.D. there 

was a great poet Sarvajna in Karnataka, who said 

"Agriculture is the best education than all other education 

systems". But today farmers are being neglected. As a 

result, farmers are committing suicides at a large scale. 

Being the son of a farmer, I know very well about the 

plights of farmers. I can understand their problema very 

well. Therefore, I would suggest some impoftant steps 

and I also request the Hon'ble Finance MInister ShrI 

P.Chidambaram Ji to consider these in the next Budget. 

(i) Farmers should be provided easy loan from 
time to time. 

(ii) Quality seeds should be made easily available 

to farmers. 

(iii) Appropriate information should be provided to 

farmers about altemative crops. 

(iv) Remunerative prices should be given to all 

agricultural products. 

If the Government take up these steps It woUld be of 

great help to the farmers, who are feecing the whole 

nation. Farmers can be rescued from committing suicide. 

Sir, during the period 1993-2003 about 1,00,248 

farmers have committed suicide. It was the highest 

number in of suicides the world. The centre should come 

forward to check this menace. 

Sir, sugarcane growers get only As. 8001- per tonne 

of sugarcane. This is a very meagre amount. That is why 

I urge upon the Govemment to fix As. 1,600/- as M.S.P 

per tonne of sugar cane. M.S.P. should also be fIXed for 

milk, silk, wheat and other agricultural products. 

Sir, milk Is being sold at only As. 131- per Utre, whereas 

one litre of Bisleri water is being sold at As. 16/-. In the 

same way potato is being sold at Rs. 101- per Kg. whereas 

the price of potato chips produced by multinatlonaJ 

companies is As. 2001-. Wheat Is being sold at As. 15 per 

Kg. but the price of one Kg BiacuIt, Ia Rs.8OI- which Ia a 
by product of wheat. 

Sir, what a great irony it is? It Is very unfortunate that 

the Govemment is not looking into these anomalies. All 
possible steps should be taken up to rescue the farmers 

form cle8truction. The Govemment should understand that 

the progress of the nation depends upon the progress of 

the farmers. 

Sir, as far as Sarva Shiksha AbhIyan Ia concerned, 
thousands of crores of rupees Is' being spent by the 

Government of India eV8fY year. But the GovemIMnt has 
failed to bridge the gap of literacy rate between Scheduled 

Castes, Scheduled Tribes and other communities. The 

situation Is not much different as far as women education 

is concerned. Women literacy rate is V8fY low In the 
country, only God knows when this gap can be abridged. 

I hope the Hon'ble Minister in his reply would give 

satisfactory reply to this problem. I would site an example. 
Sir, Shri D.M.Nanjundappa commission has identified 32 
talukas In Kamataka as backward. 10 out of 32 taJuks are 

identified as moat backward taluks. , would like to know 

from the Hon'ble Fmance Minister what conerete steps are 

being taken by the Government to develop these backward 
taIuks In Karnataka. 

Sir, as far as to Software Industry in Bangalore Is 

concerned, 35% of the total software production of the 

country Is being exported from BangaIore alone. It is a 
matter of great concem, that these software companies 

are moving out of Bangalore due to lack of infrastructure. 

Kempambudl lake, which was constructed during the 

regime of Shri Kempegowda, AIaur lake, and other 

hundreds of lakes in Bangalore are desisted. As a result, 

capacity. of these lakes has decreased. What is the fate 

of these lakes? 

Roads. in BangaJore are in a very bail shape. The 

C888S of road accidenta increuIng day by day. Ai least 

five people are being killed In road accidents every day 



405 Demands for Excess Grants AGRAHAYANA 7. 1929 (SAKA) (General). 2005-06 406 

in Bangalore city itself. There Is acute shortage of drinking 

water in Bangalore. Power cut has become a routine 

problem allover Kamataka. In such a pathetic situation 

software companies are moving out of BangaJore. For 

Instance "Apple" a software company has already moved 

o~ to United Sates of America. At this juncture if the 

Government is not coming fOlWard to extend financial 

support to develop the infrastructure in Bangalore it would 

loose its importance. Therefore, I would like to know from 

the Hon'ble Finance Minister the measures taken up by 

the Government to improve the infrastructure in Bangalore. 

This is very urgent. 

[English) 

MR. CHAIRMAN: Okay, you can lay your speech. 

[Translation) 

SHRI M. SHIVANNA : Okay, Sir. Thank you. 

"Sir, my constituency, Chamarajanagar is one of the 

most backward districts in the country. My constituency is 

lagging behind in all respect as far as development is 

concemed. 

Therefore, my humble submission to the Hon'ble 

Finance Minister to consider the following genuine 

demands related to my constituency. They are:-

(i) There is an urgent need to set upon Indoor 

Stadium, in Chamarajanagar. 

(iI) Shortage of Doctors and Nurses is there in the 

hospital in Chamarajanagar. This aspect should 

be looked into Immediately. 

(iii) One Central university should be established in 

my constituency Chamarajanagar. 

(iv) Shri Male Mahadeshwara Hill is one of the 

great pilgrimage centres in Kamataka. E.veryday 

thousands of devotees are visiting this famous 

hill temple. But there is no development is 

.• This part of the speech was laid on the· Table 

[Eng/ish) 

taking placa "ere. Therefore I would Hke to know 
from the Hon'ble Finance Minister whether he 

would take steps to provide more funds for the 

development of this famous hill temple. With 

these words Sir, I thank once again for giving 

me this opportunity to speak and conclude my 

speech." 

MR. CHAIRMAN: Now, Mr. Minister. 

SHRI P. CHIOAMBARAM : Is there no other hon. 

Member to speak? Are there no more speakers? 

SHRI C.K. CHANORAPPAN (Trichur) : Sir, I want to 

speak. 

MR. CHAIRMAN : I have to finish It by 2 o'clock. 

SHRI C.K. CHANORAPPAN : But we were told that it 

will be completed tomorrow. 

MR. CHAIRMAN: No. At 2 o'clock. we will have to take. 

up some other business. 

SHRI P. CHIOAMBARAM : Sir, if he wants to speak. 

please give him a few minutes. 

MR. CHAIRMAN: Okay, Shri Chandrappan, you may 

speak for a few minutes now. 

SHRI C.K. CHANORAPPAN (Trichur) : Sir, when the 

discussion was opened by Shri Swain from NOA, he said 

that when they were ruling their policy was a policy of 

plenty. Probably he was thinking of presenting that India 

shining slogan again. From the Govemment side Shrl K.S. 

Rao spoke. He spoke of the GOP growth, the effICient tax 
collection. robust growth of economy and all that. When 

you look at certain realities, how the Govemment is going 

to answer them is an important thing. 

Our criticism always about the UPA Govemment is that 

they have not faithfully implemented the Common 

Minimum Programme. Take for example, the newly elected 

". . .• This part of the speech was laid on the Table 
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General Secretary of Congress -..bmltted a memorandum 

to the Prime Minister demanding that the Employment 

Guarantee Scheme should be ImpIementad aU over the 

country. We were all demanding It during the last Budget 

Session also. The Finance Minister said that it will be 

done gradually because of the financial constraints. Once 
the Congress General Secretary submitted a representa-

tion to the Prime Minister. then carne the announcement 
that aU over the country It is going to be 1mpIementad. if 

the Government is serious about it. I welcome that but I 

do not see any refIecIIon of It in the Supplementary 

Demands for Grants. 

SHRI P. CHIOAMBARAM : The announcement was that 

remaining districts will be taken up from 1st April. 2008. 

SHRI C.K. CHANDRAPPAN: You will do that from 1st 

April, 2008. That is good. 

SHRI P. CHIOAMBARAM : When we introduced it in 

February 2006. it was to be ImpIementad in 200 diatricts. 

Then we extended it to 130 districts. Remaining districts 

will be taken up from 1 st April 2008. There is no 

contradiction in what we have said. It will be done in a 

phased manner. 

SHRI C.K. CHANORAPPAN : So, it will be there in your 

next Budget. To that extent it is okay. 

After all. what is the growth? Is it reftected in GOP 

alone or the rise in the stock markets? It can be assessed 
in many other ways. In the morning a question was 

answered on the Millennium Development Goals. India is 

a country and we are all proud that it has achieved 9.2 

per cent GOP growth. I wish there is two digit GOP growth. 
as Shri Rao was wishing for. The Prime Minister has 

repeatedly pointed out that until and unless we get 4 per 

cent contribution to the GOP by the agricultural sector this 

shining growth win perish. " you look at the Budget as 

a while and the Supplementary Demands for Grants. you 
do not see a very conscious effort being made to maU 

the agrarian sector strong. Y .... rday •. 1 W88 reading the 
agricultural policy published by the AgrtcuIture MInister. 

About 60 per cent of our people depend on agriculture. 

Sweminathan CommIttee recommended a number of 

things. He recommended a draft agrarian policy based on 

which the Cabinet has approved the Agrarian Policy 

Statement made by Shri Sharad Pawar. Now. one of the 
key rec:omrn&Ildetions of SweminaIhan CommiItee was 
that the peasants should be provided IIgricuItural loan at 
four per cent interest. The Government has not taken any 
steps 80 far to achieve that. 

I was reading an economic article wherein the writer 

wrote rather sarcastically that the dream of 1.1 billion poor 

in India is to become a cow in the next life In the United 

States because they spend two dollar a day on a cow. Here 

we have one dollar a day as income. Around 1.1 biRion 

people are having less than that income. So, we have to 
address how those people could be given a better life 
rather than looking at the glamorous figure of the GOP 

growth and at the biUionairas who are growing. 

In the last Session. there was a big criticism of 

inflation which was going out of control. Now, inflation is 

under control. But how has it been controlled? It has been 

controlled by importing everything. Now take one case of 

import. Liberal Import of palm oil has been allowed. Palm 

oil means what? All the South Indian States produce 

coconut and especially Kerala produces nearty 60 per cent 
of the coconut in the country. The price of coconut has 
fallen to a level of less than As. 3 a coconut as palm oil 

i".,ort is going on merrily. In that way, if you control 

inflation. how does it help the people? The inflation shoUld 
be controlled by taking measures 80 that people could be 

benefited. Here what happens Is thai inflation Is reduced 

and edible oil shortage has been arrested by importing 

palm oil in, a men:iIe8s manner. ~ou are bringing milllona 
of farmers into conditions of poverty. 

MR. CHAIRMAN: Please conclude now. You have 

already taken ten minutes and you assured me that you 

wiD speak for five minutes. 
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SHAI C.K. CHANORAPPAN : Sir, would have 

liked to speak more but anyway, I wlH not take more 

time. 

So these are certain things which I would like to bring 

to your notice. Yesterday, we were meeting the Minister of 

Civil Aviation and it was mentioned here. I was surprised 

to know that on aviation fuel, the Air India has to pay a 

tax which is not being paid by the foreign airlines which 

are flying in the same route. They said that due to this 

tax, they are losing As. 200 crore .. 

SHAI P. CHIDAMBARAM : Which tax are you talking 

about? 

SHAI C.K. CHANDRAPPAN : You must be knowing it. 

That kind of discrimination should not be there between 

our public sector undertakings and foreign companies. 

Again the burden goes on those poor people who are 

wort<ing abroad. They are sending foreign exchange which 

the Finance Minister always finds convenient to keep 80 

that his economy is set in balance. Let me say that our 

people who are working there - some of your people are 

also there - are penalised beca~ Air India is charging 

more. If you want to have the tax, other companies should 

also be taxed. There· should be equity when you are 

dealing with such things. 

Sir, keeping in view the constraints of time I would 

like to conclude my speech here by saying that we support 

the Budget but would like to request the hon. Finance 

Minister to be more concemed about the problems of the 

common people of this country. 

[Translation] 

SHAI VIJOY KAISHNA (Bartl) : Sir, we are talking about 

the additional Demands for Grants (General) 2007-08. 

Many leamed Members have presented their views before 

the House. There has been a fruitful discussion on this. 

I would like to present 80me views In this regard as to 

how much investment has bElen increased In the 

agricultural sector. The soul of India resides In its villages 

and we are an agriculture oriented country. From lime to 
time Additional Demands for Grants are presented before 

the House. The approval is asked for and is granted also. 

I would like to urge upon the Hon'ble Minister to pay 

attention while giving a reply to issues like how much 

investment has been increased in the agricuHural sector, 

how much employment was generated from that, what are 

the schemes to be implemented and how are the funds 

going to be spent, with details of arrangements duly made 

for the purpose? 

AgricuHure is the mainstay of Indian economy and we 
constanlly have discussions on agriculture. They talk 

about fonnulatlng big schemes but so far the employment 

oriented wort< that was to be done has not taken place. 

Now that they have brought Supplementary Demands I 

would like to know as to what does the Govemment 

propose to do to start the works that are lying pending 

or to initiate new wort<s? 

Everybody knows as to what Is the irrigation capacity 

of our country. The average irrigation capacity of the 

country is told to be 40 per cent and in States like Bihar 

this capacity is merely 20 percent. Since, India is a 

drought prone country, whether the irrigation capacity in 

the country would be· increased and if it will then how 

much? On the one hand floods occur in many rivers of 

the country whereas on the other hand a large part of 

the country Is suffering from drought. Central Bihar Is 

believed to be drought prone whereas the North Bihar 

has to face floods. It is being discussed since long time 

that talks are being held with Bihar, Uttar Pradesh and 

Nepal and water management would be done so 

efficiently that North Bihar would be safeguarded from 

floods. Aoods and drought are not just the problem of 

Bihar infact, it is the problem of the entire nation. Each 

year when floods occur, lakhs of people are displaced 

and a hugQ loss of life takes place. I would b"ke to know 

from the Govemment as to what action it is going to take 

with regard to the Additional Demands for Grants 

presented here. 
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13.58 hrs. 

We discuss a lot about wasteland, there Is lakhs of acres 

of fallow land in the country. We would specifically like to 

know from the Government as to how much wasteland 

has been converted into cultivable land after the 

indepensence with the funds spent for this purpose? 

Because I believe that even today the Government does 

not have any data or draft in this regard. The UPA 

Government is surviving on trust and we wish that this trust 
remains and strengthens further to enable it to move on. 

Therefore, when he gives a reply on this issue, I would 

like to know from him as to what steps are being taken 

to convert stony, desert and wasteland into cultivable land 

and how are the funds being utilized.for the said purpose, 

what is the progress made in regard thereto? We have 

had a special discussion here so I would like to conclude 

my speech without going into further details. 

14.00 hrs. 

DISCUSSION UNDER RULE 193 

Indo-US Nuclear Ag.......m 

{EngliSh] 

MR. SPEAKER: We wiH, of course, continue the 

discussion on the Supplementary Demands for Grants 
(General) tomorrow. 

We will now take up the discusaion under Rule 193 

on the Indo-US Nuclear Agreement.. Hon. Members, it la 

a very important matter and I am aure the debate will be 

of a very high order. I would request all the hon. Members 

aAd the Leaders to see to it that thla ia discuased with 

proper importance and dignity. I would request that Heads 

of foreign friendly Governments should not be refened 10 

in the diSCUSSion. 

Hon. Members, the discussion on the Indo-US 

Nuclear Agreement has been admitted in the names of 

Shri P. Karunakaran and Shri Rupchand P.al. Shrl P. 

KaNnakaran has since requeated me to allow Shri 

Rupchand Pal to raise the dl8CU88ion on hili behalf. I have 

acceded to his r&qUfst. 

Now, Shrl Aupchand Pal. 

[Translation] 

PROF. VlJAY KUMAR MALHOTRA (SouIh Delhi) : What 
you have said is absolutely correct, but you have 

mentioned that an agraement has been reached that 

discussions must be held under Rule 193. We Inalated 

that discussions should be held under Rule t 84, under 

which voting must take place. . . J/ntsmJptions) 

{English] 

It is for you to decide on the Issue. I thought that I can 

just tell this poinl 

MA. SPEAKER : I have already given my ruling and 

it was accepted by the Hon'ble Leader of . OpposItIon. 

SHRI MOHAN AAWAlE (Mumbai South Central) : Sir, 

I have a point of order. 

MA SPEAKER: What is your point of order. 

[Translation] 

SHRI MOHAN RAWAlE : I would like to raise a point 

of order under Rule 253. 

{English] 

I am not going to challenge you, Sir. 

{Translation] 

MR. SPEAKER : Say, what Ie your point of order? 

SHRI MOHAN RAWAlE : The legal controversy that 

has cropped up on this treaty has never happened before, 

whereas we have entered Into treaties with many countries 
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earlJer. Now, they were going to withdraw the support and 

topple the Govemment, It is my request to 'you, 

[English] 

I am not going to challenge you, Sir, 

[Translation] 

A legal opinion has also been given on this by Shri P .B. 

Sawant. 

[Engnsh] 

"The Union Executive has no authority to enter Into a 

bilateral treaty unless It is ratified by the Parliament." 

MR. SPEAKER: I am sorry. This is not a matter for 

a point of order. When you would be speaking, you may 

make the statement and speak on It. 

(Interruptions) 

MR. SPEAKER: You know that It is not a point of order. 

SHRI RUPCHAND PAL (Hoogly) : Sir, at long last, 

this august House has got an opportunity to discuss a 

v~ry very important deal, the Indo-US Civil Nuclear 

Cooperation Deal. It has a serious bearing on the Mure 

of this country, Its economy, Its relationship with other 

countries, Its nuclear programme and Its energy security. 

It is good that we are discussing It today and we are 

thankful to you, Sir, the Leaders of the Govemment and 

all the concemed that this opportunity at last Is given to 

us. 

In the last Session, we have been insisting on such 

a discussion on this Important c;teal but we had been 

denied of it because of Interruptions by the main 

Opposition. We could well understand the reason as they 

continued to be confused about their stand vis-a-vis the 

Nuclear Deal. Firstly, it is they who had initiated it and the 

hon. Prime Minister had very rightly mentioned, when the 

delegation of the BJP met him, that it is your baby. But 

'they want to put the ownership of the baby in a different 

language. What is the language going to be? We will come 
to know of it because cfrfferent voices are being heard on 

it. One is by Shri L.K. Advani, the hon.Leader of the 

Opposition who, at a point, said, 'No, no. We are in full 

agreement with the deal." 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Please make your 

stand clear. . . . (Interruptions) 

[English] 

SHRI RUPCHAND PAL : Now some Opposition 

Leaders are writing articles and making speeches. They 

are speaking in different voices. According to the BJP, they 

have no objection to the strategic alliance with the US and 

14 rounds of secret discussions have taken place. 

Fourteen rounds of discussions have taken place 

between Shri Jaswant Singh and Mr. Strobe Talbott. Of 

course, they took place in different places and most of 

them were secret discussions. I demand from the 

Govemment what have been the issues that have come 

out In the latest book "Engaging India" by Mr. Strobe Talbott 

who tells us a lot of things that without the concurrence 

of the Govemment, without taking into account the national 

consensus about our foreign policy, without taking into 

account our national interests, certain commHments have 

been made. As It haPPened for their wrong economic 

policies, the claim for India shining when India was 

suffering, the people had put them in right place. So, also 

when people come to know about their position vis-a-vis 

their surrender to the US pressures people will react 

similarly. But we expected something different from the 

UPA. When the Common Minimum Programme was being 

framed, at that point of time, might be that some 

suggestion had come about -the strategic relations with 

the United States and the Left had categorically stated 'no'. 

The Left cannot be a party to It. So, there was a 

demarcation of the UPA vis-a-vis its indepenMnt foreign 

policy and the policy of the previous NDA GoVemmenf 

which had a definite tilt towards US for a strategic alliance 

which by now is revealed in more than one document. 
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Now, when the Government, the hon. Prime Minister, had 

come out with a joint Statement on .18th of July, 2005, even 

at the very beginning, the Left had expressed certain 

apprehensions. It is not that overnight the Left woke up 

and said, 'no'. we cannot agree to it. If you go without our 

consultalion, and as we are a supporting partner, we 

cannot be a party to it. We say that we cannot be a party 

to it. We have senous reservations in respect of various 

prOVISIOns in the 123 Agreement itseH. Then, on the basis 

of that there have been certain discussions. We have 

raised nine points relating to the Deal where we differ and 

we have serious reservations vis-a-vis the Draft. The hon. 

Prime Minister in August gave some assurances. Then in 

2006, December carne the Henry Hyde Act which was 

reconciliation between the two eanier drafts. What came 

out. how to give the exemption, what sort of waiver should 

be given in the US Atomic Energy Act, 1954 etc. 

Sir, under the leadership of Henry Hyde, a Draft was 

prepared and after the Left came to know of the provisions 

in the Draft. they made it clear to the Govemment that there 

were the nine areas where the Left had objection and the 

nation need to be reassured by the Government on these. 

In August, the hon. Prime Minister came out with 

assurances on aU those points. But to our dismay, we 
found that in the Hyde Act of Dec:ember, 2006, moat of the 

important assurances given by the hon. Prime Minister on 

the floor of the House were trampled and ignored. This 

was in relation to technology t~er, In reIaIion to fuel 

supply. in relation to congruence of Indian foreign policy 

with the US foreign policy, specific reference to Iran, un-
interrupted fuel supply and on very many other issues. We 

shalt come to that one by one. 

The hon. Prime Minister had categorically stated one 
thing - the nuclear cycle in its entirety. This is very 

Important. 

But we found that it was selective. It was selective 

even in respect of lifting of the sanctions. Transfer of 

sensitive technology as well as transfer of dual use 

technology was denied. The Government cIaIma that from 

a regime of technology denial, we .re entering Into the 
mainstream global nuclear arena; we are a recognised 

nuclear power also. But that was not so. It Is not only in 
respect of the technology transfer but also in the case of 

fuel supply, the assurance given was very vague. We have 

the experience 0' Tarapur. We found that there was no 

assurance regarding uninterrupted fuel supply. This was 

taken up again and again. The Government is trying to 
say:- "No. There is an assurance." Even in the case of 

termination, what will happen? There is a termination 

clause. What is the termination clause? In case the 

Government of India goes In for a nuclear explosion, then 

the termination can take place. The termination can take 

place 'or various other reasons and extraneous reasons 

directly unrelated to the civilian nuclear energy also. In the 
case of a termination of the agreement, the fuel supply. 

the reactors, equipment and everything win have to be 
returned. Although there is a clause on which the 

Government is trying to argue by saying: " No. In that case, 

the US is saying that It win help us to take corrective 

measures", yet you if relate the 123 Agreement to the Hyde 

Act. It is something else. 

The relationship between these two is important. 

Would we find that only the US Congress can grant the 

permanent waiver and just condone you. The Hyde Act 

specifically mentions that the US will stop any other 

country from providing the fuel supply in such a scenario 

termination of the agreement. That means, you are 

nowhere. That Is the issue that we have been making. 

Canards have been spread saying that we are doing It 

at the behest of China; we are doing it for thaI and we 

are doing it for this. So, canards have been spread. Is 

It not wise to ask whether our nuclear reactors win have 

uninterrupted fuel supply? What is the guarantee? You are 

going for the agreement with the International Atomic 

Energy Agency in perpetuity. But nuclear fuel supply is not 

going to be in perpetuity. It is conditional. Is it not wise 

to ask this question? The whole gamut of the fuel issue, 

these extraneous iuues are there. Our patriotiam is being 

questioned. We have the past experience also. 
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Several times, the Communlsta have been charged 

aaytngthat they are unpatrIoIIc. But history says something 

eI ... In the party there are sorne beat men and woman 
of the country who sacrifICed moat for the freedom of this 

land, who suffered moat for 30-40 years in jail, some of 

whom have been MembeIa of this House. We have made 
suggestions about settlement I~hina border. We had 

said that it should not be resolved by an armed conflict 

but by dialogue. The Government is now doing It. Many 
others believe that this is the right way. For making our 

auggeation, we are accuaed. Today also when we are 
saying the right thing, we are being abuaed Uke anything. 

But we are not going to take it Iyblg down. We are asking: 

"What about your uninterrupted fuel supply?" 

Now, I am coming to all the nine points given by the 
han. Prime Minister. What will happen to our strategic 

autonomy? 

If we look into the speeches prior to this agreement, 
we do find that it had started long back during the talks 

between Shri Juwant Singh and Mr. Strobe Talbott. They 

talked about military exchange, strategic alliance and to 

have a new regional architecture in Asia to contain China 

and very categorically in a writing very recenUy published 

it is being said by no less a person than the ChIef 
Intertocutor Mr. Nicolas Bums that it Is an age of anti-

Americanism. Yes, throughout Latin America, countries lilte 

Brazil, Argentina, Mexico, Ecuador and Bolivia, Venezuela 

are opposing the United States of America. Look at the 
world, Russia is standing up against any threal which it 

could not do a few years back. It is a changed wodd. Even 
Inside America, - I am not naming - the present President 

IS the most hated person amongst Americans. 

MR. SPEAKER: It need not be said lilte thaI. 

SHAI RUPCHANO PAL : Sir, I have not named 

anybody. 

MR. SPEAKER All right, but let us discuss with 

dignity. 

SHRI AUPCHAND PAL . Sir, India under NDA 

cooperated with them in Iraq. Some others have also done 
in other parts of the wor1d. In the UnIted Kingdom, those 

who have supported America have gone out of power, in 

Australia also they have gaM out of power and in Japan 

also they have gone. So, this is the age of anti-

Americanism. This is the admission made by Mr. Nicolas 

Bums and In this age, What is required? What is required, 

according to that article of Nicholas Bums, is that in Asia, 

US must have a new regional archHecture, new military 

. stalUS, naval exercises, new frienda .and it is being said 

in the same article that '"US • .. tust beginning to 
reaHze the benefits of this relationship for iIa inlerests in 

South and East Asia". So, you can well understand the 

situation. 

Sir, why are the 'Henrys' of America losing their sleep? 
I am not naming anyone. Mr. Henry Hyde Itas done the 

job elsewhere and some other 'Henrys' aM coming here, 

meeting the people in the Govemment, meeting- the 
Opposition leaders and alt that Once in a mifIennium one 

benefactor has come, losing his sleep. We are question-

ing the Agreemenl and saying that we are not going 10 

be benefited by it. They say, 'No"It is in your benefit', 

although we know il is in their benefit. Repeatedly It is 

being said that it is in their benefII for creating a new 
regional arohItecIure in Asia. For a new Asian NATO, they 

need India. Ono$ they wanted to balance Pakistan and 

India, there was talk of composite dialogue and alt thai, 

I am not going Into that here. But now they want India. 
What do they say? The July Statement says that the IndO-

US Nuclear Deal Is one part of It. They say there will be 

collaboration in the fields of agriculture, education, 

economy, politics. military and it is a total package and 

in the midst of the total package, there is ~ deal. In the 

language of Mr. Nicolas Bums, it is the centerpiece. That 

is not all. So, they want us to ignore our independent 

foreign policy. They are openly saying that non-alignment 

is an old thing and. telling us to leave It. Again and again 

they are telling us not to go in support of Iran. They want 

us to ignore Iran and unfortunately we have been doing 

it. Twice India voted against Iran in the International Atomic 

E:.nergy 1VJeooI. 
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Our Indian delegation was amazed by the directive 

~t had come from the top quarters. How Is It? Our friend 
is Iran. Civilisational contacts are there. On the RepublIc 

day in recent past, we had an honoured guest from Iran. 

We have our relationship. We depend 80 much on our 

oil suppty from Iran. Why should we Ignore them? But we 
did. In nine references, Hyde Ad says, 'India, you are going 

to be rewarded and Iran is ,not behaving properly, they 

are going to be put:Iished. Help .:~ to punish Iran'. Is It 

the way, Indian should pursue Its independent fQf8ign 

policy? 

Was it the legacy we had from our Freedom Struggle -

a well ~ed Non-aligned Policy 00 tbe basis of a national 

consenIWS?, It is a new muIti-poiar world, unilateralism 
is not workir:Ig anymore. It has been admitted by NIchoIaa 
Bums day by day that they .... getting ieoIated. AI auch 

a time, India should stanO-. I;Iy America and Isolate 

thern8«fIves. aI- their dictate. We ehouId refrain hom 

undertaking- the lran-Pakiatan-india Gas project on their 

~ India had voted against Iran as ask8d by a.. It 

is wry unfodunate. 

This ia not simply a vision of an ~ foreign 

policy,. it affects our strategic prog~ also. The han. 

Prffle Minister's argument is that Indian 8COI1OmY, is 

growing like anythi'!9' nine per cent or ~.-haIf per 
cent.. They can go on saying any figure becau8e it has 

nothillg to do with the livelihood common people. Even 
his Cabinet Minister has ~ that this growth, this 

percentage is not refIecIed ~ the people. ,.. per 

their own report more than 70 per cent of the peop/e of 
India arelivtng,on As. 20 a day. 

In the perspective for growth, we need more energy. 

Who can deny it? The Left is not denying it. Have they any 

policy? The only policy document they have got Is the 

Eleventh. Plan Mr .. Parikh Document on Integrated Enar.gy 
Policy. There what they have said. Have they got any 

vision? They have said Nuclear Power Projections by 

2020, 2030 8I)d 80 -manyd''''. Have they got any 
national policy on the energy mix? How do you calCllIate 

this? What Is the 8tUdy? What Is the ....eysta? What Is 
the cost aI Imported reactor? Nothing hila been done and 

suddenly comes the nudear renaIseance. We cannot 

mlsS the bus. Bus to Which end, to what' goal, whOse 
goal? 

Nuclear renaissance is • hype. In America itself, no 

nuclear plant has been set up for 30 years 8ince Three 

MIle tslanddlsuler. They are depending, Westinghouse 

GE, etc. and aR other nuclear ~, on outside sales 

only. Even the international docun'Ient sayS that Nuc/ear 

Power is now 16 per cent 0( global 8tectrIcIty consumption. 

It Is an tntemationaI body. If you want, I can read It. In this 

our Rev. Pachauri Saheb. 

(TtanSIdon] 

ThIs Is hon'ble Pachaurl Saheb'. report. Who is a 
Nobel Laureate, the study group report say. 

[English] 

that It II only 16 per cent end with the beat endeavour 

you can reach at 18 per cent. 

(TtBnSIalion] 

What Is It that we do not have on account of climate 

change and energy aecurtty. 

[EnglIsh] 

The people have been telling - the MP from Arunachal 

Pradesh is here, he has wrtIIen to me and spoken to me -

that there Is 60,000 tMI potential In hydro electricity in N.E. 

alone. What Is the dIfIIcuIty? The18 Is no money. Only in 
the North-Eut, Ihia potential Is"there, the study ")'I that 

and we have not exploited It. Have you no coal reservee? 

Is It exhauIted? I. there no cteen technology available In 

india today? Is there no CoeI Bed Methane (CBM) or no 
/Iquef/ed coal technology available? I would IIk8 to know 
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whetner you have any national coal use and national coal 

polley. There IS nothing like that. In such a scenario, you 

are opting for the nuclear energy which is costly. According 

to a draft calculation in Kudankulam, it was calculated that 

it would be - even after RUSSian concessional help, and 

the nuclear cost would be around Rs. 4 to Rs. 5.50. It 

is not cheap. Now the question is that If it Is not cheap. 

why are you going for that? If you have 80 much to pay 

- our independent foreign policy, our strategic programme, 

our own domestic nuclear programme, we have to go at 

their instance, they may use nuclear blackmail in various 

situations which they have done - why should you go for 

it? Is it to benefit them? Their ailing nuclear Industry will 

be rejuvenated and more jobs will be created there. It Is 

the admission of Condoleazza Rice. But it will be done 

at the cost of India. We have so much of unemployment. 

We will have no jobs. There, we will have jobs because 

there nuclear reactors will come to India. 

We have a self-reliant domestic nuclear programme. 

We are not against nuclear energy. We want an 

appropriate, judicious, nuclear energy mix. We are being 

told that there is no money; resources are not available. 

Suddenly, we are opting for the most expensive nuct8ar 

energy at their instance .. ls it going to help us? No. What 

I want to say is that if you go for the cost benefd, India 

is not I benefited. It is being said that 123 Agreement is 

different from the Hyde Act, why we ~re worried about the 

Hyde Act. Who says this? Sir, 123 Agreement is In 

conformity with the Hyde Act. Wherever there is no dispute, 

it 'is okay. If there is any dispute, their national law will 

prevail. It is very specific. The Left had p~ its viewpoint 

on the relationship between the 123 Agreement and the 

Hyde Act very categorically as to what Is the International 

positlon, what IS the Vienna Convention about international 

treaties and all these things. They are saying China has 

done it. 

[Translation] 

Sir, China is a nuclear weapon State. 

{English} 

China is a party to NPT. Why are you comparing India with 

China? The contract between China and the United States 

is being guided by International law. Ours Is guided by 

US national law. This has happened In such case, say, 

about the fast breeder reactor in Japan and all these 

things and in all such areas. What has happened In the 

case of Japan? By arbitration-But Indo-US nuclear deal is 

put on a level which is detrimental to India. They say, no, 

the present President has assured us in writing. What is 

the use of this writing? The future President will go by the 

AmeriCan law only. In such a situation, what we have been 

saying is why are you so eager that we shoo1d not miss 

the bus, which bus I.do not know, for which goal, that also 

I do not know. We have the experience of ENRON. Have 

you forgotten that? "'·19 not onty about the price; we have 

said so many things about it. We have said: '00 not do 

It.' They say: 'No, It is a different world.' In a different world, 

you have gone for ENRON and Maharashtra people win 

tell us better as to what is the situation. 

I would just like to take this opportunity to tell the 

Government that ultimately - the Left has told you - you 

can go to the International atomic energy. But, what for? 

We want a concrete assurance about the uninterrupted 

supply. ThaI you ttave not done for the Russian 

Programme: you l:Iave not signed it. It is a different issue, 

I am not going into that Kudankulam issue. 

The re-assurance from IAEA has to be according to 

India's specific requirement because it· will be India 

specific safeguard. I would like to know from the hon. 

Prime Minister as to what the India specific Safeguard is? 

What is the guarantee? 

.. You are saying that our fast breeder reactors will also 

be under the supervision of· the international agency in 

perpetuity. Our nuclear scientists have said that our fast 

breeder reactors are superior to others in certain areas. 

We woRt on a particular nuclear cyqle by which you can 

use the spent fuel, enrich it and go on. 
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Now, nuclear waste management Is a big pfObIem to 

the Western world, In such a situation we have certain 

advantages, But putting the fast breeder reactors under 

the supervision and under the safeguard, will It be helpful 

to us? 

Now, I come to r&-processing. " Ia very vague. " Ia 

notional only. Whatever assurance has been given Ia only 

notional. They say that under a dedicated a~, 

we should have this use of spent fuel and all these. What 

is the cost? So. it is not a simple question of a strategic 

alliance. It IS surrendering to their presaure. M they are 

getting isolated, they want to get india aI80 to be isolated. 
It will hann us immensely at the WTO level in our 

negotiatIOnS. Our friends are in G70, Gil, and G90. Againat 

whom are we fighting? China, India ~ Brazil 818 fighting 

against the American agricultural subsidy. They are our 

friends. In so many international bodies and also in the 

emerging bodies, we are all friends. What message will 

it go now? Aller 60 years of India's Independence, India 

did what India has never done. They mentioned this in 

their speeches. 

The Congress Party people can read these asper-

SionS about how they had been dealing with Soviet Ruaia 
and others -during the time of Pandil Nehru. They had the 

audacity to mention thaI the Soviet weapons were flooding 
In the Indian military. We have 126. Multi Role Combat 

Aircrah. ,(InterruptIons) 

MR. SPEAKER: Now, please conclude. 

SHRI RUPCHAND PAL : Please give me one minute. 

Aparl from thaI. Ihey are saymg that India should 

simultaneously open up banking. India should open up 

insurance and India should open up foreign l818li. In IUCh 

a scenallo. we think thaI this Government is not applying 

lIs mmd 10 lhe dangers In the Deal itself. 

It IS saId that 90 per cent 01 the Indian civilian nuclear 
reactors would be under the supervision of IAEA. How do 

they calculate? That Is the question I am ukIng. NichoIaa 
Bums, who ia the ChIef Inteftocutor, hImaeIf Ia wriIing that 
90 per cent of the Indian clvIUan nuclear reactors wIN be 
under the 8upeMaion of IAEA In perpetuity. That also ia 

in perpetuity. Then, we know their concept of democracy. 

They are saying that with India, they wiD just 1tabiIIz. 

democracy in so many countriee. What will happen to our 

reIation8 with so many other countries? W. know as to 

what sort of democracy they have. W. know what 

happened in Iraq and what happened In Afghanistan. 
Now. strangely we find the change in Government voice 

in terms of ita support to Palestine and in relation to 

various other Middle-East issues. It is toned down so 
substantially. We apprehend that the preuure has started 
to work on them. 

Sir, I am conctuding now. 

He further says that 'the mllitaly co-operatlon Is 

impeded by the fact that much of the indian MIlitary stili 
uses a considerable amount of Soviet Union equipment. 

A significant Indian Defence purchase from the United 

States, for example, of the new Advanced Multi-role 

Combat Aircraft that the Indian Air Force take. would be 
a great leap forward: So. 123 Is not 123; 123 Is also 126, 

that la, their aircraft, 

I1e saya about the Indian Anna Bazar. Indian 
Insurance MarQI, Indian Banking. Indian Retail and India 

as an ally to guard the .... and the Navy. And, they ant 

ineiating on PSI. Proliferation SecurIty lniliativea. They are 

Insisting on many other such Agreements. which we did 
not agree earlier. 

We know. very recently the nuclear materiala equipped 

ship had come. There have been Austratia, SIngapore, the 
US, Japan and India joint exercises. What signal had it 

sent? What was the reaction to our neighbours? What 

happena? It ia the logistic agreement that the fuel aervtcea 

would be allowed and they would take the fuel here, and 

they would just walt in the Indian Ocean or the Bay of 
Bengal. They are waiting. Will not our neighbours be 

suepIcious about us? For the fault of America, • will have 
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to suffer, we wi" be punished. It had happened long back. 

When these people were agreeing to send- the Indian 
troops to Iraq, the whole august House woke up and 

said: ·No." But still they were hesitant. There was no 

condemnation. They used the only word 'deplorable'. 

Sir, I am just concluding. 

MR. SPEAKER: It should be actual concluding. 

SHRI RUPCHAND PAL : I am concluding. 

About the timetable, they are hurrying up and saying: 
'By January. you muat have to do this; this has to go to 

the US Coogresa' as if their Parliament, their US 

Congress is superior 10 the Indian Parliament. The Indian 

Parliament must discuss it. Let there be a senae of this 

House. We know that in our Constitution, there is no 

provision of ratification of any International Treaty. W. shall 

discuss it later on when the time comes. 

But it is our eamest appeal. We have submitted our 

viewpoints. On the PM's assurances with regard to aN the 

reservations we had made regarding the Draft Bill, moat 

of them have been trampled down by the Hyde Ad. Our 

apprehensions have been proved true repeatedly. Please 

take the sense of the House. Do not proceed further 

because the majority of this sovereign Houae is against 

this very, very important Deal, which has ~ serious bearing 

or:' the Mure of this country, on the future economy of this 

country, on our nuclear programme, on our aeIf~reIiance 

and on our relations with other countries in an emerging 

.' multipolar world. I 

SHRI L.K. ADVANI (Gandhinagar) : Mr. Speaker, Sir, 

though it is not the first time that we are dIacuaaing thIa 

particular matter, but I still believe that at this point of time, 

this has become a very ImpOrtant debate In the history 

of Parliament. 

Just now, Shrl Rupchand Pal, while concluding his 

speech, said that he would like a sense of the Houee to 

be taken so far as this issue is concerned. I for one see 

no reason why the Govemment should not have agreed 

to have this discussion under Rule 184 of the Rules of 

Procedure and Conduct of Business. 

I can understand that irrespective of what the vote is, 

the Government may say that the Constitution does not 

obligate us to seek ratification for any intemational treaty. 

Therefore, you have expressed an opinion. There are 

occasions when the House expressed its opinion. 

MR. SPEAKER : May I Interrupt you for a second? 

When I had given my ruling on the notice under rule 184 

In the last SessIon, I had not consulted the Govemment. 

Therefore, Government's wtmngneae hall no relevance for 

me. It is because you aaJd why did the Govemment involve. 

SHRI L.K. ADVANI : I accept n. But I think that so far 

as the sense of the House is concemed, it has already 

been expreaaed on several occasions. Once when we 
staged the waIk-out against something that had been said 

on this particufar issue from the Government side, almost 

all aectiona of the House walked out. In fact, from even 

the UPA, the Left Part188 atao walked out with us. There 

have been oIher occasIona also. I am not going to go Into 

thal 

Today, the Prime Minister is here and I would like to 

recall that when first he met President Bush way back in 

the year 2005 when exactly this debate started in the 

country among political parties, among thinking sections 

of the people, a question was posed to him two days after 

his Joint Statement with President Bush had been issued 

on Nuclear Cooperation. The question posed to him at 

8 Press Conference held in Washington on 20th July 2005 

was thia. "Mr. Prime Minister, do you see any resistance 

coming forward from your Allies~viously, they had an 

InIding of what is likely to happen-and the Opposition?' 

So, despite what my friend Mr. Rupchand Pal may say 

about Strobe Talbot and all that, they knew that on this 

particular issue, we had certain very strong reservations. 

So, the question posed was: "00 you see any resistance 

coming forward from your Allies and the Opposition in 

putting the new India-US Policy to practice, and win you 

seek a Parliamentary consensus or approval to the new 
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direction you seem to be taking in Foreign Policy?· So. 
they take it for granted that It is a new direction in Foreign 

Policy that this Government Is taking. 

The Prime Minister Dr. Manmohan Singh replied: 

·Well, the Partiament in our country is sovantIgn. it is my 

intention to make a Statement iri Partiament when I go 

back home. and it goes without saying that we can move 

forward only on the basis of a broad national conseneue.· 
Now, my first poeer to the Prime MinIsIer Is this. Do you 

see this broad national consensus before which you have 
used the WOld, -"only if there is a broad national 

consensus·? In this country. we do not have any provision 

irt the Constitution for a referendum as Is there in IIOI'Il8 

other countries. 

But so far B8 Parliament is concerned. I am sure that 

you are aware, everyone is aware that there Is no 

consensus on this particular deal. So, when it ia obvious 

that there is no broad. conaensus on this deal, why are 

you 80 rushing into this deal? Why? I cannot understand 

this. Why can you not think in tenna of what we have 

suggested all along? Think of ways of re-negotiatIng the 

deal. 

Their objection is not to-the deal SO much. You could 
see it even in the first sentence itself. It is either anti-

Americanism or anti-BJPism which becomes the guide-

line for all of them. So their very first' sentence is that they 

are against any kind of strategic partnership with the 
United States. We are not. We are not. So, when people 

qUote me, Strobe Talbot or Jaawant Slngh's book or my 

Statement which I made. I simply emphulzed this. WhIle 

in the dlecussions in the oIhef Howle. many times It may 
seem that the CPI(M)'. opposition and -the BJP's 

opposition is Identical. No, It Is not identical. 

The difference I wanted to stress in that particular 

Statement which was supposed to be a shift in my stand. 
No. there. has been no shift all along. I would like to tell 
you one thing. it is true that in the last Session, this _ue 

could not be discussed as It ought to have been. Why? 
It was because after all, we said why we cannot haYe a 

Joint Parliamentary Committee on this. The Government 
did not agree and instead firat aaid what has been done 
is signed and sealed and it Is not negotiable and 

therefo .... we cannot have a Joint Parflamentary CommIt-
tee going into It. But it was a 8Urprtae for the country to 

find that instead of a Joint Parllementary Convnitt .. in 

which aft could have participated including the Left, you 

_ formed a CommIII .. of the UP" and the Left. How do you 

explain it? 

Today. my aecOnd poeer to the Prime Minister and the 

Government Is this. What has been accomplished by this 
joint cornmIIIee of the UPA and the Left UN now? From the 

P..... an that we 888 Is that the CommIttee met and 

decided to meet on this day again. Very ~ these days 

" appears thai while the Congress Is particular about the 

deal and says 'bachao the deal' the Left, especIaJIy the 

CPI(M) suddenly says 'bachao 8engar. Not only that, but 

the kind of flip ftop that you are making makes me feel 

that you are no longer concerned with the deal; you are 
more concerned with the timing of eIectIona. You do not 
want an election now and therefore, you say. 'AII right. you 
go ahead with IAEA, talk to them and we win see Iater'. 

We have a veto with us. Do not deceive yourself and do 

not deceive the country ... . (Interruptions) 

SHRI AUPCHAND PAL : We are not deceiving. . . . 
(Int.rruptJons) 

SHRI L.K. ADVANI : You are where you are, but ilia 
certainly expected of a party which Is part of a coalition, 

which Is part of an alliance not to behave In this manner. 
I will see their outlook later. I will come to the deal 1taeIf. 

- I was surprised to find that In one of his earlier 
Statement8 made in Partlament, the Prime Minister said 
on 13.8.07 : 

• M I have said, this is an agreement for cooperation 

between India and the US on peaceful U888 of nuclear 

energy. Ita genesis is the shared perception between 
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the India and the US Shet both our countries need to 

address their energy challenges. . ." 

I can understand that we are looking at it from the energy 

point of view, but I do not see how America also is looking 

at this deal from the point of view of energy. What is 

mentioned in this Statement is 'its genesis is shared 

perception'. The US is certainly not looking for nuclear 

energy as a major option, leave alone the most important 

option to meet its energy challenges; we may be. I can 
say that we have our energy concern which I share, though 

I do not agree that this Is going to be a solution to that, 

. but the US is certainly looking at this from a strategic 

angle. This is the difference. They are not looking at It from 

the energy angle. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : Would you just concede for a 

s~cond? 

If you just go to the second sentence of the 123 

Agreement, which is an agreement between the India and 

the USA, it says: 

·Recognizing the significance of civilian nuclear 

energy for meeting growing global energy demands 

in a cleaner and more effICient manner... • 

This is the agreed text of an agreement. The 

agreement is yet to be finalised. Therefore, both USA and 

India recognise the need of sharing the common 

perceptions of energy. 

SHRI LK. AOVANI : Thank you, Shrl Pranab Mukheljee. 

I can only endorse what my friend SM Rupchand Pal just 

now said, namely, that there has been no nuclear reactor 
that has corne up in America for many many years. 
Therefore, . . .(lnterruptionS) 

SHRI PRANAB MUKHERJEE: You just see what you 

said a few seconds ago; and what was my contention. 

SHRI L.K. ADVANI : No, I can undef8tand that you can 
have it in a format. but. SO 'ar as reaIlty is concerned, the 

reality cornea out very clearly in other Statements that they 

have made. I will quote them later on ... . (Interruptions) 

SHRI PRANAB MUKHERJEE: You can give your own 
argument, and I have no problem with It. 

SHRI LK. ADVANI : It. is ~ conviction that while our 

concern is energy, their concern has been aU along 

strategic. The strategic approach adopted by Shrlmati 

Indira Gandhi in 1974 and pursued further by Shri Atal 

Biharl Vajpayee In 1998 is to see that it is contained. This 
is their principal objective, which I will prove just now .. 

The¥ are not concerned too much with this as for them 

it is only Russia and China who have the right to build-

up nuclear arsenal. So far as India is concerned, they are 

opposed to it irrespective of which Government Is in power 

whether it is the Congress Government or the NDA 

Government. . . .(Intsrruptions) 

SHRI RUPCHAND PAL: We are advocating universal 

disarmament. 

SHRI L.K. ADVANI : I can quote even a recent 

Statement that: ·Our approach on the nuclear weapons is 

clear from the very beginning. India.. must . not. go in f~r 
weaponlzation in the nuclear field." Th~ Is your Statement, 

and I can understand it ... . (lnterruptions) 

SHRI RUPCHAND PAL : We are supporting universal 

disarmament. 

SHRI LK. ADVANI : Sir, Dr. Manmohan Singh In the 

famous statement made at the' Tarapur Atomic Power 

Plant on August 31 said that : ·India cannot afford to miss 

the nuclear bus." He said that : "There is today talk the 

world ov8r of a nuclear renaissance, and we cannot afford 

to miss the bus or lag behind these global developments.' 

, The UPA Chairperson, Shrlrnati Sonia ~ndhi, went 

a step further while speaking at Jhallar in Haryana when 

she said that: ·Those who are opposed to the deal· are 
not only enemies of the Congress, but also of India's 

development." I do not know why people ahouId use worda 
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like enemy in this context .,..1111(1 boIh the Left Party, who 

are alias to the GovammeI'It;.and the NDA. which Is 

certainly oppoII8d to the GovemmenI. We ate poi1lcai 

adversaries, and none of us are enemiea or any other 
Party. But this statement mentioning • .,.,.. or ~ 
ment' is difficult to befieve. 

I have with me the Integrated Energy Policy AIIpoIt of 

the Expert Committee aet up by the PlannIng Con.i1i1aion. 

It was NIeaaed In August 2006. It hM tak8n Into account 
aU the plOITIi88S made In respect of energy In the nuclear 

deal. The Committee was headed by Dr. KIrI S. Parikh, 
and Dr. Ani! Kakodkar, Chainnan of the Alan*: Energy 

Commission (AEC) was aIaoa Member on the CommIt· 
tee. I would lib to quote just one portion of It. The Report 

says that : "Even if a 2O-fold increase takes place In 1ncIa'a 

nuclear power capacity by 2031-2032. the contribution of 

nuclear energy to India's energy mix is also, at best. 
expec:ted to be 4.0-6.4 per cent." This is the tota. It further 

says that this is an optimistic ac:enario, and poeatiIItias 

of Imports of nuclear fuel would be made poeaIJfe If the 
Indo-US Agreement is not impaired. Only then, will there 
be this scenariO - 4 to 6.5 per cent. Now, how can this 

be called a Deal to ensure energy security for the country? 

Certainly not; It is so obvious. Let Us not delude ourselves. 

It is true that my Party. the B.lP, earlier the Jan Sangh, 

has been the only Party - in 1964, China had Ils nuclear 

blast at Lop Nor - which in 1964 iI8eJf moved a Motion 

in the Lok Sabha, but in 1966, we formalty adopted a 

Resolution in our Party's National Council at Varanaai that 

India must build up a nucteer deterrent of ita own. I can 

tell you that in those days all other poHticaI parties criticized 

us. scoffed at us, and the argument was that we could 

not afford it; India just could not afford It because our 

resourcea were very /Imitad. But we drew atrengIh from 

the Principal Architect of India's Nuclear Progiamme, Dr. 
Homi 8tlaba. He waa among those who favoured India 

becoming a nuclear weapon State. and he said It very 

clearly. So much so that in one of his very significant 

apeechea made on AI india RecIo on 24th Qclober, 1884, 

the ..",. year .. Cf*Ia had 118 nucIMr bleat • Lop Nor, 
he said: "AtomIc weapone aM a ... poa_1ng them 

In adequeIe numbera a deIeneIll power agaIn8t ..... 

from a much atTong8r State.' ThIa was the It8I8mant that 
he made in 1964 juet a few days after the Lop Nor blast, 

though at that time the Gowmmant'a policy, the· G0vern-

ment was headed by Pandit Nehru, was that we would 
develop our nuclear programme, that our nuclear energy 
would be used only for peaceful purpoaea, and that It 

would not be used for weaponizIng the country. 

Our Party became the eoIe Party to be an adwcIIte 

of IhIa and It Is going on aInce then tiM today. So, when 

in 1998 Vajpeyee P became the Prime Minister, he was 
able to make .. the other parties In the CoalItion agree 
to thIa that we must develop a nuclear deterrant of our 

own. On the 19th or March, the NOA Gowmment took 

office, and on the 11th of May, we had Iheee PoIchntn-Ii 

bIasIa. I can say, at that time, we were criticized within the 

country not only by the Left Parties, but 8V8ft by the 

Congrau Party. The present Prime MInIaler was leader 

of the House in the other House and he criticized us. Hia 

crIIIcIam was that the conaequencea for our economy 
would not be good; it would damage our economy; 

economic sanctions would be Impoeed on us, and the 

consequences would be Iheee. 

SIr, I think Mrs. Gandhi did the right thing when she 
departed from the policy laid down by Pandit Nehru, and 

in 1974, shortly after the Inc»Pak War In which War, 

America had tent Its nuc:lear-Mned Seventh Fleet 10 the 

Bay of Bengal. 

SHRI N.N. KRfSHNAOAS (Palghat) : At that time, the 

SovIet UnIon protected us. 

SHRI LK. AOVANI : Therefore, if SovIet Union protects 

us or helps us, my Party hal always been grateful to It. 

We were in favour of the Indo- Soviet Defence Agreement 

that we signed ahortJy after the War. We ate not like you 

in which you have a cIoe8d mind In respect of Arnettca. 
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You would 'not talk about America. So far as we are 

concemed, even at that time, we had favoured .... 

('nterrupl#ons ) 

SHAI N.N. KAISHNAOAS : We are against American 
Imperialism. 

MA. SPEAKER : Advanl Ii, do not reply to n. 

SHAI l.K. ADVANI : They are not worthy of reply. 

MA. SPEAKEA : But you have replied to that. 

SHAIl.K. ADVANI : I concede to the Speaker's advice. 

He thinks that you should not be replied. 

MA. SPEAKER : I said that you should not get diverted 

because your speech Is 8 very Important speech. 

SHAI N.N. KRISHNADAS : You always take advice 

from the hon. Speaker. 

MA. SPEAKER : It is better to take advice from me 

than anybody else, so far as the issue of running the 

House is concerned. 

SHAI N.N. KAISHNADAS : It should always be like 

that. 

15.00 h .... 

SHAI l.K. ADVANI : Therefore, my first point to the 

Government is, do not try to mislead the people by telling 

th6rn that this IS for energy purposes onfy and anyone who 

is opposing this is in a way standing in the way of India's 

development. I think that we need energy. 

I may even mention something that relates to our 

period in Government. Recently, many negotiators came 

from America to persuade us to support this Deal. n made 

me feel that even more than the Government of India, it 

is Arneric:a which is interested in this particular Deal. One 

of the people who met me and who has been involved 

in this nuclear programme of America, he originally 

happens to be an -Indian who has lived in Mumbai, 

belongs originaHy to Goa, and has wrHten an excellent, 

a very comprehensive book on India's nuclear policy and 

nuclear doctrine. His name is Ashley Tellis. I am not going 

to mention anything that he spoke to me personally. I 

would not mention it; it is not proper. But I have seen one 

of his interviews on Rediff.Com in which the question was 

that why no Deal was struck with the Vajpayee Government 

- of this kind. His answer was that the Deal could not be 

reached because the Vajpayee Government did not offer 

much to the US in exchange for the Agreement. We got 

more from the Government of Dr. Manmohan Singh. The 

next question was: "What is it that you wanted from the 

Vajpayee Government but could not get?" The answer was: 

". am afraid, I cannot answer this question." Now, this 

made me make some enquiries into those who were in 

the matter at that time. I am told that so far as negotiations 

with our Government are concerned, at that time, there 

was never even a suggestion that there would be a ban 

or a curb on our right to test. Secondly, we were willing 

to open only two reactors for inspection - two out of 

sixteen - by the IAEA and no more. There were other 

matters also on which we could not agree, but the sum 

and substance is that this particular statement, "that we 
could not get from the NDA Government what we were able 

to get from Dr. Manmohan Singh's", I do not know how 

to see it. 

But what I do see is that Mrs. Gandhi went in for 

Pokhran-1. The other day the name that was mentioned, 

Mr. Paul, Henry - one Henry came to see me also (Henry 

Kissinger) - and I casually happened to tell him that rny 

Party has always been in favour of India becoming a 

nuclear weapon State, which Pandit Nehru and subse-

quent Governments up to Mrs. Gandhi's, were not in favour. 

I even mentioned that Shri Morarji Desai was also not in 

favour of It, and we were in that Government. But Mrs. 
Gandhi, after US sent that nuclear-armed Seventh Fleet, 

was prompted to go in this direction. When I said to him, 

"Your Government", I meant the Government at that lime. 

he smiled and his reaction was, "Well, I have been 

personalty blamed for that." 
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Whatever that was I cannot say. But this much I can 

say that Mrs. Gandhi took a step in the right direction when 

she thought in terms of building India as a nuclear 

weapon State. In between there were several Govern-
ments, in one of which Shri Venkatararnan was Defence 

Minister. He is publicly on record having compfnnented 

Vajpayeeji when a book by Vajpayeeji was being released. 

and saying. "While I was Defence Minister, all the things 

In Pokhran were ready. Everything was ready. I also went 

and inspected it at the last moment and I found everything 

in order. The scientists were there and everything was 

there. But we somehow failed to do it because we came 

under pressure. I compliment you for disregarding all 
kinds of pressures and going in for Pokhran II". Shrlrnatl 

Gandhi did India proud when in 1974 she conducted 

Pokhran I. Shri Atal Bihar! Vajpayee did India mote proud 

by completing the process - that was the first step really-

and conducting Pokhran II. 

Mr. Prime Minister. are you determined to ensure 

through this deal that there will be no Pokhran III? Is that 

your desire? Our objection to this particular deal Is 
principally because this deal prohibits India from making 

another test. Our feeling 1& that today Incia is at a stage 

where it is in a position to gradually build up an effective 

nuclear deterrent against all our hostile neighbours. I am 

told that we are going in for it. Well, very good. But this 

is also true that the 123 Agreement says that natlonallawa 

will prevail. American national law will prevail on this 

insofar as our strategic partnership is concerned. Section 
106 of the Hyde Act bans Indian testing. It also specifies 

the consequent punitive actions that might follow including 

America's right of return 01 nuclear reactors and other 
materials sold to India. The 123 Agreement upholds 

applicability of national laws to govern Its implementation. 

Hence. the 123 Agreement cannot override the Hyde Act. 
This has to be understood. 

ThIS was very clearly explained by Nicholaa Burna 

himself when a reporter asked him in a Preaa Conferance. 

"In the Hyde Act US eong ..... IMde It quite clear that II 

India were to teat a nuclear weapon. American cooperation 

with India would cease. If you are giving India 888U11mC88 

that there will be no interNptIon in its fuel supplies 

regarcIes8 of what happens. hOw doe8 that comply with 

the law?" This Is a very perttnent question posed by a 
joumaHst. look at the answer that Mr. Bums has given. 

He states. "First of aU. we were quite careful when we 
began this latest phase of negotiations and we reminded 
the Indian Government that since the President and the 

Prime Minister had their two agreements of July. 2005 and 

March. 2006. aomeIhing else has happened. The United 

States Congress had debated over abc. aev8ll montha 

those agreements and the Congress has now passed the 

Hyde Act. So. we had to make sure that everything In this 

US-India Civil Nuclear Agreement. the 123 Agreement was 

COf1'1)letely consiStent with the Hyde Act and well within 

the bounds of the Hyde Act itself. 

So. this kind of trying to tell us that the 123 agreement 

does not mention Hyde Act, the 123 agreement does not 

mention aU these restrictions, this Is misleading us. No, 

It is not true. The two essential parts of the clarification 

given by Burna are - finJtIy. he Invited the Indian negotiating 

team that in terms of sequence of events. the Hyde Ad 

comes after the two ~ts between Dr. Manmohan 

Singh and President Bush; and secondly. we had to make 

sure that anything in this US-India Civil Nuclear Agree-

ment. the 123 Agreement was completely conaietenI with 

the Hyde Act and weH within the bounds of the Hyde Act 
itself. 

Sir. In its present form. in the final ~onn. the US 

legislation adopted the NSG guIdeIInee. Imposed extra-

neous conditlonI on India. this is what Dr .. Manmohan 
Singhji said in Rajya Sabha on August 17 - if in the finaf 
form. the US legillatlon be adopted the NSG guIdaIinee. 

If11lOS8 exll'llll8OU8 condiIiona on India, the GCMHI'Ifneflt 

01 India will draw the neceuary concIu8IonI consIIt8nt 

with the cornmitmenta I have made to Parttarnent.· ThIs 
is your own Itaternent. Ale theM consi8tent with 1he 
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assurances given In both Houses that under no circum-

stances, would we accept the kind of restriction on our right 

to - you have said in this House also - test? Though It 

is said that provisions have been made which call for 

discussion and we have to convince the American side. 

MR. SPEAKER : If you yield? 

THE PRIME MINISTER (DR. MANMOI-IAN SINGH) : 

Since you have quoted me on India's right to test-what our 

Government has committed on this Issue of testing Is no 

more than what your Government had done, that we are 

committed only to a unilateral moratorium and that if In 

our wisdom, if the necessity arises that this country has 

to have a test, there is nothing in this agreement which 

prevents the exercise of that sovereignty. 

SHRI L.K. ADVANI : Correct. I had anticipated this 

comment of yours that after all, we had unilaterally decided 

to impose the moratorium but a country which unilaterally 

decides to have a moratorium on the point which we have 

reached. can unilaterally decided to disregard that. On 

both occasions • whether It was in the case of Mrs. Gandhi 

in 1974 or in 1998. in the case of Shri Vajpayee, America 

did try to penalize us. Though in 1974, the sanctions 

imposed on us were far severe; and secondly by 1998, 

India had arrived at a stage where even the severe 

constraints could not do us much hann 80 that practlcaDy 

they had to withdraw them. But on both occasions, the 

consequences followed. 

Here, we are inviting consequences by signing for 

them this agreement that if we test, the consequences, 

the nght on return of America. This would be something 

which we never agreed to. You imagine something like 

that happens and sometime later. some other Prime 

Minister has to reply in this House. What will happen? How 

can he defend that we have agreed to it? We have agreed 

that if we test, then. you have the right to take back our 

nuclear reactors and you have the nght to take back other 

related necessary materials. We would have never done 

It. Unilaterally, they are doing It and trying to penalize us 
Is one thing, and by virtue of a pact, we do It and we agreed 

to It. We are opposed to this kind ot Infringement. I regard 

It as an infringement ot India's 8Overeignty. That we will 

explain why a test became necessary? China did this; 

Pakistan did this; 80 and 80 country did this. They say, 

no, we are not satisfied. It is for them to be satisfied that 

the argument that we have for going In for a test Is 

justifying. This Is the Pact and we have agreed to. We said 

that if you are not satisfied, you can take back all this. 

Mr. Prime Minister, the whole thing is so apparent that 

no seH-respecting country should agree to it. I am sure 

that If Mrs. Gandhi were there; if Shri Vajpayea were there, 
they would not have agreed to this kind of encroachment 

of our 8Overeignty. 

Sir. I had mentioned about Dr. Bhaba being an 

advocate of India becoming a nuclear weapon State. 

These days, while studying the whole thing, I was 

surprised at least I did not recall it that way but a small 

thing that I had thought might be worth mentioning on this' 

occasion. 

On 11 th January 19()6. just hours after he had signed 

the Tashkent Declaration, formalizing the end of hostilities 

in the war with Pakistan, the Prime Minister Shastri died 

of a heart attack. This is a casual mention of a fact. 

Just two weeks later. on January 24, on the very day 

Shastri's succesaor Indira Gandhi was sworn In as the 

Prime Minister. Dr. Homi Bhabha was killed while on a 

trip to Europe. when the plane in which he was flying 

collided with Mont Blanc in France. India's impressively 

large nuclear establishment was suddenly left without any 

official plan or policy to give a direction. 

Now. it makes me wonder - was It just an accident? 

I do not know. I have no further information than what I 

have come across in this. To me, It seems a mischief, 

that a person who was the head of our nuclear 
establishment and who had not kept it secret to himself 

and who had pUblicly said that India should have a nuclear 
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weapon. died like this. And he had publicly said. In reply 

to a question during • Pftt88 ConfanInce. which I had 

particIpatad in. as a Joumaflsl In 1hoae days. thai If the 

Government of India were to give me dearanee. our own 
atom bomb WOUld be ready within 18 months to two 
years. Such a person suddenly being klDed In an accident 

of this kind. it does make me wonder. Maybe. you have 

more facts about those days, but I do not have. I thought. 

I might put it on record. that it is. to me. an enigma and 

a mischief. 

In the same context. I would say that today we are 
outside the Nuclear Weapons' Club. Why? It is only 

because of the Non-Proliferation Treaty. The NPT Act 

passed in 1967 and implemented in 1970 said that only 

those countries wtrich have developed a nuclear weapon 

of their own before 1970. would be deemed as nuclear 

weapon States. I today wonder If we had not commiaad 

that mistake. in those days. In the 19608 and had gone 

by Dr. Homi Bhabha's advice. we would have been a part 

of that club. 

He even requested Pandft Nehru that we should have 

it. But Pandit Nehru said, ·No. Not so long as I am there 

and I would not favour it'. If we had done It at that lime, 

we would have been a part of this Nuclear Weapons' Club. 

before 1970 and all the debate that is now taking place. 

would not have been needed. We would not have bean 
in this sHuaIion. We are now being pushed Into lie n0n-

proliferation regime in this manner becaI ... we need 

nuclear energy; and 1her8f0re. they are taking adY8nIage 

of it. by pushing us into the noD-pfOIiferation regime. 

I must compliment Mr. Nicolas Bums, the US Under 

Secretary of State for Political Affairs. who was one of the 

main negotiators and the Principal Spokesman for all that 

had happened. He said that this dMI brings india back 

into the Non-Protlferation malnslream in a way. It WII8 

never before. It is true. Never before had any Prime 

MInister agreed to this. But we agreed to this. 

He went on to uy 1hat - he did not talk about 

'energy' - this deal Is the cenlleptece d Indo-US abalegk: 

relationship. I am not against eIrategIc retatIonahlp; I am 
not againet 8htegIc partnerehIp. But this stndegic 

relationship and paItnerIIhIp II In the ...... of a jUnior 

or of an unequal partner; India cannot be an unequal and 

a junior partner of America Of of Ruaaia or of any other 

country. India. this one billion strong I~, is a proud 

nation, which cannot be ~ or junior to any other 

COl.WIIry. 

My objection to this particular deal is prIncfpaIy 

because firstty it bars our right to ..... 

Secondy. It makes US a junior perlner In this 
partnerIhIp wiIh America. 

ThIrdly. whatever we may say. they have alto said that 

It is noI merely IAEA but even American inspeclOrl can 

corne and tI88 the nuclear reactors·that are opened. You 
UIUI'8d us the other day thai under no cIn:urn8IanceI wit 

you allow AmarIcane to come here and .... yet II Is there. 

I woutd say thai if in the Ibdies we had done what 

Dr. Homi Bhabha edvIIed us to do. we would noI have 
missed the nuclear weapon club or the nude., weapon 
bus. We missed It. Now, let us not convnit· .,.,.... to 

that IituIIIion in p8Ip8IUation. Thi8 parllcular 123 ...... 
...·lIwIII"* for 40 yeara. 

One 01 the leading papers 01 o.IhI. one of the teading 

editors who had been a Member 01 the eongrea party 

at one time. Shri M.J. Akbar wrale on that day Ihat II Is 
a day 01 dependence. After Ihdy years of Independence 

are we going to lign a deal which make us dependent 

for 40 yeara? 123 deal Itself says that this will last for 40 
years., 

Only recently the Prime Minister went to Moecow. 
Russia. Among the joumaliatl who accompenIed him. one 
was a well known editor of The HIndu, ShIt N. ~. I saw 
an edItorllll In The HIndu after the Prime Minlster'8 return. 
The editorial aaye: "According to FIU88ian official 8OUf088 
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an inter-Governmental agreement, presumably on par with 

India's 123 Agreement with the United States, was fully 

prepared for signatures during the Summit but the Indian 

side backed out at the last moment." I do not know why. 

I do not know what the proposed agreement was. Why 

the Indian side backed out? The Hindu itself says that it 

was according to the Russian official sources. This is 

what he gathered. Shri N. Ram is a very responsible editor. 

I would urge the Government to come to Partiament 

clean on this matter. What exactly happened? What was 

the proposal? What transpired? Why did you back out if 

you had agreed to it eartier? All these things must be 

known. otherwise, some of the cOlf1)laints people have 

about how independent is our direction of Foreign Policy 

would certainly come under question mark. 

I shall conclude my remarks by saying that 123 

Agreement. as It stands, is unacceptable to the nation 

because it IS deeply detrimental to India's vital and long-

term interest. Let me say that h8reafter If NOA gets a 

mandate, we win re-negotiate this deal to see that all the 

adverse provisionS in it are either deleted or this treaty 

is rejected completely. 

SHRI JYOTIRADlTYA M. SCINDIA (Guna): Mr. Speaker, 

Sir, I rise today in support of Indo-US nuclear deal SIgned 

by this Government. or the numerous initiatives taken by 

our Government to ensure that India retaina its rightful 

place in the global arena, none compare with the 123 

Agreement signed by the US. This is a path breaking 

Agreement. Rupchand Paiji also said that this is a historic 

Agreement. In one stroke, it induces the global community 

to accept India's nuclear weapons and strategic deterrent. 

With the signing of this 123 Agreement, the UPA 

Government has for once and for all eliminated the nuclear 

apartheid that had been created against India. 

The 123 Deal is very clear. It keeps our military 

reactors outside the purview of the safeguards to be 

signed with the IAEA. We now have the freedom to build 

our nuclear deterrent without the fear of inviting sanctions 

and without undertaking the obligations of the NPT. India 

being granted a single-nation exemption to the interna-

tional regime is unprecedented in the history of global 

diplomacy. 

Members here would recall that our civilian nuclear 

programmes have been severely constrained due to the 

shortage of fuel. Our reactors today are operating at 

roughly 70 per cent Plant Load Factor thereby nuclear 

energy in our midst is only at 4000 megawatt contributing 

only about three and a half to four per cent of power 

generation capacity in our country. If India has to grow at 

9 to 10 per cent and I think there is unanimity on that 

cause, and if that growth has to go to grass root level, 

we cannot ignore the civilian nuclear option. This 

Agreement opens the doors for that. By 2020, we should 

have in place close to 30,000 to 40,000 megawatt of 

nuclear energy in our midst. But far more important than 

this, the Deal also raised the stature of India. Mr. Nicholas 

Burna, Under Secretary of Political Affairs of US Govern-

ment, in his official Statement said on July 25, 2007: 

"I can assure you that the United States is not going 

to suggest a similar deal with any other country in the 

world. We have always felt of India as an exception.' 

We have been recognized as a responsible nuclear 

nation that can be trusted nol to proliferate weapons 

technology and not to illegally export any fissile material. 

Our record and behaviour have been praised and unlike 

some of our neighbours, we have been found today a 

responsible global player and trustworthy gIobaJ player. 

Arguably, this definitely clears the decks for India's greater 

involvement in global affairs. Therefore, we must all join 

hands today and congratulate our Prime Minister, Dr. 

Manmohan Singhji and his team for achieving an 

outstanding accomplishment in foreign policy. 

As I see it, 'this is a one sided balance sheet. There 

are only gains and no losses. Yet, we find a disturbing 

crescendo of criticism in our midst. Our Government is 

charged with bartering our sovereignly, surrendering our 
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strategic programme and our right to test. We ... accused 

of becoming unquestionable camp follower of the US. It 

is being said that our foreign policy will now be dictated 

from Washington. I have great respect for our democratic: 

traditions but we must not respect dissent when It seeks 

to perpetrate falsehood. We must not respect dissent 

when it seeks to vitiate the atmosphere by fear mongering. 

But before I deal with what our friends in the Oppoaition 

have said. let me. at least. recount to this House what 

some of our rivals in the Asian nuclear balance are saying. 

An official statement issued by the National Command 

Apthority of Pakistan after assessing Indo-US deal said: 

"This Agreement would enable India to produce 

significant quantities of fissile material and nuclear 

weapons from unsafeguarded nuclear reactors." 

Pakistan has urged that a similar deal should be 

offered to them. Why would Pakistan want a deal that 

would barter their sovereignty; that would kill their 

weapons programme and take away their right to test? 

The truth is that it does none of that. All that It does is 

that it gives them the same right that It has given to India 

which is to continue its strategic programme. 

The NCA of Pakistan has only reiterated the same 
concem with the Chinese last year.·The ofticIaI paper of 

the Chinese CCP has said: 

·"The Bush Adnunistration has made a generous gift. 

granted India the status of a de facto nuclear power." 

This, Mr. Speaker. Sir. is why Pakistan wants the deal. 

Let me flTSt deal with the first allegation. I win come 

to each of the allegations. The first aRegation is that our 

foreign policy would now be dictated by Washington. I 

would like to quote the hon. Prime Minister here. 

"India is 100 large and too Important a country to have 

the Independence of its foreign policy taken away by 

any power. There Is Independence In our thoughts 

and Independence In our actIons.-

There are many areas of dIsaonanoe where we do not 

agree with the United States. Take the example of the 

WTO. Shri Rupchand Pal talked about It. We have opposed 

their stand tooIh and naN. W. have never surrendered the 

interest of our farmers or 

[Translation} 

we will never COI11)romIae with the interest of the farmers. 

[Enghsh] 

We stand by our democratic reaponaIbIIity. We are 

answerable to our people. We have opposed the US on 
UN reforms; on the composition of the Security Council. 

Based on our Interest in enlarging our 0/1 security we are 

continuing to negotiate on the Indo-Iran gas pipeline 

contrary t() the wishes of the US. In order to diversify our 

risk we ... negotiating with China; we are negotiating with 

France; we ... negoIiating with Russia on nuclear power. 

In fact, during the last vtaIt of the Chlnae Prime MInister 

to India we actually talked about nuclear QCHlp8f'ation and 
they greatly evinced interest In our market. as has 
Australia. The hen. Prime MInIster said: 

"I urge Ihoee who question our commitment to an 

Independent foreign policy to cisplay the same degree 

of confidence in India as those from outside do. There 

Is no queslion that we will ever compromise In any 
manner our independent foreign policy." 

The second allegation that we ... bartering our 

sovereignty. our right to test and what ~ when the 

US decides to tenninate. I would Uk. to follow on what 

Shrl Pranab Mukherjee said. the Preamble to the 

Agreement: 

"Thia agreement 18 baaed on mutual respect for 

sovereignty. non-interference In each other'. intemal 

affairs, equality. mutual benefit and reciprocity and with 

due respect for each other's nuclear programmes.' 
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It is clear that India 18 entering. Into this agreement 

as a sovereign nation, as an equal and not 88 

subordinate. This agreement makes no mention whatso-

~er, I beg to differ with Shri Advanijl, limiting our right to 

test. The hon. Prime Minister said: 

• A decision to undertake a future nuclear test would 

be our sovereign decision one that rests solely with 

the Govemment.· 

Standard 123 with a non-nuclear weapon states does 

provide that in the event of a nuclear teat there win be 

automatic termination if there is any clause of the 

agreement that is Violated. But this is the first time in the 

history of global diplomacy that this 123 agreement with 

India obliges the US to understand the context in which 

India has tested resulting from a changed security 

environment. In place of the earlier proposal that would 

have converted a unilateral moratorium into a legal 

obligation. this time around the 123 agreement commits 

the two sides to a process of consuhation to take Into 

account India's strategic compulaions. 

To me it is all the more surprising to see thet our 

principal Opposition Party, the BJP, is criticizing us on this. 

When they were on this side 01 the Bench they nearly went 

ahead and signed the CTBT and I would like to quote our 

former Prime Minister Shri Alai 8ihari Vajpayee when he 

addressed the UN General Assembly on the 24th of 

September, 1998. He said: 

'India announced a voluntary moratorium on further 

underground nucJear test explosions. We conveyed 

our willingness to move towards a de jure formaliza-

tion of this obligation, In announcing the moratorium 

India has already accej)ted the basic obligations-of 

the CTBT." 

'India is noW engaged in discussions with key 

Intertocutors on.a range of Issues, tncI~ng the Cl'BT. 

We are prepared to bring these di8CU88ioris to a 

successful conclusion, SO that the entry Into force of 

the CTBT is not ~ayed.· 

The former Prime Minister, Shrl Atal 81hari Vajpayee 

echoed the same sentiment in his address to Parliament 

on 15th December, 1998 and the former Minister for 

Extemal Affairs, Shri Jaswant Singh, expressed and 

echoed the same sentiments In his article in Foreign 

Affairs. We had oppoaed the CTBT then. We have not 

allowed H in the 123 Agreement. We are consistent. The 

BJP wanted the CTBT then. It is now worried that we will 

not be allowed to test. The BJP has always been 

inconsistent, hypocritical driven by their greed for momen-
tary gain and not for national interests. 

The third allegation is levelled against us all the 

time - The towering scepter of the Hyde Act: The 

Opposition's scarecrowl The Left's scarecrowl Every time 

the issue of the Hyde Act is raised. Let me be very clear, 

Sir, that India as a sovereign nation Is only committed to 

what It has appended its signature to, which is the 123 

Agreement. There is no question of us being bound by 

any law passed by a foreign legislature. Nowhere in the 

123 Agreement does it talk about US cooperation with 

India being subject to an annual certiflC8tion process. 

President Bush, ruling on the so-called contentious 

clauses, while signing the Hyde Act very clearly said and 

I would like to quote him. 

·SectIon 103 of the Act purports to establish US policy 

with respect to various intemational affairs matters. My 

approval of the Act does not constitute my adoption 

of the statements of policy as US foreign policy. Given 

the Constitution's commitment to the presidency of the 

authority to conduct the nation's foreign affairs, the 

Executive Branch. shall construe such policy state-

ments as advisory. Also, H section 104(d)(2) of the Act 

were construed to prohibit the Executive Branch from 

transferring or approving the transfer of an Hem to 

India contrary to Nuclear Suppliers Group transfer 

guidelines. that may be in effect at the time of such 

. 'Mur8 transfer, a senOOs question would exist as to . ' 

whether the provision unconstitutionally delegated 

legislative power to an international body. In order to 
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avoid this constitutional question, the ExecuIIve 
Branch shall also construe section 104(d)(2) aa 

advisory." 

Therefore, Mr. Speaker, SIr, the GlIb reedent of the Hyde 

Act, unfortunately, has Ioat over these very imporIant 

clarifications. Clearly then these clauses are non-bInding. 

The Hyde Act in SectIons 102, 103 and 104 818 not 
enforceable and cannot be .::ted upon. The Hyde Ad does 

not have the power to determine US foreign policy. 

The fourth allegation that is made about consistently 

is American i"tervention and surrendering our strategic 

programme. It is very clear, Sir, and I would beg to differ 

again with Shri Advanl that we would accept only IAEA 

safeguards on our civilian nuclear facilities and that too 

post our separation plan being in place and first lifting of 

au international restrictions on nuclear trade. Here, I would 
like to quote Shri Ani! Kakodkar, Chairman of the Atomic 
Energy Commission. He said: 

"Even if it comes to a situation where the IAEA 

determines that the application of safeguards is not 
possible, which is almost an IrJ1)088ibIIity, Ihera wUI 
be consultation between the supplier and the recipient 

on verification measures. Verification meaauras 818 

not the same as sa~. V~rificaIion meana you 

basically verify that the material that is auppoeed to 

be there is there." 

Sir, this Agreement does not affect our unsaIegueIded 

strategic nuclear facilities and our Indigenous technology 

programme. Nicholas Bums said in his briefing on 27th 

July, 2007 as: 

"We wor1t with India on the civil 8ide; that is 

safeguarded. What Inda does on the alrateglc 8ide 

is India's business. This Agreement does not aid that 

programme and it does not have an effect." 

Many times, Mr. Speaker Sir, parallels are consiItenIIy 

drawn with China-US BIlateral Agreement signed in 1985 

end ~ .. conIiIIiIIJIIy made .., .. 123 

Agreement. 

I would Uke to point out five ImportMt poInta here. 

Firstly, Upfront rights to reproceaa spent fuel waa not 

granted to China. They must seek permission for that and 

while that permission is being given, they cannot act. In 

all the other 123 agreements the standard language Is 

that no material can be reprocessed unless the US 

agrees. india has been given tho8e uplront rights to 

reprocess. 

Secondly, China's relations with Pakistan, China .. 

non-proIIferati record end ChIna's progress on TtMIt are 

all linked to their China-US BiIetefaI of 1985. There .... 
no such linkages in India's case. 

China has given Australia a role In !Is separation plan. 

India has the sole decision making authority with regard 

to our aeparation plan. 

China has accepted bIIat8naI 1nepecIioI18 bv US and 

Australian inspectorI. Sir, I again differ wiIh Shri L.K. 
Advani that India has not eccepCed US InIpecIora to be 

part of this transaction. 

India'. ....,..,. ___ "'**"'"'Pted fuel ~ 

pJie8 and Chlna'a does not. 

Therefore, Sir, cIeaIty India though • non-NPT 
signaIoty, haa achieved rna;or cbIInct advantages over the 
China-US biIaIer8I. 

Sir, every country wants this d8a1. There is a dominant 

voice In the US thII is even aayjng that this deal is 

cornpIeIeIy in india'. f8VC)Ul'. The NtIw Yodr Times editorial 

dated 5th August. 2007 said: 

"BringIng india In from. the cold Is not • bad Idea. The 

problem Is Ih8l the us got very ... back. No pI'Of'I1i8e 

to stop producing bomb-mIIdng metaIIIII. No promise 

not to expand Its ......... And nopromi8enot to 

resume nuclear testing .• 
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Yes, Sir, to our utter dIs.".y, there are some of us In this 

House who are raising a din against this agreement. 

Those of us who are doing so are not only doing a 

disservice to the nation but also a disaervice to the 

generations to come. 

The hon. Prime Minister has upheld the commitments 

he made to Parliament in his last address. The coming 

generations .will own him a debt of gratitude and he will 

~ remembered for posterity as the visionary and enabler 

that ushered India to its rightful place as a global power. 

We must have courage and the conviction in our actions 

and in our dealings to stand up and be counted amongst 

the tallest nations in the world and this agreement win 

do just that! 

[Translation] 

PROF. RAM GOPAL YADAV (Sambhal): Sir, the issue 

being discussed by this august House today, Is being 

discussed widely in the country for the last few months. 

I think that no other issue has been discussed as much 

as it has been debated and written about In the 

newspapers and other media. Renowned defence 

e,q,.rts and other persons have given statements for and 

against It In a very logical manner. I will put my views 

before you in two parts. Firstly, on the circumstances 

prevaiHng in the country and then some doubts related to 
the Agreement. 

Sir, as far as our country Is concerned, we have no 

good relations with any neighbouring country. It win not be 

an exaggeration. to say that most of our neighboUring 
countries are hostile towards us. Our moat truated country 

in .tha international politics was Soviet Union which itself 

Is facing crisis after disintegration. It cannot be a saviour 

for anyone now. The moat important treaty in the defence 

arae-Indo-Sovlet Friendship Treaty was signed by Shrimati 

Indira ii in 1971 after which Bangladesh was created. The 

two biggest powers in the world today ~re - USA and our 

~ighbour China. 

15.46 h,. 

We wlnl also have to know 88 to. how our relations 

with these countries have had been when we had great 

friendship with China and when the principle of Panchsheel 

was propounded and we were shouting the slogan "Hindi-

Chinl Bhai-Bhal". Then our friendly country attacked us and 
lakhs of square miles of land is still In itS posseSSion. 

China had recenUy said that Arunachal Is also its part. It 

Is true that US has had very good relations with Pakistan. 

We have been a leader of the non-aligned nations since 

Pandit Nehru's time. US has military alliance with Pakistan 

through Central Treaty Organisation and South East Asia 

Treaty Organisation and whenever Pakistan faced criSiS. 

particularly during Bangalesh War, both China and US had 

taken anti-India stance. When the seventh fleet with its 

nuclear weapons carrier was moving towards the Bay of 

Bengal, China falsely alleged that India had made some . 

posts in Chinese territory and warned India to dismanUe 

the same within 24 hours otherwise be ready to face the 

consequences. Both the countries had similar attitude 

towards India. Though such a situation was created that 

India came out of the crisis and did not lose anything. Now, 

the question Is whether we should remain .Isolated or if 

we should establish relationa, then' with whom? Past Is 

witness that China attacked us and the history' of China 

shows that· it attacked every country which was its close 

friend. They attacked India. They attacked Vietnam. on the 

day when our Minister of External Affairs, Shri Atal Bihari 

VaJpayee was In Beijing, China. In such circumstances, 
US· proposed an agreement. Our Prime Minister gave a 

statement here also. There are many doubts regarding 

some points of the text of the Agreement, which we have 

received through internet ~ It Is being criticized. 

I have recounted the previous points because now we 
have no ally like Soviet Union. In our neighbourhood, all 

the countries are hostile. We cannot live in isolation and 

if we cannot, then we will have to make relations with 
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some country. But the proposed agreement with US on 

Civil Nuclear Cooperation contain ~ points raising 
doubts and it seems that it may affect our 8OV8reign 

foreign policy and other matters also. I would ratae some 
of these. points and want the hon. Prime MinI8ter to clarify 

the doubts while rapIyIng as it will be in the Intare8t of 
country and a contentioUs debate can be stopped. 

I would Hka to draw your attention to the sub-aectIon 
6 of the section 102 of the Henry Hyde Ad. It says-

{English} 

"It is in the interest of United StaIea to enter into 

agreement for nuclear cooperation arranged pursuant 

to Section 123 of the Atomic Energy Ad of 1954 with 

8 country that has """"' been a State party to the N0n-

Proliferation Treaty .... 

[Translation} 

It further says-

(EngIi&h) 

"The country has a functionlng and uninterrupted 

democratic system of Government. has a foreign 

policy that is congruent to that of the United States 

and is worldng with the United States in key foreign 
policy initiatives related to non-proliferation. • ." 

[Translation} 

One point in the Agreement is that our foreign policy 
should be parallel or congruent to the American fof8ign 

policy. It implies that there can be problema from the 
Agreement in case our foreign policy doee not go 
aIongwith the American foreign pOlicy. 

The next section says-

[English] 

"With respect to South Asia, to secu... india'. fuA 

and active .participation in United States' efforts to 

. dissuade, iaoIate and, If neceaaary, sanction and 

contaln Iran for Ita efforts to acquire weapons of 

mass destruction including a nuclear weapons 

capability .... 

[Translation} 

Whether we will be bound after the Agreement to nod In 

agreement with US and say, like US is threatening Iran 

that Iran cannot do this, 1ran cannot make atom bomb, 

it C8MOt produce weapons of mass destruction. If we do 

80, then will it be our independent foreign policy? This was 
the second apprehension. 

Thirdly, section 104 says-

[English~ 

"The President shall submit to the appropriate 

Congraaalonal CommIttees a report including all 

sorts of information of nuclear actIvItie8 in India, the 

amount of uranium mined and milled In India during 

the prevIoua year.' 

[TrBfJ8Iation} 

How much of that Uranium was uaed for the AtomIc 
Weapons, the American President wiD submit this 

Information to the related Congresaional Commitlae 8V8fY 
year. On one hand, we say that it is only a civil nuclear 
cooperation. Does It mean that information regarding all 

our nuclear acIIvIIIea, including military nuclear activitIe8, 

reactors for productng atomic weapons must be provtdad 

10 US and the US Prealdent will provide all the Infonnation 

to the American Congress? tf It Is 80, then it is the bIggeet 

problem. Now, the 8AAC scIentIata .... working on a third 

... or cycle wherein thorium and plutonium can be ueed 
as a feaIibIe material In the form of Urantum-233. If all 

this Information wilt have to be given to US then the 

American Coogreu or the AmerIcan PI'8IkIent can cancel 
the Agreement by taldng the otherw1e8 view under the Hyde 

ArA.. Everyone knows that the day Inella would be In a 
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posHlon to use thorium as Uranlum-233 then imported 

Uranium-235 will not be required. The actual criaia relates 

to Uranlum-235 which is needed to make atom bombs 

and nuclear weapons. It is supplied through the nuclear 

suppHer countries. Our country .has large reserves of 
uranium and thorium and If our scientists master the third 

cycle, the country will attain self-sufficiency In the field and 

we will not have to remain dependent on anyC!ne. There 

are apprehensions that our foreign policy may be affected 

due to this dependence. Our scientists may also get 

discouraged If they feel that restraints may be Imposed 

on further researches In the field. 

Sir, the third important point being put forward in the 

discussion is that we are taking this step to become self-

reliant in energy generation . .on the basis of the present 

situation in the country it is estimated that the established 

thermal and hydel capacity of the country will rise to 

2,10,000 megawatts in the course of the next five years, 

i.e. by 2012. Atomic energy generation capacHy, which is 

around 4200 megawatts at present, will rise by 3300 

megawatts in the course of the next five years. Hence, 

atomic energy generation in th~ country is three or four 

percent of the total energy generated. If we generate 

40,000 megawatts of power by 2020 a substantial quantity 

of hydel or thermal power generation would be in place 

and atomic energy generation would be in place and 

atomic energy generation is not likely to be more than five 
to seven percent of the total energy generation. Has the 

GOvernment conducted any survey to find out the quantity 

of energy generation likely to be added through nuclear 

reactors which we intend to set up and the estimated . 
thermal and hyde! power generation capacHy of the country 

by that time? 

1&.00 hra. 

There has been a lot of discussion and experts have 

al80 commented extensively' on the issue that the cost of 

atomic energy will be almost double of thermal energy and 

the cost of nuclear reactor will be almost three times the 

cost of the thermal power plant having the same 

generation capacHy. In this way including reactor and 

energy board there will be six f~d difference in the price. 

If electricHy costs increase six-fold how will the poor be 

able to afford it. I don't know whether this is a fact or merely 

conjecture but this rumour haa spread all over the country. 

I would al80 like to know the truth in this regard. . . . 

(Interruptions) if the Prime Minister vouches for any 

information I will accept it on face-value. I had said, at the 

start, that the number of comments and articles that have 

been written in favour of and against the deal are 

unprecedented in my experience. I have never seen any 

other issue debated so hotly in the last twenty years. 

Recently a jOint statement was issued by persons 

associated wHh atomic energy, defence services and 

foreign services such as a former Air Chief Marshal, 

foreign secretaries, scientists, Chairman of the Atomic 

Energy Commission etc. All these people had lauded the 

agreement. Yesterday's Hindustan TImes published the 

statement of a former Secretary of RAW who denounced " 

the deal as being detrimental for the country. These kinds 

of contradictory statements create Confusion in the minds 

of laymen like myself who are not experts In the scientific 

or defence field. It Is the responslbilHy of the hon. Prime 

Minister and memberS of the Party associated with the 

Govemment to dispel the confusion and clarify the 

sHuation. Not one can doubt the patriotism, wisdom and 

IntegrHy of the Prime Minister. He had given a clear-cut 

assurance in the House that the country's interests would 

not be compromised In any manner. None of us had any 

inkling that this agreement would lead to so .much dissent 

that the Mure of the Government would hang In balance 

and that elections would become imminent. Had a 

waming been given at the start the matter would not have 

been taken forward. I am speaking from a humanitarian 

point of view-it is not a question of party or politics. If a 

parson makes an agreement somewhere and later he is 

told to break It off it creates a moral crisis for him. It affects 

his credibility and if the credibility of the Prime Minister 

comes under cloud then It becomes a matter of prestige 

for the entire country. " he backs off from the agreement 
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now the intematlonal community will make It a reference 

point for ~ deals with the country. It will think that the 

word of the country cannot be railed upon - that It can 

back-off from its commitments at any time and no 

weightage will be given to the country at the international 

level. I think that such a situation may occur. Hence I would 

like to request the Prime Minister .to clear any doubts the 

people may have. I am sura that the Prime Minister would 
be able to resolve the doubts of the people and 88S1lage 

their fears and he would be able to make it clear to the 

people that the independent foreign .poIicy of the country 

would not be COft'4)fOf1\i8e in any manner. 

Aa regards nuclear testa, no one can stop them. You 

may recall that SovIet Union had conducted nuclear 

explosion immediately after the United Nations 

Organisation had constituted the Disarmament C0mmIs-
sion. After that, China had 8imi1a1ty conducted an atomic 

explosion almost 88 soon as the non-prollfendlon treaty 

was signed. Many other such incidents at the intemationaJ 
level come to mind-be It CTBT or any other treaty, some 
or the other country shows its defiance by conducting 

explosions...H it is in the interest of the country. india will 

also take a similar step and it wJU not be .topped from 

doing SO by any agreement or deal. It Is another matI8f' 

altogether if the deal has any provision that would aJIow 
America to take away the nuclear reactor Itself in cue the 

deal fails. For that he should make sure that such a 
provision is not ~ in the agreement. I would 

like to urge him that he should remove the apprehensions 

"f the people SO that he continues to enjoy the eupport 

of the Parliament and the people. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Chairman, Sir, Indo-America Nuclear Deal, the topic 01 our 

debate is not a matter conceming treasury benches or the 
opposition, it is a matter of intemationaJ iq)ortance 

conceming India's broader interests. Just now Stul Ram 
Gopalji has rightly said that 80 far as the debate on thIa 

deal Is concemed, It Is not proper to have .doubt on the 

intention of the hon'ble Prime MInl8ter. ThIs debate Is In 

the broader Intaresl of our country and our honble Prime 

Minister Is fuly comrnItled to the nation 80 It Is to "C?' 
prwer to doubt his intention. One rMY differ on views but 

80 far as Intention behind this nuclear deal 18 concemed, 

there c8n be no doubt about It. Country'8 broader Intereata 
cannot be put at stake 88 It 18 the first nuclear agreement 
for the country. There 18 no exaggeration In saying that It 

is the first deal of Ita kind which the Houae is debating 

In detail. So far no agreement invited such a broader 

debate. For the first time efforts have been made to take 

the Parliament and the country Into confidence. A joint 

statement was made Qr1 It in the month of July. Later on, 

In August eftort8 were rnade to clear the doubts and 
apprehensions of LeftIsta and some other parties. I would 
like to thank the Government for adopting such a 

dernoctatic gesture on this agreement. n·. good that 
efforts have been rrI8de to bring transparency In It. There 

is no doubt that power 18 the foremost need of the country 

at present 88 basic Infrastructure depends on It. 

Power 18 nec:eaaary for basic Infrastructure and 

devaIopmenI of our country. Apart from that It • a 
contempor8fy requirement of the country. In view of the 

current need of power the deal in question was thought 

of and a number of drafts were dIIcIlsl8d. Nuclear power 
can be a podiva step. In the devaIopmenI of the countrY. 
But thef8 are some doubts about 123 Agreement or the 
Hyde Ad. The question is whether there 18 any 

anyaItemaIIYe source or not? The alternative aoutee of 

anergy can be hydro-eIectric power or wind power or 
thermal power. SuI can aJtematIve anangements be 
made? 

Prof. Ram GopaJ jI has spoken on alternative 
arrangements. The Government ahould endeavour for It. 

Whether alerrl8tive arrangements are made or not, the 

agreement is going ahead. Our leftist coIIeaguee have 

pennIlted the Government to hold talks with 1AEA, but they 

are apprehensive of Ita concIuaion. E~ and 
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livelihood is directly linked with power. The Government 

should make efforts to generate power through alternative 

sources, If we need it. People from several aectiona are 

apprehensive about it. Some say it would cast aspersion 

on our non aligned policy, while others say it would 

adversely affect our foreign policy. Some go upto the extent 

of saying that it would adversely affect our sovereignty and 

deprive us of our right to conduct nuclear teats. Some say, 

Agreement 123 under Hyde Act would surely have adverse-

effects. So far as Hyde Act is concerned, it is an American 

law and how it would affect us? It is a technicality that 

Hyde Act is an American law. SM Rupchand Pal has 

provided detailed information about Agreement 123. I 

reiterate that it is an Americ:an law and it won't affect U8 

as it is for them and not for us. People are 80 

apprehensive that they mingled Hyde Act with Agreement 

123. Prof. Ram Gopalji has aptly said that " we interid 
otherwise America will remove ita reactor, as supplied by 

them, and claim very high royalty from U8. Are we lees 
cautious? If that imperialist country neglects our Interest, 

the agreement clause provides for termination of said deal 
after giving a notice before one year. Who can stop U8 from 

distancing ourselves from the deal? So far 88 Impact on 

our foreign policy or the sovereignty, the right to conduct 

testa is concerned, the hon'bla Prime Minister has made 

it clear in the Partiament that our right to conduct nuclear 
test will remain intact. Therefor&, the agreement will 

provide us energy security. A developed country like China 

is' also in principle not against this deal.' 

A solar power survey has revealed that India would 

need one lakh ~ additional Power by 2012. We need 
additionai power resources to meet this demand. We 

should consider it in view of our energy requirement. Now 
we generate one lakh 34 thousand ~ power. Atomic 

energy comprises only 3.1 percent out of It against our 

requirement of 8 percent, 80 ~ is a need to generate 

additional 5-6 percent. We need power in our country to 

develop agriculture and infrastructUre. Future age is going 

to be the era of nuolear age and we need fntemaIIonai 

cooperation in this regard. But, we cannot overtook our 

interests and seek IntematlonaJ cooperation. There 18 a 

need to ponder over this aspect also. Therefore, I wouid 

say that hon'ble Prime Minister has made it clear time and 

again that it would neither take away our right to conduct 

nuclear testa, nor affect our foreign policy nor sovereignty. 

Our Prime Minister or the Minister of External Affairs should 

clarify if we have any' alternative source of energy be it 

hydro. If we take recourse to hydel power, I fear, Shri 

Bahuguna ji will straight away sit on protest. It involves 

many kinds of bottle necIcs. In view of, this there is a. need 

to keep our permanent rignt to reprocess the used fuel. 

The hon'bla Prime Minister should also make a statement 

whether America proposes to contin~ supply of nuclear 

fuel to our planta. this will clear the doubtS of all of us. 

We will not bow down before an imperialistic country like 

America In their wider interest. We do need to have friendly 

relations but we will not submit to slavery at any cost, that 

18 our resolution. The way Hon'ble Prime Minister has tried 

repeatedly to hold diacuaaiona on this issue in a 

democratic way. has never happened eaI1Ier in case of 
any international traaty in the history of PaI1Iamentary 

democracy in India. This is a good effort and method 

adopted by the UPA Govemment Hon'bIa Prime Minister 

. must be congratulated for this. 

I would like to clearly rnentIon that we must make 

genuine efforts for exploring better options of power 

available before us. I would like to say that If this does 

not clear the doubts of our friends from the left front, then 

we can hold a meeting between UPA and Left parties for 

finding another way of generating clean' power. Our 

national leader Shri Lalu ji is aIao a Member of that. A 

consansus would be formed at the meeting between UPA 

and Left Parties. This agreement would be Implemented 

only when a consensus is formed. Continuou8 meetings 

have bean taking place. All the points, technical subjects 

and wider interests of the country are being discusaed at 

length in these meetings. Thl8 agreement would be 

implemented only after the approval of the Committee. 

Therefore, there is no scope for any other doubt. 

. Environment is also an issue these days. That Is why 
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clean energy is required. There is a need to pay attention 

towards all these things. That Is why it would only be 

considered after receiving the approval from the C0-

ordination Committee which constitutes of UPA and Left 

Parties. I would Hke to tell you that this Agreement Is 
necessary in view of Energy security. In the end. I would 

take one more minute and would Hke to talk about the 

situations that have developed In the country today. . . . 
(Interruptions). We cannot enter into any agreement with 

imperialistic countries. At the time when Iraq Issue was 
raised we had protested with lathl In our hands. We cannot 

afford to lose our sovereignty at any cost. We are against 

Imperialistic country. but the matter here concerns with 
agreement and energy security. It is just a matter of one 

issue. I would like to discuss the present altuation... . 

(Interruptions) Advani ji has apprehension that 90 percent 

of the test reactor inspection will'be done by them. . . . 

(Interruptions). Aft this is just 8 myth. No compromise can 
be made with the wider interests of the nation. Today. the 

fanners and poor people of the country need this. The 

wider interests of the country wouId·be kept in mind and 
no cornpfOITli8e can be made with the imperialistic country 

in this regard. I would also like to say something about 

the present situation. Today. when a discussion was being 

held on nuclear issue in the morning. I had composed 

a small poem which I would like to read out here-

• Aaj ho raha hal Bharat aur AmerIca ke beech 

Parmanu Karar. 

Is Parmanu Karar ne dash ko kar diya har bekarar. 

UP A tatha pratipaksh mei bhl pad rahI hal choti sI 

darar. 
Yadi Kendra sarkar rakhe August, 2007 waIa aankaIp 

barksraT. 

Aur swatantra videsh neeti, Sarvabhornikta va parmanu 
pareekshan Ka mahfooj rahe hamara adhlkar. 

To ho jayega pannanu karar, tab nahi rahega kiai del 

ko shanka aur koi malal. 

Desh ke vypak hit me ho jaye yah kar., lab pat jayegI 

UPA aur pratipaksha kei bhee dar •• 

Sampoom dash ko ho javega is parmanu karar sa 

poora sarokar. 
Coati badhegi America .. , nahi hoga kol daata aur 

wasta se aarokar, 

BijJi mehngi nahi hOt is par bhee kama hal vlchaar. 
KisI halat met desh ka vyapak hit rahe barkarar. 

Tab ho payega mazbooti .. yah parmanu karar. 

Yah! hal hamara vichar." 

SHRI BRIJESH PATHAK (Unnao) : Mr. Chairman, Sir. 

today I rise to present the views of Bahujari Samaj Party 

on the Important Issue of Nuclear Agreement between 

India and AmerIca. The India-America Nuclear Agreement, 

which is also known as 123 agreement, Is an Important 

Issue because this deals with the future of the country. 

Mr. Chairman, Sir. In this regard the Bahujan Samaj 

P8f'ly believes that before finalizing such an Important 

agreement, the Union GoYenvnent must clear the 

miaconceptions arising in the minds of people. It Is true 
that power is our major requirement so that we can 

expedite the development process, but would it be wrong 

to take the leaders of all the parties Into confidence and 

form a consensus with regard to the Indo-America Nuclear 

Agreement? Besides. there are various misconceptions 

arising in the minds of people regarding the Ind«>America 

Nuclear Agreement that India will mortgage Ita identity. 

Independent foreign policy and the right of Iulure nuclear 

~ to America. These miaconceptiol'l8 pnwall-

ing in the public must be cleared because our party 

believes that the country should remain united on such 

an important and sensitive issue. There Is a need to keep 

the country united on Issues concerning Its identity and 

security and this responsIbHlty mainly lies with the Union 

Government. Along with this the views of our nuclear 

eICp8It8 on the Indo-America Nuclear Agreement must be 

di8CIoeed clearty. American Ministers and officials have 

said that the nuclear agreement between India and 

America Is primarily In favour of AmerIca, but some 

American officials are aIeo al80Claling this with the Gas 

pipeline WIIh Iran, towards which the Union Government 
is required to pay special attention. 
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Mr. Chairman, Sir, the Union GoYemment must make 

America realize that It needs to strengthen Its ties with 

India. If America wanta to prove that It Is India'. friend then 

it must get India the status of a permanent veto power 
Member in order to prove Its good intentione and thereby 

take the people of India into confidence. 

Mr. Chairman, Sir, in the end Bahujan Samaj Party 

suggests the Central Government ,to caH an all party 

meeting to take leaders of all the parties inlo confidence 
before taking any step forward on the Indo-US nuclear deal 

80 that aU Ihe parties could become aware of the real 

intention of the Central Government behind thi8 deal and 

its far reaching effects and the nuclear future of India on 

the basis of this deal, because our country does not want 

to lose nuclear freedom at any cost. Besides, they prefer 

to have an independent defence and foreign policy than 

being a party to some strategic alliance I.e. they want to 

establish India as an example before the wortd. 

Mr. Chairman, Sir, keeping all these points in mind, 

the Bahujan Samaj Party is of the clear view that in case 

the Congress led UPA Govemment does not accept Its 

suggestions then It reserves the right 10 choose Its own 
path. Sir, the BSP has given the right to take any decision 

in accordance wllh the CircumstanceS to the national 

president of the party and Chief Minister of Uttar Pradesh, 

Kum. Mayawatl jl. She can take any decision any time in 

this regard in case any decision Is taken in connection 

with the nuclear deal against the national Interest. With 

these words, while expressing my gratitude to the House 

and you, I conclude. 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY): Mr. ChaIrman, 

Sir, thank you very much for allowing me to apeak on 

behaH of the Dravlda Munnetra Kazhagam (DMK), and 

my hon. Leader Dr. Kalalgnar on the Issue of nuclear 

deal signed between India and the United States of 

America. 

India Is witnessing an unprecedented all-round progress 

over the past few years. Our economy is growing at a rate 

of between 8 per cent and 9 per cent per annum; our 

foreign exchange reserves are rising; our' stock market is 

booming; and our export growth Is experiencing a growth 

of 20 per cent per annum. Therefore, the world is looking 

, at India as a favourable investment destination. 

Millions of people, who have been suffering a lot, are 

watching with new hope and optimism. I feel that this Is 
largety because of the macro-economic management of 

the UPA Govemment. However, not everyone is rejoicing 

al what we have attained or what we have achieved 80 

far. I need not adduce statistics, evidence or' give material 

particulars to establish the fact that millions of our brothers 

and sisters are still starving; millions are stiD sleeping on 

the pavements without any shelter; millions of children are 

severely malnourished and remain Hliterste; and mlHions 

of people are yet to get the basic amenities like drinking 

water, health facilities, or electricity. Therefore, this 

generation h88 to get energy at any cost. 

We should maintain the growth momentum in order 

to give specific relief tQ the people, and we require among 
other things a conducive policy environment; infrastructural 

facilities and quality Inputs in order to sustain the growth 

momentum. Uninterrupted energy auppty Is vital· to all our 

economic activities, and It win be more helpful towards 

the development of the nation. 

The per capita consumption of energy .Is very much 

neceaaary 88 it Is the Indicator of the level of economic 

development of a country. On an average, our energy 
consumption Is only 1J2Oth of energy consumed by a 
person living in a developed nation. Despite the critical 
linkage between energy and development, 8CC888 to 
energy for the poor has not received sufficient attention. 

Our economic devek:lpment is dependent on energy 

because the economic development Is energy intensive. 

Our domestic reserves of foeaII fuels are rather 
, limited. Therefore, we 'have to Import major proportion of 
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gas. crude oil and petroleum. products. this Import incurs 

heavy expenditure. and that cost is putting severe strain 

on our economy. Therefore. augmenting and diversifying 
our energy resources is essential for our nation. this Is 

important not only from the economic point of view. but 

also on strategic considerations. 

We must explore all the sources of energy - whether 

hydeI, thermal, non-conventional or nuclear. Nuclear power 

generating capacity should be improved because that Is 

the only avenue available now. To meet the demands of 

expanding economy. this Deal Is very. very important ThIs 

Deal frees our country from 33 years of unfair restrictions 

imposed on us following the peaceful ~ar test 
conducted by hon. Indira Gandhi in 1974. 

~ congratulate our Prime Minister and the teem of 

negotiators .for having negotiated this Deal. Our Prime 

Minister Is a man of honesty, integrity and uprightness. and 

nobody can question his bona fides. Without compromis-

ing on India's key positions, he has clinched this Deal. 

It enables India to acquire civilian nuclear technology. At 

the same time, we are able to have access to the dual-

use technologies. 

This Agreement with India is unique, singular and 

exceptional in view of the fact that we are the only country 

who is a non-NPT member. Therefore. they have entered 

into an Agreement with a non-NPT member. it recognizes 

India as a responsible country with advanced nuclear 

technology. Therefore, this Deal Is In favour of India whlch 

n6body can question. Other countries who are our 

neighbours are very particular to have thl8 type of Pact with 

the US with the same terms and condllions that have been 

extended to India. That itself is a proof that our Deat is 
in our faVOl.lr. 

Co~ms have been expressed about the right to 
conduct further nuclear tests and whether we have been 

curbed from conducting nuclear tests in the future. 59 far 

as this Issue is concerned, our concems are misplaced. 

A mere reading of the text win clearly go to show that If 

at all there ia 8 teat, we have to explain the·clreurnatancea 

under which we carried out the teats. That point should 

be taken into account. AIao, it provtdea for a procaaa of 

coneuItation before temntlng It. 

We have got a provision for compensation also. 

Suppou, AmerIca decides to taka back an the materials 

that have been fumished, we have got a provision for 

compenaation. These things are provided for In the Deal. 
So far 88 the nuclear· 8tockpiIes are concerned, H Is not 

good for India. We are not after waging any wars. India 

Is a countly whlch does not believe In wars. The military 

atrategic argument for atockpUing arms Is detrimental to 

the interest of any naIion. W. stand for peace and 

tranquHllty. We have been fighting for that. We do not have 

intransigent attitude or uncompromising attIt~. We have 

been preaching Panchaaheel Policy and, therefore, India 

must focus on faster economic development and 

equitable distribution of opportunities. wealth and re-
sources to every one of Its citIZens. 

Certain genuine concema have been expressed by 

our Left allies. They stem not only from the Agreement per 

S(I but also from the general direction of our foreign policy 

initiatives. Therefore, not only from the text, but also from 

the context, they are raising certain questions. Our Prime 

Minister has taken effective atepa by issuing statements 

twice with regard to them. He has allayed their fears and 

he has aIao clarified the apprehensiona. A mere reading 

of thoaa two statements clearly eatablish that there Is no 

point in having those apprehensions and that we can get 
on with the Deal. 

Some other parties are opposing H and I do not 

know why they are opposing It. Without shOwing any 

reason or without knowing the reasons, they are 

oppoeing it tooth and nail. Had they continued in power, 

they would have clinched thla Deal and they would have 

claimed that they had done a wonderful job. But quit. 
unfortunately or fortunately, they were sent out of power, 
and now they are oppoaIng thl8 Deal. Uk. a Chameleon, 



465 DIscussIon Under AGRAHAYANA 7, 1929 (SAKA) Rule 193 466 

they are changing their colours. After CI'088ing the fence, 

they have changed their colourS. When they were In 

power they were of one opinion and they are airing a 

different opinion now when they are In the 0pp0aiII0n. 

They are taking a differenl stance now. They are famous 

for their doublespeak. They are determined to oppose 

whatever the Govemment does. They are ready to 

oppose the Govemment view· either in the name of Ram 
or in the name of bomb. They are aU men of diction but 

they tell untruth. We are fighting for power for the 

betterment of the public. They are fighting for power, the 

political power. They are men of diction but have now 
become men of addiction to power. 

Renowned Tamil poet Thiru Valluvar said, 

"Gunam Naadl Kuttramum Naadi Avattrul 

Migai Naadi Mikka Kollar 

That means, "Weigh good and evil well. Weigh merits and 

demerits. Judge by virtues that preVail". Whenever we look 
into this agreement, there are merits and there is good. 

Therefore, it is the virtues that prevail. Therefore, we have 

to support the agreemenl. I welcome this ag~t 

because it is not entered at the cost of the three important 

aspirations of our country - (1) autonomy of our strategic 

nuclear programme, (2) Indigenous three-stage nuclear 

programme. (3) India's research and developmental 

activities. 

I consider this agreement to be a unique and 

historical agreement by which India will become the only 

country in the world to pursue a a nuclear development 

programme even without signing the NPT and sliD being 

allowed to conduct nuclear trade with the NSG member-

countries. What else do we want? This is a win-win 

situation for us. I would request' all our friends to have 

oneness of opinion, modicum of thought and perfect 

symphony in supporting this agreement. I hope that all of 

us would support this agreement. I on behalf of my DMK 

Party and my beloved leader Kalaignar support this 

agreement. 

[Translation} 

SHRI MOHAN AAWALE (Mumbai South Central) : Sir, 

I want to apeak about. the recently reached Agreement or 
treaty. Today momlng, when I was watching TV, Prlya 

Ranjan Dasmunsi, who is not here, gave a statement. He 

stated that the treaty will be discussed. It has not been 

consented to. It could have consent if there COUld be a 

vote on it. What objection do you have in obtaining consent 

on "? It ia for the first time that a deal signed by India 

has run Into controversy. In this regard, I )NOuld like to 

quote what a judge of the supreme court has said. He 
has said that 

[English} 

"Legal experts on the nuctear deal questioned the 

claim that the 123 agreement does not require 

ratifICation by the Indian Parliament. The Union 

Executive has no authority to enter into any binding 

treaty unless " is agreed to by the Parliament. In 

support of this assertion, articles 53, 73 and 253 of 

Indian Constitution were cited.· He further said, "The 

nuclear deal without ratification by Parliament Is not 

only undemocratic but is also unconstitutional. The 
national laws of US are already embedded In the 123 

agreement. The Govemment cannot deny that Hyde 

Act will apply to the deal." 

[Translation} 

The Prime Minister started the process with the US 

from 2005. Talks were held between the Prime Minister 

and US President Bush regarding the deal. Later, voting 

In Senate was In favour of Agreement by 85/12. If voting 

can take place there, then why it cannot take place here? 

It is unilateral. 

[English} 

This is not bilateral. 

[Translation} 

I would like to quote for you. 
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[English] 

Article 253 reads, "Notwithstanding anything In the 

foregoing provisions of this Chapter, Par1iamenthas 

power to make any law for the whole or any part of the 
territory of India for implementing any treaty, agreement or 

convention with any other country or countries or any 

decision made at any international conference, 8ssocia-

tion or other body". 

[Translation] 

Why it cannot be passed here? For the first time, 80 

much controversy has taken place. Our friends were about 

to withdraw support to the Government. It is such a treaty 

which will handicap India. I want to say that China has 

entered into an Agreement with the US In 1985. . 

(English] 

The China-US Agreement of 1985 states that both 

Sta*i would observe the principal of the International law 

under which neither party could invoke the domestic law 

to justify failure to perform the treaty. 

[Translation] 

China can do it but it did not accept it. China did not 

sign directly, it did not bow before the US. It saved its self-

respect. Why our Govemment is not saving our self 

reSpect? Why our Government bows before the US? 

US has singed an Agreement with China recently. Thia 
Agreement is between US and India. Suppose we 

dishonour the 123 Agreement, then we cannot even go 

to the Intemational Court but China can because It has 

signed the Agreement under the International Agreement. 

I do not know why they were in such a hurry. China took 

many years and Japan took 6 years. I think this is an 

unilateral Agreement and not a bilateral one. 

I want to tell about the nuclear cooperation. Pakistan, 

China, Maldives and Sri Lanka are our neighbours 

surrounded by the Indian Ocean. China has monitoring 

centers In aN the8e .,... . Bush uId that we cannot 
conduct nuclear tests. If US is saying that we all are ita 
partner, tnan why Itlanot.acordlng the status of 8 partner 

to India? We ahouId get a partner'8 status. w. should also 
be free to conduct nucIaer tests. 

Our inteUigent leader Shri Lal KrIshna AdYani has just 

cited many examples. in this regard. He told about Dr. 

Bhabha. We could have become self-reliant in nuclear 

weapons but, unfortunately, he died or he was murdered. 

The situation could have been different, If we could have 

listened to him. 

India is not a signatory to the Comprehensive Test 

Ban Treaty (CTBn and nuclear Non-P~ration Treaty 

(NPn. The Govemment of India had taken the stand that 

It wiD not become 8 signatory to both the Treaties. The 

NDA Govemment conducted 5 nuclear testa after PoIcharan-
II and announced a self Imposed moratorium saying that, 

for the time being, India win not conduct any nuclear test. 

n does not mean thai India wHI not conduct anytesl US 

has given this facility to Pakistan and China. WIU we keep 
" looking at them If they ever conduci nuclear testa? If they 

bomb us, should we not ret8tlate? The intention of the 
Government should be clear. 

Pakistan is our neighbouring country. Few days back. 
the US Government had declared that all the funda given 

to Pakistan for devetopment Is betng used for tenortsI 

activities against India. US has provided 6000 bIDlon 

dollars aid to It today. Bomb8 are expIocIng all over India-
Ioday - be It Mumbai, trains, bazaar or any other pIaoe. 

PakIstan's agency lSI Is behind bomb bIaatit everywhere 

and Pakistan Is eupportIng It. 

I would like to uy that Iran got nuclear weapons 
technology from black market. China has given the nuclear 

teat iectmoIogy to Pakistan In an underhand manner which 

in tumpasaed It on to Libya, Jran and North Korea. 

Mr. Chairman, Sir, I would aIao like to 8tate something 

about thorium. I had wrIIten a leiter to the hon'ble PrIme 

Minister. Our Late Hom! Bhabha, the great aoIentIat had 
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eaId that thorium should be used. Our Government did not 

pay attention to him. Had the Government listened to him 

we would not have needed uranium and Plutonium for 

thorium. I have met many 8Cientista. Plutonium is needed 

for thorium. We do not have adequate reserves of 

plutonium. It will only last for two years. 

16.46 hrs. 

(MR. SPEAKER in the Chait1 

Sir. If we acquire plutonium from RU88ia we wiD be 

able to create a material slmRar to uranium by mixing 

plutonium and thorium. Two days earlier, In reply to a 

question asked by SM Ranjan Saheb regarding ·thorium, 

hon. Prithviraj Chauhan had said that we have sufficient 

quantities of thorium. We have a thorium programme but 

It should oe utilized. We have two lakh ninety thousand 

lonnes of thorium. We could have supplied thorium to the 

entire world. Shri Homi Bhabha had said about this but 

he died in 1966. 41 years have passed since then. Why 

did we not make a time-bound programme? I would like 

to ask the Govemment, through you, If it has any time-

bound programme? . . .(lnterruptlons) 

Mr. Speaker, Sir, please let me speak. 

{English] 

India has developed nuclear weapons, but it is not 

recognized as a nuclear weapons state by the five official 

Nuclear Weapons States-US, RUSSia, Britain, France and 

China, which had all tested their nuclear devices prior to 

the eXistence of the NPT. 

(TrsnslBtion J 

SUI they do not let us conduct nuclear tests. 

{English] 

The Hyde Act calls for achieving a moratorium on the 

production of fissile material for· explosive purposes by 

India, Pakistan and the People's Republic of China. It may 

be recalled that China has been producing fissile material 

for weapons purposes for a long time, while India was 

not allowed to do so by the NWS. The Hyde Act that .,. 
President Bush signed categorically demands that India 

should ban all nuclear tests. 

{TransiBIJon] 

I would like to ask the Prime Minister if he wants to 

stall progress? the Prime Minister keeps on saying that 

we would get energy from this, that is, we would get 20 

thousand megawatt electricity from this. I would like to say 

that we will get this 20 thousand megawatt electriCity in 

2020. Power Minister Shri Sushil Kumar Shinde had said 

in this very House that we need 2 lakh megawatts of 

power. This means that there is a shortage of 86 thousand 

megawatts of power in the country. We need to generate 

the 86 thousand megawatts of power by 2013. Our 

industrial growth is about to touch 11.5 percenl This is 

what the Govemment says. This means that we are going 

to need 4 lakh megawatts of power by 2020. How can 

20 thousand megawatts of power be suffICient? These 

people only want to talk about the 20 thousand megawatts 

of power that will be generated and which will not be 

sufficient to fulfill the needs of even one State. We will get 

merely 20 thousand megawatts of power after putting in 

so much efforts. We are putting our self respect on line 

for this. I have many points on which I want to speak. 

{English] 

MR. SPEAKER : You can lay your speech. 

(T ranslBtlOlJ] 

SHRI MOHAN RAWALE : Mr. Speaker, Sir, please 

permit me to speak. 

MR. SPEAKER: What can I do? You were given five 

minutes to speak and you have Ulken twelve. 

SHRI MOHAN RAWALE: Sir,l thank you for thal You 

have been very kind •.. . (Interruptions) Mr. Speaker, Sir, I 
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would Hke to say on Shiv Sana'a behalf that this crippling 

agreement made by the Government is unconstiIutIona. 
It has not taken Parliament's consent. The Communists 

hAd protested against H. They had chaJIenged the Prime 

Minister in West Bengal and he had become angIY. He 

had told the Communists to do whatever they wanted to. 

I request that it should be denounced in the course of this 

debate. 

MR. SPEAKER: You can say this in one line. 

[English] 

You CIM'I say that you reject this. 

SHRI MOHAN RAWALE : Let the Government come 

forward. 

{Translation] 

As Dasmunsiji said in the morning that debate does 

not mean that the agreement has been validated by 

everyone. 

Sir, I have many points. H you permit I would Rke to 

lay my speech on the Table. 

[English] 

MR. SPEAKER ; Yes, you can lay It. I hope It deals 

with the Nuclear Deal. 

{Translation] 

SHRI MOHAN RAWALE ; Yes; It relates to the nuclear 

deal. 

• A lot of hue and cry is being raised about the nuclear 

deal with America but no one is willing to examine 

the facts behind the deal. The steeply rising demand 

for electricity lies at the root of the problem. India has 
adopted the modern living style. Electricity has 

:This part of the speech was laid on the Table. 

become an IntegfaI part of ute and as a raeuIt supply 

of eIec:tricity has become the primary problem for the 

Government. Thermal power. hydet power and power 

get I8tated from other euch aourcee U88 up our non-
repIenIahabIe reeoun::e8. There Is • single aource 
which can be used for long term power generation 
and this is nuclear energy. For this UrjUllum 233 is 

needed In adequate quantItIea. Our country has had 
to resort to making this agreement to enaure 

adequate supply of uranium. We have been told in 
this very Houee that our country has abundant thorium 

f888fV88. Why were steps not taken to treat thorium . 
to make It usable for power generation? Why did the 
Ministry neglect this important matter? 

Mr. Speaker, Sir, this is the root cause of aU the 

problems. Because these people never thought about the 

interests of the common people. A few uncaring political 

parties even got busy with efforts to topple the Govemrnent 

Instead of resolving the problem. I can't understand how 
toppling the Government will result In supply of power. 

Here I am not going to advocate the Govemment side but 

why should we apoiI the future of those poor workers 
whose wages depend on the viable supply of power. Why 

should we COf11)iicate the problem? These PeoPle do not 

want a solution of the problem because they have to make 

this August House an arena of politics. Come and let us 

think on some ba8Ic things. H You do not want the help 

of any foreign country Including USA, then give aome 

suggestions for seH-reliance. Do not complicate the power 

problem of the country. We must not forget even in our 

dreams that our country India Is a sovereign country. We .. 

would not like to gift our independence to any stranger 

country for which lakha of the freedom fighters sacrificed 

their lives. We have been foUowing our principles and India 

Is all set to become a super power in future. 

Mr. Speaker. SIr. hard work and devotion 18 required 

for becoming great. HIstory shows that no country can be 
great by envying. taIdng III of others and apreading hatred 

among the counttIee. The so-called Mend America Is a 
very generoua country. It helps us as It helps Paklatan. 
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The only difference is that the assistance received by us 

is spent on development work in real sense but the 

assistance given to Pakistan is used for spreading hatred 

against India. No, I am not seylng this in this August 

House as an opponent but the great leaders of our country 

have acknowledged publicly that the assistance provided 

to Pakistan by America Is being spent on spreading hatred 

against India, expanding terrorism, killing of innocent 

people. blasting private and public property and watching 

the heart-rending Walls of the people moumingthe loss 

of lives and property. Now you think-whether it is this that 

needs discussion or the financial assistance provided by 

America should be discussed. 

Mr. Speaker, Sir, the increasing demand of power is 

an important problem of our country because India is 

emerging as a great country and the Government is 

compelled to look for new options so as to meet this 

demand. The focus is on how to meet the demand of 

power. Now you guide us-what do we need-the politics· 

of conflict or the road of development? 

Mr. Speaker, Sir. this Bill is being opposed in India 

in an entirely different perspective. SO far as nuclear non-
proliferation treaty is concemed, India has remained a 

non-signatory of the Nucfear Non-Proliferatlon Treaty since 

th8 treaty came Into force in 1970. All the people know 
that India staying outside. of the NPT regime carried on 

nuclear tests for five times between 1974 and 1998. ft has 

another meaning that India has used Its nuclear capactty 

not 'or enhancing its military might but for the betterment 

of common people. Keeping the successful nuclear tasts 

carried out by India in view, our country should have been 
recognized as a nuclear weapons State like the five ofIIciaI 
Nuclear Weapons States of the world but the reality is 

before all of us to see. 

Acquiring nuclear power is Important for India as the 

developed countries aU over the world are making efforts 

to take optimum leverage of the nuclear weapons 
possessed by them. Keeping in view the efforts made by 

other countries, what is wrong if our efforts for the security 

of our country have gained momentum. It has been 

categorically mentioned in the Hyde Act signed by 

President Bush that India would not conduct any nuclear 

teat in Mure. Now the circumstances are such that USA 

itself is busy with development of ita reliable replacement 

weapons and It is highly unlikely that USA will not conduct 

nuclear testa in Mure. 

Mr. Speaker, Sir. this issue need not be di8cussed with 

a political approach. vested interests of any political party 

or an eye on profit of a group of people or individuals rather 

It is the time to ponder over the 'act as to how much 

effective our one step will be In taking our country one step 

forward. 

All the people know that Pakistan was formed on the 

basis of religion. Pakistan has always been making efforts 

not to promote its development but to promote religious 

bigotrylfundarnentalism in Its country. That is why it has 

allowed 52 terrorist training camps to operate in Pakistan 

and India is the main target for those terrorist camps. 

These terrorists are causing loss of lives as well as 

property by exploding bombs at crowded places like 

raHwaya, markets, buses,' temples. mosques etc.. The 
dictator of Pakistan is' reaping the benefits of terrorism 

being spread in the name of Islam. But India is a non-

Islamic country. India has created ita own image as a 

peaoe-Ioving country due to Ita development oriented 

policy. That is why USA wants to enter into a treaty with 

India. We have to use this treaty not to dance to the tunes 

of America but to make our country a sovereign country. 

The Government of India has certainly got the right to enter 

into treaties with the 'oreign countries but I expect that this 

right must be exercised not to mortgage the independence 

of the country but to make this country powerful. 

{English] 

In India. the opposition to the blU is based on an 

entirely different perspectiY9. India has remained a non-
signatory of the Nuclear-Nonproliferation Treaty (NPT) 

since the Treaty enterecIlnto force in 1970. following U.S. 
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ratification. Staying outside of the NPT -regime, India has 

tested its nuclear devices on three occasIon&-once in 

1974 and twice in 1998. In other worda, India has 
developed nuclear weapons, but it Is not recognized 8S 

a nuclear weapons State by the five olficial Nuclear 

Weapons States-(NWS}-United States, Russia. BrItain, 

France. and Chlna-whR:h had all tested their nuclear 

devices prior to the existence of the NPT. 

The issue of future nuclear tesIs is Important to the 

opponents of the biU in India. because they consideI that 

such tests are necessary in order to upgrade India's 

nudear weapons to match nuclear developments else-

where, and provide security to the nation. The Hyde Act 

that President Bush signed categorically demands that 

India ban all nuclear explosive tests in the future. It. 

however, does not address the 'fact that the United States 

itself is worlting on the design of a "Reliable Replacement 

Weapon" (RRW) to modernize its nuclear arsenal, and 

may indeed carry out a test in the future! 

Moreover, in the "Definitions" section of the contested 

11, it is clea~ stated that the • AdditIonal Protocor is to 
be based on the Model Additional protocol of the IAEA 

applicab6e to non-nuclear-weapon States, which is highly 

intrusive. It is maybe pointed out that the Hyde Act. mekes 

it dear that the U.S. President has to satisfy himself that 

India is working actively on an early conctuslon of the 

Fissile Material Control" regime (FMCT); that India Is 

supporting the United States in preventing the spread of 

8Qrichment and reprocessing technologies; and that India 

adheres to the MisssiIe Test Control Regime (MTCA) and 

NSG guidelines (without actually being invited to be a 

member of these boGies). These actions which India is 

obliged to take are not consistent with what "a strategic 

partner" (which Washington wishes India3 to be) should 

b8 taking. Neither are they consietent with what india-
rle8cribed 88 a 'responaible State with advanced 

tedmology'-should be mandated to take. 

What aIao concema India's planners about the bID is 

the way It has been formulated. The Hyde Act. calls for 

achieving a moratorium on the production of fissile 

material for explosive purposes by India, Pakistan, and the 

People's Republic of China. It may be recalled that China 

has been producing fisaiIe material for weapons pur-

poses for a long time, while India was not allowed to by 

the NWS. Therefore, stOPPing production of flasHe material 

at the same point of time would lead to a serious 
imbalance. The statement of policy goes on to say that 

the United States shall "seek to halt the Increase of 

nuclear weapon arsenals in South Asia and to promote 

their reduction and eventual elimination." 

Indian scientists have made their views known about 

the inadequacy of the Hyde Act., citing two specific areas. 

First-, the biH says categorically that India cannot 

reprocess spent fuel from its reactors, it demands this 

because the United States claims that the ·no reprocess-

ing' clause wouJd..prevent from getting plutonium, which 

could be used later for making nuclear weapons. However, 

there is more to the clause than meets the eye, India 

atomic scientists point out. 

Incia decided on a threfHtage nuclear program back 

In the 195Oa, when india's nUclear power generation 

program was aet up. In the flrat atage, natural uranium 

(U-238) was used In pressurized heavy water reactors 
(PHWAs). In the second stage, the plutonium extrected 

through reprocessing from the U8ed fuel of the PHWAs 

was scheduled to be used to run fast~r reactors 

(FBAs). The plutonium was used In the FBRs In 70% 

mixed oxide (MOX)-fuel, to breed urantum-233 In a 

thorium-232 blanket around the core. In the final stage, 

the FBRs use thorlum-232 and produce uranium-233 for 

use in the third stage reactora. 

To a c:ertsin extent, India has completed the first stage, 
although It has realized a dozen nuclear power plants 80 

far. The second stage Is only realized. by a sma/I 

experimental fast breeder reactor (13 MW), at Kalpakkam. 
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Meanwhile, the Indian authoritle8 have cleared the 

Department of Atomic Energy's proposal to set up a 500 

MW prototype of the next-generation fast-breeder nuclear 

power, reactor at Kalpakkam, thereby setting the stage for 

the commercial exploitation of thoriUm as a fuel source. 

One reason for India's commitment to switch over to 

thorium is its large indigenous supply. With estimated 

thorium reserves of some 290,000 tons, it ranks second 

only to Australia. Further, the nation's pursuit of thorium 

helps to bring independence from overseas uranium 

sources. Since India is a non-signatory of the NPT, its 

leaders foresaw that its civil nuclear-energy-generation 

program would be cotistrained in the long term by the 

provisions laid down by the commercial uranium suppli-

ers. The 45-member Nuclear Suppliers Group demand 

that purchasers sign the NPT and thereby sHow enough 

oversight to ensure that the fuel (or the plutonium 

spawned from It) is not used for making nuclear weapons. 
A non-signatory of the NPT is prevented from receiving any 

nuctear-related technology and nuclear fuel. 

India already began the construction of the Advanced 

Heavy Water Reactor (AHWB) in 2005. The AHWR wiU use 

th.orium, the "fuel of the Mure: to generate 300 MW of 

electricity-up from its original design output of 235 MW. 

The fuel for the AHWR will be a hybrid core, partly thorium-

uranium 233 and partly thorium-plutonium. 

In other words, if India cannot reprooesa the . spent 

fuel to secure plutonium for the sake of converting thorium 

into ,fuel, the thorium reactors will never take off. 

Separation of plutonium is essential for the eventual use 
of thorium as a nuclear fuel. India therefor8 expects that 

rapIOC8aa1ng wiU be an important activity of Its nuclear 

energy program This is what has put the Indian atomic 

scientiSts on a warpath against the SIngh Govemmenfs 

willingness to accept the bill. 

Natural uranium contains about 99.3% of the Isotope 

uraniurn-238 and 0.7% of the fissionable isotope uranium-

235. Although uranium-235 is the rarer of the uranluril 

isotopes, it is the one that most readily undergoes nuclear 

fission, and is thus the most useful for common nuclear 

appliCations. Therefore, to use uranium, the proportion of 

the uraniurn-235 isotope found in natural uranium must 

be increased. This process of Increasing the fraction of 

uranium-235 in natural uranium is called enrichment. At 

the same time, one must note that while uranium-235 is 

present in natural uranium in smaU amounts, uranium-

233 does not exist in nature. Therefore, tho~um-232 must 

be converted to uranium-233 in order to generate nuclear 

power. 

The second concem of the Indian scientists is the 

scope of "full civilian nuclear energy cooperation' (Section 

123 of the U.S. AtomiC Energy Act) that was promised to 

India in July 2005. India had assumed that this term 

encompassed the fuel cycle, namely enrichment of 

uranium and reprocessing of spent fuel. In the 'discus-

sions leading to the adoption of the Hyde Act, U.S, 

legislators argued that the U.S. Atomic Energy Act Of.1954 

speciflCaJly forbids export of these technologies, as also 

heavy water production technology, to other countries. India 

has developed Its own technologies In these three 

important areas. India's top atomic scientists have spelled 

out some of the key points to be incorporated in the 123 
agreement are: 

India should not be asked to participate In 

international non-proliferatlon efforts with a 

policy congruent to that of the United States. 

There should be fuU-scale civilian nuclear 

cooperation, with an assurance of constant fuel' 

supply. 

India should be 'ree to carry out more nuclear 

weapons tests. 

There are four main areas of interest for the US to 

enter Into the nuclear cooperation agreement with India. 

Firstly, this will generate over $150 billion worth of 

business opportunities' to companies producing nuclear 
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reactors, which would in tum be financed by US baed 
transnational banks. Secondly, the Defence CoaperaIIon 

Agreement, which p~ the nuclear cooperation 

agreement, would pave the way for the .... of 

sophisticated Weaponry to India creating a huge market 

for the military industrial complex of the US. ThIrdly, this 

would enable the US to draw India into the NaIionaI 

Missile Defence System, which symbolizes the hegemonic 

design of the US to dominate the entire world. Fourthly, 

the US wants India to become ita strategic ally In Asia, 

especiaJIy in the backdrop of the ASEAN taking a position 

against the" Iraq War and the sbellglhenlng of the 

Shanghai Cooperation Organization comprising of Ruuia, 

China and other Central Asian republics. The provIaions 

in the Hyde Act clearty point towards ttwee atnIt8gic .goaIs 

of 1he US. Nuclear cooperation would provide the Iev8rage 

to the US to make India fall in line. 

Our main weakness regarding nuclear energy Is a 

limited supply of uranium which can be expanded by more 

mining or going for the thorium cycle. The Government 
without doing any of this has suddenly pushed 123 

Agreement with the US, when India today Is on the 

threshold of completing the Thorium cycle. Conbary to the 

assurance made by the Prime Minister, the nuclear 

deal has not assured "fuIr nuclear coopendion. Technol-
ogy would continue to be denied to india in crucial 

areas. 

The legal aspecta of the nuclear deal question the 

claim that the 123 Agreement doee not· require ratification 
by the Inclan Parliament. The union ExecuIiw has no 

authority to enter into any binding treaty unleu it is ratified 
by parliament. In suppor1 of this uaertlon, three articles 
from the Indian constitution are sighted: ArtIcles 53, 73 and 

253 along with entry numbent 8 and 30 from the union 

list. On the basis of ~ to go ahead with the nuclear 

deal without ratification of parliament Is not only 
undemOCratic but also unconstitutional. The naIIonallaWi 

of the US are already embedded In the 123 Agntement 

and the Government cannot deny thai Hyde Ad wit apply 

to the deal. 

What are India's problems that foroe us Into needing 
this agreement? 

Firat off, we need energy to sustain our growing 

economy. We can't depend too much on the middle aut 
to supply fossil fuel for two reaaons: 

(1) They are ~ng costlier 

(2) That region is COI'I8IantIy volatile. Also, we don't 

have quality coal available freely In india 
anymore. Some are hidden underneath our 
nIinforeata and we wIU have to destroy a bit of 
our ecology to plough then:! out. 

We have very minimal uranlwn. W. need nuclear fuel 
!lady. 

In the lui 40 years, we have been zealoully 
developing this technology aD by our own, though the 

advanced technology that this agreement Is going to bring 

wRI help. 

What . are we IoeIng In IhIa bargain? 

W. have to agree not to deV8Iop nuclear weapoM 

using the fuel and the· technology that the US Is going to 
provide ...In order to do IhIa, we have to IdInUfy a I8t 

of reactora thai wIH ... the fuel ... the18chle ItUIf ~ 

from them. And understandably, there wII be audiIa to 
..aure Ihat we are not "8n88ldng' out any8lUff 0UIIIIde 
to the reactora uead for military puIPOII88. TheM ..... 
will be carried out by IAEA, International Atomic Energy 
Agerv:y." india has identified 14 out of 22 reactors· .. 

'civilian' and hence these will come under the 1AEA 
aurvelliance. 

w. will also haw to work with US In termI of 
combating oIher countries that are aeplrlng for nuclear 
weapons, namely 111111. 
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The third most lmp()rtant aspect Is about our right to 
conduct further tests. lntel'Htlngly,. India hal voluntarily 

capped a moratorium on further teeta but we atill have the 

right to test a nuke or two in case the altuatlon demands. 

Going back a couple of decades, all the signatories of NPT 

have tested nukes after that. Considering the prevaUing 

situation, India will not want to conduci another test, 

unless or otherwise it sees a threat. 

The legal aspects of the nuclear deal qU8Ition the 

claim that the 123 Agreement does not require ratificatIOn' 

by the Indian Parliament. The union Executive hu no 

authority to enter into any binding treaty unless It is ratified 

by Parliament. In support of this assertion, three articleS 

. from the Indian constitution are sighted: Articles 53. 73 and 

253 along with entry numbers 6 and 30 from the union 

list: On the basis of these - to go ahead with the nuclear 

deal without ratification of Partiament· is not only 

undemocratic but also unconstitutional. The national laws 

of the US are already embedded. in the 123 Agreement 

and the Government cannot deny that Hyde Act wID apply 

to the deal. 

What are India's problems that force us into needing 

this agreement? 

First off. we need energy to sustain our growing 

economy. We can't depend too much on the middle-east 

to supply fossil fuel for two reasons· 

MR. SPEAKER : Next speaker is Shri B. Mahtab. You 

will speak for only five minutes.' I know you are very 

articulate. 

SHRI B. MAHTAB (Cuttack) : Respected Speaker, Sir, 

the discussion taking place today when the Government 

Is taken as a hostage. It is not only peculiar but also 

very interesting. Objections to the Agreement are basically 

two. One, this 123 Agreement will' adversely affect India's 

weapons programme and India' ability to test in the 

future. The second objection is opposition to the 

Agreement because It Is with the United States of 

America. 

The debate on the Nuclear Deal in the country throws 

light on how poorly certain sections of our society have 

developed a sense of national sovereignty during the last 

60 years of our Independence. Jawaharlal Nehru was 

critiCized in harsh words when India joined Common-

wealth as a Republic. His decision was denounced ev~n 

In this House. When he appealed for arms aid following 

the Chinese aggression, he was derided. Indo-Soviet 

Treaty of Peace and ~riendship in 1971 was severely 

criticized and there were predictions that India was now 

being made a Soviet Satellite. India recognizing the Heng 

Samrln regime in Cambodia was attributed wrongly. Indian 

stand on Soviet entry into Afghanistan was alSo de-
nounced as siding with the Soviets. Such criticisms were 

voiced at the time of the happenings. yet critics talk 

nostalgically about traditional independent Foreign. Policy 

during the last 60 years and fear that it will be 

compromised if the proposed Indo-US Deal goes through. 

What do they worry? What they seem to wony about 

is that future Indian Governments would not be as strong 
as the past Indian Governments in asserting Indian 

sovereignty. But one knows that a. sovereign nation when 

faced with a conflict between . its perceived national 

interestl and Its contractual obligation'or pledged word, 

exercises Its sovereignty to sustain Its national security 

interests and accepts its consequences in the interna-

tional system. This is what India did during the 

Bangladesh war. When It ignored the UfI' Resolution 

passed by 110 nations mostly our non-aligned friends 

asking India to stop war. India defied the entire 

international community when it stood alone in the United 

Nation General Assembly and declared that it would not 

sign the Comprehensive Test Ban T~ 

That was done while the United Front Coalition 

Government under Shri I.K. Gujral was in Office. 

The nuclear tests of May 11, 1998 were exercises in 

assertion of our sovereignty when India defied almost the 

entire international community and conducted the nuclear 

tests. We have a record of Sffeguarding our national 
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interests at a time wnen l~e United States was the 

dominant super power leading Western Europe, Japan 
and China. At that time India was weak economically, 

politically and militarily. 

Today, India's strategic partnership Is sought not only 

by the United States but also by the European Union, 

Japan, and China. India today - a nuclear power State. 
a missile and space power and IT· power - Is growing 

at nine per cent GOP. Therefore, I am puzzled why some 

sections are terrified of india's aovereIgnty being c0mpro-

mised by the Indo-US nucIea.r deal. That shows Iactt of 

adequate understanding of the current International 
reafities and an obsession with images not the reality. 

This indicates a total lack of seIf~. 

MR. SPEAKER: You can lay it, if you want. 

SHRl B. MAHT AS : I have certain amendments also 

relating to it. I would say that a debate on the Indo-US 

Nuclear Agreement cannot be conducted In a vacuum. 

This Indo-US Agreement on Civilian Nuclear Cooperation 

is a complex accord having few parallels in intemationaJ 
Treaties and Agreements. It has both bilateral and 

intefll8tiona1 dimensiona. The Agreement is on civifian 

nuclear cooperation but its military dImenaion is In a 
sense even more important. I believe the accord 

straightaway confers de facto nuclear weapon power 

status on India bypassing NPT. Encased In the 123 

Agreement. this status is to be aeated by the IAEA. an 

institution under United NatIons within the terma 01 india 

specific "safeguards" agreement that the IAEA is to wortt 
out with the Indian nuclear estabIiahmenta. What .. the 

major issues of concern? Can a. strategic programme 
continue for a credible minimum deterrent? Are we 

prepared for the possible consequences should India find 
it necessary to test again? I am of the opinion that the 

Hyde Act enables the US Administration to enter Into 

civilian nuclear cooperation agreements with Inc:ia. Thia 
'Alas earlier prohibited by US law. This law does not Impact 

on our strategic programri1e nor on our vital Int8r8sta or 
the Independence of our deQiaion making. 

MR. SPEAKER : I am sony your time Is long 

exhausted. 

SHRI B. MAHTAB : In artiCle 2, paragraph 4 of 123 

Agreement. it is stated that the Implementation of the 

Agreement would neHher hinder nor Interfere with the 

military programme of either country. It Is not unknown that 

the UnIted States does not approve of our weapons 
programme and we do not approve of theirs either. India's 

nuclear weapon programme wu the C8uae of 30 years 

embargo on duaJ-uae high technology fIowa to India. The 

US is now bound not to hinder or Inter(ere with our 
weapons programme while promoting CivIlian nuclear 

cooperation with india and this commitment wID - If thI8 

Agreement gets through - become part of the United 

States Jaw. 

MR. SPEAKER: I am sorry to Interrupt you but I cannot 
oIherwi8e finish this. Please cooperate. , am very sorry 
to do this. 

SHRt B. MAHTAB : Sir, there Is no point In laying II 

. down. 

MR. SPEAKER : Why not? It will be recorded fuIy. It 

Is very painful for me to do that. You aJwaY' make good 

points but you can summariZe in another one minute. The 
ChaIr does not feel happy at aU to Interrupt Membara. 

SHRt B. MAHTAB : These are certain Ia8uea which 

I did not apeak earlier on two other CICC88kIn8. 

17.00 ..... 

The Issue 01 testing Is more complex. After 1998, the 

then Government declared that we did not ~ any more 

explosive testa. A voluntary moratorium on testing W88 

announced. In article V part (vi) and article 14 part (2) and 

(5) of the agreement it clearly States. When one r88da 

together, these clauaee have been so drafted that wtthout . 
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mentioning the issue of testing sufficient safeguards have 

been put in place to protect India's interest in the event 

It did, for whatever reasons. What did It say? "To create 

the necessary conditions for India to obtain fuel access 

to the international fuel mar1l:et including reliable and 

uninterrupted and continual fuel supply from finns in 

several nations, and towards the end in part C it says that 

in the light of the above and the rest". Without stating In 

so many words the US has agreed to treat India, as It 

would, a nuclear weapon State conducting tests even with 

additional concessions. . . . (Interruptions) 

MA. SPEAKER: You may please conclude now. 

SHAI B. MAHT AB : Sir, I need go to the fISSile material 

But I have a query to ask. The topic is on the moratorium 

0t:J production of fissile material. The hon. Prime Minister 

on the 17th of August, 2006, in his statement in Parliament 

had said that we are not willing to accept moratorium on 

the production of fissile material. We are only committed 

to negotiating. That was his statement on the 17th of 

August, 2006. In the Hyde Act, which came later, In section 
104 C (2) (d) it is mentioned that the President must 

submit 10 Congress a description of the steps that India 

is taking ... . (lnterruptions) 

MR. SPEAKER: You should be aware of our numbers 

and the time allotted. What can we do? I have already 

allowed you almost 150 per cent more than your allotted 

time. 

SHRI BRAJA KISHOAE TRIPATHY (Puri) : Sir, there Is 

no time limit for this. 

MR. SPEAKER : There is lime limit and there has to 

be a time limit. There is time limit even for the Members 

of the Ruling Party and the Opposition. Even then I have 

allowed you more than double the time allotted to you. 

SHAI BAAJA KISHOAE TRIPATHY : Sir, I am not 

challenging your decision. 

MR. SPEAKER: I know the ability of Shri Mahtab. He 

can speak for two hours on Ihis topic. But It cannot be 

helped. You can think when Shri Gurudas O,sgupta takes 

over. What will you do? So, please co-operate with the 

Chair. I am sorry about It, but please co-operate with the 

Chair. 

(Interruptions) 

SHRI B. MAHTAB : Sir, give me another three to four 

minutes, I would conclude. 

hi the agreed text, "the quantity agreed in special 

. reasonable material that may be separated may only be 

utilized in national facility under IAEA." On 13th of August, 

2007 the hon. Prime Minister had stated that "any special 

reasona/;lle material that may be separated may be utilized 

in national facilities under IAEA safeguards. Thus the 

interests of our three-stage nuclear programme have been 

protected." We would like from the hon. Prime Minister to 

understand the statement which he had made on the 17th 

of August, 2006 and the statement he made on the 13th 

of August, 2007. There is a little bit of difference and there 

is a little bit of confusion In this. To a great extent the' 

nuclear deal is becoming, to many minds, very unclear 

also. There are other issues and there are certain 

amendments about which it Is being discussed outside. 

A suggestion has been made thaI it Is the domestic law 

of the US which is causing all problems and we should 

examine whether we can alter our law such as the Atomic 

Energy Act of 1962 in such a way so as to insulate. 

.(Interruptions) 

MR. SPEAKER: I have got a list another 21 Members. 
If I have to give 15 minutes to each one of them, then 
the disc:uasion would extend up to tomorrow. I am sorry 

It cannot be done. We have agreed that we will complete 

it today. I have given you triple the time allotted to you. 

SHRI B. MAHT AB : We should examine whether we 
can alter our law, that is, the Atomic Energy Act, ;962 in 

such a way as to insulate our strategic objectives. If that 

can be done, we would be strengthening our law and on 
the basis of those altered laws renegotiate the 123 

Agreement. Though article 14 of the 123 Agreement 
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p~vides elfective protection for India. the Government 

should consider the merit of adding a further .Iayer of 

insurance under our domestic statute. Let us be doubly 

sure of it. SpeciaUy' Parliament could enact an amendment 

to the Atomic Energy Ad of 1962 as well as a change in 

-the Special Chemicals. Organisms. Materials. Equipmenta 

and Technology Guidelines maJdng It illegal for nuclear 

ma1eria1s or equipments to be transferred outside the 

country. 

Before I conclude, I am reminded of what Jane Wells 

had said. She said: 

"Learn the wisdom of compromise. for it is better to 

bend a little than to break. •. 

Perhaps the Prime Minister was reminded of this in this 

autumn . but at the cost of the prestige of this Cabinet. We 

have a super Cabinet now. That Is accountable neither to 
the Legislature nor to the nation. This is a di8quiettng 
precedent It may be used by future Govemrnenta and 

future coalitions. 

MR. SPEAKER : Well, I did not expect this from 

you. 

SHRI B. MAHTAB : It can reduce almost any Treaty. 

any Agreement and any policy matter to a private enterprise 

pushing both the Executive and. the Legistature to the 
margins of policy-making. A far better option would have 

been to set up a Joint Parliamentary Committee to study 

the deal. At least, the prestige of the Cabinet could have 

been retained. 

[Translation] 

SHRI SACHIN PilOT (Dausa) : Mr. Speaker, SIr, thank 

you very much. Today is a very important dey and it Is 

important because today finaUy light is going to be thrown 
on the facts on nuclear treaty, which has beeri dl8c .. ased 

in the country for last one and a half years.Today the whole 

country including this Houle as well . as the voters In the 

country will know the truth and chaff would be segregated 
from the grain. I have got many facta relating to nuclear 

energy. The speakers preceding me have 'given detailed 

Information to you. Much more data reIatIr1g to nuclear 

energy generation have been presented. I want to diIcuas 

roughly those principles and 1s8ues, which have been 
unfortunately made controvef'8ial. 

[English} 

Sir, resurgence of nuclear energy is now a wortdwIda 
phenomenon. Japan, for example, In the earty 19701 and 

1980s, had 80 per cent of their energy Imported and India 

today imports 76 per cent of an Its energy and by 2015, 
the percentage will go up to 90 per cent. So, the need 

of diversifying our energy basket is vary well knOwn. The 
nuclear deal with the US Is one step In adding a reeourc:e 
to our energy basket. I think; the larger isaue is why 81'8 

we succumbing to the US. 

[Translalion} 

. 
I am very happy that today this issue is being 

discussed and the duality and double speak of those who 

chose to adopt it will stand exposed today. I have deep 

raspect for my IeftlaI friends. I may not fully agree with the 
ideology of leftists, but I am happy thet they have a 

conviction, a principle. 

{EngliSh} 

The Left Parties are not in favour of developing 

nuclear weapons. That Is their ideofogy. That Is their mind 

eel I respect that. I may not agree with it. 

[Transllltion) 

Four-five years ago it was said that the BJP has dual 

personality. Now I have undemood that during last many 
years wh8n BJP was In power it used to taiae different 
iuuea and now, aInce It la in oppoaItIon It talks of 

altogether different iIsuea. 
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[English] 

The next step of strategic partnership with the United 

States was started by the NDA Government. What we have 

done is merely secure our right to participate In global 

nuclear trade. The crux of this deal is that the Americans 

are only helping us to facilitate the talks In the NSG 

because It is a 45 member group. 

Sir I might remind the House that the NSG was itself 
created to keep India out of the nuclear trade after the 1974 

test explosions. 

[Translation] 

I am very happy that hon. Advani ji, though he is not 

present in the House, today promised late Smt. Indira 

Gandhi whole heartedly. 

[English] 

Sir, just because we conducted those nuclear tests, 
we were excluded from the global trade or nuclear 

technologies, nuclear knowledge and nuclear know how. 

But now the time has come where the world, Europe, 

United States and Asia have recognised the global 

prominence and the gao-political role that India is going 

to . play and is playing in world affairs. 

[Translaoon] 

If any country signs an agreement with us, that country 

Is not doing any favour. It is a matter of principle that our 

Communist friends. 

{English] 

communism is one school of thought. It is receding. I grant 

that. 

{Translation] . 

Now it is left only in China and CUba. 

{English] 

Communism is a''school. of thought. It is one school of 

thought. But in our country, we are so democratic that even 

that school of thought has five different sections. The 

Americans have not done us a favour. This is a deal on 

parity, on equHy and solely to ensure that India Is able to 

develop its nuclear assets. Nuclear energy is Important 

to us and we will develop it and that is our right. 

Sir, the NPT which India has not signed is a flawed 

Treaty. This is the Govemment's stand from day one. How 

can four or five countries in the world decide that 1 st 

January, 1967 is the cut off date and beyond that no other 

country can have the right to possess nuclear weapons? 

This is precisely the reason that we did not sign the NPT 

and we stili have not signed it. On the contrary, after the 

1998 test, when respected Shri Atel Biharl Vajpayee was 

the Prime Minister, the Govemment went to the United 

Nations and accepted the fact that we are- ready to 

concede this self-imposed moratorium and give it a legal 

framework. That would have stopped the Indian nuclear 

strate-gic programme. I am happy to report that today the 

• agreement with the United States is only for civilian and' 

nuclear energy .. Of the 14 installations that we have 

opened up for India-specific safeguards in the IAEA will 

remain just that. 

Sir, L.K. Advani was speaking before us: He said that 

his Govemment was only offering two sides. First, the IAEA 

safeguards to be implemented and to open up for 

inspections. He failed to mention that his Government had 

agreed to cap and not build any more nuclear reactors 

which are of strategiC purposes. 

Sir, I, on behalf of the Congress Party, am proud to 

say that whatever nuclear facilities we have today for our 

strategiC programme, it is our decision - how m!iny we 

have today and how many we have tomorrow. Today, we 

have six and tomorrow we need to make 60. We deserve 

and we deserve the right to make those 60 strategic 

nuclear installations in our country. 

Sir, It is our sovereign right and I think we have 

not compromised. The problem is that there is so much 
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confusion created, around the nuclear deal that today It 

is coming in the eye of the people. 

[Translation} 

Yadav ji has said that many articles have been 

written on it in newspaper, magazines. It has been covered 

on TV as well, including debate on it in the Pamament. 

But we have got a chance, today, to speak on the real 

issue. 

{English} 

The NPT has been defined by an AIgenIineari 
President as a Treaty of disarming the disarmed. We have 

been against that Treaty. Till date, our conviction and our 

principted stand is what it was before. 

One of the things that makes me very proud as an 

Indian citizen is the fact that when an Individual becomes 

a Prime Minister of this country, he could be from my party 

or from any other party. I have full faith in that Prime 

Minister. No Indian Prime Minister, who represents the 100 
erore Indians, can ever take a decision which will be 

harming India's interests in the present or in the future. 

I am proud to say that. Whether it is Shri Vajpayee jI or 

Shri Devegowda jI or Shri Gujral ji or Dr. Manmohan Singh 

ii, our Indian Prime Minister, whoever he or she may be, 

will always take a decision in the best interests of India. 

[Translation] 

Many Members including our leftist friends were 

speaking on foreign policy. ·You have sold out to the 

Americans." How long this double speak would go on? 

Budhadev Babu ;s inviting E;DI in his home State. There 

is no problem in it, no problem if FDI comes to Kerala. 

Innow of American funds in not a bad thing there. They 

have not sold out anything. Today, America is negotiating 

with us because it wants our partnership. And we should 

be proud of it. 

[English] 

We have arrived on the global stage where we will 

decide what is in the best Interest of Indta. 

Now I come to the imperialist policy of the United 

States. 

[Translation] 

This phrase has been used repeatedly. 

{English] 

I beg to differ and I want to state clearly to this august 

House that the Indian foreign policy is mandated only after 

looking at what is in India's best interest. It has no 

influence from any country whether big or small. 

[Translation} 

India is a large counby with a population of one hundred 

ClOre and ~ a small country which can be presaurised 

by - any other country. 

{English} 

That is why, I think it is ironical to teach a party or a 

Government. It is aiso ironical to give dictation on forelgn 
policy to this Government. 

In 1971 when Shrimati Indira Gandhi not only changed 

history but the geography, when India ·wu a very 
vulnerable country, when we were not as 8COI1OmicaIty 

strong as we are tOday, we created Bangladesh. 

(Translation) 

America's Seventh Fleet had come to the Bay of Bengal. 

But we did not bother for anyone and It was because the 

Congress Party.was in power. I would like to add one more 

thing that when the Government conducted nuclear 

explosion in 1998 entire country stood by the Government. 

But BJP should not be under the wrong impression as 

if said nuclear device was developed in Kitchen of BJP's 
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office. The Congress Party had supported this initiative for 

four decades. They claim that they came to power and 

conducted test. It is country's initiative and the bomb does 

not belong to any political party. Dr. Homi Bhabha did not 

belong to any party. He waa an asset to the nation. 

[English] 

We must treat it like that. It goes 10 the credit of the Indian 

scientists, researchers and nuclear physicists who have 

developed this programme for us. It lei not a question of 

which party is in power. 

[Translation] 

So far as India is concerned. 

{English] 

We have outrightly opposed the invaaion of Iraq. India has 

been in the forefront of taking leadership of not just the 

Third-World countries or the developing countries but also, 

even today, be it the fight against apartheid, be it taking 

our own stand vis-a-vis many countries where perhaps the 

American interests are not in consonance with our 

interests. I want to assure this House that whatever may 

happen in terms of foreign policy, this House must be 

assured that it will be done only after look at what suits 

India's interest best. 

[Translation] 

Bhabha Saheb has been quoted many a time. But I 

al'l'l neither quoting an magazine nor any leader. But 
Bhabha has said one thing definitely. 

{English] 

He said: "No power Is more expensive than - no power." 

So, Sir. I think what we have achieved with the Indo-US 

Nuclear Agreement on Civil Cooperation will open up the 

doors for India to trade with every single country which 

has nuclear technology - of aU the 45 nations Including 

China and Russia. So far as NPT is concerned. "Some 

countries have signed the NPT and are not abiding by the 

rules of intemational relations. 

[Translation] 

Let it be China. When China transferred technology to 

paJdjtan no one got up and said that it is wrong. 

{English] 

Wen a country like Iran, which is a signatory to NPT 

does not abide by the rules and regulations of 

intemational agreement, that is when India took a 

principled stand and said: "No. The Iranian Govemment 

and the Iranian establishment has done a wrong thing." 

The Indian people have thousands of years of association 

with the Iranian people. 

The Indian people will stand by the Iranian people in 

good times and bad, but if the Government does 

something wrong, we must have the courage of conviction 

to get up and say, 'this is wrong and it must be corrected'. 

We are a larger country. Let us not red~e ourselves to" 

feel that we can be overpowered by one COlJntry or another 

country. If we can have strategic parfnership with the 

European Union, with the Russians, with the Chinese, 

with the Japanese, why can we not have a strategic 

partnership with the Americans and only when it suits our 

commercial and strategic interests? 

So, I am very glad and I am very thankful to the hon. 

Prime Minister that he has taken this step and he has 

got out of these negotiations which no previous 

Govemment was able to get out. It is not a question of 

debating as to whether how many megawa~ of electrt;nY 

we would have made by hydro or by other means. Our 

fossil fuels are limited. India has a very concentrated 

programme of developing hydro energy. thermal energy. 

solar energy and wind energy, but nuclear energy is also 
an area where we have to invest. There are some 

technologies which are dual use technologies which are 

under the restrictive list of the NSG and unless the NSG 

in all its entirety. all 45 members, agree to trade with Inol8, 
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we wilt never have access to those dual use technologies 

and those tec:hnotogles are important not just tor 
generation of nuclaar power, but also for other uses like 

tor making a super computer, for developing space 
technologies which we do not have and which we are 

deprived of. So, this nuclear apartheid has to end. I think 

our neighbours are very worried about India getting this 
deal from America. I think time wiD tell, our future 

generations will look back and history win decide whether 

this deal with the United States of America is something 

that is beneficial for our generation and the coming 

generations. 

Sir, Shri Mohan RawaJe has left the House. He also 

gave a very passionate speech 86 to why he is opposed 

to this deal His party supported the Congress candidate 
Shrimati Pratibha Singh Patil for the post of the President 

in the Presidential Election in the interest of Maharashtra. 

Similarly, may be in the interest of India, he can speak 

to Bala Saheb and his party could also support what we 
are saying today. I do not know if it win happen. 

Sir. in 1954. when the country ~ very weak. feeble 

and vulnerable, Nehruji led the entire world. He was a 

known statesman for the entire Asia and the Third Workl. 

He was respected for what he said because foreign policy 

was the torte ot the Congress Party and I am very proud 

to report that it continues to be so. It was Shri Rajiv Gandhi, 

while speaking about nuclear disarmament, who tokl the 

world at the United Nations in 1987 that India will readily 

sign the CTBT and FMCT if all the five nuclear powers 

disarm and destroy all their nuclear weapons. So, this has 

been the ideology and the thought of the Congress Party. 

I think this Govemment has done a great service by 

engaging the Americans and getting what is needed for 

developing our nuclear energy' and for our strategic 

purposes. 

I would like to say a few words about the very 

important aspect of testing. As far as testing is concerned, 

no matter whtch country at any time will conduot • nuctear 

test, there will be ~ for It. In 1974, When. the 

Buddha smiled for the tnt time, Shrtmati indira a.ndhl 
knew . what Is going to Mppen. She had the courage 
because our farmers ·were WOt1dng hard, OUt' lele .. tists 
were working hard and our young people were working 

hard to manage those circumstancei. In 1998, when we 
tested again. we had sanctloni and our country w. 
strong enough, we endured the paIna and we came out 

on top. 

Today, India Is the fifth largest prOduce~ of electricity 

in the world, we are the world's largest producer of milk 

and milk products, we are the second largest In the 
production of fresh fruits and vegetables and we are the 

third largest producer of food grains in the world .. We are 
a countrt on the move. Today, I think, no amount of 

animosity by any other country will derail our progre&$ and 

our GOP growth. 

Sir, there were some comments made about our GOP 

growth being 6 per cent or 8 per cent or 10 per cenl These 

are not ~re numbers, they are important because this 

growth wiU percolate down to those 6,40,000 vUlages 
where India lives. How will they get re-employmeirt? How 

will they move from agriculture to tertiary services? This 

growth rate will improve their lot and not let these people 

to lag behind. 

Sir, in conclusion, I hope better sense wltl prevail on 
our Opposition parties and I think they will look at india" 

national interest much more magnanimously and leave 

their. narrow political seD-interest, stop doing flip-flop on 

the nuclear testing issue and the nuclear negotiations with 

the Americans and finally come out of their hoodwinked 

foreign policy and support the Govemment when It does 

best . because, I think, this Govemment has done a 

landmark deal and I think the hon. Prime Minister must 

be congratulated for this. 

SHRI C.K. CHANORAPPAN (Trichur) : Sir, the Left 

Parties made their position very clear that we are opposed 
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to this Treaty. the Indo-US Civil Nuclear Agreement. 

because It 18 an unequal treaty. Secondly, It has been told 

that It opens up a renalaance and It will meet our energy 

needs. 

A lot of things have been told here, but what is th8 
fact about It. I think, the 000. Prime Minister, In his previous 

. statement, has said that at present India's nuclear share 

in India's energy generation is three per cent. In 2020, with 

Indo-US Nuclear Agreement, it would become seven per 

cent. I do not think, it is going to make a very substantial 

difference by jumPIng from three per cent to seven per 

cent. At that time, our requirement will be much more. 

Sir, then comes the price at which we are getting It. 

It has not been officially calculated .. It has not been told 

what is the calculation about It. But It has been calculated 

by various experts and in any case, it will be more than 

ten trillion rupees that we will have to spend for producing 

these nuclear plants and nuclear energy. 

It is also said that when we produce energy, It would 

be 80 costly that it would not help the common people 

or even our industries to utilize it in an economic manner. 

When we say renaissance, we use all kinds of words, but 

the fact of the matter is that for too little advantage that 

we are getting, we are paying too much in terms of money, 

in terms of political concessions. These are some of the 

disagreements that we have. 

Another thing is that the hon. Prime Minister said that 

it will be our own decision that we will do the nuclear test 

or not. It is good. But after making that statement in the 

Parliament last time, the US Ambassador to India came· 

public and said that if you do the nuclear test, that Is the 

end of It. They take a different perception about it. We have 

said that we can take our own decision at. the time which 

is suitable to us. 

Now, to spend these huge resources for producing 

a small percentage of increase in nuclear energy, whether 

we are going to abandon our programmes of economic 

development? When you talk in Parliament about the 

Government's fIagahip programmea being Implemented. 

whether It is a question of Employment Guarantee 

Scheme or for bringing a legislation for. unorganized 

workers, It is always said that there are serious economic 

constraints. When there are economic constraints to bring 

about the programmes which will affect the large masses 

of Indian people. who are common people, here we are 

spending enormous money to produce a liWe bit of 

energy. 

MR. SPEAKER: You can speak for one more minute. 

Every Party cannot have 15-20 minutes. It is not possible. 

Then you would have agreed for two days' discussion. 

Nobody suggested that there should be two days' 

discussion. 

SHRI C.K. CHANDRAPPAN : Mr. Speaker, Sir, you 
should treat our Party In the same manner as you are 

treating the other Parties. 

MR. SPEAKER: If somebody is not I~enlng to the 

Chair, if everybody defies the Chair, that cannot be an 1de,I 

situation. Now you may kindly speak. I have given you one 

minute. Another one minute will be the final one. That is 

what I expect from you as a disciplined Party. 

SHRI C.K. CHANDRAPPAN : I do not know what I 

would say in one minute. As a disciplined soldier of the 

Party, I may have to forgo. 

MR. SPEAKER : Good. 

SHRI C.K. CHANDRAPPAN : I will not take much of 

the time. 

MR. SPEAKER : I know that you will not take much 

time. You are very articulate; I know that. Please 

understand that the Chair is very unhappy to ring the bell; 

but I - whoever sits here - have a duty to perform. 

. SHRI C.K. CHANDRAPPAN : Sir, I have also a duty 

to perform. 

MR. SPEAKER : I know that. I wish I had your ability 

to perform the dutyl 
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SHRI C.K. CHANDRAPPAN : I wiU not take much of 

the time; I wiU obey the Chair. I will·speak one or two things 

and ~n conclude. 

MR. SPEAKER : Thank you. 

SHRI C.K. CHANDRAPPAN : I have a feeling that in 

the course of doing this, we will do away with our self-

reliant policy. We have various other sources of energy. 

I would not like to go into the details. It has been pointed 

out that there is tremendous capacity; there is hydro-

electric power generation possibility. We have hyde! power; 

we have wind energy and all kinds of things. We have also 

huge deposits, perhaps worlds biggest deposits, of 

thorium. We were tying to utilize all these. In the name 

of this Indo-US nuclear energy deal, I have my own doubts 

whether we are we going to abandon aU these or whether 

we are giving less priority to all these. 

Sir. due to time constraint, I may not be able to say 

anything more. 

MR. SPEAKER : If you have some more points, you 

can lay it. 

SHRI C.K. CHANDRAPPAN : I have no points to lay. 

MR. SPEAKER: Thank you very much; I am very sorry. 

Shri Uday Singh, I would like to make one thing clear. 

Your Party has another 12 minutes left. I will give five 

minutes to each Member; three Members' names are 

there. 

SHRI UDAY SINGH (Pumea) : I would try to finish 

it within the allotted time. 

MR. SPEAKER : Thank you. I deeply appreciate your 

kind cooperation. 

SHRI UDAY SINGH: Thank you. Mr. Speaker, Sir. for 

giving me time to speak on this important matter. 

It is really unfortunate that an Ag,eement 80 important 

that will have an impact on the country for a long number 

of decades has got caught up in unfortunate controverale8, 

We have heard and read more about this Agreement than 

we have about any other Agreement in the recent memory. 

Before I speak oftha deal itself, I would like to draw 

the attention of this House to aomeIhIng 88 Important as, 

or perhaps more important than, the deal Itself. During the 

last Session, a lot of heat was generated on whether this 

debate should be held under Rule 184 which entails 
voting or Rule 193 which does not require voting. I think 

that you were absolutely corract In ruling tf:\at under the 

present laws, intemational treatie8 do not require 

Pal1tarnentary sanction. The Govemment of the day has 

the sole prerogative to enter Into such agreements. 

Therefore, voting was neither required not was It 

necessary. It brings me to the point that I want to 

emphasise on. Look at the absurdity of the situation. The 

change in retirement age of a Director in a medical 
institute requires Parliamentary sanction; disinvestment of 

Tyre Corporation requires Parliamentary approval; but an 

intematlonal treaty whereby territory can be ceded to 

another country does not require Parliamentary inv0lve-

ment. I think that we are making Parliament more and 

more irrelevant. 

Therefore, I earneaUy urge au the Members and 

especially to the Government that the laws must be 

changed. When our Constitution was wrm.tn, a political 

milieu like this was probably unforeseen. India has 

changed. Indian politics has changed. Indeed. the world 

has changed. Therefore. there is an urgent need for the 

Govemment to give a serious consideration to the aspect 

that the laws must be amended. tn fact, thia whole 

controversy of a deal for an agreement which even we In 

the BJP agree is required, maybe not an agreement which 
Is a fait accompli. which we believe is an unequal deal 

where India Is at a disadvantage but we do recognise the 

fact that an agreement with the United States is required, 

it has got caught up in all kinds of controversies for the 

simple reason that the Government did not require 

Parliamentary sanction. did not require Parliaments 
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approval, did not require Parliamentary involvement, and 

went ahead and did things where we have serious 

objections to various things that were done. So, my 

request to you, Sir, is that you must use your influence 

to see that these laws which need to be changed are 

changed. 

Sir, coming back to the debate, as I said, the BJP 

indeed feels that there is a need for an agreement but 

the agreement is structured differently. Giving due respect 

and considerations to the sensitivities of the various 

political Parties present here, we do not deny that there 

is·a need. Therefore, Mr. Prime Minister, Sir, since you are 

here, wha! you needed today and perhaps what you 

missed today is a political consensus. That is what is 

lacking. 

I will refrain from going into the specifics of the deal 

firstly because the time is short and secondly because 

the other eminent Members have already done 80 and I 

am sure the other Members to follow would also go into 

the merits of the deal. But what I would like to say is, what 

you miss today is the political consensus, and the 

responsibility for getting that political consensus was 

yours. It was not the BJP's. Granted that you have the legal 

sanction to go into this deal on your own but it is also 

of the moral and political sanction. You did not. Your 

Govemment should have tried to build that political 

consensus. 

Mr. Speaker, Sir, if a bi-partisan support in the Indian 

context was ever required, it was required for a deal such 

as this because I cannot overemphasize that this 

agreement is an important agreement. We are in complete 

agreement of the need for an agreement and, therefore, 

there must have been a greater effort on the part of tha 

Govemment to have built that political consensus, which 

the Govemment failed to do unfortunately. Mr. Prime 

Minister, your Ministers and sometimes yoU yourself. 

. (Interruptions) 

MR. SPEAKER Please conclude. 

SHRI UDAY SINGH: Sir, I win take Just two or three 

minutes more. 

Your condescending attitude towards the BJP does 

not help in building the political consensus. The language 

used by your Party spokespersons, whom I am convinced 

- have red chillies for breakfast - does not open the way 

for any meaningful PQlitical dialogue to take place. 

There is a demand in my constituency and I am sure 

there is a similar demand in other places that the two 

national parties must come together on national issues. 

But clearly it is for you to realize that the BJP Members 

are here because they were elected and sent here by the 

same people who elected your Members .. We did not 

break open the doors of the Lok Sabha and came and 

occupied the benches here. I do not know whether I 

should be saying this here. In the last SeSSion, I almost 

staked my personal reputation to see that the logjam gets 

broken and I was in touch with the senior members of 

your Cabinet to try and work out a system whereby the 

two parties would come into a dialogue. I was given tcr 

understand that it was acceptable to you and then I was 

suddenly told that it was not. When things like this happen, 

it makes life very difficult. 

Now, let me make the BJP's stand on the nuclear 

agreement clear, We have been told that we do 'double· 

speak', 'treble-speak' or whatever. We do not suffer from 

the Left's encumbrances of not doing business with the 

United States. For us, agreement with the US is as 

welcome as agreements with other countries just as long 

as those agreements are good for India. My' young friend, 

Mr. Sachin Pilot was referring to the NSSP and we have 

no hesitation in saying that the genesis. . . 

MR. SPEAKER : If you are taking the time of the other 

speaker in your party, I cannot help it. You can go on for 

another five minutes, which your party has. 

SHRI KHARABELA SWAIN (Balasore) : Sir, if you feet 

that nobody needs to listen to our views, it is all right, we 
need not speakl 
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MR. SPEAKER: Why are you saying an those things? 

00 not impute anything to the Chair. Mr. Swain, I wiD call 

you to speak depending on the availability of the time. 

(Interruptions) 

SHRI KHARABELA SWAIN: yesterday, right up to 6.30 

p.m., the Government wanted the debate to continue. 

.. . (lnterruptions) You may ask the MInister of Parliamen-

tary Affairs. . . .(Interruptions) 

MR. SPEAKER: Mr. Uday Singh, you please continue. 

(Interruptions) 

MR. SPEAKER : Whatever names are given, I would 

continue to do it. I am not going to be guided by you. 

(Intsrruptions) 

SHRI KHARABELA SWAIN : If you do not want this 

debate to take place, we are agreed for that. . . . 
(Intsrruptions) 

MR. SPEAKER You are always lecturing to the 

Chair. 

Mr. Udal Singh, please continue. 

SHRI UDAY SINGH: Sir, I ~ try and get out of 

this. I am trying to finish my speech in just anC)ther 

minute. 

Aftsr Pokhran-II, which itself was an act of great 

pofdical courage, there were sanctions. The NDA Gov-
emment showed tremendous diplomatic and political 

finesse. It not only got out of the sanctions, it actually 

improved our relations globally, and we took our 

understanding with the United States and many other 

countries to a higher level, which culminated probably 

in the NSSP, which was being referred to just now. The 

NSSP would have formed a tremendous foundation for 

an honourable Deal, had this Deal not been done 

in such great hurry and bolstered in the manner that it 

has. 

So, where do we go from here now, Mr. PrtrtIe 
Minister? We are unable to appreciate the argument that 

this Is a 'now or never Dear. This Is a Deal beIW8en India 

and the UnIted States. We apprectate your efforts that have 

gone Into It. But we cannot appreciate the fact that this 

Is a Deal between Dr. Manmohan Singh and Mr. George 

Bush only. It Is not a Deal between two individuals. If It 

Is, then I am sorry to say that one of you Is trying to 

hoodwink the other; and India does not hoodwink other 
countries Into signing agreements. Now, If It Is a deal 

between the two countries - India and the United States-

whether we sign the Deal in a hurry now or we sign the 

Deal after due deliberations with all political parties, build 

a consensus and then sign it, it does not make a 

difference. 

Therefore, Mr. Prime MInister, my request to you would 
be to take Partlamentary sanction, to be candid with the 
US Administration; they should go to the US Congreaa, 

say that this is the request that has come from one 
democracy to another, make necessary changes, If 

required, and then go ahead with the Deal. We will 

applaud for you, we wlU applaud fC?r India. We have no 

hesitation whatsoever In supporting you just as long 88 

India's strategic interests, India's Foreign Poticy Intere .... 

are safeguarded. 

Thank you very much Adhyakshjl. 

MR. SPEAKER: Now, Shrt RaJlv Ranjan Singh. Your 

party's time Is three minutes. However, I would allow you 
five minutes. If you have anything, In writing, you may lay 

it also. 

SHRI RAJIV RANJAN SINGH 'LAI..AN' (Begusaria) : No, 
SIr, I have nothing to lay, in writing. 

[Transilltion/ 

Mr. Speaker, Sir, our nuctear deal with AmerIca has 

put the whole country in an agitational mood aInce laat 
session, i.e. monsoon session of Lok Sabha. It has 

become a talk of the town. People are apprehensive as 
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If the deal is going to affect our non-8Jigned foreign policy 

adopted since Nehru's era? Will It not lead us to a CI888 

of blind followers of America, a8 has been America's 

history. Afghanistan and Iraq have been reminded. And it 

has happened Just because of America. Now, is India also 
going to fall prey to It? This is the doubt in everybodys 

mind. 

Sir, It came up during the debate In last session that 

the content of the Parliamentary Committee Is not needed 

for an agreement with a foreign country. But signing of 

such a big deal has put the whole country In agltational 

mood. It has raised a question "!8rt< before the country. 

The Govemrnent was afraid of putting this l8aue on debate 

in the House on the pretext of legal hurdles and even 

scared of obtaining consent of the House. In fact, It should 

not have been done. Democracy needs due regards for 

aspiration and Wishes of the people and law or the policy 

matters should not come in its way. People's opinion 

r~ulred consent of Parliament for this agreement and 

majority of Members of Parliament was against the said 

deal. • It means majority of our country was against It. 

Therefore, consent of the House was required for it. I do 

not want to go into more details as the agreement involves 

many conditions. Several Ministers; including the Prime 

Minister, are saying that the agreement is not going to 

affect our sovereignty nor the foreign policy. On the contrary; 

the officers in America's foreign department including 

American Ambassador to India are of different view. 

Therefore, it is quite clear, as several hon. Members have 

said during the debate that this agreement takes away our 

right of conducting tests in the future. Whatever clarification 

the Government may give, neither the people of the country 

nor this House has any doubt about It. The Government 

say that consequent upon signing of this agreement, we 

would be able to generate 20 thousand MIN power by 

2020. I want to know-why the Government is adopting 

American technology In place of indigenous one? They will 

spend Rs. 2 Iakh crore for setting up of nuclear power 

plants and production of electrIcitY under the Agreement 

H we will spend this amount on hydro-power projects on 

the rivers originating from Nepal and North-East,then 

about one Iakh megawatts of elec:tricity can be produced. 

Why are we not focusing on this? Why are we kowtowing 

the US? I want to teU the cost of productior) of electricity 

after the said Nuclear Power Agreement Is finalized with 
the US. It will cost As. 9-10 per unit. The electricity 

generated by our thermal power plants costs Rs. 2.50 per 

unit while that from thermal power plants coats As. 1.50-

1.75 per unit, then why do we want to follow this technology 

which costs As. 10 per unit? Why do we want to put this 

question before the country? Most surprisingly, the very 

nuclear power technology we are bormwing from the US 

and for which we are handing over our country to the US 

and becoming its follower, the same technology is used 

by the US to produce just 19.4 per cent of electricity back 

horne. It is a proof that the US itaeH is not producing 

nuclear power through Ita own plants but It is forcing this 

technology on our country. 

You speak of Atal Ji and previous Governments. Just 

now, a Congress member was saying that there is a huge 

difference between the Congress of 1974 and the present 

Congress. The then Prime Minister of this country, late 

Smt. Indira Gandhi had accepted the US sanctions and 

the challenge. Similarly, during NDA. rule, Atal jl had 

accepted the US sanctions and challenges. Therefore, 

today there is a need that we take the whole House In 

confidence before going ahead with the nuclear Agreementr 

A joint partlamentary committee should be set up which 

should review the Hyde Ad and every condition on which 

you have reached the Agreement. Thus, all the facts after 

such review should be brought before the House and only 

then the Govetnment should go ahead with this 

Agreement. 

[English] 

MR. SPEAKER : Thank you very ~. Prof. M. 
Ramadasa. Your party has got three rnInutea~ but you may 

speak for five minutea. 
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PROF. M. RAMADASS (Pondicheny) : Sir, I am the only 

speaker from my party. 

MR. SPEAKER : Therefore, you will get five minutes 

inStead of three minutes. 

PROF. M. RAMADASS : Sir, I am very happy that the 

Indian Parfiament today is discussing a very significant 

deal which win have 'ar-reaching Implications on the 

Indian economy and the Indian country. We are grateful 

to the 000. Prime Minister for enabling a discussion in 

this House. Sir, I would like to remind the hon. Members 

of the House that this is not the first time that the Prime 

Minister has come to this House to explain· the intrtcacles 

of this Ag1eement; this is the third time. We have never 

seen a Prime Minister who is so transparent in his 

approach towards Parliament. An han. Member said that 

Parliament has become Irrelevant as far as this 

Agreement is concerned. We are discussing this 

Agreement for the third time. He is not shying away from 

the Parliament in explaining the rationale of this 

Agreement. Therefore, at the outset, I should compliment 

and congratulate the han. Prime Minister for effecting this 

deal. 

On behalf of our party. PMK, we deem it a pleasure 

to extend full and wholehearted support to this Agreement 

which contemplates a cordial cooperation between tndia 

and US on the use of nuclear energy for civil purposes 
or peaceful purposes. We consider this Agreement 88 

one more iMovative initiative of the UPA Government 
towards faster. quicker and stable economic growth of this 

country. 

We know that in the last three and a half years, the 

UPA Govemmerv. .under the leadership of Dr. Manmohan 

Singh and Madam Sonia Gandhi has implemented a large 

number of programmes designed to promote growth and 
lM?Cial justice in this country. A mention may be made to 
NREGP and Bharat Nlrman while several other monumen-
tal schemes have also been implemented. In our vtew, 
this Indo-US nuclear deal is also a part of the larger 

programme of the Government of India to develop India's 

progress. 

I thought that the Members who are discuaslng thiI 
deal must have read this deal line by line and article by 

article, but unfortunately most of the people who have 

levelled allegations seem to have not read the Agreement 

in full and that is why, they have said that India has 
become an unequaJ partner, India h88 surrendefad Its 
sovereignty, India has different perceptions with regard to 

use of nucle8r energy and the Hyde Act will override 123 

Agreement. All these statements at best are hypothetical 

statements or statements which are In the form of gueu 

work as well 88 hunches, which cannot be aubstantiated 

from the text of the AgreemenL At least I have gone through 

this Agreement. There is a preamble to the text and II is 

spread in 22 pages and 17 articles. 

A careful perusal of this document would make any 

objective reader realise that this Agreement or deal is In 

tune with our contemporary needs of energy requirement, 

which is sine qua non for India's development. Therefore, 

today even the Leader of the OppositIon said that energy 
is important and without energy, progrea of Indian 

economy either at 8 per cent or 9 per cent growth rate 

18 not possible. All macro economic models worked out 

at the Indian universities have revealed that the energy is 

the most significant factor among aD the factors which are 

contributing to the growth of the economy. Therefore, thle 

deal will add to the growth of this economy by contributing 

to the supply of energy. A speaker said that this deal would 

help us to get only four per cent of energy requirement 

of India, but J would feel that something Ie better than 

nothing. 

Not only that, after this deal, ·we will be able to Import . .. . . 
nuclear fuel supply from 45 countries and all the sanctions 

will be removed. Therefore, we can expect a quantum 

jump In the supply of nuclear fuel. USA h88 pledged 

support and help to India In the matter of revising the ruIee 
of Nuclear Suppliers Group to favour India. Once the NSG 

amends Its guidelines, India becomes open for nuclear 
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commerce for rest of the world. At lhat time, what happens 

in Washington should not really matter as we win be free 

to source our fuel from other countries. If the American 

Congress shoots down the 123 Agreement, the biggest 

losers would be American companies. In the above 

context, trade with Russia will be especially Important. 

Russia has already expressed interest in this regard. 

Importantly, unlike the US, they do not have laws which 

make it mandatory for them to stop supplying nuclear fuel 

to the country in case of a nuclear test. On the contrary, 

they view India as having a history of responsible 

behaviour in terms of non-proliferation. 

Australia - with its rich Uranium reserves - too has 

already expressed willingness to cooperate with Indian 

needs in the NSG, so that its guidelines can be amended 

for the supply of knowhow and equipment to India in the 

civil atomic energy sector. 

The deal does not cap India's nuclear weapons 
programme in any way, and if It comes through, then India 

can use its scarce indigenous Uranium exclusively for 

weapons while importing Uranium· for power reactors. 

. (Interruptions) 

MR. SPEAKER : If the Congress Party wants, then I 

can give him time from the Congress Party's time. There 

is some time left of the Congress Party. 

(Interruptions) 

PROF. M. RAMADASS : This provides for exchange of 

infannation on research in controlled thermonuclear 

explosives, and the International Thermonuclear Experi-

mental Reactor Project, in which India recenUy became a 

partiCipant. 

India is working on new ways to use Thorium as a 

nuclear fuel. Therefore, India's dependence on imported 

Uranium Is for a comparatively short-term, and the 

Agreement could ensure this supply. 

MR. SPEAKER: You can also lay it on the Table of the 

House. 

PROF. M. RAMADASS : No, Sir. On the positive side, 

the Agreement has tremendous advantages for India's 

development. It Is not only from the energy's point of view, 

but in terms of other inputs that we require. Therefore, we 

support this deal wholeheartedly. 

On behalf of our Party, we once again congratulate 

and compliment the hon. Prime Minister who is bent upon 

taking India on the higher growth trajectory path. 

MR. SPEAKER : Shri L. Ganesan, I am allowing you 

to speak on this issue for four minutes. You had two 

minutes with you, and I am giving you double the time 

to speak on this issue. 

SHRI l. GANESAN (Tiruchirappalli) : Mr. Speaker, Sir, 

I thank you very much for having given me this opportunity 

to participate in this discussion on the Indo-US Agreement. 

At the very outset, I want to congratulate our beloved 

Prime Minister wholeheartedly, and also commend him 

profusely for having clinched this Agreement and for havi~ 

concluded this Agreement. There were several hurdles, 

several obstacles, and several barriers in it, but our hon . 

Prime Minister d8ftly, skilfully and in his own style has 

surmounted all the obstacles and concluded this 

Agreement. It is a splendid achievement by which our 

beloved Prime Minister has added a golden chapter to the 

history of our glorious nation ... . (Interruptions) 

MR. SPEAKER: Mr. Ganesan, why do not you lay it 

on the Table of the House, and every sentence will be 

recorded. 

SHRI l. GANESAN : Sir, I am not going through It. 

MR. SPEAKER : All right, then you can have the entire 

statement recorded. 

StiRI l. GANESAN : I strongly support this Agreement 

because this Is an historical achievement; I strongly 

support this Agreement because India gets due recogni-

lion as a nuclear club member; I strongly support this 

Agreement because this Agreement takes our nation one 



Scanned by CamScanner

511 Discussion Under NOVEMBER 28, 2007 Rule 193 512 

[Shri L. Ganesan) 

step forward in our endeavour to become a world power; 

I strongly support this Agreement because we do not 
surrender our sovereign right to conduct nuclear test; and 

I strongly support this Agreement because we have not 

surrendered our s~vereignty in our foreign policy. 

I do not claim that I know all the intricacies and 

certainties of the Agreement. Therefore, it would be better 

if I quote the opinion of eminent persons and scientists 

instead of waxing eloquent on the merits of this 

Agreement. I am saying this because that will be more 

appropriate on this occasion. Shri A. Chidambaram, the. 

Principal Scientific Advisor to th~ Government of India and 

the former Chairman of the Atomic Energy Commission 

from 1993 to 2000 has said that: "For nuclear renaissance 

the world needs India.• He has also said that : "From the 

outset ... there are three boundary conditions. There will 

be no effect on the strategic programme." 

Many other experts ·have given their views, but since 

time is very short I wish to take up the objection raised 

by the Opposition Parties. First of all I wish to dismiss 

the shrill cry of somebody who does not even have a 

single Member in the Lok Sabha . describing this 

Agreement as a Master-Slave charter. I simply ignored this 

because I thought that it· might have ' reminded th.at 

somebody's earlier stages in an earlier life. Therefore, I 

do not want to reply to i~. 

18.00 hrs. 

As far as BJP is concerned, I have great respect for 

Vajpayee ji, the former Prime Minister. They have already 

stated that a Joint Parliamentary Committee should be . . 
appointed, which should give its own report and on which . 
P~rliamentary approval should be given. The Constitution 

is ti.a bedrock of our political set up, and all that is 
required Is the Cabinet's approval. What were they doing 
while they were In power? 

·' 
Lastly, I wish to Inform the hon. Prime Minister that 

the nation as a whole is with you; the UPA is with you; 
the Chairperson of the UPA is with ....you; above all, the 

Democratic Progressive Alliance is with you; and Dr. 

Kalaignar, rank one strategist, rank one di~lomat and a 
statesman Is with you. Everybody is with you. Therefore, 

please go ahead undaunted and bring greater glory to this 

glorious nation. 

With these words and because of the intervention of 

the Speaker, Sir, I lay rest of my speech. 

*Sir, I don't want . to dismiss the criticism of the Left 

parties so lightly. I share with them their concerns and 

apprehensions. We cannot take US at its face value. We 

cannot and we should_ not ignore the foul play of the US 

in international politics. We cannot easily forget its foul play 

in Vietnam, in Cuba, in Iran and in Iraq. No doubt, we 

should be vigilant and watchful as far as the US is 

concerned. 

Mr. R. Chidambaram the Principal Scientific Advisor to 

. the Government of India anct the former Chairman of the 

Atomic Energy Commission from 1993 to 2000 has said, 

"there will be no deceleration in our three-stage Nuclear 

Power Programme which has been the foundation on 

which we have built our entire Programme (Agreement) 

and · there will . be no effect on our Advanced A and D 

Programme. These boundary conditions have always 

been with us as we have gone through this. So, there will 

be no effect on our Strategic Programme•. 

"But as far as ·123 Agreement goes, there is nothing 

In the Agreement which prevents us from testing if the 

Government decides to test for whatever reason". This is 

quoted from his exclusive interview he had given to The 

Hindu dated 10th August 2007. 

Let me quote 'Indian Express' dated 25-7-07. Former 

Chairman of the Indian Space Research Organisation 

(ISRO) K.Kasturirangan says, •rt for some naive and 

sentimental reasons, Indian decision makers say 'no' to 

* . . . *This part of the speech was laid on the Table 
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the Agreement, then they must also decide how they will 

produce 20,000 MW of nuclear power by the year 2020 

as envisaged by the current plans of the Department of 

Atomic Energy. With the 123 Agreement, however, it is 

possible that the share of nuclear power in the energy mix 

can comfortably reach 20,000 MW by 2020. With wise 

planning and enabling legislation this target can · also be 

easily exceeded. There is no doubt that saying 'yes' to the 

deal is important for the future of the Indian Nuclear Power 

Industry". 

No doubt this Agreement is not without inadequacies, 

shortcomings and pitfalls. But they could be set right and 

corrected when we work at it and implement it. 

"It is a sound and honourable Agreement and the 

assurances provided to Parliament by Prime Minister 

Manmohan Singh in 2006 have been fulfilled in their 

entirety·.· 

·· .,MR. SPEAKER : It is always the fate of the Speaker. 

[Translation] 

I get opportunity only to say p.lease sit down. I do not get 

opportunity to speak anything. 

(Interruptions) 

{English] 

MR. SPEAKER : The time of the House may be 

extended till 7 p.m. Notices given today on matters of 

urgent public importance shall be valid for tomorrow, 

ex~ept matters which would come as Calling Attention will 

be taken up on Monday. 

18.01 hrs. 

BUSINESS ADVISORY COMMITTEE 

43rd Report 

{Engli~h} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PAIVA RANJAN DASMUNSI) : Sir, I beg to present the forty· 

third report of the Business Advisory Committee. 

18.03 hrs. 

DISCUSSION UNDER RULE 193 

lndo-US Nuclear Agreement .. . contd. 

{English] 

MR. SPEAKER :·Mr. Swain, your Party has got two 

minutes, but I will give you five minutes to speak. 

SHRI KHARABELA SWAIN : Sir, give those five minutes 

time t~ any other speaker. thank you very much. 

MR. SPEAKER : Very well, ·1-will give you six minutes 

. time. Please start your speech now. You are a senior 
. . 

Member. Please start your speech, and the very important 

points will be noted by them. What can I do? Your _ ho~. 

Leader spoke for 46 minutes. 

(Interruptions) 

[Translation] 

MR. SPEAKER : All right, please try to make your point 

within five minutes. 

{English] 

Do not deny the Parliament of your wisdom. 

SHRI KHARABELA SWAIN : I am not that wise enough, 

Sir. 

MR. SPEAKER : Please go ahead. 

SHRI KHARABELA SWAIN (Balasore) : Sir, I repeat 

what has already been told by the hon. Leader of the 

Opposition that like the Left, we are not paranoid and we 
do not suffer from any American phobia Our 0 1 b . 

· nyo J..:·: '. io r: 
to this nuclear Treaty is that this Treaty is 9 · 

oing to Prevent 
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us from conducting any future nuclear testa and It Is 

preventing us from' developing our nuclear deterrent 

against our hostile neighbours. That is the only point on 

which we have just got the objection. 

Sir, a very pertinent point W88 raised when the hon. 

Prime Minister made an intervention. The hon. Leeder of 

the Opposition made a point, and the point was that " we 
defY the 123 Treaty and go for a nuclear test, we willnvite 

sanctions. Okay, we will invite sanctions from the West -

from America and Its alfles. Now, the han. Prime MInister 

said that there is nothing In this Treaty which prevents US 

from conducting any test. I also agree with him. But I will 

like to know,as' the han. Leader of the 0pp0siIJ0n said, 

that getting a sanction from them on their own and inviting 

it through a pact, whether there is no distinction between 

these twO. Two of the hon. Members from the Congress 

Party came prepared, but they did not listen to what the 
hon. Leader of OppositiOn' a8id and they did not give any 

answer. I will 8sk the hon: External Affairs MinIster or the 

han. Prime Minister that if they at an answer, then they 

wiD have to answer the question: °ls there any diatinction 

between America imposing sanctions an us an its own and 

we inviting it oursetves?' Is there any distinction between 
these two or not? 

The second point is, when the han. Leader of 
Opposition said that we would be aHowIng the American . 

inspectors to roam around in our nuclear facllltle8, It was 
said by the Ruling Party, the Congreea Party, that there 

was no provision like that in the Agreement. I am just 

coming to that provision in the 1'23' A-graement. Vel the 

Goyemment has accepted US end use monitoring ir:I the 

123 Agreement. This is reflected in ArtIcle 12(3) which 

reads, 'When execution of an agreement or a contract 
pursuant to this agreement between India end the UnIted 

States and organisations require exchange 01 experta, the 

parties shall facilitate entry of the expet18 to their territori8e 

and their slay therein COIl8UItent, with naIionIII laws, 

regulation and praotioeS.o What is this? If It is not allowing 

the American Inspectors Into our nuclear fIIcIIitIee, then 

what 18 this? Let the han. Prime Minister or the han. 

Extemal Affairs Minister, during their reply, MY that this is 

wrong and what we said Is wrong~ 

The momentum that India has gatheqd with regard 

to getting approval from the NSG has aIowed down 

considerably. The European Union now Is ,a divided house 
on 8uppomng exemptions for India. AuatralIa was a good 

friend of oura. After the change of Ita Prime .MInI8ter, now 
AuatraIIa is probably going for a oourae oonectIon. 
Countries like Ireland, ~ end New Z..a.nd 
critlcised it earlier. Other countdea like BelgIum. NeIher-
lands, DenmarK, Finland and ALatria ant very atronU 
proponents of the non-proIIfaraII regime. ChIna is 

making aupportIng nof8ea. Only the email countries ant 

going to oppose It. 

The moot point is aU of them have now the graveet 
doubt as to whether New DelhI wII be able to taU the 

next step towards the deal, They do not beIIeYe us now. 
Sir, through you I ask the han. Prime MInIster who Ia 

preeent here, Mr. Prime MInIaIer, Sir, Why did you not buIeS 

a conaensus among your own supporting partiN when you 

tried to enter Into this type of an agrMft'I8nt? Do you .... 
that your aIIIe. and your 6JpporIIng parlee ... eupportIng 

you? DId you see when your members ..... ~ only 

your eongr... party people ..... ~ the deIka and 

aD other8 were IitIing quIeIIy? You just ... now aIeo as 
to whIIt is their atIIIude towardl this truly. So, It is only 

the CongfesI party which is supporting IhI8 deal and 
almo.t a" other partie. ar. opposing It. 

. . . (Interruptions) 

SHRI RAM KRIPAL YADAV (Patna): AI 'parties In the 
UP" coaIIIion ... 8UppOfting It. , .• (~) 

[English} 

PIeasa conclude now. 
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(TransfatJon) 

MR. SPEAKER: All right. 

[Translation} 

SHRI RAM KRIPAL VADAV : Sir, does the country 

need electricity or not? . . (Interruptions) 

MR. SPEAKEA : All right. 

(English) 

SHRI KHARABELA SWAIN : Mr. Prime MIniIter, Sir, 

if you ultimately fail to operatlonatiae the deal, wIN you not 

qring ridicule to this ~try? Is India not going to lose 

~ credibility in the comity of natlon8? Why did you do this? 

If _ you did not have the capacity, why did you try to enter 

into this type of activity? Mr. PrIme Minister, Sir, by 

acting in this fashion you have painted the character of 

the country as a country coMiaed, IrTeaponsibIe and 

doUbtful. 

Let me teU you lastly, Mr. Prime Minister, if we corne 
to power in future. _ . . (tnterruplions) 

SHRI RAM KRIPAL VADAV : ~ chance. You can only 

dr8am of it . .. . (lnterruptions) 

MR. SPEAKER : Why not? He has a right to exp188S 

his hope. 

SI18I" KHARABELA SWAIN: When we come to 

power 11'1 Mure, in the fmnest poaaibIe way we will try to 

bong back the lost credibility of thia -country by 

renegotiating the deal and getting Itoperatianallsed after 

removing.the cIaus8a wIlich go againSt the int8re.a of the 

nation. 

·SHRI O.K. AUOIKESAVULU (Chlttoor) : Sir, I would 

like to draw ,the attention of the House towards the-utmost 

"The speech w8s laid on the Table. 

Issue of signing the Indo-US nuclear deal on July 18, 2005, 

Hon'ble Prime MinlaJer has repeatedly slipped on pronuaes 

to the nation. Every time he has unable to keep an 

&saura1lC8. he has sought to devise a revised gauge to 

rnalntaIn the semblance of an unbroken word. The 123 

Agreement has no provl8lon for an arbitral tribunal, 

despite India's bitter experienoe over an earlier 123 accord 

with the US signed in 1963. The 1963 agreement was not 

only more protective of Indian int8reat8, but also free of 

any Hyde Act-style overarching legal framework. Vet 15 

yean later, the US _ effectively gutted the accord by 

retro8CtiveIy rewriting ita terms through a new domestic 

law. 

In the Iat88t 123 Agreement, India has gained the right 

to be merely consulted but has granted United Stetes the 

tight to take an final deciaIona. Contrast thle with the Japan-
US 123 Agreement In which Tokyo's Interests.are protected 
through ArtIcle 14. 

After more than two years, the deal has compIelad two 
of the five obligatory stages. But now, through the 123 

Agreement, a aIxth BIage has been added - a separate 
aection 131 agreement on reprocesalng. Furthermore, the 

sequencing of the next steps has now been changed to 

India's diudvantage. As the July 27, 2007, separate Indian 

and US fact-aheeta J8vea1ed, lnella has agreed to first 

conclude an IAEA safeguards agreement before the 

Nuclear Suppliers Group even attempC8 to carve out an 

India exemption form ita 1992 export guidelines. 

Our Party aiao decided to press for a debate ana 

dIvtIIon In Parliament under Rule 184 on the bHateral 123 

Agreement that seeks to operationalise the India-US 

nuclear deal. The Idea Is that the country ~Id know who 

is on which side. 123 Agreement was the slngle-moat 

dangerous Issue as It impinges on national sovereignty. 

The UNPA, popularly known as the third front, has made 

ita oppoeItlon to- the Indo-US nuclear deal known and 

alleged that the Government h.- mortgaged the country's 

sovereignty . 
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. TOP supT8mO N. ~ NaIdu said. on marks 

the total surrender to the US. There 18 no V8Ittge of foreign 

policy left in the country as. henceforth. the Government 
would be dictated to by a foreign power on whom'lo 

support and whom to oppose." • -> 

·DR. C. KRISHNAN (PoIIachi) : I am speaking on 
behalf of MarumaIarchi dravlda MunneIra J<azhagam 

head8d by ThiN. VAlKO Leader of the TamIIian' •• We wish 

to stale that the Indo - US Nuclear agreement in the 

present form, is not for &he betterment and prograu of our 

Country. 

Article 5.2 spells out restrictions as regards transfer 

of technology and equipment relating to reproceaiIlg. 

enrichment and heavy wal8r production, normally refenad 

to.in U.S. regulations a8 aensIIiYe nuclear tecMoIogIea 

(SNTs). Interestingly, however, in the present 123 

Agreement, heavy water technology and equipment have 

been separated and SNT refens only to reprocesaIng and 

enrichment technologies. This, according to Infonned 

sources, was to facilitate the poesIbIIity of aces.slng 
equipment and critical components for haIIYy weter 
produc:lion in which India's ~ is well dem0n-

strated, if not for reprocessing. But, in any CMe, and 

envisaged transfer SNT s heavy water technology and 

equipment cannot be automatic, and IICCOfding to ArtIcle 
5.2, 'may be transferred only PUr8U8llt to an amendment 

to this agreement". This implies a Congressional approval 

and, therefore, a hurdle. 

How much is the capital cost of iqIorted reactor-
based unclear plants? 

When we build a plant, we put In some money. called 

equity and borrow the rest. This is called the debt equity 

ratio according to Central Electricity Regulatory ComIaeIon'. 

(CERC) norms. the debt equity ratio for theremaI plants 

'The speech was laid on the Table. 

Is 70:30 we need to put In 30 percent of the toIaI .... 
coat as equity and ara allowed to bonow the rest. M per 

CERC gutdeIInea, the return on equity eIIoW8d which 
comes out of the tariff the c:onaumer pays is 14 peroent. 

The Ionaa carry Intera", and the interest 'chmgea '.., 

come out of the tariff. Laady, thera Is plant depracIeIIon • 

'which Is computed at 3.6 percent of plant cost. All theM 
have to Included In -calculating the tariff, If we take only 

these components into account and the CO!It of the plant 

as As. 9 crore per wm (around $20000 per KW) and the 

accumulated intera8t8 during construction, in which pertad 

obviously thera is no sale of electricity, the total capital cost 
including this inlef'8at Is As 11.2 crore per wm. The coet 

of eIectrtctty using just the cepItaI coet of the pMnt alone 

for tmported raecl0f8 would be Ra 365 per unit .. ageInIt 

the coet per unit from coal including the fuel and .. CJIMr 
operating coats of As 2.20-2.60depenclng on tMir 

diItance from the coal rnIneII. 

In the case of kaiga, the operating coet including 

tued, heavy water and oIher operating coet ... 

compuIed by Nuclear Power Corporation to be 1.48. If we 
add that to the coet of capIt8I, the ooet of """1cIly 

becornea As 5.131. ThIs Is men then twice that from COllI 
fired plants. 

To find coal raaervea or mine mont .nicIenIIy, ,....... 

far less money than buying expenalve rallCtora form 

WeetInghouae. 

ArtIcle 5.6 (b) (I\-v) on fuel supply auurances, to ...., 

the U.S. - supplied raactorI op .... ting bUt becalM the 1ueI 
Is \.1M In U.S equipment, It Is aIJJIgIMd to the U.S. WId 

there Is no longer any coneent to l8ptOC8SI spent fuellIU 

. obligated. ThII.t -, spent fuel from a non - U.S. IOUft)8 UMd 

In U.S. raecIiOM can't no longer be reproc ••• d In the event 

of the tennInation 01 the agreement. Thfs II another iSIW 

that needs 8OI'ting out with the U.S. 

K we .. ,1ndIgenoua IRCkn, the capital CMt of 

nuclear plants would be about two thirds of !mponed 
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, 

reactor based plants .. Nuclear power from Indian reactors 

would therefore cost quite less than that from imported 

reactors Even then, it will be somewhat more expensive 

than that of coal-fired plant. 

Hence on behalf of Marumalarchi Dravlda Munnstra 

~m headed by Thiru. Valko the Leader of Tamillan's 

I wish to state that the Indo-U.S. Nuclear ag~t In the 

present form Is not for tfle betterment and progress of our 

Country. 

MR. SPEAKER: Shri Swain, just see how good points 

you have made in the short time given to you. Thank you. 

[Translation] 

PROF. VIJAY KUMAR MAlHOTRA : But, this debate 

was to continue for 2 days. 

MR. SPEAKER: You did not agree. You had agreed 

for one day. 

PROF. VIJAY KUMAR MALHOTRA : When win replies 

bet given? 

MR. SPEAKER : After haIf-an-hour. 

PROF. VIJAY KUMAR MALHOTRA: But, we were told 
that It will be at 8.30 p.m. 

1'.11 hr.. 

(English] 

MR. DEPUTY -SPEAKER : Shri Nikhll Kumar - only 

five minute.. What I have said 18 according to the time 

allotted. 
i 

t SHRI NIKHIL KUMAR (Aurangabad, BIhar) : I begin 

~ with two statement. . . .(Interruptions) I . 

THE MINISTER OF PARliAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : Han. Speaker of Lok 

Sabha had a prior comrnHrnent of meeting a distinguished 

delegation from Bahrain from 7 to 8.15 p.m. Therefore, we 

requested the hon. Speaker to come back to the House 

by 8.30 p.m. and the reply would be given at that time. 

Meanwhile, speakers who are listed they can take as much 

as was allotted. Within the time, we can dI8cuss. We do 

not mind. The Government would hear and respond ... 

. (Interruptions) 

{Translstion] 

PROF. VIJAY KUMAR MALHOTRA: You should have 

told this earlier. 

SHRI. KHARBELA SWAIN : You should have told 
it earlier. We have always been cooperating. When I 

stood up for speaking, I was asked to conclude within 

2 minutes. 

SHRI PRIYA RANJAN DASMUNSI : Time of big parties 

Is about to finish. There ... many Independent Members 

who ... get to apeak .•. . (Interruptions) You do not listen 

completely, this Is the only problem. Hear ~ first .... 

(Interruptions) 

SHRI KHARBELA SWAIN : I was told to finish soon. 
. . .(lnterruptions) 

(English] 

MR. DEPUTY-SPEAKER: Nothing wiD be recorded. 

SHRI PRIYA RANJAN DASMUNSI : No we are not 

continuing tomorrow ... . (InIMruptJons) We have agreed 

in the BAC ... . (lnlerrl.fJlions) There Is no compulsion that 

it should be finished at 8.30 p.m. . . .(lnterruptions) You 

·Not recorded 
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are mistaken. I again repeat. Please understand that H.ja 

not the Government which Insisted. We got the message 

from the han. Speaker that he has a prior commitment with 

the Bahrain Delegation at 7 p.m. At that time, the han. 

Deputy-Speaker or somebody else can sit In the chair. 

Secondly, time Is allocated for each party. If the dotted 
time to the parties are exhausted. If any Independent 

Members or other han. Members up..... thede8ire to 
speak, they would be given two or th{8e minUtes. ... 
Our Prime Minister Is ready to reply the moment the 

hon. Deputy-Speaker direct him to do so. We have 

no problem. It is not that the hon. Speaker would give 

the ruling by 8.30 p.m. and he has to reply. . 

. (Interruptions) 

SOME HON. MEMBERS : h is a serious discussion. 

SHRI PAIYA RANJAN OASMUNSI : Serioua dIscua-

sian should be discussed seriously. not lightly. . . 
. (Interruptions) 

We have decided in the BAG thai no busine88 would 

be taken up today except the Nuke Deal. So. we cannot 

take it up tomorrow. 

[Translation] 

PROF. VIJAY KUMAR MAlHOTRA ; Our Members 

spoke for less time. They were not given even five 

minutes. 

{English] 

MR. DEPUTY-SPEAKER: Shri Nikhll Kumar, only for 

five minutes fJlease. 

(Interruptions) 

MR. DE;PUTY-SPEAKER : Your Members have 

already spoken. 

PROF. VUAY KUMAR MALHOTRA : Then what we will 

do till 8.30 p.rn.? 

MR. DEPUTY-SPEAKER: h .. not necnaary that thla 

topic win continue tiU 8.30 p.m. 

Shrl NikhH Kumar, pIeue make your point i'I live 

~ only. 

SHRI NIKHIL KUMAR: Five minutes .. very Ieaa. 

{English] 

I was about to say thai I wit make two atatementa only. 

One Is that the addrau by the Leader of the Oppoa/tion 

was disappointing. . . .(InIerrupIiona) 

MR. DEPUTY-SPEAKER: You are waattng the 
time. 

fT"'ns/Mion] 

You have to conclude within five minutes and you are 

wasting your time. 

(~ngIish] 

SHRI NtKHtL KUMAR: I have begun. Sir. What t em 

saying is that t wII make tWO ataiemenl8. first Is that thIa 
address by our han. Leader of the 0pp0eIti0n wu 
extremely disappointing. The second etalem9nt1s that we 
owe to our hon. Prime MinIster • great big vole of thanIca 
and appreciation for thIa wonderful Ulustratlon of. theUPA 

Government's determination and courage of conviction to 

reach this agreement with the UnIted Statee on Nuclear 
Civil Cooperation. 

Hon. Leader of the Opposition mentioned that 

Dr. Bhabha had wanted that India should test the bomb 

and that if it had been done, India Would have 

become 8 NWS. If it was not done. it was becauae of 

this. ". you wiU recall. I wish to recall for the aaka or 
the hon. Leader of the OpposItIon. that H was the time 
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when the Govemment of India was very keen on pursuing 

ita policy towards diaarrnament, that was the lime 

when India, headed by Pandit Jawaharlal Nehru, 

persuaded the non-aligned nations, to do whatever 

theycouk:l. to bring about diaarrnament, and that was 

not the time, when India wanted to go in for a nuclear 

test. 

It came about only when It became clear that 

diaarrnament had no· Mure at that time and the security 
environment in this country and near-about dictated to us, 

the need for teating our nuclear weapon. And that is why. 

In 1974. we had the Pokhran-I. This is something that 

needs to be brought to the notice of the hon. Leader of 

the Opposition. 

The second thing that he mentioned was that there 

has been a misleading declaration by the UPA Govem-
ment about the deal - that It Is only for civilian nuclear 

energy. What I am trying to say Is that there was no 
misleading declaration. This deal is as much for our 

strategic use of nuclear power as for civilian purp0&88. This 

is borne out by the fact that there has been a separation 

plan; and this separation plan was broUght about after 

much discussion with the US people and it Is clear that 

a certain number of reactors· wHI be allocated for 

strategic purposes and above all - what Is Important to 
note Is this - none of these rnctors WIll be subject to an 

inapection by the IAEA. To that extent. it Is a tremendous 
achIeIoernent on our part, on the part of the negotiators and 
on the part of the Government officials who represented 
India in these negotiations; and I wish to compliment them. 

This was possible only because of the leadership provided 

to the~ by our Pnme Minister and our External Affairs 

Minister. This must go on record that there has been no 
misleading declaration as was alleged by the hon. 

Leader of the Opposition. The separation plan is very clear 

on the matter and there is absolutely no chance of any 

doubt about It. Therefore. this is a wonderful achievement; 

and the UPA Government needs to be complimented for 

this. 

The other very important thing Is that this opens, to 

us, access to higher technology. Nuclear deal is not only 

about nuclear weapons. Nuclear deal also has some 
Impact on our space progranvne, for Instance. ,I will cite 

to you the instance of the cryogenic engines. It took us 

13 years to perfect it and bring it out into the open. 

Had we had access to higber technology, it would have 

been possible for us to get the cryogenic engine much 

earlier. 

We hope that our negotiations with the NSG will be 

successful; we will be able to persuade them and they will 

be able to amend their guidelines. Once they amend their 

guidelines, It would be possible for us to access higher 

technology. 

The other day, I read in the papers - there was a news 

item - that our friend from the Left has put ·a question to 

our hon. Prime Minister, as to why no such agreement has 

been signed with Russia about reactors. It is not possible 

until such time the NSG amends ita guidelines becaus'b 

Russia is as much part of the NSG 88 any of the other 

44-45 nations. So, It is. stili another reason why there 

should be 8 8UCC888ful negotiation with the NSG. All this 

is possibly only if the Indo-US Nuclear Deal goes through. 

That is In some Wfq 8 key to our future development, future 

prosperity. 

The most Important thing is about which a reference 

has been made and I am sifI1)Iy rushing through because 

of shortage of time. This country needs power. This country 

needs 'bIjII. People seated here are perhaps not aware, 

certainly not some of the friends across the Table here. 

The)! have mentioned that we are only following the United 

States and nothing more. They must realise that this 

country needs electricity. This electricity which we are 

supposed to get .~U88 of nuclear power wiU lead to so 

much development. It will be possible for agriculture, to 
benefit from it. T oeJay. the farmer is hard placed for 

Irrigation because he does not have either Government-

sponsored lnigation plans or canals. He has to depend 
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on his tubeweIIa but he cannot operate tubeweIIa becaI_ 
he has no power. Not .. the fa...,. ... In 8 poeiIion to 

afford dieaeI pcMfK to WOttt their tubeweIIs. If agrIcuIluriaII 

have power, they will be benefited. 

.... Nuclear Deal and I ~ .• to the ...... .., 
support It. 

[T~ 

~I M. SHVANNA (Chamarajanagar) : Thank you 
Sir, the Indo-US agreement for civilian nuclear ~ 

Same is the case with the Industry be It medium, Iafge operation haa generated huge controvaray In the India and 

or smaI. No industry can be set up without power. I am 8110 abroad. 

citing two instances of my own Stale. If It is backward, 

aapeciaIIy after the creation of Jharkhand and it has Sir, we have been apendIng croree and croree of 

become largely agrk:entric it is. because there is no rupees every year to generate nucIeaf' power by using 

industry there. Industry cannot come about unless there domestic uranium. If Indo-US nuclear deal rnateriellzea, 

is availability of power. As It is, Bihar is terribly deficient India would be gelling uranium at a very cheap rate. To 

in respect of power. If It is possible to provide power to . this extent we can agree to 1hIa nuclear deal provtdad our 

Bihar through nuclear power generation it will be a totally sovereignty is not at stake. 

cIItefant picture. At the same time, kindly imagine what wIU 

happen to our people in the villages who win find their 

homes lit up with electricity. Above aD, they wID be able 

to cook not on cow dung cakes, not on even LPG c:yIindeI8. 

which many cannot afford even. 

It is a question of power being given to the last 
v\tlage in this country, the house of every person dalit 

or otherwise. It is this bIjIi which people are hankering 

for and It is this bijJt which the UPA Government 

is cornmitIed to make available to every house in the 

country whether it is in the urban, semi-urban or far ftung 
viUages. 

So, Sir, this Bill is not only for strategic purpoaea, It 

is about providing deveIopmet It to this country and unless 

we are able to strike this dea' with the United States, it 

will be a serious road block to our progress. I would 

personally recommend to this House that it shoufd adopt 

this. Instead of quibbling over little d8taiIs there is no 

qaestion of any kind of bar on us to conduct te8I8. Thent 
is no question of ours being secondisry power to the UnIted 
States. 

Before I sit down, Sir, once again I pay my fnOIl 
sincere compliments to the UPA Gowmment for fuhioNng 

Sir, during the last eo years of Indian Independence 

there is no avidence of India having ~ on lie 
foreign policy. Therefore, I would like to auggeat that the 
civil nuclear oo-operation ~ ~ protect the 
nation's self reapecI. We may get uranium at cheaper ..... 

but we should not yield to the dIctatet of any foralgn 

country. Our great nation can not surrender to anyone juat 

for the sake of uraniUm. It is Important to remind ~ 

that Nation'. inlereat and Nation'. pride can not be 

~. We are the largeat damoCrecv on the globe. 
Therefore I wge upon the Govemment of India to up hold 
our Independent fontign policy and pIOfecI Ihe unity .... 

Integrity of the country taking all p&ItIea In to COIIfideI ... 

WNIe negotiating with US on nuclear dNI ... theee factorl 
should be COIl8idared. With theee words let me I conclude 

my speech. 

(Eng/IIII) 

SHRI LAKSHMAN SINGH (Ra,jgarh) : Mr. Deputy 

Speaker, Sir, I support this unclear nuclear deeI and aJao 
oppoae it at the same time. Unclear because we had not 

·EngIIah translation of the speech orlglnaiiy delMnd In 

Kaneda. 
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.cpICIed that our JoIon'b6e Prime Mini8ter will the mislead 
Houee. and ISsue a Matemant duriAg his vIaIt to America 

that we must sign this Nuclear Agreement. 

I reepect hon'ble Prime Minister very much but this 

statement has created an atmosphere of uncertainty In the 

country and the world, then a number of news Items were 

published in the media calling H Sometimes a nuclear 

agreement, sometimes a nuclear deal or a nuclear 

commerce. As I have been In the Congress party. I know 

thAt the word deal has a different meaning. I hope that 

han'ble Prime minister would clarify this In his statement 

so that the uncertainty over this Issue could be claared. 

Today there ia 3 percent nuclear power· generation and 

in the year 2020 it is going to be 7 percent which means 

that an this hue and cry has been made for 4 percent rise 

in nuclear power generation in 13 years. Why has this 

been done - it should be explained. Dr. A.N. Pruad, who 

is Ex.[)irector of the Bhabha Atomic Research Center has 

mentioned in his statement that-. 

[English] 

"India wIN be slowly forced to become dependent 

on • imports with practically the entire gamut of 
activities coming under safeguards and inspections 

with a miniscule of activities left under the strategic 

category." 

This is what he said. Now, what does Mr. 

B..ahmachalani, who Is another expert on the aubject, 

says? He says: 

"Legislation had IHUe to do with energy and 

everything to do with NPT. The Government should 

also be more transparent to the people of India 

regarding prevention of radio active acadents, 

disposal of nuclaar waste and the vulnerability of the 

nuclear plants to terrorist attacks. Unfortunately, H is 

not so. I would like 10 urge the Government to look 

into these issues and have a full-fledged discussion 

on this very importan\ issue." 

{Translation] 

I have carefully heard whatever has been uId by the 
Speeker8 of the eongrns party but not many Membera 

have spoken about Nuclear Waste Disposal. On the other 

side Shri Jyotiraditya ji also spoke weD but we muat not 

forget that there have been a number of such accidents 

in the wor1d for example, radio active material leaked in 

Chemobll of Russia in the year 1986 which resulted In 

various cancer diseases alongwith affecting nearly 2.5 Iakh 
pregnant women's health. In 1989 there was a Radio 

Active Material leakage at Three Mile Island in USA, H was 
God's grace that no major incident took place. In the year 

1957, Nuclear Waste was disposed off by Russia in a pit 

on a mountain which resulted into a huge blast. There must 

have been some carelessness on the part of the 

Authorities due to which such a huge blast took place. 

Thousands of people died in it. I agree and am proud ot 
our Scientists as weH as Nuclear Power Corporation of 

India that they have developed a technique for Nuclear 

waste disposal. 

We have also developed garbage waste disposal 

technique but is the garbage disposal taking place in view 

of the 8Jlisting red taplsm? We alao have electronic waste 

disposal technique with us but whether It is taking place 

the way it should ? Red-taplsm has again raised its head 

into this. I apprehend that if red-taplsm Is brought into the 

nuclaar waste disposal also then it may lead to some 

accident. 

Therefore, Mr. Deputy-Speaker, Sir, through you I 

would like to request hon'ble Prime Minister that the 

existing Nuclear Organisations and those which are to be 

set up in future and the people who are running them 

must be gIven autonomy, they must be given autonomy 

and It must be left upon them-then only we. . . 
.(Interruptions) 

MR. DEPUTY-SPEAKER Your five minutes are 

over. 
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SHRI LAKSHMAN SINGH My time still rama!na. 
. . . (IntemJptjons) 

MA. DEPUTY-SPEAKER : There are many people to 
speak. 

SHRI LAKSHMAN SINGH : No nuclear P.OW8f plant 

has been set up in United States' since 1974. h is worth 
thinking that a country which has not set up a nuclear 

power plant since 1974 ... . (Interruptions) 

MR. DEPUTY SPEAKER: You are alllo going to 
speak. it is going to be your tum verY soon. If you disturb 

him then he will also disturb you. 

SHRI LAKSHMAN SINGH : Why is USA encouraging 
us to set up a nuclear power plant? What is the reason 

behind that. A country which is not setting up a nuclear 

power plant is asking us to set up one. In last 15 years 
they have closed down many nuclear power plants and 

reactors. Why did they do so? It was because there was 
media and public pressure on them. America is not setting 
up nuclear power plants in its own country under pressure 

from its public and media but It is asking us to do so even 

though there is both media as wen as public pressure on 
us. This dual policy is beyond our understanding. There 
is one more reason behind It and that is that since the 
year 1990 the nuclear power generation has increued by 

64 percent in the Asian countries. This is a mater of 

concern for them that the Asian Countries might become 
super powers. Because only America or Russia can 

become Super Powers. They have fifty thousand nuclear 

weapot1S. At present we have 18-20 nuclear weapons and 

whenever we talk about increasing them. they try to Impose 

restriction on it-this is dual policy. 

Mr. Deputy Speaker. Sir. there are many things about 

the 123 Agreement. Article 14.2 of this 123 Agreement 
says that: 

[English] 

"The Agreement however offers immediate bilateral 

consultations in the event of an Indian test and 

commIIa the two ... to .... InIo -=count wheIMr 
the circunI8&ancea that mey lead to tenNnauar, .01' 

cessation resulting from the Party'8 88rioua oonoem 

about changed aecurity environment or .. a reaponu 

to a similar action by other Statea which COUld Impact 

national aecurity.· 

[TransIMion} 

We agree with this but does that mean that we should not 

develop our nuclear weapons becai.- US does not want 

us to do so. But if an attack is made upon us then the 
issue of national security would arise. I respect our 

National Security Advisor a lot but I was really dIaap-
pointed to see the ways he failed to clarify and explain 

things concerning security of the nation before the 
journalists, which raised a number of queations. 

Sir, If we look into It deeply we will ... that poIIIics 

has been played upon the iaue of nuclear teatIng and 
It is atiU continuing. Who did the first nuclear teetIng? Who 

developed nuclear arms at first? It was United Statea of 

America which developed nuclear arms at firat. USA did 

nuclear lesting on Hiroshima at Japan and later RussIa 
also did n. Although Ruaala was the Chairperson of the 

Warsa Pact with Eastem European Countries. Therefore, 

how can we be blamed If we develop nuclear arms and 
wortl towards becoming a Super Power? 

With regard to energy he is saying that the 

Governmenl is going to enter Into a nuclear agreement. 
II Is good but can we not explore other energy aourcee 

thai are available 10 us? There is a huge potential In the 
solar energy. We aJso have the technology avaJlable with 

us. We can further develop the technology? We can share 
our technology with other countries? Why should not .. 

make efforts to make India a Super Power·what Is the hann 
In thai? 

Now-a-day. the t8q)8rahn In U.S.A; Europe and U.K 

is running high due to global warming. W. IhouId develop 

our solar power IechnoIogy and .... It to Ihoae counIriIta 

as they are potentiaHy a big market for that, In feet the 
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whole world would offer a big market to us In this reapect. 

If we propose to sell it there, it will prove to be a brilliant 

idea. 

Thirteen States in our country have the capacity to 
produce 45.000 WrI wind power as on date .... 

(Interruptions) How much have we produced? Our 

production is far belo~ the capacity. We can prqduce bi0-
mass also. Our country is an agricultural country. The 

production of bio-mass also is not upto the mark here. 

In the end. I would like to tetl Ihe han. Prime Minister, 

through you. that he should make this deal as much 

transparent as he could. The security of our nuctear 

institutes should be beefed up and the people, who are 

running these institutes, need to be given autonomy and 

it must be ensured In future that our nuclear production 

increasea. we emerge as a super-power but at the same 
time nuclear installations in our country may not cauae the 

type of accidents that have been witneaaed in certain other 

countries. 

{EiIgIish] 

SHRI TARJT BARAN TOPD~R (Barrackpore) ; Sir, 

thank you very· much for giving me this opportunity. 

Sir, I would like to supplement what Shri Rupchand 

Pal has said and endorsing what has been spoken by 

Prof. Ram Gopal Yadav, I would like·to ptace a few points 

in this augu~t House. 

fT.ransJation] 

Here a lot of things have been said the sum and 

substance of which is that through the political discus-

sions that took place outside this House before the debate 
here. there was (l attempt from both sides to mislead the 

people. China was talked about. Today. when the 

opportunity of presenting the facts ~ting to China came, 
truth has come out. 

{English] 

China is a member of the nucfear club and india Is 

not. Somebody was speaking from that side that we will 
be given the club membership. Let them give the club 
membership. Then, we will come here to discuss the 

terms and conditions of the agreement. So why should 

we be hypothetical that it would be given and all those 

things? 

[Translation] 

All these things are misleading. Another thing that was 
said was that it would have to be done at the earliest, 

otherwise Mr. Bush's tenure would come to end. What 

would be after Mr. Bush? 

[English] 

This is not an agreement between Mr. Bush and our hon. 

Prime MiniSter, Dr. Manmohan Singh. This Is an agreement 

between the two countries. 

What was the hurry? There was no urgency. Even then 
it was hurried on and when an offICer of ILA came to visit 
India, It was said that there was no huny. He was told to 
come later and the secret leaked out. The American officer 

also disclosed' that time was not a faclor. 

[English] 

So. these are the things. 

[Translation] 

Yet another way to mislead was Invented that they would 
follow their law and we would follow our law. It is right 

too. Why would we recognize AmerIcan law and why would 

America recognize our law? America would abide by Its 

own law. 

{English] 

The ~rican President wiU abide by the American law. 

He will have to submit an Annual Report on the accounts 

of our nuclear material. 

In short, I do not want to lose time in giving an account 

of whatever nucktar materiala thai have been Incorporated 

in the agreement. 



(Shri Trait Baran Topdar] 

(T"""""') 

One will have to give an account of it. He mJY _ 
whatever he would like to and will be at liberty to ~ 
a bad celtificate. Agreement .... on the other end. not ..... 
What would happen If a bad certiIicate is given. It wi! ..... 
to diYorce. Even the agreement of Talaq (divoft:e) can be 

a one-way affair. One of the Members of Parfiement has 
said that we. too, can pronounce divorce. ThIs is en 
agreement akin to that between an elephant and a rat. 

[English] 

We have been tnNd8d .. a junior partner. W. are not the 

menmers of the Nuclear ckG. Please mind it. 

(T rartsJlllion] 

Hyde Act will not be applied. Hyde Act will not apply to 
us but it will apply to them and when It is applied. they 

wilt pronounce divorce. What does a divorce mean? All 

the things including dowry will have to be reIumed and 
the status quo will be maintained-what does aU this mean? 

(English] 

After the bombardment of the nuclear material by Alpha, 

Beta and Gama rays and 8Ubsequent fisaions, the fissile 
material that will be produced u en end product Will aIIo 
have to be given which is the raw-material for making atom 
bombs. You wiU do the thing and they will get the raw 
material for the atom bomba. In coUrse of time 

(Translalion) 

they will say that we have hidden something. They Will uk 
as to why we have hidden someIhIng. They wi! .00 their 

in8pectOrs to inapeCt. how will you stop them? 

(English] 

This is the moat dangerous part of the agreement. In lit'! 
way, that cannot be agreed to. 

IT"""""] 

HIWe ..... ~ ...... ~-.....,· 
the .... ~ ............. ... 
OWl. au, ...., Ac:t. of 1884 wtI ..... to be changed. 

[EngbhJ 

We have to agnNt. Ever~ hera hal to ... to 11.. 
0IIwwiae. that cannot be operationaIIMd. 

(T""""""] 

Enefgy aecurity is ~ WIked about. Nuclear 8MIgY 

reIe .... fiIaIon. We need atomic energy - whIP deN II 
mean? 

(English] 

You have 1M energy bMket COIIIPriIIno enetgy CIIOming out 

of dIfteMnt 1OUn)88. 

(T,.".,.,.",] 

Why all this hurry? Our party Met taken a policy ..... 

In 1954 that we did not need nuclear energy. We ate not 
appoaed to II but nuclear energr has no .-pande lege. 
Whatever hoIdI good for .. IMrmaI energy way the ..... 
holds good for the nuclear energy way. 

(EngIIah] 

You will get only 7 to 9 per cent for thai 7 to 9 per cent, 
what are you going to &take? 

Now. I come to tectirlOIogy. 

Today nobody In the WOJtd is fooIIah enough to laY that 

he wi! give his _hna'ogy. W. will neither give our 
techncJIoOY nor take tedvIoIogy from oIhera. It can happen 

In the MIt8m counIrie .. 

(EngII."J 

Can this be called MCUriIy when It is dependent on foreign 

~. 
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{T,.,..latlon] 

You talk of Security while depending on foreign countrIe8. 

Remove thl8 phrue. 

[Engll8h] 

Security and dependence on foreign countries ant two 
contradictory tenTIS. They cannot go together. 

{TraMIation] 

What about thorium technology? 

[EngJIah] 

The depertment of Atomic Energy. should be pulled up. 
What are they doing with the Budgaf that they are given? 

What Is the stage that we have attained In ThorIum 
T ec:hnoIogy? As far as I know. Thorium Technology has 

ditveloped to a great extent 

{Tran,lation] 

They have gone far beyond the th .... point programme. 

[English] 

ThIa agrMment will deter the adIIaIlC8I1l8nt of Thorium 
Technology and I would like to explain that. Am of .... we 
have to understand what are the ramificationa of this 

agreement on our foreign policy a!1d alIo on our defence. 

There 18 talk of strategic partnership. Strategic partnership 

has got Its own meaning. What is strategy? It means 
different angles of vision. 

{TteMlStioII] 

It has got different meanings from different antilles. of 

vleion. In your views strategy has one meaning but 

~rican angle of vision has another rneenlng .. ChIneae 
angle has third meaning and the Russian angle has the 

fourth meaning. 

[Englt.h] 

Ther8tore. we haw uncIenstood that tha Hyde Act Is 
an India specific Act whIQh ......... ~ PfIIIeIdIInt 

to enter Into agreement with a COIdry which 18 not a 
member of the nuclear club. ThIs is the ~ purpose of 

1he Hyde Act. It Is an enabling Act. 

{Translation] 

It enabIea the American President to do what he could 
not have done otherwise. American PreeIdent cannot enter 
Into Agreement with India without it. leave India. he cannot 

enter into agreement with any other country. It is been 

mentioned at least hundnId times Ihent. that India will 

be NPT compliant. 

[EngIeh] 

MR. DEPUTY-sPEAKER : Please conclude. 

SHRI TARIT BARAN TOPDAR ; I em just finishing. 
What is meant by NPT compliance? 

{TransIaIJon] 

You have not done right while InIdnO NP.T but you 88y 1het 
NPT compliant envtronment win be beIter. 

[English] 

Sir. India has been cherishing the Independent foreign 

policy. 

{Translation] 

If none tilp lot an atom bomb. then we also do not 

want to .poaaera one. " someone has got an atom bomb. 
we. too have right to have one. Do we want or we do not 

want but we have the right to make an atom bomb. It ts 
our right to decide the time of making It and we cannot 

give up our right. There win be toIa1 dlsarmam."t. 

[English] 

We are In favour of complete and total cIaarmament. not 

partial dIaarmament and that Is' why 

[T,.,.,.,.".J 
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[Shri Trait Baran Topdar] 

NPT compliant environmerits, . he has done a very wrong 

th_ing. With this. I conclude my statement. 

[English] 

'· 
MR. DEP.UTY:SPEAKER : Before I request the next 

1 hon. Member to _speak, ·I would lik~ \o i~form that those 

hon. Members who .would ~ike · to, .. lay . their . written 

statements can lay them on the Table of the House. That 

will form part of the proceedings of the House . . , · . · 

Now. Shri Subrato Bose will speak. Mr. Bose, you may 
please speak only for five minutes. 

. ' 
·sHRI NAVEEN JINDAL (Kurukshetra) : Sir, I rise to 

support· the lndo-US Civil · Nuclear Coop~rati~n Agreement 

and thank you for givi~·g ·1ne an' opportunit/to §p~'ai<: .• 

I wish this debate had started soon after t~e 'PM's 

statement on 13th August, 2007 so that the Government 
* • • •. ," • < - : , • ' ' ' - : • , , <"~: • .~ I ' (i : f ;,' • • • , .' _• I 

could have explained \ts " stan.~ .si(tex . li~te,nipg .. to . all tl~e 
• • ' ' >• ' .• • 

Parties and clarified all the doubts. Unfortunately, the 

whole issue was stuck in the quagmire of ·political 

controversies . . I am happy that today this August House 

has' got the opp~rtuniiy to ,.dis~~~S th~ iss~e w'hi~h 
0

Sh?uld 

help in clearing the air on several aspects of the 

Agreement. 

I have heard, the .. speeches ._ from the opposition 

ben.ches "!'ith rf:ip1 .c:ittention. ) . have tried to .understand the 

grounds. on . w~_ich ~he- lr:ido-US . - agre~ment ; is being 

opposed. Ttie , main . grounds . '.seem :.tQ1!• be, that the 

agreement will ; compro,m.ise .. our national , security; ,· It ' will 

barter away ou~_..nuclea,r autonomy and it will subordinate 

our foreign policy to the dictates of the U.S.A. 
' ,' 

Sir, permit me to say that all these grounds are based 
on 'ill :' fo.'.inded ~ fea~·"ahc:l' presum'ptions germinating : i~ 
minds conditioned by the 'Pa~t. "

0

Th~y . are , farfetche'd 

contentions, which ignore the fact that the world is fast . 

•The speech was laid on the Table. , . ; 

changing and a new balance of power is emerging not 

only in Asia but on global scale, with India occupying a 

very vital position. I feel that some parties are opposing 

the Agreement due to political opportunism and their 

propensity to oppose everything. Some others are 
opposing because they have been suspiCious of US 

j • • ' ' ' • • 

intentions. I am happy that China has s~ated that it has 

no objection to the Agreement as reported by the media. 

I am also happy that the Left parties who have been 

opposing the Agreement have no~ agreed to go ahead 

with discussion with IAEA. 

It is puerile to think that in the present scenario where 

everything is open 'to public. gaze, any Government could 

.compromise .the national security. As regards our foreign 

polic;y, ' right from the days of Pandit·Jawaharlal Nehru who 

. . was .instrumental , in ·formulating .this :policy,· India has 

always remained neutral despite ··several pulls and 

pressures. There is no question of deviating even a bit 
from this path. This has been made clear by our 

Govern.men! .from time to· tir:ne. In .fact aU-the Governments 
in the past have stuck to this policy despite our differences 
on other issues. This policy has stood the. test of time. 

It i~ . t~erefore .. a . (igm~n,t of imagination for anyone to say 

t_hat . w~. ar~ sub9rdirif!ting our. foreign . policy to the USA 
~r ,any. ot_he.~ . country. Let me, say firmly that our resolve to 

s_tay, nor:i·~ligr:ied . has become ~tronger and stronger with 

~v~ry ,p~ss.ing ye~r,.an~ it will E!Ver .remain so. The country 
has full fail~ in our Prime Minister and Minister of External .· ' . . . 
Affairs. 

Sir, the Agreement which the House is discussing has 

not emerged overnight. For a long time it ~as remained, 
undet°p'ublic ' and .media scan'ning. At 'th~ ou'tset, I .;.;~uld 
like to ·submit that this Agreement. is for civil nuclear 

cooperation tor"°peacef~I p~rp6ses. It started taking shape 
as a part of the joint statement issu'ed.by our Hon'ble Prime 
Minister Dr. Manmohan Singh and US President George 

Bush on 18th July, 2005. Perhaps for the first time India 
was officially recognized as a responsible advanced 
nuclear technology' countrY with which .us·A wanted to 
have civil 'nuclear Einergy co-operation. It is something all 
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Indians should be proud of and compliment the great work 

done by our scientists. 

The next important .step 'IJas taken in Mar~h 2006 
when President Bush visited India . . An. agreement was 

reached on India's separation plan. It identified. nuclear 

facilities to be placed voluntarily by ln.dia under safeguards 

in a phased manner. It was clarified by. no less a person 

than our Prime Minister that the choice of nucl~~r ·r~~c;ors 
a~d the phases in which they would be placed under 

safeguards shall be decided by India. Moreover, . India 

would be free to build future nuclear · facilities, whether 

civilian or military, in accordance with · our national needs. 

USA supported the Indian plea of a ·strategic. reserve of 

nuclear fuel and ensured perpetual supply to . India's 

reactors. In case of any problem in the proposed . fuel 

reserve, USA will make arrangements with other. friendly 

countries like France, Russia, U.K: etc. These steps.put 

together should help India to fulfill its energy requirements 

in the years to come and put ·an end to its nuclear 

isolation. 

,While this long process of negotiations continued, our 

Prime Minister kept the :parliament informed. ' He· has 

made suo moto statements on . 29th July, 2005; 27th 

February 2006, 7th March 2006, • 17th Augu~t 2006 in 

Aajya Sabha and latest on 13' August, 2007. In addition, 

th.e Prime Minister' and · Minister of Exte'r~al Affa.irs ~ave 
been briefing the leaders of v~rious poiiiical parties . from 

time to time. I am mentioning all this to emphasize that 

our leaders and Governm~nt have 'shared ~v~rything w'ith. 

other leaders and Parliament and, thr~ugh them, with .the 

people of this 'counlrY. · This is a glowing example of 

transparency which ultimately will be appreciated ~y o~e 

and .all. 
l I •••I••' 

Here I would like to add that our Government have 

at all stages 'taken into account th~ views and r~se'rvations 
expressed by our scientists, technologists, ·~xperts and the 

media. Based on these views from all quarters, our 

negotiators have been having very prolonged and perhaps 

the most difficult negotiations with their U.S. counterparts. 

Sir, I would like to mention with a sense of pride that. with 

th~s well thought out Agreement, India has finally come out 

'of ·a long period of ~uclear arm-twisting and apartheid. I 

was a young student at that time when I used to read that 

a few ~~unlries called super powers u~ed to stockpile 

nuclear arsenals but would not allow ·others to do the 
. . 

same in order to perpetuate their nuclear hegemony. For 
' 

years, they put pressure on us to sign the non proliferation 

treaty of 1967 - NPT as it is called. We withsto~d our 

grouf}d . . We continued our efforts to acquire nuclear 

energy,. thanks to our brilliant scientists like Dr. Homi 

.Bhabha, Dr., Vikram Sarabhai, Dr. Chidambaram and our 

former President Dr. APJ Abdul Kalam. USA and other . . 
countrj~s applied. ,several sanctions to twist our arms so 

as to.surrender whatever nuclear arsenal we had and give 

up further efforts in this direction. We did not succumb. 

On the other hand we intensified our efforts. Several tests 

were ·carried· in 1974 when· Smt. lndfra Gandh( 'was · the 

Prime " Minister. In 1998, we reached another m'ii'estone 

'when 'ciur sdeniists undertook the first nuclear explosion 

in 'Pokha·ran: 

. . Sir, I take . this opportunity to .salute our leaders amd 

scientists tor laying the foundations of a strong nuclear 

India in the face o.f resistance from other nuclear powers. 
' 

. . Seef1 ·ag.ainst this backdrop, the present Agreement 

is a landmark. in the history of our nuclear progress. Let 

us take it as tribute to the vision of our leaders like Smt. 

' Indira Gandhi ·and to the persuasiveness of our Prime 

Minister Dr.· Manrnohan Singh, to the untiring efforts of our 

nuclear scientists and, last but not the least, to the tenacity 

of out negotiators. As a sum up of all this, this Agreement 

enables India to have a viable civilian nuclear progamme 

and maintain its defence arsenal. It also ensures ·that 

. bilateral nuclear cooperation will not interfere in each 

other's military nuclear activities. 

Sir, some time ago there were reports quoting us 
State Department that · the Agreement may be terminated 

if India would test a nuclear device. I am happy that Hon . . 

Minister of External Affairs and Leader of the House Shri 
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(Shri NaYaen Jindal) 

Pranab Mukherjee has made it abundantly clear that to 

test a nuclear device in our national interest Is purely our 

d&cision. The Government has catagoricdy alated that" 

Wa have the right to test. They ':'Bve the right to react." 

That should remove any doubts on this score. Moreover, 

our past is a guarantee that we have never succumbed 
'to any pressure in such matters. 

The agreement has emerged aftar the toughest ever 
negotiations. AI our apprehensions have been taken cere 

of during the negotiations. " Is very clear that the 
AgnIemeIlt will in no way Impact our strategic nuclear 

programme or weapons. The 8IndagIc nuclear progranwne 
AII'II8tNi COI~ In8uIat8d from our civilian programmes. 

USA is campelad to break the agreement for any raaon, 
including India's deciaiQn to carry out a nuclear .... , other 
countries can continue to -..ppIy atomic fuel and 

tect.1OIogy to India. The right to reprocess epent fuel hal 

also been COIIC8ded. This was a mafor bone of contention 

between Ihe two counIries but the adroiIneaa and ftRibiIity 

of negotIaIor8 on boItt aides have got It out of the way; 

Sir, I would like to point out that this Agreement wit 

help India in Ihe power sector In a mator way,. DulIng the 

. Chief Ministers' conference on Power Sector In May. 2007 

held In New Delhi and addre8aed by the Hon. Prime 

Minister. it was emphuized that top priority hal to be given 

to augment our power potenIi8I. In this conIexI, AmerIca's 
reediness to give .. the neoessary wheNwtIheI of' nuclear 
energy is very welcome. at will enable us to gMr up ow 
power production for cNftian tIII8 thenIby reducing our 

dependence on conventiDnal fossil fuels and bring doWn 
the pollution levels. 

I would like to remind the Houae that the growth of 

power 88CIor in India was I8I8rded due to the nuclear 

discrimination against India alC8Rliaed by 88V8I'III nucIeIIr 
powens. They came in the way tA the a.pallsion of our 
nuclear energyeector. 

Now IhInp haw a..ged dr8mdcaIIy. 1M..-
powers have racognlzed our nuclear wodh. 1ft .. 

International arena strength reapecI8 atrength. CounIrieI 
like France, Russia. AustralIa. UK and other membeq of 

the Nuclear SupplIers Group (NSG) are keen to have 
nuclear trade with India. The agreement with USA will 01*' 
the doors to such trade and boost our civil nuclear power 
programme enormously. 

India will now have full acoeaa to the ta....nucIUr' 
power ted.,1OIagy. which Is needed to meet ourCOhlllUtIy 

growing energy demand and· to IIChIIMt and SUllaln8 10 

10'" ecanomIc gIDWIh. So far, India has IaIgeIy depended 
on hydaI and thennII powr. The power 80 ganended II 
nat yet enough to ..... our dOh BIlle,. 1IgItouIurII, 
InduItriII and 0Iher raquIr8menIa. W. haw yat to .... 
any madt In wind end soIIIr energy. The bumIng of COllI 
and 01 tor power genendion haa added to paIIIIIIan end 
global wenning. 

In this conIext. we have to go In for, nuclear ..... 
in a big way to meet the ever-growing deIMnd for power. 
A vi8ionary like PencIl JawahartaJ Netuuhad · ....... d 
In the begilallng ..... ttwl india will haw to ..... on 

and ~ nuclear technology for ICOIIOft'lIc ptOgMII. 

AI present, only 3% 01 1ncIa's power NqUINment II 
met through nuclear sou".. Our target II that by 2020 
we IhaII generate 20.000 tIIN nuclear ...... Today .. 

are In a position to generate only 3700 tIIN. We have • 
very long way to go. The Indo-US AgreemR ...... UI 

to achieve our targat. The more we rI1C1W ..... ....... 

energy. 1ha more It will raduce our ... __ on ..... 
fuels, the more It will reduce the oaIbon emIIIIon, .. 
more It will raduce the level of pollution and. fIMIlV. the 
more It wID reduce global warming. 

In this contexI I would like to quote Ihe following flam 

Tha Tribune dII8d .. Auguat. 2«11 for .. InformaIIan of 
the Ho&-., paIticuIarty thole MeIftMn who .. QppoaIng 

_,I quote : 



• 

• 

• 
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"The ~al mean& that, 1rJdIan'nuc:lear trade' will 

skyrocket and the bigll¥lga' ,oJ- ~WQrtd'8 nuclear 

industry will make a beeline to India for the $ 100 

billion market it Is likely to 'throw' open f6r"fl.Ie years 

after Ifs eperatlonaiisatlon. This' will signiflciihtl{bOOst 
, . - ,'., 0.':, '. - ..• 

the share of nuclear power In Indian 'energy mix In 
the coming years. In this -Coni~Xt,' ¥Verk 'oh the four 

nuClear reactors that 'Ru8sia"'r~ritly pledged' to 

constrUct in India will start soon; coupled With this is 

the recent declaration of Inlent by AuStriilia, WhICh 
hOlds the wolld's largest' uraniurti"reserves, to sell 

uranium to India.' 

In the final analysis, this 123 Agreement should be 

judged 'by our scientists who understand Its implications 

and intricacies better than others. Dr. Abdul Kalam in a 

recent Interview has said ·thatvmat Dr. Manmohan Singh 

has'done to come to this agreement is 'Unique'. When 

asked whether the Agreement was about energt or about 

strategic interests, he said, 'I feel it is about energy, After 

all, our nuclear scientists have a vision. Every year, they 

waotto add about 1000 MW. sO by 2020, they w~t to have 

20,000 MW.'They want to graduate to IOdia haVing 20,000 

MWby adding 1000 MW every year.' 

In a joint statement, former scientists ot the Bhabha 

Atomic Research· Centre have, staled, 'With the country'8 
ever ~ng energy needa and with a vieW, to ending 

the 33 year long nuclear isolation, Jheimpol1llnoe or the 

~I has ,to .be ,l'nderalood by the people of India, and 

8hould not be hijackad. by the ()ppoaiIion and the parties 

~11Q the Government' , ' 

'Sir, I would like to conclude by joining my voice with 

the voice of Hon'ble Pnme Minister by fully endorsing what 

tJe said In para 24.0' his suo, mota. statement in the 

House ; 

i quote' 

'Our negotiators, deserve credit for deliVerIng lathe 

nation an Agreement which can potentially ~ 

the economic plO$p8Cls of our country. ",.' an 

Agreement that will enable us to meet the' twin 

challenge of energy security and environmental 

'sustain8bllttY 'and remove the 'technology denial 

regimes. that' have, for decades, been a major 

constraint On our' develoPment. At tha same time, It 

,,',' . wlO''br'IOg India the reco9nltton H deserves thanks to 

'the ollt$tanding' achievements of out scientists' in 

, " "huclear and 'space ScienCes as well as . Other high 

t8l::hnoklgY areas:' ' , 

Thia sums ,up the ~ Wid aubJtance o,the entire 

Agreement.:1 a(1'Isure ~ in the timell to come, the ~ 

and the ~ntly ~I be ,prouct of tI;1e. ~evernent .of the 

_ !-ton'tliePJime,.MiQifte,r,and histeam~s a ,result of which 

Ind~i",today~:to takE! ~ rightfW pla~amQflg the 

nucIeaT ~"of.~ ,wodd. 

With ~ ~. ,I support,the Indo-US NuclHf deal. 

StiRI SUBRATA eOsE (Barasat) : Mr, DeP~~Spe~ker, 
Sir, I thank You tor giving me an opportunity to speak on 

the Indo-US Nuclear Deal. when you w~ telling me th,at 

the time available is only five minutes, my momentary 

reaction ~8$' thlJt J sho~1d opt 04It from speakillQ beeause 
on an ~rtant subject like, th~, if one cannot express 

his views to a little detail. it is, .perhaps, inappropriate. b~ 

I thought once ,gain that this, pe~, may be intelpreted 

as,showing disreSl)8Cl to the, Chair 10(1 so I $hall abide 

by your dec.ision"an~ speak. 

WhHe . Initiating' the debet~. Shri Rupctiand Pal' spoke 
, . 

at some I8ngth on why we have very strong reservations 

on 1helndO-US Nuclear 08al. He was not speaking only 

on' behali of his Party, the CPI(M), but I think. he was 

speaking on behalf of all the Left Parties and my Party. 

All India' Forward Block, being a constituent of the Left.· 

certainly endorse all that is said and also' endorse and 

support the contention made by Shri Chandrappan and 

Shri Tant Baran Topdar. who spoke although very briefly 

on this issue. 

I win ontY point out two points so that I can finish within 

the time limit set by YOU. Sir. Shrt Scindi&, while speaking 
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on beha" of the Congress Party was mentioning about the 

Hyde Act saytng that this is not an Indian Act. " is a law 

of America. Yes, nonnally, the laws and Acta of other 

countries do not affect us, but as Shri Topdar haa already 

mentioned the reason why this Hyde Act was brought or 

was made in USA is because of the Indo-US Nuclear 
Agreement. where two countries are involved and surelv 

the US will be influenced by the Hyde Act. If that Is 80, 

this Agreement wiH be in jeopardy and as Shrl Rupchand 

Pal has said that that wiD in effect means that there is no 

guarantee In uninterrupted supply of fuel and also It does 

not end with that that we shan be committed to return the 

nuclear reactors which the US Is going to send to ~ and 

also the unused fuel at that time would have to be returned. 

While the Governments spokesman says that our 

sovereignty is not affected. I am sorry, I cannot accept that 

statement. I think, our freedom of action Is certainly 

affected and that is one of the causes for our strong 

reservation on this Deal. 

Shn Nikhil Kumar, while speaking subsequently was 
saying how this Deal Will help the energy production. I 

think, he has not even read the views of the experts on 

this who have said that in 2020 even if the nuclear energy 

that we shall be able to produce wiN be plus-minus seven 
per cent only of our requirement. He was saying that this 

Nuclear Deal win take electrification to our villages and 

every village will be lit up. He does not remember the cost. 
Even presently, with the thermal electricity or the hydro 

electricity if a VIllage is electrified, all the inhabiIanIa are 

unable to bring electncity to their homes due to financial 
cOnstraints. The cost of nuclear energy Is bound to be 
even mOle than the thermal energy or the hydro eIecIric 
energy 

, Will conclude with one point. I have heard the bell, 
that II IS t":orrect thaI the,e is no conShlutlonal position for 

gell!ll9 un mternational agreement sanctioned by the 

Parliament But we are a parliamentary democ:Iecy and I 

think, the Parti8ment mueI be given the honour end the 
aanctIty that this Con8tItuIion provides. 

I think, the Executive ectIona ant accountable to the 

Parliament. AlthoUgh we cannot vote on IhIa matter, the 
decialon of the hon. Speaker Is ab80IuteIy COtNCt. M per 
the present position, we cannot. I only hope thai the 

Government wiH have this attitude and approach to take 

note of the aenae of the majority of the Houee and refrain 
from executing the Agreement tin the Parliament, mora or 

lees, I think, approv88 with ame .. dment this intemeIIoneI 

Agreement. 

·SHRI FRANCIS FANTHOME (NomInated) : Sir, The 

Indo-US Civilian Nuclear Agl"8lll'l1llflt is one of the most 

important developmenl in modem times. " II a unique and 

singular development that will be the vehicle that wID 
enable the country to leap frog Its upIIatIon to adclreu 

poverty through partner8h1p and-nI8OUtCN. to meet this 
chaUenge. 

Sir, the World today is not about blocks bul of mutuality 

and interdependence be it the nuclear program, climate 
change, pollution or receding non-renewable resources 
that the global community .. a whole is Involved with. 

What affacta one ditecIIy effecta all Indirectly. Hence, the 

world c:otnn'UIIly Is today watching ua .... take on the 

iaIUIII reIeled to this debate. Ate we able to eddr8I8 our 
deelred goaIa rising above political efIiIiationa and 

conaidetationa? 00 we IIand by together In national 

in1er8st and development considendIons or cling to pull 

al each other like crabs 10 ICOf'8 pointe that ntduce the 

efficiency of the development proceuea of the national .. 
a whole? 

The world knows and the common people too, that 

the Indo-US civilian nuclear agreement wUl' enhance the 

much needed energy requirement to meet our develop-

ment targets .. well .. generate mora jobs by opening 

up avenues thai have remained restlainecf due to lack of 

*The speech was laid on the TMJIe, 
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energy required. 

Sir, whatsoever may be said to negate thIa agreement 
we Q a country. need to ,xamIne Ita validity In terms of 

the benefit it will bring to the common people and the 

avenues it opens up to enable the nation to faat-track Ita 
developmental goals. 

Sir, this agreement may be examined on the following 
aspects: 

Hyde Act and 123 Agreement: 

We have the solemn undertaking given by our Hon. 

Prime Minister that the 123 Agreement tranaacllons have 

an effective domain that will not be influenced by the Hyde 

Act and an Implementation domain that requires the 

American President to keep the House of Representatives 

informed of developments and seek appropriate approvala 

in their national interest. The Hon'ble Prime Minister has 

assured the nation that this is a routine requirement and 

will not affect national Interest in any manner. We need 

to reassure the Prime MInister of our solidarity with him 

on' this matter and the operational diffICUlties will not 

hinder the progreaa in Implementation. 

It is legitimate for supporting parties of diverse 

poItticaI interest to address their concerns and it is the 

raaponslbirlty of the leader of the coalition to provide 

adequate and reasoned answers and if naceaaary exhibit 

tramlparancy in connection with the concema expressed. 

The second concem is related to the 'energy' platform. 

This is coupled with the Thoreum vs Uranium debate 

because of Thoreum reserves and the nation's technolOgy 

adequacy in Thoreum utilization as an when that is 

possible due to time taken to convert Thoreum to 

Plutonium and fissionable Uranium. 

There IS no doubt or debate that one 01 the modes 

to meet energy requirements is the nuclear mode. 

Whether this should be through the U.S. Agreement 

mechanism or self-reliance? While there is no doubt that 

the autonomy route is more desirable, it needs to be 

appreciated that the pace at which we need to bridge the 

anergy defIc:tency gap requires pragmatism coupled with 

reeIi8m to uae the best mode that is presently on offer. 

The US and the Nuclear Suppliers Group within the 

atrucIUIe of the 123 Agreement with the. U.S. haa a 
platform to partially meet a solution to bridge the energy 

dctficlt. The members who oppose this agreement have 

not suggested or indicated any other solution platform. 

Therefore, their opposition lacks operation reasonable-

ness. 

As the nation needs to move ahead the Prime Minister 

has explored the only option presently there and we need 

to augment hiS efforts. 

The third sphere deals with perceived shift in foreign 

policy consequent to the agreement with U.S. and the 

NSG. Sir, the P.M. has made it abundantly clear th~t 

presenUy we do not have any cooperation with nations 

having nuclear capability to acquire nuclear fuel or 

technology to integrate the country WIth the . world 

community and consequent benefits. 

In national interaat this integration is not only 

desirable but necessary due to the pf9C8rious energy 
deficiency that the country is likely to face, in and after 

2020. Far from meeting the nation's aspiration to emerge 

as a deveIopfd nation over the next decade. the nation 

will face unprecedented energy shortage. 

Raising the bogey of shift in group alignment is moat 

unreasonable. The nation has always operated in self-

interest and will always continUe to do so. India is a nation 

whose mind has never been captured or cultivated down 

the ages. Perception of alignment may be a delUSIon 

never a practicing reality. India has followed an .ndepen· 

dent foreign policy and will continue to do so 

Some members are of the view that this agreement 

will shift the nation's altgnment from the SOCialist block 

towards a poJiticaI alignmont addressing U.S. concerns. 

This to me is unfounded as ·agreements· are not foretgn 
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policy slatement8.put ~tty. articl,llaAad 1n~.8f'ld 
practices. 'Our qcmcems wi! continue ~ address glQbal 

Issues rela~to the· QPPr8888d and subjugat~ ~ 
deprWed of basic .human· freedoms .and~. thoee. fighting 

tynw1y or economic 8lCJ)1Gbtlon;·· in national Interest • 
• -.:1 

SorM members of the' House have given extremely 
, • '. - ... ". \ "; ~. .' .! ~ • '. • • • 

cogent I!lnd articulated reasoning to. oppose this agree-

ment. TIle question' ttutt they need to address Is : Who 

benefits most if we do not sign this agANtf'n8nt? Our 
economIc.;'8nd diary' competIIore . benefit .the . most ... 

they desire .to readily take on what we are hesitanlto align 

with. All our neighbours know that India-with the US Civilian 
nuclear agreement will emerge as a major economic 
power I in ihe' next' two . decades grmg . the country 

unprecedented viOour ahe:! VitalnY. 

The fourth ;ssue;isthe bogey·lhat. the strategic nuclear 
programme ,will be hindered du&. to this agreemanL 

It is abundantly clear that the national research and 

development of its strategic requiremenIs is no way 

~ to the cMI agreeraent:Jfwe are to IrU8t our 
SQientists the nur::lear deterrent capacity is in no W8Y'being 

han)pefed due.!o this agreement. If at aG, it wit be 

augmented in It diversity 01 ways wtIidt I • not wiatt 10 

speculate about at this BIage as this debate Is on the 'CMI' 

component alone. 

, Sir. the fifth . issue ~is the political alignment QJIlSIder. 

atlOO as opposed to national need to meet ill dewIopnl8nt 

yoals. 

," .' 
Sir, this is not a China va. India political Interest 

conversation China has been a friendly nation. not only 
..' , 

shanng borders but also. cultural affinity. Political ldeolo-

gies do Influence spheres of thruat8 that different 
platforms enable. The urge 10 bring in gnNder ideoi0gicai 

influence rnolIVates a section or thoee oppoaIng this 

agraement. I am sure that they will appreciate that 'Ra8tra 
Dharma' IS the 8Up/'9ITl8 cause· which thts august 

assembly addresaea and no consideration or political 

nature should override our national concern. 

Sir, I woUld Oks to thank you ·for allowing -me to apeak 

on this vitat debate,' unIQue. as It wm alter the course of 

the nation" 'destiny' Which the first Prime Minister Pt. 
Nehru pledged to the county on 15 AugUSt, 1947. 

SHRI SANAT KUMAR MANDAl (Jovnagar) : Mr. Deputy. 

Speaker, Sir, It Is very necesSary to take 8 wider look at 
the implications of this Agraemenl This Is only one part 

of the wide-ranging alliance forged with the, United States. 
It covers political, economic, military and nuclear coopera. 

tIon. It Is tofacllltide large-scale imleetment by the US and 

a atrategIc' military collaboration. Apart from the sate 'of 

nuclear reactors, the US win mouni pressure on lida lor 

military contraCts to purchase thetr fighter pIIInea and other 

artilleries. 

The major reatson being put forth is that it would help 

f!tdia meet Ita energy needs; IgnOring the fact that the 

nuclear ~. would have a very limited contribution. " we 
compare OUI.overatl energy genetation. So, rnaldngJncIa'. 

foreign policy and stndegic autonomr hoaIage to the 
potential benefits of nuclear energy Ia not wise. 

. Outside the sphere of nudear cooperation, .". Hyde 

Act· contains dlractiona on India'. foraign poley and ..., 

MCUrily I8IaIed maUera. Going ahead wfth the AgiN1aent, 

with .".. exIsIIng. provI8Iona therein,'w!I bind india to'the 
US. It would eeriously iq)alr an independentfOf8lgn policy . 

and our strategic autonomy. 

tt is the· reaponsIHIity of the Govemmentto clarify .. 

the doWIa ancIthe Implications of the Hyde Act. HoWever, 
the Government Is taking atepa to negotiate with IAEA 

safeguards, which is ongoing now. But It Is cond1tionai. 

There should not be any ac:con:f between IAEA and the 

Indian. Govemment. The draft Agreement should be 

brouof!t for the consideration and approval O!,. the 
Partiament on the Nuclear Deal let up. 

. . '.'.', 

WIth tt'IeM words, I COnClude. 
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·SHRIMATI JHANSI LAKSHMI BOTCHA:(BobbDi): Sir, 

123-Agreement is a pact between lndia anel' United States 
on cooperation in the field of peaceful applications of 

Nuclear energy and Technology. 

Though the scope of cooperation covers ten aapecta 

emphasis is on nuclear trade. 

Under this agreement U.S exports nuclear reactors, 

fuel and other related equipment ending nuclear isolation 

of our country Imposed.on us since 1974 after the pokhran 

nuclear tesl 

Article 5 -r- (6) states that interalia 'As part of the 

implementation of the July 18, 2005. joint statement the 

U.S. is committed to seeking agreement from the U.S. 

Congress to amend its domestic . laws and to work with 

friends and aHies to adjust the practices of the Nuclear 

Suppliers Group (NSG) to create the necessary conditions 

for India to obtain full access to the intemational fuel 

market. including reliable. uninterrupted and continual 

acoess to fuel supplies from firms in several nations'. 

Thus this agree(T1ent paves the way for resuming 

nUclear commerce not only with U.S but also with other 

NSG countries. NSG countries like Russia, Australia, have 

alreaay responded enthusiastically in favor of this 

agreement. 

To sustain our around 9% GOP growth rate, we have 

to make use of all options available in the energy sector. 

It reduces our dependence on coal and hydrocarbon 

fuels and forms a part of our Prime Minister's plan of 

'de-carbonizing' economy. 

This deal helps us to double our target of nuclear 

pOwer productTon of 20,000 WJ by 2020 to 40,000 MW. 

(At present it is only 4120 WJ) 

It doesn't in any way hamper our indigenous 3-stage 

nuclear power programrM b4l0nly augments H. 

"The speech was laid on the Table: 

There is a nuclear renaia8ance in the world In general 

and as our Prime Minister pointed out we should not be 
.~. . . I 

left out of this. 

No way wiD It compromise our 'strateglc Interests. We 

can continue our. weapons research programme. 

We canclaisify our reactor facilities as civil and 

military arid later are kept out of IAEA (IntematiOnaI Atomic 

Energy Agency) safeguards. 

Article 2-(4) states that: The parties affirm that the 

purpose of this agreement is to provide for Peaceful 

nuclear cooperation and not to affect the unsafe 

guarded nuclear aCtivities of either Party. Agreement 

shall be implemented in.a· manner 80 as not to hinder 

or otherwise interfere.wlth any other activities invoMr)g 

the use of nuclear material, non-nuclear material. 

equipment, components, Jnformation or technology 

and mlJltary nuclear facilities produced, acquired or 

developed by them independent of this agreement for • 

their own purposes. 

We are given the right to reprocess the fuel, which 

is very important for our 3-stage nuclear power programme. 

An agreement for transfer of technology on this asPect will 

be worked out with in ·1'8 months. 

The conditions regarding termination and cessation of 

the agreement are also very reasonable. 

One-year nolice should be given followed by 

consuitatlons to see whether violatiOns have occurred if 

so whether the security situation warranted that. 

" the violation is regarding IAEA safeguards it is IAEA 

board of governors and not the U.S. that decides whether 

the violation occurred or not. 

MoDi-layered protection Is provided to ensure unin-

terrupted fuel supply for the entire lifetime' of the imported 

reactors even in the worst case of termination of the 
agreement. 
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Article 5-6(b-jy) States that: U.S. "promIaee to maintain a 
reserve of fuel lor this purpose and aIIo work along with 

India to pet8U8de the friendly countries like RUIIia. UK 

and France 10 restore fuel supply to India. 

Though the U.S Hyde Act provides lor retum of nuclear 
reactOl'S imported from America. In cue of a violation, it 

is very difficult to exercise this proviaion. as the U.S has 
to pay compensation to India at the market prices. 

The very fact that manypolltiolana and analysts 

criticized U.S. Government for entering into an agreement. 
which is v~ favorable to India. shows that our negotiators 
did the best job under the given cin:umstances. 

DR. ARUN KUMAR SARMA (lakhImpur) : Mr. Deputy-

Speaker, Sir, I thank you for giving me this opportunity. First 

of aU, I thantc the han. Prime MInIster for bringing IhIa issue 
to be debated In this House to get the mandate of this 

House. 

I would like to just emphasize on one issue. Our 

country has been recognized as • strong nation, when we 
had nuclear test during the NDA reQime. The world has 
also started recognizing India as a future econonw; power 

because of the economic reforms which were initiated by 

Dr. Manmohan Singh P when he was the Finance Minister. 
Sir, for any development, we have to take risk. 

19_00 n. 

But, Sir, the risk should not be at the cost of our 

sovereignty because still there is a long way to go for 

establishing ourselves as self-reliant in some of the 

important sectors like energy, food and defence products. 

Sir. the nuclear deal with the United States of America 
is not the o~ly solution for India's energy security for future 

because it is very expensive and we are deficient in 

technology and also in fuel. It will-not cover even 10 per 

cent of our energy requirement. There is always a nsk 

foetor when we depend on other countries for fuel. 

SIr, another Iuue .. that theN II a euspiclQn in the 

mind of the common people about the .role of the United 

Stales In respect of India becaI... the United States Ie 

• country which will not take any agreement when " II 
. not a comparative advantage lor them. SIr, we would like 

to know what comparative advantage of .the UniIed Statee 
In this agreement I&. Ot~, • we' have comparative 
advantage, then our country should know that. We would 

like to have a apecifIc answer or clarification from the 

Govemrnent on this issue. 

SIr, I am from a smaller State and a smaller Party, 

Asom Gena Parishad. I would Hite 10 know from the 

Government whether the benefit of ttQ deal will go to every 

nook and comer of India or the benefit of this deal will 

go only to the privileged class or privileged areas. 

When we have shown extreme urgency on signing the 
agreement on nuclear issue, whether we had 8hown 
enough priority to tap the aoIar energy, which will be the 

only available source of energy in India in the event of the 

predictiona made by the Inlef-Govemmental Panel on 

Climate Change of the United Nations. About 2,500 

scientists made a research and it was headed by Dr. 
RaJOOdra Pachauri who had been rec;ently awarded the 

nobel prize. The important prediction of this IPCC II that 

there will be no hydro power in India by 2030 aInc:e all 

the major rivera like Brahmaputra and Ganga will dry up 

due to total melting' of the Himalayan Glaciers and half of 

the wor1d population wID die due to scarcity of water and 

rise of sea level. Sir, in euch a situation, the nuclear power 

wiD nol save us. Will the hon. Prime Minister convInce us 
as to how our country IS preparing to face that aItuaIion 
after 23 years? 

What 15 our agenda for aHemate power and fuel 
except solar energy? I hope, these questions will be 

answered before going ahead any sorts of an agreement 

like the nuclear deal With the Unitad States. 

Sir, I auociate with the other Members that we should 
change our policy that for SIgning an agreement with other 

countries on sensitive issues which concems our 
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sovereignty, .the Govemrnant should get the mandate of 
the House. 

I would alao like to make a request that we IhouId 

start shlttlng some of the strategic eat.bIIahmenta which 
are close to the coastal areas to some other place because 
those places are wlnerable by 2030 as hal been 
predicted. 

Lastly, I would like to make a request, through you, 
Sir, that we have to. Invite Dr. Rajendra Pachaurl to deliver 

a speech on the issue of global warming In a Joint 

Session of Parliament. It will be very good for our country, 

and our country should know as to what the impact of 
global warming win be. 

With these words, I conclude my speec;h. 

DR. SEBASTIAN PAUL (Emakulam) : Sir, we are 

~ng this interesting debate here, which is to gauge the 
sense of the House on a matter of great public 

importance. But I regret to note that that sense, however 

clearly and VIsibly expressed, will be of no effect as the 
Govemment is not bound by the sense expressed by 

Parliament. During the course of the debate, many hon. 

Members have expressed the that we need a C0nstitu-
tional Amendment. 

MR. DEPUTY-SPEAKER: Dr. Paul, walt for just a 

second. 

[Translation] 

If hon. Members of the House are willing, the time may 

be extended till the debate is conducted. 

(English] 

SOME HON. MEMBERS: Ves, Sir. 

MR. DEPUTY-SPEAKER: All right. The time of the 

House is extended. 

[Translation} 

PROF. VIJAV KUMAR MALHOTRA : How much time 

has been extended? 

MR. DEPUTY-SPEAKER: It will take little more time. 

PROF. VIJAV KUMAR MALHOTRA: HcIw much time 

it will take approximately? 

MR. DEPUTY-SPEAKER; About half an hour. 

[Eng/~h] 

DR. SEBASTIAN PAUL: Sir, during the course of the 

debate, many hon.· Members have expressed the view that 

we need a Constitutional amendment. Vas, we need a 

Constitutional amendment to make aD intemational 

treaties and agraernents entered into by the Govemment 

subject to Parliamentary approval. 

In the United States, they have the Presidential form 

of Govemment. But even there, the US Congress Is 

supreme, the Presidential actions are subject to ratifica-

tion by the US Congress. Here, we have the Parliamentary 

system and our Parliament Is supreme. So, this 

Constitutional change has become absolutely necessary 

for making an the Govemmental actions regarding 

International treaties and agreements subject to Parlia-

mentary approval and control. 

Sir, many hon. Members on the other side very 

categorically described the necessity and vital Importance 

of entering into an agreement with the United States 

known as the Nuclear Deal. If it Is 80 important, it can be 

done but the agreement on Civil Nuclear Cooperation 

with the United States can be based only on the 

assurances given by the hon. Prime Minister in his August 

17 statement made In Parliament and not by accepting 

those provisions of the HydeAt:t, whICh are contrary. to 

India'. interests. 

. Sir, 123 Agreement in the present circumstances has 

to be perceived as a Trojan Horae 'for the clandestine 

Import of dangerous provisions contained in the Hyde Act. 
ThIs debate has proved to be very effective and shed light 

on many important points. The grave conseque.nces to our 

sOV8f8lgnty and autonomy posed by the Hyde Act, and 123 

Agreement have been elaborated by other hon. Members. 
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I expect the hon. PrIme Minister will clear the doubts 
expressed by the hon. Members in this regard. 

MR. DEPUTY-SPEAKER : Now, Shrl Asaduddin 

Owaisi. 

{Translation} 

Conclude within three minutes. 

SHRI ASADUDDfNOWAISI: Sir, when YOU 81'8 in Chait, 

please give me at least five minutes. 

[English] 

Sir, I vividly remember my chi~ images of seeing 
the late Pri~ Minister, Shrimati Ind~ra Gandhi .being 

warmly greeted in the Non-Aligned Summit, which .s 
h~ in New Delhi. I very vividly remember the speech of 

the late Prime Minister. Shri Rajiv Gandhi. which he 

delivfilred at the Jawaharlal Centenary Memorial on 13th 

November, 1989· wherein he quoted Pandit Nehru by 

saying that 'the way shown by Jawahallal Nehru conlirwes 

to be our way for democracy, secularism, socialism and 

N6n~AJignment, which consUbJtea the . pillara of our 

nationhood.' 

The Non-AJigned Movement accordng CondoIeezza 

Rice, Secretary .of State, has no relevance as of now. I 

would like to know whether this Government has any 

relevance for non-alignment or not in the light of what 

Pandit Nehru had said, and which was quoted by the late 

Prime Minister, Shri Rajiv Gandhi on 13th of November. 
1989,. 

The third point, which I would like to bring it to the 
notice of this august House is about the Muslims' stance. 

Unfortunately, a canard has been spread that because of 
the Indo-US Nuclear Deal, the Muslims will be against It. 

. " .. 
I would like to say it in a clear way that if anything 

IS done for the nation, it is good for the Muslims also. 

Now, unfortunately, this canard was spread by none other 

~ ~e Parties which have adopl8d a very hardened 

stance on this Issue. Now, If the Government Is taking a 

decIaion. for that matter If any GoY.~t Is taking a 
deciIion, If it is good for •.. the nation, then It is good for 
the MusIiIna also. We· aFe part and parcel of this nation, 

My -request to the Govemment Is that they should iseue 

a White Paper on the energy requirements of this countrY 
whether there will be nuclear energy, solar energy, thermal 

energy, hyde! ~rgy or non-conventional energy. What are 

the energy requiremen~ in the light of huge reserves of 
'. • 1< 

Thorium being found in Ladakh. 

With this particular agreement for 16,000 MIN of 

energy, 1 so- billion is going to be spent. I am not an 

economist. But the Govemment has renowned ec0no-

mists sitting over there. Let them unde!Stand whether this 

Is good economica or bad economIc&. 

Then, there ia Foreign Policy epprehenaIon about the 
USA In the light 01 what happened in Atgbaniatan. Who 
propped'upTaliban? Who supported Bin taden? Who 

propped up Khmer Rouge? Who created thIa bogey of 

weapons of mass destruction which led 10 the· killing of 
half 8 n.tHon children In Iraq? Who II rasponIib1e for the 

death of three million people in the US occupation of Iraq? 

Who is responsible for this? .~ does this ~t 

not remember the Itrong a&atem8nt given by the then PrIme 
Minister when the US Invaded VIeInam? Haw you 
forgotten the statement of the PrIme MInIster? 

This Is another poii1t which I would Nice to bring to 
your notice. Is it right for the Government 10 be visibly pro-

America? I am basing this because you have aupportad 

twice America against Iran in IAEA. Iran is a member of 

NPT. It has all the right to go for c1viHan nuclear energy. 

If tomorrow, if India does the same thing, the apprehen-

sion which we have is that US might say, no, you cannot 

do It because that is the same policy adopted towards 

Iran. The reason I am saying Is this. Why are we 
participating in the West Asia Peace Conference when 

Hamas hal not been Invited? Why did this; Government 

not invite Ismail Haniya who was the elected President 
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of Palestinians? So, there are so many questions that can 
~ put over here to quantify, to corroborate what I am 
saying over here. 

Another last point is that US has a trade deficit with 

all the countries of nearly 800 bWion dollars. We are 

against this strategic partnership. We are against this 

paradigm Shift., We are for friendly and cordial relations 

with the US. We want nuclear energy but not at the cost 

of all these things for which India stands proudly. 

I am concluding, Sir. Yes, India has to take its place. 

We will get our place in all the Countries. Without even 

the USA also, India is going to go there. InshaJlah. nobody 

can stop it. I would like to conclude by saying that If MI. 

believe in this strategic relationship. 

(Translation] 

One 'Shayar' has r:tghtly desc.1bed the friendship with 

Ainerica - Turn Js ke dost huye. dushman aesman kyon 

ho'. 

{English] 

I would like. to conclude by sayjng that this 

Govemment should adopt this attitude that what a poet 

has said: 

{Translation] 

'Hayat tekar chalo, kaymat ktkar chaIo 

chalo to saare jamane ko saath laker chalo' 

(English] 

Lastly, I have one piece of advice to those Parties who 

have adopted such a hardened stance. You have love for 

the Muslims of Iraq. You have love for the Muslims of 

Plliestine. But for God's sake, kindly have or create love 

for the Muslims of West Bengal in the light of Sachar 

Committee. 

MR. DEPUTY-SPEAKER: Now, Mr. P.C. Thomas, you 

only speak for four to five minutes. 

{Trans/stlon] 

·SHRI GANESH SINGH (Satna) : Sir, hon. Prime 

Minister has signed the Agreement without taking the 

country Into confidence. He should have taken the. 

Parliament and his alliance partners into confidence 

before signing the Agreement. Why did he not mention the 

Nuclear Deal with the US when he addressed the country 

from the Red Fort on 15 August, 20077 Did he feel that 

the UPA Govemment will not ge'support from the country 

on this issue? After all, why such a hurry was shown in 

this regard? I cannot understand If there was some 

important reason behind this that the hon. Prime Minister 

himself went to the US and signed the 123 points 

Agreement leiter withOut giving it due thought. 

The importance of the need for nuclear power can be 
understood but as on date il constitutes a mara 3 percent 

of the country's power sector. Production of nuclear power 

will increase 7 per cent further after this Agreement. The 

power crisis is deepening In the country. We have 

tremendous potential for hydel power, solar energy and 

wind energy. We can become salt-reliant In the field of 

electricity . 

America's history shows that it can do everything to 

become a super power. It dishonoured its own Agreement 

In order to get hold of the oil resources in the gulf 

countries. Today. it is producing aU the consumer ilems 

and it cannot find a market better than India and thaI is 

why it wants to lrap India in its net by dangling a lollypop 

before the UPA Government, Nuclear energy is just an 

excuse. 

India has Its own dIatinct identity if> the world. We are 

constantly facing threat from neighbouring countries. In 

such a Situation, SOYef'8ignty of the country must be 

considered before signing any agreement with a country 

like US on any matter. There is need to always remain 

alert about our military strength and the secrecy of our 

nuclear sites bases. Fonner Prime Minister Shri Alai Bihari 

·The speech was laid on the Table. 



563 Discussion Under NOVEMBER 28. 2007 Rule 193 

[SM Ganesh Singh} 

Vajpayeeji had shown a strong example by carrying out 
nuclear tests. We did not lose anything by it rather it made 

the work! reaUze our power. But. this Agreement has 

created many doubts today. Therefore, the Government 

should review it. The US Is eyeing our thorium reserve 

also so that it can become the sole wielder of the nuclear 

power. 

The UPA Government should work keeping in mind 

the future of the country even if the common man of the 

country has nothing to do with this Agreement. 

My demand is that the Government should clarify each 

and every point under the 123 Agreement to end the 

situation of confusion. 

{English] 

SHRI P .C. THOMAS (Muvattupuzha) : Sir. I wi" be very, 
very short in my speech. 

Sir, assurances.have been given by the han. Prime 

Minister on 29th of July, 2005, 27th February, 2006, 7th 

March, 2006 and also thereafter in the debate which 

ensued. Those assurances were to the effect that this deal 

would give full access to the civilian nuolear technology, 

lift all sanctions for not signang the NPT and not limit 

India's strategIC nuclear programme. But when the 

legislations which were drafted, which have been passed 

and which have come through the Committees as well 

as the legislative bodies in the US. we find that there have 

been some differences. India has to separate its civilian 

nuclear facilities from the military once, meaning that the 

separation would be purely on India's own deci8ion. But 
the terms of the legiatations . there would tend to have 
serious doubts on these assurances. 

For example. it contains some provisions which 

clearly deviate from thIS understanding and also tend to 

lock Indla's foretgn policy to US requirements and subject 

our sCientific Rand 0 capaclltes and capabilities to 

Intrusive inSpectionS by IAEA and other American inspec-

tors. Any dilp!easure to US in thIe ragard is aI80 a MriouI 

concem. 

If the US suspends Its supplies to India, what wHI 
happen? Can we take our own action? But the terms 

would tend to show that for any rauon, it must then push 

for NSG and it is not that India can tum to any other vendor 

of her choice. H is a serious lock on our interest. It Is aI80 
a matter of concern as to whether the aanctIona on India 

on ~ ~, on M~t of u~. on 
production of heavy water would continue for equIpm8nt 

and technologies. The only relaxation Is on n0n-

proliferation barriers limited to nuclear fuel reactors. The 
real concern is thai there Is' one clause which prohibita 

exports of equlpments. materials or technology related to 

the enrichment of uranium, the reproc: ••• 1ng of spent 
nuclear fuel and producllon of heavy water. These ara 

some of the serious concerns. 

I would also, at this junctura, put very aimpIe. point 

whether the Government wIA be able to say at what COlt 

can electricity or power be given for domestic use and 
other uses for Indians as a whole. This is also a matter 

to be considered while considering the expenditure which 

has to be incurred. which has baM highlighted. 

I would humbly submit that these points may also be 

clarified. I hope that the Government. which will very 
seriously look into these aapecta. will see that the prime 

aspects of India's security as weB as India's foreign policy 

are taken care of. 

·SHRI S.K. KHARVENTHAN (Palani) : I am thanking 

the chair for giving me thiS opportunity to support the Indo-

Ua Nuclear Deal. 

Agreement of Co-operation between the Government 

of . India and Government of the United States of America 
concerning peaceful uses of Nuclear energy and itia 

called 88 123 Agreement. 11 IS for the period of 40 years. 
This agreement relates to the peaceful uses of Nucfear 

·The speech was laid on the Table. 
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Energy by the two countries without having any linkage 

with non-peaceful act. Though the deal is for civil nuclear 

Co-operation our Government has taken all possible 

security situations into consideration. This agreement is a 

88tiafactory agreement which 'Will enable an intemational 

civilian ~uclear Co-operation. Our concems have been 

adequately addressed in the agreement. This agreement 

favours for India in 2 reasons. One it allows India to 

participate in Global nuclear commerce and another is that 

there is no bar on India's strategic Programmes. 

We heve to appreciate and congratulate our Honourable 

Prime Minister. Dr. Manmohan Singh Ji for negotiating 

123 Agreement that is indisputably to the advantage of 

India's Nuclear Programme and energy sector. For the 

past 2 years our Govemment underwent number of 

meetings with American counterpart and finalised this 

agreement. Now BJP and his allies are opposing this 

agreement as if America is an untouchable country. During 

the year 2001 then Prime Minister Honourable Shri Alai 

Blhari Vajpayee and President Bush in a jOint statement 

had expressed the intention to Co-operate in areas of 

energy and spece. Our Honourable Prime Minister and 

president Bush issued Joint statement on 18-06-2005 and 

the deal was progressed after number 01 elaborate 

discussions. 

The Two line statement by Vajpayee and Bush in 2001 

had to be convented Into a tull-fledged technically, 

politically, and legally binding 123 Agreement. In the flOal 

agreement India's right to test nuclear weapons, guaran-

tee of lifetime fuel supply and India's right to reprocess 

the spend fuel have all been protected. 

India has been ono of the pioneering Countries in 

appiications 01 nuclear Technology for power production. 

Amongst the 30 countries In the world that are uSlOg 

nuclear power India IS in the lowest 27th rank. India's 

economic growth is at the rate of 9% in GOP but were 

lacking in power production.' Through this Historic 

agreement India's power problem and shortage of 

uranium are solved. We are in shortage 10,000/- M. Watt 

Power. Through this agreement and through nuclear 

energy we can produce 20,000/- M. Watt by the year 

2020. 

Throughout country our scientists are welcoming this 

agreement Japan, China and many other countries have 

entered into similar 123 Agreement with US. On any way 

our military nuclear facilities willi not be interefered on 

hindered since an non-hindrance clause is inserted in the 

agreement. This agreement is a practical solution to meet 

all our requirements. This agreement is an achievement 

of the UPA -Govemment led by Dr. Manmohan Singh Ji. 

I am supporting and welcoming this agreement. 

[T rans/aOOn] 

SHRI RAMOAS A THAWAlE (Pandharpur) : Mr. Deputy-

Speaker. Sir, we are discussing very serioUsly the Indo-

US Nuclear deal here today ... . (lnterruptions) I want to 

express my deep gratitude to the left parties because we 

have been very tense continuously for 3-4 months as to 

when would the Parliament be dissolved and the elections 

held since Dr. Manmohan Singh made a submission here 

about IndO-US Nuclear Agreement on 13th August. But, 

the left parties have provided an opportunity to discuss it 

today. NOA wanted conflict between UPA and left parties 

and that this discussion should have been held under Rule 

184 so that there could be voting on it. They wanted that 

our Government should go out of power. But, Malhotra ji, 

we are not so weak politicians. Mr. Speaker has taken up 

this discussion under Rule 193, therefore, every pany has 

full right to make its point here. This 123 point Agreement 

has been signed for the development of our country. The 

country cannot progress unless there is adequate energy. 

They were in power for 6 years so they also know what 

happens when there IS not enough energy. Therefore, 

there is genuine need for power and energy for the welfare 

01 country and hence the need for the Agreement. 

They know that on becoming the Prime MinISter on 

9th November, 2001 Alai Blhari VaJpayee JI also went on 

US visit. Earlier. therr relations with the US have also been 
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very good. Now, when we want to improve our ties with 

the US they are asking us to sever the ties. But. we can 

not sever ties with the US. We *&nt to Improve our ties 

with Russia. China and Japan. We want to improve our 

ties with everyone but we cannot have good relation with 

the NOA. 

(English) 

MR. DEPUTY SPEAKER Shri Athawale, please 

conclude your speech. 

(lnterruplione) 

[Translation] 

SHRI RAMDAS ATHAWALE : That is why this 

Agreement is very important. The opposition's demand for 

J~ was not right becauae they were going to create 
problems in that. The Joint Committee of the UPA and tAG 
Left is wortling weU. This Agreement is very impot1ant but 

the ruling party must listen to the views of the communist 

party also because without their support neither the 

Government will survive nor will we be able to retaln our 

present status. 

{English] 

MR. DEPUTY SPEAKER : The next speaker is Shri 

Tathagata Satpathy. I would be able to give you only two 

minutes 10 speak on this issue. 

[TflJIJS1aIbn] 

SHRI RAMOAS ATHAWALE : Advaniji has also arrived 

in the House. I want to say that: Dr. Manmohan Singh ji 

~ toya Indo-US Nuclear Deal, Sansad Ko Kiya Ja Raha 

Tha Kitl. Leftists Ko Ho Gaya Tha Bahut Jyada Feel, NDA 

Wale Ho Gave The Zeal. 

I, therefore. would say that this deal is extremely good . 

. . . (Interruptlons) 

[English] 

MR. DEPUTY ~KER : Nothing more should be 
recorded. Shri Athawale, please sit down. 

(Interruptionsr 

MR. DEPUTY SPEAKER : Shri Athawale, please sit 

down 88 nothing is going on record. 

(Interruptions) 

SHRI TATHAGATA SATPATHY (Dhenkanal) : Hon. 

Deputy-Speaker, Sir, I would like til simply accept a fact 

that India does not need a lot of energy, and there 18 no 

doubt about It. But, unfortunately, thlscounby neVer 
believes in perfection, and this Govemment is an epitome 

of It. 

This is a situation where the eo· called national media 

and aft major Parties - this side and that side - are in 

cahoots to do what America wants to do. Therefore,we 
are unable to' even give the countrymen an exact clear 

picture of what our energy needs will be 50 years hence. 

The Govemment is not able to tell the counttymen what 
our energy requirement will be 50 years hence. In such 

a situation, I do not wish to quote any expert as It is-not 

necessary. Many han. Members have already spoken and 

quoted many national and international experts. But I wish 

to remind the people about a thing called Weapons of 

Mass Destruction (WMD). The US could Invade and 
destroy a country like Iraq with a vast history, and destroy 

a culture without remorae under the pretext of these three 

letters, namely, WMD. Many countries that backed the US 

then have backed out of that invasion today because they 

have realized that it is an insane and a mad country. We 

have crossed all Party balTlers, etc. in our quest to be 
loved by America, and we are falling head ovet' heals to 

tell everybody that we support them, but we do not know 

what we support. We do not know how much power we 
require, and how much energy we require in the futunt. 

"Not recorded. 
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With our little sense. we should ask this to ourselves. 

Why Is a country like Germany that had 19 power plants 

shut down two of them. and come down to 17 power 

plants today? Why is France, which used nearly 87 per 

cent of its power from nuclear energy, pfanning to scale 

down their nuclear power plants? 

We are not able to question as to why has the US 

Secretary In the Department of Energy categorically stated, 

which is there on the.r website, that by 2020, all radioactive 

solid and liquid waste shall be cleared from the US 

ITl$inland. Where wiU that waste go? Th~ wastes which 

wjll be r&-processable will come to countries like India 

beca~ we believe that we hav& to be American. 

We are not investing In a simple thing. Today, the 

average national waste or. national loss through energy 

transmission in India is 35 per cent. In my State of Orissa, 

It Is 52 per cent. In developed Stetes like Maharashtra, the 

average waste is 34 per cent to 35 per cent. If you ask 

any engineer in any State Electricity Board, he will ten you . . 
that the waste or loss at Intemational level Is three to four 

per cent, if we take the loss to be around ten per cent, 

If we can bring it down by 25 per cent. we wm be able 

to electrify all connected. villages In India by providing for 

24 hours non-stop electricity. Are we willing to think of that? 

Are we willing to invest in that? We are not willing to invest 

in that. Today, in the North-East. a single State like 

Arunachal Pradesh has the. potential to produce 65,000 

megawatt of hydel energy. Are we willing to invest there? 

No, we are not willing to invest there. 

This is a situation where we do not know where we 

win land ourselves, when the whole world Is worried about 

how to dispose of radioactive waste. Earlier, they used to 

dump Into the ocean and they used· to dig deep into the 

earth, but they found that radioactive waste lasts for more 

than 700 years. When they want to clear off their mess, 
w~ are getting 8'11 their dirt. 

We are all· today tuming into ex-World Bank 

employees. The media, the Parliament and the whole 

Govemment today has one mindset. Nobody Is willing to 

oppose this move on a ground of logic, on a ground of 

ethics. We are all dying to be Americans. It Js a shame, 

and'the Mure generations of India will curse us for what 

we are doing to the country today. 

MR. DEPUTY-SPEAKER: The fast speaker is Mr. Ram 

Kripal Yadav. You should compfete your speech within two 

or three minutes. 

[Transllltion] 

SHRI RAM t<'AIPAL YADAV (Palna) : Mr. Deputy 

Speaker, Sir, we are discussing an Important Issue in the 

House today. Our Govemment has decided to sign a 

nuclear deaf with America keeping the best Interests of 

the country In mind. Many apprehensions have been 

expressed In this regard and this has become a matter 

of dispute in the country. The main objective of this 
agreement is to augment the power generation capacity 

In the country. Development of the country will not be 

possible till adequate supply of power is ensured. This Is' 

the aim of this agreement. The govemment has also 

checked out that this will not paralyse our foreign policy 

in . any manner. Hence, we are neither mortgaging our 

country nor constraining its sovereignty In any manner. 

Such apprehensions have needlessly been created ~ 

the matter has become a topic of discussion in the county. 

The intention of the Govemment is to meet the 

shortage of power in the country. There is scarcity of power 

in thousands of villages and many factOrieS are also being 

forced to closed down due to this reason. Development 

of·. the country cannot be possible without electricity. 

Electricity is needed in all efforts to remove poverty, provide 

employment and in agricuhure. 60 years have passed 

since independence but adequate power supply is still not 

available in the country. This Is the thought behind this 

agreement. This is why this agreement has been signed. 

Our leftist friends have also expressed apprehen-

sions in regard to this agreement. The oPposItion has 

also expressed many misgivings. The Prime Minister 



571 Discussion Under NOVEMBER 28, 2007 Rule 193 672 

[Shri Ram Kripal Yadavl 

has on earlier occasions made it clear within and outside 
the House that no agreement which could cause harm 

to the interests of the country would be signed. Never in 

the history has any agreement Ukely to go against the 

interests of the country been signed. 

Mr. Deputy Speaker, Sir, I am sure that the confidence 
with which the Prime Minister is moving forward with 

regard to this agreement shows that he will take care to 

protect the interests of the country. As the Prime Minister 

has said in the agreement that he will take no step which 

could prove to be detrimental for the country. . . . 

(Intenuptions) Sir, I am concluding. It seems to me that 

I have been given the least time to speak. It is being iaid 

in respect of hitech 123 Agreement that it is an American 

law which our country would be forced to follow. But in 

fact, there is no truth in this. It is certain that India cannot 

be forced to comply with Anterican laws. It is a ba8eIes8 

fear. I would like to request the Prime Minister to allay 

these suspicious during course of his speech. 

Our party is completely against American imperialism. 

We have and always will remain opposed to AmerIca'. 

bullying and imperialistic tefJO!ism. We have also held 

demonstration against its actions and we fully believe that 

American' imperialism would not be tolerated In this 

country. Two faced policy should not be followed. 

(lntenuptions) 

SHRI UDAl SINGH (Pumea) : Talk about }'OUf1I8If. 

SHRI RAM KRIPAL YADAV : Let me apeak. Why are 

you worrying. This double ended politics won' do. When 

you were in power, you used to pay obeisance to America. 

~ that you are no longer in power you are speaking 

out against it. Speak unambiguously. " you are against 

AmerlC8. say so clearly ... . (lnterruptions) Advaniji says 

something in the House and gives a contradictory 

statement outside it. At times he speak. in favour of the 

nuclear agreement and at other times he speake against 

it. Your policIeS should be clear-cut. The nuclear 

agreement has been made to protacl the Inte,..... of the 

country. The doubts of our IeftIata frienda ahIIII be 
removed. The intere8la of the country wtI1 be protected by 

the Prime MinIster and the UPA Government ... 
(Interruptions) Sir, I am going to conclude. ThIs agreement 

has been signed to ensure livelihood for the poor BJP 
favours America and will always remain 10. 

SHRI UDAl SING'" : We support America and you are 
making . the agreement. 

SHRI RAM KRIPAL YAOAV : Sir,l want to make it clear 
that the intentions of UPA are quite evident and their 

policies have alao been clear that It has never clone 
anything againSt the interests of the country aInce 

independence till date. . . .(/nterrupIiOns) 

[Engtlsh) 

MR. DEPUTY-sPEAKER : Now, nothing wII go on 
record. 

(InftlnuptJonsr 

MR. DEPUTY·SPEAKER : Now, I would requeet the 

hon. MIniater to reply to the debate. 

(IntenuptiOnBr 

MR. DEPUTY ·SPEAKER : NothIng Ie going on record. 

Please BIt down, Shit Ram KrIpaI Yadav. 

(/~r 

[T I'lIIISIaIionJ 

PROF. VUAY KUMAR MALHOTRA: Mr. oip.ty Speaker, 

Sir, this ~aion was deferred immecIaIeIy .... 

lnIUatIon and It was said that It would be taken up when 

the· Prime Minister returns from his foreign tour and he 

would reply to the debate. I respect Pranabji and would 

be very happy to hear him apeak bullhis Is an international 

agreement signed by the Prime Minister. He has iaaued 

'Not recorded. 
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a joint statement In this regard. If the Prime Minister 

does not speak it would be contempt of the House. I 

would like the Prime Minister to give a statement on this 

subject. 

{English] 

MR. DEPUTY -SPEAKER : Please sit down. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): We 

would not like to speak. . . . (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : I want to make the 

position of the Government clear. At no point of lime, there 

was any commitment from the Government that the Prime 

MInister woulu reply ... . (lnterruptions) Since they have no 

points for arguments ... . (lnt8rruptions) 

SHRI L.K. ADVANI : In fairness to the House, in all 

'aimess to the country, it is an important debate - after 

all, you have been dealing with the matter since 2005. I 

have great respect for han. Pranab. He has been entrusted 

with the responsibility only now. You have listened to the 

whole debate. I do not see why you should reply to the 

debate ... . (lnterruptions) 

SHRI PRIYA RANJAN DASMUNSI : Our Prime Minister 

has spoken four times. These talks have never been 

reported to Parliament. Not even once. Therefore, I would 

say that we made no commitment In the BAC. The 

Government has only said that both the Ministers would 

be abroad. Let them c:ome and choose the time. 

.. . (Interruptions) Today. we have selected the time only 

because the Leader of the OpposItion was riot available 

yesterday ... . (Interruptions) We would also like to make 

this. . . . (Interruptions) 

(Translation] 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 

Sir, they should have the courage of hear the reply. 

... (Int8I71Jptions) They want to run away ... . (lntel71Jptions) 

PROF. VIJAY KUMAR MALHOTRA: The Prime Minister 

should reply to this debate ... . (lnterruptlonS) We cannot 

toterate contempt of the House. Hence, we win walk out 

in protest. .. . (Interruptions) 

1'.32 hrs. 

(At this stage, Shri L.K. Advani and SOfTIB other 

han. Members left the House.) 

{English] 

SHRI PRANAB MUKHERJEE: Mr. Deputy-5peakar, Sir, 

would like to express my gratitude to all the han. 

Members who have participated in this discussion from 

2 0' clock in the afternoon till now. Twenty-nine hon. 

Members have made their contribution. I expected that the 

principal Oppoaitionparty, the Leader of the Opposition 

would remain to listen to the reply to the points, which he 

raised but after all we are living In a world .where all the 

parliamentary norms, etiquettes and courtesies are thrown 
to the wind. Therefore, I am not surprised to know the ' 

behaviour of the BJP and other NDA partners are not 

unexpected to do this. I am a small fry. But for the first 

time in the history of this country, the han. Prime Minister 

of the country was not allowed to speak on August 13, 

2007 when at the earliest opportunity, in deference to the 

Parttamentary customs, etiquettes and systems, he took 

the opportunity to explain to the House the agreed text of 

the 123 Agreement. I would say. in the course of my 

observation, I would try to cover the various points which 

the hon. Members have made but even the beginning has 

a beginning. This 123 Agreement, this discussion is 

practically the continuation of the discussion which should 

have taken place in the Monsoon Session. Shrl Rupchand 

Pal has correctly pointed out while raising the discussion 

that because of the obstruction of the principal Opposition 

party, it could not take place. Nonetheless, I am happy that 

we have the opportunity to clarify a large number of issues 

which have been raised by the hon. Members. 

Sir, the Prime Minister has articulated his views on 

this Important arrangement which Is proposed to be 
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entered with the USA. First of all I would like to clarify one 

point which the Prime Minister also mentioned on a 

number of occasions. This 123 Agreement with the USA 

is with the completion of this process, which has tine 
stages - one stage, an agreed text between USA and India 

has been worked out, which has been frozen; the second 

stage, to enter Into an India-specific safeguard arrange-

ments with IAEA, which is the supreme International body 

to supervise all matters related to international atomic 

energy. India is one of the founders of this body In the 

early 19508 and has contribuled in its own way in 

strengthening this most important and vilal regulatory body 

of the international atomic energy. We are Mither a 

stranger nor a new comer to IAEA; RIce many other 

international bodies, India is one of the founders of IAEA 

The short point wbich I wanted to flag at the initial 

stage is that this agreement will provide us the passport 

to. enter into agreement on nuclear trade with a host of 

other countries. The fact is that after the first explosion of 

1974 and also after the second Pokhran Test In 1998, 

there had been sanctions. 

The Leader of the Opposition, while making his 

observations, boasted that his Government had been able 

to persuade USA to remove all sanctions. Most respect-

fully, I would like to submit that it was not. A number of 

Indian entities are still not allowed to participate in many 

international events related to the nuclear matters. I would 

not use the word 'apartheid'. But the hard, cold fact is that 

despite having the talent, OUr experts, our engineers and 

our scientists had been denied access to many areas. 

One of the Govemment owried organizations Is 

included in the entity list which is a very important defence 

organization and some of their acIIvHles come under the 

sCanner of USA, as per their own domea1ic laws. We may 

like it or we may not like it, but this is the reality. Therefore, 

an attempt was made to cross the hurdle; once we cross 

this hurdle, it would be possible. But for ctbasing this 

hurdle, the support of 45 countrtea Including USA, RussIa, 
France, China in the NSG and about 30 plus countries 

in the IAEA group, is needed and this Is to remove the 
restrictions of having access to the nuclear trade, having 

access to the nuclear technology, to come at par and 

remove the constraints which are prevailing today. 

A major part of the speech of the leader . of the 

Opposition was devoted to boasting, that they have done 

a great job, by having the second Pokhran test. He told 

the Prime MinIster - .that was the burden of his song -
that India has sacrificed the right to test, of which he is 

very proud of. In his observations he himself stated that 

his Parly came to power on 19th of March, 1998 and they 

conducted the test on 11 th of May, 1998 in less than 30 

days. Not even a child wU1 believe that a nuclear 'teet 

can be conducted In less than 30 daya. Everylhingwas 

ready. 

Here I would most respectfuHy like to remlncfthe: hon. 

Members that we had a policy from day one and the policy 

was enunciated by no less . a person than the Father of 

Nation Mahatma Gandhi supported by Pandlt JawaharIaI 
Nehru. We are a strong believer in total nuclear 

disarmament. We did not sign NPT, not bec'et'88 W8 

wanted nuclear weaponfsattonbut because we ~ 
enid it as a fraud treaty. It Is discriminatory. It Is craatIng 

nuclear havea and nuclear have nota. We did not want 

to participate in this discriminatory fraud Treaty where two 
classes of nuclear haves and nuclear have nota are 
created. 

He lamented that he could have entered into the 
nuclear club If Mr. Nehru did not commit thai mtstake. 

Pandil ~ did not commit any mlltake. He saved the wortd 
from ~ ThIrd World War but for his policy of n0n-

alignment, taking strong poshion on various intematlonal 

Issues starting from the peace initiative in Korea to 
condemning the nationalisation of Suez Canal In 1956, 

atlack on Egypt on the Issue of na~tlon of Suez 

Canal in 1956 and preventing the total 8888U1t on Egypt 

through persuasive. World was aaved from a catasbOphy. 
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When il\ 1974 Shrimati Indira Gandhi went for the nuclear 

explQelons, .it was not for indulging in weaponisation. 

Those speeches were made on the floor of uu. and the 

other House. They are on record of this and the other 

House. She calegoricaily mentioned; 'I wanted to have the 

technology. I wanted to test the competence of the Indian 

scientists, Indian technicians and Indian engineers'. The 

purpose was the peaceful use of the civilian nuclear 

programmes. It was 110t war-rnongerism. 

It was taken further in the 3rd Nuclear Disarmament 

Conference by young Prime Minister. Shri Rajiv Gandhi. 

He told the whole world: 'I am ready. My engineers, my 

scientists and my technologists are ready. We are just , 
screw drive away from the weaponisatlon programme. We 

can do it. We can do it ·righl now. But I want to assure 

the International community that. I Will not cross the 

threshold level.' 

. We used to have a pledge from 1974 tin 1998, almost 

quarter of a century that we shall keep our options open. 
We did not fore-close the option. That was the message 
which Shri Rallv Gandhi conveyed to the world community: 

'I want universal, non-discriminatory, verifiable alS8rma-

ment where both horizontal and vertical proliferations 

would be stopped and if the International community agree 

I will not graduate myseH from the threshold level 10 the 

nuclear weapon States.' 

That is the philosophy. Perf:laps, it is beyond the 

comprehension of the Leader of the Opposition and his 

Party. that is why. he found fault with it. I ca~not contradict 

what he said because it Is unfair. Unnecessarily he has 

brought the name of a distinguished son of this country, 

the former President of India. But the fat of the matter is 

that Mr. Venkataraman was the Defence Minster during the 
Prime Ministershlp of Shrimati Indira Gandhi and not 

d~ring the Janata Party and nol even after that. Therefore, 

it is totally unacceptable. This is the factual position~ The 

Leader 01 the Opposition could have made his home work 

that Mr. A. Venkataraman was the Defence Minister from 

15th January. 1982 till the day he was elected as the Vice 

President of India in July 1984. At that point of lime, the 

Prime Minister was Shrimati Indira o.adhI. Who wiN 
believe in this House and In the whole country that· Mrs. 
Indira Gandhi abandoned the nuclear teetInp programme 

under pressure from the United States of AmerIca. He 
started by saying - which I have to contradict and the 

Prime Minister also had to contradict -that the USA is not 

interested In the energy programme. The very second 

sentence of the 123 Agreement starts with the energy 

programme. 

He asked why did we not go to the Joint Parliamentary 

Commlttee. I explained it on the Hoor of this House Itself. 

I explained that the ConstitutIon was made by the mighty 

minds of the then India who devoted their lives to the 

service of this great nation. In the debates of the 

Constituent Assembly I found that this issue was debated 

and the constitutional position was made qWIa clear. 

SubSequently, the Supreme Court has also made It quite 

clear. I would just like to quote one judgement of the 

Supreme Court In the case of Union of India and another 
versus Azadl Bachao Andolan and another .. In paragraph 

18 of the judgement of case No.2OO4I10 sec, the 

Supreme Court said: 

"The power of entering into a Treaty is an inherent 

part of the sovereign power of the State by article 73. 

Subject to the provision of the Constitution, the 

executive power of the Union extends to the matters 

with respect to which Parliament has power to make 

laws. Our Constitution makes no provision making 

legislation a condition for the entry Into an intema-

tional treaty in times either of war or of peace." 

That is the constitutional position. That is the latest 

interpretation of the Supreme Court of India. But any 

intemational treaty is not ipso facto operationalised if it 

requires any legislative backing. Then the appropriate 

legislature and in this case, the Central Parliament, wiD 

make the legislation under Entries 10 and 14 of the Ust 

I of the Seventh Schedule. It is this House itself. That is 

not so remote memory. In 1994, when we signed the WTO 
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Agreement. an international traaty. and accepted the 

Intellectual Property Rights to execute that and to put into 

effect that obligation. we had to amend the Patents Act of 

1973. 

That was to provide the product patent which was not 
available in respect of three items, namely, pharmaceu-

tical, agricultural and food items. That was done by making 

an enactment in the Partiament. Never has the hen. Prime 

Minister said that he will not come to Parliament. The 
statement which Shri Advani quoted, it clearly says 80 and 

that is why when the joint statement was isSUed after 18th 

July. 2P95 we debatecl it in Parfiamenl After the 

Separation Plan. March 2006 we debated it In Partiament. 

We debated .it in Partiament on 6th August, 2008 and again 

we ~ it in Partiament in 2006 when the Hyde Act 
was passed and at the earliest opportunity the agreement 

was signed in August. I think, it was sometimes on 1st 

August. .2004 and the hon. Pnme Minister came to 

Parliament on the 13th of August. My colleague, the han. 

Minister of Partiamentary Affairs assured the SAC that look 

on the basis of the Prime Minister's statement we will take 
it up on the next day. Where have we said that we do 

not want to carry the people with us? 

Somebody from that side suggested that there should 

be a political consensus. The han. Prime MInisaer should 

take the initiative. He took the initiative and 10 my mind, 

excuse me for saying this, he took extra initiative. which 

was perhaps not necessary, several times as soon as it 

was signed and the Leaders of the prinCipal Oppoeition 

partIes. and the NDA leaders were invited. What was their 

initial reaction? Their initial reaction was that they 

congratulated the negotiators and they came out and told 

the waiting media persons outside. After that suddenly they 

discovered that this agreement cannot be accepted. 

Shri Advani also pointed out that there will be no teats. 
Do you not want Programme III? Whet!* one wanta 
Programme UI or not is a different matter. But I myII8If on 

the floor of this Houle In August last atated that yes we 
wi. not he8Itate 10 conduct the t .. t If it is necessary for 

the countfy to have this nuclear test keeping In view our 

aecurtly requirement. A queetion was aaked. what II the 
guarantee that we can go for test? What Is the guarantee 
that we will have It? If one would have read the text - H 

is not a very big text, there are only 17 clauses and It does 

not run into hundreds of pages - then one would have 
found out article 5(vi) (b) assures continuous fuel suppty 

and article 14.8 suggests that it wiU not affect the military 

programme. I am reading the first portion of the article. 

20.00 hn. 

"The parties affirm that the purpose of this agreement 
Is to provide for peecefut nuclear cooperation and not 

to affect the un-safeguarded nuclear act/vItiea 01 either 

party: 

Our strategic programme Is un-safeguarded. W. have not 

given it to them. He claimed becauae somebody gave 

some inIeMew that what he could not get from Mr. AlaI 

Bihari Vajpayea, we got from the Govemna1t of Dr. 
Manmohan Singh. He gave an example that we gave only 

two ructors of existing r8IICfOr8 to be under safeguarded. 

But .. futunt reactors went to be brought under safeguard 

anangement and that was the concIueion which the NDA 
Government did with the USA. What did we do you wiI 

find in the text. We said that these six reactors we are 

giving for safeguard. In future, what the reactors win 

provide for safeguard, II will be decided by us and not by 

you. In the text of the agreement, we have one word that 

our military programme wiR not be aftecled. I do not know, 
If they do not believe the Prime Mlniater of India, MInIater 
of Extemal Affairs of India, the commitment which we have 

made in this language of the 123 Agreement, when the 

Prime Mlnlater gave aasurances to our left friends In 

reepect of nine points Which were raised. Our job was to 

ensure that in this 123 Agreement, an these nine points 

are protected. 

Sir, jU8t for the recapilulellon of the hon. Members,I 
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would like to explain what are these nine points - Full 

Civilian Nuctear Cooperation; Prlnctple of Reclproctty; 

Permanent waiver - not temporary, not annual certification; 

recognition of India as a State possessing advanced 

nuclear technology; acceptance only of IAEA safeguards 

not any bilateral safeguards; Safeguarding the Integrity 

and reliability of our strategic programme; rejection of any 

moratorium on production of fissile material. So, like a 

responsible sovereign entity, we have said that we will 

enter into negotiations. There, our position is very ctear. 

It must be non-discriminatory, it must be verifiable and It 

must be equal. Nothing short of that is acceptable to us 

and we will not enter into this arrangement and 

safeguarding our legal right to carry out a nuclear test if 

that is deemed to be necessary in the national interest. 

That means, if you want at some point of time that a test 

is necessary, we will do il. But I reject the concept of Shri 

L.K. Advani and his Party that India should not carry on 

universal, nondiSCriminatory disarmament which is our 

ultimate goal and even in this session of the United 

Nations General Assembly, we have tabled a resolution 

backed.by almost 27 countries and we will continue to do 

so. 

The question was raised that why we entered into an 

arrangement among the UPA and Left Parties. This is not 

a Parliamentary Committee. This Committee Is not 

appointed by the Prime MinISter. This Committee Is 

appointed by the Chalrpfrson of the UPA. It does not 
consist only of the Members of Parliament. There are three 

non-parliamentarian members of that Group. This is an 

informal group to work out the differences between our 

supporters and ourselves. So, what has the Parliament 

to do with it? In Parliament, when we are debating it on 

the noor of the House, when we are discussing it, I do 
not have any objection if they say: ·We wlU like to support 

our party." We will, of course, have to take the approval 

of the Congress President. I cannot dectde it. But they have 

never expressed their intention that they will like to support 

the UPA. Let them change their policy. Therefore, this Is 

absolutely an unacceptable poaltlon. 

So far as safeguard Is concerned, 'we have assured 

you what Is the outcome 0' It. The outcome of It Is that 

we are going for the India-specific safeguard arrange-

ments. Negotiation will take time. It is a technical 

negotiation. In that technical negotiation, we will continue 

and we will like to say three important points which our 

Left Front repeatedly argued in our Group. When we are 

insisting that we will /ike to ensure in the India-specifIC 

safeguard arrangements with the IAEA assurance of fuel 

supply, right of India to have ctear strategic reserves to 

meet the situation in the case of uninterrupted fuel supply, 

If it is Interrupted, if there is a breakdown to meet that 

situation, there should be a strategic reserve for the fuel 

and the recognition of our strategic programme by 

accepting the separation plan which this Parliament Is 

aware of, which has been placed on the Table or this 

Parliament and which the United States Administration has 

accepted. 

Now, I understand there is an issue about the ~yde 

Act. H you want to interpret everything with the Hyde Act, 

I cannot help It. Nobody can help it. The Hyde Act, a8 Shli 

Tarit Baran Topdar has correctly pointed out, is a 

legislation enllbHng the US Administration, the US 

President to have a waiver to enter Into a civilian nucJear 

programme with India. which is a non-NPT country, which 

Is a nuclear-weapon country not recognised but a nuclear 

weapon-country which is having strategic p~rammes. As 

per the 1954 Act, the USA cannot cooperate with that 

country. Therefore, In that Act. they require a waiver. That 

waiver has been provided by the Hyde Act. While providing 

the Hyde Act, one thing has been pointed out. Who is to 

interpret the Hyde Act? I have myaeH stated that there are 

many prescriptive and extraneous issues in the Hyde Ad 

which are not binding on us. How can it be binding on 

us? As a law passed by the Indian Parliament is not 

binding the US Congressmen. similarly a law passed by 

the US Congressmen may be binding on the US 

Administration but not on India. The only binding 

agreement on, India is the 123 Agreement. I will most 

reapectfutIy submit to the hon. Members to show me one 
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clause. Yes, I know that somebody will get up and say 
that the question of the national law is there. Yes, that is 

the standard practice of an intemational agreements. It is 

equally true that in Clause 14, there are references to the 

Vienna Convention and references to the intemational 

laws' in case of disputes. That was the mandate which 

we gave to the negotiators to enter. into negotiation with 

their American interiocutors. We told them quite clearly, I 

~ at one point of time when I had to intervene,told: 

"L,ook, this is unaccePtable." 

I told them that· the nine points. which the Prime 

Minisler specifically referred on the floor of Pattiament and 

gave his c:onvnitment are to be pres8IV8d in the text and 

there will be no reference to the Hyde Ad. Most raspec!fuIy, 

Mr. Deput,y-~ker, Sir, I can claim thai we have ~ It. 

What did President Bush say? He is the Chief Executive 

of America? How is he interpreting the Hyde Iv::rl Mr. Advani 

is depending an the interpretation of some Under 

Secretary - I would not mention his name - but I am 
quoting from the· statement of Ihe President of the UnIted 

States of ~, not the statement of any Under 
Secretary. I do ROt make any reflection on the Under 
Secretary or their officers.. But the Chief Executive of the 
United States of America said: 

"Today I have signed into law HR 5682, an Act 
containing Henry J. Hyde US-India Peaceful Atomic 

Energy Cooperation Act of 2006. The Act will 

strengthen the strategic relationship between the 

United States and India and deliver valuable benefits 

to both nations. Section 103 of the Act purports to 

establish ·US policy with respect to various interna-

tional affairs matters. My approval of the Act does not 

constitute my adoption of the statement of policy u 

US foreign policy. Given the Constitution's commit-

ment to the Presidency of the authority to conduct the 

nation's foreign affairs, the executive brinch shaH 
construe such policy statements a8 advices." 

This is the \X)O'1m8nt of the Preeident of the United S&atee 

of America and my young friend Mr. JyodIraditya ScindIa 

very aptly explained It while partiCipatIng in the ~. 

So, my most respectful submission would be that we 
are accepting the obligations under Section 123 of the US 

Atomic Energy Act of 1954, not under the Hyde Act. The 

Hyde Act is an enabling provision. That is for the US 

Administration to deal with it and they have assured us 
that it would not stand in their way of Implementing the 

commitment which they made in the Joint Statement of 

July, 2005 and in the Separation Plan of March, 2006. 

Therefore, Mr. Deputy-Speaker. Sir. I would like to. most 

respectfully. submit that let us look into the 123 Agreement. 

I am not going into the larger upecta of foreign policy 

debate, but I would like to emphasize a couple of points. 

Much has been said about the voting in the International 

Atomic Energy Commission Board. I think we have 

explained about It several times here. There had been two 

occasions where we did it and we explained why we did 

it II was because at that point of time we were given to 
understand that If we acc:epI the amendment of the 

European countries. then the matter wBI be within the 
Board of IAEA and it will not be referred to the UN Security 

Council because if it is referred to the UN Security Council, 
then they will issue sanction as they have iSSued two 

sanctions on Iran. But in the last one In February, 2006, 

the position and the voting pattem which we had was that 

a large number of countries Including the Non-Aligned 

countries like Russia and China and we were together. 

In my intervention in the conference of 45 countries of 

Europe and RU88ia. while stating India's position on Iran 

when I was asked to state our position, I made It quite 

clear that Iran is an old civilized country and a very proud 

nation. 

I do not feel that issuing aancIion after aanction Is 

going to reeoIve Ute problem. Iran will have to be engaged 

in the dialogue, pIOO8U and the moat appropriate forum 

is IAEA. Tha ..... voting which has taken place thefe -

no voting, where It hila been apIn decided - along with 

China, Russia, MalaYsia and large number of olher 
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countries, non-aligned countries, we have decided that 

yes, diplomacy is to be given a chance. This is a 

complicated issua It will take time. 

Why should we be scared of any country? Yes, we 

have strategic relationship. What is wrong with It? Most 

respectfully I would like to submit that it is not alone USA, 

I have strategic relationship with Russia, with China, with 

Indonesia, with Japan, with Singapore, with France, with 

Germany, with European Union. I have strategic relation-

ship With ten countries. 

MD. SALIM (CaJcutla-North East) : All encompaSSing! 

SHRI PRANAB MUKHERJEE: No, not ali encompass-

ing. It is depending on the nature of relationship which 

we want to have. There has been substantial improvement 

in the relationship with China. 

During the visit of Chairperson of UP A, the type. of 

warmth she feft at the top most premiership of People's 

RepUblic of China is envy of anybody, any wortd's 

statesman and that is the meeting of her after the election. 

She was the first person from outside to visit People's 

Republic of China. In a short span of last nine months, 

I had four interactions with the Chinese Foreign Minister 

and the Prime Minister's visit is to come very shortly. 

I have no doubt that in between they are saying the 

discussions which we had with President Hu Jintao at 

Heiligendamm at the margin of G-8 and G-5 countries and 

with Premier Wen Jiabao in Singapore speaks of the best 

relationship between our two countries. It is not possible 

fO'r me to disclose everything what transpired between 
Premier of China and our Prime Minister. But I am quite 

confident that so many people are saying so many things 

about their cooperation even in the area of civilian nuclear 

programme. I am quite confident that if we cross the 

hurdles which we are having we will be able to have that. 

Questions have been raised why Prime Minister did 

not sign the agreement with Russia. We have explained 

it. He explained it when the occasion arose and the reason 

was very simple. We are waiting, because after all these 
arrangements are to be made and to be operationaUsed; 

and for opetationallsatlon, we shall have to go with IAEA 

India-specific Agreement. We will have to arrange the NSG 
guidelines and when we are in this process, Memoran-

dum of Understanding with Russia about four reactors 

and Kudankulam and as soon as the process is ready, 

we will be able to enter into that agreement. That is the 

reason I was saying that this is some sort of a passport. 

Once I have the international passport visiting all countries, 

I have the option to choose which country I wiD visit. It is 

not necessary that I may take passport in the name of 

visiting one country, but it is not necessary that I shall 

confine myself only to that. 

It will be open. Surely, we want Interaction. Lot of 

violations etc. has been called. The initiator of the 

discussion, Rup Chand babu, said that it is only 15 per 

cent of the world energy requirement. It is correct. Today 

I have 1,28,000 megawatt power generation capacity; 

nuclear energy is only 3,900 megawatt. We are not talking 

of today; we have to talk of future. 

Today our import of oil is 100 miUIon tonnes. If we 
are importing these 100 million tonnes at the cost of $ 
100 per barrel, and if the entire thing was passed on to 

the consumer, one can easily understand what could have 

been the cost of energy. But simply because it is absorbed 

by somebody in the form of subsidy does not mean that 

the cost of the energy is getting less here. Coking coal 

aiso we are importing. It is not that we are just depending 

on them. The Prime Minister has emphasized that we want 

energy; we want access to the technology on thOfium, the 

three-tier. Even in the text of the Agreement Itself, you will 

find that our three-staged civil and nucleat programme, 

which was the dream child of Homi Bhabha, the architect 

of Indian nuclear programme, has not been diluted at all. 

If we have just thorium; I am told by some reports that 

I have received where I find on plutonium the experts are 

telling that the nuclear power generation capacity can be 

raised from 1.0,000 megawatt to around 500 thousand 

megawatt exclusively using the contents from spent fuel 
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discharged from PHWRs following the Plutonium 239, 

Uranium 238, fuel cycle in FBla. Surely, it Is not of today. 
It Is ot tomorrow. But we shaft have to think of tomorrow. 

Mr. Rajiv Gandhi thought in the mid-eIghties of the 

revOlution in Infonnation Technology. Many of us did not 

believe in it. Today, India is on the top of Information 

Technology (IT). Many of us opposed computerization. 

Today. we are going for that. 

[Translation] 

SHRI LALU PRASAD : We had also done that. 

SHRI PRANAB MUKHERJEE : Now you are helping 

us. • . .(InIemJptions) 

[English] 

Therefore, Mr. Deputy·Speaker, Sir, I would not like to 

take more of your time. , have covered some areas. Ves, 

there will be discussions;· we are having discussions. As 

I mentioned, we have a mechanism with the Left, UPA. 

LaIu ji, Sharad ji, and Baalu ji are the Members there; I 

am also there. We are discussing among ourselves and 

we are trying to resotve it. The Leader of the Opposition 

has assured us, and it has been echoed by some of his 

followers, that if they have the mandate they will 

renegotiate it. 

I will just conclude my observations by narrating one 

incident. It happened not in this House but it happened 

in the other House. I was a Member of that House at that 

point of time. It is being told today that sovereignty h8a 
been mortgaged. Mr. Deputy. Speaker, Sir. fortunately or 

unfortunately, whatever it may be, I am in the Government 
of several Congress Prime Ministers from the seventies. 
At least, I have been accused not less than three times 

of mortgaging Ino18'S sovereignty. Once I mortgaged 

India's 'sovereignty' when I entered Into an extended 

funding facility with IMF by borrowing five blHion SORal 

When we returned the last installment of 1.2 billion SORa, 

I told In one of my speech: "Many of you told me, like ... • 

styled Cassandra prophecy that I wlH come out of the IMF 

building on a stretcher. I have come out of ~ IMF building 

with my head on my shoulder and on my foot, and not 
on the stretcher." 

Slmllarty, again when we signed the WTO Agreement, 

they said that 'sovereignty' had been mortgaged and It 

went to such an extent. I can understand that. The Left 
opposed then and the Left opposed now. 

Now, as I mentioned, the Indian Patent N;t, 1973 was 

to be amended as per the International Agreement of IPR. 
Twice that Bill was rejected In the Rajya Sabha under the 
command of a great Member of the BJP who tater on 

became the Minister in the NOA regime ... . (Interruptions) 

I wIH not take the name of the Member of the other House. 

But the funny part is th/a. After some time when the table 

was turned, when they were In the Government, twice India 
lost In the Int8m8tionaI dispute 88IIIement mechanIam of 
WTO. Then, the same Party came to us -' I was aHtIng 

In the Opposition and Dr. SahIb was the Leader of the 

OpposItIon - and said: "If you eupport, we wUI like to 
amend the Indian Patent Act." It was sometime In 2000. 

I talked to the Congress Preeident. She said: "If you 

consider that the BIH Is good and in the national Inte""', 
aimpty by accident of changing the seat need not 

necessarily change the policy." So, with our support, the 

8111 was passed, and the only change was made. The 

Member.in-charge of the 1994 Bill was Pranab Mukh8fjee 

as the Convnerce Minister and in 2000 the Member~ 
charge was Shri Muraaoli Maran, and except the year no 

fUt1her change was brought, which- waG rejected by them, 

and they had to plead to the Congress Party to support 

the Bill. Therefore, let us not be ... . (lnterruptions) 

SHRI PRIYA RANJAN OASMUNSI : That Is why they 

left the House without listening your speech. . . . 

(Interruptions) 

SHRI PRANAB MUKHERJEE: Therefore, let us not be 

carried by the emotions. Vea, let us calculate, let us 
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debate, let us discuss and let us tty to find out how the 
issues could be resolved. 

Mr. Deputy-Speaker, Sir, as the hon. Prime MInister 

has assured the. han. Members umpteen number of times, 

I would Uke to submit moat reapectfuUy that the process 

is not yet complete. Whenever any major step in the 
process had been taken, we came to Parliament. After the 

JoInt Statement, we came to Parliament. After the 
Separation Plan we came to Parliament. Again we came 

to Parliament. After the Hyde Ad we came to Parliamant. 

After agreeing the Agreed Text On freezing it, we have 

come to Parliament. Again we will come to Parliament. 

With these words, I thank you, Sir, for gMng me this 

opportunity. 

SHRI RUPCHAND PAL : Sir, I had made several 

important points but the han. External Affairs Minister has 

not covered them in his elaborate· reply. One is about the 

relationship between 123 Agreement and the Hyde Act. 
There are public comments by important USA administra-

tive people about the relationship. I am not going into that. 

I want to know whether the 123 Agreement will override 

the Hyde Act or the Hyde Act will override the 123 

Agreement while making a reference to the intemational 

p~ and all these things. 

I had asked whether the fast breeder reactors are also 

being put under safeguards, . . .(Interruptions) 

SHRI PRANAB MUKHERJEE : The answer is 'no'. 

. (Interruptions) 

SHRI RUPCHAND PAL : Okay, Now, our Indian 

negotiator is in the process of negotiating about India's 

requirement, that is, India's specific safeguard. I would like 

to know whether the Government !las anything in mind as 

to what may be the requirement because this' is a grey 

area. In re-processing, there is a national idea given and 

nothing concrete. I would like to know how India is going 

to be benefited. 

We find that they are telling that these are the benefits, 

namely, jobs would be created, their ailing nuclear industry 

would be rejuvenated, they would have something of a 

neW architecture in Asia and all these things. But what is 

the benefit that we are going to derive has not been clearly 

stated in theJong reply of the hon. Minister. 

Then, things in regard to selective transfer of 

technology, in regard to nuclear reactor, and in regard to 

dual use have not been cleared by the hon. Minister of 

External Affairs. Similarly, about the energy six, whether 

the nuclear energy at any point of time is IJoing to help 

us is a big way ignoring our coal sector, ignoring our hydel 

sector, ignoring our renewable energy sector! 

Sir, I am really disappointed that the hon. Minister did 

not cover aU these importani points. 

SHRI PRANAB MUKHERJEE: Most respectfully, 

would like to submit that if the han. Member was a little 

careful, I mentioned about what I require from the IAEA. 

I mentioned three specific areas. It is not for the first time 

that India is going to have a safeguard arrangement with 

the IAEA. Whenever we buy a reactor from outside, vv.e 

have to make it with the IAEA. There is a standard 

format. But what is India specific? About the India specific, 

I referred to these three areas in details. They are 

assurance of the fuel supply, right to create the strategic 

fuel reserves, and recognition of the separation plan, in 

other words, recognition of the strategic programmes. We 

should expect to have them. For that, the negotiations are 

going on. These are highly technical details, which are 

being worked out by the experts. I am not an expert. I am 

a layman like you. Therefore, here, we are normally guided 

by them. We are quite confident that they ... iII protect our 

interests. 

So far as the energy mix is concerned, I started my 

observations by saying that we are not looking at only 

today, we are also looking at tomorrow. Now, everybody 

is talking about the climate change. We cannot keep' it 

under the carpet. About the cost of the technology, which 

the Prime Minister is meeting, aod which will be 

again strongly advocated in the Bali Conference that as 



591 Discussion Under NOVEMBER 28. 2001 Rule "93 592 

[Shri Pranab Mukherjee] 

the developing countries cannot· sacrifice their deve1op-

ment. thenlfore. they Will have to be compensated by 

gIVing adequate access to the clean energy technology at 

an affordable cost. The whole world. especially the 

advanced countries are looking at the mari<ets of China 

and India. I think. they have made some calculations that 

50 per cent of a few trillions dollar worth trade will be only 

between our two countries. 

Therefore. these are the areas, where we are 

t ti and the Planning Commission Is concen ra ng on~ .' 
wori<ing on it. 

SHRI BASU DEB ACHARIA : Sir. taking into account 

the views expressed by the majority of this House. I want 

a categorical assurance from the hon. Prime Minister that 

the Government will not proceed further. This should be 

treated as a sense of the House. I want this assurance 

from the hon. Prime Minister. 

SHRI PRANAB MUKHERJEE: Most respeclfufly. I 

would Ake to submit that I started my observations by 

saying that the .debate. which could not take pJace In the 

MonaoonSesaion is now .taking .place. It is just a. small 

-step towards the proc:esa. Un\e18 the process is 

complete. where is the question of .taking the sense of 
the House? Let the prOO88l$ be completed. I also assured 

that at the end of every stage.lwlII come to the Partiament 

and I will discuss with you. 

MR. DEPUTY -SPEAKER : Thank ~. The House 
stands adioumed to meet again tomorrow, .. that is. 29th 

November, 2007 at 11 a.m. 

20.34 lin. 

The LoIr s.bhB then atJjoumtId till Eleven of 

'the CIoct 01'1 NoVfllftbllr 29. 20071 

Agrahayana 8. '929 (S_). 
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